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Rajya Sabha

Monday, the 21st July, 2014/ 30th Ashadha, 1936 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

MEMbER SWORN

Shri Ronald Sapa Tlau (Mizoram)

Re. aN iSSuE RaiSEd abOut a judgE iN thE MadRaS high COuRt 

MR. CHAIRMAN: Question No. 181 …(Interruptions)…

DR. V. MAITREYAN (Tamil Nadu): Sir, I want to raise an important issue. 
…(Interruptions)… Sir, a Judge in the Madras High Court continued.…(Interruptions)…

MR. CHAIRMAN: Dr. Maitreyan, you will not display newspapers here.… 
(Interruptions)… No, no. …(Interruptions)…

DR. V. MAITREYAN: Sir, this is an important issue. …(Interruptions)… Please 
discuss it now. …(Interruptions)…

MR. CHAIRMAN: What is this? …(Interruptions)… You can’t do this. …
(Interruptions)…

DR. V. MAITREYAN: Sir, the UPA Government was pressurised to continue with 
that Judge. …(Interruptions)…

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, how can he raise this issue?  
…(Interruptions)…

MR. CHAIRMAN: Dr. Maitreyan, please don’t do this? …(Interruptions)… What 
are you doing …(Interruptions)…

DR. V. MAITREYAN: That Judge was allowed to continue. …(Interruptions)…

MR. CHAIRMAN: Nobody is listening to you. …(Interruptions)…

SHRIMATI KANIMOZHI: He is not a sitting Judge. …(Interruptions)… Sir, he 
cannot raise this issue. …(Interruptions)…

DR. V. MAITREYAN: We don’t know how many corrupt Judges are there in the 
courts. …(Interruptions)…
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MR. CHAIRMAN: Please. …(Interruptions)… The House is adjourned for ten 
minutes. …(Interruptions)…

The House then adjourned at two minutes past eleven of the clock.

The House re-assembled at twelve minutes past eleven of the clock, 

MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Q. No. 181. …(Interruptions)… Dr. Maitreyan you had your say. 
Please sit down. …(Interruptions)… Please sit down. …(Interruptions)… Please sit down. 
…(Interruptions)… Please sit down. Dr. Maitreyan, please sit down. …(Interruptions)… 
If you have any issue to raise, raise it through appropriate procedure. …(Interruptions)… 
This is not the way to do it. …(Interruptions)… You are disrupting the Listed Business. 
…(Interruptions)… Take it up through appropriate procedures. …(Interruptions)… I will 
have to name you for display of newspapers. Put it away. …(Interruptions)…

SHRI PAUL MANOJ PANDIAN (Tamil Nadu): We want suspension of Question 
Hour. …(Interruptions)…

MR. CHAIRMAN: The Minister wants to respond.

THE MINISTER Of STATE Of THE MINISTRY Of INfORMATION 
AND BROADCASTING; THE  MINISTER Of STATE Of THE MINISTRY Of 
ENVIRONMENT, fOREST AND CLIMATE CHANGE; AND THE MINISTER Of 
STATE IN THE MINISTRY Of PARLIAMENTARY AffAIRS (SHRI PRAKASH 
JAVADEKAR): Sir, I may suggest that you can listen to him after the Question Hour. You 
may proceed with the Question Hour. …(Interruptions)…

MR. CHAIRMAN: Please allow the hon. Minister of Parliamentary Affairs who 
wishes to say something and go back to your places. You cannot stand in the aisle.

THE MINISTER Of URBAN DEVELOPMENT; THE MINISTER Of 
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER Of 
PARLIAMENTARY AffAIRS (SHRI M. VENKAIAH NAIDU): Sir, my suggestion 
is this. An important issue has arisen. But let the Chair conduct the Question Hour. 
Afterwards, if the Chair permits. …(Interruptions)…

DR. V. MAITREYAN: There cannot be a bigger question than judicial interference. 
…(Interruptions)…

SHRI M. VENKAIAH NAIDU: I am not going into the merits of the case. I am 
worried about the functioning of the House. …(Interruptions)… Please understand. You 
are all hon. Members. You should take advantage of the Question Hour. The first question 
relates to Tamil Nadu. Let us complete that and, then, if the Chair permits, you can take 
up this issue after the Question Hour. …(Interruptions)…

Re. An issue raised  about  a Judge 
in the Madras  High  Court



[21 July, 2014] 3Written Answers to   Starred Questions

DR. V. MAITREYAN: This is the most important issue as far as Tamil Nadu 
is concerned. …(Interruptions)… The DMK had pressurized the UPA and the UPA 
succumbed to the pressure. What can be more serious than this? …(Interruptions)…

MR. CHAIRMAN: There is an established procedure for taking up issues. Why is 
that being ignored? …(Interruptions)…

DR. V. MAITREYAN: We want this to be discussed now …(Interruptions)…

MR. CHAIRMAN: The House is adjourned till 12.00 hours because of disruption 
caused by some hon. Members in violation of rules.

The House then adjourned at sixteen minutes past eleven of the clock.

The House re-assembled at twelve of the Clock, 

MR. DEPUTY CHAIRMAN in the Chair.

 WRittEN aNSWERS tO StaRREd QuEStiONS

Safety plan to avert grid collapses

*181.  SHRI T.K. RANGARAJAN: Will the Minister of POWER be pleased to 
state:

(a) whether Government has formulated a safety plan to avert grid collapses;

(b) if so, the details of administrative and technical steps to monitor efficient 
functioning of power grids; and

(c) the funds allocated for the purpose?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) and (b) Yes, Sir. The Indian Electricity Grid Code (IEGC) issued by Central 
Electricity Regulatory Commission (CERC) contains the details of administrative and 
technical steps including the safety plan to monitor efficient functioning of the power 
grids so as to avert grid collapses. Various Defence plans include, inter-alia, is landing 
schemes, under frequency relays, special protection schemes, and automatic demand 
management schemes for secure grid operation. According to IEGC, the overall operation 
of the inter-regional grids is supervised by the National Load Despatch Centre (NLDC) 
and the operation of the Regional grids is supervised by the Regional Load Despatch 
Centres (RLDCs).

(c) The funds for functioning of NLDC / RLDCs, are collected from various 
power utilities as per Central Electricity Regulatory Commission (fees and Charges of 
Regional Load Dispatch Centre and other related matters) Regulations, 2009. further, 
the Power System Development fund (PSDf) which has recently been operationalised 
would also be used to implement various protection schemes for grid security.
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Supply of piped drinking water

*182.  DR. ANIL KUMAR SAHANI: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) whether the Ministry has formulated a project to provide piped drinking water 
to 16,200 rural habitations in Assam, Bihar, Jharkhand and Uttar Pradesh and if so, the 
details thereof;

(b) the details of villagers selected for providing piped drinking water in Bihar 
and the number of villages provided piped water supply, so far; and

(c) by when, the remaining villages of Bihar would be provided piped drinking 
water?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) Yes, Sir. Ministry of Drinking 
Water and Sanitation is implementing a “Rural Drinking Water Supply and Sanitation 
Project for Low Income States (RWSSP-LIS)” under the National Rural Drinking Water 
Programme (NRDWP) covering four States of Assam, Bihar, Jharkhand and Uttar Pradesh. 
The objective of the Project is to provide sustainable piped drinking water and sanitation 
services for selected rural communities in the target States through decentralized service 
delivery system.

The Project outlay is US$ 1 billion = ` 6,000 crore (@ US$1 = ` 60) and the 
implementation has started from 2013-14 and it will continue up to 2019-20. The World 
Bank will reimburse through a soft loan the eligible expenditures incurred under the 
Project to the extent of 50% of the proposed outlay, the remaining being financed by the 
Government of India, State Governments and Beneficiaries.

The Project is expected to directly benefit about 78 lakh rural populations covering 
approximately 17,400 habitations in 2,150 GPs in 33 districts of four States with improved 
piped drinking water supply. The Project will also provide targeted benefits to about 44 
lakh Scheduled Caste (SC) population and about 8 lakh Scheduled Tribe (ST) populations 
in the Project States. The Project is also expected to contribute towards Improved Health 
Outcomes of the target population. The districts that will be covered under the Project in 
these four States are:

 (i) assam: 7 districts: Hailakandi, Kamrup, Jorhat, Morigaon, Bongaigaon 
Sonitpur and Sibsagar with population coverage of about 14 lakhs.

 (ii) bihar: 10 districts: Patna, Begusarai, Munger, Muzzaffarpur, West Champaran, 
Nalanda, Nawada, Saran, Purnia and Banka with population coverage of about 
24 lakhs.

 (iii) jharkhand: 6 districts : East Singhbum, Dumka, Garwah, Palamu, Saraikela-
Kharsawan and Khunti with population coverage of about 12 lakhs.
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 (iv) uttar Pradesh: 10 Eastern UP districts : Gorakhpur, Kushi Nagar, Deoria, 
Basti, Ghazipur, Ballia, Allahabad, Sonbhadra, Bahraich and Gonda) with 
population coverage of about 28 lakhs.

(b) Under the Project, ten districts in the state of Bihar have been selected for 
providing piped drinking water supply. The details of Districts, Blocks, GPs and villages 
selected under 1st batch are given in the Statement (See below). Villages to be covered 
under batch-2 and batch-3 will be decided later on. As the Project has recently been 
initiated, no villages has yet been provided piped water supply under the project.

However, the Ministry also monitors the coverage of piped drinking water supply 
in the rural areas of the country in terms of habitations. The number of habitations in the 
State of Bihar which have been covered with piped water supply is 3568.

(c) Water is a State subject. The Ministry of Drinking Water and Sanitation 
under the National Rural Drinking Water Programme (NRDWP) provides technical and 
financial assistance to the State to provide safe drinking water to the rural population in 
the country.

The Ministry has prepared a Strategic Plan for rural drinking water supply for the 
period 2011-2022, covering the two five Year Plan periods, which stresses on extending 
the piped water supply to more households in the rural areas. The interim goal till 2017 is 
to cover 50% of all rural households with piped water supply, and 35% of rural households 
with household tap connection. By 2022, the goal is to cover 90% rural households with 
piped water supply and with 80% having household tap connections.

However, in the State of Bihar as on 1.4.2014 out of the 107640 number of rural 
habitations only 3568 habitations have been provided with piped water supply. Similarly, 
a population of 56,46,313 out of a total rural population of 9,66,92,594 have been 
provided with piped water supply as on 01.04.2014 as reported by the State of Bihar on 
the Integrated Management Information System (IMIS) of the Ministry.

The Ministry urges the State Governments to plan for extending the coverage of 
piped water supply in rural areas. Under the NRDWP, the State Government is vested with 
powers to select, plan and implement drinking water supply schemes to cover habitations 
with piped drinking water supply. States prepare Annual Action Plans in which they target 
to cover rural habitations with water supply as per the availability of resources. The goal 
set for achievement at national level is applicable to the State of Bihar also.

During the Annual Action Plan meetings with States and also during the review 
meetings through video conferences and field visits of officers of the Ministry, the State 
is urged to take up more piped drinking water supply schemes so that the targets set for 
the State are achieved.
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Statement

List of Villages selected under 1st batch of RWSS-LIS Project in Bihar

 State District Block Panchayat Village

 1      2      3          4          5

 Bihar Patna

   Phulwari Sharif Gonpura Gonpura

   Phulwari Sharif Kurkuri Nadiyawan

   Phulwari Sharif Chilbili Nathupur

   fatuha Jethuli Jethuli

   fatuha Dumri Dumri 

   fatuha Jaitia Jaitia

   Athmalgola Jamalpur Jamalpur

     Chuk Sarvar

   Danapur Lakhani-Bigha Ashopur

     Babakkarpur

   Pandarak Ajgara Bakama Ajgara

   Danapur Hathiyakand Hathiyakand

   Maner Baluan Baluan

   Maner Sarai Sarai

     Sattat

  Bihta Bishunpur Bishunpur

  Danapur Usari Usari

  Naubatpur Chrioura Dousia

  Khusrupur Chaura Chaura

  Bakhtiyarpur Bidhipur Narauli Narauli

 Nalanda Rajgir Bhui Bhui

  Giriyak Raitar Raitar

  Harnaut Dihri Dihri

  Nursarai Ajnaura Ajnaura

  Islampur Panhar Panhar

  Asthavan Malti Malti

  Ekangarsarai Oap Oap
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 1      2      3          4          5

  Chandi Sartha Sartha

  Silao Dharaha Dharaha

  Silao Kariyana Kariyana

  Harnaut Chero Chero

  Ekangarsarai Dhurgaon Dhurgaon

  Harnaut Gonawan Gonawan

  Harnaut Barah Balba Par

  Rajgir Nai Pokher Malisar

   Nahub Katalpura

   Pilkhi Lodipur

   Miyar Dogi

   Lodhipur Chabilapur

   Gorour Ratna

   Pathraura Goraur

  Silao Baraker Kairachaman

   Bawadih Karimpur

    Jamalpur

    Satyanagar

    Beldar Bigha

    Katari

    Mahuala

    Pilkhi

    Mahadebpur

    Mora

    Nima

    Thera

    Pathrora

    Barari

    Katari

    Basuan

    Nonhi

    Nahub

    Hasanpur

    Dhanchuhi



[RAJYA SABHA]8 Written Answers to   Starred Questions

 1      2      3          4          5

    Belua

    Jhalar

   Ghospawa Sima

 Nawada Nawada Gondapur Gondapur

  Nawada Bhadokhara Bhadokhara

  Narhat Hisua Sajdapur Goasa

  Hisua Tungi Tungi

  Nardiganj Dohra Dohra

  Nardiganj Kahuara Kahuara

  Nardiganj Hisua Nenaura

  Akbarpur Pachrukhi Pachrukhi

  Hisua Bagodar Gruriha

  Rajauli Chitrakoli Chitrakoli

    Gopalpur

    Ratanpur

   Hardia Hardia

   Hardia Hardia

    Ramdasi

    Sigarkhas

   Jojiya Maran Jojiya Maran

   Sirodabaur Ballia

    Chautha

    fulwaria Khurd

    Siradabad

    Sohda

   Tekuntar Mahasai

   Jojiya Maran Amba

    Bakhori

    Bhaji Bhitta

    Jojiya Maran

    Karma Kolan

    Kendua
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 1      2      3          4          5

   Rajauli East Rajauli

   Takuantar Dularpura

    Duphera

    Ghsiadih

   Rajauli East Rajauli

   Sirdobaur Manjhala

   Takutar Mahsai

    Takutar

   Rajauli East Rajauli

   Dhamni Dhamni

   Bahadurpur Bahadurpur

   Amba East Amba East

  

 Muzaffarpur Paroo Rajgyaspur Sarmastpur

  Bandra Matlupur Matlupur

  Bandra Simra Chak Srikanth Simra

  Sakra Paigamberpur Paigamberpur

  Sakra Visnupur Baghnagari Ramnagar

  Mushari Prhaladpur Prhaladpur

  Gaighat Dahila Patsharma Dahila  
    Patsharma

  Gaighat Dahila Patsharma Bhusra

  Bochaha Patiasa Patiasa

  Bochaha Lohsari Lohsari

  Kanti Saieen Saieen

  Gaighat Lachhaman Nagar Markandpur

  Gaighat Bakhari Bakhari Kesho

  Meenapur Cfatursi Rampur Ratan

  Katra Dhanaur Dhanaur

  Katra Shiudaspur Shiudaspur

  Saraiya Ramkrishna Dubiyahi Ramkrishna  
    Dubiyahi
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 1      2      3          4          5

 West Bairiya Patjirwa Patjirwa

 Champaran Yogapati Nawalpur Nawalpur

  Nautan Jagdishpur Jagdishpur

  Bagaha 1 Parsa Panchriya,  Parsa Panchriya 
    Khora Parsa

    Khora Parsa

  Chanpatiya Bhaishai Bhaishai

  Ramnagar Naurangia Naurangia

  Narkatiyaganj Purainia Harsari Harsari

    Purainia

    Koir Ganwan

  Bagaha 2 Rampurwa Rampurwa

  Majhawliya Gurchurwa Gurchurwa

  Bettiah Barwat-Sena Barwat-Sena

  Gaunaha Balwa Balwa

  Mainatanr Bhangaha Bhangaha

  Sikta Balthar Balthar

  Gaunaha Jamuniya Jamuniya

    Genhariya

  Bagha 2 Semra-Kasuya Semra

  Chanpatia Ranipur-Rampurwa Rampurwa

  Chanpatia Auraiya Auraiya

  Gaunaha Domath Domath

  Chanpatiya South Ghogha Mohachhi Sugar

    Mohachhi Nayan

    Ghogha

    Kabilasawa

    Ghogha

    Ghogha

   Gidha Gidha

    Barohiya

  Mjhawalia Ratanmala Ratanmala
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 1      2      3          4          5

 Saran Marhurah Rasulpur Siswan

  Garkha Rampur Rampur

  Ekma Amdarhi  Amdarhi

  Jalalpur Rampur Nurnagar Rampur  
    Nurnagar

  Panapur Satjora Satjora

  Mashrakh Bangra Bangra

  Masharakh Gangauli Ghoghiya

  Nagra Aphour Aphour

  Garkha Bajitpur Maiki

  Garkha Sargatti Sargatti

  Isuapur Doila-Rampur Doila-Rampur

  Sonepur Dudhaila Baquarpur

  Sonepur Parmanandpur Parmanandpur

  Sonepur Saidpur Saidpur

  Sonepur Dudhaila Dudhaila

  Parsa Pachrukhi Pirojpur

  Chapra Phakuli Phakuli

  Revilganj Mukreera Mukreera

  Dighwara Basti Jalal Basti Jalal

  Taraiya Pacharaur Pacharaur

  Amnour Rasulpur Rasulpur

  Marhaura Mobarakpur Mobarakpur

 Banka Bounsi Agaru Jabra Kusamha

  Rajoun Singhnan Singhnan

    Rampur

  Dhuraiya Barsar Barsar (Batsar)

    Khagra

  Dhuraiya Kathbangaon Athpahara 
    Birbalpur

  Barahat Barhouna Barhouna
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 1      2      3          4          5

  Katoriya Jaipur Jaipur

  Belhar Loriya Loriya

  Amarpar Pawai Pawai

  fullidumar Khesar Khesar

  Chandan Bora Suia Bafera  Bora Suia 
    Tetaiya 
 Munger Tarapur Rampur Bishay Rampur Bishay

  Tarapur Launa Launa

  Asarganj Makwa Makwa

  Tarapur Ganeli Ganeli

  Khragpur Rataitha Rataitha

  Tarapur Khaira Bhagalpura

    Mohammadpur

  Dharara Bahachauki Sundarpur  
    (North)

 Begusarai Khodawandpur Nurullahpur Nurullahpur

  Khodawandpur Daulatpur  Daulatpur

  Khodawandpur Bara Bara

  Bakhri Mohanpur Mohanpur

  Bakhri Ratan Ratan

  Bakhri Chakhamid Chakhamid

    Manindail

  Nawakothi Bishunpur Bishunpur

  Nawakothi  Hasanpur Bagar Hasanpur Bagar

  Chourahi Malpur Malpur

    Lakhanpatti

  Chourahi Ajani Rajopur

  Chourahi Ekamba Ekamba

  Chourahi Narain Piper Narain Piper

  Garhpura Malipur Malipur

    Jagannathpur

  Garhpura Sital Rampur Sital Rampur

    Mauj Than Singh

    Mauji Hari Singh
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 1      2      3          4          5

  Sahebpur Kmal Bisunpur Aho Aho

    Aho-Bisunpur

  Chourahi Amari Amari

  Garhpur Kumharson Kumharson

  Begusarai Kushmahaut Kushmahaut

  Begusarai Lakho Lakho

  Begusarai Parna Parna

  Sahebpur Kmal Palta Palta

  Garhpura Sonwan Sonwan

  Cheria, Barriarpur Shripur Shripur

   Khanjapur Khanjapur

   Bariyarpur Bariyarpur

   Shahpur Shahpur

   Pabra Pabra

 Purnia K Nagar Parora Parora

  Purnia (E) Chandi Chandi

  Purnia Birpur Birpur

  Purnia Maharajpur Maharajpur  
    Kishanpur

  Dagaura Belgachi Belgachi

  Dagaura Chikni Chikni

  Kasba Sabdalpur Sabdalpur

  Jalalgarh Nijgehuma Nijgehuma

  Srinagar Khokha North Khokha North

  Banmankhi Ladugarh Ladugarh

  Kasba Ghordaur Ghordaur

  Srinagar Khunti Kadgawan

  Krityanand Nagar Bithnauli East Bithnauli

  Kasba Gurhi Matkopa

  Srinagar Srinagar Singhiya

  B. Kothi Thashi Balutol
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Power crisis

*183.  SHRIMATI NAZNIN fARUQUE: Will the Minister of POWER be pleased 
to state:

(a) whether Government has identified the reasons for power crisis in the country 
and if so, the details thereof and the steps taken to overcome them, especially in Assam;

(b) whether power plants of nearly 42,000 MW capacity have been built and are 
ready to operate but lack fuel, if so the measures taken to provide them adequate fuel to 
make them operational; and

(c) whether lack of infrastructure and shortage of equipments, such as turbines, 
boilers and generators, is another major hurdle for power crisis in the country, if so, the 
action taken to create infrastructure to combat the power crisis?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) The reasons for shortfall in power, inter alia, are:

 (i) Less generation due to fuel shortage in some power plants.

 (ii) Low Plant Load factor of some of the thermal generating units.

 (iii) Transmission and Distribution constraints.

 (iv) Less Hydro generation because of poor monsoon in some areas.

 (v) High Aggregate Technical and Commercial (AT&C) losses of State  
   Discoms.

 (vi) Poor financial health of State Utilities rendering it difficult for them to  
   raise the resources necessary for making required investments to create  
   adequate generation, transmission and distribution system. At times  
   State Utilities are even unable to purchase power due to financial  
   constraints.

following measures are being taken which would help North-Eastern (NER) States 
including Assam for better availability of power:

 (i) With the commissioning of both the modules of Pallatana Gas Based Power 
Plant (GBPP) (2x363 MW) in Tripura, Bongaigaon Thermal Power Station 
(3x250 MW) of NTPC in Assam and Monarchak GBPS (104 MW) of North 
Eastern Electric Power Corporation Limited (NEEPCO) in Tripura, Subansiri 
and other hydro projects in North-East, the power supply position in NER 
including Assam would considerably improve.
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 (ii) Strengthening of Malda-farakka-Jeerat corridor line being constructed by 
POWERGRID for facilitating import of power from Eastern region to North-
Eastern region.

 (iii) Under Restructured Accelerated Power Development and Reforms Programme 
(R-APDRP), projects worth  ̀   840 Crores have been sanctioned for Assam, out 
of which about  `  274 Crores have already been disbursed for strengthening 
of the distribution system.

Other steps being taken by the Government to overcome the power shortage in the 
country, inter alia, are:

 (i) Acceleration in generation capacity addition during 12th Plan with a proposed 
target of 88,537 MW from conventional sources and 30,000 MW from 
renewable energy sources.

 (ii) Undertaking a massive programme for strengthening of inter-state and inter-
regional transmission capacity for evacuation of power.

 (iii) A new scheme has been announced in this year’s Budget for strengthening of 
sub-transmission and distribution networks and for segregation of agricultural 
feeders. This is in addition to the existing scheme of Restructured Accelerated 
Power Development Reforms Programme (RAPDRP), under which 
upgradation of existing distribution networks is taken up in collaboration with 
States.

 (iv)  Expeditiously resolving issues relating to environmental and forest clearances 
for power projects under implementation.

 (v) Bridging the gap of indigenous coal availability through coal imports for 
increased generation by thermal plants.

 (vi) Diverting coal from E-auction to make additional quantity of coal available 
for power plants, besides increasing the domestic coal production.

 (vii) Promoting energy conservation, energy efficiency and demand side 
management measures.

(b) Out of 42,350 MW plants, 24,190 MW plants are gas based and are under 
stress because of non-availability of domestic gas. Of the balance, coal based thermal 
capacity of 7,230 MW is already commissioned and a further capacity of 10,930 MW 
(which includes 4,220 MW requiring tapering linkage due to delay in linked coal block 
mining) is likely to be commissioned by March, 2015 having no coal linkage. Efforts are 
being made to make fuel available for these plants to the extent possible.
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(c) for thermal power projects, there are no major problems with regard to 
infrastructure or availability of equipments. However, as far as hydro electric projects 
are concerned, these are generally located in hilly and far flung areas, where basic 
infrastructure facilities such as roads and bridges are required to be developed in order 
to move the plant and machinery to the project site. The State Governments and Project 
developers take necessary steps to create required infrastructure facilities as per the 
requirement of the Hydro Electric Project.

Expenditure on mid day meals

*184.  SHRI BASAWARAJ PATIL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the details of expenditure incurred by the Central Government on mid  
day meals during the last three years, State-wise along with the number of  
beneficiaries;

(b) whether some State Governments are providing extra support to the  
beneficiaries;

(c) if so, the other food items being supplied by those States;

(d) whether there is any new plan to provide buttermilk to students, if so, the 
 reasons therefor and the cost expected to incur thereon; and

(e) whether Government would appoint a separate mess infrastructure and  
stock monitoring agency for better services to avoid unnecessary administrative  
problem?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI  
SMRITI ZUBIN IRANI): (a) The details of expenditure incurred by the Central 
Government on mid day meals during the last three years, State-wise along with the 
number of beneficiaries are given in the Statement. I and II (See below).

(b) and (c) Yes, Sir. The State Government of Andhra Pradesh, Arunachal Pradesh, 
Assam, Chhattisgarh, Jharkhand, Karnataka, Kerala, Tamil Nadu, Punjab, Rajasthan, 
Lakshadweep, Daman and Diu, D and N Haveli, Maharashtra, Gujarat and Puducherry 
are providing other food items like egg, banana, chikki / laddu, milk, sukhadi etc. from 
States resources.

 (d) There is no such proposal under consideration of this Ministry.

(e) No, Sir.
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Statement – I

Central Government Expenditure on mid day meals

 (` in lakh)

Sl. No. States/UTs 2011-12 2012-13 2013-14

1. Andhra Pradesh 58517.96 53780.14 53754.42

2. Arunachal Pradesh 1068.18 3175.5 3982.24

3. Assam 43999.08 45500.28 47157.85

4. Bihar 74035.57 84250.41 109660

5. Chhattisgarh 37890.13 41132.31 38873.36

6. Goa 1158.12 1389.72 1460.25

7. Gujarat 33068.37 37640.09 49797.51

8. Haryana 20302.21 18764.26 16476.79

9. Himachal Pradesh 7652.29 7568.26 7477.61

10. Jammu and Kashmir 7329.56 8868.51 10947.4

11. Jharkhand 29951.40 27781.23 44391.74

12. Karnataka 46357.02 77818.49 71090.23

13. Kerala 18083.16 19110.76 19807.04

14. Madhya Pradesh 74684.48 78054.38 86880.405

15. Maharashtra 90962.03 94253.12 112366.45

16. Manipur 1655.46 1969.99 1480.41

17. Meghalaya 5303.84 15166.39 6095.67

18. Mizoram 2800.32 3676.96 2047.46

19. Nagaland 2464.37 2818.23 1754.48

20. Odisha 36798.46 50094.47 60254.64
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Sl. No. States/Uts 2011-12 2012-13 2013-14

21. Punjab 16268.16 17008.16 23550.6

22. Rajasthan 49415.32 45040.18 47653.92

23. Sikkim 1225.39 1034.35 1043.07

24. Tamil Nadu 40879.27 45269.07 48470.17

25. Tripura 4902.96 5572.17 5526.57

26. Uttarakhand 11839.51 12353.8 10373.19

27. Uttar Pradesh 105878.56 110536.65 115316.06

28. West Bengal 88572.83 100591.5 112240.77

29. Andaman and 238.44 257.95 1092.56 
 Nicobar Islands

30. Chandigarh 680.77 441.93 496.35

31. Dadra and 342.71 306.25 400.07 
 Nagar Haveli

32. Daman and Diu 136.34 38.87 220.12

33. Delhi 8429.61 7868.24 10108.49

34. Lakshadweep 54.47 59.18 63.61

35. Puducherry 635.99 506.17 528.5

 ToTal (in lakhs) 923582 1019698 1122840

 ToTal (in crore) 9235.82 10196.98 11228.40

Statement – II

Number of Children covered under mid day meal

Sl. No. States/UTs 2011-12 2012-13 2013-14

1. Andhra 5661609 4995719 5605911 
 Pradesh

2. Arunachal 268474 267093 259436 
 Pradesh
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Sl. No. States/UTs 2011-12 2012-13 2013-14

3. Assam 4693848 445155 4522806

4. Bihar 8882442 13192268 13459161

5. Chhattisgarh 3750998 3405030 3167719

6. Goa 153852 152364 152765

7. Gujarat 4110722 4361699 4299803

8. Haryana 2108819 2090263 1982510

9. Himachal Pradesh 661951 635444 571246

10. Jammu and Kashmir 769893 731535 1035069

11. Jharkhand 3215976 3157218 2858011

12. Karnataka 5278797 4946744 5062641

13. Kerala 2687079 2632537 2569405

14. Madhya Pradesh 8084242 7819654 7712719

15. Maharashtra 10868151 10453018 10620633

16. Manipur 197854 184444 186063

17. Meghalaya 484489 528259 518734

18. Mizoram 167148 165792 160557

19. Nagaland 260706 260962 259820

20. Odisha 4837061 5129182 5129661

21. Punjab 1810346 1760112 1721353

22. Rajasthan 5765230 5067599 5647163

23. Sikkim 90582 83960 84591

24. Tamil Nadu 4129238 4718918 4810734

25. Tripura 442619 432497 355120

26. Uttarakhand 807164 701926 732546

27. Uttar Pradesh 11610848 10711138 10956794
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Sl. No. States/UTs 2011-12 2012-13 2013-14

28. West Bengal 12180117 12201816 12218240

29. Andaman and 31745 27977 29357 
 Nicobar Islands

30. Chandigarh 53940 46105 50868

31. Dadra and Nagar Haveli 36067 35644 35156

32. Daman and Diu 15449 14806 14742

33. Delhi 1233472 1186555 1125974

34. Lakshadweep 9485 9520 7818

35. Puducherry 79472 52510 58231

 ToTal 105439885 106805463 107983357

Maintenance of highways

†*185.  SHRI VIJAY GOEL: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) the reasons for non-allocation of adequate funds by the Ministry for repair and 
maintenance of highways located in the States;

(b) the reasons for not giving highest priority to Gurgaon-Kotputli-Jaipur (National 
Highway-8) project; and

(c) the details of plans for reimbursement of the amount spent on the maintenance 
of these roads to the State Governments by the National Highways Authority of India?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) In view of limited availability of resources, 
it has not been possible to make adequate allocations to the States for maintenance of 
National Highways (NHs) entrusted with the State Governments.

(b) Six-laning of Gurgaon-Kotputli-Jaipur section of NH-8 has been taken up 
on Built-Operate-Transfer (BOT) basis and responsibility of maintenance rests with 
the concessionaire. The concessionaire was not maintaining this stretch as per the 
concession agreement. Accordingly, repair work is carried out at the risk and cost of the 
concessionaire.

†Original notice of the question was received in Hindi.
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(c) National Highways Authority of India (NHAI) has not taken up any repair 
works through State Governments on this stretch.

Expenditure on maintenance of National highways in bihar

*186.  SHRI GULAM RASOOL BALYAWI: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that Bihar Government had incurred huge expenditure on the 
maintenance of National Highways in the State on the assurance of the Central Government 
that the expenditure so incurred would be compensated by the Central Government;

(b) if so, the details in this regard;

(c) what action has been taken in the matter, so far; and

(d) by when, the amount spent by the State Government would be reimbursed to 
it?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (d) The Central Government had not given 
any Assurance to the State Government for reimbursement of the expenditure incurred on 
maintenance of National Highways in the State without prior sanction of the Ministry of 
Road Transport and Highways.

Regularization of e-rickshaws

*187.  DR. T. SUBBARAMI REDDY: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether there is a demand from various unions for regularization of battery 
driven e-rickshaws plying in Delhi, if so, the details thereof;

(b) the approximate number of such rickshaws, zone-wise;

(c) the criteria for declaring it as a non motorized vehicle under the Motor Vehicles 
Act;

(d) whether any regulations on standards and safety of such rickshaws would be 
made for safety of passengers and road traffic;

(e) whether CSIR approved norms would be adhered to for issuing licences; and

(f) whether drivers of such rickshaws would also be subjected to verification and 
registration for record with the authority?
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THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) Thousands of poor e-rickshaw pullers met the 
Minister, Road Transport and Highways in June, 2014 and requested for regularization of 
e-rickshaws. They have argued that thousands of e-rickshaw pullers and their families are 
depending on these vehicles for their livelihood. It is also considered important for lakhs 
of commuters using public transport as these vehicles provide last mile connectivity. 
Similar demands had been raised earlier also.

(b) Ministry has not collected any specific data regarding number of e-rickshaws 
plying in NCT of Delhi or in any other part of India. Though by various claims, it is to the 
tune of approximately 1 lakh e-rickshaws plying in New Delhi.

(c) and (d) Ministry proposes to amend the definition of “motor vehicle” in sub-
section (28) of section 2 of the Motor Vehicles Act, 1988, so as to exempt 3-wheeled 
electric motor propelled vehicles with engine capacity of 650 watt or less and two-
wheeled electric motor propelled vehicles with engine capacity of 250 watt or less from 
the purview of the Act. Matters relating to standards of e-rickshaws and verification of 
drivers etc. would thereafter be the responsibility of the local authorities.

(e) CSIR has informed that there are no norms approved by them for issuing 
licences to e-rickshaws.

(f) Ministry is planning to issue advisory on plying and regularizing of these 
e-rickshaws to State Governments and Local Authorities given in the Statement.

Statement

No. Rt-11036/80/2012-MVL 
government of india 

Ministry of Road transport and highways

 Transport Bhawan, 1, Parliament Street,
 New Delhi – 110001
 Dated …… July, 2014

To

 Chief Secretaries of all the State Governments and Union Territories.

Sub. Advisory regarding regulation of electric motor propelled three-wheeled vehicles  
         rickshaws (e-Rickshaws).

Sir, 

With availability of commercially viable technologies of electric motors below  
1 kilo watt power capacity, many electric motor propelled rickshaws have replaced the 
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manually driven three wheeled, passenger and goods carrying vehicles, popularly known 
as e-Rickshaws and e-Carts. Large number of battery energised such three-wheeled 
vehicles have been operating in various parts of the country. Doubts were expressed from 
time to time about the legal status of these vehicles viz. whether these were covered under 
the Central Motor Vehicles Act, 1988 and Central Motor Vehicles Rules, 1989 or not.

2. In order to provide vehicles for last mile connectivity to the commuters and 
mitigate hardship to the citizens earning livelihood through manually pulled three wheeled 
rickshaws and carts, it has been decided to facilitate their replacement with electric 
motor powered three-wheeled rickshaws and carts. For this purpose, the definition of 
‘motor vehicle’ in Section 2(28) of Motor Vehicles Act, 1988 has been amended inter 
alia to exempt three-wheeled electric motor propelled vehicles with engine capacity less 
than or equal to 650W from the purview of the Central Motor Vehicle Act, 1988. As a 
consequence, three-wheeled electric motor propelled vehicles with engine capacity less 
than or equal to 650W are no longer covered under entry 35 of List III – Concurrent 
List in Schedule VII of the Constitution of India. Such vehicles are now covered under 
entry 8 of  List II – State List, on which State Governments have powers to make law. 
Accordingly, the State Government may draw up a policy for operation of electric motor 
propelled 3-wheeled vehicles for the entire State. The power to notify rules to regulate 
operation of electric motor propelled 3-wheeled vehicles within the overall policy of the 
State Government may be vested in the appropriate local body/local bodies in exercise 
of the powers vested in the State Governments by virtue of entry 5 of List II in Schedule 
VII of the Constitution. It is further requested that any of the authorities specified in sub-
para (i) and (ii) below may be designated to ensure compliance to the notified rules by the 
electric motor propelled 3-wheeled vehicles:

 (i) Municipal Corporation / Municipality / Municipal Council notified Area: 
Municipal Commissioner/ Chief Municipal Officer, Sub-Divisional Officer, 
Superintendent of Police/Sub-Divisional Police Officer and transport Officer 
(on the basis of their inter-se seniority).

 (ii) Other Area: District Magistrate, Senior Superintendent of Police/ 
Superintendent of Police, Chief Municipal Officer, Transport Officer, Sub-
Divisional Magistrate, Sub-Divisional  Officer of Police, Traffic Police 
Officer.

 (iii) A driver of such vehicle should be registered by a local Municipal body under 
the relevant Act and Rules. A fee for registration i.e. ` 150 should be decided 
by the Local Body. The Local Body may prescribe the format of application 
for permission to operate electric motor propelled 3-wheeled vehicles as per 
application form attached in Annexure-1. Registration of a driver linked vehicle 
ensures that only a driver is allowed to own the vehicle and the monopoly is 
not with cartels.
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 (iv) After obtaining an undertaking from the driver, that he will comply with all 
traffic rules, an Identity Card-cum-Certificate of Registration in the format at 
Annexure-2 may be issued to him.

 (v) The issuing authority should consider the documents mentioned in Rule 4 of 
the CMV Rules, 1989 as evidence as to correctness of address and age.

 (vi) Only the owners should be permitted to drive such vehicles. Compliance to 
this requirement can be ensured by verifying the identity card-cum-registration 
certificate.

 (vii) The authority mentioned in sub-para (i) above may decide the routes and  
the maximum number of such vehicles that may move on such routes in a 
particular area.

 (viii) Not more than four passengers and a maximum of 50 kg of passengers’ 
luggage should be allowed in a vehicle.

 (ix) Uniform colour-code-sky-blue, yellow or purple – should be used for the 
vehicles operating in different zones or municipalities.

 (x) The name, address and phone number of the driver should be displayed 
prominently on the vehicle.

3. A copy of the policy notified by the State Government and a copy of the rules 
notified by the Local Bodies/Committees may please be furnished to this Ministry for 
information and record.

Share of uttarakhand in thdCiL

†*188.  SHRI MAHENDRA SINGH MAHRA: Will the Minister of POWER be 
pleased to state:

(a) the locations in Uttarakhand where Tehri Hydro Development Corporation of 
India Ltd. (THDCIL) is setting up and proposes to set up its hydel power projects along 
with the names of associated companies;

(b) the percentage of share of the State Government fixed in THDCIL, at 
present;

(c) whether the ratio of State share was fixed between THDCIL and Uttar Pradesh 
before the creation of Uttarakhand;

(d) if so, whether the share of Uttar Pradesh was transferred to Uttarakhand after 
its creation; and

†Original notice of the question was received in Hindi.
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(e) if not, the reasons therefor?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL) : (a) The details of Hydro Power Projects developed/proposed to be developed 
by THDCIL in Uttarakhand are given in the Statement (See below).

(b) The percentage of share fixed in THDCIL at the time of incorporation which 
continues till date, is as below:

Government of India   - 75%

Government of Uttar Pradesh  - 25%

(c) Yes, Sir. The equity percentage share was fixed between THDCIL and Uttar 
Pradesh before the creation of Uttarakhand.

(d) and (e) Share of Uttar Pradesh in the Tehri Hydro Development Corporation of 
India Ltd. (THDCIL) was not transferred to Uttarakhand after its creation since this was 
not possible under Section 47(3) of the Uttar Pradesh Reorganisation Act, 2000.

Statement

Hydro Power Projects developed/proposed to be developed  
by THDCIL in Uttarakhand

Sl.No. Name of Project/ Location  IC (MW) Associated Companies 
 (District)

Projects in operation

1. Tehri Hydro Power Project  1000 The project has been 
 (HPP), Tehri  promoted by THDCIL  
   itself having equity  
   participation by  
   Government of India  
   and GoUP in the ratio of  
   75:25

2. Koteshwar Hydro Electric  
 Project (HEP), Tehri 400 -do-

Projects under Construction

3. Tehri Pump Storage Plant 1000 -do- 
 (PSP), Tehri
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Sl.No. Name of Project/ Location  IC (MW) Associated Companies 
 (District)

4. Vishnugad Pipalkoti HEP,  444 -do- 
 Chamoli 

dPR under Examination

5. Jelam Tamak HEP, Chamoli 108 Detailed funding  
   arrangement and  
   promoting companies to  
   be associated with  
   THDCIL, if any, will be  
   finalised at the time of  
   seeking Investment  
   Approval.

under Survey and investigation

6. Malari Jelam HEP, Chamoli 65 -do-

7. Karmoli HEP, Uttarkashi 140 -do-

8. Jadganga HEP, Uttarkashi 50 -do-

9. Bokang Bailing HEP, Pithoragarh 330 -do-

Follow-up action on the report of the Expert Committee on PRiS

*189.  SHRI MANI SHANKAR AIYAR: Will the Minister of PANCHAYATI RAJ 
be pleased to state:

(a) whether Government is aware of the report submitted on the National Panchayat 
Raj Day, 2013 by the Expert Committee on Leveraging Panchayati Raj Institutions (PRIs) 
for more efficient delivery of public Goods and Services.

(b) whether it is proposed to continue the follow-up work on the report initiated 
by the previous Government;

(c) if so, the present status thereof, particularly in relation to modifying CSS 
guidelines in accordance with the Cabinet Secretary’s circular of 6 August, 2013; and

(d) the further steps proposed to be taken in this direction by Government ?

THE MINISTER Of PANCHAYATI RAJ (SHRI NITIN JAIRAM GADKARI):  
(a) to (d) The Report of the Expert Committee on “Leveraging of Panchayati Raj for efficient 
Delivery of Public Goods and Services” was circulated to all the State Governments/ 
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Union Territories and Central Ministries/Departments for taking appropriate action on 
the recommendations made by the Expert Committee. An inter-ministerial Steering 
Committee which was held with line Ministries/Departments on 26.7.2013, reviewed the 
progress made by them on the revision of guidelines of CSS and preparation of “Activity 
Mapping” thereon for providing role and responsibilities to Panchayati Raj Institutions 
(PRIs) in the implementation. The Cabinet Secretary had written letter dated 6th August, 
2013, to all the Secretaries in the Ministries/ Departments for taking time-bound action 
for the aforesaid purpose. The Committee of Secretaries (CoS) in its meeting held on 
20.09.2013, 6.11.2013, 6.1.2014 and 19.2.2014 reviewed progress made on the matter 
by 8 Ministries/ Departments (viz., Ministry of Rural Development, D/o Agriculture 
and Cooperation, M/o Water Resources, M/o Rural Drinking Water and Sanitation,  
D/o School Education and Literacy, M/o Health and family Welfare, M/o Women and 
Child Development and M/o Tribal Affairs). All these Ministries/Departments have, by 
and large, revised guidelines of their CSS and prepared “Activity Mapping” for their 
schemes and circulated the same to States/UTs for compliance.

All the line Ministries/Departments and the State Governments are pursued 
continuously for implementation of the recommendations given in the Report of the Expert 
Committee particularly revision of guidelines of the schemes and preparation of Activity 
Mapping for providing role and responsibilities to PRIs in the implementation. The matter 
was discussed in a review meeting with Secretaries of Panchayati Raj Department of all 
the States/ UTs and Central Ministries held on 20.12.2013. further, the Ministry held 
regional meetings with the State Governments in four places between 28th-30th May, 
2014 and reviewed the progress made under various programmes of MoPR including 
implementation of the recommendations of the Expert Committee for empowerment of 
Panchayats.

Power shortage in andhra Pradesh

*190. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of POWER be 
pleased to state:

(a) whether Government is aware that, after the division of Andhra Pradesh, there 
is a huge power shortage in Andhra Pradesh;

(b) if so, the details thereof; and

(c) what steps are being taken to meet the gap?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) and (b) Division of Andhra Pradesh has come into force w.e.f. 2nd June, 
2014. During the month of June, 2014, bifurcated Andhra Pradesh experienced Energy 
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and Peak shortages of 11.2% & 10.5% respectively, against 11.4% and 13.0% respectively 
experienced by Andhra Pradesh before division during the corresponding month in the 
previous year (June, 2013). Therefore, the power shortage in Andhra Pradesh is of the 
same order as that before its division.

(c) Electricity being a concurrent subject, the supply and distribution of electricity 
in a State comes under the purview of the respective State Government/State Power Utility. 
Government of India supplements the efforts of the State Governments by establishing 
Power Plants in the Central Sector and allocating power there from to the States/ UTs to 
mitigate the shortage.

 The following steps have been taken by the Central Government to assist 
Andhra Pradesh in meeting the shortage:

 (i) On the request of Andhra Pradesh, Central Government has allocated additional 
177 MW from Indira Gandhi STPS, Jhajjar to Andhra Pradesh for the period 
from 1st July 2014 to 31st July 2014.

 (ii) The commissioning of 2nd Circuit of 765 kV Raichur- Sholapur inter-regional 
link on 30.06.2014 has led to an increase in the power transfer capability 
to Southern Region by about 800 MW which is now available to Southern 
Region constituents including Andhra Pradesh for additional import of power 
after keeping the safety margins.

 (iii) During 12th Five Year Plan, a Generation capacity addition target of 88,537 
MW has been planned from conventional sources. Of this, bifurcated Andhra 
Pradesh is likely to get 4336 MW of firm power for the State.

 (iv.) Andhra Pradesh has also been advised to procure power from the market.

 (v.) Efforts are being made to set up an imported coal based coastal plant in Andhra 
Pradesh by NTPC.

generation of energy from non-conventional energy sources

*191.  SHRI MOHAMMAD ADEEB: Will the Minister of NEW AND  
RENEWABLE ENERGY be pleased to state:

(a) the details of new technologies being used in the new and renewable energy 
sector;

(b) the quantum of non-conventional energy being generated in the country, at 
present State-wise; and



[21 July, 2014] 29Written Answers to   Starred Questions

(c) the details of plans for generation of energy from non-conventional energy 
sources during the next three years?

THE MINISTER Of STATE IN THE MINISTRY Of NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) New Technologies in the field of new and 
renewable energy include technologies in the areas of solar energy, wind energy, hydrogen 
energy, fuel cells, biofuels, tidal energy and geothermal energy. A few examples are: 
thin film solar cell technology, low wind speed turbines, hydrogen usage as fuel, dry 
fermentation for biogas, etc.

(b) A total of about 53224 million units of electricity were generated from various 
renewable energy based projects during the year 2013-14. The State-wise break-up is 
given in the Statement (See below).

(c) The Ministry has set a target of capacity addition of 21,350 MW from 
various renewable energy sources during 2014-17. This includes 10,000 MW from wind;  
8,100 MW from solar; 1,450 MW from small hydro and 1,800 MW from biomass, 
including waste-to-energy. Besides, for various renewable energy based off-grid systems, 
a target of about 2,970 MWeq has also been set.

Statement

State-wise break-up of the total Power Generation from Renewable Sources  
of Energy connected to grid in the country for the year 2013-14

(million units)

Sl. No. States / UTs Total power generation  
  
1. Andaman 6.504

2. Andhra Pradesh 1785.311

3. Chhattisgarh 1229.175

4. Delhi 103.711

5. Gujarat 6713.719

6. Haryana 379.386

7. Himachal Pradesh 1181.010

8. Karnataka 9062.650
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Sl. No. States / UTs Total power generation * 

9. Kerala 657.566

10. Madhya Pradesh 1051.480

11. Maharashtra 8768.938

12. Mizoram 41.480

13. Odisha 370.833

14. Punjab 895.101

15. Rajasthan 5004.076

16. Tamil Nadu 12643.472

17. Uttar Pradesh 2869.488

18. Uttarakhand 358.613

19. West Bengal 101.985

 ToTal 53224.498

Source: Central Electricity Authority

Coal linkage to godhna thermal Power Plant

*192.  DR. VIJAY MALLYA: Will the Minister of COAL be pleased to state:

(a) whether the Karnataka Power Corporation Limited, which has taken up the 
implementation of Godhna Thermal Power Plant in Chhattisgarh, has approached the 
Ministry for long term coal linkage and allocation of captive coal blocks.

(b) whether the request also includes allocation of coal blocks from among those 
blocks which are de-allocated, in case of availability;

(c) whether it is a fact that, in spite of the matter being pursued by the State  
Government vigorously at the highest levels, the matter is still pending with the Ministry; 
and

(d) by when the Ministry proposes to communicate its approval to the State  
Government?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) to (d) Karnataka Power Corporation Limited (KPCL) had applied for  
allocation of coal block for Godhna Thermal Power Plant (TPP) alongwith some other 
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power projects through allocation of coal block to Government Companies / Corporations 
under rule 4 of the Auction by Competitive Bidding of Coal Mines Rules, 2012. The 
application for Godhna TPP was not considered on the basis of recommendations of 
Ministry of Power (MoP)/Central Electricity Authority (CEA) as this project was not 
found eligible.

Earlier, a request was received from Government of Karnataka in 2009 for grant 
of long term linkage in respect of Godhna TPP for 2x800 MW capacity. The same was 
forwarded to the Ministry of Power for recommendations. Ministry of Power subsequently 
recommended this TPP for grant of coal linkage. The recommendation has not yet been 
placed before the Standing Linkage Committee (Long Term) {SLC(LT)} for a decision.

Keeping in view the negative coal balance reported by subsidiary coal  
companies of Coal India Limited (CIL), no new linkage/ Letter of Assurance (LoA) has 
been granted to any of the sectors since 2010. further, subsidiary companies of Coal 
India Limited (CIL) have issued 175 LoAs covering the capacity of 1,08,000 MW. Out 
of this 1,08,000 MW capacity, the competent authority in 2013 had approved signing of 
Fuel Supply Agreements (FSAs) in respect of 78,000 MW capacity Power Plants which 
have been commissioned or are likely to be commissioned by 31.03.2015. The approval 
of supply to 78,000 MW Power Plants has been accorded on the understanding that 
the actual coal supply up to 31.03.2015 would not exceed a capacity of 60,000 MW. A  
Presidential Directive to this effect was issued to CIL on 17.07.2013. The power projects 
of the remaining capacity of 30,000 MW are yet to be authorized for signing of fSAs. All 
such requests will be considered as per extant policy.

deendayal e-Rickshaw Scheme

*193.  SHRI AAYANUR MANJUNATHA: Will the Minister of ROAD  
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government proposes to launch Deendayal e-Rickshaw Scheme 
shortly;

(b) if so, the details and the objectives thereof;

(c) whether the Public Sector Banks have been directed to provide loans for the 
scheme at an interest of 3 percent per annum;

(d) whether Government has decided to remove such e-rickshaws which run with 
power below 65 watts from the purview of the Motor Vehicles Act; and

(e) the estimated number of e-rickshaw pullers in the country?
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THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT 
AND HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) Thousands of poor e-rickshaw 
pullers met the Minister, Road Transport and Highways in June, 2014 and requested for 
regularization of e-rickshaws. They have argued that thousands of e-rickshaw pullers and 
their families are depending on these vehicles for their livelihood. It is also considered 
important for lakhs of commuters using public transport as these vehicles provide last 
mile connectivity. Similar demands had been raised earlier also.

(d) Ministry proposes to amend the definition of “motor vehicle” in sub-section 
(28) of section 2 of the Motor Vehicles Act, 1988, so as to exempt 3-wheeled electric 
motor propelled vehicles with engine capacity of 650 watt or less and two-wheeled electric 
motor propelled vehicles with engine capacity of 250 watt or less from the purview of the 
Act. Necessary action in this regard is in progress.

(e) Minister (Road Transport and Highways and Shipping) has requested Prime 
Minister and finance Minister to consider providing low interest subsidized loans to 
these e-rickshaws pullers in any existing or new scheme for them to become owners of 
e-rickshaws.

Progress of MgNREga

*194.  SHRI MOHD. ALI KHAN: Will the Minister of RURAL DEVELOPMENT 
be pleased to state:

(a) whether Government has noticed any decline in the progress of Mahatma 
Gandhi National Rural Employment Guarantee Act (MGNREGA) on year-to-year basis 
even though additional programmes have been included under it;

(b) if so, the reasons therefor;

(c) the details of grants released and expenditure incurred under MGNREGA 
during the last three years and the current year, State-wise, particularly in Telangana; 
and

(d) the steps taken by Government to improve the progress in future?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) and (b) There are variations in demand for 
work year to year, depending on seasonal factors, but there is no steady decline. The 
wage employment provided has increased from 218.76 crore persondays in 2011-12 to 
219.72 crore persondays in 2013-14. The Mahatma Gandhi National Rural Employment 
Guarantee Act (MGNREGA) is a demand driven programme and the demand for work 
itself is influenced by various factors such as rainfall pattern, availability of alternative 
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employment opportunities outside MGNREGA and prevailing unskilled wage rates. 
Government remains actively engaged with State Governments in establishing systems 
that ensure provision of work as per demand.

(c) Details of amounts released and utilized by the States/UTs, including Telangana 
under the Mahatma Gandhi Employment Guarantee Scheme (MGNREGS) during the 
last three years and the current year are given in the Statement (See below).

(d) The major steps taken by the Government to improve the programme 
implementation under MGNREGA are as follows:

 · It has been proposed that at least 60% of the works to be taken up in a district 
in terms of cost shall be for creation of productive assets directly linked 
to agriculture and allied activities through development of land, water and 
trees.

 · It is proposed that the wage-material ratio for works taken up by agencies 
other than Gram Panchayats would be counted at the district level to facilitate 
taking more durable assets.

 · The associated outcomes of each work would be estimated before taking 
up the work and the same would be measured on completion of the work – 
thereby bringing in more focus on outcomes.

 · The quality of the assets is sought to be improved through better planning and 
closer technical supervision.

 · States/UTs have been asked to operationalize the provision relating to 
compensation for delayed wage payments as per Para-29, Schedule II of 
MGNREGA 2005.

 · States/UTs have been asked to strengthen Social audits of MGNREGS works 
in accordance with the provisions of the Audit of Schemes Rules 2011 issued 
in consultation with the Comptroller and Auditor General of India.

 · With a view to avoid bogus attendance and to check instances of tempering 
and misuse of muster rolls, the e-Muster system has been introduced.

 · For smooth fund flow, the electronic Fund Management System (e-FMS) has 
been introduced which would also reduce delays in payment of wages.

 · All States have been requested to appoint Ombudsman at the district level for 
grievance redressal.

 ·  The State and district level Vigilance and Monitoring Committee have been 
established for monitoring of the scheme.
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Coverage of RggVy in jharkhand

†*195. SHRI PREM CHAND GUPTA: Will the Minister of POWER be pleased 
to state:

(a) whether villages in Jharkhand are being electrified under the Rajiv Gandhi 
Grameen Vidyutikaran Yojana (RGGVY);

(b) if so, the funds released during the 10th five Year Plan, district-wise and the 
number of villages electrified; and

(c) the number of districts and villages which are proposed to be electrified during 
the 12th five Year Plan period, as on date, and the amount likely to be spent thereon?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) and (b) Yes, Sir. Under the 10th five Year Plan, 13 projects were sanctioned 
in Jharkhand covering electrification of 8,318 un-electrified villages. Cumulatively, as on 
30.06.2014, electrification works in 8,050 un-electrified villages have been completed and 
an amount of ` 1506.79 crore has been released as capital subsidy under these projects. 
District-wise details are given in the Statement (See below).

(c) Under Twelfth Five Year Plan, 17 projects (in 17 districts) covering 
electrification of 125 un-electrified villages with a total project cost of ` 1260.93 crore 
have been sanctioned for the State of Jharkhand.

Statement

District-wise details of electrification of un-electrified villages and subsidy released  
for the projects sanctioned under RGGVY during X Plan in the State of Jharkhand

 (As on 30.06.2014)

Sl.No. District                      Electrification of Un-electrified Villages Subsidy Released  
  Coverage Achievement (` in crore)

1    2 3 4 5

1. Bokaro 203 203 67.54

2. Dhanbad 171 171 57.06

3. Gumla 749 748 134.97

4. Koderma 285 285 77.93

5. Simdega 356 355 114.39

†Original notice of the question was received in Hindi.
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1    2 3 4 5

6. East Singhbhum 812 812 134.34

7. Garhwa 536 536 123.76

8. Latehar 570 570 114.79

9. Palamu 1006 1006 162.57

10. Saraikela –  520 441 100.98 
 Kharsawan

11. West 1023 836 261.38 
 Singhbhum

12. Deoghar 1422 1422 88.69

13. Jamtara 665 665 68.38

 ToTal 8318 8050 1506.79

SC/St households under MgNREga

*196.  SHRIMATI JHARNA DAS BAIDYA: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) the number of SC/ST households benefited under the Mahatma  
Gandhi National Rural Employment Gurantee Act (MGNREGA) during the last three 
years;

(b) the number of days  of employment provided to them, State-wise; and

(c) the details of wages paid to them, State-wise?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) The number of SC/ST households benefitted under 
the Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) during 
the last three years is given in the Statement-I (See below).

(b) State-wise details of the number of days of employment provided to SC/ST 
households are given in the Statement-II (See below).

(c) State-wise details of expenditure on wages paid to SC/ST household 
MGNREGA workers are given in the Statement-III.
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Statement – I

The number of SC/ST households benefited under MGNREGA during last three years

Sl. States  SC/ST households provided  
No.   employment (No. in lakh)

  2011-12 2012-13 2013-14

1     2 3 4 5

1. Andhra Pradesh 19.99 22.31 22.50

2. Arunachal Pradesh 0.04 1.21 1.30

3. Assam 3.50 3.28 3.03

4. Bihar 4.82 6.29 6.22

5. Chhattisgarh 12.39 12.03 11.60

6. Gujarat 4.11 3.42 2.95

7. Haryana 1.46 1.55 1.56

8. Himachal Pradesh 1.81 1.81 1.91

9. Jammu and Kashmir 1.03 1.43 1.40

10. Jharkhand 8.37 7.61 5.93

11. Karnataka 4.05 3.40 3.45

12. Kerala 2.34 2.51 2.50

13. Madhya Pradesh 18.89 16.97 14.28

14. Maharashtra 3.88 4.46 3.29

15. Manipur 2.04 2.39 2.38

16. Meghalaya 3.13 3.07 3.33

17. Mizoram 1.68 1.74 1.77

18. Nagaland 3.51 3.66 3.86

19. Odisha 7.57 8.54 9.27

20. Punjab 1.96 1.93 3.19

21. Rajasthan 17.94 17.93 15.77
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1     2 3 4 5

22. Sikkim 0.23 0.25 0.27

23. Tamil Nadu 18.65 22.37 19.15

24. Tripura 3.28 3.45 3.49

25. Uttar Pradesh 25.22 17.35 17.13

26. Uttarakhand 1.00 0.90 0.81

27. West Bengal 23.07 24.05 24.78

28. Andaman and Nicobar Islands 0.01 0.01 0.02

29. Dadra and Nagar Haveli NR NR NR

30. Daman and Diu NR NR NR

31. Goa 0.03 0.01 0.02

32. Lakshadweep 0.04 0.02 0.01

33. Puducherry 0.14 0.13 0.12

34. Chandigarh NR NR NR

 ToTal 196.16 196.04 187.24

NR=Not Reported

Statement-II

The State-wise details of number of days of employment  
provided to SC/ST households

Sl. State  Average days per SC/ST households

  2011-12 2012-13 2013-14

1    2 3 4 5

1. Andhra Pradesh 67 57 50

2. Arunachal Pradesh 17 32 25

3. Assam 29 26 22

4. Bihar 38 44 43

5. Chhattisgarh 46 47 55

No.
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1    2 3 4 5

6. Gujarat 37 39 38

7. Haryana 37 42 37

8. Himachal Pradesh 54 51 53

9. Jammu and Kashmir 46 54 50

10. Jharkhand 38 40 37

11. Karnataka 42 47 50

12. Kerala 49 62 64

13. Madhya Pradesh 44 39 42

14. Maharashtra 55 50 45

15. Manipur 77 78 32

16. Meghalaya 50 53 58

17. Mizoram 77 88 75

18. Nagaland 80 63 45

19. Odisha 33 35 44

20. Punjab 25 27 32

21. Rajasthan 49 54 54

22. Sikkim 59 66 73

23. Tamil Nadu 49 60 59

24. Tripura 90 91 91

25. Uttar Pradesh 36 28 35

26. Uttarakhand 43 43 43

27. West Bengal 29 36 39

28. Andaman and Nicobar Islands 41 35 40

29. Dadra and Nagar Haveli NR NR NR

30. Daman and Diu NR NR NR
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1    2 3 4 5

31. Goa 27 14 23

32. Lakshadweep 43 27 24

33. Puducherry 28 24 25

34. Chandigarh NR NR NR

 ToTal 46 47 47

NR=Not Reported

Statement – III

The State-wise details of expenditure on wages paid to  
SC/ST households MGNREGA workers

  (` in lakh)

Sl.  State  Expenditure on wage (SC/ST)

  2011-12 2012-13 2013-14

1    2 3 4 5

1. Andhra Pradesh 129578.26 134948.66 126085.77

2. Arunachal Pradesh 46.41 2889.68 5338.04

3. Assam 13019.85 10735.17 10243.02

4. Bihar 18611.59 33543.63 33504.85

5. Chhattisgarh 69471.09 74063.65 74425.77

6. Gujarat 16851.25 15657.80 14153.18

7. Haryana 9665.28 12025.78 12110.54

8. Himachal Pradesh 11577.37 11326.54 13591.77

9. Jammu and Kashmir 5153.84 9134.50 8296.14

10. Jharkhand 38393.21 36611.38 28985.47

11. Karnataka 23039.95 22393.98 34689.19

12. Kerala 17529.50 24327.48 22249.53

No.
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1    2 3 4 5

13. Madhya Pradesh 94525.36 84339.05 81709.77

14. Maharashtra 30010.16 38795.92 23136.21

15. Manipur 18685.33 26562.28 11652.64

16. Meghalaya 18116.11 16572.33 22137.51

17. Mizoram 15198.54 20701.63 20380.45

18. Nagaland 31611.17 24355.13 18995.41

19. Odisha 31134.07 36880.97 53112.97

20. Punjab 7049.82 7803.09 13368.31

21. Rajasthan 77408.65 95383.74 83163.80

22. Sikkim 1155.71 2051.32 2625.95

23. Tamil Nadu 84769.55 128827.54 112580.42

24. Tripura 34676.69 38616.65 42054.95

25. Uttar Pradesh 107183.27 58975.97 75696.70

26. Uttarakhand 4842.82 3920.53 4906.80

27. West Bengal 80084.49 108081.58 105878.03

28. Andaman and Nicobar 56.83 75.81 105.02 
 Islands

29. Dadra and Nagar Haveli NR NR NR

30. Daman and Diu NR NR NR

31. Goa 120.01 24.87 73.67

32. Lakshadweep 194.29 93.91 33.58

33. Puducherry 347.32 396.06 369.42

34. Chandigarh NR NR NR

 ToTal 990107.78 1080116.62 1055654.88

NR=Not Reported
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tariffs levied on vessels

*197.  DR. KANWAR DEEP SINGH: Will the Minister of SHIPPING be pleased to 
state:

(a) the details of the various tariffs levied on vessels in the Indian ports;

(b) the custom clearance cost and all tariffs levied on coastal as well as foreign 
going vessels, port-wise;

(c) the percentage contribution of these tariffs to the national exchequer during 
the last three years; and

(d) the average time taken for clearance at each port?

THE MINISTER Of STATE IN THE MINISTRY Of SHIPPING (SHRI KRISHAN 
PAL): (a) and (b) Major Ports mainly levy the following tariffs on vessels calling at the 
ports:

(i) Port Dues

(ii) Pilotage cum Towage fee

(iii) Berth Hire Charge

As per the information received from Department of Revenue, the Customs performs 
the statutory function of clearance of import and export goods, which include the levy 
of Customs duties, as applicable. These statutory levies cannot be considered a ‘cost’ 
of customs clearance. Also, Customs clearance of import and export goods (including 
vessels) is linked to filing of Customs clearance documents like Bill of Entry (for import) 
and Shipping Bill (for export). Coastal vessels and foreign going vessels that are not 
imported do not file these documents and hence are in this respect not customs ‘cleared’. 
Customs duty leviable on foreign going vessels (Customs Tariff Heading 8901) is at 
present ‘Nil’. The details of tariff levied by various Major Ports on coastal as well as 
foreign going vessels, port-wise, is given in the Statement – I (See below).

(c) Major Ports being autonomous organizations do not remit the revenue 
generated, including vessel related charges, to the national exchequer. Major Ports 
meet their expenditure from their earnings and the surplus is utilized in funding various 
development projects in the port.

(d) The details about average time taken by each Major Port for clearing ships/
vessels calling on them, from their arrival at the port till their departure from the berth 
after loading/unloading of cargo, is given in the Statement-II (See below).
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Statement-II

Turn round time at major ports during 2013-14 (in days)

Sl. No. Port Under Port A/C Non – Port A/C Total

1. Kolkata Port 2.57 1.65 4.22

 Haldia Dock Complex 2.94 0.86 3.80

2. Paradip Port 2.19 2.43 4.62

3. Visakhapatnam Port 2.38 2.35 4.73

4. Kamarajar Port Ltd. 0.09 4.15 4.24

5. Chennai Port 1.66 0.80 2.46

6. V. O. Chidambaranar Port 2.93 0.99 3.92

7. Cochin Port 1.18 0.62 1.80

8. New Mangalore Port 1.95 1.23 3.18

9. Mormugao Port 2.76 1.58 4.34

10. Mumbai Port 2.83 1.93 4.76

11. Jawaharlal Nehru Port 1.74 0.70 2.44

12. Kandla Port 2.90 2.76 5.66

 overall 2.25 1.62 3.87

accident information system along National highways

*198. DR. V. MAITREYAN: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) the details of electronic and GPRS tracking facilities created along National 
Highways for providing speedy information on road accidents and to facilitate trauma 
and emergency medical attention to accident victims;

(b) the measures taken by the National Highways Authority of India to provide 
immediate online information on accidents and recovery/Emergency Medical Aid Centres 
to Police, District Administration and major hospitals;

(c) whether accident recovery centres/Trauma and Emergency Medical Aid 
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Centres created during the last three years are adequate to cater to high frequency of road 
accidents on National Highways; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT 
AND HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) A pilot for cashless treatment 
of road accident victims has been initiated by MoRTH for Gurgaon-Jaipur Section of 
NH-8. This facility is functional from 29th July, 2013 with an objective to save lives 
of accident victims by providing prompt and appropriate medical care during ‘Golden 
Hour’ and thereby reduce fatalities in road accidents. The project envisages transport of 
accident victims from the accident scene to hospital and where required from one hospital 
to another for treatment at a public or private hospital. A facility of toll free and 24x7 
call centre has been added for reporting of accidents. Concession Agreements prescribe 
that the Concessionaire is required to provide Round the Clock Ambulance service for 
road accident victims and in addition provide Route Patrol Vehicles, Tow-Away Cranes 
for incident management on Project Highway. In order to monitor implementation of 
above provision, proactive action is being taken in respect of a comprehensive web 
based mechanism namely Vehicle Tracking System (VTS) with facility of GPS to track 
Ambulance/Route Patrol Vehicles to monitor deployment and uses of such vehicles on 
National Highways.

(c) and (d) Efforts for reducing the frequency of road accidents on National 
Highways is an ongoing process and the Ministry is taking steps for further improving 
the situation. The safety measures are in-built in the projects during Design, construction 
and O&M stage. However, at obligatory locations like toll plazas, approaches to link 
roads etc. well-designed rumble strips are being provided to arrest the speed of vehicles. 
To address the engineering related issues for ensuring road safety on National Highways, 
provision of Transverse bar marking at identified accident prone spots where there is 
need for alerting the drivers/reduction in speed, are provided as per Ministry guidelines. 
The Ministry administers a scheme called National Highway Accident Relief Service 
Scheme (NHARSS). The scheme entails providing cranes and ambulances to States/UTs/
NGOs for relief and rescue measures in the aftermath of accidents by way of evacuating 
road accident victims to nearest medical aid centre and for clearing the accident site. The 
Establishment of Trauma Centres comes within the purview of Ministry of Health and 
Family Welfare which has already identified 140 hospitals on GQ and NS-EW Corridor 
to be upgraded as trauma centres. More hospitals have been planned for upgradation into 
trauma centres in the 12th five year plan on NH other than NS-EW and GQ corridors. 
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Ministry has identified 25 black spots each in 13 States and is taking short term, long term 
measures to improve these spots. Regional offices are being empowered to take necessary 
action to improve these black spots.

Power tariffs in delhi

*199.  SHRI D.P. TRIPATHI: Will the Minister of POWER be pleased to state:

(a) whether it is a fact that Government is planning to increase the power tariff in 
Delhi;

(b) if so, the details thereof;

(c) whether it is also a fact that the surcharge on the tariff is also considerably 
increasing the amount of bill;

(d) if so, whether Government would remove the surcharge from the bills; and

(e) if not, the reasons therefor?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) and (b) The Electricity Act, 2003 empowers the Appropriate Commission 
to fix tariff in accordance with the provisions of the Act, particularly with reference to the 
guiding principles stipulated under Section 61 of the Act. Delhi Electricity Regulatory 
Commission (DERC) is the Appropriate Commission for determination of power tariff 
in Delhi.

It has been informed by DERC that the Tariff Schedule for financial Year  
2014-15 has been issued by the Commission on 17.07.2014. The Commission has 
taken a conservative view while approving an average tariff increase of 8.32% for all 
the 3 DISCOMs – Tata Power Delhi Distribution Ltd (TPDDL), BSES Rajdhani Power 
Ltd. (BRPL), BSES Yamuna Power Ltd. (BYPL) and 9.52% for New Delhi Municipal 
Council (NDMC). However, on the other hand, DERC has informed that Power Purchase 
Cost Adjustment Charges (PPAC) of 6% for BRPL, 7% for TPDDL and 8% for BYPL 
is presently discontinued with the issuance of Revised Tariff Schedule w.e.f. 17th July, 
2014. The issue will be revisited depending upon whether the cost of Power Purchase has 
gone up or down in the quarter July to September as compared to the base rate adopted in 
the Tariff Order fY 2014-15.

(c) to (e) In view of the revenue deficit for the DISCOMs, the Commission has 
decided to continue with a surcharge of 8% for – TPDDL, BRPL and BYPL and also 
for NDMC. This surcharge will help in reducing the present accumulated revenue gap / 
regulatory assets.
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Shortage of coal in power plants

*200.  SHRI ANIL DESAI: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that there is impending danger of darkness in several parts 
of the country including Maharashtra, Andhra Pradesh and Tamil Nadu due to low coal 
stock with several power plants;

(b) if so, whether de-allocation of coal block in the wake of Coalgate, delay 
in providing environmental clearance to new coal mines and shortage of rail transport 
facilities are also some of the major reasons for shortage of coal; and

(c) the details of plans to overcome the coal shortage which is responsible for 
power shortage?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) and (b) As per extant policy/ directives of Government, coal is supplied to 
Power Utility sector under fuel Supply Agreement (fSA) and also through short-term 
Memorandum of Understanding (MOU). During the last three years, dispatches to Power 
Utilities in the country from Coal India Limited (CIL) sources have been 91% 92% and 
86% of fSA/MOU commitment in 2011-12, 2012-13 and 2013-14 respectively. During 
the current year (April-June) the coal materialization to the power sector has been 87%. 
for the period April-May, 2014, coal based power plants have generated 134.9 Billion 
Units (BU) as compared to 121.2 BU generated during the same period of last year, 
registering a growth of 11.3%. As on 13.07.2014, out of 100 coal based power plants 
monitored by Central Electricity Authority (CEA), 44 power plants were having critical 
coal stock of less than 7 days’ requirement, out of which 25 power plants were having 
super critical coal stock of less than 4 days’ requirement. Of these 9 are pithead plants.

The number of Thermal Power Plants (TPPs) affected for want of coal including 
Maharashtra, Andhra Pradesh and Tamil Nadu as on 13.07.2014, State-wise are as under:

State TPPs having TPPs having Super  
 Critical Stock Critical Stock

1 2 3

Haryana 01 01

Punjab 01 01

Rajasthan 02 0

Uttar Pradesh 05 03
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1 2 3

Chhattisgarh 04 4

Gujarat 04 1

Madhya Pradesh 05 4

Maharashtra 07 4

Andhra Pradesh 04 4

Karnataka 01 0

Tamil Nadu 02 0

Bihar 01 1

Jharkhand 01 1

Odisha 02 1

West Bengal 04 0

ToTal 44 25

Shortage of supplies during this period was on account of less wagon supply against 
indents of coal companies particularly for TPPs of Western and Southern region and 
transportation constraints due to seizure of coal transportation trucks at the coalfields during 
the Lok Sabha elections. In Mahanadi Coalfields Limited (MCL), coal transportation to 
Kanikar siding of Basundhara area was stopped during day time for the last seven months 
and Siding No. 3 and 4 of Talcher are disturbed and closed for dispatches  due to law and 
order problems affecting rake loading from these sidings. Wagon availability constraints 
in line with indents of coal companies particularly in Korba coal field of SECL and Ib 
valley coal field of MCL hamper wagon loading performance of CIL and these issues are 
taken up regularly at appropriate levels with Railways.

Coal blocks were allocated to various private and public sector companies  
for specified end uses under Section 3(3) (a) of Coal Mines (Nationalization) Act, 1973 
for captive consumption in the associated end use plants of the allocates. The blocks 
have been de-allocated due to slow progress of development of coal blocks(s) as well as 
linked end use plants. In such cases no mining lease was executed between allocatees and 
concerned State Government. As such, these coal blocks were not in a position to come 
under production in near future at the time of de-allocation. Therefore, power crisis due 
to shortage of coal at present cannot be attributed to such de-allocation of captive coal 
blocks.
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(c) In order to ensure adequate availability of coal for the power sector, CIL has 
been impressed upon to enhance production of domestic coal in the country and power 
utilities have also been advised to enhance import of coal to meet the shortfall. The target 
for e-auction coal has been reduced to 25 MT and the balance diverted to the power 
sector.

With a view to monitor coal supplies to Power Utility Sector, an Inter-Ministerial 
Sub-Group comprising representatives of Ministry of Power, Ministry of Coal and 
Ministry of Railways has been constituted. This Sub-Group takes various operational 
decisions for meeting any contingent situations relating to Power sector including critical 
coal stock position.

further, CIL has offered all Power Generating Companies drawing coal under 
fSAs, to lift the coal on “as is where is” basis with the stipulation that they will make their 
own evacuation arrangements. This scheme, which was earlier implemented by the coal 
companies, has been extended for 2014-15 also. All TPPs, including those in Tamil Nadu, 
Andhra Pradesh and Maharashtra having fSA from CIL sources have been informed 
to lift coal under this scheme by arranging their own logistics for movement from coal 
offered from various pithead locations. All out efforts are being made by coal companies 
for continued supply of coal to all TPPs in the country and to improve materialization 
including Tamil Nadu, Andhra Pradesh and Maharashtra. A new Inter-Ministerial Task 
force has also been constituted to undertake a comprehensive review of existing coal 
sources and to consider feasibility for rationalization of the sources with a view to 
optimizing transportation cost.

CIL has also offered 1 MT of coal from cost plus mines of Western Coalfields 
Limited (WCL) through short-term MOU as extension of “as is where is basis” scheme 
to power stations of National Thermal Power Corporation (NTPC) and  Andhra Pradesh 
Power Generation Company (APGENCO) located in Andhra Pradesh and presently 
facing critical coal stock issues arising out of less receipt of coal from MCL/Singareni 
Collieries Company Limited (SCCL).

further, the Government has taken various steps to ensure time bound production 
which include efforts to expedite Environment and forest clearances, pursuing with State 
Government for help in expediting land acquisition and coordinated efforts with Railways 
for movement of coal. Steps have been taken by Coal India Ltd. and its subsidiaries to 
augment coal production which includes capacity addition from new projects and use of 
mass production technologies.
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WRittEN aNSWERS tO uNStaRREd QuEStiONS

Coal mining in jharkhand

1211.  SHRI PARIMAL NATHWANI: Will the Minister of COAL be pleased to 
state:

(a) whether the Ministry mulls allowing mining of coal in Jharkhand and other 
States, and if so, the details thereof;

(b) what is the cost difference between imported Australian/Indonesian coal and 
the domestic coal; and

(c) what are the employment prospects in domestic coal mining sector, particularly 
in Jharkhand?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) Mining of coal is already being done in Jharkhand and other States of India. 
The details of major States where mining of coal is being done are as under:-

 Sl. No. State 

 1. Telangana 

 2. Chhattisgarh 

 3. Jharkhand 

 4. Maharashtra 

 5. Madhya Pradesh

 6. Odisha

 7. West Bengal

 8. Uttar Pradesh

(b) Coal is imported in India through Open General Licence (OGL) by the 
consumers themselves as such there is no data maintained by the Government regarding 
details of coal imports taking place in the country including source, quantity and price.

(c) Coal India Limited engages its own employees for coal production. Some part 
of CIL activities are also done through outsourcing which offer employment opportunities. 
CIL is opening up new projects/mines and expanding existing mines to improve its coal 
production. Enhanced coal production will improve employment prospects in the mines 
of CIL in Jharkhand and other States of India directly and indirectly.

Corruption in CiL

1212. SHRI DHIRAJ PRASAD SAHU: Will the Minister of COAL be pleased to 
state:

(a) whether Government has received any complaints of alleged corruption 
prevailing in the Coal India Ltd. (CIL);
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(b) if so, the details thereof including the number of complaints received during 
the last three years and the current year, subsidiary-wise and year-wise;

(c) whether Government has conducted any investigation into these complaints;

(d) if so, the outcome thereof, subsidiary-wise;

(e) the details of the officers against whom charges were registered by the 
investigating agencies and those punished or exonerated, as a result thereof subsidiary-
wise; and

(f) the effective measure taken by Government in this regard?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) and (b) Yes, Sir. Number of complaints received during the last three 
years and the current year (till 30.06.2014), subsidiary-wise and year-wise are given as 
under:-

Name of the coal company 2011-12 2012-13 2013-14 2014-15  
    (upto  
    30.6.2014)

Coal India Ltd. (CIL) 13 13 11 3

Eastern Coalfields Ltd. (ECL) 353 301 346 59

Bharat Coking Coal Ltd. (BCCL) 40 26 23 19

Central Coalfields Ltd. (CCL) 492 630 538 93

Mahanadi Coalfields Ltd (MCL) 22 12 10 03

Northern Coalfields Ltd. (NCL) 07 29 16 00

Western Coalfields Ltd. (WCL) 280 235 107 20

South Eastern Coalfields Ltd. (SECL) 17 13 15 15

Coal Mines Planning and Design 01 01 00 00 
Institute (CMPDI)

North Eastern Coalfield (NEC) 00 00 00 00

(c) to (e) Yes Sir. After investigation, regular departmental action was initiated in 
consultation with Chief Vigilance Commission (CVC) and other nodal Departments and 
appropriate penalties were imposed based on the gravity of the offence.
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Details of the officers against whom charges were registered by investigating 
agencies (CBI) and those punished or exonerated as a result thereof, subsidiary-wise are 
as under:-

Company  2011-12   2012-13   2013-14              2014-15   
                (up to June 14)

 Reg. Pun. Exo. Reg. Pun. Exo. Reg. Pun. Exo. Reg. Pun. Exo.

CIL 02 01 03 01 00 01 02 01 00 00 00 00

ECL 00 01 00 01 00 00 05 00 00 00 00 00

BCCL 20 00 00 11 01 00 08 00 00 17 00 00

CCL 07 03 00 03 00 00 05 00 00 00 00 00

MCL 03 00 00 04 00 00 02 00 00 01 00 00

NCL 06 00 00 01 00 00 00 01 00 01 00 00

WCL 08 01 00 04 00 04 04 00 04 00 00 00

SECL 10 05 00 02 00 00 03 00 00 01 00 00

CMPDIL 00 00 00 00 00 00 00 01 00 00 00 00

NfC 00 00 00 00 00 00 00 00 00 00 00 00

 Reg. – Registered     Pun. – Punished  Exo. – Exonerated

(f) The measure taken by the coal companies in this regard include:

  (i) Integrity Pact has been implemented in CIL/its subsidiaries.

  (ii) Improving Vigilance administration by leveraging technology, curbing  
 malpractices by increasing transparency through use of website.

  (iii) Independent External Monitors were appointed for Coal India and its  
 subsidiary companies.

  (iv) Sensitive posts have been identified and effective compliance of directive  
 of Chief Vigilance Commission (CVC) regarding regular transfer of  
 personnel working in sensitive posts have been done.

  (v) Preparation of ‘Agreed List’ and list of officials with doubtful integrity.

    (vi) Organising Inter-active sessions amongst high ranking officials of  
 CIL and Subsidiaries and Chief Vigilance Officers and Chief Vigilance  
 Commission.
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  (vii) Referring cases to Chief Technical Examiner for examination.

  (viii) Undertaking system improvement studies.

  (ix) E-procurement and use of IT initiative to improve transparency in coal  
 transportation, etc.

use of foreign technique in coal mining

†1213. SHRI DARSHAN SINGH YADAV: Will the Minister of COAL be pleased 
to state:

(a) the existing status of coal mines existing in the country;

(b) whether the technique being used for coal mining process is as per international 
standards;

(c) whether Government proposes to use any foreign technique for making the 
process of coal mining more effective;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) and (b) coal is extracted by underground or by opencast method. The 
techno-economic feasibility of the deposit determines its mine-ability either through 
opencast or underground method. Coal reserves occurring at depth are better suited for 
mining by underground method. Coal in opencast mining is extracted either by dragline/ 
shovel dumper combination or shovel dumper surface miner combination. In majority 
of the opencast mines higher capacity equipment of international standard is used. In 
underground method of mining, coal is extracted by continuous miner or by blasting and 
loading by Load Haul Dumpers (LHD)/ Side Discharge Loaders (SDL). There is scope of 
improvement in mechanization in underground mining method of extraction in mines of 
Coal India Limited (CIL).

(c) to (e) Use of improved technology is an ongoing process. However, an Expression 
of Interest (EoI) was floated for inviting proposals from International Consultancy  
firms/Organizations for Technology Development and Modernization of Mines of CIL. 
In response to this fourteen (14) International Consultancy firms/Organizations having 
experience in consultancy services for coal mining activities have participated in the 
EoI. M/s. KPMG Advisory Services Pvt. Limited was selected for undertaking the above 
stated study and has submitted a draft report, which is under examination of CIL.

†Original notice of the question was received in Hindi.
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Coal production target of CiL

1214.  DR. K.P. RAMALINGAM: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that the Coal India Ltd. (CIL) could not achieve the target 
fixed for the year 2013-14;

(b) whether it is also a fact that at least two of its seven coal producing subsidiaries 
showed a drop in production;

(c) if so, the details thereof and the reasons therefor; and

(d) whether the company plans to go all out to touch the half a billion mark in 
production this year?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) The Coal India Ltd. (CIL) was given a target of 482 Mte for coal production 
for 2013-14 against which the actual production of coal was 462.42 Mte.

(b) and (c) Out of Seven producing subsidiaries of CIL, there was negative growth 
in production in two subsidiaries namely NCL and WCL. In 2013-14 against a target 
of 72.20 Mte and 44 Mte, NCL and WCL could produce 68.64 Mte. and 39.73 Mte 
respectively and showed a growth rate of -2.0% and -6.0% respectively over 2012-13. 
The main reasons for shortfall of coal production, in case of NCL was that three opencast 
projects namely Krishnashila, Bina and Block-B had to stop production during the year 
after achieving the production upto the existing EC capacity. There was also short supply 
of explosives and unprecedented rainfall which constrained production. Poor availability 
of coal winning Shovels and Dumpers, breakdown of Hydraulic Excavator at Amlohri 
Projects, delay in commissioning of new Draglines at Amlohri and Krishnashila, poor 
performance of ageing Draglines and depleting coal reserves were some of the other 
factors constraining production. The shortfall in case of WCL was due to excessive rainfall 
and accumulation of silt. There was also poor-performance of some HoE contractor for 
overburden removal. Short supply of explosives and want of environmental and forestry 
clearance also constrained production.

(d) The target for 2014-15 in respect of CIL has been fixed at 507 Mte.

growth of Coal sector

1215.  SHRI AJAY SANCHETI: Will the Minister of COAL  be pleased to state:

(a) whether the growth of coal sector has been lagging behind during the recent 
years;
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(b) if so, the details thereof;

(c) what has been the impact of shortage of coal on power utilities in the country; 
and

(d) the short and long term steps proposed to improve the supply of coal?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL):  (a) and (b) The growth of coal sector during XI Five Year Plan (2007-2012)
and for 2012-13 and 2013-14 of XII Plan is given below:-

Year 2007-08 2008-09 2009-10 2010-11 2011-12 2012-13 2013-14

Production 457.08 492.76 532.04 532.69 539.95 556.40 565.64

Growth 6.1 7.8 8.0 0.1 1.4 3.0 1.7

(c) As per information given by the Central Electricity Authority, in the current 
year, during April-June, 2014, coal based generation had a growth of 14.4% over last year 
during the same period. However, during the period April-June, 2014, power utilities 
have reported generation loss of about 0.26 BU.

(d) With a view to monitor coal supplies to Power Utility Sector, an Inter-
Ministerial Sub-Group comprising representatives of Ministry of Power, Ministry of Coal 
and Ministry of Railways takes various operational decisions for meeting any contingent 
situations relating to Power Sector including critical coal stock position.

further, CIL has offered all Power Generating companies drawing coal under fuel 
Supply Agreements (fSAs), to lift the coal on “as is where is” basis with the stipulation that 
they will make their own evacuation arrangements. The scheme was earlier implemented 
by the coal companies and has been extended for 2014-15 also. All TPPs having fSA 
from CIL sources have been informed to lift coal under this scheme by arranging their 
own logistics for movement from coal offered from various pithead locations. CIL has 
also offered 1 MT of coal from cost plus mines of Western Coalfields Limited (WCL) 
through short term Memorandum of Understanding (MoU) as extension of above scheme 
to power stations.

The Government has taken steps to facilitate increase in coal production which 
include expediting of Environment and forest clearances, pursuing with State Government 
for help in land acquisition and coordinated efforts with Railways for movement of 
coal. Steps have been taken by Coal India Ltd. (CIL) and its subsidiaries to augment 
coal production which includes capacity addition from new projects and use of mass 
production technologies and increase in pace of coal production.
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abandoned/closed coal mines

1216.  DR. R. LAKSHMANAN: Will the Minister of COAL be pleased to state:

(a) the details of coal mines which were abandoned/closed during the last five 
years;

(b) the details of quantum of loss of production of coal as a result thereof; and

(c) the steps taken by Government to compensate these losses/reduction in 
production of coal?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) The coal mines of Coal India Limited which were abandoned/closed/ 
discontinued during the last five years are given below:

Subsidiary Name of Mine Subsidiary Name of Mine

BCCL Madhuband WCL Patharkhera – I

 K. Choutudih  Gajandoh

 Basdeopur  Patharkhera – II

 Loyabad  Damua

 Kankanee  Satpura II

 Alkusa  Nandan I

 Bagdigi SECL Jainagar 5 & 6

 Sudamdih (Shaft) Mine  Banki 9 & 10

 Begunia  New Amlai

 Murulidih  Anjan Hill

CCL Karkatta OC  Chhal Incline

 N.S. Dhori  Pawan Incline

 Pindra  B. Seam

 Central Saunda  West Chirimiri

MCL Hindegir Rampur Colliery  Baiga

NEC Baragolai  Laxman

(Provisional)
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(b) and (c) Every year, some mines are closed/abandoned/discontinued due 
to exhaustion of reserves, safety and economic viability. To compensate this loss and 
augment the production, new projects are opened every year and capacity of ongoing 
projects is enhanced wherever feasible.

joint venture projects for coal linkage to thermal power plants in Karnataka

1217.  DR. VIJAY MALLYA: Will the Minister of COAL be pleased to state:

(a) whether the proposals submitted to the Ministry for the two joint venture 
projects, at Yermarus and Edlapur Thermal Power Plants, Karnataka, for long term coal 
linkage are still pending even after furnishing clarifications and holding Ministerial 
meeting at the highest levels; and

(b) whether the matter would be sorted out and coal linkage provided to the 
projects without any further delays, and if so, by when?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) and (b) The requests for grant of long term coal linkage/ Letter of Assurance 
(LoA) have been received from Government of Karnataka in respect of Edlapur (1x800 
MW) and Yermarus TPP (2x800 MW) Thermal Power Projects (TPPs). The same were 
forwarded to the Ministry of Power for recommendations. Ministry of Power subsequently 
recommended these TPPs for grant of coal linkage. These recommendations have not 
yet been placed before the Standing Linkage Committee (Long Term) {SLC(LT)} for a 
decision.

Keeping in view the negative coal balance reported by subsidiary coal companies 
of Coal India Limited (CIL), no new linkage/Letter of Assurance (LoA) has been granted 
to any of the sectors since 2010. further, subsidiary companies of Coal India Limited 
(CIL) have issued 175 LoAs covering the capacity of 1,08,000 MW. Out of this 1,08,000 
MW capacity, the competent authority in 2013 had approved signing of fuel Supply 
Agreements (FSAs) in respect of 78,000 MW capacity power plants which have been 
commissioned or are likely to be commissioned by 31.03.2015. A Presidential Directive 
to this effect was issued to CIL on 17.07.2013. The power projects of the remaining 
capacity of 30,000 MW are yet to be authorized for signing of fSAs. All such requests 
will be considered as per extant policy.

New coal policy

†1218. SHRI PRABHAT JHA: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that, despite having sufficient reserves of coal, India resorts 
to import to meet the demand of coal;

†Original notice of the question was received in Hindi.
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(b) if so, the details thereof and the reasons therefor;

(c) whether for the past few years, production target of coal is not being met;

(d) if so, the details thereof and the reasons therefor;

(e) whether Government proposes to draft new coal policy in order to reduce 
dependency on import and to enhance the production of coal; and

(f) if so, the details thereof?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) to (d) While India has reserves of coal, the actual consumption exceeds 
the overall domestic production / supply of coal. The total consumption of coal during  
2013-14 was 739.42 Mte. against the supply of domestic coal of 571 Mte. The gap 
between total consumption and domestic supply was met through import of coal to the 
extent of 168.44 Mte. the total production of coal during 2011-12, 2012-13 and 2013-14 
was 539.95 Mte, 556.40 Mte and 565.64 Mte. against the target of 554 Mte, 574.40 Mte 
and 604.55 Mte respectively. The domestic production of coal has been constrained due 
to difficulties in acquisition of land, slow pace of environment and forest clearance and 
constraints in evacuation of coal through the rail network.

(e) and (f) The focus of the Government is on increasing production of coal by 
facilitating environment and forest clearances, pursuing with State Government for 
help in expediting land acquisition and coordinated effort with Railways for movement 
of coal. Steps have been taken by Coal India Ltd. and its subsidiaries to augment coal 
production which includes capacity addition from new projects and use of mass production 
technologies.

Coal production

1219.  SHRI S. THANGAVELU: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that Government had entered into a memorandum of 
understanding with the Coal India Ltd. (CIL) for producing 507 million tons of coal 
which is lower than the target envisaged originally for 2013-14; and

(b) what was the quantity of coal produced by CIL during 2013-14; and

(c) what is the target fixed for production of coal during 2014-15?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) to (c) As per MoU between Government of India and CIL, the target 
of production of coal for 2013-14 was 482 Mte for ‘Very Good’ against which actual 
production of coal was 462.5 Mte. The target of coal production has been fixed at 507 Mte 
for ‘Very Good’ for the year 2014-15.
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Opening up of coal mining to international competition

1220.  SHRI M.P. ACHUTHAN:
 SHRI ARVIND KUMAR SINGH:
 SHRI D. RAJA:
Will the Minister of COAL be pleased to state:

(a) whether Government has proposed to open coal mining to international 
competition with a proposal to price domestic output at par with imports;

(b) if so, the details thereof; and

(c) the reasons and rationale therefor?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) to (c) As per Section 3(3)(a) (iii) of the Coal Mines Nationalisation Act, 
1973, a private company can carry on coal mining operation, for  specified end use 
(captive use) only. However, for augmentation of coal production in the country, few 
projects of CIL have been identified for operation under Mine Developer cum Operator 
route, where international as well as domestic operator may take part, where the mining 
charges will be paid to the bidder duly discovered through bidding process.

Coal production

†1221. SHRI LAL SINH VADODIA: Will the Minister of COAL be pleased to 
state:

(a) the coal producing States in the country;

(b) the types of coal produced in the country; and

(c) the utility of coal other than power generation by Government?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) The main coal producing States in the country are Andhra Pradesh, 
Chhattisgarh, Jharkhand, Madhya Pradesh, Maharashtra, Meghalaya, Odisha, Uttar 
Pradesh and West Bengal.

(b) Basically two types of coal are produced in the country: Coking Coal and 
Non-Coking Coal.

(c) Apart from the power sector which accounts for a major share of raw coal and 
offtake, other consuming sectors include Steel, Cement and Sponge Iron, other basic-
Metals, Chemicals, fertilizer, Pulp and Paper, Textiles and Rayon, Bricks and other 
industries.

†Original notice of the question was received in Hindi.
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increase in coal production

†1222. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of COAL be 
pleased to state:

(a) whether Government has issued any strict instructions/order to Coal India 
Ltd. to increase production of coal;

(b) whether there is acute shortage of coal in various coal blocks of the country 
and these blocks are getting exhausted;                                                                                                                    

(c) whether any time limit has been fixed to increase the storage capacity of coal 
blocks; and

(d) if so, the details thereof?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) The Government has signed a Memorandum of Understanding (MOU) with 
Coal India Ltd. (CIL) with a target of 507 Mt for production of coal in 2014-15 as against 
actual production of 462.4 Mt by CIL in 2013-14.

(b) to (d) Coal production from different mines is  continuous process. When the 
production tapers down at the end of the life of a mine after 2 to 3 years due to depletion 
of reserves, growth in production is maintained by increasing production from coal 
blocks under the category of new/expansion blocks. There is as such no storage capacity 
for produced coal in coal blocks except in the form of pitheads stocks near the mine site. 
The Government has not given any direction/time limit to CIL for increasing the pitheads 
stocks.

Coal mines and their output in Maharashtra

1223.  SHRI HUSAIN DALWAI: Will the Minister of COAL be pleased to state:

(a) the details of location of coal mines and their output per man shift in 
Maharashtra;

(b) the details of measures taken to increase productivity of workers in coal mines 
of the State;

(c) to what extent these mines are using modern techniques for increasing coal 
production; and

(d) the details of measures taken by Government to produce higher grade of coal 
in the State?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) The details of location of coal mines under the Western Coalfields Limited 
(WCL) and their output per man shift are as under:

†Original notice of the question was received in Hindi.



[RAJYA SABHA]72 Written Answers to  Unstarred Questions
A

re
a 

Sl
. 

N
am

e 
of

 M
in

e 
Ty

pe
 U

G
/ 

D
is

tri
ct

 
St

at
e 

O
ut

pu
t p

er
 m

an
 

   
   

   
 R

em
ar

ks
 

 
N

o.
 

 
O

C
 (U

nd
er

- 
 

 
sh

ift
 2

01
3-

14
 

 
 

 
 

gr
ou

nd
/ O

pe
nc

as
t 

 
 

 

   
 1

 
2 

   
   

   
 3

 
4 

5 
6 

   
   

   
   

7 
   

   
   

   
   

   
8

C
ha

nd
ra

pu
r 

1.
 

C
ha

nd
a 

R
ay

at
w

ar
i  

U
G

 
C

ha
nd

ra
pu

r 
M

ah
ar

as
ht

ra
 

0.
15

 
Pr

od
uc

tio
n 

di
sc

on
tin

ue
d 

 
 

C
ol

lie
ry

 
 

 
  

 
fr

om
 Ju

ne
’ 1

3 
du

e 
to

  
 

 
 

 
 

  
 

ad
ve

rs
e 

ge
o 

m
in

in
g 

 
 

 
 

 
 

  
 

co
nd

iti
on

 
2.

 
D

ur
ga

pu
r R

ay
at

w
ar

i  
U

G
 

-d
o-

 
-d

o-
 

0.
43

 
A

dv
er

se
 g

eo
 m

in
in

g 
 

 
C

ol
lie

ry
 

 
 

  
 

co
nd

iti
on

 
3.

 
H

in
du

st
an

 L
al

pe
th

 C
ol

lie
ry

  
U

G
 

-d
o-

 
-d

o-
 

0.
09

 
Pr

od
uc

tio
n 

di
sc

on
tin

ue
d 

 
 

N
o.

 1
 

 
 

  
 

du
e 

to
 sp

on
ta

ne
ou

s  
 

 
 

 
 

  
 

he
at

in
g 

/fi
re

 
4.

 
M

ah
ak

al
i 

U
G

 
-d

o-
 

-d
o-

 
0.

41
 

A
dv

er
se

 g
eo

m
in

in
g 

 
 

 
 

 
 

  
 

co
nd

iti
on

 
5.

 
M

an
na

 In
cl

in
e 

U
G

 
-d

o-
 

-d
o-

 
0.

77
 

 
6.

 
N

an
dg

ao
n 

In
cl

in
e 

U
G

 
C

ha
nd

ra
pu

r 
-d

o-
 

0.
87

 
7.

 
B

ha
ta

di
 

O
C

 
C

ha
nd

ra
pu

r 
-d

o-
 

3.
53

 

 
8.

 
D

ur
ga

pu
r 

O
C

 
C

ha
nd

ra
pu

r 
-d

o-
 

3.
59



[21 July, 2014] 73Written Answers to  Unstarred Questions
 

9.
 

H
in

du
st

an
 L

al
pe

th
 

O
C

 
C

ha
nd

ra
pu

r 
-d

o-
 

3.
26

 
10

. 
Pa

dm
ap

ur
 

O
C

 
C

ha
nd

ra
pu

r 
-d

o-
 

4.
14

B
al

la
rp

ur
 

11
. 

B
al

la
rp

ur
 

U
G

 
C

ha
nd

ra
pu

r 
M

ah
ar

as
ht

ra
 

0.
21

 
Pr

od
uc

tio
n 

di
sc

on
tin

ue
d 

 
 

 
 

 
 

 
 

du
e 

to
 sp

on
ta

ne
ou

s  
 

 
 

 
 

 
 

he
at

in
g/

 fi
re

. P
ro

du
ct

io
n 

 
 

 
 

 
 

 
 

re
st

ar
te

d 
in

 S
ep

t’ 
13

.

 
12

. 
Sa

st
i 

U
G

 
C

ha
nd

ra
pu

r 
-d

o-
 

0.
83

 
13

. 
B

al
la

rp
ur

 
O

C
 

C
ha

nd
ra

pu
r 

-d
o-

 
4.

36

 
14

. 
G

ou
ri 

Ex
pa

ns
io

n 
O

C
 

C
ha

nd
ra

pu
r 

-d
o-

 
5.

59

 
15

. 
G

ou
ri 

D
ee

p 
O

C
 

C
ha

nd
ra

pu
r 

-d
o-

 
33

.6
1

 
16

. 
Pa

on
i 

O
C

 
C

ha
nd

ra
pu

r 
-d

o-
 

4.
74

 
17

. 
Sa

st
i 

O
C

 
C

ha
nd

ra
pu

r 
-d

o-
 

4.
36

M
aj

ri 
18

. 
N

ew
 M

aj
ri 

N
o-

3 
U

G
 

C
ha

nd
ra

pu
r 

-d
o-

 
0.

69
 

Sh
or

ta
ge

 o
f S

an
d.

 
19

. 
D

ho
rw

as
a 

O
C

 
C

ha
nd

ra
pu

r 
-d

o-
 

5.
37

 
20

. 
Ju

na
 K

un
ad

a 
O

C
 

C
ha

nd
ra

pu
r 

-d
o-

 
56

.5
5

 
21

. 
N

av
in

 K
un

ad
a 

O
C

 
C

ha
nd

ra
pu

r 
-d

o-
 

7.
86

 
22

. 
N

ew
 M

aj
ri 

– 
II

 (A
) E

xp
. 

O
C

 
C

ha
nd

ra
pu

r 
-d

o-
 

5.
41

 
23

. 
Te

lw
as

a 
O

C
 

C
ha

nd
ra

pu
r 

-d
o-

 
6.

96



[RAJYA SABHA]74 Written Answers to  Unstarred Questions
1 

   
   

   
   

   
   

   
   

   
   

   
  2

 
3 

4 
5 

6 
   

   
   

   
7

W
an

i 
24

. 
G

hu
gh

us
 

O
C

 
C

ha
nd

ra
pu

r 
-d

o-
 

7.
78

 
25

. 
K

ol
ga

on
 

O
C

 
Ya

va
tm

al
 

-d
o-

 
1.

4 
To

ta
l H

iri
ng

 M
in

e,
 P

oo
r  

 
 

 
 

 
 

 
Pe

rf
or

m
an

ce
 o

f  
 

 
 

 
 

 
 

co
nt

ra
ct

or

 
26

. 
M

un
go

li 
O

C
 

Ya
va

tm
al

 
-d

o-
 

21
.2

4 

 
27

. 
N

ai
ga

on
 

O
C

 
Ya

va
tm

al
 

-d
o-

 
2.

13

 
28

. 
N

ilj
ai

 
O

C
 

Ya
va

tm
al

 
-d

o-
 

4.
32

 
29

. 
N

ilj
ai

 S
ou

th
 

O
C

 
Ya

va
tm

al
 

-d
o-

 
3.

61

W
an

i N
or

th
 

30
. 

B
ha

nd
ew

ar
a 

In
cl

in
e 

U
G

 
Ya

va
tm

al
 

-d
o-

 
0.

74

 
31

. 
K

um
ba

rk
ha

ni
 

U
G

 
Ya

va
tm

al
 

-d
o-

 
1.

03

 
32

. 
G

ho
ns

a 
O

C
 

Ya
va

tm
al

 
-d

o-
 

7.
11

 
33

. 
Ju

na
d 

O
C

 
Ya

va
tm

al
 

-d
o-

 
6.

73

 
34

. 
K

ol
ar

pi
m

pr
i 

O
C

 
Ya

va
tm

al
 

-d
o-

 
10

.0
2

 
35

. 
Pi

m
pa

lg
ao

n 
O

C
 

Ya
va

tm
al

 
-d

o-
 

3.
99

 
36

. 
U

kn
i 

O
C

 
Ya

va
tm

al
 

-d
o-

 
2.

67

N
ag

pu
r 

37
. 

A
B

 In
cl

in
e 

U
G

 
N

ag
pu

r 
-d

o-
 

0.
74

 
A

dv
er

se
 g

eo
-m

in
in

g 
 

 
 

 
 

 
 

 
co

nd
iti

on



[21 July, 2014] 75Written Answers to  Unstarred Questions
 

38
. 

A
da

sa
 

U
G

 
N

ag
pu

r 
-d

o-
 

1.
96

 
39

. 
Pa

ta
ns

ao
ng

i 
U

G
 

N
ag

pu
r 

-d
o-

 
1.

07

 
40

. 
Pi

pl
a 

U
G

 
N

ag
pu

r 
-d

o-
 

0.
48

 
A

dv
er

se
 g

eo
-m

in
in

g 
 

 
 

 
 

 
 

 
co

nd
iti

on

 
41

. 
Sa

on
er

-I
 

U
G

 
N

ag
pu

r 
-d

o-

 
42

. 
Sa

on
er

-I
I 

U
G

 
N

ag
pu

r 
-d

o-
 

1.
43

 
43

. 
Sa

on
er

-I
II

 
U

G
 

N
ag

pu
r 

-d
o-

 

 
44

. 
Si

le
w

ar
a 

U
G

 
N

ag
pu

r 
-d

o-
 

0.
73

 
A

dv
er

se
 g

eo
-m

in
in

g 
 

 
 

 
 

 
 

 
co

nd
iti

on

 
45

. 
G

on
de

ga
on

 
O

C
 

N
ag

pu
r 

-d
o-

 
4.

82

 
46

. 
In

de
r U

G
 to

 O
C

 
O

C
 

N
ag

pu
r 

-d
o-

 
37

.5
3

 
47

. 
K

am
pt

ee
 U

G
 to

 O
C

 
O

C
 

N
ag

pu
r 

-d
o-

 
5.

23

U
m

re
r 

48
. 

M
ur

pa
r 

U
G

 
C

ha
nd

ra
pu

r 
-d

o-
 

0.
56

 
A

dv
er

se
 g

eo
-m

in
in

g 
 

 
 

 
 

 
 

 
co

nd
iti

on

 
49

. 
M

ak
ar

dh
ok

ra
- I

I 
O

C
 

N
ag

pu
r 

-d
o-

 
3.

95

 
50

. 
U

m
re

r 
O

C
 

N
ag

pu
r 

-d
o-

 
3.

76



[RAJYA SABHA]76 Written Answers to  Unstarred Questions

 As regards the details of location of coal mines apart from WCL and their Output 
Per Man Shift (OMS) in Maharashtra are as under-

Sl. No. Name of Mine Type-UG/OC  Company OMS (in 
  (Under-ground/  Tonne) 
  Opencast)  

1 Belgaon UG Sun flat Iron and Steel  1.37 
   Industries Ltd. 

2 Baranj I to IV,  OC Karnataka Power 21.76 
 Kiloni and Manora   Corporation Ltd.  
 Deep  

3 Marki Mangli I OC B.S. Ispat Ltd. 6.70

4 Marki Mangli II and  III OC Topworth Urja and 12.10 
   Minerals Ltd. 

The variation in productivity levels is mainly due to degree of mechanization and 
geo-mining conditions.

(b) and (c) In Western Coalfields Ltd. (WCL), the broad measures taken to increase 
productivity of workers and use of modern techniques for increasing production in the 
Coal Mines located in Maharashtra are as under:-

a. underground Mining (ug)

1. In order to eliminate fatigue to the workmen due to long and arduous travel in UG 
mines and to improve the efficiency, man riding systems have been introduced in 
three mines namely Ballarpur 3 and 4, Kumbherkhani and Saoner-I.

2. Belt-conveyor, Pony belt etc. has replaced tub system of conveying in three mines 
namely Ballarpur 3 and 4, Rajur Incline and DRC-6, 7 and 8 mine.

3. 13 Nos. of coal mines having manual loading of coal has been replaced by mechnised  
loading by deploying Load Haul Dumpers (LHD) and Side Discharge Loaders 
(SDL). In all 58 Nos. of SDL and 33 Nos. of LHD are being operated.

4. Universal Drilling Machines (UDM) and hydraulically operated drills are used for 
faster roof supporting & better yield in coal cutting operation replacing hand held 
electric drills. 16 No. of UDMs are in operation.

5. In order to increase production and productivity, two numbers of underground mines 
have been converted into Opencast mines namely Inder Under Ground to Open Cast 
and  Kamptee Under Ground to Open Cast.
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b. Opencast Mining

 Modern technology such as Shovel-Dumper, Dragline etc. combination is being 
predominantly used in all opencast mines of WCL.

(d) In WCL, most of the mines located in State of Maharashtra have coal in the 
bands G8 to G10 and the production from these mines comprises about 99% of total 
production from the State. Production from G5/G7 graded mines is only about 0.40 MT 
per Annum and there is no further scope of increasing production of these grades.

Even the future projects of WCL, in the State of Maharashtra do not have reserves 
of higher grade than G8 grade coal.

Royalty on coal

1224.  SHRI DHIRAJ PRASAD SAHU: Will the Minister of COAL be pleased to 
state:

(a) whether the royalty on coal is being regularly paid to the State Governments 
by all the subsidiaries of Coal India Ltd. (CIL);

(b) whether Government has taken a decision to revise the royalty rates on coal;

(c) if so, the details thereof including the formula adopted/to be adopted to 
determine the royalty rates;

(d) the benefits likely to accrue to each of the States, as a result thereof;

(e) whether some coal producing States have approached the Central Government 
for increasing the royalty rates on coal; and

(f) if so, the details thereof along with Government’s reaction thereto?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) Yes, Sir.

(b) Under Section 9(3) of the Mines and Mineral (Development and Regulation) 
Act, 1957, the Central Government is empowered to amend the Second Schedule to the 
Act so as to enhance or reduce, once in three years, the rates of royalty on minerals 
specified in Schedule-I of the said Act including coal. The present rates of royalty on coal 
and lignite was revised w.e.f. 10.05.2012.

(c) Does not arise in view of (b) above.

(e) and (f) The revision of rates of royalty is done in consultation with all the stake 
holders including the coal producing and the coal consuming States.
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Viability of new coal projects

1225. SHRI DHIRAJ PRASAD SAHU: Will the Minister of COAL be pleased to 
state:

(a) whether the Coal India Limited (CIL) has asked the Central Mine Planning 
and Design Institute (CMPDI) to assess the viability of new coal projects;

(b) if so, whether CMPDI has submitted its report to CIL in this regard;

(c) if so, the details of its recommendations; and

(d) the initiatives taken/proposed to be taken by Government in this regard?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) to (d) Project appraisal is a continuous process and preparation of Project 
Reports are based on the instant guidelines/circulars of Planning Commission and 
Ministry of finance. Central Mine Planning and Design Institute (CMPDI) Limited, a 
subsidiary of Coal India Limited (CIL), is the Technical Consultant to CIL for preparing 
and appraising the Project Reports from the perspective of financial viability and technical 
feasibility for taking investment decisions by subsidiary coal companies/CIL as may be 
appropriate. However, it is mandatory to seek the financial appraisal of a Project Report 
by a financial institution before placing the Project Report for investment decision of the 
Board. Government has empowered Board of CIL and its subsidiary coal companies from 
time to time to take investment decisions.

auction of coal blocks for steel industry

1226.  SHRI AAYANUR MANJUNATHA: Will the Minister of COAL be pleased 
to state:

(a) whether Government proposes to review the notification issued during the last 
three years to ascertain whether any of them have gone beyond law;

(b) if so, the details thereof;

(c) whether the Ministry proposes to hold a separate auction of coal blocks for the 
steel industry shortly;

(d) if so, the details thereof; and

(e) whether the Ministry has taken action to improve the supply of coking coal to 
steel industry, and if so, the details thereof?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) and (b) Under the amended provisions of Section 11 of the Mines and 
Minerals (Development and Regulation) Act, 1957 (67 of 1957) (MMDR Act) the 
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Government of India in exercise of the powers conferred by clause (d) of sub-section (2) 
of Section 13 of the MM (DR) Act, 1957, notified ‘Auction by Competitive Bidding of 
Coal Mines Rules, 2012’ on 02/02/2012 vide S.O. No. 207(E). It provides for grant of 
reconnaissance permit, prospecting licence or mining lease in respect of an area containing 
coal and lignite through auction by competitive bidding, on such terms and conditions 
as may be prescribed. The Government has also notified the “Auction by Competitive 
Bidding of Coal Mines (Amendment) Rules, 2012” on 27/12/2012 vide S.O. No. 3008(E), 
which contains detailed terms and conditions for selection of Government Companies/
Corporation of area containing coal for the purpose of specified end-use and mining. 
Further, through Notification No. S.O. 491(E) published on 20/02/2014 the production of 
cement, syn-gas obtained through coal gasification (underground and surface) and coal 
liquefaction was specified to be end uses for the purpose of the said Act. The Notification 
published on 11/03/2014 vide S.O. 737(E) specifies rules further to amend the Auction 
by Competitive Bidding of Coal Mine Rules, 2012. further, on 11/04/2014 vide S.O. 
1074(E) the Government has issued Notification specifying rules to amend the Auction 
by Competitive Bidding of Coal Mine Rules, 2012 which are called the Auction by 
Competitive Bidding of Coal Mine (Amendment) Rules, 2014.

(c) to (e) Under Rule-3 of the ‘Auction  by Competitive Bidding of Coal Mine 
Rules, 2012’, the Government has offered 03 coal blocks for auction by competitive 
bidding for mining including companies engaged in production of steel as per details 
given below:-

Sl. No. Name of the  Name of the Area in Approximate Permitted 
 Coal Block Coalfield Sq. km Geological End-Use 
    Reserves (million  
    tonnes) (including  
    Proved, Indicated  
    and Inferred) 

1. Jhirki & Jhirki  East Bokaro 2.705 267.91 MT Steel (Blast 
 (West) Coalfield,  sq. km  furnace) 
  Jharkhand 

2. Andal Babuisol Raniganj  3.66 103.841 MT Sponge 
  Coalfield,  sq. km  Iron (DRI) 
  West Bengal  

3. Tokisud-II South  2.25 127.692 MT Cement 
  Karanpura  sq. km 
  Coalfield,  
  Jharkhand 
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Moreover, towards augmenting supplies of washed coking coal to Integrated Steel 
Plants, subsidiaries of Coal India Ltd. have taken recourse to revamping/renovation of 
the washeries to increase the availability of washed coking coal. Central Coalfields Ltd. 
(CCL) has converted Kargali Washery from Non-Coking Coal to Coking Coal Washery 
and renovated Rajarappa Washery in 2013. At present Kedla Washery at CCL and 
Bhojudih, Madhuban, Pathardih and Dahibari Washeries at Bharat Coking Coal Ltd. are 
under revamping/renovation which would augment the supply of washed coking coal to 
steel plants of SAIL and RINL.

Notice regarding developing coal blocks

1227.  SHRI AMBETH RAJAN: Will the Minister of COAL be pleased to state:

(a) whether all companies, to whom coal blocks were allocated and failed to 
develop the same, has surrendered the coal blocks allocated to them after notice was sent 
to them;

(b) if so, the details of the companies; and

(c) if answer to part (a) above be in negative, what further steps Government took 
in this regard?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) and (b) No company has surrendered coal block(s) allocated to it, in 
response to the show-cause notice issued based on the recommendation of the then 
Review Committee and Inter-Ministerial Group (IMG) now.

(c) Government periodically monitors and reviews the development of allocated 
blocks as well as end use plants by the allocattee companies in the review meetings by the 
then Review Committee and Inter-Ministerial Group now. Wherever delays are noticed, 
Government issues show-cause notices and advisories to such allocattees cautioning them 
to bring the coal blocks into production as per the guidelines/milestones chart. Based on 
the recommendations of the then Review Committee and the IMG now, the Government 
has so far de-allocated 80 coal blocks including forfeiture of Bank Guarantee (BG) (in 
part or full) in respect of 42 blocks.

Coal Production

1228.  SHRI P. BHATTACHARYA:
  SHRI K.C. TYAGI:
  SHRIMTI RAJANI PATIL:
Will the Minister of COAL be pleased to state:
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(a) whether coal production in the country has increased during the last one 
year;

(b) if so, the details thereof, colliery-wise;

(c) what is the quantum of import of coal during the last two years;

(d) whether the Coal India Limited has e-auctioned the coal during the current 
year; and 

(e) if so, the details thereof

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) and (b) The production of coal in the country has increased with a growth 
of 1.7% in 2013-14. Details are as under:

 Year Production (in Mte.) Growth in %

 2012-13 556.40 3.0

 2013-14 (Prov.) 565.64 1.7

Colliery-wise details for Coal India Limited are given in the Statement (See 
below).

(c) The import of coal during the year 2012-13 and 2013-14 was 145.785 Mte and 
168.44 Mte respectively.

(d) and (e) CIL has allocated 14.65 Mte under spot e-auction and 0.90 Mte under 
forward e-auction during the current year (April-June 2014).

Statement

Colliery-wise production of the Coal India Ltd.

Area Name of Mines Type  Actual Actual 
  UG/OC  2012-13  2013-14 
   (Mill Te)  (Mill Te)

1            2 3 4 5

ECL

Pandaveswar Madhipur UG 0.080 0.075

 Manderboni UG 0.057 0.063

 South Samla UG 0.041 0.036
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1            2 3 4 5

 Pandaveswar UG 0.096 0.104

 Kendra  UG 0.007 0.000

 Samla  UG 0.000 0.000

 Kottadih UG UG 0.256 0.279

 Dalurbandh UG 0.110 0.086

 Khotadih (Extn) OC OC 1.501 1.700

ToTal 9  2.148 2.343

Bankola Moira UG 0.047 0.051

 Khandra UG 0.089 0.086

 Shyamsunderpur UG 0.718 0.689

 Kumardiha UG 0.093 0.089

 Tilaboni UG 0.130 0.132

 Sankarpur UG 0.113 0.116

 Nakrakunda UG 0.024 0.030

 Kumardih B UG UG 0.061 0.061

 Bankola UG 0.160 0.173

 Nakrakonda B OC (H) OC 0.089 0.000

 Kumardih B OC (H) OC 0.000 0.261

 Bankola OC (H) OC 0.000 0.000

ToTal 9  1.524 1.688

Jhanjra Jhanjra Project Colliery UG 1.042 1.015

Kajora Madhusudanpur 3&4 Pit UG 0.000 0.000

 Madhusudanpur 7 Pit UG 0.076 0.056

 Madhujore UG 0.000 0.000

 Parascole (East) UG 0.114 0.096
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1            2 3 4 5

 Parascole (West) UG 0.086 0.081

 Jambad UG UG 0.091 0.098

 Khas Kajora UG 0.204 0.181

 Lachipur UG 0.034 0.033

 Central Kajora UG 0.059 0.063

 Nabakajora UG 0.064 0.054

 Madhabpur UG 0.050 0.044

 Ghanashyam UG UG 0.000 0.000

 Jambad OCP OC 0.362 0.059

 Madhabpur OC 0.004 0.030

ToTal 13  1.144 0.795

Kenda C L Jambad UG 0.037 0.045

 Bahula UG 0.175 0.164

 Lower Kenda UG 0.065 0.051

 Chora 10 Pit UG 0.038 0.039

 Chora 7 & 9 Pit UG 0.076 0.068

 Haripur UG 0.059 0.056

 CB Incline UG 0.054 0.060

 Siduli UG 0.085 0.097

 Shankarpur Ext OCP OC 0.180 0.301

 Chora OCP OC 0.000 0.000

 New Kenda & West OC 0.765 0.291 
 Kenda OCP (mixed)

 Bahula OC (H)  0.000 0.038

ToTal 11  1.534 1.206
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1            2 3 4 5

Kunustoria Amritnagar UG 0.085 0.106

 North Searsole  UG 0.000 0.000

 Kunustoria UG 0.083 0.112

 Amrasota UG 0.054 0.039

 Belbaid UG 0.097 0.103

 Parasea UG UG 0.097 0.143

 Bansra UG UG 0.182 0.242

 Parasea 6 & 7 Incline UG 0.018 0.020

 Mahabir OC 0.209 0.200

 *North Searsole OC/TOPSI OC 0.277 0.893

 Belbaid OC Patch OC 0.097 0.167

 Narainkuri OC Patch OC 0.072 0.011

 Bansra OC (D) OC 0.027 0.000

ToTal 11  1.298 2.036

Sonepur Sonepur Bazari OC OC 5.661 6.405

Satgram Satgram Project UG 0.083 0.069

 Satgram Incline UG 0.032 0.027

 Ratibati UG 0.007 0.010

 Chapuikhas UG 0.015 0.011

 Kuardih and Tirat UG 0.020 0.017

 J K Nagar UG 0.097 0.139

 Pure Searsole UG 0.031 0.028

 Jemehari UG 0.005 0.014

 Mithapur UG 0.000 0.000

 Nimcha UG UG 0.169 0.142
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1            2 3 4 5

 Kalidaspur UG 0.086 0.098

 Ratibati OC/  OC 0.000 0.000 

 Seetaldasji OCP

 Damalia OC (D) OC 0.088 0.034

ToTal 12  0.633 0.590

Sripur Ningah UG 0.038 0.037

 S.S. Incline UG 0.052 0.049

 Kalipahari UG 0.021 0.034

 Ghusick (R) UG 0.006 0.006

 Girimint Inc / K D Incline UG 0.010 0.001

 Bhanora (W) Block UG 0.037 0.040

ToTal 6  0.164 0.167

Sodepur Chinakuri – I UG 0.010 0.010

 Chinakuri  UG 0.072 0.074

 Sodepur UG 0.040 0.030

 Mithani UG 0.024 0.027

 Bejdih UG 0.028 0.033

 Narsumuda UG 0.072 0.073

 Dhemomain Pit UG 0.024 0.023

 Dhemomain Incline UG 0.028 0.025

 Patmahana UG UG 0.066 0.074

 Parbelia UG 0.088 0.074

 Dubeswari UG 0.060 0.061

ToTal 11  0.512 0.504
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1            2 3 4 5

Salanpur Dabor UG 0.014 0.000

 Barmondia (A) UG 0.007 0.006

 Begunia UG 0.013 0.011

 Bonjemehari OC 0.464 0.473

 Mohanpur OC 1.072 0.838

 Gourangdih OC 0.000 0.000

 Dabor OC OC 0.357 0.799

ToTal 6  1.927 2.127

Mugma Chapapur UG 0.065 0.095

 Badjna UG 0.065 0.076

 Hariajam UG 0.063 0.069

 Lakhimata UG 0.082 0.079

 Shyampur B UG 0.068 0.068

 Mandman UG 0.032 0.035

 Kapasara UG 0.000 0.000

 Kumardhubi UG UG 0.060 0.061

 Khodia UG UG 0.037 0.042

 Rajpura OC OC 0.192 0.216

 Barmuri OC OC 0.169 0.194

 Gopinathpur OC OC 0.125 0.109

 Kapasara OC OC 0.239 0.370

 Khodia OC 0.047 0.000

ToTal 12  1.244 1.415

Rajmahal Rajmahal OCP OC 13.629 14.341
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1            2 3 4 5

S P Mines Damgorah Incline UG 1.451 1.415

 Chitra East OCP # OC 

ToTal 2

Grand ToTal 105  33.911 36.054

bCCL

Barora Madhuband UG 0.000 0.000

 Muraidih OC 1.280 0.511

 Satabdih OC 1.742 1.423

 Phularitand Mixed 0.370 0.845

 Damoda Mixed 0.648 0.477

ToTal 5  4.040 3.257

Block II Block-II OC 0.808 0.907

 Jammunia OC 3.852 4.033

ToTal 2  4.660 4.940

Govindpur Jogidih UG 0.047 0.055

 Kharkaree UG 0.055 0.058

 S. Govindpur UG 0.000 0.000

 Teturia UG 0.000 0.000

 New Akash Kinaree Mixed 0.663 0.476

 Block-IV Mixed 0.269 0.354

 Govindpur Mixed 0.151 0.078

 Maheshpur Mixed 0.057 0.541

ToTal 8  1.242 1.561

Katras Amalgamated Angarpathra  UG 0.180 0.164 
 Ramkanali Colliery  
 (AARC) 

 Salanpur UG 0.115 0.279
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1            2 3 4 5

 K Choitudih UG 0.006 0.000

 Gazlitand OC 0.869 0.352

 Amalgamated Keshalpur  Mixed 2.910 3.582 
 W. Mudidih Colliery  
 (AKWMC) 

 Salanpur OC 0.000 0.000

 Kumarijore Patch OC 0.000 0.000

ToTal 5  4.080 4.377

Sijua Loyabad* UG 0.000 0.000

 Nichitpur OC 0.220 0.363

 Kankanee* OC 0.048 0.000

 Basdeopur* OC 0.011 0.000

 Mudidih Mixed 0.613 0.507

 S. Bansjora Mixed 0.861 0.558

 Tetulmari Mixed 0.885 1.260

ToTal 7  2.638 2.688

Kusunda Bassuriya UG 0.040 0.027

 Industry UG 0.000 0.000

 Godhur UG 0.095 0.080

 Alkusa UG 0.007 0.000

 Kusunda OC 1.991 2.056

 E. Bassuriya OC 0.150 0.187

 Gondudih Khas Kusunda OC 0.738 1.107

 ENA OC 0.053 0.000

 Dhansar Mixed 1.647 1.269

ToTal 9  4.721 4.725
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Pootkee Balihari Bhagaband UG 0.052 0.061

 K.B. 5/6 Pit UG 0.000 0.000

 KB 10/12 Pits UG 0.037 0.035

 P.B. Project UG 0.098 0.062

 Pootkee UG 0.000 0.000

 Kustore UG 0.000 0.000

 Burragarh UG 0.032 0.026

 Hurriladih UG 0.017 0.017

 Simlabahal UG 0.070 0.053

 Gopalichuck Mixed 0.031 0.045

 Kenduadih Mixed 0.111 0.010

ToTal 11  0.448 0.310

Bastacolla Dobari UG 0.196 0.180

 E. Bhaggatdih UG 0.000 0.000

 Ghanoodih OC 0.635 0.535

 Rocp OC 0.967 1.046

 Bastacolla Mixed 0.159 0.150

 Bera Mixed 0.216 0.180

 Kuya/Kocp Mixed 1.537 1.793

 Golukdih-forth Coming OC 0.000 0.000

ToTal 7  3.710 3.885

Lodna Joyrampur UG 0.068 0.022

 Jealgora UG 0.000 0.000

 Lodna UG 0.083 0.020

 N. Tisra UG 0.096 0.049
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 Bararee UG 0.096 0.067

 Bagdigi UG 0.000 0.000

 Jeenagora OC 1.419 1.263

 N.T.S.T. OCP OC 1.068 1.499

 Kujama OC 0.367 0.440

ToTal 9  3.197 3.360

Eastern Jharia Amlabad UG 0.000 0.000

 Sudamdih (Inc) Mine UG 0.020 0.021

 Sudamdih (Shaft) Mine UG 0.016 0.000

 Patherdih   Mixed 0.164 0.118

 Bhowrah (N) Mixed 0.220 0.166

 Bhowra (S) Mixed 0.320 0.222

ToTal 6  0.740 0.527

Chanch Victoria Laikdih UG 0.000 0.000

 Begunia UG 0.020 0.000

 V. West UG 0.000 0.000

 Damagoria OC 0.046 1.547

 Basantimata-Dahibari Mixed 1.425 1.186

 Chaptoria-forth OC 0.000 0.000 
 Coming 

ToTal 5  1.491 2.733

Western Jharia Bhatdih UG 0.000 0.000

 Lohapatty UG 0.099 0.074

 Murulidih 20/21 UG 0.027 0.048

 Moonidih Project UG 0.118 0.126
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 Murulidih OCP OC 0.000 0.000

ToTal 5  0.244 0.248

Grand ToTal 79  31.213 32.614

CCL

Barka-Sayal Bhurkunda UG 0.143 0.000

 Saunda ‘D’ UG 0.060 0.048

 Central Saunda UG 0.000 0.000

 Saunda UG 0.000 0.000

 Sayal ‘D’ UG 0.091 0.080

 Urimari UG 0.057 0.049

 Bhurkunda OC 0.071 0.231

 Urimari OC 2.221 1.881

 Birsa Project OC 0.371 0.154

ToTal 9  3.014 2.443

Argada Sirka UG 0.015 0.011

 Argada UG 0.038 0.030

 Sirka OC 0.170 0.111

 Gidi ‘A’ OC 0.532 0.504

 Gidi ‘C’ OC 0.576 0.456

 Religara OC 0.306 0.287

ToTal 6  1.637 1.399

North Karanpura Manki-Churi UG 0.028 0.026

 Dakra-Bukbuka OC 0.265 0.294

 KDH OC 1.550 1.351

 Rohini OC 0.742 0.732

 Purnadih OC 1.433 1.490

ToTal 5  4.018 3.893
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Rajhara Rajhara OC 0.000 0.000

 Tetaria Khar OC 0.436 0.342

ToTal 2  0.436 0.342

Piparwar Ray-Bachra UG 0.061 0.066

 Piparwar OC 11.500 12.318

 Ashoka OC 8.001 7.504

ToTal 3  19.562 19.888

Magadh and Amrapali  0.000 0.000

Rajrappa Rajrappa OC 0.767 0.801

ToTal 1  0.767 0.801

Kuju Pindra UG 0.000 0.000

 Sarubera UG 0.042 0.051

 Kuju UG 0.039 0.024

 Topa UG 0.027 0.027

 Sarubera OC 0.000 0.000

 Ara OC 0.018 0.000

 Karma OC 0.360 0.401

 Topa OC 0.379 1.001

 Pindra (O/S) OC 0.285 0.023

 Pundi OC 0.521 0.546

 Hesagara OC 0.147 0.096

 Kuju OC 0.000 0.024

ToTal 11  1.818 2.193
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Hazaribagh Kedla UG 0.118 0.120

 Laiyo UG 0.000 0.000

 Kedla OC 0.405 0.256

 Tapin North OC 0.935 1.086

 Tapin South (O/S) OC 0.198 0.319

 Parej East OC 0.934 1.050

 Jharkhand  OC 0.492 0.502

ToTal 7  3.082 3.334

Kargali Karo SPL UG 0.017 0.016

 Kargali UG 0.033 0.034

 Karo – I UG 0.000 0.000

 Khas Mahal  UG 0.000 0.000

 Bokaro OC 0.067 0.054

 Kargali OC 0.045 0.066

 Karo – I OC 0.617 0.768

 Khas Mahal OC 1.205 1.000

 Kabribad OC 0.310 0.431

 Giridih OC 0.300 0.300

 Konar OC 0.000 0.000

ToTal 10  2.594 2.670

Dhori N.S. Dhori UG 0.000 0.000

 Dhori Khas UG 0.045 0.049

 Amlo OC 1.147 2.302

 Dhori East OC 0.181 0.213

 SEL. Dhori (Q.N. 3) OC 3.940 4.733

 SEL. Dhori (Q.N. 1) OC 1.623 1.884
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 Tarmi (O/S) OC 1.697 0.874

ToTal 7  8.633 10.055

Kathara Jarangdih UG 0.055 0.022

 Govindpur UG 0.074 0.070

 Swang UG 0.082 0.082

 Kathara OC 0.217 0.465

 Jarangdih OC 0.642 0.655

 Govindpur Ph-II OC 1.430 1.710

ToTal 6  2.500 3.004

Grand ToTal 67  48.061 50.022

NCL

Amlohri Amlohri OC OC 7.501 8.510

Bina Bina OC OC 6.500 6.000

Dudhichua Dudhichua OC OC 12.229 11.170

Jayant Jayant OC OC 12.700 11.735

Jhingurda Jhingurda OC OC 1.126 1.560

Kakari Kakari OC OC 2.700 2.500

Khadia Khadia OC OC 4.375 5.139

Nigahi Nigahi  OC 13.515 13.650

Krishnashila Krishnashila OC OC 5.000 4.000

Block-B Block-B OC OC 4.375 4.375

ToTal 10  70.021 68.639

WCL

Chandrapur HLC No. 1 UG 0.002 0.005

 HLC No. 3  UG 0.000 0.000
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 Nandgaon INCL UG 0.202 0.194

 Mahakali UG 0.098 0.114

 Chanda Rayatwari UG 0.059 0.009

 D. Rayatwari UG 0.237 0.194

 Manna Incline UG 0.134 0.137

 HLC OC OC 0.454 0.448

 Durgapur OC 2.919 2.203

 Padmapur OC 0.853 1.470

 Bhatadi OC 0.492 0.567

ToTal 11  5.450 5.341

Ballarpur Ballarpur  UG 0.147 0.043

 Sasti UG 0.172 1.581

 Ballarpur OC 0.500 0.500

 New Dhoptala  OC 0.000 0.000

 Sasti OC 1.551 0.185

 Gouri Expansion OC 1.120 1.151

 Gouri Deep OC 0.023 0.400

 Paoni OC 0.720 0.720

ToTal 8  4.233 4.579

Majri New Majri No. 3 UG 0.225 0.175

 New Majri – II A OC 0.024 0.000

 New Majri – I A OC 1.606 1.252

 Telwasa OC 0.167 0.682

 Navin Kunada (A) OC 1.501 0.951

 Juna Kunada OC 0.600 1.200

 Dhorwasa OC 0.147 0.460

ToTal 7  4.270 4.720



[RAJYA SABHA]96 Written Answers to  Unstarred Questions

1            2 3 4 5

Wani Ghughus OC 1.900 1.685

 Niljai South OC 1.301 1.301

 Niljai OC 2.199 2.000

 Naigaon OC 1.052 1.052

 Mungoli OC 3.291 3.600

 Kolgaon OC 0.557 0.033

ToTal 6  10.300 9.671

Wani North Bhandewada INC UG 0.124 0.000

 Kumbarkhani UG 0.159 0.154

 Ukni OC 1.732 0.611

 Pimpal Gaon OC 0.629 0.573

 Kolarpimpri OC 0.767 0.754

 Ghonsa OC 0.450 0.157

 Junad OC 0.600 0.419

 Rajpur INC. UG 0.000 0.113

ToTal 7  4.461 2.781

Nagpur Silewera UG 0.186 0.219

 AB Incline UG 0.179 0.179

 Pipla UG 0.075 0.078

 Patansaongi UG 0.163 0.187

 Saoner – I UG 0.364 0.364

 Saoner – II UG 0.230 0.230

 Saoner- III UG 0.230 0.167

 Waghoda UG 0.000 0.000

 Adasa UG 0.318 0.324
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 Kamptee UG to OC OC 1.076 0.933

 Gondegaon OC 1.708 1.822

 Inder UG to OC OC 0.501 0.298

ToTal 12  5.030 4.801

Umrer Murpar UG 0.063 0.055

 Umrer OC 0.785 0.918

 Makardhokra-II OC 1.385 1.309

ToTal 3  2.233 2.282

Pathakhera Satpura-II UG 0.290 0.015

 Shobhapur UG 0.551 0.541

 Sarni UG 0.540 0.522

 Tawa UG 0.689 0.719

 Chhatarpur-I UG 0.383 0.496

 Chhatarpur-II UG 0.143 0.127

 Tawa-II UG 0.435 0.532

ToTal 7  3.031 2.951

Pench Neheriya UG 0.317 0.284

 Mathani UG 0.141 0.118

 Thesgora UG 0.079 0.076

 Vishnupuri-I UG 0.068 0.059

 Vishnupuri-II UG 0.107 0.087

 Ganpati UG 0.102 0.112

 Mahadevpuri UG 0.057 0.065

 Rawanwara Khas UG 0.000 0.000

 New Sethia  OC 0.000 0.000
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 Chhinda OC 0.180 0.056

 Shivpuri OC 0.192 0.641

 Bhajipani OC 0.000 0.000

 Barkui OC 0.000 0.000

 Urdhan OC 0.500 0.133

ToTal 14  1.743 1.632

Kanhan Nandan-I UG 0.068 0.014

 Nandan-II UG 0.000 0.000

 Mohan (Mouri) UG 0.282 0.336

 Ambara UG 0.073 0.078

 Tandsi UG 0.262 0.236

 Ghorawari Mine No.-2 OC 0.425 0.120

 Ghorawari Mine No.-1 Mixed 0.426 0.189

ToTal 7  1.536 0.972

Grand ToTal 82  42.287 39.729

SECL

Sohagpur Dhanpuri UG UG 0.161 0.150

 Rajendra  UG 0.471 0.420

 Bangwar UG 0.317 0.333

 Damini UG 0.480 0.470

 Khairaha UG 0.032 0.107

 Sharda Highwall UG 0.280 0.370

 Amlai OC 0.699 0.673

 Baiga OC 0.099 0.004

 Dhanpuri OC 2.541 2.108

ToTal 9  5.080 4.636
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Johilla Birsingpur UG 0.088 0.089

 Pali UG UG 0.219 0.205

 Nowrozabad (W) UG 0.166 0.132

 Pinoura UG 0.365 0.461

 Umaria UG 0.158 0.181

 Piparia UG 0.137 0.115

 Vindhya UG 0.113 0.127

 Kanchan OC OC 0.750 0.750

 MPT  0.000 0.000

ToTal 8  1.996 2.061

Jamuna Kotma Jamuna 1 & 2 UG 0.187 0.189

 Jamuna 9 & 10 UG 0.214 0.261

 Govinda UG 0.142 0.004

 Meera UG 0.096 0.164

 Bartarai/Amadand UG 0.353 0.318

 Kotma West UG 0.000 0.000

 Bhadra 7 & 8 UG 0.059 0.064

 Jamuna OC OC 1.103 0.900

 Amadand OC 1.150 1.150

ToTal 9  3.304 3.051

Hasdeo Rajnagar R.O. UG 0.518 0.483

 Jhiria UG 0.330 0.330

 Malga UG 0.187 0.152

 Bijuri UG 0.446 0.378

 Somna UG 0.126 0.132
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 Beheraband UG 0.561 0.480

 Kurja/Sheetaldhara UG 0.874 0.758

 Kapildhara UG 0.502 0.503

 West JKD UG 0.155 0.151

 North JKD UG 0.000 0.000

 Haldibari UG 0.078 0.152

 Palkimara UG 0.057 0.058

 Rajnagar OC 1.258 1.154

 CM UG 0.000 0.000

ToTal 13  5.092 4.731

Chirimiri Bartunga Hill UG 0.384 0.377

 North Chirimiri UG 0.055 0.082

 NCPH Old UG 0.591 0.612

 NCPH R6 New UG 0.400 0.400

 Vijay West UG 0.004 0.000

 Rani Atari UG 0.153 0.172

 Chirimiri OC 0.290 1.000

 Kurasia Mixed 0.353 0.398

 MPT UG 0.000 0.000

ToTal 8  2.230 3.041

Bisrampur Kumda 7&8 UG 0.341 0.300

 Balrampur 10 & 12 UG 0.272 0.232

 Ketki UG 0.000 0.000

 Rehar UG 0.276 0.248

 Gayatri UG 0.229 0.227
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 Bisrampur OC 0.355 0.381

 Amgaon OC 0.545 0.977

 Amera OC 0.601 0.853

ToTal 8  2.619 3.218

Bhatgaon Bhatgaon UG 0.540 0.466

 Mahamaya UG 0.250 0.236

 Kalyani UG 0.112 0.127

 Shiwani UG 0.354 0.273

 Nawapara UG 0.255 0.211

 Dugga OC OC 0.664 0.234

 Mahan OC 0.000 0.063

 Mahan-II OC 1.000 1.000

ToTal 8  3.175 2.609

Baikunthpur Churcha RO UG 1.340 1.430

 Katkona 1 & 2 UG 0.157 0.125

 Katkona 3 & 4 UG 0.135 0.101

 Pandavpara UG 0.403 0.366

 Jhilimili UG 0.411 0.393

ToTal 5  2.446 2.415

Korba Rajgamar 6 & 7 UG  0.191

 Rajgamar 4 & 5 UG 0.161 0.000

 Banki Main UG 0.158 0.156

 Surakachhar 5 & 6 UG 0.073 0.070

 Surakachhar Main UG 0.169 0.173

 Surakachhar 3 & 4 UG 0.125 0.076

 Balgi UG 0.176 0.177
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 Dhelwadih UG 0.154 0.171

 Singhali UG 0.302 0.300

 Bagdeva UG 0.526 0.490

 Manikpur OC OC 2.448 3.224

 Saraipalli OC 0.000 0.000

ToTal 12  4.292 5.027

Gevra Gevra OC OC 35.000 38.701

ToTal 1  35.000 38.701

Dipka Dipka OC 29.130 29.200

ToTal 1  29.130 29.200

Kusmunda Kusmunda OC 15.000 18.423

 Laxman OC OC 2.352 0.000

ToTal 2  17.352 18.423

Raigarh Dharam UG 0.150 0.150

 Chhal OC OC 3.500 3.500

 Baroud OC 2.853 3.500

 Jampali OC 0.000 0.000

ToTal 4  6.503 7.150

Grand ToTal 88  118.219 124.261

MCL

Jagannath Jagannath OC OC 6.000 6.000

 Ananta OC OC 8.907 7.516

 Bhubaneswari OC OC 17.930 24.448

ToTal 3  32.837 37.964
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Bharatpur Bharatpur OC OC 6.177 5.251

 Chhendipada OC OC 0.327 0.293

ToTal 2  6.504 5.544

Lingaraj Lingaraj OC OC 11.565 7.170

ToTal 1  11.565 7.170

Kanhia Kanhia  OC 0.682 4.526

ToTal 1  0.682 4.526

Hingula Hingula OC OC 3.628 3.931

 Balram OC OC 5.632 4.574

ToTal 2  9.260 8.505

Talcher Talcher UG 0.118 0.101

 Nandira UG 0.229 0.162

 Deulbera UG 0.000 0.000

 Handidhua UG 0.000 0.000

 Talcher (West) UG 0.000 0.000

 Natraj Colly UG 0.000 0.000

ToTal 6  0.347 0.263

IB Valley Lajkura OC OC 1.000 2.894

 Samaleswari OC OC 11.000 11.000

ToTal 2  12.000 13.894

Lakhanpur Belpahar OC OC 6.000 6.000

 Lakhanpur OC OC 15.000 15.000

 Lilari OC OC 0.365 0.358

ToTal 3  21.365 21.358

Basundhara Basundhara (W) OC OC 6.502 4.779

 Kulda OC OC 5.501 5.266

ToTal 2  12.003 10.045
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 Orient 1&2 UG 0.227 0.280

 Orient 3 UG 0.425 0.330

Orient Orient 4 UG 0.035 0.032

 HRC UG 0.161 0.035

 HBI UG 0.483 0.493

ToTal 5  1.331 1.170

Grand ToTal 27  107.894 110.439

NEC

NEC Tipong UG 0.003 0.003

 Tirap OC 0.291 0.508

 Tikak OC 0.183 0.056

 Ledo OC 0.128 0.097

ToTal 4  0.605 0.664

CiL

CIL 462  452.211 462.422

abStRaCt

Sub. Co. 01.04.2013 01.04.2014 2012-13 2013-14

ECL 105 104 33.911 36.054

BCCL 79 53 31.213 32.614

CCL 67 67 48.061 50.022

NCL 10 10 70.021 68.639

WCL 82 79 42.287 39.729

SECL 88 86 118.219 124.261

MCL 27 26 107.894 110.439

NEC 4 4 0.605 0.664

CIL 462 429 452.211 462.422

File: AKDG14-15/PQ BS 104 16072014.xisx
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allocation of coal blocks to private companies

1229.  SHRI K.C. TYAGI:
 SHRI P. BHATTACHARYA:
 SHRI ARVIND KUMAR SINGH:
 SHRIMATI RAJANI PATIL:
Will the Minister of COAL be pleased to state:

(a) the details of the coal blocks allocated to private companies which has 
been de-allocated during 2014 till date on the basis of the recommendations of Inter – 
Ministerial Group (IMG), company-wise and coal block-wise along with the date of their 
allocation;

(b) the reasons/irregularities for de-allocation, block-wise;

(c) whether IMG has recommended no action against 30 coal blocks; and

(d) if so, the details thereof along with the reasons therefor, coal block-wise?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) and (b) The details of the coal blocks allocated to private companies which 
have been de-allocated during 2014 till date on the basis of the recommendations of  
Inter-Ministerial Group (IMG), company-wise and coal block-wise along with the date of 
their allocation and reasons for de-allocation are given in the Statement-I (See below).

(c) and (d) A notice dated 15.01.2014 was issued to allocattees of 61 coal blocks 
allocated to private companies which had not come under production, prescribing the 
criteria for de-allocation. The IMG in its 24th meeting held on 7-8th February, 2014 
carried out review of these 61 coal blocks and recommended no action in respect of 30 
coal blocks which met the criteria by the prescribed cut-off date i.e. 05.02.2014. The 
details of these coal blocks are given in the Statement – II (See below).
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Statement – II

Details of coal blocks where no action was recommended  
in 24th meeting of IMG

Sl. No. Name of the Coal Block Name(s) of the Allocatee Company (s)

1. Moitra Jayaswal Neco Ltd.

2. Seregarha Arcelor Mittal and GVK Power Ltd.

3. Mahuagarhi JAS Infrastructure Capital Pvt. Ltd. and CESC 
Ltd.

4. Ganeshpur Tata Steel Ltd., Adhunik Power and Natural 
Resources Ltd.

5-7. Brinda, Sasai and Meral Abhijeet Infrastructure Pvt. Limited

8. Lohari Usha Martin Limited

9. Dumri Nilanchal Iron & Power Ltd. and Bajrang Ispat 
Pvt. Ltd.

10. Jitpur JSPL

11. Rohne JSW Steel Limited and Bhushan Power and 
Steel Limited

12. Patal East Bhushan Power and Steel Limited

13. Mahan Essar Power Ltd.

14. Mandla North Jaiprakash Associate Ltd.

15. Sial Ghogri Prism Cement

16. Durgapur II/Sarya DB Power Ltd.

17. Fatehpur East JLD Yavatmal, Green Infrastructure, Navbharat 
Power, Visa Power Ltd.

18. Gare Palma IV/8 Jayaswal Neco Industries Limited

19. Durgapur II/Taraimar BALCO

20-22. Marki Mangli II & IV Shree Virangana Steels Limited

23. Kosar Dongergaon Chaman Metalick Limited
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Sl. No. Name of the Coal Block Name(s) of the Allocatee Company (s)

24. Nerad Malegaon Gupta Metallics and Power Ltd. and Gupta 
Coalfields and Washeries Limited

25. Utkal C Utkal Coal Limited

26. Utkal B2 Monnet Ispat and Energy Ltd.

27. Utkal B-1 JSPL

28. Jamkhani Bhushan Steel and Power

29. Mandakini Monnet Ispat and Energy Limited, Jindal 
Photo Limited and Tata Power Comp Ltd.

30. Andal East Jai Balaji Industries Limited and Rashmi 
Cement

Cancellation of coal blocks

†1230. SHRI VIJAY GOEL:
    SHRI PRABHAT JHA:
Will the Minister of COAL be pleased to state:

(a) whether it is a fact that Government has recently cancelled the allocation of 
coal blocks of several companies;

(b) if so, the details thereof along with the reasons therefor;

(c) whether, keeping in view the likely impact of cancellation of allocations on 
power production, suggestions to review the decision of cancellation of allocation have 
been received; and

(d) if so, the details thereof and whether it is being considered to withdraw the 
decision of cancellation of allocations and if so, the details thereof?

THE MINISTER Of STATE Of THE MINISTRY Of COAL (SHRI PIYUSH 
GOYAL): (a) and (b) The Government periodically monitors and reviews the development 
of allocated blocks as well as end use plants by the allocattee companies, earlier through 
the Review Committee and now by the Inter-Ministerial Group (IMG). Wherever delays 
are noticed, Government issues show cause notices and advisories to such allocattees 
cautioning them to bring the coal blocks into production as per the guidelines/milestones 
chart. Based on the recommendations of the then Review Committee and the IMG now, 
the Government has so far de-allocated 80 coal blocks, out of which 38 coal blocks have 
been de-allocated during the year 2014.

†Original notice of the question was received in Hindi.
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(c) and (d) Every year, some mines are closed/abandoned/discontinued due 
to exhaustion of reserves, safety and economic viability. To compensate this loss and 
augment the production, new projects are opened every year and capacity of ongoing 
projects is enhanced wherever feasible.

Supply of drinking water in rural habitations

1231.  SHRIMATI NAZNIN fARUQUE: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) whether Government has any plan/project to provide piped drinking water 
to 16,200 rural habitations in Assam, Bihar, Jharkhand and Uttar Pradesh and if so, the 
details thereof;

(b) the details of villages selected for providing piped drinking water in Assam 
and how many villages have been provided piped drinking water, so far; and

(c) by when the remaining villages of Assam would be provided piped drinking 
water?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) Yes, Sir. Ministry of Drinking 
Water and Sanitation is implementing a “Rural Drinking Water Supply and Sanitation 
Project for Low Income States (RWSSP-LIS)” covering four States of Assam, Bihar, 
Jharkhand and Uttar Pradesh. The objective of the Project is to provide sustainable piped 
drinking water and sanitation services for selected rural communities in the target States 
through decentralized service delivery system. The State have been selected under the 
project primarily due to their low piped water supply coverage.

The Project outlay is US$ 1 billion = ` 6,000 crore (@US$1 = ` 60 and will 
be implemented over a period of six years 2013-14 to 2019-20. The World Bank will 
reimburse the eligible expenditures incurred under the Project to the extent of 50% of 
the proposed outlay, the remaining being financed by the Government of India, State 
Governments and Beneficiaries.

The Project is expected to directly benefit about 78 lakh rural populations with 
improved piped drinking water supply covering approximately 17,400 habitations in 
2,150 GPs in 33 districts of four States.

(b) The details of development Blocks, Gram Panchayats and Villages selected for 
providing piped drinking water in Assam under the project is given in the Statement (See 
below). As the project has recently been initiated no village has yet been provided with 
piped water supply under the project. Ministry monitors the coverage of rural drinking 
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water supply in the country in terms of habitations. As per the information entered by the 
States on the Integrated Management Information System (IMIS) of Ministry the number 
of habitations in the State of Assam which have been covered with piped water supply is 
27055.

(c) Water is a State subject. The Ministry of Drinking Water and Sanitation 
under the National Rural Drinking Water Programme (NRDWP) provides technical and 
financial assistance to the State to provide safe drinking water to the rural population in 
the country.

The Ministry has prepared a Strategic Plan for rural drinking water supply for the 
period 2011-2022, covering the two five Year Plan periods, which stresses on extending 
the piped water supply to more households in the rural areas. The interim goal till 2017, is 
to cover 50% of all rural households with piped water supply, and 35% of rural households 
with household tap connections. By 2022, the goal is to cover 90% rural households with 
piped water supply and with 80% having household tap connections.

In the State of Assam out of 87888 habitations, 41990 habitations are fully covered 
(with 40 lpcd), 35214 are partially covered and 10684 are quality affected.

The State Governments are vested with powers to select, plan and implement 
drinking water supply schemes under the NRDWP to cover more habitations with piped 
drinking water supply. The goals set for achievement on a national level will be applicable 
to the State of Assam also.

During the Annual Action Plan meetings with States and also during the review 
meetings through video conferences and field visits of officer of the Ministry, the State is 
urged to take up more piped drinking water supply schemes so that the targets set for the 
State are achieved.
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Progress of tSC

1232.  DR. KANWAR DEEP SINGH: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) whether only 32 per cent of rural households have their own toilets;

(b) what is the progress of the Total Sanitation Campaign (TSC) as on date; and

(c) what steps are being taken to ensure that the target of 100 per cent sanitation 
set by the programme is met?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) As per Census 2011, 32.70% of 
the rural families had access to toilets. However, as per NSSO 2012, released in 2013, 
40.60% rural households have access to toilets.

(b) The details of the cumulative progress made in the construction of Individual 
Household Latrines (IHHL), School toilets, Anganwadi toilets and Community Sanitary 
Complexes (CSC) against the Project Implementation Plan Objectives under the Total 
Sanitation Campaign (TSC) Nirmal Bharat Abhiyan (NBA) as reported by the States on 
the Integrated Management Information System (IMIS) of the Ministry, as on 15.6.2014 
is as under:

Component Project  Cumulative % 
 Objectives achievement 

Individual  12,57,26,727 9,68,07,677 77.00 
Household Latrines  
(IHHL) 

School toilets 13,75,234 13,39,244 97.38

Anganwadi toilets 5,34,931 4,71,230 88.09

Community Sanitary 33,684 27,737 82.34 
Complexes (CSC)

(c) To ensure that the target of 100% sanitation is met, the Total Sanitation 
Campaign (TSC) was revamped in 2012 into Nirmal Bharat Abhiyan (NBA). Under NBA, 
the following steps are being taken to accelerate sanitation coverage in rural areas:-

 * Provision of incentives for the construction of IHHL has been extended to 
identified Above Poverty Line (APL) households (all SCS/STs, small and 
marginal farmers, landless labourers with homestead, physically handicapped 
and women-headed households).
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 * Under the Nirmal Bharat Abhiyan (NBA) financial incentive for construction 
of toilets has been raised for all eligible beneficiaries to ̀  4600/- from the earlier 
amount of ` 3200/-. In addition upto ` 5400/- can be utilized under Mahatma 
Gandhi National Rural Employment Guarantee Scheme for construction of the 
toilet. Along-with beneficiary contribution of  ̀  900/-, the total unit cost of toilet 
is now ` 10,900/- (` 11,400/- for hilly and difficult areas).

 * Emphasis has been placed on Information Education Communication (IEC) 
activities with earmarked 15% of the total outlay of district projects for IEC 
activities.

 * A conjoint approach has been developed with National Rural Drinking Water 
Programme (NRDWP) to ensure water availability for sanitation in Gram 
Panchayats.

 * focus has been placed on convergence of rural sanitation (NBA) with 
programmes of associated Ministries including Health, School Education, 
Women and Child Development.

 * The component of Solid and Liquid Waste Management (SLWM) has been 
recast to a project mode approach in convergence with MGNREGS.

 * Increasing the financial support for sanitation, the Twelfth five Year Plan 
outlay has been fixed at ̀  37159 crore, which is 468% higher than the Eleventh 
five Year Plan outlay of ` 6540 crore.

Sanitation facilities in rural areas

1233.  SHRI Y.S. CHOWDARY: Will the Minister of DRINKING WATER AND 
SANITATION be pleased to state:

(a) whether there is any scheme/programme to ensure sanitation facilities in rural 
areas, across the country;

(b) if so, the details thereof;

(c) the details of funds spent under the scheme during the last three years;

(d) whether Government has achieved the desired results; and

(e) if not, the reaction of Government thereto?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) Yes, Sir.
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(b) Government of India administers through the States/UTs, the Nirmal Bharat 
Abhiyan (NBA) in the country, a comprehensive programme to ensure sanitation facilities 
in rural areas, including construction of toilets, with the main objective of eradicating 
the practice of open defecation and ensuring clean environment. The objective of NBA 
is to achieve sustainable behavior change with provision of sanitary facilities in entire 
communities in a phased, saturation mode with ‘Nirmal Grams’ as outcomes. The goal of 
NBA is to achieve 100% access to sanitation for all rural households by 2022.

Under Nirmal Bharat Abhiyan (NBA), the following provision have been made:-

 * Provision for Individual Household Latrines: Incentive of ` 3200/- and   
` 1400/- for each toilet (` 3700/- and  ̀  1400/- in case of hilly and difficult areas) 
is given by Central and State Government respectively to BPL households 
and identified Above Poverty Line (APL) households which include all SCs/
STs, small and marginal farmers, landless laborers with homestead, physically 
handicapped and women-headed households after they construct and use 
toilets. An additional financial assistance of maximum up to ` 5400/- per 
IHHL is further permitted with convergence from MGNREGS to make the 
total financial support available per unit cost to ` 10,000/- (`10500/- for hilly 
and difficult areas) for construction and usage of IHHL.

 * Assistance of  ̀  35,000/- (` 38,500/- for hilly and difficult areas) for construction 
of toilets in schools and ` 8,000/- (`. 10,000/- for hilly and difficult areas) for 
Anganwadi toilets with the cost shared by Central and State Government in 
the ratio of 70:30.

 * Provision for upto ` 2.00 lakhs for construction of Community Sanitary 
Complexes with cost share between Centre, State and Community in the ratio 
of 60:30:10.

 * Assistance for setting up of Production Centres of sanitary materials and Rural 
Sanitary Marts.

 * funding for Solid and Liquid Waste Management (SLWM) in project mode 
for each Gram Panchayat (GP) with financial assistance capped for a GP on 
number of household basis to enable all Panchayats to implement sustainable 
SLWM projects. A cap of  ̀   7/12/15/20 lakh in applicable for Gram Panchayats 
having up to 150/300/500 more than 500 households, on a Centre and State/
GP sharing ratio of 70:30.

(c) The details of funds allocated and released under Total Sanitation Campaign 
(TSC)/Nirmal Bharat Abhiyan (NBA) during the last three years is as under:-



[RAJYA SABHA]144 Written Answers to  Unstarred Questions

(` in crore)

Year Allocation Release %

2011-12 1500 1500 100.00

2012-13 2500 2473.29 98.93

2013-14 2300 2250.32 97.84

(d) and (e) The implementation of the TSC/NBA has resulted in 40.60% rural 
households having access to toilets, as per the estimation of the National Sample Survey 
Organisation (NSSO) estimation of 2012. However there is a large percentage of rural 
households which still do not have such access. The Government is striving to ensure that 
all rural households have access to toilets within a fixed timeframe.

Status of sanitation

1234.  SHRIMATI JAYA BACHCHAN: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) whether Government has taken note of the poor State of sanitation throughout 
the country, both in rural and urban areas;

(b) if so, whether Government plans to launch any scheme to provide proper 
sanitation facility to each household;

(c) if so, the details thereof along with the targets and budget; and

(d) if not, the reasons therefor?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) Yes, Sir.

(b) and (c) Government of India administers through the States/UTs, the Nirmal 
Bharat Abhiyan (NBA) in the country, a comprehensive programme to ensure sanitation 
facilities in rural areas, including construction of toilets, with the main objective of 
eradicating the practice of open defecation and ensuring clean environment. The objective 
of NBA is to achieve sustainable behavior change with provision of sanitary facilities in 
entire communities in a phased, saturation mode with ‘Nirmal Grams’ as outcomes. The 
goal of NBA is to achieve 100% access to sanitation for all rural households by 2022. To 
achieve this, provision exists for providing Incentives for the construction of Individual 
Household Latrines (IHHLs) to all Below Poverty Line (BPL) households and identified 
Above Poverty Line (APL) households which include all SCs /STs, small and marginal 
farmers, landless labourers with homestead, physically handicapped and women-headed 
households. The financial incentive for construction of toilets is ̀  4600/-. In addition upto 
` 5400/- can be utilized under Mahatma Gandhi National Rural Employment Guarantee 
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Scheme for construction of the toilet. Along-with beneficiary contribution of ` 900/-, the 
total unit cost of toilet is now ` 10,900/- (` 11,400/- for hilly and difficult areas). Budget 
for the year 2014-15 is ` 4260 crore under NBA.

Information regarding urban sanitation is being collected.

(d) Does not arise.

Pending drinking water schemes of Rajasthan

†1235. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of DRINKING 
WATER AND SANITATION be pleased to state:

(a) the number of cities of Rajasthan for which the drinking water schemes are 
pending with Government;

(b) by when these schemes would be approved; and

(c) the schemes for providing clean drinking water in future?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) The Ministry of Drinking Water 
and Sanitation under the National Rural Drinking Water Programme (NRDWP), provides 
financial and technical assistance to States to supplement their efforts to provide adequate 
safe drinking water to the rural population in the country. The programme provides safe 
drinking water to the rural areas in the country and does not cover cities.

(b) and (c) Does not arise in view of the above.

drinking water and sanitation provisions for u.P.

†1236. SHRI MOHAMMED ADEEB: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) the amount given by the Central Government to the U.P. Government during 
the last three years and the current year for drinking water and sanitation, respectively;

(b) the results achieved therefrom; and

(c) how much work still remains to be completed in the State for providing 
drinking water and sanitation facilities?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) The funds released by Central 
Government to the Government of Uttar Pradesh during last 3 years and current year 

†Original notice of the question was received in Hindi.
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under National Rural Drinking Water Programme (NRDWP) and Nirmal Bharat Abhiyan 
(NBA) are as under:-

(` in crore)

Year                                                funds released by Central Government under 

 NRDWP NBA

2011-12 802.32 169.20

2012-13 980.06 256.84

2013-14 794.93 376.31

2014-15 0.00 0.00 
(as on 17.07.2014)

(b) Physical achievements during the last 3 years and current year in Uttar Pradesh 
under NRDWP is that out of the total 2,60,110 number of habitations in the State, 252539 
number of habitations are fully covered getting a service level of 40 litres per capita 
per day of safe drinking water as per the data entered by the State Government of Uttar 
Pradesh in the Integrated Management Information System (IMIS).

Under NBA, physical achievements during the last 3 years and current year in Uttar 
Pradesh are as under:-

Year Individual  School toilets Anganwadi Community 
 Household   toilets Sanitary 
 Latrines (IHHLs)   Complex

2011-12 1613384 18 504 0

2012-13 134873 30 80 34

2013-14 789092 30 45 7

2014-15 1191 0 0 0

(c) Under NRDWP, 73 habitations are partially covered getting less than 40 litres 
per capita per day water which need to be covered fully and 498 habitations are quality 
affected due to presence of chemical contamination in excess of prescribed limits.

As regards NBA, as per Baseline Survey 2013, out of the 287.28 lakh rural 
households in Uttar Pradesh, 185.97 lakh households are without access to toilets.
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Potable drinking water

1237. DR. V. MAITREYAN: Will the Minister of DRINKING WATER AND 
SANITATION be pleased to state:

(a) the steps taken by the Central Government to provide adequate potable drinking 
water for people and to facilitate the respective State/UT Government to accomplish this 
task of providing clean potable drinking water to all;

(b) the amount allocated for this purpose and the amount disbursed to various 
States/UTs during the last three years; and

(c) the steps taken by Government to provide adequate financial and technological 
support for various State/UT Governments to set up desalination projects to produce and 
supply drinking water from sea water?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) The Ministry has prepared a 
Strategic Plan for rural drinking water supply for the period 2011-2022, covering the 
two five Year Plan periods, which stresses on extending the piped water supply to more 
households in the rural areas. The interim goal till 2017, is to cover 50% of all rural 
households with piped water supply, and 35% of rural households with households tap 
connections. By 2022, the goal is to cover 90% rural households with piped water supply 
and with 80% having household tap connections. To achieve this, the Ministry does the 
following:

(i) focus on coverage of Partially Covered habitations.

(ii) focus on coverage of Water Quality affected habitations to provide safe  
  drinking water.

(iii) focus on providing drinking water to rural population through piped water  
  supply.

(iv) Motivating rural population to take tap connections to their households.

The Ministry also conducts meetings of the State Secretaries/Engineer in Chiefs 
in charge of rural water supply, regional review meetings, video-conferencing, etc. at 
regular intervals through which implementation of NRDWP is monitored.

(b) Under the National Rural Drinking Water Programme (NRDWP) the funds 
allocated and released to the States during the last three years is given in the Statement 
(See below).
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(c) Drinking water is a State subject. Government of India supplements the efforts 
of the State Governments with technical and financial assistance for provision of safe 
drinking water in the rural areas of the country under the centrally sponsored National 
Rural Drinking Water Programme (NRDWP). Under the National Rural Drinking Water 
Programme (NRDWP), powers to plan, approve and implement the water supply schemes 
which inter-alia includes, selection of suitable treatment technologies rest with the States. 
States can utilize upto 67% of funds released to them for coverage and tackling water 
quality problems by providing safe and clean drinking water facilities. Also, 75% of 
5% of NRDWP funds is also earmarked for providing safe drinking water in chemical 
contaminated habitations while the remaining 25% of 5% NRDWP funds are earmarked 
for providing safe drinking water in rural areas in 60 high priority districts affected with 
Japanese Encephalitis/Acute Encephalitis Syndrome in 5 States. All the State Governments 
have been advised to accord highest priority under NRDWP to provide safe drinking 
water in water quality affected habitations including arsenic affected habitations.

As informed by Chennai Metropolitan Water Supply and Sewage Board, a 100 MLD 
desalination plant has been constructed near Minjur under DBOT scheme by Government 
of Tamil Nadu. further, ` 871.24 crore was sanctioned as a grant to the Government of 
Tamil Nadu by the Central Government for construction of 100 MLD desalination plant 
at Nemeelli and conversion of 200 MLD desalination plant to 400 MLD at Pattipulam. 
Besides, 3 Low Temperature Thermal Desalination (LTTD) Plants of 1.0 lakh litres per day 
capacity were installed in the Lakshadweep islands of Kavaratti, Minocoy and Agatti.

Statement

Details of Allocation and Release to all States during last three years

(` in crores)

Sl. No.  State/UT                  2011-12                   2012-13                2013-14

  Alloc. Rel. Alloc. Rel. Alloc. Rel.

1         2 3 4 5 6 7 8

1. Andhra Pradesh 546.32 462.47 563.39 485.14 635.44 631.52

2. Bihar 374.98 330.02 484.24 224.3 432.38 338.95

3. Chhattisgarh 143.57 139.06 168.89 148.64 136.13 135.2

4. Goa 5.20 5.01 6.07 0.03 5.5 0

5. Gujarat 478.89 571.05 578.29 717.47 533.73 515.07
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1     2 3 4 5 6 7 8

6. Haryana 210.51 237.74 250.24 313.41 229.46 229.52

7. Himachal Pradesh 131.47 146.03 153.59 129.9 138.51 130.81

8. Jammu and 436.21 420.42 510.76 474.5 462.43 414.82 

 Kashmir

9. Jharkhand 162.52 148.17 191.86 243.43 172.85 243.29

10. Karnataka 687.11 667.78 922.67 869.24 868.75 897.29

11. Kerala 144.43 113.39 193.59 249.04 155.58 212.04

12. Madhya Pradesh 371.97 292.78 447.33 539.56 404.80 474.95

13. Maharashtra 728.35 718.35 897.96 846.48 788.47 690.27

14. Odisha 206.55 171.05 243.91 210.58 227.35 317.07

15. Punjab 88.02 123.44 101.9 144.27 96.89 147.95

16. Rajasthan 1083.57 1153.76 1352.54 1411.36 1231.05 1332.49

17. Tamil Nadu 330.04 429.55 394.82 570.17 273.63 387.11

18. Telangana - - - - - -

19. Uttar Pradesh 843.30 802.32 1060.87 980.06 923.19 794.93

20. Uttarakhand 136.54 75.57 159.74 74.28 145.58 87.61

21. West Bengal 343.60 342.51 523.53 502.36 490.63 485.83

22. Arunachal Pradesh 120.56 184.83 145.32 223.22 201.23 237.32

23. Assam 435.58 522.44 525.71 659.21 470.00 514.98

24. Manipur 53.39 47.60 69.99 66.21 58.76 55.3

25. Meghalaya 61.67 95.89 73.96 97.61 92.18 103.4

26. Mizoram 39.67 38.83 48.35 47.92 38.42 44.89

27. Nagaland 81.68 80.91 110.25 110.2 56.66 61.07

28. Sikkim 28.10 69.19 36.69 32.36 16.88 26.56

29. Tripura 56.20 83.86 70.66 100.59 59.29 89.93
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1     2 3 4 5 6 7 8

30. Andaman and 0.00 0.00 1.15 0.78 1.04 0.09 

 Nicobar Islands

31. Chandigarh 0.00 0.00 0 0 0.00 0

32. Dadra and 0.00 0.00 0 0 0.00 0 

 Nagar Haveli

33. Daman and Diu 0.00 0.00 0 0 0.00 0

34. Delhi 0.00 0.00 0 0 0.00 0

35. Lakshadweep 0.00 0.00 0 0 0.00 0

36. Puducherry 0.00 0.00 1.75 0.88 1.59 0.06

 ToTal 8330.00 8474.02 10290.02 10473.2 9348.40 9600.32

.implementation of Nba

1238.  SHRI PALVAI GOVARDHAN REDDY: Will the Minister of DRINKING 
WATER AND SANITATION be pleased to state:

(a) whether it is a fact that Nirmal Bharat Abhiyan (NBA) is being implemented 
in 22 districts of undivided Andhra Pradesh;

(b) if so, the progress of NBA in each of the district; and

(c) the details of physical targets set and achieved, village-wise?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) Yes Sir.

(b) The progress of the Nirmal Bharat Abhiyan (NBA) in each of the district of 
undivided Andhra Pradesh, as reported by the State in the online Management Information 
System of the Ministry, as on 30.6.2014, is given in the Annexure. (See Appendix 232 
Annexure No. 22)

(c) The NBA is implemented taking district as a unit. Thus village-wise data of 
physical target and achievement is not monitored at the national level.

Supply of piped drinking water in u.P.

1239.  SHRI AMBETH RAJAN: Will the Minister of DRINKING WATER AND 
SANITATION be pleased to state:

(a) the details of the piped safe drinking water connections provided to the 
households in Uttar Pradesh under various programmes since their inception; and
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(b) the details of the fund spent in this regard?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) Ministry started monitoring the 
coverage with respect to provision of piped water supply with individual household 
connection from the year 2013-14 only. States have been asked to enter the data on 
the Integrated Management Information System (IMIS) of the Ministry. As per the 
information entered by the State of Uttar Pradesh on the IMIS of the Ministry out of a 
total 25993801 rural households in the States only 648 households have connections with 
piped water supply.

(b) The component-wise expenditure in different types of water supply schemes 
is not monitored by the Ministry as the execution of the water supply schemes rests with 
the State Governments. However the allocation, release and expenditure under National 
Rural Drinking Water Programme (NRDWP) of the Ministry to the State of Uttar Pradesh 
during the last three years is given below:

(` in crores)
 Allocation Release Expenditure Allocation Release Expenditure Allocation Release Expenditure 

 2011-12 2011-12 2011-12 2012-13 2012-13 2012-13 2013-14 2013-14 2013-14

Uttar 843.30 802.32 754.20 1060.87 980.06 600.66 923.19 794.93 858.5 
Pradesh

toilet facilities

1240.  SHRI BALWINDER SINGH BHUNDER: Will the Minister of DRINKING 
WATER AND SANITATION be pleased to state:

(a) whether, according to a report, 60 per cent of rural households do not have 
toilet facilities at home leaving women and girls vulnerable to sexual violence;

(b) if so, the details in this regard, State-wise;

(c) how Government intends to provide at least one toilet in each rural household 
in the country;

(d) what are the plans and schemes in this regard; and

(e) by when each rural household would have a toilet, at home?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) and (b) As per National Sample 
Survey Report 2012, 59.4 per cent of rural households do not have access to toilet 
facilities. State/UT-wise details is given in the Statement (See below).
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(c) and (d) Government of India administers through the States/UTs, the Nirmal 
Bharat Abhiyan (NBA) in the country, a comprehensive programme to ensure sanitation 
facilities in rural areas, including construction of toilets in rural households, with the main 
objective of eradicating the practice of open defecation and ensuring clean environment. 
The objective of NBA is also to achieve sustainable behavior change with provision of 
sanitary facilities in entire communities in a phased, saturation mode with ‘Nirmal Grams’ 
as outcomes.

To achieve this, provision exists for providing Incentives for the construction of 
Individual Household Latrines (IHHLs) to all Below Poverty Line (BPL) households 
and identified Above Poverty Line (APL) households which include all SCs/STs, small 
and marginal farmers, landless labourers with homestead, physically handicapped 
and women-headed households. The financial incentive for construction of toilets is  
` 4600/-. In addition upto ` 5400/- can be utilized under Mahatma Gandhi National Rural 
Employment Guarantee Scheme for construction of the toilet. Along-with beneficiary 
contribution of ` 900/-, the total unit cost of toilet is now ` 10,900/- (` 11,400/- for hilly 
and difficult areas).

(e) The goal of NBA is to achieve 100% access to sanitation for all rural households 
by 2022.

Statement

State/UT-wise % of rural households do not have toilet  
facilities as per NSSO Report 2012

Sl.N. State/UT % Rural households without toilet

1. Andhra Pradesh 54.3

2. Arunachal Pradesh 12.6

3. Assam 13.7

4. Bihar 72.8

5. Chhattisgarh 76.7

6. Goa 9.7

7. Gujarat 58.7

8. Haryana 25.4
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Sl.N. State/UT % Rural households without toiletc

9. Himachal Pradesh 25.7

10. Jammu and Kashmir 44.3

11. Jharkhand 90.5

12. Karnataka 70.8

13. Kerala 2.8

14. Madhya Pradesh 79.0

15. Maharashtra 54.0

16. Manipur 1.2

17. Meghalaya 4.5

18. Mizoram 0.7

19. Nagaland 0.0

20. Odisha 81.3

21. Punjab 22.2

22. Rajasthan 73.0

23. Sikkim 0.2

24. Tamil Nadu 66.4

25. Tripura 1.4

26. Uttar Pradesh 75.3

27. Uttarakhand 19.7

28. West Bengal 39.7

29. Andaman and Nicobar Islands 28.8

30. Chandigarh 0.3

31. Dadra and Nagar Haveli 49.3

32. Daman and Diu 26.8

33. Delhi 0.0

34. Puducherry 47.4

 all IndIa 59.4
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availability of potable water

†1241. SHRI RAMDAS ATHAWALE: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) whether scarcity of underground water in recent year has adversely affected 
the availability of potable water in the rural areas of some parts of the country;

(b) if so, the steps taken by Government to provide financial and technical 
assistance to the State Governments in this regard; and

(c) the achievements made in this regard, so far?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) Yes, Sir. It is estimated that about 
85% of the rural drinking water schemes in the country are based on ground water as 
source. Hence, the scarcity of ground water affects the availability of potable water in 
some parts of the country.

 Scarcity of drinking water occurs when the ground water availability is 
reduced due to hydro-geological reasons or due to scanty or erratic rainfall and low ground 
water recharge. As reported by the Central Ground Water Board (CGWB) as on March 
2009, there are 802 blocks in the country which are over-exploited which means that the 
existing extraction of groundwater for all uses including drinking water exceeds the net 
annual availability. In these blocks, the ground water availability could be a problem and 
therefore scarcity of drinking water may arise.

(b) Rural water supply is a State subject. This Ministry supplements the efforts of 
the States to provide drinking water supply including through piped drinking water supply 
schemes, by providing technical and financial assistance to the States under the centrally 
sponsored National Rural Drinking Water Programme (NRDWP), in rural areas of the 
country. The State Governments are vested with powers to select, plan and implement 
drinking water supply schemes under the NRDWP. In the Twelfth five Year Plan period 
the focus of the Ministry is on extending the piped water supply to more households in 
the rural areas. During the Annual Action Plan meeting with States and also during the 
review meetings through video conferences and field visits of officers of the Ministry, the 
States are urged to take up more piped drinking water supply schemes through perennial 
and safe surface water sources so that dependence on ground water for drinking water is 
reduced.

(c) The details of the funds allocated, released and expenditure to the States/UTs 
during the last three years and the current year is given in the Statement-I (See below). 
The year-wise targets and achievements regarding coverage of habitations from 2009–10 
to 2013-14 is given in the Statement-II (See below).

†Original notice of the question was received in Hindi.
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Supply of arsenic free water

†1242. SHRI RITABRATA BANERJEE: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) whether Government has succeeded in providing arsenic free water in all the 
blocks of the country;

(b) if not, the details of the blocks still left, State-wise; and

(c) by when the arsenic free water could be supplied in all the blocks?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER AND 
SANITATION (SHRI UPENDRA KUSHWAHA): (a) and (b) As reported by the States 
into the online Integrated Management Information System (IMIS) of the Ministry, there 
are 1991 arsenic affected rural habitations in 145 blocks in the country which are yet to 
be provided safe drinking water. The State-wise, Block-wise number of Arsenic affected 
habitations as on 1.4.2014 which are yet to be provided with safe drinking water is given 
in the Statement (See below).

(c) Drinking water supply is  a State subject. The Ministry of Drinking Water and 
Sanitation, Government of India provides technical and financial assistance to the State 
Departments/ Boards dealing with rural drinking water supply in their efforts of providing 
safe drinking water in adequate quantity. Out of funds released to the States under National 
Rural Drinking Water Programme (NRDWP), 67% funds can be utilized by the States for 
coverage and tackling water quality problems through provision of safe drinking water 
in adequate quantity. Also, 75% of 5% of NRDWP funds is also earmarked for providing 
safe drinking water in chemical contaminated habitations while the remaining 25% of 5% 
NRDWP funds are earmarked for providing safe drinking water in rural areas in 60 high 
priority districts affected with Japanese Encephalitis / Acute Encephalitis Syndrome in 
5 States. All the State Governments have been advised to accord highest priority under 
NRDWP to provide safe drinking water in water quality affected habitations including 
arsenic affected habitations.

Statement

State-wise, block-wise number of arsenic affected habitations as on  
1.4.2014 which are yet to be provided with safe drinking water

Sl. Name of the State/ UT Number of arsenic  Number of arsenic 
No.  affected habitations affected blocks

1             2 3 4

1. Andhra Pradesh 0 0

†Original notice of the question was received in Hindi.
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1             2 3 4

2. Bihar 357 29

3. Chhattisgarh 0 0

4. Goa 0 0

5. Gujarat 0 0

6. Haryana 0 0

7. Himachal Pradesh 0 0

8. Jammu and Kashmir 0 0

9. Jharkhand 0 0

10. Karnataka 12 5

11. Kerala 0 0

12. Madhya Pradesh 0 0

13. Maharashtra 0 0

14. Odisha 0 0

15. Punjab 1 1

16. Rajasthan 0 0

17. Tamil Nadu 0 0

18. Uttar Pradesh 73 13

19. Uttarakhand 0 0

20. West Bengal 1124 56

21. Arunachal Pradesh 0 0

22. Assam 424 41

23. Manipur 0 0

24. Meghalaya 0 0

25. Mizoram 0 0

26. Nagaland 0 0
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1             2 3 4

27. Sikkim 0 0

28. Tripura 0 0

29. Andaman and Nicobar 0 0

30. Chandigarh 0 0

31. Dadra and Nagar Haveli 0 0

32. Daman and Diu 0 0

33. Delhi 0 0

34. Lakshadweep 0  0

35. Puducherry 0 0

36. Telangana 0 0

 ToTal 1991 145

access to toilet facilities and tapped water in Maharashtra

1243.  SHRI HUSAIN DALWAI: Will the Minister of DRINKING WATER AND 
SANITATION be pleased to state:

(a) the percentage of rural households in Maharashtra having access to toilet 
facilities and tapped water as per 2011 Census;

(b) what is their status when compared with the rural households of Gujarat and 
Karnataka; and

(c) the details of measures proposed by Government to enhance the provisions of 
toilets and tapped water in the rural areas of Maharashtra especially in Konkan?

THE MINISTER Of STATE IN THE MINISTRY Of DRINKING WATER 
AND SANITATION (SHRI UPENDRA KUSHWAHA): (a) As per Census 2011, in 
Maharashtra, 44.2% of the rural households have access to toilets and 50.2% of the rural 
households have access to tapped water.

(b) As per Census 2011, in Gujarat, 34.2% of rural households have access to 
toilets and 55.8% of rural households have access to tapped water. In Karnataka, 31.90% 
of rural households have access to toilets and 56.4% of rural households have got access 
to tapped water, as per Census 2011.
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(c) for enhancing the provision of toilets, following measures have been taken 
under the Nirmal Bharat Abhiyan (NBA) in the rural areas of Maharashtra including 
Konkan:-

In addition to Below Poverty Line households, provision of incentives for the 
construction of Individual Household Latrines (IHHLs) have extended to identified Above 
Poverty Line (APL) households (all SCs /STs, small and marginal farmers, landless 
labourers with homestead, physically handicapped and women-headed households.

financial incentive for construction of toilets has been raised for all eligible 
beneficiaries to ` 4600/- from the earlier amount of ` 3200/- under NBA. In addition upto 
` 5400/- can be utilized under Mahatma Gandhi National Rural Employment Guarantee 
Scheme for construction of the toilet. Along-with beneficiary contribution of ` 900/-, the 
total unit cost of toilet is now ` 10,900/- (` 11,400/- for hilly and difficult areas).

More emphasis is placed on Information Education Communication (IEC) with 
earmarked 15% of the total outlay of district projects for IEC activities.

A conjoint approach with National Rural Drinking Water Programme (NRDWP) is 
being implemented to ensure water availability for sanitation in Gram Panchayats. for 
enhancing the provision of taped water in the rural areas of Maharashtra including Konkan 
Government of India releases funds under National Rural Drinking Water Programme 
(NRDWP). fund released to Maharashtra under NRDWP and NBA during the last three 
years and current year is given as under:

  (` in crore)

financial year NRDWP NBA

2011-12 728.35 57.99

2012-13 846.48 124.09

2013-14 690.27 36.46

2014-15 0.00 0.00 
(as on 17.07.2014)

Ecosystem for science education and research

1244.  SHRI MOHD. ALI KHAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:
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(a) whether Government is stressing to create an ecosystem for science education 
and research;

(b) if so, the details thereof and the steps being taken therefor during the last five 
years; and

(c) if not, the reasons therefor?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) Yes Sir. Several efforts have been taken in this 
direction. Several new educational institutes imparting education in Science, Education and 
Research have been established. The Government of India, based on the recommendation 
of Scientific Advisory Council to the Prime Minister (SAC-PM), set up five Indian 
Institute of Science Education and Research (IISERs) at Pune, Kolkata, Mohali, Bhopal 
and Thiruvananthapuram. These IISERs are envisaged to carry out research in frontier 
areas of science and to provide quality science education at the undergraduate and 
postgraduate level. Of the five IISERs, Pune and Kolkata started their academic activities 
in 2006 and Mohali in 2007. Two more IISERs, in Bhopal and Thiruvananthapuram, 
began their sessions in August, 2008. All the IISERs are autonomous institutions and 
registered Societies governed by their respective Board of Governors.

Setting up the IISERs and the ongoing support that the Government is providing 
to IISERs over the past few years aims at creating a conducive ecosystem for science 
education and research. It is an initiative where teaching and education are integrated 
with research nurturing both curiosity and creativity and intellectually vibrant atmosphere 
of research.

Besides 8 new IITs and 10 new NITs have been established which are engaged in 
extensive research work. Also 5 new IITs have been announced in the Budget Speech 
2014-15.

On recommendation of the Eleventh Plan Working Group on Technical Education 
to establish centres of excellence for advanced training and research in certain areas, the 
Ministry of Human Resource Development has established 16 Centres of Training and 
Research in frontier Areas of Science and Technology.

TEQIP (Technical Education Quality Improvement Programme) is  Centrally 
Sponsored Scheme of Government of India. The 2nd phase of TEQIP II started from 
August, 2010 with a time frame of 4 years. 30 Centres of Excellence for focused applicable 
research have been established under the scheme in the project institutions.

Innovation in Science Pursuit for Inspired Research (INSPIRE) of Department of 
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Science and Technology is a flagship scheme of the Government of India. Under the 
scheme, more than 8 lakh awards for the age group of 10-15, 1.5 lakh internships for age 
group of 16-17, 28,000 scholarships for undergraduate studies in sciences for youth in the 
age group of 17-22, about 2150 research fellowships for doctoral research and 270 faculty 
awards for post doctoral researchers under the age of 32 have been supported.

Research and Development Support Scheme of Department of Science and 
Technology includes initiatives such as fund for Infrastructure Strengthening of S&T 
(fIST), and Promotion of University Research and Scientific Excellence (PURSE). Total 
of 44 universities have been supported under PURSE based on their R&D performance 
over 10 year periods.

UGC has been providing financial assistance for the Research Proposals of the 
permanent, regular, working/retired teachers in the Universities and Colleges which are 
enlisted under section 2 (f) and 12 B of the UGC Act, 1956. The Major/ Minor Research 
Projects scheme enables them to carry out intensive and in-depth research studies in 
specific subject areas with their regular job or after superannuation. Research Project may 
be undertaken by an individual teacher or a group of teachers. It can also be undertaken 
by a retired teacher up to the age of 70. Priority is given to inter-disciplinary research and 
inter-institutional collaborative research.

Besides, AICTE has the following schemes to encourage research in the field of 
technical education:

(a) Research Promotion Scheme for promoting research in the field of  
  engineering

( b) faculty Development Programme

( c) Emeritus fellowship

( d) Visiting Professorship

( e) Career Awards

( f) Seminar, Symposium and Workshop

( g) AICTE-INAE Distinguished Visiting Professorship

( h) National Doctoral fellowship

( i) National faculty in Engineering & Technology with Industrial Collaboration 

( j) Nationally Coordinated Project
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(k) Industry Institute Partnership

(l) Post Graduate Scholarship

( m) Research Park

( n) Innovation Promotion Scheme

( o) Quality Improvement Programme

Rashtriya Madhyamik Shiksha Abhiyan was launched in March, 2009 with the 
objective to enhance access to secondary education and to improve its quality. The 
scheme includes focus on science, maths and english education and on setting up of 
science laboratories.

for a coordinated and convergent approach to research, new Science, Technology 
and Innovation policy has been formulated and enunciated in 2013 and was formally 
released at the 100th Session of Indian Science Congress at Kolkata on 3rd January 
2013. Wide and National level consultation with major stakeholders was adopted for the 
formulation of STI policy 2013. Main features of the STI policy 2013 include a) expressed 
levels of aspiration, b) balancing between excellence and relevance, c) creating an 
enabling policy ambiance for attracting larger investments of private sector into Research 
and Development, d) promoting a science-led innovation ecosystem and e) establishing 
linkages between discovery processes of science and developmental priorities of the 
country in agriculture, manufacturing, services and infrastructure sector.

drop-out in primary and elementary schools

1245.  SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the drop-out rate in primary and elementary schools at present, State-wise;

(b) whether Government has any dedicated scheme to reduce drop-outs; and

(c) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) According to the DISE 2013-14 (Provisional), the annual 
average drop-out rate for primary level was 4.67% and for the upper primary was 3.13% 
during 2012-13, in the country. The State-wise details of drop-out rates is given in the 
Statement (See below).

(b) and (c) Under the Sarva Shiksha Abhiyan programme, a multi-pronged approach 
has been adopted for reducing drop-out rates, which includes, inter-alia, the strengthening 
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of school infrastructure and facilities, residential hostel buildings for children in habitations 
un-served by regular schools, provision for additional teachers, gender sensitization of 
teachers, quality improvement programmes and the provision for free text books and 
uniforms to children. The Mid Day Meal Scheme is also being implemented with a view 
to enhance the enrolment and retention of children in schools.

Statement

State-wise average drop-out rate

Sl. No. States/UTs Primary Level Upper Primary Level 
  2012-13 All 2012-13 All

1      2 3 4

1. Andaman and Nicobar Islands 0.68 1.23

2. Andhra Pradesh 3.18 3.36

3. Arunachal Pradesh 15.16 7.47

4. Assam 6.24 7.20

5. Bihar N.A. N.A.

6. Chandigarh N.A. 0.10

7. Chhattisgarh 4.14 5.42

8. Dadra and Nagar Haveli N.A. 3.38

9. Daman and Diu N.A. N.A.

10. Delhi N.A. N.A.

11. Goa N.A. N.A.

12. Gujarat 0.74 5.20

13. Haryana 1.29 0.46

14. Himachal Pradesh 0.45 0.51

15. Jammu and Kashmir 6.30 5.52

16. Jharkhand 7.21 5.47

17. Karnataka 2.97 5.05
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1      2 3 4

18. Kerala N.A. N.A.

19. Lakshadweep 2.50 0.29

20. Madhya Pradesh 6.11 8.53

21. Maharashtra 0.97 1.74

22. Manipur 9.86 6.06

23. Meghalaya 10.14 7.85

24. Mizoram 24.11 19.28

25. Nagaland 7.07 9.83

26. Odisha 3.56 3.81

27. Puducherry 0.34 0.68

28. Punjab 1.99 2.78

29. Rajasthan 7.97 4.42

30. Sikkim 3.60 3.15

31. Tamil Nadu 4.06 1.24

32. Tripura 2.22 3.08

33. Uttar Pradesh 10.28 1.06

34. Uttarakhand 1.16 0.13

35. West Bengal 6.30 5.18

Source:- Elementary Education in India Progress towards UEE  

               flash Statistics, DISE 2013-14.

Children out of school education

†1246. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether according to the National Council of Educational Research and 
Training (NCERT), nearly one crore children in the country are outside the ambit of 
school education;

†Original notice of the question was received in Hindi.
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(b) if so, whether NCERT is making any efforts to identify such children and 
bring them into the mainstream of the school education or whether any campaign has 
been launched in this regard;

(c) if so, the details thereof;

(d) whether schools also make efforts at their level in order to connect such 
children who are deprived of school education; and

(e) if so, the details thereof?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) National Council of Educational Research and 
Training (NCERT) has not conducted any such survey/study. The Government of India 
had commissioned two independent surveys to estimate the number of out-of-school 
children in the country in 2005 and 2009 which shows a decline in the number of out 
of school children from 134.6 lakh in 2005 to 81.5 lakh in 2009. According to the 
household survey conducted by States/UTs and reported in their Annual Work Plan and 
Budget (AWP&B) submitted to this Ministry, the number of Out-of-School Children has 
considerably declined to 17.24 lakh in 2014.

 NCERT undertook a project on “Development of Guidelines for Special 
Training of Out-of-School Children under RTE Act” during 2011-12. The prime purpose 
of these Guidelines is to  facilitate the state level functionaries working in this area by 
providing suggestive strategies and understanding on pedagogical processes required for 
mainstreaming out-of-school children.

(d) and (e) Education being in the concurrent list of the constitution, the Central 
Government has no role in the affairs of schools which are located in the States and 
are given recognition by the respective State Government. However, in accordance with 
the Right of Children to free and Compulsory Education Act, 2009, the Central Board 
of Secondary Education (CBSE) has directed all the schools affiliated to the Board  
that they shall admit in class I, to the extent of at least twenty-five per cent of the 
strength of that class, children belonging to weaker section and disadvantaged group in  
the neighborhood and provide free and compulsory elementary education till its 
completion.

The Sarva Shiksha Abhiyan (SSA), provides for opening of new schools, additional 
classrooms and additional teachers. further, under SSA, Kasturba Gandhi Balika 
Vidyalayas (KGBV), free textbooks, to all children from classes I-VII, free Uniforms 
to all girls and children belonging to SC/ST/BPL and special training for out-of-school 
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children to be mainstreamed to age-appropriate classes, are being implemented along 
with awareness campaigns and local community participation in school management, in 
order to bring more and more children into the fold of education.

universities and colleges in india

1247. SHRI C.P. NARAYANAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of universities and colleges in the country, at present;

(b) the number of good standard colleges out of them;

(c) the number of private universities and colleges;

(d) the amount of funds transferred to them by Government every year and how 
much they mobilize themselves;

(e) the number of students enrolled every year in these universities and colleges; 
and

(f) the percentage of SCs and STs among them?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) At present, there are 676 universities and 37204 colleges in 
the country as per data provided by the UGC.

(b) Accreditation is the only reliable source of quality of an institute. The National 
Assessment and Accreditation Council (NAAC) which is an autonomous body established 
by the University Grants Commission (UGC), assesses and accredits institutions of higher 
education in the country. As per information provided by UGC, 274 Universities and 7070 
Colleges have been accredited by the NAAC. The UGC has also introduced the Colleges 
with Potential for Excellence (CPE) scheme during the Xth plan. As on date, 221 colleges 
are enjoying the CPE status under the Scheme whereas 10 colleges out of them have been 
awarded the status of ‘College of Excellence’.

(c) At present, there are 184 Private Universities and 17803 private colleges in 
the country.

(d) UGC has reported that it has supported 20 private institutions, including 
private deemed to be universities, with an amount of ` 5843.45 lakhs during 2011-12 
and ` 6548.39 lakhs during 2012-13. The information regarding mobilization of funds by 
these institutions is not maintained centrally.

(e) As per All India Survey on Higher Education (AISHE) 2011-12 (provisional), 
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285 lakh students were enrolled in all higher educational institutions. As per AISHE 
report, 143.5 lakhs student were enrolled in private higher educational institutions during 
academic year 2011-12.

(f) As per the All India Survey on Higher Education 2011-12 (provisional) the 
percentage of enrolment (out of total enrolment) of SC students is 12.2 % and that of ST 
students is 4.5%.

institutes of higher Learning in PPP mode

1248.  SHRI AMBETH RAJAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government encourages setting up of Institutes of Higher Learning 
(IHLs) under PPP mode;

(b) if so, when this mode was adopted by Government;

(c) the details of IHLs started, so far, since its implementation; and

(d) whether Government’s reservation policy is being followed in such 
institutions?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Yes, Sir.

(b) to (d) Rashtriya Uchchatar Shiksha Abhiyan (RUSA) encourages private 
participation in the higher education, but with necessary caution to be exercised against 
profit objectives or commercialization. Under Rashtriya Uchchatar Shiksha Abhiyan 
(RUSA), it will be possible for the state to mobilize 50% of the state contribution through 
private participation or contributions/donations etc.

The Government had approved a scheme to provide financial assistance to set up 
300 polytechnics in the Public Private Partnership (PPP) mode during the 11th Plan 
Period. The All India Council for Technical Education (AICTE) estimated the total cost 
to be ` 15.00 crores per polytechnic, excluding land. The scheme provides for ` 3.00 
crores Central fund towards capital assets; ` 2.00 crores by the State Government and 
a minimum of Rs.10.00 crores by the private partner. The land is to be provided by the 
private partner; alternatively the State Government will provide land. The response of the 
private partners to this scheme was poor. The admissions are to be made under the aegis 
of State Government, based on the admission procedures being followed in the State. No 
institution has been started under this scheme.

The Government has also approved a scheme, based on Public-Private-Partnership 



[21 July, 2014] 173Written Answers to  Unstarred Questions

(PPP) model, for setting up 20 New Indian Institute of Information Technology (IIIT), 
during the 11th Plan Period. The details are given in the Statement (See below).

The new Indian Institute of Information Technology (IIT) in Public-Private- 
Partnership mode (PPP) will follow the Government Policy on reservation for the SC/ST 
and OBC students and the physically disabled.

Statement

Status on the scheme for setting up 20 new IIITS in PPP mode

* MHRD has invited proposals from all the State Governments for setting up of the 
20 IIITs.

* The State Governments who have identified land are Andhra Pradesh (Chittoor and 
Kakinada) Assam, Bihar, Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh, 
Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra (Pune and Nagpur), 
Manipur, Odisha, Punjab, Rajasthan, Tamil Nadu, Tripura, West Bengal and Uttar 
Pradesh.

* The proposals of Andhra Pradesh (Chittoor), Andhra Pradesh (Kakinada), Assam, 
Gujarat, Haryana, Himachal Pradesh, Karnataka, Kerala, Madhya Pradesh, 
Rajasthan, Tamil Nadu, Maharashtra (Pune), Uttar Pradesh, West Bengal, Manipur 
and Tripura have been approved by the Ministry.

* The MoU of IIIT, Chittoor (A.P.) IIIT,  Kota (Rajasthan) and IIIT, Guwahati (Assam) 
IIIT, Vadodara (Gujarat) and IIIT, Tiruchirapalli (Tamil Nadu), IIIT,  Bodhjungnagar 
(Tripura) and IIIT, Kottayam (Kerala), IIIT, Lucknow (Uttar Pradesh) and IIIT, Una 
(Himachal Pradesh), IIIT, Senapati, Manipur and IIIT, Kalyani, West Bengal have 
been signed.

* The MoA of IIIT, Chittoor (A.P.), IIIT, Kota (Rajasthan) and IIIT, Guwahati (Assam), 
IIIT, Tiruchirapalli (Tamil Nadu), IIIT, Kottayam, Kerala, IIIT, Lucknow (Uttar 
Pradesh) IIIT, Una (Himachal Pradesh), IIIT, Vadodara (Gujarat), IIIT, Senapati, 
Manipur and IIIT, Kalyani, West Bengal have been signed.

* The IIIT, Chittoor (Andhra Pradesh), IIITm Kota, (Rajasthan) and IIIT, Guwahati, 
(Assam), IIIT, Kottayam, Kerala, IIIT, Una, (Himachal Pradesh), IIIT, Lucknow, 
Uttar Pradesh, IIIT, Tiruchirappalli, Tamil Nadu have been registered as Societies 
under the Societies Registration Act, 1860.

* Academic Session has started in 2013-14 in 5 IIITs with admission in Under Graduate 
courses in IIIT, Kota (Rajasthan), IIIT, Chittoor (Andhra Pradesh), IIIT, Guwahati 
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(Assam) and IIIT, Vadodara (Gujarat) and Post Graduate Courses in Tiruchirapalli 
(Tamil Nadu).

* An amount of  ` 3.75 crore has been already been released in the F.Y. 2012-13 to 
IIIT-Kota (Rajasthan) and ` 5.00 crores has been released to IIIT-Guwahati, Assam. 
` 2.8 crores to IIIT, Vadodara (Gujarat), ` 5.00 crores to IIIT, Tiruchirapalli (Tamil 
Nadu) and ` 2.0375 crores to IIIT Una (H.P).

* Detailed Project Reports awaited from State Government of Bihar, Chhattisgarh, 
Punjab, Odisha and Goa.

Setting up of Central university for himalayan technology

1249.  SHRI AAYANUR MANJUNATHA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government proposes to set up a new Central University for 
Himalayan Technology in Uttarakhand;

(b) if so, the details thereof;

(c) whether Government is considering to replicate Shaala Deep Programme in 
colleges;

(d) whether Government is also considering to setup the Nation e-Library;

(e) if so, the details thereof; and

(f) whether Government has asked the States to monitor the large number of 
private institutes and universities mushrooming in various parts of the country?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Sir, there is a great need to increase the capacity in 
the country for Himalayan Studies. Therefore, as per budget speech by Hon’ble finance 
Minister a provision of initial outlay of ` 100 crore has been made to set up a National 
Centre for Himalayan Studies in Uttarakhand.

(c) Under the Government of India National E-Governance Plan (NeGP), the 
Mission Mode Project of e-Governance in School Education (MMP), Ministry of Human 
Resource Development has decided to implement the Parents Related Services in phase-I 
“Shaala Darpan” of the MMP in ICT enabled Government and Government- aided schools 
on a pilot mode in the State of Rajasthan, Tamil Nadu, Gujarat and Himachal Pradesh.

(d) and (e) Yes, Sir. Government of India has taken a decision to provide access to a 
National Electronic Library  (NEL) to its citizens including students and teachers in schools, 
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colleges and universities. Most resources in NEL would be available in open access to 
every citizen of India without any restrictions. However,  a few scholarly resources would 
be subscribed for students, researchers and faculty in colleges and universities and would 
be available to users in colleges and universities only. Most resources in NEL would be 
device-independent and can be accessed using a variety of devices including desktops, 
laptops, tablets, smart phones and other devices.

Department School Education and Literacy has launched a National Repository 
of Open Education Resources (NROER) (website www.nroer.gov.in) on 13/14 August, 
2013. NROER is a collaborative platform that endeavours to bring  together relevant 
and appropriate digital digitzable resources in multiple languages for the school system 
for all classes and subjects. The resources are available in the form of concept maps, 
video, multimedia, learning objects, audio clips, talking books, photographs, diagrams 
and charts, articles, wikipages and textbooks. NROER is going to be a part of National 
e-Library.

(f) Presently all the Private Universities in the country have been established by 
the Acts of the State Legislatures and these are being regulated by the UGC as per the 
provisions contained in the UGC (Establishment of and Maintenance of Standards in 
Private Universities ) Regulations, 2003. On inspection, if UGC finds any deficiency and 
non conformity with the UGC Regulations in Private Universities, it gives an opportunity 
to rectify the same. Even after the opportunity if the university fails to comply with the 
provisions of any of the Regulations, the Commission may pass an order prohibiting the 
Private University for offering any course etc. till the deficiency is rectified and inform 
the public in general through public notification.

Similarly, during the last three years, 242 private institutions were ordered to be 
closed down by All India Council for Technical Education (AICTE). The specific reasons 
for closure of the institutes are (i) less demand for institutes located in rural areas for 
admission, (ii) the demand for certain branches of engineering  is less and (iii) attracting 
good faculty in education institutions situated in rural areas is also difficult.

Financial transparency in ugC

1250. SHRI BALWINDER SINGH BHUNDER: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether, as per reports, there is lack of transparency in financial issues of 
UGC; 

(b) whether the Minister of finance has sought the details of action taken by UGC 
in financial irregularities;
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(c) if so, the details in this regard and the action taken by UGC thereon;

(d) whether any responsibilities have been fixed; and

(e) if so, the details of action taken on the responsible persons?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) The Annual Accounts of the University Grants Commission 
(UGC) are audited by the Director General of Audit. Central Expenditure (DGACE). The 
Draft Inspection Report of the audit of the UGC for the year 2012-13, conducted by the 
DGACE has brought out irregularities in the nature of large number of pending audit 
paras with the UGC, funds remaining unutilized with the Universities since long, lack of 
monitoring and weak internal control mechanism in the UGC, etc. further, the UGC has 
reported that instances have come to its notice wherein Colleges, which were not eligible 
for UGC grants, were issued sanction letters by the UGC Secretariat and grants also 
issued to these Colleges.

(b) No such communication has been received from the Minister of finance. 
However, the Ministry of finance, Department of Expenditure has recently, on 3rd July, 
2014, forwarded a copy of the report on the reconciliation of payments with sanctions 
issued by the UGC Headquarters during the year 2011-12, to this Ministry, for a report.

(c) to (e) The Ministry of Human Resource Development had written to the 
Chairman UGC for the following, namely: to conduct a thorough investigation of matters 
in which irregular grants have been issued; to fix responsibility for the acts of omission 
and commission leading to the issue of such sanctions and grants; to devise an effective 
internal control to avoid such lapses; to ensure submission of replies to the pending 
audit paras; to ensure required inspections to happen and to report the outcomes of such 
inspections and expenditure status before the Commission from time to time. The Ministry 
has also written separately to the UGC for a reply on the reconciliation of payments with 
sanctions issued by the UGC Headquarters during the year 2011-12.

The UGC has reported that it has introduced a system of internal mechanism 
of checks and balances to safeguard against irregular sanctions and grants. Two first 
Information Reports (FIRs) have been lodged by UGC officials in such matters and police 
investigations are underway. Departmental action against two erring UGC officials has 
also been initiated by the UGC. The UGC has further reported that an Integrated finance 
Division has also been created in the UGC which examines files relating to release of 
grants and vets the proposal of colleges to certify that the beneficiary college(s) is/are 
eligible for such sanctions. The Commission in its 501st meeting held on 13th June, 2014 
has taken note of the number of pending audit paras of the several year and directed its 
Secretariat to promptly send replies to the pending paras.



[21 July, 2014] 177Written Answers to  Unstarred Questions

the universities for Research and innovation bill, 2012

1251.  SHRI T.K. RANGARAJAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Universities for Research and Innovation Bill, 2012 provides 
reservation policy, as available in the public funded universities for innovation;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. The Central Educational Institutions 
(Reservations in Admissions) Act, 2006 was to be applicable to the public funded 
Universities for Innovation and Research. However, the Universities for Research and 
Innovation Bill, 2012 stands lapsed on dissolution of 15th Lok Sabha.

(c) Does not arise.

Student-teacher ratio in schools

†1252. SHRI DARSHAN SINGH YADAV: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the Student-Teacher ratio in Government primary and middle schools;

(b) the reasons for this anomaly and the steps Government proposes to take to 
solve the problem of shortage of teachers in Government schools; and

(c) by when Government would declare any effective policy regarding this?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) As per Unified District Information System for 
Education (UDISE) 2013-14, the Teacher-Pupil ratio in Government schools is 1:29 at 
primary level and 1:32 at upper primary level.

Persistent teacher vacancies and lack of proper deployment of the available teachers 
causes adverse teacher-pupil ratios in some schools. Under Sarva Shiksha Abhiyan (SSA), 
a total of 19.84 lakh teacher posts have been sanctioned to States/UTs till 2014-15 to 
improve the Teacher-Pupil ratio, out of which 15.06 lakh teachers have been recruited upto 
31st March, 2014. States/UTs have been advised to rationalize deployment of teachers 
and expedite the recruitment of teachers against vacancies, so as to meet the Right of 
Children to free and Compulsory Education (RTE) Act, 2009 norms of the prescribed 
Teacher-Pupil ratio in every school.

†Original notice of the question was received in Hindi.
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amendments in guidelines for private colleges in teacher education

1253.  SHRI DIGVIJAY SINGH: Will the Minister of HUMAN RESOURCE 
DEVELOMENT be pleased to state:

(a) whether the National Council for Teacher Education (NCTE) is considering to 
amend the guidelines for approval of private colleges in teacher education;

(b) whether a Committee was set up to suggest amendments in the guidelines; 
and

(c) if so, what suggestions have come and what action the Ministry has taken to 
implement the suggestions for amending the guidelines?

 THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI):  (a) to (c) A High Powered Commission on Teacher Education 
under the Chairmanship of Justice Late J.S. Verma, former Chief Justice of India, 
was constituted by the Hon’ble Supreme Court to examine various aspects relating to 
the teacher education system in the country. One of the recommendations of the said 
Commission is to review the existing norms and standards for the various teacher 
education programmes. 

In the light of the said recommendation, the National Council for Teacher Education 
(NCTE) has reviewed the existing regulatory functions of the NCTE regarding grant of 
recognition and related functions, and has hosted the proposals on the website of the 
NCTE for public views and feedback from all stakeholders.

Classical status to Kannada language

1254.  DR. VIJAY MALLYA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government is aware that, in spite of the fact that the Kannada 
language has been accorded the status of Classical language by Government notification 
No. 2-16/2004-Academies dated 31.10.2008, no financial benefits have, so far, been 
extended for its further development;

(b) whether Government would look into the matter to ensure that it gets benefits, 
financial or otherwise, entitled to; and

(c) whether the Karnataka Government would be apprised of the action taken in 
the matter?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) No, Sir. The grants for the development of Classical 
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Kannada language have been released to Central Institute of Indian Languages (CIIL), 
Mysore each financial year since 2011-2012, by this Ministry which are as follows:-

 (` in lakhs)

financial Year funds released

2011-12 0.54

2012-13 2.18

2013-14 2.18

further, during 11th Plan, University Grants Commission (UGC) has released an 
amount of ` 75.00 lakhs for setting up of a Centre for Classical Language of Kannada to 
the Central University of Karnataka.

(c) The State Government of Karnataka (Department of Kannada, Culture and 
Information) is already seized of the matter and had written to this Ministry for according 
autonomous status to the centre and to locate the Centre of Classical Studies in Kannada 
at Bengaluru at par with the Central Institute of Classical Tamil (CICT) at Chennai. The 
Chief Secretary to the Government of Karnataka had also written a letter stating that 
the Government of Karnataka has already identified 3.00 acres of land in the Bangalore 
University Campus and the Government is willing to make available this land free of 
cost. The Government of Karnataka has now again written a letter on 2nd July, 2014 
stating that pending construction of  new complex, the Bangalore University has agreed 
to provide 3000 sq. ft. space for starting the centre immediately.

Stepping up of pay of teachers in delhi

1255.  SHRI ARVIND KUMAR SINGH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the orders/circulars issued by the Education Department, Government of NCT 
of Delhi to deal with the cases of stepping up of pay of senior teachers w.r.t. that of direct 
recruit junior teachers in various schools;

 (b) the number of such pending cases in respect of Government aided schools 
falling in zone-28, school-wise;

(c) by when these cases of teachers in aided schools under that zone shall be 
cleared and their pay stepped up and arrears paid; and

(d) the instructions issued to school principals/HOS of aided schools where such 
cases have not been settled, till date?
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THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) The Government of NCT of Delhi has informed 
that the cases of stepping up of pay of senior teachers with respect to that of direct recruit 
junior teachers in various schools are settled in accordance with the instructions issued 
from time to time by Ministry of finance, Department of Expenditure. At present, no such 
cases of stepping up of pay of teachers are pending in the said zone.

(c) and (d) Do not arise.

harassment of SC/St students

1256.  DR. BHALCHANDRA MUNGEKAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the steps the Ministry plans to take to reduce/remove harassment of various 
kinds caused to SC/ST students in the institutions of higher learning; and

(b) the time-frame for taking such steps?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) The Ministry of Human Resource Development have 
taken several initiatives to check the incidents of harassment of all students, including 
the Scheduled Castes and Scheduled Tribes, in the higher educational institutions of the 
country. Major initiatives are listed below:

 (i) UGC (Promotion of Equity in Higher Education Institutions) Regulations, 
2012 and UGC (Grievance Redressal), Regulations, 2012 : These two 
Regulations of the UGC intend to give effect in letter and spirit to the 
provisions of the Constitution and other Statutory provisions and policies 
for prevention of discrimination on the grounds of caste and to safeguard the 
interests of the students belonging to the Scheduled Castes and Scheduled 
Tribes. The Regulations also seek to provide for advancement of Scheduled 
Caste and Scheduled Tribe students through setting up of Equal Opportunity 
Cells in each Higher Educational Institution. The UGC also provides financial 
assistance to establish the Centre for Study of Social Exclusion and Inclusive 
Policy to support focused research on the issue of social exclusion related to 
dalits, tribals and religious minorities.

 (ii) Equal Opportunity Centres: In order to make the colleges more responsive to 
the needs and constraints of the disadvantaged social groups, the University 
Grants Commission is giving financial assistance to all Colleges/Universities 
which have been included under Sections 2(f) and 12B of the UGC Act, 1956 
to establish Equal Opportunity Centres. The aim and objective of this Scheme 
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is to oversee the effective implementation of policies and programmes for 
disadvantaged groups, to provide guidance and counseling with respect to 
academic, financial, social and other matters and to enhance the diversity 
within the campus. At present, as many as 250 EOCs are functioning in 
various universities and 2252 in colleges.

 (iii) The All India Council for Technical Education (Establishment of Mechanism 
for Grievance Redressal) Regulations, 2012, provide for establishment of a 
grievance redressal committee in each technical institutions approved by the 
AICTE; and appointment of Ombudsman, by the Technical Universities for 
the purpose of redressal of grievances of the students, parents and others.

 (iv) The Indian Institutes of Technology have Disciplinary Action Committees 
to take immediate action if any complaint of caste-biased discrimination is 
received. They also have student mentors in various Department who help 
them in their academic and other problems by providing proper guidance and 
also bring to the notice of concerned authorities about their problem for timely 
address. In addition, there are Student Tutors who help them to cope up with 
their academic problems.

Enrolment ratio of higher education

1257.  SHRI P. RAJEEVE: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the enrolment ratio of higher education is increased; and

(b) if so, the details thereof?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. The Gross Enrolment Ratio (GER) in 
Higher education (calculated for the age group of 18-23 years) is 20.4 during 2011-12 
(Provisional) as compared to 19.4 during 2010-11.

branch of aMu in bihar

1258.  SHRI GULAM RASOOL BALYAWI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is a proposal to start a branch of Aligarh Muslim 
University (AMU) at Kishanganj in Bihar;

(b) whether it is also a fact that land etc. has been made available for construction 
and development of the campus of this branch;

(c) if so, the reasons for which development of the campus is being delayed; and
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(d) what action is being taken to expedite development of the campus?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir.

(c) and (d) The Centre of AMU at Kishanganj, Bihar has started functioning from 
a temporary location. The Central Government has approved cost estimate of ` 136.82 
crore for the development of the permanent Campus at the site provided by the State 
Government.

Modernisation of madarsa education 

1259.  SHRI GULAM RASOOL BALYAWI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government proposes to introduce a new scheme of modernisation of 
madarsa education;

(b) if so, the details thereof;

(c) whether the autonomy of imparting religious education in such madarsas 
would be respected;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (e) The scheme for modernization of madarsas, by the 
introduction of modern subjects like Science, Mathematics, Social Sciences etc. and 
with linkages for certification through the National Institute for Open Schooling, is for 
madarsas who volunteer for the scheme. The scheme envisages inter alia, support for 
madarsas who opt for the scheme, for teachers in modern subjects, training, laboratories 
and vocational education etc.

Education of minorities in u.P.

1260.  SHRI MOHAMMED ADEEB: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the amounts given to Uttar Pradesh Government during the last three years 
and the current year for the education of minorities;

(b) the results achieved there from; and

(c) the instructions given by the Central Government to the State for better 
results?
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THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) The Ministry of Human Resource Development, the 
Ministry of Minority Affairs and the University Grants Commission have released funds 
to the Uttar Pradesh Government during the last three years and the current year for the 
education of minorities under various Schemes, and the beneficiaries/institutions covered 
under them are given in the Statement (See below).

(c) The performance of the States under the Mid-Day Meal Scheme is reviewed 
through Monthly Progress Reports, Quarterly Progress Report and Joint Review Mission 
and the State Governments are requested to take remedial action. As regards the Scheme 
for Providing Quality Education in Madarsas (SPQEM) and the Scheme for Infrastructure 
Development in Private Aided/Unaided Minority Institutes (IDMI), the State Governments 
are advised to adopt measures like core banking for immediate release of salary in the 
respective bank account of teachers to ensure better transparency and achieve better 
results. In the case of Rashtriya Madhyamik Shiksha Abhiyan (RMSA), the Uttar Pradesh 
Government has been requested to complete the remaining civil works and fill up the 
vacant posts of teachers and staff in all the schools approved under the Scheme.

Ministry of Minority Affairs have informed that it instructs the States to make 
publicity through advertisement and multimedia campaigns to reach the target group.

The State Governments including the Uttar Pradesh Government are advised from 
time to time to improve the implementation of the Schemes for better results.

Statement

Funds released to the Uttar Pradesh Government during the last three years and the 
current year for the education of minorities under various schemes.

The Ministry of Human Resource Development (MHRD) implements through the 
State Governments the Scheme for Providing Quality Education in Madarsas (SPQEM) 
and the Scheme for Infrastructure Development in Private Aided/Unaided Minority 
Institutes (IDMI). The funds released to the State Government of Uttar Pradesh under 
these schemes are as under:-

(` in lakh)

Year funds  No. of No. of funds No. of 
 released  madarsas teachers released Institutions 
 under SPQEM covered supported under IDMI covered

1 2 3 4 5 6

2011-12 11173.4 4539 11754 200.39 10
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1 2 3 4 5 6

2012-13 12987 6294 15969 431.33 18

2013-14 7351.5 10704 25851 7.76 3

2014-15 NIL NIL NIL NIL NIL

The MHRD implements the Mid-Day Meal Scheme for enhancing the enrolment, 
attendance and retention of children of all communities including Minorities studying in 
elementary classes (Class I to Class VIII) of Government Schools, Government Aided 
Schools and Special Training Centres. The funds released to the State Government of 
Uttar Pradesh under this Scheme is as under:-

(` in crore)

Year funds released Number of Number of  
  children covered Institutions covered

2011-12 1076.38 11610848 154076

2012-13 1321.13 10711138 158107

2013-14 1207.50 10956794 165918

2014-15 342.79 12218594 169470 
(upto 17.7.2014) (ad-hoc release) 

The MHRD implements the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) which 
is aimed at expanding and improving the standards of secondary education i.e. classes 
VIII to X. The funds released to the State Government of Uttar Pradesh for Minority 
Concentrated Districts is as under:

(` in lakh)

Year Number of  funds Number of funds released 
 New  released Schools approved to strengthen 
 Schools  for New for strengthening Schools 
 approved Schools  

2011-12 148 8601.76 44 1315.01

2012-13 NIL NIL NIL NIL

2013-14 124 7206.88 6 63.46

2014-15 NIL NIL 2 34.15

ToTal 262* 15808.64 52 1412.62

 *Out of 262 schools, 148 new/upgraded schools are functional.
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The MHRD implements the Sub-Mission on Polytechnics under which financial 
assistance is provided to the State/UT Govts. Limited to ` 12.30 crore per Polytechnic 
to meet the cost of establishing new Govt. Polytechnics in the unserved / underserved 
Districts. The funds released to the State Government of Uttar Pradesh for Minority 
Concentrated Districts is as under:-

(`  in crore)

Year funds released Number of Districts covered

2011-12 23.00 13 Minority Concentration Districts in Uttar  
2012-13 31.00 Pradesh have been provided one Polytechnic  
2013-14 NIL each out of which 3 have been set and 10 are  
2014-15 NIL in various stages of construction.

The Ministry of Minority Affairs implements three Scholarship Schemes namely 
Pre-matric, Post-matric and Merit-cum-Means based Scholarship scheme for educational 
empowerment of students belonging to minority communities in the country. The details 
of Scholarships sanctioned and fund released to the State of Uttar Pradesh are as under:-

           2011-12                              2012-13                2013-14            2014-15  

                                (As on 16.07.2014)

Scholarship  Scholarship fund Scholarship fund Scholarship fund Scholarship fund 

Scheme  Sanctioned Released Sanctioned Released Sanctioned Released Sanctioned Released  

  (`  in   (`  in  (`  in  (`  in 

  crore)  crore)  crore)  crore)

Pre-matric 971245 148.11 1089486 204.25 1262382 259.35 0 70.81

Post-matric 138138 74.81 193361 36.72 165783 129.90 0 0.00

Merit-cum- 6634 16.17 11647 29.14 16942 43.83 0 0.00 

means based

ToTal 1116017 239.09 1294494 270.11 1445107 433.08 0 70.81

The University Grants Commission (UGC) does not provide funds directly to 
State Governments for education of Minorities. However, the UGC provided financial 
assistance to Minority Students for pursuing M.Phil/Ph.D under the scheme of Maulana 
Azad National fellowship for Minority Students as entrusted and funded by Ministry of 
Minority Affairs, Govt. of India. The details of number of beneficiaries and grant released 
for the education of minority students in Uttar Pradesh is as under:-
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Year-wise number of selected candidates and grant released since 2011-12 under the 
scheme of Maulana Azad National Fellowship for Minority Students

Sl. No. Financial Year No. of beneficiaries Grant Released  
   (Amount in `)

1. 2011-12 151 2,04,75,243/-

2. 2012-13 286 6,27,32,675/-

3. 2013-14 319 8,33,02,338/-

4. 2014-15 299 3,54,01,677/- 
 Till 14th July, 2014

 ToTal 1055 20,19,11,933/-

In addition, UGC has sanctioned ̀  280.06 lakh during 2012-2013 as grant under the 
coaching scheme for SCs/STs/OBC (non-creamy layer)/Minorities to State Universities 
of Uttar Pradesh.

Scholarships to college and university students

1261.  DR. ANIL KUMAR SAHANI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the criteria for giving scholarships to college and university students to meet 
their day-to-day expenses while pursuing higher studies and also for sending the scholars 
abroad to enable them to utilize the better research facilities available there;

(b) the number of students and scholars benefited from the scheme during the last 
three years, State-wise, especially in Bihar;

(c) whether there is any proposal to review the criteria for grant of scholarships to 
cover more students; and

(d) whether there is lack of awareness about scholarship schemes across the 
country and if so, the steps taken to popularize the schemes?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Under the Central Sector Scheme of Scholarship for 
College and University Students, students who are above 80th percentile of successful 
candidates in the relevant stream from a particular Board of Examination, in class XII of 
10+2 pattern or equivalent, having parental income of less than ` 6.00 lakh per annum 
and pursuing regular courses (not correspondence or distance mode) from recognized 
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educational institutions and not availing of any other scholarship scheme, are eligible for 
consideration of award of scholarship.

The Government also facilitates award of scholarships offered by the foreign 
governments for Indian students to pursue higher studies in the respective countries. The 
selection of candidates for such awards is done strictly on the basis of merit.

(b) The information is given in the Statement (See below).

(c) No, Sir.

(d) No, Sir. The Central Sector Scheme of Scholarship for College and University 
Students is implemented through the State Education Boards and Central Board of 
Secondary Education who disseminate the information about the Scheme.

Statement

Number of beneficiaries under the central sector scheme of  
scholarship for college & university students

Sl. No. State / Board 2011-12  2012-13 2013-14 
  (fresh +  (fresh + (fresh + 
  Renewals) Renewals)  Renewals)

1       2 3 4 5

1. CBSE 19624 9045 7662

2. CISCE 712 250 32

3. Andhra Pradesh 27889 18042 11222

4. Assam 1180 470 1031

5. Bihar 406 406 0

6. Chhattisgarh 4975 2461 575

7. Goa 422 269 192

8. Gujarat 16336 8799 1757

9. Haryana 7392 4733 3857

10. Himachal Pradesh 1721 1095 271

11. Jammu and Kashmir 128 128 851

12. Jharkhand 2208 1109 1

13. Karnataka 17433 10539 3257
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1       2 3 4 5

14. Kerala 11620 5203 2991

15. Maharashtra 6851 6639 4319

16. Madhya Pradesh 13172 7494 3903

17. Manipur 44 0 210

18. Meghalaya 140 33 57

19. Mizoram 27 4 3

20. Nagaland 152 110 7

21. Odisha 1326 1194 2108

22. Punjab 5402 2921 1982

23. Rajasthan 19448 11038 2919

24. Tamil Nadu 16906 8750 1509

25. Tripura 703 236 506

26. Uttar Pradesh 6639 2254 5764

27. Uttarakhand 826 936 906

28. West Bengal 24153 9346 2730

 ToTal  207835 113504 60622

De-notification of deemed universities

1262.  SHRI C. M. RAMESH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has de-notified and deemed universities recently due to 
lack of academic standards;

(b) if so, the details thereof; and

(c) the details of the steps taken to protect the interest of the students who were 
studying in such universities?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) No, Sir. Pursuant to the general perception about dilution 
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of academic standards in certain institutions deemed-to-be universities, Government 
constituted a Committee of eminent academic experts to review the functioning of existing 
institutions deemed-to-be universities and the desirability of their continuance as such. 
The Review Committee, on the basis of their evaluation and assessment, reported that 
while some institutions deemed-to-be universities met the required benchmarks, some 
others would need some time to do so and yet, some others, numbering 44, owing to 
deficiencies, did not deserve to continue as institutions deemed-to-be universities. The 
Government has, in principle, accepted the report of the Review Committee. However, 
the issue regarding implementation of the recommendations of the Committee is currently 
sub-judice in the Hon’ble Supreme Court of India in the matter of Viplav Sharma Vs Union 
of India and Others [WP (C) No. 142 of 2006]. The Hon’ble Supreme Court has directed 
the Government to maintain status quo with regard to these 44 institutions deemed to be 
universities.

(b) and (c) Do not arise.

Qualitative and affordable education

†1263. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the previous Government had decided to provide 
qualitative and affordable education;

(b) if so, whether that Government could not accomplish it;

(c) whether Government would consider to take any concrete steps to implement 
it;

(d) if so, the details thereof and by when it is planned to be implemented; and

(e) if not, the reasons therefor?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Yes, Sir. The Ministry has taken a number of initiatives 
including various Centrally Sponsored Schemes (CSS) to enhance access of quality 
education at affordable rates. The details are as under:-

The Right of Children to free and Compulsory Education (RTE) Act, 2009 has been 
enacted which envisages significant reforms in the Elementary Education sector. The 
Act makes it incumbent on Government to provide free and compulsory education to all 
children of 6-14 years of age; ensure compulsory admission, attendance and completion 

†Original notice of the question was received in Hindi.
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of elementary education by every child of the age of six to fourteen years. It also makes 
it mandatory for the States to ensure availability of neighborhood school within three 
years of the commencement of the Act. The Act stipulates that the State needs to provide 
infrastructure including school building, trained teaching staff and learning equipment as 
well as ensure good quality elementary education according to the standards and norms 
specified.

Sarva Shiksha Abhiyan (SSA) follows a holistic approach to improve the quality 
of elementary education, and subject to certain norms, provides assistance to States for 
various components under the scheme. To meet the objectives of the RTE Act, 47488 
schools, 753733 additional classrooms, 583748 toilets, 40161 drinking water facilities & 
7.02 lakh teachers have been sanctioned under the scheme since 2009-10. The progress 
under the RTE, Act, 2009 indicates that 19.88 crore children have been enrolled in 
elementary school, with a Gross Enrolment Ratio (GER) of 96.5% as per Unified District 
Information System for Education (UDISE) 2013-14. The annual average dropout rate 
has come down from 6.8% (2009-10) to 4.7% (2013-14) at primary level.

Mid Day Meal Scheme is also being implemented in order to enhance enrolment 
and attendance to children studying in elementary classes which supplements the efforts 
of SSA for universalization of elementary education.

Rashtriya Madhyamik Shiksha Abhiyan was launched in March, 2009 with the 
objective to universalize access to secondary education and to improve its quality. 
This programme now subsumes the earlier independent Centrally Sponsored Schemes 
(CSS) in the Secondary Education sector i.e. ICT @ Schools, Inclusive Education for 
Disabled at Secondary Stage (IEDSS), Vocational Education (VE) and Girls Hostel 
(GH). Under RMSA, till date 10,337 new Secondary educational schools have opened 
and 34,891 existing schools have been strengthened. Under the ICT @ Schools, around 
88,236 schools have been covered to be equipped for computer teaching and computer  
enabled learning. Under the IEDSS – 5,65,683 children’s have been covered till date. 
Under the Girls Hostel – 2,160 hostels in which 39,745 girls are residing have approved 
till date.

The University Grants Commission (UGC) has taken various measures for educa-
tional reforms, such as the introduction of a semester system, the regular updating of 
Curricula and Choice Based Credit Systems (CBSC), etc. The UGC has also issued 
Regulations on “Minimum Qualifications for Appointment of Teachers and other 
Academic Staff in Universities and Colleges and Measures for the Maintenance of 
Standards in Higher Education, 2010” for improving the standard of teaching in Indian 
Universities. The UGC has also issued the Mandatory Assessment and Accreditation of 
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Higher Educational Institutions, Regulations, 2012 whereby all eligible higher Educational 
institutions are required to get themselves accredited.

The UGC also implements various schemes aimed at improving the quality of 
higher education, such as Universities with Potential for Excellence (UPE), College with 
Potential for Excellence (CPE), Special Assistance Programme (SAP), Assistance for 
Strengthening of Infrastructure for Science and Technology (ASIST), “Assistance for 
Strengthening of Infrastructure for Humanities and Social Sciences” (ASIHSS), Basic 
Scientific Research (BSR) etc. The Department of Science and Technology, through its 
programme “Promotion of University Research and Scientific Excellence” (PURSE), 
Innovation in Science Pursuit for Inspired Research (INSPIRE), fund for the Improvement 
of S&T Infrastructure in Higher Educational Institutions (fIST) etc. provides support to 
the universities essentially for research, staffing costs, augmentation of equipment and 
computational facilities, research consumables and maintenance of the facilities etc.

(b) to (e) Apart from strengthening the on-going schemes of the Ministry, the 
following new initiatives have been included in the Budget 2014-15;-

(i) Setting up of 5 IITs and 5 IIMs.

(ii) Pandit Madan Mohan Malviya New Teachers Training Program.

(iii) Setting up of Virtual Classrooms and Massive Open Online Courses  
  (MOOCs).

(iv) Creation of National e-library.

(v) Establishing Lok Nayak Jayaprakash National Centre for excellence in  
  humanities in Madhya Pradesh.

(vi) Provision for toilets and drinking water in all the girls’ schools.

(vii) Schools Assessment Program.

(viii) Simplification of norms for education.

Kendriya Vidyalaya in every district

1264. SHRI KALPATARU DAS: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether, as per the extant policy of Government, each district in the country 
is to be provided with atleast one Kendriya Vidyalaya (KV) to serve the interests of the 
wards of the Government employees and of other eligible categories;
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(b) if so, whether all the districts in Odisha have since been covered with atleast 
one such KV;

(c) if so, the details thereof;

(d) whether certain districts in the State are yet to be covered under the provision 
of one KV per district; and

(e) if so, the action plan of Government to cover the left-out districts in the State 
inter-alia indicating the time frame thereof?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Kendriya Vidyalayas (KVs) are opened primarily to 
cater to the educational needs of the wards of transferable Central Government employees 
including Defence personnel on receipt of the proposal in prescribed proformae from 
various Ministries/State/UT Governments, thereby committing resources for setting up 
a new KV as well as on the availability of necessary sanction of Ministry of Human 
Resource Development, Government of India. As such these are not district specific.  
A district with a large concentration of the Central Government employees can have more 
than one KVs whereas districts without adequate strength of such employees may not 
have a single KV. However, every district of Odisha State has one or more KVs.

(c) The district-wise details of KVs functioning in the State of Odisha as on date 
are given in the Statement (See below).

(d) and (e) Do not arise.

Statement

District-wise details of Kendriya Vidyalayas functioning  
in the State of Odisha

Sl. No. Name of District Kendriya Vidyalayas located in the District

1. Angul Angul

  Kaniha, NTPC

2. Bargarh Bargarh

3. Mayurbhanj Baripada

  Murgabadi, Distt. Mayurbhanj

  Mahuldiha, Rairangpur, Distt.  Mayurbhanj 
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Sl. No. Name of District Kendriya Vidyalayas located in the District

4. Ganjam Berhampur

  Bhanjnagar, Distt. Ganjam

  Digapahandi, Distt. Ganjam

  Aska, Distt. Gangam

  Gopalpur Cantt.

5. Kalahandi Bhawani Patna, Distt. Kalahandi

6. Khurda Bhubaneshwar No. I (Unit-IX)

  Bhubaneshwar No. II (CRPf)

  Bhubaneshwar No. III (Mancheswar)

  Bhubaneshwar No. IV

  Khurda Road

  No. 5, Kalinga Nagar, Distt. Khurda

  No. 6, Pokhariput, Distt. Khurda 

  Chilka (INS)

7. Bolangir Bolangir No. 2

  Bolangir No. 1 (Of)

8. Sundergarh Bondamunda

  Sundargarh

  Kutra, distt. Sundargarh

  Rourkela

9. Cuttack Cuttack

  No. 2 Cuttack, Distt. Cuttack

  CISf Mundali, Distt. Cuttack

  Charbatia (ARC)

10. Dhenkanal Dhenkanal Town
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Sl. No. Name of District Kendriya Vidyalayas located in the District

11. Jharsuguda Jharsuguda

12. Keonjhar Keonjhar

13. Koraput Koraput

  Sunabeda

14. Puri Puri

15. Sambalpur Sambalpur

16. Boudh Boudh

17. Gajapati Gajapati

18. Malkangiri Malkangiri

19. Nabrangpur Nabrangpur

20. Rayagada Rayagada

21. Kandhamal Kandhamal

22. Bhadrak Bhadrak

23. Subarnapur Sonepur, Distt. Subarnapur

24. Deogarh Deogarh, Distt. Deogarh

25. Jajpur Jajpur, Distt. Jajpur

26. Nuapada Nuapada, Distt. Nuapada

  Kharirar, Distt. Nuapada

27. Nayagarh Nayagarh

28. Kendrapara Barimul, Distt. Kendrapara

29. Balasore Balasore

30. Jagatsinghpur Paradip Port

Regional language teachers in Kendriya Vidyalayas

1265.  SHRI KALPATARU DAS: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:
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(a) whether, as per the policy of Government, each Kendriya Vidyalaya (KV) 
in the country is required to be provided with teachers to impart education in the State’s 
regional language;

(b) whether all the KVs in Odisha have since been covered under the above 
facility;

(c) if so, the details thereof; and

(d) the action plan of Government to cover the left-out KVs in this State with the 
above facility?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) No, Sir. However, a provision exists in Education Code for 
Kendriya Vidyalayas (KVs) at Article 112 which is follows:

 “Additional arrangement for teaching of the regional language/mother tongue shall 
be made, provided a minimum of 15 or more students are willing to opt for the 
same. for this, part-time contractual teachers shall be appointed after obtaining 
sanction of the Deputy Commissioner. Teaching of these regional languages will 
be introduced from class VI and will continue up to Class VIII and where need be 
in class IX and X also. The teaching will be during school hours for about two to 
three periods per week. The teaching of regional language/mother tongue shall be 
stopped at the end of february each year.”

(b) No, Sir. However, provision of the Education Code described in (a) above is 
followed in all schools.

(c) and (d) Do not arise.

Centres of foreign universities

1266. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether a number of top universities from foreign countries intend to establish 
their centres in the country for under-graduate and post-graduate courses and other 
research activities;

(b) if so, whether Government proposes to make new regulations to allow these 
universities  to establish their centres; and

(c) whether, in the interim, such foreign universities can collaborate with Indian 
universities and award under graduate and post-graduate degree certificates of their 
universities?
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THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Yes, Sir. There is a general interest expressed in certain 
quarters for setting up foreign educational institutions in the country.

(b) The Government had introduced in foreign Educational Institutions 
(Regulation of Entry and Operations) Bill, 2010 in Parliament, which sought to put in 
place a mechanism to regulate the entry and operations of foreign educational institutions. 
However, with the dissolution of the 15th Lok Sabha, the Bill has since lapsed.

(c) The University Grants Commission (UGC) has notified the UGC (Promotion 
and Maintenance of Standards of Academic Collaboration between Indian and foreign 
Educational Institutions) Regulations, 2012 which spell out the modalities regarding 
the eligibility criteria and the conditions for the collaboration of a foreign educational 
institution with an Indian educational institution. Universities/educational institutions 
may accordingly enter into tie-ups with foreign universities/educational institutions.

School infrastructure

1267. SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of school buildings, class-rooms and toilets currently under 
construction, State-wise;

(b) whether adequate funds are not available to cover the construction costs under 
Sarva Shiksha Abhiyan (SSA) and if so, the details thereof; and

(c) whether Government would consider increasing the outlay for SSA until the 
targets are met?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) State-wise details of school buildings, additional 
classrooms and toilets under construction in the Sarva Shiksha Abhiyan (SSA) programme, 
as of 31.3.2014 is given in the Statement (See below). Allocations for these civil works 
have been adequately provided for in the respective State’s/ UT’s Annual Work Plan and 
Budget under the SSA.

Statement

State-wise details of under construction school buildings, additional  
classrooms and toilets sanctioned under SSA

Sl. No. States / UTs School  Additional Toilets 
  buildings Classrooms

1        2 3 4 5

1. Andhra Pradesh 156 1616 -

2. Arunachal Pradesh 24 - -



[21 July, 2014] 197Written Answers to  Unstarred Questions

1        2 3 4 5

3. Assam 200 3081 -

4. Bihar 4935 53469 11015

5. Chhattisgarh 1138 3092 16540

6. Goa - 29 174

7. Gujarat - 927 330

8. Haryana 163 1676 69

9. Himachal Pradesh 28 559 1066

10. Jammu and Kashmir 1679 8435 5708

11. Jharkhand 805 22331 4625

12. Karnataka 2 3119 -

13. Kerala 15 207 19

14. Madhya Pradesh 1669 20772 923

15. Maharashtra 619 4184 4675

16. Manipur 580 1024 -

17. Meghalaya 1442 1416 -

18. Nagaland 338 266 402

19. Odisha 872 9037 16754

20. Punjab 30 76 1276

21. Rajasthan 266 2388 5

22. Sikkim - 43 32

23. Tamil Nadu 24 1623 12442

24. Uttar Pradesh 490 745 110

25. Uttarakhand 454 628 442

26. West Bengal 1703 22039 8901

27. Andaman and Nicobar Islands 20 41 8
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1        2 3 4 5

28. Chandigarh 15 57 -

29. Dadra and Nagar Haveli 1 165 239

30. Daman Diu 1 23 87

31. Delhi 1 360 254

32. Puducherry 1 31 82

Learning outcomes in primary schools

1268.  SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that recent studies have revealed that learning outcomes in 
primary schools have worsened during the last few years;

(b) whether Government has any scheme to improve learning outcomes in 
schools;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (d) The National Council of Educational Research and 
Training (NCERT) conducts detailed periodic national surveys on learning achievement 
levels of children in classes- III, V and VIII. Three rounds of these National Learners’ 
Achievement Surveys have been completed by the NCERT over the period from  
2002-03 to 2012-2013, which have revealed improvements in the overall learning levels 
of students, even though achievements remain low.

Under the Sarva Shiksha Abhiyan (SSA), the State Governments and UT 
Administrations are supported on interventions to improve the quality of elementary 
education, including inter-alia, programmes to improve foundational learning levels in 
language and mathematics in early primary grades, strengthening science and mathematics 
teaching-learning at upper primary level and implementation of a system of continuous 
and comprehensive evaluation system with regular state level learning assessment studies, 
as well.

Vacancy in iits and Nits

1269.  SHRI Y. S. CHOWDARY: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that nearly half of all the teaching positions in IITs and over 
half in NITs are lying vacant across the country;
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(b) if so, the details thereof and the reasons therefor; and

(c) the steps taken / being taken by Government in this regard?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) There are approximately 36.5% and 40.8% vacancy 
in teaching positions in sixteen IITs and thirty NITs respectively. The reasons for faculty 
shortage are due to retirement, resignation, increase in students’ intake and non-availability 
of qualified candidates for taking up teaching assignments.

(c) Arising of vacancies and filling up thereof is a continuous process and the 
Institutes have been taking various initiatives to attract outstanding candidates for faculty 
positions. Some of these measures include year-round open advertisements, holding 
of selection committee meetings through video conferencing, invitation to alumni,  
scientists and faculty to reach out to potential candidates, advertisements in international 
journals, outstanding young faculty awards, etc. IITs allow appoint NRIs and PIOs to 
the permanent faculty positions on the same terms and conditions as those of the regular 
faculty.

As regards to NITs, the Institutions are engaging contract and adjunct staff as well 
as using the online mode of teaching to overcome these shortages. Moreover, faculty in 
NITs has now been given pay parity with faculty in IITs with a view to attract quality 
faculty.

further, the MHA has reduced the salary limit for employment Visa to foreign 
faculty from US$ 25,000 to US$ 14,000 with a view to make it possible for foreign 
faculty to join IITs and NITs.

Financial assistance to students studying abroad

†1270. SHRI NARENDRA KUMAR KASHYAP: Will  the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government plans to provide financial assistance to the students 
belonging to economically backward classes for their study abroad;

(b) if so, the details thereof;

(c) the details of policies/schemes adopted by Government in this regard;

(d) the number of students to be benefitted there under; and

†Original notice of the question was received in Hindi.
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(e) the details of funds allocated by Government during the current year?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (e) The Government is implementing the following 
schemes for providing financial assistance to student belonging to economically backward 
classes for their study abroad:-

1. Padho Pardesh:- This scheme is implemented by Ministry of Minority Affairs. 
Padho Pardesh is a scheme of Interest Subsidy on educational loan on overseas studies for 
the meritorious and economically weaker students belonging to Minority Communities. 
For availing the benefit of the scheme, the total income from all sources of the employed 
candidates or his/her parents/guardians in case of unemployed candidate shall not 
exceed ` 6.00 lakh per annum. Under the Scheme, 100% interest subsidy is provided 
on educational loan availed by the students, enrolled for course at Masters, M. Phil and  
Ph. D. levels, for overseas studies under the existing educational loan scheme of Indian 
Banks’ Association (IBA). Physical target and financial allocation under the scheme for 
the year 2014-15 is 100 beneficiaries and ` 4 Crore respectively.

2. National Overseas Scholarship for Scheduled tribe Students: This scheme 
is implemented by the Ministry of Tribal Affairs. Under the scheme, financial assistance 
is provided to meritorious Scheduled Tribe students for pursuing higher studies of Master 
level courses, Ph.D. and Post Doctoral Research Programmes in foreign universities in 
the field of Engineering, Technology and Science whose parental income does not exceed  
` 6 lac per annum. The selected candidates are given cost of tuition and other educational 
fee charged by foreign universities, maintenance and other grants along with travel 
expenses. Physical target and financial allocation under the scheme for the year 2014-15 
is 20 (17 ST nd 3 Primitive Tribal Group) beneficiaries and ` 1.0 Crore respectively.

3. National Overseas Scholarship for Scheduled Caste etc.: This scheme is 
implemented by the Ministry of Social Justice and Empowerment. Under the scheme, 
financial assistance is provided for pursuing Master level course and Ph.D. abroad. The 
family income ceiling of the candidates/parents is ` 6.00 lac per annum. The number of 
awards available is 60 per annum. An amount of ` 6.00 crore has been provided under the 
scheme.

Poor condition of rural schools

†1271. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

†Original notice of the question was received in Hindi.
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(a) whether the condition of education in rural areas is poor;

(b) if so, the details thereof and the reasons therefor;

(c) whether more than 50 percent schools in rural areas not following the norms 
of student-teacher ratio and in more than 40 percent schools, there are no play grounds;

(d) if so, the details thereof, State-wise; and

(e) whether Government proposes to make any action plan for improvement in 
overall condition of rural schools in the country and if so, the details thereof?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (e) The Central Government is implementing Sarva 
Shiksha Abhiyan (SSA), Rashtriya Madhyamik Shiksha Abhiyan (RMSA), Mid Day 
Meal Scheme for improving overall condition of schools specially those located in rural 
areas. As per UDISE 2013-14 (Provisional), 37.39% of primary schools and 37.26% of 
upper primary schools have adverse pupil teacher ratio. State-wise details are given in 
the Statement – I (See below). As per UDISE 2013-14 (Provisional), 52.41% government 
schools in rural areas have playground facilities. State-wise details are given in the  
Statement – II (See below). Under the above specified Centrally Sponsored Schemes, 
school buildings, additional classrooms, toilet facilities, drinking water facilities and 
additional teachers are provided to assist States/UTs.

Statement – I

Details of the percentage of Government schools  
with Adverse PTR 2013-14

State/UT Primary Upper Primary

Andaman and  Nicobar Islands 20.42 0.65 

Andhra Pradesh 38.56 15.31

Arunachal Pradesh 57.49 22.26

Assam 41.57 9.56

Bihar 80.90 85.82

Chandigarh 14.29 29.52

Chhattisgarh 25.39 30.59

Dadra and Nagar Haveli 46.20 52.99
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State/UT Primary Upper Primary

Daman and Diu 31.91 7.32

Delhi 51.19 23.64

Goa 48.15 3.79

Gujarat 14.71 27.17

Haryana 39.80 23.15

Himachal Pradesh 13.49 10.50

Jammu and Kashmir 15.43 5.43

Jharkhand 56.80 72.73

Karnataka 21.22 17.10

Kerala 12.10 6.64

Lakshadweep 0.00 3.85

Madhya Pradesh 41.58 65.83

Maharashtra 14.51 15.05

Manipur 11.14 6.10

Meghalaya 19.61 2.45

Mizoram 14.24 2.19

Nagaland 9.70 16.04

Odisha 26.66 38.62

Puducherry 3.61 5.98

Punjab 28.25 14.27

Rajasthan 41.21 19.22

Sikkim 1.40 2.71

Tamil Nadu 14.05 15.23

Tripura 10.98 7.15

Uttar Pradesh 54.58 55.38
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State/UT Primary Upper Primary

Uttarakhand 21.87 20.20

West Bengal 24.69 64.81

india 37.39 37.26

Source: UDISE

Statement – II

Details of the Rural Government Schools with  
play ground facilities

Sl. No.  State Name % of Schools with Play Ground

1. Andaman and Nicobar 53.35 
 Islands

2. Andhra Pradesh 46.77

3. Arunachal Pradesh 35.30

4. Assam 51.95

5. Bihar 32.89

6. Chandigarh 76.47 

7. Chhattisgarh 46.60

8. Dadra and Nagar Haveli 29.96 

9. Daman and Diu 40.91

10. Delhi 84.93

11. Goa 29.53

12. Gujarat 71.61

13. Haryana 79.55

14. Himachal Pradesh 84.10

15. Jammu and Kashmir 25.56

16. Jharkhand 28.42

17. Karnataka 56.59
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Sl. No.  State Name % of Schools with Play Ground

18. Kerala 50.16

19. Lakshadweep 24.24

20. Madhya Pradesh 55.30

21. Maharashtra 77.62

22. Manipur 45.32

23. Meghalaya 31.72

24. Mizoram 55.72

25. Nagaland 34.36

26. Odisha 23.99

27. Puducherry 54.73 

28. Punjab 99.69

29. Rajasthan 39.68

30. Sikkim 64.74

31. Tamil Nadu 68.48 

32. Tripura 61.96

33. Uttar Pradesh 70.23 

34. Uttarakhand 50.75

35. West Bengal 35.04

 india 52.41

Source: UDISE 2013-14 Provisional

Non implementation of RtE act

1272.  SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has any report regarding non implementation of Right to 
Education (RTE) Act in some States;

(b) whether Government has any plan to make a special drive for implementation 
of this Act;
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(c) if so, the details thereof;

(d) whether Government is considering any modification in the RTE Act; and

(e) if so, the details thereof?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (e) No, Sir. All the States/UTs have notified the State 
Rules for implementation of the Right of Children to free and Compulsory Education 
(RTE) Act, 2009. As per Unified District Information System for Education (UDISE) 
2013-14, 19.88 crore children are enrolled in elementary schools, with Gross Enrolment 
Ratio (GER) of 96.5% at elementary level. 98% of the habitations have a primary school 
and 94% an upper primary school as per the State/UT neighbourhood norms. The annual 
average drop out rate has come down from 6.8% (2009-10) to 4.7% (2013-14) at primary 
level.

In order to quicken the pace of implementation of the RTE norms, the Central 
Government has supported the States/UTs under the Sarva Shikha Abhiyan programme 
with 47488 schools, 753733 additional classrooms, 583748 toilets, 40161 drinking water 
facilities and 7.02 lakh teachers since 2009-10.

There is no proposal under consideration at present for modification to the RTE 
Act.

iiM in telangana

1273.  SHRIMATI GUNDU SUDHARANI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) what steps the Ministry has taken or proposes to take to set up an IIM in the 
newly formed Telangana;

(b) whether any request/ demand from the public representatives has been received 
in this regard; and

(c) if so, the details thereof?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) At present there is no proposal under consideration to set 
up IIM in the State of Telangana. The Ministry is committed to setting up an IIM in 
States that do not have an IIM. As such, the Ministry will consider setting up an IIM in 
Telangana.

(b) and (c) Yes, Sir. Two requests have been received from Dr. S. Venu Gopalachary, 
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Special Representative of Telangana State and former Union Minister of State for Power 
and Agriculture and Smt. Kalvakuntla Kavitha, Hon’ble MP (Lok Sabha) to set up IIM in 
the State of Telangana.

Shortage of teaching staff

1274.  SHRIMATI JAYA BACHCHAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether there is shortage of teaching staff at all levels of education, from 
primary to higher education;

(b) whether the available teaching staff lacks the requisite skills and expertise and 
if so, the details thereof;

(c) whether Government has any plan to develop necessary human resource for 
teaching with the necessary skills and expertise; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Yes, Sir.

(b) 21.42% teachers in Elementary schools and 24.87% teachers in Secondary 
schools were untrained in 2012-13.

(c) and (d) Under Sarva Shiksha Abhiyan (SSA), funds are sanctioned to States/
UTs for untrained teachers to acquire professional qualifications through Open distance 
learning (ODL) mode.

Schemes for enrolment in schools

1275.  SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the schemes Government has launched to ensure hundred percent enrolment 
of children in schools and how far these schemes have been successful;

(b) whether any audit of such schemes have been carried out by any independent 
agency and any lacunae detected;

(c) if so, the details thereof;

(d) whether it is a fact that a UN agency report had said that 1.4 million children 
are out of school; and
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(e) if so, the States where children need maximum support and the efforts made 
thereon?

THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) Sarva Shiksha Abhiyan (SSA) and Rashtriya 
Madhyamik Shiksha Abhiyan (RMSA) are programmes launched by the Central 
Government for ensuring universalisation of elementary and secondary education 
respectively. As a result of these schemes, the Gross Enrolment Ratio (GER) is 101.36% 
at primary level, 89.33% at upper primary level and 76.64% at secondary level as per 
UDISE 2013-14.

Under these programmes, there is provision for a bi annual Joint Review Mission 
(JRM), by independent experts from the field of education and education related areas, 
including external aid partners, to review the programmes. Both the programmes are 
also audited annually by chartered accountants and also undergo statutory audit by the 
Comptroller and Auditor General (CAG). Corrective action on the lacunae pointed out, is 
undertaken and the compliance report reviewed by the next round of audit.

(d) and (e) Yes, Sir, however, the updated information provided by the States/UTs 
reveals that 17.24 lakh children in 6-14 years age group are out of school as in 2014. 
States having the most out of school children are, Rajasthan (2.98 lakh), Jharkhand (2.44 
lakh), Bihar (1.81 lakh), Karnataka (1.81 lakh), Haryana (0.92 lakh) and Assam (0.88 
lakh). An amount of ` 339.97 crore has been sanctioned to States/UTs under the Sarva 
Shiksha Abhiyan Programmes, for providing special training centres for such children 
to be provided flexible bridge courses, to enable them to mainstream into schools, 
subsequently.

Faculty members resigning from uCMS, delhi

1276.  SHRI BALWINDER SINGH BHUNDER: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the permanent faculty of the University College of 
Medical Sciences (UCMS) in Delhi is leaving the institute in a large number;

(b) if so, the details thereof and the reasons therefor;

(c) the number of faculty members who have left during the last one year;

(d) whether delayed promotion and low pay package are one of the reasons and if 
so, the details thereof; and

(e) the efforts being made to retain the faculty in the college?
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THE MINISTER Of HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) The University of Delhi has reported that five faculty 
members have resigned from the services of University College of Medical Sciences 
(UCMS). Out of the five, three faculty members resigned citing personal reasons, one 
faculty member resigned to join All India Institute of Medical Sciences (AIIMS), New 
Delhi and one faculty member resigned to join Ram Manohar Lohia (RML) Hospital, 
New Delhi following selection through Union Public Service Commission (UPSC). 
Apart from this, four faculty members have been sanctioned Extra Ordinary Leave (EOL) 
(without pay) and allowed to retain lien. Out of the four, two have joined AIIMS, New 
Delhi and the remaining two have joined the Guru Teg Bahadur (GTB) Hospital, New 
Delhi following selection through UPSC.

(d) The University has also reported that the faculty Members, who have resigned 
or have been sanctioned EOL with lien have not cited delayed promotion and low pay 
scale as the reason in their resignation letters/applications for EOL.

(e) The University has also informed that the Executive Council of the University 
has already approved the Dynamic Assured Career Progression (DACP) Scheme for pay 
scales and promotion criteria for medical teachers working in UCMS.

use of Chinese power equipments

1277.  DR. K.V.P. RAMACHANDRA RAO: Will the Minister of POWER be 
pleased to state:

(a) whether use of Chinese power generation equipments has increased in the 
country during the last few years as compared to the use of indigenously manufactured 
equipments;

(b) if so, the details thereof and the reasons therefor; and

(c) the steps being taken to increase use of the indigenous equipments?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) and (b) The imports of power generation equipments (main plant equipments) 
from China have increased during the last few years. Out of thermal generation capacity 
of 48540 MW commissioned in 11th Plan, main plant equipment for 18187 MW was 
imported from Chinese manufacturers. The trend has continued so far in the 12th Plan 
also.

(c) With a view to encourage domestic suppliers and provide orders to them, 
bulk orders for 11 nos. 660 MW supercritical units for NTPC and DVC and 9 nos. 800 
MW supercritical units for NTPC were approved by the Govt. and have been undertaken 
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by NTPC. These bulk orders are with mandatory requirement of indigenization of 
manufacturing of supercritical units by the successful bidders as per a pre-agreed Phased 
Manufacturing Programme (PMP).

An advisory has been issued by Central Electricity Authority to all Central/
State sector power generating companies that, with a view to encourage indigenous 
manufacturing of thermal power plants based on supercritical technology, they may 
incorporate the condition of setting up of phased indigenous manufacturing facilities, 
in the bids to be invited for boilers and turbine-generators of supercritical projects. The 
Advisory is valid upto October, 2015.

To promote use of indigenous power equipment in the bidding of Ultra Mega Power 
Projects (UMPPs), Govt. of India has made a mandatory condition for bidders to procure 
the boilers, turbines, and generators from manufacturing facilities situated in India and 
owned and operated in India by an Indian company, a foreign company or a joint venture 
between an Indian and foreign company.

alternative sources of energy 

†1278. DR. SATYANARAYAN JATIYA: Will the Minister of NEW AND 
RENEWABLE ENERGY be pleased to state:

(a) the alternative sources of energy in the country and the details of energy 
capacity, tapped so far, State-wise;

(b) the details of Government incentives and grants made available to set up new 
and renewable energy projects and Government’s plan for its facilitation and promotion; 
and

(c) in view of parts (a) and (b) above, the targets set, steps taken for their 
achievement and the estimate of financial management during the new five years?

THE MINISTER Of STATE Of THE MINISTRY Of NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) The Government is encouraging promotion of 
various renewable energy sources such as wind, solar, small hydro, biomass, etc. in the 
country. The installed power generating capacity in the country (as on 31.03.2014) from 
various renewable energy sources is about 31,700 MW. The detailed state-wise breakup 
is given in the Statement–I (See below).

(b) and (c) Ministry of New and Renewable Energy has set a target of capacity 
addition of 29,800 MW from various renewable energy sources with an outlay of  
` 19,113 crore during 12th five Year Plan period. The target comprises of 15,000 MW 

†Original notice of the question was received in Hindi.
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from wind, 10,000 MW form solar, 2,100 MW from small hydro and 2,700 MW from 
bio-power.

The details of the central financial assistance/subsidy being provide for power 
generation from renewable energy sources are given in the Statement–II (See below). 
The Government is also providing various fiscal incentive such as generation based 
incentives, accelerated depreciation, concessional excise and customs duties for the 
promotion of renewable energy sources in the country. Besides providing financial and 
fiscal incentives, a few other measures to promote renewable energy include: setting up of 
demonstration projects, preferential tariff for purchase of power generated from renewable 
sources, intensive resource assessment, development of power evacuation and testing  
facilities, introduction of Renewable Energy Certification and Renewable Purchase 
Obligation, etc. Indian Renewable Energy Development Agency, a Central Public Sector 
Enterprise under this Ministry, also provides soft term loan for promotion of renewable 
energy projects.

Statement – I

State-wise details of aggregate capacity of grid interactive  
renewable power as on 31.03.2014

Sl. No. States/UTs Total Installed Capacity in Megawatt

1. Andhra Pradesh 1530.48

2. Arunachal Pradesh 103.93

3. Assam 34.11

4. Bihar 114.12

5. Chhattisgarh 324.00

6. Goa 0.05

7. Gujarat 4430.20

8. Haryana 125.70

9. Himachal Pradesh 638.91

10. Jammu and Kashmir 147.53

11. Jharkhand 20.05
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Sl. No. States/UTs Total Installed Capacity in Megawatt

12. Karnataka 3985.14

13. Kerala 193.65

14. Madhya Pradesh 886.63

15. Maharashtra 5630.20

16. Manipur 5.45

17. Meghalaya 31.03

18. Mizoram 36.47

19. Nagaland 29.67

20. Odisha 115.13

21. Punjab 322.80

22. Rajasthan 3640.15

23. Sikkim 52.11

24. Tamil Nadu 8070.26

25. Tripura 16.01

26. Uttar Pradesh 827.68

27. Uttarakhand 209.87

28. West Bengal 131.45

29. Andaman and Nicobar 10.35

30. Chandigarh 2.00

31. Dadra and Nagar Haveli 0.00

32. Daman and Diu 0.00

33. Delhi 21.15

34. Lakshadweep 0.75

35. Pondicherry 0.03

36. Others 5.12

 ToTal 31692.14



[RAJYA SABHA]212 Written Answers to  Unstarred Questions

Statement – II

Incentives/ Subsidy available under various schemes/programmes.

a. grid-interactive renewable power programmes:

1. Wind Power Projects:

Generation Based Incentive (GBI) ` 0.50 per unit subject to max  
   of ` 1.00 crore/MW

demonstration Projects in:

Special Category States (NE Region,  ` 3.00 crore X C^0.646 
Sikkim, J and K, HP and Uttarakhand) 

Other States ` 2.50 crore X C^0.646

C: Capacity of the project in MW; ^: raised to the power

2. Solar Power Projects:

 Solar PV Power projects  Minimum Project VGf support upto 30%  
 under Jawaharlal Nehru  Capacity 10MW of Project Cost limited 
 National Solar Mission   to ` 2.50 Cr/MW 
 (JNNSM) Phase-II, Batch-I   based on reverse bidding 
 of total 750 MW with  Maximum Project process. 
 Viability Gap funding  Capacity 50MW  
 (VGf) support from    
 National Clean Energy    
 fund (NCEf)  

3. Small hydro Power Projects :

Support to new SHP projects in State sector:

Category Above 100 KW and  Above 1 MW – 25 MW 
  up to 1000 KW 

Special category and NE States ` 50,000 / KW ` 5.00 crore for first 
   MW + Rs. 50 lakh /  
   MW for each additional  
   MW

Other States ` 25,000 / KW `  2.50 crore for first  
   MW + `40 lakh / MW  
   for each additional MW
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Support to new SHP project in private / co-operative / joint sector:

Category Up to 1000 KW Above 1 MW – 25 MW

Special category and NE States ` 20,000 / KW ` 2.00 crore for first  
   MW + Rs.30 lakh / MW  
   for each additional MW

Other States ` 12,000 / KW `1.20 crore for first  
   MW + ` 20 lakh / MW  
   for each additional MW

4. biomass Power Project and bagasse Cogeneration Projects:

 Private / Joint / Cooperative / Public Sector Sugar Mills:

  Special Category and NE States Other States

Biomass Power  ` 25 lakh per MW* ` 20 lakh X (C MW) 
projects  

Bagasse Co-generation  ` 18 lakh per MW* ` 15 lakh X (C MW)  
   with a cap of Rs.1.5 Cr. /  
   project

Bagasse Co-generation  
projects by cooperative /  
public sector sugar mills  
40 bar & above  ` 40 lakh ` 40 lakh 
60 bar & above ` 50 lakh ` 50 lakh 
80 bar & above ` 60 lakh ` 60 lakh 
  Per MW of surplus  Per MW of surplus 
  power (maximum  power (maximum 
  support ` 6.0 crore  support Rs. 6.0 crore per 
  per project) project)

*Maximum report of `1.57 crore per project.

5. Waste to Energy Projects:

Type of Waste Central financial Assistance

Municipal Solid Waste ` 2.00cr. / MW, Max.  Support 10 Cr. / project.

Urban Waste ` 2.00cr. / MW, Max. Support 5 Cr. / project.

Industrial waste ` 0.20 cr. to ` 1.00 cr. / MW, Max. Support ` 5.00 cr./  
 project
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b. Off-grid / decentralized renewable energy programmes

Sl. No. Programme Subsidy

6. Family type biogas Plants

 NE Region States including Sikkim  ` 15,000 to ` 17,000 per 
 (except plain areas of Assam) plant

 Plain areas of Assam ` 10,000 to ` 11,000 per plant

 J&K, Himachal Pradesh, Uttarakhand  ` 7,000 to ` 11,000 per plant 
 (excluding Terai region), Nilgiris of  
 Tamil Nadu, Sadar, Kurseong and  
 Kalimpong sub-divisions of Darjeeling,  
 Sunderbans, Andaman and Nicobar  
 Islands and SC & ST (not included  
 in above areas)  

 All Others ` 5,500 to ` 9,000 per plant

7. Solar Energy Systems (Photovoltaic/ Subsidy of 30% of project 
 Thermal) cost for solar light through   
  NABAAD, RRB and other  
  commercial bank 40% subsidy is  
  available.

8. Small aero-generators and hybrid  ` 1.00 lakh and `1.50 lakh 
 Systems per KW for commercial and non- 
  commercial beneficiaries  
  respectively.

  Higher support of ` 2.25 lakh  
  per KW for projects in NE Region  
  States Sikkim and Jammu and  
  Kashmir.

9. Micro-hydel plants/ Water mills ` 0.35 lakh per watermill for  
  mechanical application 

  ` 1.10 lakh per watermill for  
  electrical application

10. Biomass Gasifier 
 Special Category States (NE Region,  ` 18,000 / KW 
 Sikkim, J&K, HP and Uttarakhand) 

 Other States ` 15,000 / KW
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Supply of solar lanterns in uttarakhand

1279.  SHRI TARUN VIJAY: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) whether solar lanterns and power supply through solar energy were provided 
to the natural calamity hit region of Uttarakhand;

(b) if so, the details thereof; and

(c) whether there are more such schemes to help border areas and the hill people, 
to get benefit of solar energy and if so, the details thereof and the way schemes would be 
used?

THE MINISTER Of STATE Of THE MINISTRY Of NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) Yes Sir, the Ministry had sanctioned  
` 4.32 crores (100% Central financial Assistance) for distribution of 20,000 solar lanterns 
in natural calamity hit regions of Uttarakhand in the financial year 2013-14.

(c) Under Off-grid and decentralized solar applications scheme of Jawaharlal  
Nehru National Solar Mission, the Ministry provides 30% capital subsidy which ranges from  
` 27/- per watt peak to ` 135/- per watt peak for installation of solar PV systems and 
power plants.

In special category States and North Eastern States, Lakshadweep and A&N Islands 
including Uttarakhand, the Ministry provides 90% capital subsidy which ranges from  
` 81/- watt peak to ` 405/- per watt peak for Government organizations (Not for 
commercial organizations and corporations) for installation of solar photovoltaic systems 
and power plants.

New and renewable energy in andhra Pradesh

1280.  DR. K.V.P. RAMACHANDRA RAO: Will the Minister of NEW AND 
RENEWABLE ENERGY be pleased to state:

(a) the potential for the new and renewable sources of energy in Andhra 
Pradesh;

(b) the details of its present share in power generation / requirement of the State; 
and

(c) the steps being taken to tap the full potential of the resources?

THE MINISTER Of STATE Of THE MINISTRY Of NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) A potential of about 14,000 MW has been 
estimated in the state of Andhra Pradesh from various renewable energy sources such as 
wind, small hydro and biomass. further, the state has a solar insolation of 5 to 6 kilowatt 
hour per square meter per day.
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(b) The present share of renewable power is reported to be three percent of total 
power generation of the State.

(c) The Ministry of New and Renewable Energy is promoting renewable energy 
by providing various fiscal and financial incentives, such as capital/interest subsidy, 
accelerated depreciation, concessional excise and customs duties to encourage the Indian 
and foreign investors to invest in new and renewable energy sector. The other steps include 
preferential tariff for purchase of power generated from renewable sources, introduction 
of Renewable Energy Certificates and Renewable Purchase Obligation. Foreign Direct  
Investment (fDI) upto 100% is also permitted on the automatic route, in the renewable 
energy sector, subject to applicable laws/regulations, security and other conditions in the 
country including the state of Andhra Pradesh. further, the state of Andhra Pradesh has 
announced a policy for promotion of solar power projects in the year 2012-13. State is 
also allotting revenue land to the wind power developers as per new ‘Government Land 
Allotment Policy’ issued by the state in 2012-13.

Energy from wind and solar sources

1281.  SHRI C.P. NARAYANAN: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) the quantum of energy generated, using wind and solar sources, at presnet;

(b) the numbr of projects under construction in these two fields;

(c) the estimate of solar energy purchased by families and concerns for captive 
consumption;

(d) the details of Government projects to promote generation of wind and solar 
energy; and

(e) the energy to be generated by wind and solar stations during this year?

THE MINISTER Of STATE Of THE MINISTRY Of NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL) :  (a) A wind power capacity of 21609 MW has been 
installed in the country so far. The total grid connected solar installed capacity is 2686 
MW as on 30.06.2014.

(b) It is estimated that around 2500 MW wind power capacity will be installed in 
the country in current financial year. 134 solar projects of capacity 1411 MW are under 
construction.

(c) Off-grid solar PV installations are of aggregate capacity of 85.14 MWp which 
is estimated to generate around 136 MU.

(d) The Government is promoting wind power projects through private sector 
investment by providing fiscal and promotional incentives.
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To promote generation of solar energy in India various schemes have been 
implemented by Government of India during Phase-I and Phase-II of Jawaharlal Nehru 
National Solar Mission, namely;

* Off-Grid and Decentralized Solar Applications

* Selection of New Grid Connected Solar Power Projects under Batch-I, Phase-I  
  of JNNSM

* Selection of New Grid Connected Solar Power Projects under Batch-II,  
  Phase-I of JNNSM

* Migration Scheme for Grid Connected Projects

* Rooftop PV and Small Solar Power Generation Programme (RPSSGP)

(e) It is estimated that around 2500 MW wind power may be installed during the 
current financial year. The total Grid Connected Solar Installed Capacity by the end of 
2013-14 was 2361 MW. The planned capacity addition during 2014-15 is 100 MW.

Shortage of energy in andhra Pradesh

1282.  SHRI Y.S. CHOWDARY: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) whether it is a fact that there is an acute shortage of energy in Andhra 
Pradesh;

(b) whether commissioning of any solar power plants in the State would mitigate 
its energy problems to some extent;

(c) if so, the details of solar plants commissioned/ under commissioning in the 
State during the last three years;

(d) whether Government has fixed any target for commissioning of solar power 
projects; and

(e) if so, the details of results achieved, so far?

THE MINISTER Of STATE Of THE MINISTRY Of NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir. As per Central Electricity Authority’s 
Load Generation Balance Report 2014-15, the energy deficit in Andhra Pradesh during 
2013-14 was 6.9% as against the all India average of 4.2%.

(b) Yes, Sir.

(c) In Andhra Pradesh, 22 Nos. of grid-connected solar power plants with an 
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aggregate capacity of 76.85 MW has been commissioned during last three years (up to 
March 2014) and another 7 Nos. with an aggregate capacity of 58.63 MW are currently 
under installation. Details thereof are given in the Statement (See below).

(d) The Government has set a target of establishing solar power generation 
capacity of 10,000 MW in the country by end of Phase-II of National Solar Mission 
(March 2017). No State-wise targets have been fixed under the Mission.

(e) The grid-connected solar power generation capacity in the country reached 
2,632 MW as on 31.03.2014, including 76.85 MW in Andhra Pradesh.

Statement

The details of Solar Power Plants commissioned/under installation in Andhra Pradesh

a. Solar Power plants commissioned in andhra Pradesh during last three years (up to  
 March 2014):

Sl. No. Name of developer Capacity (MW)

1. Sri Power Generation (India) Private Limited 2.00

2. Gajanan financial Services Pvt. Ltd. 1.00

3. Sri Power Generation (India) Private Limited 1.00

4. Andhra Pradesh Industrial Infrastructure Corporation Ltd. 1.00

5. Amrit Jal Ventures Pvt. Ltd. 1.00

6. Kishore Electro Infra Pvt. Ltd. 1.00

7. Rithwik Projects Pvt. Ltd. 5.00

8. Saisudhir Energy Ltd. 5.00

9. Welspun Solar AP Pvt. Ltd. 5.00

10. Saisudhir Energy Ltd. 20.00

11. B.G. Channappa 4.00

12. Value Labs LLP 5.00

13. Emmvee Energy Private Limited 10.00

14. The KCP Limited 1.15

15. Solarays Eco Energy Inc. 2.00

16. Meda Sreedhar 2.00
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Sl. No. Name of developer Capacity (MW)

17. Prakasha Motors 1.00

18. Prakash Agencies 1.00

19. Emmvee Energy Pvt. Ltd. 4.00

20. The Andhra Sugars Ltd. 3.00

21. Indira Power Pvt. Ltd. 0.70

22. Sri Laxmi Venkateswara Green Energy Pvt. Ltd. 1.00

 ToTal 76.85

b.    Solar Power Plants under installation in andhra Pradesh:

1. Indira Power Private Limited 0.63

2. Pashupathinath Power Projects Pvt. Ltd. 3.00

3. Arkha Solar Power Pvt. Ltd. 1.00

4. Savitha Renewable Energy 1.00

5. Sri Lakshmi Venkateswara Green Energy Pvt. Ltd. 1.00

6. Abhedya Power Private Limited 2.00

7. MEIL Green Power Ltd. * 50.00

 ToTal 58.63

* Plant based on Solar Thermal technology. All other plants are based on Solar PV technology.

Solar power generation in major cities

1283. SHRIMATI WANSUK SYIEM: Will the Minister of NEW AND  
RENEWABLE ENERGY be pleased to state:

(a) whether Government is working on a plan to meet a significant share of power 
demands in the country’s major cities by 2019 through solar power generation;

(b) if so, whether Gandhinagar model in Gujarat, now accounting for 2 MW of 
solar power generated in the State annually, would be ideal for replication in country’s 
major urban conglomerations liked Delhi/ NCR;

(c) whether rooftop solar power generation is catching on in other States like 
Karnataka and Tamil Nadu with the States Governments chipping in with a subsidy of 50 
percent on solar panels; and
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(d) if so, the details thereof?

THE MINISTER Of STATE Of THE MINISTRY Of NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) Yes Sir. The Government is implementing 
a Jawaharlal Nehru National Solar Mission which has a target to set up 20,000 MWp 
capacity solar power generations in the country including in major cities by 2022.

(b) The Gandhinagar model has been found successful in Gujarat and in line with 
this Delhi Government has initiated steps to promote grid connected solar rooftop power 
in consultation with all stakeholders for Delhi. These steps include formulation of a solar 
policy for Delhi, issue of suitable orders on solar power tariff, net metering and grid 
connectivity by the regulator and also to set up few pilot projects on grid connected solar 
rooftop power in Delhi.

(c) and (d) Yes Sir. The Ministry has recently launched a “Grid Connected Rooftop 
and Small Solar Power Plants Program” which provides Central financial Assistance 
(CfA) upto 30% of the project cost limited to benchmark cost of ` 100 Per Watt for grid 
connected rooftop Solar Power Plants. The other states like Andhra Pradesh, Gujarat, 
Kerala and Uttarakhand are also promoting rooftop solar power generation by using the 
CfA of this Ministry. These States have not offered a subsidy of 50% on solar panels from 
their own budget.

Electrification of villages and hamlets

1284.  SHRIMATI JAYA BACHCHAN: Will the Minister of NEW AND 
RENEWABLE ENERGY be pleased to state:

(a) whether Government has taken any initiatives to provide power from renewable 
energy sources in villages and hamlets where electrification through grid power is not 
possible;

(b) if so, the details thereof;

(c) the details of the targets, achievements and budget spent on these schemes 
during the last five years; and

(d) if answer of part (a) above be in the negative, the reasons therefor?

THE MINISTER Of STATE Of THE MINISTRY Of NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) The Government is implementing 
Decentralized Distributed Generation (DDG) under Rajiv Gandhi Grameen Vidyutikaran 
Yojana (RGGVY) for electrification of villages where grid connectivity is either not 
feasible or not cost effective. In XII Plan period, DDG has also been extended to the 
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grid connected area where supply of electricity is less than 6 hours a day. Decentralized 
Distributed Generation (DDG) can be from conventional or renewable sources such 
as Biomass, Biofuels, Biogas, Mini hydro, Solar etc. ` 900 crore as subsidy has been 
earmarked for DDG projects. However, the allocation under DDG would be flexible to 
meet any additional requirements within the overall cost of the scheme. DDG scheme 
provides a subsidy towards 90% of the project cost. The balance 10% is to be arranged by 
the Implementing Agency at their own or arrange from any fI/REC.

 Ministry of New and  Renewable Energy has been implementing Remote 
Village Electrification (RVE) Programme for providing financial support for lighting/
basic electrification in those remote unelectrified census villages and unelectrified hamlets 
of electrified census villages where grid extension is not found feasible by the State 
Governments and hence are not covered under the Rajiv Gandhi Gramin Vidyutikaran 
Yojana (RGGVY). Such villages are provided basic facilities for lighting/ electricity 
through various renewable energy sources. Under the Programme, Central financial 
Assistance of up to 90% of the costs of systems, subject to pre specified maximum 
amount, is provided for approved projects to the states. The balance cost of projects is 
financed through contribution from State Plans, beneficiaries, or other sources.

(c) During the last 5 years, REC has sanctioned 775 DDG projects for a total 
project cost of ` 349.38 crore in the states of Andhra Pradesh, Bihar, Chhattisgarh, 
Madhya Pradesh, Rajasthan, Jharkhand, Uttarakhand, Uttar Pradesh, Kerala and Odisha. 
Out of these 775 projects, 164 projects have already been commissioned and remaining 
are at the various stages of Tendering & Execution. REC has so far disbursed an amount 
of Rs.43.68 crore for the implementation of the DDG projects.

The RVE scheme is based on proposal submitted by states for coverage of left out 
villages/ hamlets from the RGGVY Scheme of Ministry of Power; therefore, target is 
not relevant. During the last five years, 3704 number of villages and hamlets have been 
sanctioned and around 259.60 Crore fund has been released to various states under the 
programme.

(d) Reply given in part (a).

Powers to LSgS

1285.  SHRI C.P. NARAYANAN: Will the Minister of PANCHAYATI RAJ be 
pleased to state:

(a) the States which have transferred powers to Local Self Governments (LSGs) 
as per 73rd and 74th Constitution Amendments;
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(b) the extent to which powers have been transferred to them;

(c) whether LSGs are successful in handling the new powers;

(d) the details of resources transferred to them; and

(e) whether any taxation powers have also been passed on to them?

THE MINISTER Of STATE IN THE MINISTRY Of PANCHAYATI RAJ (SHRI 
UPENDRA KUSHWAHA): (a) and (b) Under Articles 243G of Part IX and Article 
243W of Part IX A of the Constitution, State Legislatures are to endow respectively to 
the Panchayats and Municipalities with powers and authority to enable them to function 
as institutions of local self-governance. Since Articles 243G and 243W allow discretion 
to the States in the matter of devolution of powers to Panchayats and Municipalities 
respectively, States vary in the extent to which they have devolved powers to the Panchayats 
and Municipalities to plan, implement and monitor schemes for economic development 
and social justice. The status of devolution of functions and functionaries to Panchayats 
and Municipalities by various States/UTs are given respectively in Statement–I and  
Statement–II (See below).

(c) The extent of success of Local Self Governments (LSGs) depends on the 
extent of devolution of functions, funds, functionaries and extent of capacity building 
that has been undertaken by the States/UTs and these vary across the States/UTs.

(d) and (e) Under Articles 243H and 243 X of the Constitution the Legislature of a 
State may, by law authorize a Panchayat and Municipality, respectively to levy, collect and 
appropriate such taxes, duties, tolls and fees in accordance with such procedure and subject 
to such limits; assign to a Local Self-Governments such taxes, duties, tolls and fees levied 
and collected by the State Government for such purpose and subject to such conditions 
and limits; provide for making such grants-in-aid to the Local Self-Governments from the 
Consolidated fund of the State; and provide for constitution of such funds for crediting 
all moneys received, respectively, by or on behalf of the Local Self-Governments and 
also for the withdrawal of such moneys there from, as may be specified in the law. The 
status of devolution of taxation powers to Local Self-Governments by various States/UTs 
is given in the Statement-III.
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Strengthening of Panchayati Raj

†1286.  SHRI NARAYAN LAL PANCHARIYA: Will the Minister of  PANCHAYATI 
RAJ be pleased to state:

(a) the plans to increase the sources of income of the village Panchayats long with 
the measures to strengthen the Panchayati Raj Institutions (PRIs);

(b) whether Government is aware of the fact that rural development has stopped 
after implementation of MGNREGA; and

(c) if so, the manner in which the PRIs would be strengthened?

THE MINISTER Of STATE IN THE MINISTRY Of PANCHAYATI RAJ  
(SHRI UPENDRA KUSHWAHA): (a) Primarily, the responsibility to increase the sources 
of the income of the village Panchayats rests with the concerned State Governments. 
However, the Ministry of Panchayati Raj also implements some schemes/ programmes 
which aim at strengthening the Panchayats across the country. Under Rajiv Gandhi 
Panchayat Sashaktikaran Abhiyan (RGPSA), support is provided to gram Panchayats 
with low resource base. The States can devolve powers of taxation, and collection of non-
tax revenue to PRIs as well as undertake capacity building of Panchayats for improved 
income generation.

(b) According to the information received from the Ministry of Rural Development, 
which deals with MGNREGA, it is not correct that rural development has stopped after 
MGNREGA.

(c) Does not arise, in view of reply given to part (b).

Review of laws relating to power sector

1287.  SHRI SANJAY RAUT: Will the Minister of POWER be pleased to state:

(a) whether private power companies have requested Government to review the 
outdated laws governing power generation projects and provide easier norms for the most 
competitive business atmosphere for the power industry; and

(b) if so, the details thereof and Government’s response thereto?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) and (b) The Ministry has received a representation from Association of 
Power Producers (APP) which highlighted that many clearances and compliances are 
required to set up and run a Power Project.

†Original notice of the question was received in Hindi.
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In this regard, APP has been requested to provide specific input after carrying 
out a analysis of various statutory clearances and compliances on which legislations/ 
regulations need to be modified.

Setting up of hydro Electric Projects

1288.  SHRI PANKAJ BORA: Will the Minister of POWER be pleased to state:

(a) whether Government proposes to set up/construct Hydro-Electric Projects 
(HEPs) in different parts of the country, particularly in the hilly areas; and

(b) if so, the details thereof including the generation capacity targets thereof?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) and (b) Hydro power projects are generally located in the hilly areas, where 
the head is available for power generation. The following H.E. Projects are proposed to be 
set up/constructed in different parts of the country particularly in the hilly areas:-

Status of Projects Nos. MW Details

Under Construction 48 14211.3 Details are given  
   in Statement-I  
   (See below).

Concurred by CEA and yet to be taken 40 26080 Details are given  
    up for construction   in Statement–II  
   (See below).

Under Examination 19 9430 Details are given  
   in Statement–III  
   (See below).

Returned to project authorities 27 7730 Details are given  
    for resubmission   in Statement–IV  
   (See below).

Under Survey and Investigation 67 20192 Details are given  
   in Statement–V  
   (See below).

ToTal 201 77643.3
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Early completion of hydro electric projects

1289.  SHRI C.M. RAMESH: Will the Minister of POWER be pleased to state:

(a) whether Government has under taken any steps to improve the technology for 
completing hydro electric projects within a very short span of time, which is at present  
8 to 12 years, from survey to completion of such projects;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) and (b) Yes, Sir. Technology assimilation is a continuous process and state-
of-the-art technology is being adopted in E&M equipment of upcoming hydro power 
plants which not only reduces the erection and commissioning time but also improves the 
overall efficiency, flexibility, reliability and performance of the generating plant.

The details of various new technologies being implemented in the construction of 
hydro electric projects are given in the Statement (See below).

(e) Does not arise.

Statement

New Technologies being implemented in construction of Hydro-Electric Projects

* tunnel boring Machine (tbM): To expedite the tunneling, Tunnel Boring Machines 
(TBMs) are being used in various hydro power projects like Parbati-II HE Project 
in Himachal Pradesh, Tapovan Vishnugad HE Project in Uttarakhand, Kishanganga 
HE Project in Jammu & Kashmir, etc. The boring of HRT in Kishanganga HE 
Project in Jammu & Kashmir has recently been achieved in record time.

* Cut off wall: to avoid enormous quantity of excavation and concreting, filling 
through cut off wall with mixture of bentonite up to the rock level are used to avoid 
seepage of water below the dam. first time in country the Cut off wall below Dam 
was provided in Dhauliganga HE Project in Uttarakhand where expected rock level 
in the river bed was as deep as 80 m and more. Presently, cut off wall technology 
is being used in Teesta-III HE Project in Sikkim, Lower Subansiri HE Project in 
Arunachal Pradesh/ Assam.

* Roller Compacted Concrete (RCC) dam: RCC dam utilizes concrete and fly ash 
from thermal power projects. The construction technology is economic and time 
for construction is lesser compared to other technologies. This technology has 
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been used in Ghatghar Dam in Maharashtra and Teesta Low Dam-IV dam in West 
Bengal.

* jet grouting: To ensure perfect grouting in coffer dam foundations especially laid 
on heterogeneous mass, the jet grouting was introduced in Teesta-V HE Project 
(Sikkim) to form a homogeneous mass. This is carried out to stop the seepage of 
water through over burden beneath the coffer dams.

* Permeation grouting / fossil valley grouting: Permeation grouting/fossil valley 
grouting is used to stabilize and form a homogeneous mass of fossil valley. 
Permeation grouting technology was attempted in TLDP-IV He Project in West 
Bengal and fossil valley grouting technology was used in Parbati-II HE Project in 
Himachal Pradesh.

* Road headers: Induction of road headers for mechanized excavation in the tunnel 
is being done in Lower Subansiri HE Project in Arunachal Pradesh / Assam. It was 
used since the rock was fragile and conventional method like Drill and Blasting 
Method (DBM) was not successful.

* tunnel Seismic Prediction: Tunnel Seismic prediction is being used for 
investigating rock conditions ahead of face in the Tunnels in Parbati-II HE Project 
and the prediction range is about 200 metres.

* Seismic tomography: This technology is used for sub-surface investigation.

* Service bay Layout: Service Bay layout is planned in order to carry out assembly 
of more Units in parallel.

* design & Engg. Software: Latest Design and Engg. Software have substantially 
reduced the time taken for designing E&M equipments.

irregularities in coal supply to power plants in Madhya Pradesh

†1290. SHRI MOTILAL VORA: Will the Minister of POWER be pleased to state:

(a) whether Government is aware that a scam has been detected in the quantum of 
coal being supplied to power plants of Madhya Pradesh;

(b) if so, the quantum of short supply of coal found every month during 2012-13 
and 2013-14 and the quantum of sub standard coal found;

(c) the manner in which sub-standard coal was disposed of;

(d) whether it is a fact that cola is not physically verified on its delivery;
†Original notice of the question was received in Hindi.
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(e) if so, the reasons therefor; and

(f) whether the quantum of coal being supplied to power plants of other States 
has also been found less?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) No, Sir.

(b) to (f) Coal is sold by subsidiaries of Coal India Limited (CIL) on “free on Road/ 
Rail” colliery basis at loading point. Weighment and quality check of coal is done at the 
loading point where representative of purchaser is also present.

Coal companies of Coal India Limited are supplying requisite quantity of coal to 
power plants in Madhya Pradesh as per terms of fuel Supply Agreement. No sub-standard 
coal was disposed of or supplied to power plants of Madhya Pradesh from CIL sources.

Power generation to achieve high growth rate

1291.  SHRI PARVEZ HASHMI: Will the Minister of POWER be pleased to state:

(a) whether Government is generating adequate power required to achieve high 
growth rate;

(b) if so, the details thereof and the details of growth rate and the power generation 
target and achievements thereof during the last three years; and

(c) if not, the details thereof and the projects being run to increase the capacity of 
power generation?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) to (c) Power generation target, achievement and growth rate for the last 
three years are given below:

Year Target Achievement Achievement  Growth w.r.t. 
 (BU) (BU) vis-à-vis Target last year

   (%) (%)

2011-12 855.000 876.887 102.56 8.11

2012-13 930.000 912.057 98.07 4.01

2013-14 975.000 967.150 99.19 6.04

With the availability, the peak shortage and energy deficit has come down from 
10.6% and 8.5% in 2011-12 to 3.7% and 4.0% in 2014-15 respectively. A capacity of 
88,537 MW is planned to be added in the 12th Plan, out of which 43,408 MW has been 
achieved till 13.07.2014.
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acquisition of power plants by NtPC

1292.  SHRI MOHD. ALI KHAN: Will the Minister of POWER be pleased to state:

(a) whether NTPC is evaluating seven coal-based power plants in the country for 
acquisition; and

(b) if so, the details thereof and the present status thereof, plant-wise?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) and (b) NTPC sought Expression of Interest (EOI) from State Electricity 
Boards/Power Generation Companies, Independent Power Producers (IPP), Power Plant 
Developers, Captive Power Producers, or their authorized representative for “Offering 
their coal based thermal power projects for possible acquisition by NTPC” vide EOI dated 
21.02.2014. Against this EOI, 34 proposals have been received.

Power system development fund

1293.  SHRI MOHD. ALI KHAN: Will the Minister of POWER be pleased to state:

(a) whether Government has approved the Power System Development fund;

(b) if so, the details thereof and the objectives thereof; and

(c) the views of private power players in the country in this regard?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) and (b) Yes, Sir. The Union Cabinet on 2nd January, 2014 approved the 
proposal of the Ministry of Power for operationalization of the Power System Development 
fund (PSDf) and the scheme formulated for utilization of funds deposited therein based 
on the procedure laid down in the Central Electricity Regulatory Commission (CERC) 
Power System Development fund Regulations. The Power System Development fund 
will be utilized for the following purposes:

 (i) Creating necessary transmission systems of strategic importance based on 
operational feedback by Load Dispatch Centres for relieving congestion in 
Inter-State Transmission Systems (ISTS) and intra-state system which are 
incidental to the ISTS.

 (ii) Installation of shunt capacitors, series compensators and other reactive energy 
generators for improvement of voltage profile in the grid.

 (iii) Installation of standard and special protection schemes, pilot and demonstrative 
projects, and for setting right discrepancies identified in protection audits on 
regional basis.
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 (iv) Renovation and Modernization (R&M) of transmission and distribution 
systems for relieving congestion.

 (v) Any other scheme/project in furtherance of the above objectives, such as, 
conducting technical studies and capacity building, etc.

 (vi) Projects proposed by distribution utilities in the above areas that have a 
bearing on grid safety and security, proved these are not covered under any 
other scheme of the Government of India, such as Restructured Accelerated 
Power Development and Reforms Programme (RAPDRP)/ Rajiv Gandhi 
Grameen Vidyutikaran Yojana (RGGVY)/National Electricity fund (NEf), 
etc.

 Private sector projects would not be eligible for assistance from the fund.

(c) In line with the scheme approved by the Government of India, CERC, after 
seeking comments from public including that from private sector stakeholders and 
considering their views, has notified the PSDF Regulations, 2014 on 9.6.2014.

NtPC’s power project in telangana

1294.  SHRI PALVAI GOVARDHAN REDDY: Will the Minister of POWER be 
pleased to state:

(a) whether it is a fact that as per Thirteenth Schedule of the Andhra Pradesh 
Reorganisation  Act, NTPC is supposed to establish 4000 MW power facility in Telangana; 
and

(b) if so, what progress has been made by NTPC in this respect?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) Yes, Sir.

(b) NTPC is awaiting identification of land by Government of Telangana and 
establishment of coal linkage by Ministry of Coal, Government of India.

Scarcity of coal for power plants in andhra Pradesh

1295.  DR. K.V.P. RAMACHANDRA RAO: Will the Minister of POWER be 
pleased to state:

(a) whether Government is aware that there is a huge scarcity of coal for the 
power plants in Andhra Pradesh;

(b) if so, the details thereof;

(c) the reasons therefor; and
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(d) what steps are being taken to meet the demand?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) to (c) The details of coal stock position of the power plants in the state of 
Andhra Pradesh and Telangana as on 13.07.2014 are given below:

Sl. No. Name of the Power plant Capacity (MW) Coal Stock (In Days)

1. Dr. N. Tata Rao TPS 1760 0

2. Rayalaseema TPS 1050 1

3. Simhadri 2000 2

4. Kothagudem 1720 6

5. Ramagundem STPS 2600 4

6. Kakatiya 500 7

7. Ramagundem ‘B’ 62.5 9

The reason for low coal stock at the plants is less materialization from Mahanadi 
Coalfields Limited (MCL). Apart from this, State of Andhra Pradesh/ Telangana and 
NTPC were advised to import 3.0 MT and 16.6 MT respectively during the year 2014-15. 
Andhra Pradesh / Telangana and NTPC have imported 0.56 MT and 3.6 MT i.e. 75% and 
86% of the prorate target during April - June, 2014.

(d) The steps being taken by the Government to meet the demand, inter-alia, 
are:

  (i) Multi-dimensional efforts are underway by Coal India Ltd. to enhance  
 production of domestic coal beyond current year’s targets.

  (ii) Power utilities have been advised to use imported coal wherever  
 necessary.

  (iii) The availability of coal is being regularly monitored closely at the  
 highest level in the Government.

inter-State transmission capacity

†1296. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of POWER 
be pleased to state:

(a) whether Government has approved nine new power transmission projects 
worth `12,500 crore to develop inter-State high transmission capacity in the country;

†Original notice of the question was received in Hindi.
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(b) the States which would be benefited from above said projects and the power 
transmission capacity of each project;

(c) whether these projects would be developed on tariff basis through competitive 
bidding; and

(d) by when the above said transmission projects are likely to commence?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) Government of India has notified on 08.07.2014 nine no. Inter-State power 
transmission projects estimated at ` 12,272 crore.

(b) These transmission projects includes system strengthening schemes in 
the Northern, Western and Southern Regions and the generation linked projects in 
Chhattisgarh, Madhya Pradesh and Tamil Nadu and accordingly these States would be 
benefitted. These schemes consist of power transmission lines of 765 kV and 400 kV 
voltage level. Normally, a 765 kV single circuit have power carrying capacity of 2000 
MW and 400 kV D/C quad line of 1600 MW.

(c) Yes, Sir. These projects will be implemented under Tariff Based Competitive 
Bidding (TBCB) route.

(d) These projects are likely to commence in 8-10 months.

impact of construction of hydro electric projects in assam

1297.  SHRI SANTIUSE KUJUR: Will the Minister of POWER be pleased to state:

(a) the present status of the construction work of Subansiri Lower Hydroelectric 
Project of NHPC;

(b) by when it is likely to be completed;

(c) what new steps Central Government has taken specifically to meet the power 
crisis in Assam and the entire North-Eastern Region;

(d) what would be fate of the people in Assam, if Bhutan and Arunachal Pradesh 
go ahead with their several hydro projects for power generation; and

(e) the action/project work undertaken by Government to safeguard life, livestock 
and property of the people of the downstream areas in Assam affected by such projects?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) Presently, the construction work of Subansiri Lower Hydro Electric Project 
of NHPC is at standstill since 16.12.2011 due to agitation launched by various activists in 
Assam. Till date, approximately 55% of the works of the project have been completed.
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(b) The project is likely to be commissioned within a period of approximately  
54 months after withdrawal of agitation against the construction of the project.

(c) The following steps have been taken by the Central Government to meet the 
power crisis in Assam and the entire North Eastern Region:-

  * The power allocation to Assam from Central Generating Stations (CGS) 
in 727 MW. The Central Government has further allocated 42.32 MW 
out of unallocated pool of Central Generating Stations of Eastern Region 
w.e.f. 1st July, 2014.

  * At present five numbers hydroelectric project totaling to 2810 MW 
and five numbers of thermal projects totaling 1365.3 MW are under 
construction in the North Eastern Region.

  * In order to increase the power generation of hydroelectric power 
plants, the generating utilities in the Country undertake, Renovation, 
Modernization, Uprating and Life Extension (RMU and LE) works in 
the existing old hydroelectric power projects.

  * To strengthen the Sub-transmission and Distribution infrastructure, the 
projects have undertaken R-APDRP in North-East Region also.

  * Twenty new hydroelectric projects and three thermal power projects in 
NER, aggregating about 20938 MW have been concurred by CEA.

(d) and (e) To assess the downstream impact of Hydroelectric Projects in Bhutan 
and Arunachal Pradesh, the downstream impact studies have already been taken up in 
respect of most of the river basins in Arunachal Pradesh. As far as Subansiri Lower HEP 
is concerned, following measures have been proposed to safeguard life, livestock and 
property of the people of the downstream areas in Assam:-

 * Continuous downstream discharge of 250 cumecs during lean season by 
running one turbine continuously 24 hours a day.

 * Embankment Protection works shall be carried out for 30 km downstream of 
dam to prevent the bank erosion.

 * Establishment of flood forecasting and flood warning systems for flood 
mitigation in downstream areas.

 * Constitute an Independent Reservoir Regulation Committee.

 * An amount of ` 470 cr. has been allocated for Downstream, out of which  
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` 145 crs. for downstream protection measures, ` 320 crs. for Development 
works in downstream area and ` 5 crs. for Social awareness and mass 
awakening program.

Coal supply to NtPC power plant in Chhattisgarh

†1298. DR. BHUSHAN LAL JANGDE: Will the Minister of POWER be pleased 
to state:

(a) whether coal was supplied to the NTPC power plant from the Coal India Ltd. 
in Chhattisgarh;

(b) whether there is any proposal to import remaining 35 per cent requirement of 
coal as at present there is a provision to supply only 65 per cent requirement of coal from 
the coal linkage;

(c) whether a demand has been made by that State to make hundred per cent 
supply of coal to NTPC from the coal linkage; and

(d) if so, whether Government would agree thereto as the State is itself a coal 
bearing area?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) Yes, Sir. South Eastern Coal field (SECL), a subsidiary of Coal India 
Limited (CIL) supplies coal to Korba STPS (2600 MW) and Sipat STPS (2980 MW) of 
NTPC.

(b) Power Utilities including NTPC Ltd. are importing coal to bridge the shortfall 
in availability of domestic coal. for the year 2014-15, Power Utilities have been advised 
to import 54 MT coal to meet the shortfall. During April-June, 2014 as against annual 
target of 16.6 MT, NTPC has so far imported 3.6 MT.

(c) and (d) In view of shortage of domestic coal as of now, it would not be feasible 
to meet 100% coal requirement of power producer (including NTPC) from domestic coal 
production alone.

allocation of power to telangana

1299.  SHRIMATI GUNDU SUDHARANI: Will the Minister of POWER be  
pleased to state:

(a) whether it is a fact that there has been a demand from political parties and 
people of Telangana to allocate 500 MW of power from NTPC to the State to tide over 
with its shortage for three years; and

†Original notice of the question was received in Hindi.
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(b) if so, the action the Ministry has taken, so far, in this regard?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) Shri K. Chandrasekhar Rao, Hon’ble Chief Minister of Telangana has 
requested Hon’ble Prime Minister for additional power allocation of 500 MW from 
NTPC for at least a period of three years out of Central Pool.

(b) The present allocation to Telangana from Central Generating Stations (CGS) 
as on 30.06.2014 is as below:

Allocation of power to Telangana from CGS as on 30.06.2014

 firm Power Unallocated Power Surrendered Power from Jhajjar Total

 1702 MW 168 MW 122 MW 1992 MW

Recently, Telangana has been allocated additional 100 MW for the month of July, 
2014 from Jhajjar IGSTPS (CGS) to tide over the crisis.

Levying of fees by State Electrical inspectorate

1300.  SHRI MANSUKH L. MANDAVIYA: Will the Minister of POWER be 
pleased to state:

(a) what action has been taken by the Central Government on matter of levy of 
fees by State Electrical Inspectorate (SEI) for testing and inspection of various electrical 
installations, as on date, as currently they are not able to levy testing and inspections 
charges which leads to financial burden on State Governments; and

(b) by when Government is going to make necessary amendments urgent for 
restoration of earlier practice of levying of fees on testing and inspection of various 
electrical installations by SEI?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) and (b) Electricity is a concurrent subject. The Electricity Act, 2003 was 
enacted in consultation with States. The Indian Electricity Rules, 1956 which were in 
force, which inter alia provided for levying of inspection charges were repealed with effect 
from 24th September 2010 after the new Central Electricity Authority (Measures relating 
to Safety and Electric Supply) Regulations, 2010 were framed under the Electricity Act, 
2003. The provision of levying of fee was not incorporated in the new Regulations of 
Central Electricity Authority (CEA) in the absence of specific provision in Section 162 of 
the Electricity Act, 2003 regarding the same. The Ministry of Law is of the view that such 



[21 July, 2014] 275Written Answers to  Unstarred Questions

provision regarding levying of fee will require suitable legislative provisions. Accordingly, 
State Legislatures may enact a law with the consent of the Central Government to provide 
for levy of inspection fee etc.

A Committee was constituted under the Chairmanship of Chairperson, Central 
Electricity Authority for examination and recommendations of the Working Group  
for amendment in the Electricity Act, 2003 including the issue of levy of  
inspection charges by State Governments for testing and inspection of electrical 
installations. The Committee after deliberations in several meetings submitted its report 
on 29.5.2013.

Based on the report of the Committee and suggestions received from stakeholders 
suitable amendments proposed in the Electricity Act, 2003 are under consideration.

Supply of coal to tPSs

1301.  SHRIMATI RAJANI PATIL:
  SHRI K.C. TYAGI:
  SHRI PRAMOD TIWARI:
Will the Minister of POWER be pleased to state:

(a) the steps taken by Government to ensure the supply of adequate quantity and 
quality of coal to each Thermal Power Stations (TPSs) in the country during the last two 
years;

(b) the quantity of coal to be supplied to TPSs as per the fuel supply agreement 
and the shortfall in the supply during that period; and

(c) the compensation made by Government for not providing adequate quantity 
and appropriate quality of coal to these TPSs?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) Coal is being supplied to the power plants as per New Coal Distribution 
Policy (NCDP) through fuel Supply Agreement (fSA) between power plants and coal 
companies. In fSA necessary provisions have been made to ensure quantity and quality 
of the coal supplied to the power plants.

In order to ensure adequate quantity and quality of coal, following steps are being 
taken by the Government:

(i) Coal India Ltd. was impressed upon to enhance production of domestic coal  
  in the country.
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(ii) The Third Party Sampling was started in October, 2013 to ensure quality of  
  coal supplied to the power plants.

(iii) Power utilities have been advised to use imported coal wherever necessary.

(b) The details of quantity of coal supplied to power plants during last two years 
are given below:

  (Million Tonne)

  2012-13    2013-14

Source Contracted  Despatch % Contracted Despatch % 
 Quantity   Quantity  

CIL 403.6 344.4 85.3 412.1 355.3 86

SCCL 27.7 38.2 138 27.7 34.3 124

Note: Contracted Quantity comprised of quantity to be supply during the year as per fuel Supply  

          Agreement (fSA) and Memorandum of Understanding (MOU)

(c) No compensation is made by Government for not providing adequate quantity 
and appropriate quality of coal to TPSc, except where fuel Supply Agreement provides 
for penalty due to non-supply.

Norms for power generation from domestic/imported coal

1302.  SHRI PARIMAL NATHWANI : Will the Minister of POWER be pleased to 
state:

(a) whether there are separate norms for power generation from domestic and the 
imported coal;

(b) whether Government mulls relaxing pollution norms to increase mining of 
coal, generation of power and reduce power shortage in the country; and

(c) if so, the details thereof?

THE MINISTER Of STATE Of THE MINISTRY Of POWER (SHRI PIYUSH 
GOYAL): (a) Coal consumption for generation depends upon grade of coal, ash content, 
inherent moisture etc. in coal used. Norms for coal consumption for domestic coal for 
thermal power stations is given in the Statement (See below).

further, there are no separate norms for coal consumption of generation based on 
imported coal.

(b) and (c) There is no proposal by the Ministry of Power to relax the pollution 
control norms for mining of coal and for thermal power plants.
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Statement

No. 12.2.2006-ThII 
Government of India 

Ministry of Power

Shram Shakti Bhawan, New Delhi
Dated: 4th february, 2008

Subject: Norms for coal consumption for power plants

 The undersigned is directed to inform that the following norms for coal consumption 
are recommended:

(a) Existing Power Plants

(i) That maximum of the last three years of consumption be taken for fixing the coal 
linkage norm for the existing power plants with a provision for higher PLf wherever 
advised/ directed by the ERC. After three years a review would be made taking into 
consideration the quality of coal supplied as well as efficiency achieved by the 
power plants with reference to the normative requirements and a clause may be 
provided in the fSA accordingly.

(ii) In case of washed coal, consumption norms be determined based on the heat rate in 
terms of equivalent raw coal.

(iii) While determining the maximum consumption , domestic as well as imported coal 
be taken together after converting the quantum of imported coal on normative basis 
(calorific value etc.) to equivalent domestic coal.

(iv) Coal consumption norms for plants under Revival/Renovation and Modernisation/
Life Extension would be furnished to Ministry of Coal separately.

 Each utility would be free to reduce their consumption, in future, on achieving 
higher efficiency or otherwise, as the norms specify only the maximum linkage to be 
provided.

(b) New Power Plants 

 * Normative coal requirements may be for 90% PLf

 * Inherent moisture of 6% and superficial moisture of 6% to be considered for  
 all grades of coal
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 The normative coal  requirement for different unit sizes of new power plants may be 
as follows:

Unit Size SHR  PLf  Grade wise Normative Coal Requirement taking Gross  
 (Kcal /  (%)   Calorific Value (Kcal/Kg) assumed as below  
 Kwh)  A-Gr  B-Gr C-Gr D-Gr E-Gr  f-Gr G-Gr  
   6402 55995 5594 5040 4462 3808 3057

Up to 30  
MW 3050 90 3996 4267 4572 5077 5733 6718 8367

More than  2925 90 3833 4093 4386 4868 5498 6441 8025 
30 MW and  
up to 60 MW 

Above 60  2850 90 3733 3986 4273 4743 5358 6278 7819 
MW and up  
to 100 MW 

Above 100  2550 90 3340 3568 3823 4243 4794 5616 6996 
MW and less  
than 250  
MW 

250 MW &  2500 90 3275 3497 3749 4161 4699 5505 6860 
above and  
less than  
500 MW 

500 MW  2450 90 3145 3357 3599 3995 4511 5286 6585 
& above  
and up to  
600 MW 

Above 600  2300 90 3014 3218 3449 3828 4324 5066 6309 
MW 

(a) Additional 7% may be loaded to the GCV for F-Grade Coal in case of coal 
supplied from Mahanadi coalfields.

(b) Additional 20% may be loaded to the GCV for f-Grade Coal in case of coal 
supplied from ECL Rajmahal and Jamtara area.

(c) Additional adjustment of 5% extra moisture has to be made in case of coal 
supplied from NCL area.
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2. This issues with the approval of Secretary (P).
Sd/- 

(K.d. yadav) 
Under Secretary to the Govt. of India 

Te: 23719710
Ministry of Coal 
(Shri A.K. Jyotishi, Director) 
Shastri Bhawan, New Delhi
Copy to:

Shri S. Seshadri, Chief Engineer, CEA, Sewa Bhawan, New Delhi
Shri S.H. Khan, Chief Engineer, CEA, Sewa Bhawan, New Delhi
Director (OM), MOP

Euro Vi emission norms for vehicles
1303.  SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of ROAD 

TRANSPORT AND HIGHWAYS be pleased to state:
(a) whether Government is aware that Europe has applied Euro VI norms for its 

vehicles running across European countries;
(b) whether Government is also aware that vehicles in most of the developed 

countries are being manufactured with Euro V or Euro VI compliance;
(c) by when India is likely to achieve such standards and why vehicles 

manufactured in the country cannot be subject to Design Rule Certification for new motor 
vehicle emission after interval of certain period; and

(d) how much share in total emissions, the Transport sector has got in the 
country?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (d) Government had constituted an Expert 
Committee under the Chairmanship of Shri Soumitra Choudhuri, Member, Planning 
Commission, to draft Auto fuel Vision and Policy 2025. The Committee has submitted its 
Report to the Government on 2nd May, 2014. The Committee has inter-alia recommended 
introduction of BS-V petrol and diesel from 1st April, 2019 in select regions and from 1st 
April, 2020 in the rest of the country and BS-V emission regime can become applicable 
w.e.f. 1st April, 2020. The Report of the Committee has been circulated among all 
Ministries/Departments/States/Union Territories to elicit their views.

independent expert group for resolution of disputes

1304.  SHRI PALVAI GOVARDHAN REDDY: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the Independent Expert Group (IEG) has started its work to resolve 
the disputes relating to more than 320 cases pending before the High Courts and Arbitral 
Tribunals involving an amount of ` 13,000 crore; and
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(b) if so, the details of disputes resolved, so far?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) On the recommendation of Shri B.K. 
Chaturvedi Committee, Government approved constitution of an Independent Expert 
Group (IEG) by National Highways Authority of India on 27.03.2012 headed by Hon’ble 
Judge (Retired) of Delhi High Court. However, limited cases where recommendations 
of Dispute Resolution Board (DRB) and Arbitral Tribunal Awards are similar and 
unanimous. for quicker resolution of disputes and one-time settlement of long-pending 
claims and to address the issue of fund constraints in highways sector, the NHAI Board, 
in its meeting held on November 2012 recommended a three stage dispute resolution 
mechanism. Accordingly, 3-Chief General Manager Committee and one Independent 
Settlement Advisory Committee (ISAC) headed by Retired Judge of Hon’ble Delhi High 
Court has been constituted in March 2013. When ISAC started functioning in March 
2013, disputes in 225 contract packages amounting to ` 17,489 crores as on 31.03.2013 
was pending. Till date, on the recommendation ISAC, 43 contract packages involving 
24 contractors/concessionaries have been resolved amicably after negotiation for ` 933 
crores only, as against amounting of ` 9987 crores.

tree plantation along the National highways

1305.  SHRI RAJKUMAR DHOOT: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that Government intends to go for tree plantation along the 
National Highways in the country to increase the green cover;

(b) if so, the details thereof; and

(c) the action Government proposes to take for upkeep of trees so planted and 
ensuring that they do not die due to neglect after plantation?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) Tree plantation along the National 
Highways is a part of highway development activities through State forest Departments 
for which National Highways Authority of India deposits the amount with the concerned 
State forest Department, in case stipulated as a condition for clearance granted. As per 
Indian Road Congress (IRC) Manual and Standards for 2/4/6 laning highway projects, 
Concessionaries has to plant trees along the highway stretches. Tree plantation is included 
in the relevant concession agreements with the Concessionaries, wherever feasible. 
Concessionaire companies/voluntary organizations are also entrusted to develop and 
maintain gardens/tree plantation/landscaping in vacant highways land on either side of 
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the road/central verges/rotaries for beautification and prevention of encroachments. The 
agencies responsible for plantation is also responsible for upkeep of trees so planted and 
ensuring that they do not die due to neglect after plantation.

upgradation of highways and State roads in LWE affected areas

1306.  SHRI AJAY SANCHETI: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government has taken up projects for upgradation of both highways 
and State roads in 34 districts affected by left-wing extremism (LWE);

(b) if so, the details in this regard, State-wise and district-wise; and

(c) what is the progress of work, so far, in Maharashtra, district-wise?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) Yes, Sir.

(b) The details of works sanctioned under Road Requirement Plan, State-wise 
and district-wise are given in the Statement (See below).

(c) District-wise progress of works sanctioned under Road Requirement Plan in 
the State of Maharashtra upto 30.06.2014 is as under :

S. No. District Total length Expenditure 
  Completed (in km) (in ` crore)

1 Gondia 95 83

2 Gadchiroli 196 350

Statement

The details of sanctions under Road Requirement Plan for upgradation of National 
Highways and State roads in the districts affected by left-wing extremism

Sl. No. State Naxal Affected  No. of Road Sanctioned 
 District District works Length  cost 
    (in km)  (in ` 
      crore)

1       2          3 4 5 6

1. Andhra Pradesh  Khammam 29 620 1143

2. Bihar   Aurangabad 5 116 86
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1       2          3 4 5 6

    Arwal 1 25 19

   Jehanabad 6 117 152

    Jamui 13 211 233

   Gaya 16 205 126

   Rohtas 0 0 0

3. Chhattisgarh   Bastar 4 61 70

   Bijapur 9 356 755

   Dantewada 13 556 884

    Narayanpur 3 152 266

   Rajnandgaon 3 54 54

   Sarguja 16 630 659

   Kanker 5 210 271

4. Jharkhand   Latehar 6 158 236

   Garwha 3 127 158

    Chatra 6 105 172

   Lohardaga 1 31 43

    West Singhbhum 2 89 154

   East Singhbhum 3 28 60

   Hazaribagh 4 59 82

   Gumla 1 38 47

   Palamau 4 71 111

    Bokaro 0 0 0

    Ranchi 2 54 83

5. Madhya Pradesh   Balaghat 7 237 237

6. Maharashtra  Gondia 7 96 89
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1       2          3 4 5 6

    Gadchiroli 22 373 792

7. Odisha   Sambalpur 1 40 49

    Gajapati 2 166 251

    Malkangiri 9 290 470

   Rayagada 2 118 178

   Deogarh 0 0 0

8. Uttar Pradesh  Sonbhadra 3 74 131

Revival of road construction sector

1307.  DR. T. SUBBARAMI REDDY: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether Government has made concrete efforts to revive the road construction 
sector;

(b) if so, the details thereof;

(c) whether Government has set an average 30 km a day of road to be built in the 
country against the current rate of 3 km a day;

(d) if so, how many projects were cleared, so far, against what amount, and by 
when they are expected to be completed;

(e) whether monthly meeting of key infrastructure Ministries has been  
planned for sorting out pending issues like land acquisition, environmental clearance, 
etc.; and

(f) if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) Yes, Sir. The progress of the projects 
has been reviewed to sort out the issues related to slow progress and inadequate funds and 
steps are taken for exit for equity investors, premium re-scheduling, securitization of road 
sector loans, mutual termination/cancellation of awarded road projects and re-bidding, 
close coordination with other ministries and revamping of dispute resolution mechanism 
etc.

(c) No, Sir.
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(d) Does not arise.

(e) and (f) In order to sort out the problems relating to forest clearances, wild life 
clearances Minister of Shipping, Road Transport and Highways, Minister of Defense, 
Minister of Railways, Minister of Civil Aviation and Minister of Environment and forest 
along with Cabinet Secretary, Principal Secretary to PM and Secretaries of Infrastructure 
Ministries namely, M/o Civil Aviation, M/o Shipping, M/o Road Transport and Highways, 
M/o Environment and forest and M/o Railways are taking frequent review meetings.

Construction of highways

1308.  SHRI P. RAJEEVE: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) the length of highways constructed during the last three years;

(b) the details of Build-Operate-Transfer (BOT) share therein;

(c) whether NHAI has withdraw from the construction of highways in Kerala; 
and

(d) if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT 
AND HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) Length of National Highways 
constructed during the last three years including the Build, Operate and Transfer (BOT) 
share is as below:

Sl. No. Year Length constructed in km Share of BOT in km

1. 2011-12 3378 1905

2. 2012-13 4423 2569

3. 2013-14 3373 1751

(c) and (d) No, Sir. However, there have been issues regarding resettlement pertaining 
to the State of Kerala and as a consequence some projects had to be terminated.

deaths in road accidents

1309.  SHRI BAISHNAB PARIDA: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether, as per the survey conducted by the International Road federation, 



[21 July, 2014] 285Written Answers to  Unstarred Questions

around 1,19,860 people die in road accidents in the country every year, the highest figure 
in the world, and if so, the details thereof;

(b) whether the number of road deaths in rising every year;

(c) if so, whether it is proposed to devise certain action plan to contain this high 
rate of incidents; and

(d) if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT 
AND HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) Based on the latest issue of the 
“World Road Statistics” (WRS) 2012, published by the International Road federation, 
Geneva the highest number of fatalities in road accidents in the world for year 2010 was 
reported to be in India (1,33,938). However, as per the data of “Road Accidents in India 
2012” published by Transport Research Wing of the Ministry, the total number of road 
accidents in the country have decreased from 4,97,686 in 2011 to 4,90,383 in 2012. The 
total number of persons killed in road accidents has also declined from 1,42,485 in 2011 
to 1,38,258 in 2012.

(c) and (d) National Road Safety Policy which has been approved by the Government 
in March 2010. Based on the approved National Road Safety Policy, Ministry of Road 
Transport and Highways (MoRTH) has adopted a multi pronged strategy to improve 
road safety. The Ministry also formed five separate working groups on four E’s of Road 
Safety viz. (i) Education (ii) Enforcement (iii) Engineering (roads s well as vehicles) and  
(iv) emergency care. The working groups submitted its report which has been circulated 
to the states for implementation.

toll gates on National highways in tamil Nadu

1310. DR. V. MAITREYAN: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be please to state:

(a) the locations of Toll gates on National Highways in Tamil Nadu and the 
revenue generated by leasing out of each of these gates in the State during last five year, 
year-wise and, Toll gate-wise;

(b) whether NHAI or State Governments or Toll Collectors are responsible for the 
proper maintenance and repair of National Highways; and
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(c) if so, the details thereof and the amount spent on proper maintenance and 
repair of National Highways?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) The details of Toll Plazas on the stretches of 
National Highways in the State of Tamil Nadu for the period 2009-10 to 2014-15 are given 
in the Statement-I (See below). The details of fee collected are given in the Statement-II 
(See below). The user-fee realized in respect of the Toll Plazas existing in BOT (Toll) 
and OMT Packages will be retained by the respective Concessionaires, except the  
amount due to NHAI towards revenue share or additional concession fee. The details  
of amount received by NHAI on this account are given in the Statement – III (See 
below).

(b) for BOT (Toll)/BOT (Annuity)/OMT Projects concessionaire is to maintain 
the stretch and for O&M projects designated agency to do the same.

(c) The details of amount spent by NHAI towards operation and maintenance 
of the stretches of National Highways during the year 2009-10 to 2014-15 are given in 
the Statement-IV (See below). In respect of BOT (Toll)/(Annuity) and OMT Packages, 
operation and maintenance is the responsibility of the respective Concessionaires for 
which no separate expenditure is incurred by NHAI/Government.
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under construction National highways in Rajasthan

†1311. SHRI ASHK ALI TAK: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) the length of the under construction National Highways (NHs), in kilometers, 
in Rajasthan during 2013-14 and the length of the NHs, in kilometers, on which work has 
been completed; and

(b) whether the remaining work would be completed within the prescribed time-
frame and if so, by when?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) During 2013-14, 2970 km length of 
National Highways (NHs) was under construction and 550 km length of the NHs has 
been completed. All out efforts would be made to complete the remaining length within 
stipulated time-frame depending upon resources and statutory clearance.

White paper on construction of roads

†1312. SHRI PRABHAT JHA:
    SHRI VIJAY GOEL:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that National Highways Authority of India (NHAI) 
has released a white paper holding the previous United Progressive Alliance (UPA) 
Government responsible for the failure to construct the roads under National Highways 
Development Project (NHDP);

(b) if so, whether a detailed inquiry is being conducted in this regard;

(c) whether many suggestions have been given in the white paper for improvement 
of road construction projects; and

(d) if so, the details thereof and whether Government is contemplating to 
implement these suggestions at the earliest?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) and (b) National Highways Authority of India 
(NHAI) had submitted a white paper on National Highways Authority of India (NHAI) 
covering basic objectives of NHAI, major impediments during the last 5 years, corrective 
action taken in the last three years, and further corrective action required. Question of 
fixation of any responsibility does not arise at this stage.

†Original notice of the question was received in Hindi.
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(c) and (d) NHAI has suggested that functional autonomy of NHAI should be 

enhanced, clear targets be given, empowerment of NHAI to chart its own course 

to achieve such targets, power to NHAI to carry out necessary changes in project 

documentation, adoption of market oriented delivery mechanism if market responds and 

alternate strategies for commercially non-viable projects and stretches which are critical 

in the completion of grids keeping the financial commitments within the budgetary 

flows promised, positive approach towards critical clearances by concerned Ministries/ 

Departments for orderly execution of road projects, optimum co-operation by State 

Governments for state support measures and sector specific relaxations from the Reserve 

Bank of India for road sector encouraging more funds. Ministry of Road Transport and 

Highways and National Highways Authority of India (NHAI) have taken a number of 

steps for speedy completion of National Highway (NH) projects including streamlining 

of process of land acquisition and other statutory clearances, harmonious substitution of 

Concessionaire, re-schedulement of Premium quoted by concessionaries, securitization 

of road sector loans, introduction of revamped dispute resolution mechanism and close 

coordination with other ministries etc.

Old and new highways in MP

1313.  SHRI SATYANARAYAN JATIYA: Will the Minister of ROAD TRANSPORT 

AND HIGHWAYS be pleased to state:

(a) the details of old and new proposed highways in Madhya Pradesh, indicating 

their lengths, highways wise; and

(b) the measures taken for maintenance of old highways as per standard and the 

action plan for concretization of these highways?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 

HIGHWAYS (SHRI KRISHAN PAL): (a) The details of National Highways (NHs) in the 

State of Madhya Pradesh are given in Statement (See below).

(b) Maintenance of NHs including the old NHs to keep in traffic worthy condition 

is a continuous process and are undertaken time to time subject to availability of fund 

and inter-se priority of works. Concretization of routes depends on various factors and is 

taken up on the case to case basis.
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Statement

The details of old and new Highways in Madhya Pradesh

Sl. No. Old NH nos. New NH nos. Length in kms.

1. 3 27, 44 & 46 719

2. 7 30, 44 & 135 511

3. 12 45, 46 & 52 484

4. 12A 30 & 539 514

5. 25 27 80

6. 26 44 274

7. 26A 934 75

8. 26B 547 267

9. 27 30 52

10. - 56 52

11. 59 47 169

12. 59A 47 277

13. 69 46  256 
  & 47

14. 69A 347 152

15. 75 39  504 
  & 44

16. 76 339 42

17. 78 43 240

18. 86 34, 146  371 
  & 934

19. 92 719 108

20. - 927A 37



[RAJYA SABHA]304 Written Answers to  Unstarred Questions

Slow growth of road sector

1314.  SHRIMATI WANSUK SYIEM: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether over-dependence on the private sector is one of the reasons for slow 
growth of road sector;

(b) whether during 2013-14, Government could not award even a single project 
through Public-Private-Partnership (PPP) mode, while 2,500 km projects were awarded 
under Engineering, Procurement and Construction (EPC) mode, thereby ruling out a 
primary role for the private sector in highways construction; and

(c) if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) Under the current situation of economic 
downturn, there has been a lukewarm response from the bidders for the projects under 
Public-Private Partnership (PPP) mode. Among other reasons, lack of equity in the market 
is responsible for this situation. During the year 2013-14, National Highways Authority 
of India (NHAI) had awarded 17 projects for a total length of 1435.84 kms of which two 
projects are on PPP mode. Due to problems of liquidity at the end of concessionaire/ 
contractors during 2012-13 and 2013-14, the response to National Highways projects 
under PPP mode was poor, with 21 projects bid out by NHAI through PPP mode not 
receiving any response. Out of the projects awarded during 2012-13 and 2013-14, 23 PPP 
projects aggregating 2500 km in length had to be terminated by NHAI.

Maintenance of highways

1315.  SHRI P. BHATTACHARYA:
 SHRI K.C. TYAGI:
 SHRI PRAMOD TIWARI:
 SHRIMATI RAJANI PATIL:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

 (a) whether there is any specific clause about the period of maintenance of roads/
highways after these have been completed and put to use;

(b) if so, whether bank guarantees are taken from the private developers or part of 
their final payment is retained for this purpose; and

(c) how many such incidents have happened during last three years when private 
developers did not fulfil their contractual commitments and bank guarantees had to be 
enforced?



[21 July, 2014] 305Written Answers to  Unstarred Questions

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) Yes Sir, There is a specific provision under 
Design, Build, finance, Operate & Transfer (DBfOT) contract where the concessionaire 
is under obligation to maintain the project highway during the concession period in 
accordance with the specified standards laid down in the agreement. There is also provision 
in Engineering Procurement & Construction (EPC) contract for maintenance of project 
highway for a period of 4 years by the contractor upon completion of construction. In 
Operation, Maintenance and Toll (OMT) contract, the concessionaire is under obligation 
to maintain the project highway for the entire concession period.

(b) In DBfOT projects, performance security is taken from the concessionaire 
which is retained till expenditure on project construction is not less than 20% of the 
Total Project Cost; provided, however, that the performance security is not released if 
the concessionaire is in breach of this agreement. Performance security is taken from 
contractor in EPC contract and the same is retained till completion of DLP. In OMT 
projects performance security is taken from concessionaire which is retained upto ensuring 
all the obligations of the concessionaire under the concession agreement including the 
maintenance obligation.

(c) During the last 3 years bank guarantees have been encashed in three instances 
due to non fulfillment of maintenance obligations by concessionaire.

Poor condition of delhi-dehradun National highways

†1316. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government is aware that the stretch between Muzaffarnagar and 
Dehradun on the Delhi-Dehradun National Highway is not fit for plying vehicles;

(b) if so, when was the decision taken to convert the Delhi-Dehradun National 
Highway into four lane;

(c) whether the construction work has been completed;

(d) if not, the reasons therefor; and

(e) by when the construction work would be completed?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL) : (a) to (e) Delhi-Dehradun Highway (NH-58) is 
four laned respect in stretches Muzaffarnagar-Haridwar and Haridwar-Dehradun where 

†Original notice of the question was received in Hindi.
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construction work is in progress and is anticipated to the completed is June, 2015. The 
stretch between Muzaffarnagar to Dehradun was damaged and action restoring in traffic 
worthy condition for has been undertaken by NHAI. The delay is complete of 4 laning is 
due to true to Poor planning, inadequate plan and machinery and financial problems of 
the concessionaire.

ahmedabad-dandi heritage route

1317.  SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government had declared to develop the Ahmedabad-Dandi heritage 
route in the year of 2005;

(b) if so, the present status of this project and the amount spent thereon; and

(c) whether any proposal has been received from Gujarat subsequently and the 
amount earmarked for this project?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) to (c) Prime Minister during his visit to Dandi 
on 6th April 2005 had announced that the route connecting Ahmedabad to Dandi would 
be declared a heritage path. Subsequently, in June 2006, this Ministry declared it as a 
National Highway (NH-228). Since the functions of National Highway (NH) and the 
heritage route are distinct, it was earlier decided to delink the development of NH-228 
from development of heritage path and to plan improvement of the NH as per relevant 
parameters and existing procedures of this Ministry. Accordingly, this Ministry had finalized 
the alignment taking into account the existing geometrics, minimum requirement of  land 
acquisition for further geometric improvements and future prospect of development of 
the National Highway corridor. The alignment of NH-228 thus finalized was conveyed to 
the State Government on 23.11.2012 requesting for “No Objection” as it included State 
Highways and other arterial roads. The State Government did not support the proposed 
alignment.

The issue of the alignment was again discussed with the official of Government 
of Gujarat in a meeting taken by the Secretary RT&H on 12th March 2014 wherein it 
was decided that entire alignment by re-visited by Ministry’s officers alongwith State 
Govt. officials and a joint report on alignment be presented. Accordingly joint inspection 
of the alignment was carried out. Subsequently, a meeting was held on 5th June, 2014 
under chairmanship of Secretary, (RT&H) and it was decided that Govt. of Gujarat shall 
prepare and submit the revised alignment of Dandi Route giving chainage wise details in 
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consultation with Regional Officer, MoRT&H Gandhinagar as per alignment suggested 
during joint inspection of the official of Ministry and Govt. of Gujarat, keeping in view 
the points discussed during the meeting. It was also decided to obtain NOC from Ministry 
of Culture regarding the alignment of NH-228 and the walkway crisscrossing and running 
parallel to NH-228 and additional length to be taken over by Ministry of Culture.

The issue of the alignment was also discussed in the meeting held on 9th June 
2014 at New Delhi between Hon’ble Minister Road Transport, Highways & Shipping 
and Hon’ble Chief Minister, Gujarat, it was inter-alia decided that the proposal of the 
alignment of NH-228 (Ahmedabad – Dandi Route) shall be submitted by Government 
of Gujarat along with all relevant details. The alignment would be finalized after the 
proposal is received from Stat Government. A provision of ` 297 crore has been made in 
the Annual Plan 2014-15 for development of NH-228 (Ahmedabad-Dandi Route).

Vadodara – Mumbai Expressway as NhdP project

1318. SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that Government has declared Vadodara Mumbai 
Expressway as NHDP Project; and

(b) if so, the present status of the project and the reasons for the delay, if any?

THE MINISTER Of STATE IN THE MINISTRY Of ROAD TRANSPORT AND 
HIGHWAYS (SHRI KRISHAN PAL): (a) Yes, the project has been approved as part of 
NHDP Phase VI Programme.

(b) The feasibility Study and the pre-construction activities. The delay such as 
land acquisition, forest clearances etc. have been taken up.

Proposals under PMgSy from Chhattisgarh

†1319. DR. BHUSHAN LAL JANGDE: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) whether Chhattisgarh Government has submitted a proposal to the Central 
Government for 519 roads under the Pradhan Mantri Gram Sadak Yojana (PMGSY) during 
2012-13, the number of roads which have been approved and by when the remaining 
roads would be approved; and

(b) whether the State Government has submitted proposals for the construction 
of 148 roads under Rural Connectivity Investment Programme (RCIP) and Rural Roads 
Sector III (RRSIII) to the Central Government during the above period for which allocation 
is required to be made and by when the allocations would be made?
†Original notice of the question was received in Hindi.
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THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) Project proposals amounting to ` 790.30 crores 
for constructing 517 road works covering 1,799 km length have been sanctioned to 
Chhattisgarh by the Government of India during the year 2012-13 as per proposals of 
the State.

(b) Project proposals amounting to Rs. 186.85 crores for constructing 137 road 
works (including 5 No. of bridges) covering 429.06 km length have been sanctioned 
by the Government of India during the year 2013-14 under ADB Rural Connectivity 
Investment Programme Tr-II (ADB RCIP Tr-II). As per budget provision available for the 
Scheme, the indicative Annual Allocation of funds to the State of Chhattisgarh is Rs. 227 
crores for the financial year 2014-15.

Rural road network

1320.  SHRI PRAMOD TIWARI: Will the Minister of RURAL DEVELOPMENT 
be pleased to state:

(a) the length of rural road network in the country, as on 31st March, 2014;

(b) the number of villages/districts connected by road network by the end of the 
said period particularly in Uttar Pradesh; and

(c) the number of villages/districts proposed to be connected by roads under the 
Twelfth five Year Plan in the country?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) As per Core Network data for PMGSY furnished 
by the States, the length of Core Network of rural roads in the country is 11.37 lakh 
Kms.

(b) The State have provided connectivity to 97,838 eligible unconnected 
habitations under Pradhan Mantri Gram Sadak Yojana (PMGSY) since inception of 
the Scheme till March, 2014. As reported by the State of Uttar Pradesh, 11,129 eligible 
unconnected habitations have been provided connectivity under PMGSY since inception 
of the Scheme till March, 2014.

(c) Under PMGSY, 29,156 eligible unconnected habitations are proposed to be 
provided connectivity during the Twelfth five Year Plan period.

Setting up of bharat Rural Livelihoods Foundation

†1321. SHRI VIJAY GOEL:
    SHRI PRABHAT JHA:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether it is a fact that the previous Government had set up Bharat Rural 

†Original notice of the question was received in Hindi.
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Livelihood foundation in place of Council for Advancement of People’s Action and 
Rural Technology (CAPART);

(b) if so, the details thereof;

(c) whether the many cases of corruption in the erstwhile institution CAPART 
had come to light over the years; and

(d) if so, whether these cases are being investigated and if so, the details 
thereof?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) and (b) The Government has set up Bharat Rural 
Livelihoods foundation as an independently registered society for charitable purposes 
under the Societies Registration Act, 1860 with an objective to facilitate and upscale civil 
society action in partnership with the Government for transforming lives and livelihoods 
of the rural households. However, the Government has separately taken a decision to 
initiate action to wind up CAPART within a period of two years from August, 2013.

(c) and (d) As per available information, two cases of corruption had been reported 
in the CAPART. The cases are sub-judice in CBI Courts in Patna and Kolkata. However, 
major penalty has been imposed on each of the two officials involved in these cases 
wherein one official has been given compulsory retirement and the second official has 
been dismissed from service.

Monetary compensation for delay in payment of  
wages under MgNREga

1322.  SHRIMATI WANSUK SYIEM: Will the Minister of RURAL  DEVELOP-
MENT be pleased to state:

(a) whether a penal provision is in place whereby a defaulting State has to pay 
monetary compensation for delay in payment of MGNREGA wages;

(b) whether the Central Government has allocated ̀  34,000 crore for MGNREGA 
during 2014-15; and

(c) whether the Act stipulates that MGNREGA wages have to be paid within 15 
days to the beneficiary and whether there have been delay in payments of wages since its 
inception in 2006?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) Yes, Sir. As laid down in Para 29, Schedule II of 
Mahatma Gandhi Rural Employment Guarantee Act (MGNREGA) 2005, MGNREGA 
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workers are entitled to receive delay compensation at a rate of 0.05% of the unpaid wages 
per day for the duration of the delay beyond the sixteenth day of the closure of the muster 
roll.

(b) Yes, Sir. The Budget Estimate by the Central Government for MGNREGA 
during 2014-15 is fixed at ` 34,000 cr.

(c) Section 3(3) of MGNREGA, 2005 provides that the disbursement of daily 
wages shall be made on a weekly basis or in any case not later than a fortnight after the 
date on which the work was done.

There have been delays in payment of wages under MGNREGA. To address the 
issue of delay in wage payments, besides enacting a penal provision, the Ministry has 
rolled out electronic fund Management System to directly credit the wages to wage 
seekers’ accounts.

irregularities under MgNREga in Madhya Pradesh

†1323. SHRI DIGVIJAY SINGH: Will the Minister of RURAL DEVELOPMENT 
be pleased to state:

(a) the number of the cases of irregularities revealed in different development 
blocks under MGNREGA in Madhya Pradesh during 2011-12, 2012-13 and 2013-14, 
development block-wise;

(b) whether these cases have been investigated; and

(c) if so, the number and the names of the places where charges were found to be 
true along with the action taken thereon?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) As per the information provided by the Government 
of Madhya Pradesh, 953 complaints were received between 2011-12 and 2013-14 at the 
State level. Information on complaints received at sub-state levels is not compiled by the 
State Government.

(b) 284 complaints have been investigated by the State and the investigation on 
the remaining is in progress.

(c) As informed by the State Government, as per the investigation reports received 
at the State level, 50 complaints were found to be true. Appropriate actions against the 
Panchayat Raj authorities are being taken as per the provisions of Panchayat Raj Act, 

†Original notice of the question was received in Hindi.
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1993. Action against Government officers is being taken under relevant rules. In case of 
mis-appropriation of funds, the process of recovery is under progress.

inclusion of works under MgNREga

1324.  DR. R. LAKSHMANAN: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether various State Governments have made demands to include various 
types of work in the Schedule 1 to MGNREGA;

(b) if so, the details thereof;

(c) how many of the above works have been included in the Schedule 1 of the 
Act; and

(d) the reasons for not including the remaining proposals, if any?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) and (b) Yes, Sir. There had been a number of 
suggestions from various States for including more works in the Schedule-I of the 
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA). These 
have been examined and the list of works permitted under the Act has been expanded in 
January, 2014.

(c) and (d) Based on the reviews and suggestions received from the States, the Central 
Government made modifications in the list of permissible works under MGNREGA and 
notified along with works in Para 4, Schedule 1 of MGNREGA, 2005 on 03.01.2014. 
Details of permissible works under MGNREGA are given in the Statement.

Statement

The details of permissible works of under MGNREGA

i. Category  a: Public works relating to Natural Resources Management –

(i) Water conservation and water harvesting structures to augment and improve 
groundwater like underground dykes, earthen dams, stop dams, check dams with 
special focus on recharging ground water including drinking water sources;

(ii) Watershed management works such as contour trenches, terracing, contour bunds, 
boulder checks, gabion structures and spring shed development resulting in a 
comprehensive treatment of a watershed;

(iii) Micro and minor irrigation works and creation, renovation and maintenance of 
irrigation canals and drains;
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(iv) Renovation of traditional water bodies including desilting of irrigation tanks and 
other water bodies.

(v) Afforestation, tree plantation and horticulture in common and forest lands, road 
margins, canal bunds, tank foreshores and coastal belts duly providing right to 
usufruct to the households covered in Paragraph 5; and

(vi) Land development works in common land;

ii. Category b: individual assets for vulnerable sections (only for households in 
paragraph 5)

(i) Improving productivity of lands of households specified in Paragraph 5 through 
land development and by providing suitable infrastructure for irrigation including 
dug wells, farm ponds and other water harvesting structures;

(ii) Improving livelihoods through horticulture, sericulture, plantation, and farm 
forestry;

(iii) Development of fallow or waste lands of households defined in Paragraph 5 to bring 
it under cultivation;

(iv) Unskilled wage component in construction of houses sanctioned under the Indira 
Awaas Yojana or such other State or Central Government Scheme;

(v) Creating infrastructure for promotion of livestock such as, poultry shelter, goat 
shelter, piggery shelter, cattle shelter and fodder roughs for cattle; and

(vi) Creating infrastructure for promotion of fisheries such as, fish drying yards, storage 
facilities, and promotion of fisheries in seasonal water bodies on public land;

iii. Category C: Common infrastructure for NRLM compliant self help groups

(i) Works for promoting agricultural productivity by creating durable infrastructure 
required for bio-fertilizers and post-harvest facilities including pucca storage 
facilities for agricultural produce; and

(ii) Common work-sheds for livelihood activities of self-help groups.

iV. Category d: Rural infrastructure:

(i) Rural sanitation related works, such as, individual household latrines, school toilets 
units, Anganwadi toilets either independently or in convergence with schemes of 
other Government Departments to achieve ‘open defecation free’ status and solid 
and liquid waste management as per prescribed norms.
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(ii) Providing all-weather rural road connectivity to unconnected villages and to 
connect identified rural production centres to the existing pucca road network; and 
construction of pucca internal roads or streets including side drains and culverts 
within a village; 

(iii) Construction of play fields;

(iv) Works for improving disaster preparedness or restoration of roads or restoration of 
other essential public infrastructure including flood control and protection works 
providing drainage in water logged areas, deepening and repairing of flood channels, 
chaur renovation, construction of storm water drains for coastal protection;

(v) Construction of buildings for Gram Panchayats, women self-help groups’ federations, 
cyclone shelters, Anganwadi centres, village haats and crematoria at the village or 
block level.

(vi) Construction of food Grain Storage Structures for implementing the provisions of 
The National food Security Act 2013 (20 of 2013);

(vii) Production of building material required for construction works under the Act as a 
part of the estimate of such construction works.

(viii) Maintenance of rural public assets created under the Act; and

(ix) Any other work which may be notified by the Central Government in consultation 
with the State Government in this regard.

Sand dune stabilization in desert areas of Rajasthan

†1325. SHRI RAM NARAIN DUDI: Will the Minister of RURAL DEVELOP-
MENT be pleased to state?

(a) whether the work of sand dune stabilization is going on in the desert areas of 
Rajasthan;

(b) if so, the budget allocated therefor during the last five financial years; and

(c) whether the launched projects have been completed along with the number of 
the farmers benefited therefrom?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) Yes Sir.

(b) As per information received from the Government of Rajasthan, the budgetary 
allocation for sand dune stabilization works during the last five years is as follows:-

†Original notice of the question was received in Hindi.
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Year Allocation (` in lacs)

2009-10 61.57

2010-11 84.78

2011-12 35.18

2012-13 1865.18

2013-14 3646.39

(c) The Rajasthan forestry and Bio-diversity Project Phase-II has started only 
from the last year and benefits will start accruing after a few years when the plantations 
are established.

Financial assistance to mentally retarded persons under MgNREga

1326.  DR. PRADEEP KUMAR BALMUCHU: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government is considering to modify the guidelines 
of Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) for the 
benefit of mentally retarded persons for granting financial assistance for their livelihood;

(b) if so, the details thereof;

(c) whether Government has already issued directions to the States in this regard; 
and

(d) if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) No, Sir.

(b) to (d) Do not arise.

Maintenance of roads under PMgSy

†1327. SHRIMATI KANAK LATA SINGH: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) the details of the present system of maintenance of roads constructed under 
Pradhan Mantri Gram Sadak Yojana (PMGSY);

(b) whether it is a fact that the condition of roads constructed under PMGSY turns 

†Original notice of the question was received in Hindi.
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pitiable as these are not repaired on time and being linked to name of Prime Minister the 
State Governments don’t carry out their repairs as per set standards;

(c) the details of poor and broken roads and the shortcoming in their maintenance, 
State-wise; and

(d) whether Government is contemplating to release funds under this scheme for 
the repair of roads constructed under PMGSY, so that the quality of these roads doesn’t 
suffer?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) to (d) Rural Roads is a State subject and PMGSY is 
a one time special intervention of the Government of India to improve rural infrastructure 
through construction of roads. The technical specifications and geometric design standards 
given in Rural Roads Manual/Hill Road Manual as well as other relevant specifications 
published by the Indian Road Congress (IRC) have resulted in construction of quality 
roads under PMGSY. The PMGSY guidelines stipulate that the construction of quality 
road works is the responsibility of the State Governments. further, all PMGSY roads 
are covered by a 5-year maintenance contract, entered into along with the construction 
contract, with the same contractor, in accordance with the Standard Bidding Document 
(SBD). Maintenance funds to service the maintenance contract are budgeted by the State 
Governments. On expiry of 5-year post-construction maintenance, the State Governments 
make necessary budget provision to place such roads under zonal maintenance contracts. 
In order to bring the execution of PMGSY works to the desired quality standard, a three 
tier quality management mechanism has been institutionalized. Under the first tier, the 
Programme Implementation Units (PIUs) in the States, at the field level are required to 
ensure process control through mandatory tests on material and workmanship at field 
laboratory. The second tier is a structured independent quality monitoring at the State level 
through State Quality Monitors (SQMs) to ensure that every work is inspected at initial 
stage, middle stage and final stage of the construction. Under the third tier, independent 
National Quality Monitors (NQMs) are deployed by the Ministry for random inspection 
of road works to monitor quality and also to provide guidance of senior professionals to 
the field functionaries.

The Government of India has launched PMGSY – II which envisages consolidation 
of the existing Rural Road Network to improve its overall efficiency as a provider of 
transportation services for people, goods and services. It also focuses on upgradation 
of existing selected rural roads (Through Routes and Major Rural Links) based on their 
economic potential and their role in facilitating the growth of rural market centres and 
rural hubs. Under PMGSY – II, an overall target of 50,000 km length has been approved 
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for upgradation and the State specific entitlements have been communicated to all the 
States.

Performance of poverty alleviation schemes

1328.  DR. T. N. SEEMA: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether Government has taken any steps to address the problem of poverty in 
the country which has the highest population of poor in the world;

(b) if so, the details of the targets set and achieved under the schemes for the 
purpose during last three years, year-wise and State-wise;

(c) whether the current ongoing schemes have failed to achieve the targets;

(d) whether Government has any plans to review the schemes launched for 
poverty alleviation in the country; and

(e) if so, the details thereof along with the steps being taken in this regard and if 
not, the reasons therefor?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) to (c) The Ministry of Rural Development, 
through State Governments and Union Territory Administrations, is implementing major 
schemes, namely, the Mahatma Gandhi National Rural Employment Guarantee Act 
(MGNREGA) and National Rural Livelihoods Mission (NRLM) for poverty alleviation 
by providing wage and self employment in rural areas of the country. MGNREGA aims 
at enhancing livelihood security of rural households by guaranteeing at least 100 days of 
wage employment in a year to the adult members of every rural household who is willing 
to do unskilled work. The NRLM aims at reducing poverty b enabling poor households 
to access gainful self-employment/skilled wage employment by ensuring appreciable 
improvement in their livelihoods on a sustainable basis. The Ministry does not set targets 
for poverty reduction under these schemes.

(d) and (e) The Schemes are reviewed as and when required.

Women participation under MgNREga

1329.  SHRI RITABRATA BANERJEE: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) whether the grievance redressal mechanism was not shouldering its 
responsibilities and that the absence of proper amenities continued to discourage women’s 
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participation under the Mahatma Gandhi National Rural Employment Guarantee Act 
(MGNREGA);

(b) if so, the details thereof;

(c) whether Government would extend help to the States, along with strengthening 
the social audit system by empowering and self-help groups in the programme;

(d) whether there are incidents of threats being faced by those engaged in social 
auditing; and

(e) if so, whether they are provided with security by Government?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) and (b) As per Section 19 of the Mahatma Gandhi 
National Rural Employment Guarantee Act (MGNREGA) the State Governments shall, 
by rules, determine appropriate grievance redressal mechanisms at the Block level and the 
district level for dealing with any complaint by any person in respect of implementation of 
the Scheme and lay down the procedure for disposal of such complaints. The notification/
framing of Grievance Redressal Rules by the States are reviewed from time to time by the 
Ministry of Rural Development.

All States have been requested to provide the prescribed worksite amenities, 
including provision of crèche, as per the provisions of the Schedule II of the Act. The 
share of women persondays in the total persondays generated under the MGNREGA 
has been steadily increasing, and stands at 58% as on 30.6.2014. As against the statutory 
requirement of one-third of the beneficiaries being women about 48.4% of the workers 
under Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) are 
women.

(c) With a view to strengthen the Social Audits in accordance with the Audit of 
Scheme rules 2011, a special project has been formulated to provide special financial 
assistance for engaging Social Audit Resource Persons at the State and District level Social 
Audit Units. The Ministry, vide notification dated 3.1.2014, has mandated organization 
of concurrent social audit for all works every month for which each Programme Officer 
should make available free of cost the details of works done and expenditure made  
thereof to the various village level organizations including Self-Help Groups for 
verification.

(d) No such incident has been reported to the Ministry by the States/UTs.

(e) Does not arise.
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Model villages in the country

1330.  DR. PABHAKAR KORE: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether it is a fact that Government proposes to create at least one model 
village in each district in the country in the line of Gujarat’s dream village Punsari;

(b) If so, whether Government has initiated any steps for comprehensive study of 
this model so that it can be replicated across the country; and

(c) if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) to (c) At present there is no proposal to create at 
least one model village in the Country. However, a team of officials from the Ministry of 
Rural Development have visited Punsari Gram Panchayat, Gujarat, to see the facilities 
and amenities in the model village. further, the Union Budget 2014-15 has laid stress 
on delivering integrated project based infrastructure in rural areas through the Shyama 
Prasad Mukherji Rurban Mission.

assets created under MgNREga

1331.  SHRI MANSUKH L. MANDAVIYA: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) whether Government is considering to conduct detailed study about the assets 
created under MGNREGA, as despite huge money spent by Government, no actual 
development work has been generated and concrete assets created there under;

(b) whether Government is going to study for inclusion of Khadi related work in 
MGNREGA; and

(c) whether Government is going to issue any advisory to the State Governments 
in this regard and if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) The Ministry of Rural Development had engaged 
Institutions like Indian Institute of Science, Bangalore, Indian Institute of Management 
(IIMs), Indian Institutes of Technology (IITs), National Institute of Rural Development 
(NIRD), National Sample Survey Organization (NSSO) and other professional institutions 
to conduct studies and surveys on the implementation of Mahatma Gandhi National Rural 
Employment Gurantee Act (MGNREGA). Some major findings of such studies related to 
impact of MGNREGA works are:
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(i) Increase in Agriculture wages and enhanced bargaining power of rural poor.

(ii) Creation of environmental friendly jobs.

(iii) Reduction in soil erosion and enhancement in soil organic matter

(iv) Improvement in ground water table, agricultural productivity and cropping  
  intensity.

(v) Reduction in water vulnerability index, agriculture vulnerability, livelihood  
  vulnerability.

(vi) Reduction in distress migration.

The Ministry has initiated action to further improve the quality and sustainability of 
works being created under the Scheme.

(b) No, Sir.

(c) Does not arise.

Saranda action Plan

1332.  SHRI PARIMAL NATHWANI: Will the Minister of RURAL  
DEVELOPMENT be pleased to state:

(a) the latest status of Saranda Action Plan towards the implementation and 
developing the Maoist stricken villages in the Saranda forest; and

(b) if the project has been completed, the outcome thereof indicating the cost 
of the project present status of the Maoists there and life of the decades long deprived 
population?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) and (b) Saranda Action Plan was launched to 
address the basic needs of the tribal people living in 56 villages under six Gram Panchayats 
in Saranda area of West Singhbhum, Jharkhand, through integrated implementation of 
Government Schemes. Under National Rural Livelihoods Mission, through Resource 
Block Strategy, 323 Self Help Groups (SHGs) and 18 Village Organizations (VOs) have 
been formed. 123 SHGs have received a total of ` 18.45 lakh as revolving funds and 
102 SHGs have received a total of ` 52 lakh as Community Investment fund (CIf). To 
provide connectivity to the eligible unconnected habitations in this area, the Ministry had 
sanctioned 9 road works and one bridge covering 103.48 Km length at the cost of ` 68 
crore on 2nd March, 2012. As reported by the State, 5 road works and one bridge have 
been completed. Under Indira Awas Yojana (IAY), for additional houses in this area, 
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an amount of ` 2,182.50 lakh was sanctioned as central share during 2011-12. During 
2012-13 and 2013-14, ` 941.29 lakh and ` 149.95 lakh were sanctioned respectively. The 
concerted effort of the Government has helped in mainstreaming of the people of this area 
and improving quality of their life.

Households benefit from MGNREGA

1333.  SHRI PRAMOD TIWARI:
 SHRI P. BHATTACHARYA:
 SHRI K.C. TYAGI:
 SHRIMATI RAJANI PATIL:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) the number of household benefited under MGNREGA during the last three 
years;

(b) how many days of work they got, State-wise; and

(c) the details of wages paid, State wise?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) State-wise details of the number of households 
provided employment under the Mahatma Gandhi National Rural Employment Guarantee 
Act (MGNREGA) during the last three years are given in the Statement–I (See below).

(b) State-wise details of average persondays per households under MGNREGA 
during the last three years are given in the Statement–II (See below).

(c) State-wise details of wages paid to the households under MGNREGA during 
the last three years are given in the Statement–III (See below).

Statement–I

Households provided employment during the last three years,  
State-wise under MGNREGA

Sl. No States  Households provided employment (in Nos)

  2011-12 2012-13 2013-14

1        2 3 4 5

1. Andhra Pradesh 4998016 5853567 5949921 
 (including Telangana)

2. Arunachal Pradesh 4443 129023 139353
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1        2 3 4 5

3. Assam 1349078 1234828 1262986

4. Bihar 1769469 2087564 2058212

5. Chhattisgarh 2725027 2637699 2512356

6. Gujarat 822080 681028 578678

7. Haryana 277748 294142 324871

8. Himachal Pradesh 505467 514687 539054

9. Jammu and Kashmir 431152 646516 653953

10. Jharkhand 1574657 1419072 1138914

11. Karnataka 1652116 1331967 1450457

12. Kerala 1416441 1526283 1523812

13. Madhya Pradesh 3879959 3519283 2905955

14. Maharashtra 1504521 1624521 1139996

15. Manipur 356264 456910 455398

16. Meghalaya 335182 332452 362438

17. Mizoram 168711 174884 177000

18. Nagaland 372849 386520 407712

19. Odisha 1378597 1599276 1710280

20. Punjab 245453 240191 412241

21. Rajasthan 4522234 4217342 3614960

22. Sikkim 54684 56634 63288

23. Tamil Nadu 6343339 7061409 6265662

24. Tripura 566770 596530 599531

25. Uttar Pradesh 7327738 4947427 4983836

26. Uttarakhand 469285 439791 397482

27. West Bengal 5516968 5817331 6125500
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1        2 3 4 5

28. Andaman and Nicobar 19300 12602 13555

29. Dadra and Nagar Haveli NR NR NR

30. Daman and Diu NR NR NR

31. Goa 11167 5057 5021

32. Lakshadweep 3871 1851 612

33. Puducherry 42546 41286 39335

34. Chandigarh NR NR NR

 ToTal 50645132 49887673 47812369

NR=Not Reported

Statement – II

Details of Average persondays per households under MGNREGA  
during last three years, State-wise 

Sl. No States  Average persondays per households  
   (in No.)

  2011-12 2012-13 2013-14

1        2 3 4 5

1. Andhra Pradesh 59 56 50 
 (including Telangana)

2. Arunachal Pradesh 16 34 25

3. Assam 26 25 24

4. Bihar 39 45 42

5. Chhattisgarh 44 45 52

6. Gujarat 38 41 40

7. Haryana 39 44 36

8. Himachal Pradesh 53 51 52

9. Jammu and Kashmir 48 57 51
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1        2 3 4 5

10. Jharkhand 39 40 38

11. Karnataka 42 46 50

12. Kerala 45 55 57

13. Madhya Pradesh 44 40 42

14. Maharashtra 51 54 45

15. Manipur 63 62 25

16. Meghalaya 50 52 58

17. Mizoram 77 88 75

18. Nagaland 80 63 45

19. Odisha 33 34 42

20. Punjab 26 27 33

21. Rajasthan 47 52 51

22. Sikkim 60 64 70

23. Tamil Nadu 48 58 59

24. Tripura 86 87 88

25. Uttar Pradesh 36 29 35

26. Uttarakhand 42 44 42

27. West Bengal 27 35 37

28. Andaman and Nicobar 43 52 43

29. Dadra and Nagar Haveli NR NR NR

30. Daman and Diu NR NR NR

31. Goa 28 14 23

32. Lakshadweep 43 26 23

33. Puducherry 25 21 21

34. Chandigarh NR NR NR

 ToTal 43 46 46

NR=Not Reported
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Statement–III

The State-wise details of wages paid to the households during  
last three years under MGNREGA

Sl.No. States  Expenditure on wage (` in lakh)

  2011-12 2012-13 2013-14

1     2 3 4 5

1. Andhra Pradesh 286460.21 347762.45 334857.82 
 (including Telangana)

2. Arunachal Pradesh 46.47 3246.92 5858.86

3. Assam 45927.39 40037.20 45610.06

4. Bihar 68430.95 114000.28 108239.05

5. Chhattisgarh 146353.18 155895.17 151887.13

6. Gujarat 34910.66 33223.42 29017.59

7. Haryana 19323.13 23716.24 24962.02

8. Himachal Pradesh 32265.25 32047.02 37940.73

9. Jammu and Kashmir 22565.49 43138.95 38879.09

10. Jharkhand 73372.08 68853.42 58015.73

11. Karnataka 95653.25 86586.92 145582.86

12. Kerala 97167.22 131667.89 120699.30

13. Madhya Pradesh 192553.87 177815.70 168008.38

14. Maharashtra 108950.03 150492.89 81329.37

15. Manipur 26544.37 40523.51 17440.00

16. Meghalaya 19339.54 17730.04 24385.21

17. Mizoram 15237.28 20752.85 2043.087

18. Nagaland 33429.07 25767.04 19962.97

19. Odisha 55922.37 66695.09 92900.57

20. Punjab 9103.30 9933.49 17372.22
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1     2 3 4 5

21. Rajasthan 184904.28 217315.11 180746.16

22. Sikkim 2844.00 4603.68 5937.16

23. Tamil Nadu 278482.15 394148.59 364500.04

24. Tripura 57785.28 64092.28 69702.62

25. Uttar Pradesh 315134.13 169191.60 220675.54

26. Uttarakhand 22739.54 19296.30 23102.28

27. West Bengal 182058.70 254384.39 249294.10

28. Andaman and Nicobar 1428.93 1097.01 879.50

29. Dadra and Nagar Haveli NR NR NR

30. Daman and Diu NR NR NR

31. Goa 489.65 109.19 203.18

32. Lakshadweep 196.55 95.87 33.74

33. Puducherry 1004.08 1132.52 1041.60

34. Chandigarh NR NR NR

 ToTal 2430622.40 2715353.03 2659495.75

NR=Not Reported 

Changing MgNREga into a Scheme

1334.  SHRI D. RAJA: Will the Minister of RURAL DEVELOPMENT be pleased 
to state:

(a) whether it is a fact that the Chief Minister of Rajasthan has asked the Central 
Government why the Mahatma Gandhi National Rural Employment Guarantee Act 
(MGNREGA) cannot be delivered as a scheme and not by an Act; and

(b) if so, the details thereof and Government’s reaction thereto?

THE MINISTER Of STATE IN THE MINISTRY Of RURAL DEVELOPMENT 
(SHRI UPENDRA KUSHWAHA): (a) and (b) Yes, Sir. The Chief Minister vide her letter 
dated 7th June 2014 has raised certain issues regarding the Mahatma Gandhi National 
Rural Employment Guarantee Act (MGNREGA), one of which is questioning the need to 
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continue it as an Act, rather than converting into a Scheme. The issue has been examined 
and she has been intimated through letter dated 26th June 2014 that Government is 
committed for an effective implementation of the provisions of the Act and towards that 
end, would deliberate on all the issues raised therein.

Development of Mookkaiyur fishing port

1335. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of SHIPPING 
be pleased to state:

(a) whether Government is taking up the development of Mookkaiyur fishing 
Port, Ramnad District, Tamil Nadu to solve the Tamil fishermen from Rameshwaram 
going to Jaffna Sea seeking deep sea fishing; and

(b) if so, whether the Mookkaiyur fishermen hamlets deserted in 1955 
cyclone would also be restored and developed to bring back 5,000 households from 
Rameshwaram?

THE MINISTER Of STATE IN THE MINISTRY Of SHIPPING (SHRI KRISHAN 
PAL) : (a) No, Sir. There is no such proposal in the Ministry of Shipping. However, 
Department of Animal Husbandry, Dairying and fisheries, Government of India has 
informed that Government of Tamil Nadu has submitted a proposal for construction 
of fishing harbor at Mookkaiyur in Ramanathapuram District at an estimated cost of  
` 122.04 crore has sought 100% Central assistance under the Centrally Sponsored 
Scheme (CSS). The request of Government of Tamil Nadu is not in accordance with the 
provisions of the CSS implemented by Department of Animal Husbandry, Dairying and 
Fisheries. Besides, the Government of Tamil Nadu has not confirmed the availability of 
land and environmental clearance for the project.

(b) Does not arise.

Share of inland Waterways transport

1336.  SHRI HUSAIN DALWAI: Will the Minister of SHIPPING be pleased to 
state:

(a) the share of Inland Waterways Transport (IWT) in the total cargo handled in 
the country;

(b) the potential of navigable waterways and the navigable waterways developed 
for commercial transportation;

(c) the reasons for low share in cargo transport as well as less utilization of 
navigable potential in the country;
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(d) whether Government proposes to use IWT network for ‘water tourism’ in the 
Konkan region of Maharashtra;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER Of STATE IN THE MINISTRY Of SHIPPING (SHRI KRISHAN 
PAL) : (a) As per the Total Transport System Study conducted by M/s RITES for the 
Planning Commission in 2007-08, the modal share of IWT in term of tonne-km was 
0.40%.

(b) As per the report on ‘Integrated National Waterway Transportation Grid’ the 
potential divertible cargo rail and road to inland water transport is estimated to be 146.6 
million tonnes by the year 2021-22 provided if all the National Waterways have been 
developed with 2.5 to 3 m Least Available Depth (LAD) along with terminals with road 
& rail connectivity, wherever feasible. The following waterways have been declared as 
National Waterways (NWs):

(i) Ganga-Bhagirathi-Hooghly river system (Allahabad-Haldia – 1622 km) in the  
  States of Uttar Pradesh, Bihar, Jharkhand and West Bengal as NW-1, declared  
  in 1986.

(ii) River Brahmaputra (Dhubri-Sadiya – 891 km) in the State of Assam of NW –  
  2 declared in 1988.

(iii) West Coast Canal (Kottapuram-Kollam) along with Udyog mandal and  
  Champakara Canals- (205 km) in the State of Kerala as NW-3 declared in  
  1993.

(iv) Kakinada-Puducherry canals along with Godavari and Krishna rivers (1078  
  km) – in the State of Andhra Pradesh, Tamil Nadu and Union territory of  
  Puducherry as NW-4 declared in 2008.

(v) East Coast Canal integrated with Brahmani river and Mahanadi delta rivers  
  (588 km) in the State of West Bengal and Odisha as NW-5 declared in 2008.

(c) The rapid development of road and rail network in the country and initial 
neglect in development of inland water transport are the reasons for its negligible modal 
share in the country.

(d) to (f) There is no National Waterway in the Konkan region of Maharashtra. 
Development and regulation of only those waterways which are declared as National 
Waterways come under the purview of the Central Government. The responsibility of 
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development of other waterways rest with the respective State Governments. further as 
per information provided by the Ministry of Tourism there is no water tourism project of 
the Central Government in the Konkan region of Maharashtra.

Committee for use of Mumbai Port trust land

1337.  DR. T. SUBBARAMI REDDY:  Will the Minister of SHIPPING be pleased 
to state:

(a) whether Government has constituted a committee for better use of Mumbai 
Port Trust land;

(b) if so, the details thereof;

(c) what is the total acreage of land that is available under the trust and its value;

(d) whether there is a plan to build world-class cruise terminal, new waterways 
project, floating hotel and restaurants, etc.;

(e) if so, the details thereof; and

(f) if not, how Government proposes to utilize the port land in the overall interest 
of the industry and the country?

THE MINISTER Of STATE IN THE MINISTRY Of SHIPPING (SHRI 
KRISHAN PAL) : (a) and (b) Yes, Sir. Ministry of Road Transport, Highways and 
Shipping, Government of India has constituted a committee for preparing a road map for 
the development of Mumbai Port’s waterfront and port lands.

(c) The total acreage of land available in the Port Trust is approximately 752.72 
hectares and the approximate value of the same based on the ready reckoner is around Rs. 
46,000 crore. This doesn’t include value of water area under Mumbai Port. The valuation 
is likely to vary depending upon the use of land such as residential, commercial, industrial, 
permissible fSI, TDR etc. and other factors.

(d) to (f) Yes, Sir. Plans have been conceptualized to build world class cruise 
Terminal, Marina, floating Hotel and restaurant which will come under the remit of the 
Committee constituted for preparing the road map for development of Mumbai Port’s 
water front and port lands.

Expansion and development programmes of Mormugao Port trust

1338. SHRI SHANTARAM NAIK: Will the Minister of SHIPPING be pleased to 
state:

(a) whether Mormugao Port Trust has taken development and expansion 
programme;
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(b) if so, the details thereof and the cost projected and incurred with respect to 
each of the items;

(c) whether there is any private companies participating in these development 
projects;

(d) if so, the details thereof and their financial involvement; and

(e) the essential points in the public-private participation agreement?

THE MINISTER Of STATE IN THE MINISTRY Of SHIPPING (SHRI KRISHAN 
PAL) : (a) Yes, Sir.

(b) The details of Schemes of development and expansion taken up along with 
cost and updated status in Mormugao Port is given in the Statement (See below).

(c) Yes, Sir.

(d) The details of ongoing PPP projects and corresponding financial involvement 
is as stated below:

Sl. No. Name of the Project Name of Private  Estimated cost 
  Company (` in crores)

1. Development of Second  M/s. Adani Mormugao 406.00 
 coal handling terminal at  Port Terminal Pvt. Ltd. 
 Berth No. 7 at Mormugao  
 Port, Goa on DBfOT.  

2. Installation of Rapid in  M/s. South West Port Ltd. 45.00 
 motion wagon loading  
 system at 5A & 6A Berths. 

(e) Essential points of PPP agreements are:-

 (i) Risk allocation between Concessionaire and Concessioning Authority;

 (ii) Conditions precedent;

 (iii) Dispute resolution arrangement;

 (iv) Escrow mechanism;

 (v) Provisions to handle unforeseen changes;

 (vi) Percentage Revenue share payable to Concessioning Authority;

 (vii) Tenure of Concession & performance standards;

 (viii) Minimum Guaranteed Throughput (MGT) to be achieved, if applicable.
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appointment of stevedores

1339.  DR. T.N. SEEMA: Will the Minister of SHIPPING be pleased to state:

(a) the process and criteria for selection and appointment of stevedores in various 
ports across the country;

(b) whether Government is aware of the violations of various sections of the 
Major Port Trust Act, 1963 by port authorities while fixing cargo handlers;

(c) if so, the details thereof;

(d) the nature of the licences issued to the cargo handling agents;

(e) whether fees charged by the stevedores are not approved by Government and 
they do not share revenues with the landlord port; and

(f) if so, the details thereof and the punitive action to be taken against the erring 
officials and the handlers?

THE MINISTER Of STATE IN THE MINISTRY Of SHIPPING (SHRI KRISHAN 
PAL) : (a) The Major Ports appoint Stevedores in accordance with the Steveredoring 
Regulations which include provision for licensing stevedores. Stevedoring Licenses are 
issued by the Ports in case the firm fulfills the criteria, namely a Company registered 
under the Companies Act or a partnership firm or any other legal entity. Stevedores so 
licensed are required to deposit security of a least ̀  5 lakhs, undertake to provide minimum 
equipment/gear (either owned or hired), undertake to employ at least 4 supervisory 
personnel with minimum of two years of cargo handling/stowage experience, and pay the 
fee issue/renewal of the license, which may be revised from time to time. The license is 
valid for a period of three years and the same is strictly renewed on the basis of achieving 
minimum guaranteed throughput/prescribed performance parameters as fixed by the Port. 
Generally, there is no limit prescribed in Stevedoring Regulations for issue of number of 
stevedoring licenses in a Major Port to encourage the competition.

(b) to (f) The importer or exporter or registered steam agents can engage Cargo 
Handling Agents (CHA) for handling Cargo on shore where Port does not undertake 
the job of Cargo Handling. The functions and the activities undertaken by such CHAs 
varies depending on the requirements of the respective clients viz. stevedoring activities 
(discharging or loading) at the vessels, clearance of the cargo from the port to the required 
destination prescribed by the client i.e. by road, rail or other modes of transport. Normally 
the Ports issue the following licenses to the contractors/agents who undertake shore 
handling activities on behalf of Importers/Exporters:-
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(i) Stevedoring License

(ii) Clearing/forwarding License

(iii) Handling Agency License

 The licenses issued to cargo handling agents are generally in nature of permits. 
The Major Ports have two types of berths, one which is operated by the Port itself and the 
other, which is operated by the PPP operators. The revenue generated in the two models 
i.e. PPP berths and Port’s own berths are totally different. In case of PPP berths, the Port 
gets a revenue share on cargo handling charges and rentals for the land licensed out. In 
case of Port’s own berths, the Port  receives wharfage, berth hire charges from the vessels 
and charges from licensed stevedores and cargo handling agents for the resources used 
such as cranes, equipment, manpower etc. All these charges are as per the Schedule of 
Rates, which is fixed by Tariff Authority for Major Ports (TAMP).

Representations have been received that a mechanism to collect Revenue Share / 
Royalty from Stevedores/ CHAs should be devised by the Major Ports and the charges 
collected by the Stevedores/ CHAs from their clients should be regulated by TAMP. 
The Ministry of Shipping had constituted a Committee under the Chairmanship of 
Development Adviser (Ports) in June, 2013 to examine the existing Stevedoring Policy 
and make suitable recommendations to strengthen the policy framework and make it more 
effective and purposeful. The Committee has submitted its Report. A Committee under 
the Chairmanship of Chairman, Indian Ports Association and with four other Port Trust 
Chairmen as members has studied the recommendations of the Development Advisor 
(Ports) Committee and also the representations received on collection of Royalty/Revenue 
Share. The Committee has submitted its Report recently.

Status of inland waterways in assam

1340.  SHRI SANTIUSE KUJUR: Will the Minister of SHIPPING be pleased to 
state:

(a) the present status of the inland waterways in Assam;

(b) whether the channel depth required for shipping in Brahmaputra throughout 
the year is maintained;

(c) if so, the details thereof;

(d) if not, the reasons therefor; and

(e) the steps taken to maintain the minimum channel depth of river Brahmaputra 
for shipping?
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THE MINISTER Of STATE IN THE MINISTRY Of SHIPPING (SHRI 
KRISHAN PAL) : (a) The river Brahmaputra from Sadia to Bangladesh Border (891 
kms.) was declared as National Waterway No. 2 in 1988. Inland Waterways Authority 
of India (IWAI) is developing this waterway for shipping and navigation by providing 
a navigational channel with targeted depth and width for most part of the year, aids for 
day and night navigation, fixed/ floating terminals at selected locations for berthing and 
loading/ unloading of vessels.

(b) and (c) 2.5m depth from Bangladesh Border to Neamati (629 kms.), 2 m depth 
from Neamati to Dibrugarh (139 kms.) and 1.5 km. depth from Dibrugarh to Sadia (123 
kms.) are maintained throughout year.

(d) Does not arise.

(e) IWAI undertakes various river conservancy works like dredging and bandalling 
wherever required depending on the surveys conducted periodically for maintaining the 
targeted depth.

irregularities in expenditure on cleaning of ganga

†1341. SHRI VIJAY GOEL: Will the Minister of WATER RESOURCES, RIVER 
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the amount incurred by the Central and State Governments on the Ganga’s 
cleanliness as of now and the details of achievements thereof;

(b) whether it is a fact that many cases of irregularities in respect of expenditure 
made have surfaced under different schemes on the Ganga’s cleanliness;

(c) if so, the details thereof and whether those cases are being investigated and if 
not, the reasons therefor;

(d) whether Government is contemplating to make any national river policy; and

(e) if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) Ministry of Environment and forests (MoEf) have informed 
that Ganga Action Plan (GAP) Phase-I was launched as a centrally funded scheme in 1985 
and later GAP Phase-II was initiated in 1993 with the objective of improving the water 
quality of river Ganga. Under both phases of GAP, a total of 83 sewage treatment plants 
(STP) including 2 common effluent treatment plants (CETPs) have been sanctioned for 

†Original notice of the question was received in Hindi.
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undertaking pollution abatement activities in the identified polluted stretches of the river 
Ganga, of which 69 treatment plants with a capacity to treat 1098 million litres per day 
(mld) – GAP-I: 869 mld, GAP-II: 229 mld have been established. The total expenditure 
so far, incurred on conservation of river Ganga under the GAP Phase – I and II is ̀  986.34 
crore as on 31st March, 2014.

In 2009, ‘National Ganga River Basin Authority’ (NGRBA) was setup for pollution 
control in river Ganga. The works under NGRBA Programme include laying of sewerage 
system, sewage treatment plants, solid waste management, common effluent treatment 
plant (CETP) for controlling industrial pollution, river front management, crematoria etc. 
So far, 70 schemes in 48 towns in five Ganga States and 6 institutional development 
projects including Automatic Water Quality Monitoring and Ganga Knowledge Center 
have been sanctioned at a total cost of ` 5004.19 crore under the programme. An amount 
of ̀  1229.87 crore has been released from centre and State, of which Central Government’s 
share is ` 912.52 crore and State Governments share `317.35 crore. An expenditure of 
` 838.76 crore has been reported till March, 2014 for implementation of the projects. 
Treatment capacity of 589.93 mld shall be created on implementation of these projects, 
of which 110.50 mld has been created so far.

 Under both, GAP Phase-I and Phase – II (on main stem and under Hon’ble 
Supreme Court’s directions) and NGRBA, an expenditure of ` 1825.10 crore has been 
incurred by 5 basin States on the main stem of river Ganga. A total treatment capacity 
of 1208.50 mld (ST – 1188.50 mld, CETP – 20 mld) has been created under GAP and  
NGRBA till June, 2014.

(b) and (c) MoEf have informed that no such information is available with them.

(d) and (e) No such proposal is presently under active consideration of the 
Government.

assistance to Chhattisgarh

†1342. DR. BHUSHAN LAL JANGDE: Will the Minister of  WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that Chhattisgarh Government has covered in its budget 
Kharang, Maniyari, Kelo, Suliawat, Jonk Lower projects under the mega/medium 
irrigation projects and the proposal is pending for financial assistance from the centre;

(b) if so, by when the amount of assistance would be extended;

†Original notice of the question was received in Hindi.
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(c) whether the work of repair, renovation and restoration is to be done of old 
ponds of the State and a letter for approval of the same has also been sent to the Central 
Government; and

(d) if so, by when the assistance would be extended?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH  
KUMAR GANGWAR): (a) and (b) Yes, Sir. The Central assistance (CA) released during 
the year 2013-14 and cumulative release in respect of the Kharang, Maniyari, Kelo, 
Sutiapat irrigation projects are as under:

Sl.  State/Project  Major/ Medium CA released during Cumulative 
No. Name  2013-14  CLA/Grant 
   (` in crore) Released since  
    inception upto  
    31.3.2014  
    (` in crore)

1. Kelo Project Major 13.61 40.63

2. Kharung Major (ERM) 2.60 10.47

3. Sutiapat Medium 0.00 18.47

4. Maniyari Major (ERM) 21.33 43.58 
 Tank (ERM)

  ToTal  37.54 113.15

ERM: Extension, Renovation and Modernization

In addition to above, as informed by Government of Chhattisgarh, the Sutiapat 
irrigation project was completed during the year 2012-13. However, no proposal has been 
received in respect of Jonk Lower Irrigation project for Central assistance under AIBP so 
far.

(c) and (d) Government of India launched a Scheme Repair, Renovation and 
Restoration (RRR) of water bodies/ponds to be implemented all over the country which 
has multiple objectives such as reclamation of lost irrigation potential, improvement 
of command area/catchment area of the tanks, restoring/increase in storage capacity of 
water bodies etc. by providing Central Grant to State Governments. This is a continuing 
scheme since Tenth Plan. During Tenth Plan scheme, 10 water bodies of Kabir Dham 
District in Chhattisgarh were taken up and a Central Assistance (CA) of ` 1.68 crore was 
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released and all the 10 water bodies were restored. During Eleventh Plan scheme, 131 
water bodies costing ` 122.91 crore from Chhattisgarh were included. CA of ` 34.68 
crore during 2011-12 and ` 37.97 crore during 2013-14, as 2nd installment was released 
for the repair works of 131 water bodies.

The Government of Chhattisgarh has submitted two proposals during Twelfth Plan 
containing 85 projects costing ` 149.28 crore and another proposal containing 19 projects 
costing ` 36.5296 crore to be included under the scheme RRR of water bodies. The 
comments on these proposals have been forwarded to the State Government by Central 
Water Commission (CWC) for compliance. The release of fund depends on the response 
and compliance of these observations by the Government of Chhattisgarh.

Soil erosion by rivers

†1343. SHRI RAMDAS ATHAWALE: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government is aware that there has been steady erosion of soil by 
several rivers especially in Yamuna and Ganga during the last three years;

(b) if so, the steps taken or proposed to be taken by the Central Government to 
control soil erosion by these rivers;

(c) whether any financial aid has been given during that period to check erosion; 
and

(d) if so, the details thereof, as on date, State-wise?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR 
GANGWAR): (a) and (b) The erosion of soil is a natural and dynamic process in many 
rivers including Yamuna and Ganga, when they flow through alluvial strata. The extent 
of erosion depends on flow conditions of the rivers, type of soil and it varies from year to 
year. Management of floods and erosion is a State subject and the Government of India 
renders assistance to States in the form of technical advice and promotional financial 
support for effective management of floods and erosion. The Government of India had 
launched a flood Management Programme (fMP) during Eleventh Plan for undertaking 
works related to anti-erosion, river management, flood control and anti-sea erosion. The 
Cabinet approved continuation of fMP during Twelfth Plan with an outlay of ` 10,000 
crore.

(c) and (d) As on date, the Central assistance of ` 4138.55 crore has been released 
under fMP during Eleventh and Twelfth Plan. The State-wise details of Central assistance 
released during Eleventh Plan and Twelfth Plan, as on date are given in the Statement.

†Original notice of the question was received in Hindi
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Statement

Details of funds released during Eleventh and Twelfth Plan under  
Flood Management Programme

Sl. No. State Total funds released during Eleventh 
  and Twelfth Plan (upto 17.07.2014)  
  (` in Crore)

1         2 3

1. Arunachal Pradesh 95.60

2. Assam 747.41

3. Bihar 823.84

4. Chhattisgarh 19.32

5. Goa 11.98

6. Gujarat 2.00

7. Haryana 46.91

8. Himachal Pradesh 194.98

9. Jammu and Kashmir 311.15

10. Jharkhand 21.34

11. Karnataka 20.00

12. Kerala 63.68

13. Manipur 82.94

14. Mizoram 3.40

15. Nagaland 44.41

16. Odisha 95.64

17. Puducherry 7.50

18. Punjab 40.43

19. Sikkim 85.29

20.. Tamil Nadu 59.82
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1         2 3

21. Tripura 20.91

22. Uttar Pradesh 366.58

23. Uttarakhand 102.77

24. West Bengal 781.16

 ToTal 4049.06

 Spilled over works of Tenth Plan 89.79

 Grand ToTal 4138.85

Cleaning of river ganga and yamuna

†1344. SHRI PREM CHAND GUPTA: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether the Central Government has formulated an action plan for the cleaning 
of rivers Ganga and Yamuna;

(b) if not, by when Government proposes to formulate such a plan;

(c) whether it is a fact that high level of arsenic and fluoride have been detected 
in the water of rivers Ganga and Yamuna; and

(d) if so, the steps being taken by Government to address this problem 
immediately?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH  
KUMAR GANGWAR): (a) and (b) Water and Sanitation are the State subjects, and 
the major sources of pollution in rivers fall under the responsibilities of local and State 
authorities. The Central Government is at best supplementing the efforts of the State 
Governments/local bodies by providing Central assistance for pollution abatement.

Ministry of Environment and forests have informed that for river Ganga, National 
Ganga River Basin Authority (NGRBA) has been setup in 2009 under the Chairmanship 
of the Prime Minister. The implementing agency for NGRBA is National Mission on 
Clean Ganga (NMCG). National River Conservation Directorate (NRCD) is entrusted 
with pollution control and conservation/development of river Yamuna, and other non-
Ganga river. further, the concerned State Pollution Control Boards are responsible 
to control and monitor industrial pollution in order to ensure that untreated industrial 
effluents are not discharged into the rivers, thereby polluting them.

†Original notice of the question was received in Hindi.
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Since inception of the National Ganga River Basin Authority (NGRBA) 
programme,76 schemes (70 infrastructure investment,5 institutional development and 1 
implementation support) in 48 towns in Ganga states have been sanctioned at a total 
cost of  ` 5004.19 crore. Against this, `  1229.87 crore has been released by the centre 
including the matching share of the States so far and a total expenditure of ` 838. 76 crore 
has been incurred till March, 2014 for implementation of the projects. A Memorandum 
of Agreement (MoA) for 10 years has been signed in 2010 by MoEf and  the consortium 
of 7 IITs for preparation of a comprehensive River Basin Management Plan for Ganga 
(GRBMP). Besides the IITs, National Institute of Hydrology (NIH), Roorkee under 
MoWR, BHU, various universities and research institutes are also involved in GRBMP. 
Interim report has been submitted, which is circulated to different ministries, departments 
and other stakeholders for comments. It is expected plan may be drawn by December, 
2014 with consultation of stakeholders.

The details of activities being implemented on Yamuna river by National River 
Conservation Directorate is given in the Statement (See below).

further, Government is giving special impetus on rejuvenation of River Ganga. 
Consultation with different stakeholders viz., Ministries such as Ministry of Environment 
and forests; Water Resources, Ganga Rejuvenation and River Development; Urban 
Development; Tourism; Shipping; Drinking Water Supply and Sanitation; Rural 
Development, etc., as well as academics, technical, and NGOs associated with cleaning 
of Ganga, is in progress. Crystallisation of action plan, including framing of its salient 
features, including time line would be known only after the finalization of the action plan 
for cleaning of River Ganga.

(c) and (d) Central Pollution Board is monitoring the levels of arsenic and fluoride 
in ground water. However, no specific information is available in this Ministry regarding 
high level of arsenic and fluoride in water of rivers Ganga and Yamuna.

Statement

State-wise and township details of sanctioned cost and expenditure in  
121 towns under National River Conservation Plan

(` in lakhs)

Sl. No. State/Town Sanctioned Cost  Expenditure by 
  (DPR) (Till 03/2014) State (Till 03/2014)

1       2 3 4

i. delhi 

1. Delhi 67031.95 73271.90

 Sub ToTal 67031.95 73271.90
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1       2 3 4

ii. haryana

2. Chhachhrauli 104.79 54.16

3. faridabad 11588.61 11100.63

4. Gharaunda 141.27 271.09

5. Gohana 347.51 382.28

6. Gurgaon 3397.04 3290.36

7. Indri 136.88 123.04

8. Karnal 2598.71 2659.58

9. Palwal 1054.19 1738.13

10. Panipat 17680.73 8172.99

11. Radaur 108.86 91.11

12. Sonepat 11427.31 7015.35

13. Yamunanagar-Jagadhri 3764.27 3726.52

 Sub ToTal 52350.17 38625.24

iii. uttar Pradesh

14. Agra 17678.19 18566.09

15. Etawah 559.76 619.48

16. Ghaziabad 12886.41 12554.54

17. Mathura 2486.12 2416.71

18. Muzaffar Nagar 1285.94 1259.02

19. Noida 2704.69 2668.36

20. Saharanpur 2486.62 2401.63

21. Vrindavan 855.92 852.37

 Sub ToTal 40943.65 41338.20

 Grand ToTal 160325.77 153235.34
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Construction of micro water dams

1345.  DR. CHANDAN MITRA: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government proposes to construct micro water dams on some 
of the seasonal rivers across the country under the Integrated Watershed Management 
Programme;

(b) if so, the details thereof along with the funds allocated/released for the purpose, 
State-wise; and

(c) the fresh steps taken by Government for developing wastelands and degraded 
lands, arvesting rain water for irrigation, promoting plantation and encouraging village 
community for further development of potential watershed?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) Ministry of Rural Development, Government of India 
has informed that the Department of Land Resources is not implementing any scheme 
specifically meant for construction of micro water dams on some of the seasonal rivers 
across the country under the Integrated Watershed Management Programme (IWMP). 
However, the Department of Land Resources has been implementing Integrated Watershed 
Management Programme (IWMP) w.e.f. 26.02.2009. IWMP is extended to all the States 
and UTs. Major activities undertaken under watershed projects include ridge area 
treatment, drainage line treatment, soil and Moisture conservation, rain water harvesting, 
nursery raising, afforestation, horticulture and pasture development, livelihood activities 
including production system and micro-enterprises, capacity building and awareness 
generation etc.

The IWMP being demand driven programme, no State-wise allocation of fund is 
made. However, the details of State-wise projects sanctioned, area covered and central 
funds released during last three years under IWMP is given in the Statement.
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declaration of irrigation projects as National Projects

†1346. DR. CHANDAN MITRA: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government is contemplating on declaring certain major irrigation 
projects as National Projects;

(b) if so, the details thereof, State-wise; and

(c) the steps Government has taken to declare the Bargi Diversion Project (BDP) 
of Madhya Pradesh as  a national project?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH  
KUMAR GANGWAR): (a) and (b) The Government of India has declared 16 projects as 
National projects. The State-wise details of 16 projects declared as National projects is 
given in the Statement (See below).

(c) The proposal for inclusion of Bargi Diversion Project under the scheme of 
National project was recommended by the High Power Steering Committee in its second 
meeting held on 17.02.2010. However, it could not be taken during the Eleventh Plan 
period due to resource crunch. The Bargi Diversion Project is now being processed for 
approval of the Government in accordance with the revised guidelines.

†Original notice of the question was received in Hindi.
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Mega irrigation projects

†1347. SHRI RAM NARAIN DUDI: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state the 
number of the mega irrigation projects run by the Central Government in Rajasthan and 
the amount being spent on their maintenance along with the details thereof during the last 
five financial years?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): Water is a state subject and it is for the State Government to plan, 
implement and run irrigation projects in their respective states. The Central Government 
is not running any mega projects in Rajasthan. However, this Ministry is providing grants 
under Accelerated Irrigation Benefit Programme (AIBP) for major and medium Projects 
and Extension, Renovation and Modernization (ERM) of major and medium Projects.

The grants provided so far in respect of projects under AIBP for completing these 
projects in Rajasthan is given in the Statement (See below). As far as the amount being 
spent on maintenance of these projects is concerned, the details are not maintained by this 
Ministry. However, while seeking assistance under AIBP, State Governments are required 
to sign a Memorandum of Understanding (MoU) with this Ministry, wherein they given 
an undertaking that sufficient funds will be provided for 10 years for maintenance of the 
projects.

†Original notice of the question was received in Hindi.
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Fall in level of reservoirs

1348.  SHRI ANAND SHARMA: Will the Minister of WATER  
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) the details of fall in the level of major reservoirs in the country due to weak 
monsoon and lack of rains in the month of June;

(b) whether a contingency plan has been prepared to meet the shortage of water 
for drinking and irrigation; and

(c) if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) Central Water Commission (CWC) monitors live storage of 
85 reservoirs of the country on weekly basis and issues Reservoir Bulletin usually on 
every Thursday. Comparison between Reservoir Bulletin of 03.07.2014 and 29.05.2014 
indicates fall in water level of 62 reservoirs out of 85 reservoirs, the details of which is 
given in the Statement (See below).

(b) and (c) Water being State subject, utilization of available water resources 
for various uses is within the purview of respective State Governments. Department 
of Agriculture and Cooperation, Ministry of Agriculture has informed that Central 
Research Institute for Dryland Agriculture (CRIDA) has prepared 520 District level crop 
contingency plans to deal with weak monsoon situation.

Statement

Water levels in 85 reservoirs under monitoring system of CWC as  
per reservoir bulletin of 03.07.2014 and 29.05.2014

Sl.  Name of reservoir State fRL Live Cap. RB of RB of Difference 

No.   (MTS.) At FRL 3.7.14 29.5.14  in level 

    (BCM) Level Level (Col-6-Col. 8) 

      (MTS) (MTS) 

1 2 3 4 5 6 7 8

1. Srisailam (A.P.) 269.75 8.288 254.30 254.75 -0.45

2. Nagarjuna Sagar (A.P.) 179.83 6.841 156.94 157.73 -0.79

3. Sriram Sagar (A.P.) 332.54 2.300 325.44 325.74 -0.30
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1 2 3 4 5 6 7 8

4. Somasila (A.P.) 100.58 1.994 87.84 90.97 -3.13

5. Lower Manair (A.P.) 280.42 0.621 273.95 274.15 -0.20

6. Tenughat (Jhar) 269.14 0.821 260.09 259.84 0.25

7. Maithon (Jhar) 146.30 0.471 140.63 142.80 -2.17

8. Panchet Hill (Jhar) 124.97 0.184 123.40 124.72 -1.32

9. Konar (Jhar) 425.81 0.176 420.98 420.75 0.23

10. Tilaiya (Jhar) 368.81 0.142 366.14 366.16 -0.02

11. Ukai (Guj) 105.16 6.615 92.66 95.65 -2.99

12. Sabarmati (Dharoi) (Guj)  189.59 0.735 180.05* 180.89# -0.84

13. Kadana (Guj) 127.70 1.472 125.10* 126.57# -1.47

14. Shetrunji (Guj) 55.53 0.300 49.42* 49.92# -0.50

15.. Bhadar (Guj) 107.89 0.188 102.75* 104.21# -1.46

16. Damanaganga (Guj) 79.86 0.502 65.85 67.80 -1.95

17. Dantiwada (Guj) 184.10 0.399 163.49* 163.74# -0.25

18. Panam (Guj) 127.41 0.697 124.30* 124.70# -0.40

19. Sardar Sarovar (Guj) 121.92 1.566 114.88 114.91 -0.03

20. Karjan (Guj) 115.25 0.523 100.59 103.21 -2.62

21. Gobind Sagar (H.P.) 512.06 6.229 488.83 479.68 9.15 

 (Bhakra)

22. Pong Dam (H.P.) 423.67 6.157 400.77 402.73 -1.96

23. Krishnaraja Sagra (Kar) 752.50 1.163 739.15 736.85 2.30

24. Tungabhadra (Kar) 497.74 3.276 486.00 483.73 2.27

25. Ghataprabha (Kar) 662.95 1.391 630.59 630.31# 0.28

26. Bhadra (Kar) 657.76 1.785 643.41** 641.47# 1.94

27. Linganamakki (Kar) 554.43 4.294 533.02 533.63 -0.61

28. Narayanpur (Kar) 492.25 0.863 487.98 487.93 0.05
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1 2 3 4 5 6 7 8

29. Malaprabha (Renuka) (Kar) 633.83 0.972 620.47** 620.50# -0.03

30. Kabini (Kar) 696.16 0.444 691.74 689.99 1.75

31. Hemavathy (Kar) 890.63 0.927 876.41 874.82 1.59

32. Harangi (Kar) 871.42 0.220 861.15 856.99 4.16

33. Supa (Kar) 564.00 4.120 524.03 532.92 -8.89

34. Vanivilas Sagar (Kar) 652.28 0.802 633.18 633.37 -0.19

35. Almatti (Kar) 519.60 3.105 507.35 507.44 -0.09

36. Gerusoppa (Kar) 55.00 0.130 49.54 48.84 0.70

37. Kallada (Parappar) (Krl) 115.82 0.507 94.05 93.05 1.00

38. Idamalayar (Krl) 169.00 1.018 133.28 133.92 -0.64

39. Idukki (Krl) 732.43 1.460 704.71 706.78 -2.07

40. Kakki (Krl) 981.46 0.447 939.71 925.59 14.12

41. Periyar (Krl) 867.41 0.173 860.17 860.26 -0.09

42. Gandhi Sagar (M.P.) 399.90 6.827 394.99 396.03 -1.04

43. Tawa (M.P.) 355.40 1.944 339.67 339.52 0.15

44. Bargi (M.P.) 422.76 3.180 407.60 409.60 -2.00

45. Bansagar (M.P.) 341.64 5.166 335.66 338.01 -2.35

46. Indira Sagar (M.P.) 262.13 9.745 245.76 247.39 -1.63

47. Barna (M.P.) 348.55 0.456 343.23 343.74 -0.51

48. Minimata Bangoi (Chh.) 359.66 3.046 355.94* 356.26## -0.32

49. Mahanadi (Chh.) 348.70 0.767 340.95 341.60 -0.65

50. Jayakwadi (Paithon) (Mah) 463.91 2.171 456.00 456.46 -0.46

51. Koyana (Mah) 657.90 2.652 621.08 624.08 -3.00

52. Bhima (Ujjani) (Mah) 496.83 1.517 488.98 490.54 -1.56

53. Isapur (Mah) 441.00 0.965 434.58 435.91 -1.33
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1 2 3 4 5 6 7 8

54. Mula (Mah) 552.30 0.609 534.90 537.33 -2.43

55. Yeldari (Mah) 461.77 0.809 455.94 456.64 -0.70

56. Girna (Mah) 398.07 0.524 384.07 384.49 0.42

57. Khadakvasla (Mah) 582.47 0.056 579.70 581.44 -1.74

58. Upper Vaitarna (Mah) 603.50 0.331 594.21 596.66# -2.45

59. Upper Tapi (Mah) 214.00 0.255 209.75 211.63 -1.38

60. Pench (Totaladoh) (Mah) 490.00 1.091 480.13 481.51 -1.38

61. Upper Wardha (Mah) 342.50 0.564 337.41 337.64 -0.23

62. Hirakud (Odi) 192.02 5.378 182.64 185.17# -2.53

63. Balimela (Odi) 462.08 2.676 451.41 453.52 -2.11

64. Salanadi (Odi) 82.30 0.558 78.36 78.82 -0.46

65. Rengali (Odi) 123.50 3.432 110.70 115.80 -5.10

66. Machkund (Jalput) (Odi) 838.16 0.893 829.22 831.43 -2.21

67. Upper Kolab (Odi) 858.00 0.935 847.80 850.05 -2.25

68. Upper Indravati (Odi) 642.00 1.456 627.95 630.99 -3.04

69. Thein (Pun) 527.91 2.344 520.56 520.41 0.15

70. Mahi Bajaj Sagar (Raj) 280.75 1.711 270.80* 271.25# -0.45

71. Jhakam (Raj) 359.50 0.132 348.10* 348.45# -0.35

72. Rana Pratap Sagar (Raj) 352.81 1.436 349.01 348.26 0.75

73. Lower Bhawani (TN) 278.89 0.792 262.81 262.62 0.19

74. Mettur (Stanley) (TN) 240.79 2.647 218.65 215.73 2.92

75. Vaigai (TN) 279.20 0.172 265.78 267.41 -1.63

76. Parambikulam (TN) 556.26 0.380 539.21 538.41 0.80

77. Aliyar (TN) 320.04 0.095 305.97 306.52 -0.55

78. Sholayar (TN) 1002.79 0.143 971.27 959.89 11.38
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79. Gumti (Trp) 93.55 0.312 83.20** 85.25## -2.05

80. Matatila (UP) 308.46 0.707 301.08 304.71 -3..63

81. Rihand (UP) 268.22 5.649 255.70 257.25# -1.55

82. Ramganga (Utt) 365.30 2.193 348.86 352.38 -3.52

83. Tehri (Utt) 830.00 2.615 750.95 743.00 7.95

84. Mayurakshi (WB) 121.31 0.480 114.91 112.56 2.35

85. Kangsabati (WB) 134.14 0.914 126.52 126.55 -0.03

 ToTal  155.046   

* Data pertains to 02.07.2014

** Data pertains to 01.07.2014

# Data pertains to 28.05.2014

## Data pertains to 27.05.2014

Cleaning of river ganga

1349.  SHRI SHANTARAM NAIK: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the project undertaken for cleaning of river Ganga and the amount spent 
thereon during the last 25 years, project-wise;

(b) the achievements made there under;

(c) whether Government proposes to bring in restrictions in using the river water 
by devotees and others; and

(d) the details of projects envisaged by Government during 2014?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH  
KUMAR GANGWAR): (a) and (b) Ministry of Environment and forests (MoEf) have 
informed that Ganga Action Plan (GAP) Phase-I was launched as centrally funded scheme 
in 1985 and later GAP Phase-II was initiated in 1993 with the objective of improving the 
water quality of river Ganga. Various pollution abatement schemes including interception 
and diversion of sewage and setting up o sewage treatment plants were taken up under 
the Plan.

Under both phase of GAP, a total of 83 sewage treatment plants (STP) including 2 
common effluent treatment plants (CETPs) have been sanctioned for undertaking pollution 
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abatement activities in the identified polluted stretches of the river Ganga, of which sixty 
nine treatment plants with a capacity to treat 1098 mld (GAP-I: 869 mld, GAP-II: 229 
mld) have been established. The total expenditure so far, incurred on conservation of river 
Ganga under the GAP Phase – I and II is ` 986.34 crore as on 31st March, 2014.

‘National Ganga River Basin Authority’ (NGRBA) was set up in 2009 as an 
empowered body for planning, financing, monitoring and coordination for ensuring 
effective abatement of pollution and conservation of the river Ganga. The works under 
NGRBA Programme include laying of sewerage system, sewage treatment plants, solid 
waste management, common effluent treatment plant (CETP) for controlling industrial 
pollution, river front management, crematoria etc. So far, 70 schemes in 48 towns in 
five Ganga States and 6 institutional development projects including Automatic Water 
Quality Monitoring and Ganga Knowledge Center have been sanctioned at a total cost 
of ` 5004.19 crore under the programme Treatment capacity of 589.93 million litres per 
day (mld) shall be created on implementation of these projects, out of which a treatment 
capacity of 110.50 mld has been reportedly created so far.

Under both, GAP Phase-I and Phase – II (on main stem and under Hon’ble Supreme 
Court’s directions) and NGRBA, an expenditure of ` 1825.10 Crores has been incurred 
by 5 basin States on the main stem of river Ganga. A total treatment capacity of 1208.50 
mld (St – 1188.50 mld, CETP – 20 mld) has been created under GAP and NGRBA till 
June, 2014.

(c) MoEf have informed that they have not proposed any such action.

(d) During the year 2014, 8 investment projects and 1 implementation support 
project with an outlay of  ̀  1181.13 crore have been approved under NGRBA programme. 
In addition, 5 more investment projects with an outlay of ` 1362.71 crore have been 
appraised by the Empowered Steering Committee (ESC) of the NGRBA and are in the 
process for approval.

The details of the projects are given in the Statement.

Statement

Detail of the projects envisaged during 2014 under NGRBA

Sl. No. Name of Project Estimated cost  Present Status 
  (` in crore)

1            2 3              4 

1. Sewerage Works in  288.94 Project sanctioned on 
 Sewerage District-A of   20.02.14 
 Allahabad
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1            2 3              4  

2. Sewerage scheme at  34.87 Project sanctioned on 
 Narora, Bulandshahar  04.04.14

3. Sewage Works in Anup  75.79 Project sanctioned on 
 Shahar, Bulandshahar,  UP  19.05.14

4. Sewerage scheme at Pahari  214.31 Project sanctioned on 
 Zone V, Patna, Bihar  20.02.14

5. STP at Beur, Patna, Bihar 68.16 Project sanctioned on  
   15.07.14

6. STP at Karmali Chak,  77.04 Project sanctioned on 
 Patna, Bihar  15.07.14

7. Sewerage scheme and STP  274.76 Project sanctioned on 
 Halishar, West Bengal  28.02.14

8. Sewerage Integration Work  145.98 Project sanctioned on 
 and Sewage Treatment Plant,   11.07.14 
 Budge, West Bengal  

9. Educating Schools and  1.28 Project sanctioned on 
 communities for conserving   04.03.14 
 habitat of Ganga River Dolphin  

 Sub-ToTal 1181.13

10. Sewerage Works in Sewerage  425.00 Project appraised by the ESC, 
 District-1, Kanpur  under process for approval

11. Sewerage works in sewerage  265.86 Project appraised by the ESC, 
 District B, Allahabad, UP  under process for approval

12. Sewerage works in Beur,  225.77 Project appraised by the ESC, 
 Patna, Bihar  under process for approval

13. Sewerage works at Karmali  170.71 Project appraised by the ESC, 
 Chak, Patna, Bihar  under process for approval

14. Sewerage Integration Work  275.37 Project appraised by the ESC, 
 and Sewage Treatment Plant,   under process for approval 
 Barackpore, West Bengal  

 Sub-ToTal 1362.71

 Grand ToTal 2543.84
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 Monitoring Brahmaputra water flow

1350.  DR. PRADEEP KUMAR BALMUCHU: Will the Minister of WATER 
RESOURCES, RIVER, DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) whether it is a fact that Government of China has formally agreed to allow 
Indian Hydrological experts to conduct study tours in Tibet territory to monitor the water 
flow on the upper reaches of Brahmaputra;

(b) if so, the details thereof; and

(c) the details of other MoUs entered into between the countries to extend mutual 
cooperation on trans-boundary rivers?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH  
KUMAR GANGWAR): (a) and (b) The agreement between India and China includes 
a provision that, in order to ensure normal provision of hydrological information, if 
necessary, after mutual consultation through diplomatic channel, the parties may dispatch 
hydrological experts to each other’s country to conduct study tour according to the 
principle of reciprocity.

(c) India and China have signed a Memorandum of Understanding (MoU) on 
Provision of Hydrological Information in respect of three stations namely Nugesha, 
Yangcun and Nuxia on Yarlung Zangbu/Brahmaputra river in flood season in January 
2002 which was renewed in June 2008 and in May 2013 for next five years. Similarly, 
another MoU for the provision of similar data by China to India during the flood season in 
respect of one station namely Tsada on Langquenzangbo/Sutlej River was signed in April 
2005 and was renewed in December 2010 for next five years.

further, both sides also signed a separate MoU on Strengthening Cooperation on 
Trans-Border Rivers on 23rd October 2013.

Sharing of water in Rajasthan

†1351. SHRI ASHK ALI TAK: Will the Minister of WATER RESOURCES, RIVER 
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the States having dispute with Rajasthan in the matter of inter-State water 
share;

(b) the details of volume of water in cusecs, Rajasthan used to get from the 
concerned States and the volume of water it is getting, at present; and

(c) the details of efforts made by the Central Government for settling the disputes 
during 2013-14?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR 
GANGWAR): (a)to (c) The details are given in the Statement (See below).

†Original notice of the question was received in Hindi.
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Statement

Name of  Quantity of water (Cusec) Quantity of Efforts made by Central 
the States  Rajasthan used to get  water (Cusec) Government for settling of 
  being received  dispute during 2013-14 
                                         2011-12         2012-13 by Rajasthan  
  now (2013-14) 

UP and Haryana  88.9 193.7 199.4 In the 44th and 45th meeting 
regarding Yamuna     of Upper Yamuna River 
Waters #    Board (UYRB) held in  
    July, 2013 and January,  
    2014, respectively, it was  
    decided that UYRB will  
    discuss the matter of  
    establishing Gauge and  
    Discharge sites at Hindon Cut  
    and Agra/Gurgaon canal with  
    Chief Engineer, Central Water  
    Commission, so that the due  
    share of Rajasthan may be  
    released.

Punjab and  1750.096 1607.823 1770.816 The issue lies in the domain 
Haryana for     of Bhakra Beas Management 
Sutlej Waters*    Board.

Punjab and  10836.23 10251.95 10989.56 $ 
Haryana for  
Ravi Beas Waters* 

# from July to June     
* from 21st May to 20th May 
$.  The matter is sub-judice in Apex Court.

decline in water storage

1352.  SHRI S. THANGAVELU: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that, according to the Central Water Commission (CWC), 
all India storage of water decreased from 61.78 BCM on April 3, 2014 to 51.13 BCM on 
May 1, 2014;

(b) whether it is also a fact that the declining storage would also impact drinking 
water supplies and hydro power generation; and
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(c) whether CWC has undertaken any latest update on the availability of water in 
all the important 85 reservoirs in the country?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) Yes, Sir. The storage level in the reservoirs tend to decrease 
in the summer (non-monsoon) period and increase in the monsoon period.

(b) The utilization of available water for different purposes is within the purview 
of the respective State Government/Reservoir owner. Central Water Commission (CWC) 
issued an advisory in April, 2014 to all State Governments to assess the total water 
availability during the oncoming monsoon season and to plan allocations in respect of 
drinking water and irrigation accordingly so that water available during the hydrologic 
year 2014-15 is utilized optimally.

(c) Central Water Commission (CWC) monitors live storage of 85 reservoirs of 
the country on weekly basis and issues a reservoir bulletin. This information is also hosted 
on CWC’s website www.cwc.gov.in usually every Thursday.

inter-linking of rivers

†1353. SHRI PARVEZ HASHMI: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that a policy has been formulated to inter-link the rivers at 
national level to solve the water crisis of the country;

(b) whether, after the formulation of the policy, water would be available in 
sufficient quantity for irrigation in the fields and the depleting level of ground water 
would be checked and the availability of drinking water would certainly be increased; 
and

(c) if so, the details of the above said project by which water can be made available 
economically along with the names of the States to be benefited thereby?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH  
KUMAR GANGWAR): (a) to (c) The Ministry of  Water Resources (MoWR) has 
formulated a National Perspective Plan (NPP) for Water Resources Development 
envisaging inter-basin transfer of water from surplus basins to deficit basins/areas. Under 
the NPP 30 links have been identified, with an estimated irrigation potential of 35 million 
hectares, apart from the incidental benefits of flood moderation, navigation, drinking water 
supply, fisheries, salinity and pollution control etc. The availability of surface water as 
envisaged under NPP for irrigation is also expected to reduce the exploitation of ground 
water in those areas. The details of the links identified on rivers in various States of the 
country are given in the Statement.
†Original notice of the question was received in Hindi.
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achievements of CadWM

1354.  DR. KANWAR DEEP SINGH: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the details of physical and financial achievements of Command Area 
Development and Water Management (CADWM) during the Eleventh five Year  
Plan;

(b) whether this scheme is continuing during the Twelfth five Year Plan; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) The Central Government released ` 1957 crore under the 
Command Area Development and Water Management (CADWM) Programme, to cover 
a Culturable Command Area of 2.08 Million Hectares, during Eleventh five Year Plan. 
The details are given in the Statement (See below).

(b) and (c) Yes, Sir. This scheme is continuing during the Twelfth five Year Plan. In 
addition to the components prevailing during Eleventh five Year Plan, new components 
such as micro irrigation, land  Leveling, one time infrastructure grants to Water Users’ 
Associations (WUAs) and Water and Land Management Institutes (WALMIs)/ Irrigation 
Management Training Institute (IMTIs) have also been included. The programme is being 
implemented pari passu with Accelerated Irrigation Benefits Programme (AIBP) during 
Twelfth five Year Plan.

Statement

State-wise Physical and Financial Achievements of Command Area Development  
and Water Management Programme during XI Plan

Sl. No. Name of the State Physical achievement  Central assistance  
  during XI Plan  released during 
  (Thousand hectare) XI Plan (` Lakh)

1 2 3 4

1. Andhra Pradesh 39.418 0.00

2. Arunachal Pradesh 11.451 585.96

3. Assam 4.885 820.61



[21 July, 2014] 367Written Answers to  Unstarred Questions

1 2 3 4

4. Bihar 126.430 11708.14

5. Chhattisgarh 154.267 9677.26

6. Goa 3.847 86.980

7. Gujarat 42.880 4633.52

8. Haryana 255.612 22762.55

9. Himachal Pradesh 0.613 0.00

10. Jammu and Kashmir 57.431 7758.50

11. Jharkhand 0.000 0.00

12. Karnataka 114.759 21090.84

13. Kerala 1.386 524.33

14. Madhya Pradesh 61.954 7589.85

15. Maharashtra 88.904 8798.96

16. Manipur 23.356 3804.33

17. Meghalaya 0.371 29.08

18. Mizoram 0.053 19.43

19. Nagaland 0.073 34.43

20. Odisha 103.853 12321.88

21. Punjab 251.444 18680.37

22. Rajasthan 131.252 11659.61

23. Sikkim 0.000 0.00

24. Tamil Nadu 110.025 10890.30

25. Tripura 0.000 0.00

26. Uttar Pradesh 399.536 39317.05

27. Uttarakhand 7.036 409.92

28. West Bengal 90.851 2522.53

 ToTal 2081.687 195726.42
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inter-linking of rivers

1355.  SHRI RITABRATA BANERJEE: Will the Minister of WATER RESOURCES, 
RIVER DEVLEOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government is planning to inter-link the rivers;

(b) if so, the details thereof; and

(c) whether the inter-linking of rivers can cause devastating floods?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR 
GANGWAR): (a) and (b) The Ministry of Water Resources, River Development and 
Ganga Rejuvenation (MoWR, RD & GR) has formulated a National Perspective Plan 
(NPP) for Water Resources Development envisaging inter-basin transfer of water from 
surplus basins to deficit basins/ areas. Under the NPP 30 links have been identified, with 
an estimated irrigation potential of 35 million hectares, apart from the incidental benefits 
of flood moderation, navigation, drinking water supply, fisheries, salinity and pollution 
control etc.

(c) No, Sir. On the other hand, an incidental benefit envisaged under the 
interlinking of rivers programme is the moderation and control of floods.

development of rivers

†1356. DR. SATYANARAYAN JATIYA: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) The Ministry’s action plan to make river water pure and ever flowing;

(b) whether any comprehensive policy and programme would be framed in 
consultation with the Ministry of Urban Development to restrain urban contaminated 
drains from merging with river water or to take measure for making them pollution free 
and if not, the details of manners in which the water of rivers would be kept pure and 
flowing; and

(c) whether the Central Government would implement the entire project of 
Kshipra river water purification and making it pollution free during “Simhastha Kumbh 
Parva of 2016” in Madhya Pradesh?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 

†Original notice of the question was received in Hindi.
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RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH  
KUMAR GANGWAR): (a) Water and Sanitation are the State subjects, and the major 
sources of pollution in rivers fall under the responsibilities of local and state authorities. 
The Central Government is at best supplementing the efforts of the State Governments/ 
local bodies by providing Central assistance for pollution abatement. 

Ministry of Environment and forests have informed that for river Ganga, National 
Ganga River Basin Authority (NGRBA) has been set up in 2009 under the Chairmanship 
of the Prime Minister. The implementing agency of NGRBA is National Mission on Clean 
Ganga (NMCG). for rivers other than Ganga, National River Conservation Directorate 
(NRCD) is entrusted with pollution control and conservation/ development of river. It has 
a National River Conservation Plan (NRCP) for such activities. further, the concerned 
State Pollution Control Boards are responsible to control and monitor industrial pollution 
in order to ensure that untreated industrial effluents are not discharged into the rivers, 
thereby polluting them.

(b) Government is committed for rejuvenation of River Ganga. Consultation with 
different stakeholders viz., Ministries such as Ministry of Environment and forests; Water 
Resources, Ganga Rejuvenation and River Development; Urban Development; Tourism; 
Shipping; Drinking Water Supply and Sanitation; Rural Development, etc.; as well as 
academics, technical experts and NGOs associated with cleaning of Ganga, is in progress. 
Crystallisation of action plan, including framing of its salient features, including time 
line would be known only after the finalisation of the action plan for cleaning of River 
Ganga.

(c) Based on the results of the action plan for Ganga, Government may extend the 
action plan in a phased manner for other major rivers of the country.

Pollution in yamuna

†1357. SHRI MOTILAL VORA: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that untreated industrial and sewage wastes are being 
discharged into Yamuna in the National Capital Territory of Delhi, as a result of which 
the water of the river is getting more polluted;

(b) if so, the steps being taken by Government to stop this;

(c) the number of plants installed to treat the sewage water in Delhi and the 
number of plants still needed; and

†Original notice of the question was received in Hindi.
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(d) the steps being taken by Government to install the required number of 
plants?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR 
GANGWAR): (a) and (b) Yes, Sir. The Delhi Jal Board, entrusted with management of 
sewage and industrial treatment in Delhi, has intimated that the following steps are being 
taken in this regard;

 (i) The work of “Laying of Interceptor sewer along 3 major drains (Najafgarh, 
Supplementary and Shahdara) to intercept sewage from unsewered areas 
through subsidiary small storm water drains” and carry this sewage to the 
nearest sewage treatment plant (STP) to ensure that only treated effluent is 
discharged into these 3 major drains, is being undertaken. 65% of this work 
has been completed.

 (ii) Similarly, steps are being taken to revive interceptor sewer between Aruna 
Nagar II Cluster, up to the outfall of Khyber Pass drains, as well as to intercept 
Metcalf House, Qudesia, Mori Gate, Tonga Stand, Civil Military drains into 
the existing Ring Road trunk sewer, which has recently been rehabilitated 
under Yamuna Action Plan-II.

 (iii) Action Plan for provision of sewerage facilities in unsewered areas (around 
45%) has been finalized and work will be carried out in a phased manner 
depending upon the technical feasibility and availability of funds.

(c) and (d) The DJB has further informed that presently 18 Wastewater Treatment 
Plants (WWTPs), with a sewage treatment capacity of 603.72 MGD are operational in 
Delhi. 5 WWTPs with a designed capacity of 80MGD are likely to be commissioned 
in 2014-15, taking the overall treatment capacity of 683.72 MGD in 2014-15. After 
completion of these works, the contamination of river Yamuna is likely to be reduced 
significantly.

ganga manthan programme

1358.  SHRI AAYANUR MANJUNATHA: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) whether the Ganga Manthan Programme, a nationwide public movement is 
being launched for rejuvenation of Ganga from October, 2014 onwards;
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(b) if so, the details thereof;

(c) whether the Programme would also include Yamuna and other important 
rivers of the country; and

(d) whether it is a fact that MPs and MLAs, through whose constituency river 
Ganga flows, would also actively be involved in the Programme and if so, the details 
thereof?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR 
GANGWAR): (a) to (d) As informed by Ministry of Environment and forests (MoEf), a 
national level consultation in the name of ‘Ganga Manthan’ was organized on 7th of July, 
2014 at New Delhi to facilitate interaction with various stakeholders including policy 
makers and implementers, academics, environmentalists, spiritual leaders and NGOs. 
The event was organized by the National Mission for Clean Ganga (NMCG), a registered 
society under MoEf, implementing the river Ganga pollution abatement programme under 
National Ganga River Basin Authority (NGRBA). It was aimed to provide a platform 
for various stakeholders to come together to discuss the issues and possible solutions to 
the challenging task of Ganga Rejuvenation. The views expressed by the stakeholders 
participating in ‘Ganga Manthan’ would be helpful for the preparation of a road map for 
the preparation of a comprehensive plan to rejuvenate the River Ganga.

National policy for revival of water bodies

1359.  SHRI RAJKUMAR DHOOT: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has put in place a National Policy for revival of water 
bodies in the country;

(b) if so, the salient features thereof; and

(c) if not, the reasons therefor and by when such a policy would be there in place 
for implementation?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (c) State Governments undertake several measures for 
protection and revival of water bodies in the States. The State efforts are supplemented by 
the Central Government under the scheme for Repair, Renovation and Restoration (RRR) 
of Water Bodies. It is proposed to Providen Central assistance for restoration of 10,000 
water bodies during the Twelfth  plan at a cost of ` 6235 crore. The main objectives of the 
scheme for Repair, Renovation and Restoration (RRR) of Water Bodies are:
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(i) Comprehensive improvement of selected tank systems including restoration;

(ii) Improvement of catchment areas of tank;

(iii) Community participation and self-supporting system for sustainable  
  management for water bodies covered by the programme;

(iv) Ground Water Recharge;

(v) Capacity Building of communities, user groups standing committee for  
  Panchayats and State Government/Central Government Agencies concerned  
  with the planning, implementation and monitoring of the project;

(vi) Increase in storage capacity of water bodies;

(vii) Improvement in agriculture/horticulture productivity and increase in recharge  
  of ground water in downstream areas of water bodies;

(viii) Environmental benefits through improved water use efficiency; irrigation  
  benefits through restoration of water bodies, supplementation of the  
  groundwater use and promotion of conjunctive use of surface and ground  
  water;

(ix) Development of tourism, cultural activities, etc. and

(x) Increased availability of drinking water.

further, the National Water Policy, 2012 has made several recommendations for 
protection and revival of water bodies in the country, such as protection against pollution 
and encroachment / diversion of water bodies, integrated conservation in a scientifically 
planned manner through community participation, etc.

Water bodies as no go areas

1360.  SHRI RAJKUMAR DHOOT: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government proposes to declare water bodies in urban areas no go 
areas in the country;

(b) if so, the details thereof;

(c) whether Government has identified old Baolis in the National Capital and the 
rest of the country for their revival; and

(d) if so, the details thereof?
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THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) and (b) The Ministry of Urban Development (MoUD) has 
issued an advisory to the States on conservation and restoration of water bodies in urban 
areas. The States have been advised to designate water bodies as a separate land use 
classification that is legally tenable. It should be done in parallel with the protected areas 
as defined under the Environment Protection Act and the Forest Protection Act to prevent 
their encroachment and destruction.

(c) and (d) The Department of Environment, NCT of Delhi has reported that 15 old 
water bodies have been identified for revival. In dry baolies, cleaning of debris and waste 
is being done; they are also kept guarded to avoid further degradation and destruction.

Examination of units discharging effluents in Ganga

1361. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) whether the National Green Tribunal has ordered the examination of 956 units 
in Uttar Pradesh that were discharging their effluents directly into Ganga river;

(b) if so, the details thereof;

(c) whether Government has identified the industrial units discharging their dirty 
water directly into Ganga along its entire stream and if so, the details thereof;

(d) whether hydro power projects have also been identified along the entire stream 
of Ganga and are proposed to be closed down; and

(e) if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR 
GANGWAR): (a) to (c) Ministry of Environment and forests (MoEf) have informed that 
National Green Tribunal (NGT) in Application No. 299 of 2013 in matter of Krishan 
Kant Singh and Anr. V/s National Ganga River Basin Authority and Ors, have ordered for 
examination of 956 units in Uttar Pradesh, on which notices issued by U.P. State Pollution 
Control Board and for submission of status report on the suggested items.

MoEF have further informed that the Central Pollution Control Board had identified 
764 grossly Polluting industries along the main stem of river Ganga. About 501 MLD 
of waste water after treatment is discharged into the river from these industries. The 
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CPCB has inspected 704 units and taking action against the defaulting units. Directions 
to comply with the environmental standards have been issued to 165 non-complying 
industries under the Water Prevention and Pollution Control Act 1974 and Environment 
Protection Act 1986. Closure notices have been issued to 48 GPI units.

(d) and (e) MoEf have informed that information concerning number of projects 
along the entire stream of Ganga is not available with them. further, the three Hydro Electric 
Projects on river Bhagirathi, namely, Loharinag Pala, Pala Maneri and Bhaironghati, have 
been discontinued, on the recommendations of National Ganga River Basin Authority, in 
the year 2010.

Cleaning of ganga

1362.  DR. K.P. RAMALINGAM: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that Government is considering to give top priority for 
cleaning up of Ganga;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has asked the National Ganga River 
Basin Authority (NGRBA) to expedite the ongoing work of cleaning the river; and

(d) if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) to (d) Government is committed for rejuvenation of River 
Ganga. Consultation with different stakeholders viz., Ministries such as Ministry of 
Environment and forests (including National Ganga River Basin Authority – NGRBA); 
Water Resources, Ganga Rejuvenation and River Development; Urban Development; 
Tourism; Shipping; Drinking Water Supply and Sanitation; Rural Development, etc., as 
well as academics, technical experts and NGOs associated with cleaning of Ganga, is in 
progress. Crystallisation of action plan, including framing of its salient features, time line 
and likely expenditure would be known only after the finalization of the action plan for 
cleaning of river Ganga.

Cauvery Management board

1363.  DR. K.P. RAMALINGAM: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that Government is considering to set up a Cauvery 
Management Board;
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(b) if so, the details thereof;

(c) whether it is also a fact that Government has prepared a draft note on the 
above; and

(d) if so, the details thereof?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH  
KUMAR GANGWAR): (a) to (d) In pursuance to directions dated 10.05.2013 of Hon’ble 
Supreme Court and contradictory stands taken by the Governments of Karnataka and 
Tamil Nadu, there is a need to meticulously consider the matter from all angles before a 
decision is taken by the Government.

Construction of small ponds and dams

†1364. SHRI MAHENDRA SINGH MAHRA: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) whether the Ministry would consider constructing smaller ponds and dams 
in the country including Uttarakhand for utilizing available water for drinking and 
irrigation;

(b) if so, the number of proposals  received by the Ministry from State Governments, 
public representatives and voluntary organizations; and

(c) the details of the proposals approved so far by the Ministry?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH  
KUMAR GANGWAR): (a) to (c) Water being a State Subject, all Minor Irrigation 
Schemes as a whole are formulated, investigated, funded and implemented by the State 
Governments as per their own priorities. Ministry of Water Resources, River Development 
and Ganga Rejuvenation does not approve the Minor Irrigation Projects, under which the 
schemes for smaller ponds and dams are covered.

Devastating flood

†1365. SHRI RAMDAS ATHAWALE: Will the Minister of WATER  
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) the quantum of crops and property damaged every year due to devastating 
flood, State-wise;

†Original notice of the question was received in Hindi.
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(b) the steps taken by Government so far to control devastating floods, State-wise; 
and

(c) the steps proposed to be taken to conserve rain water so that it could be used 
for irrigation?

THE MINISTER Of STATE IN THE MINISTRY Of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH 
KUMAR GANGWAR): (a) The State-wise details of average flood damages compiled by 
Central Water Commission for the period from 1953 to 2012 are given in the Statement 
(See below).

(b) flood management falls within the purview of the States. The scheme for 
flood management are planned and implemented by concerned State Governments as 
per priority within the State and available resources. The role of Union Government is 
technical, catalytic and advisory in nature.

As absolute immunity against floods is not techno-economically feasible, a 
combination of structural measures in the form of storage reservoirs, embankments, 
drainage channels, raised platforms and non-structural measures like flood forecasting 
has been adopted by Centre/States for mitigation of impacts of floods.

Under non-structural measures, the Central Water Commission (CWC) under 
the Ministry of Water Resources, River Development and Ganga Rejuvenation issues 
flood forecasts for 175 stations in the country and these forecasts are utilised by State 
Governments in decision support mechanisms about evacuation of flood affected people 
to safer areas. The inflow forecasts issued by CWC are used by various project authorities 
for optimum operation of reservoirs aiming at safe passage of releases from reservoirs in 
the downstream.

Besides the measures taken by States, the Government of India had launched a 
flood Management Programme (fMP) in Eleventh Plan to provide central assistance to 
States for flood management / anti-erosion and anti-sea erosion works. In October, 2013, 
the Cabinet approved continuation of fMP during Twelfth Plan with an outlay of ̀  10,000 
crore.

(c) In order to store rain water for various uses including irrigation, India has 
constructed storage dams. The Government of India is also providing central assistance 
to States under Accelerated irrigation Benefit Programme (AIBP) for expediting the 
irrigation benefits of important pending storage projects. Besides, Government of India is 
also providing assistance to States for development of water bodies.
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12.00 NooN

MR. DEPUTY CHAIRMAN: We will now take up Papers to be laid on the Table.

PAPERS LAID ON THE TABLE

I. Reports and Accounts (2012-13) of EdCIL (India) Ltd. and related papers

II. Report and Accounts (2012-13) of University Grants Commission (UGC) and 
related papers

III. Annual Accounts 2012-13 of various Universities and related papers

IV. Reports and Accounts (2012-13) of various Societies, Institutes, Boards and 
Parishads and related papers

V. Second Annual Report and Accounts (2012-13) of Indian Institute of 
Management (IIM), Udaipur and related papers

VI. Reports and Accounts (2012-13) of Jharkhand Mahila Samakhya Society, 
Ranchi and Bihar Mahila Samakhya Society, Patna and related papers

VII. Reports and Accounts (2012-13) of the Central Tibetan Schools Administration 
(CTSA), Delhi, Centre for Studies in Civilizations, New Delhi and Bihar 
Education Project Council, Patna and related papers

VIII. Reports and Accounts (2012-13) of various Institutes Himachal Pradesh, Indian 
Schools of Mines (ISM), Dhanbad and Kendriya Hindi Shikshan Mandal, Agra 
and related papers

IX. Memorandum of Understanding between Government of India and EdCIL 
(India) Limited

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): Sir, I beg to lay on the Table – 

I. (1) A copy each (in English and Hindi) of the following papers, under sub- 
   section (1) (b) of Section 394 of the Companies Act, 2013:-

   (a) Annual Report and Accounts of the EdCIL (India) Limited, for  
  the year 2012-13, together with the Auditor’s Report on the  
  Accounts and the comments of the Comptroller and Auditor  
  General of India thereon.

   (b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the  
  papers mentioned at (1) above.  

[Placed in Library. See No. L.T.278/16/14]

II. (1) A copy each (in English and Hindi) of the following papers, under  

Papers Laid on  the Table
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   Section 18 and sub-section (4) of Section 19 of the University Grants  
   Commission Act, 1956:-

   (a) Annual Report of the University Grants Commission (UGC), New 
Delhi, for the year 2012-13.

   (b) Annual Accounts of the University Grants Commission (UGC), 
New Delhi, for the year 2012-13, and the Audit Report thereon.

   (c) Review by Government on the working of the above 
Commission.

 (2) Statement (in English and Hindi) giving reasons for the delay in laying the  
   papers mentioned at (1) above. 

[Placed in Library. See No. L.T.249/16/14]

III. A copy each (in English and Hindi) of the following papers:-

  (i) (a)  Annual Accounts of the Aligarh Muslim University (AMU), 
Aligarh, for the year 2012-13, and the Audit Report thereon, under 
sub-section (4) of Section 35 of the Aligarh Muslim University 
Act, 1920.

   (b) Statement giving reasons for the delay in laying the paper 
mentioned at (i) (a) above. 

[Placed in Library. See No. L.T.111/16/14]

  (ii)  (a) Annual Accounts of Rajiv Gandhi University, Doimukh, Arunachal 
Pradesh, for the year 2012-13, and the Audit Report thereon, under 
sub-section (4) of Section 34 of the Rajiv Gandhi University Act, 
2006.

   (b) Statement giving reasons for the delay in laying the paper  
mentioned at (ii) (a) above. 

[Placed in Library. See No. L.T.259/16/14]

  (iii) (a)  Annual Accounts of the Banaras Hindu University, Varanasi, for 
the year 2012-13, and the Audit Report thereon, under Section 13 
of the Banaras Hindu University Act, 1915.

   (b) Statement giving reasons for the delay in laying the paper  
mentioned at (iii) (a) above. 

[Placed in Library. See No. L.T.260/16/14]

 IV. (i) (a)    Annual Report and Accounts of the State Society of Goa 
implementing the Rashtriya Madhyamik Shiksha Abhiyan 
(RMSA), Alto Porvorim, Goa, for the year 2012-13, together with 
the Auditor’s Report on the Accounts.

Papers Laid on  the Table
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   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (iv) (a) above. 

[Placed in Library. See No. L.T.272/16/14]

  (ii) (a) Annual Report and Accounts of the State Society of Jammu and 
Kashmir implementing the Rashtriya Madhyamik Shiksha Abhiyan, 
Srinagar, for the year 2012-13, together with the Auditor’s Report 
on the Accounts.

  (b) Statement by Government accepting the above Report.

  (c) Statement giving reasons for the delay in laying the papers  
    mentioned at (v) (a) above. 

[Placed in Library. See No. L.T.268/16/14]

  (iii) (a) Annual Report and Accounts of the State Society of Tamil Nadu 
implementing the Rashtriya Madhyamik Shiksha Abhiyan (RMSA), 
Chennai, for the year 2012-13, together with the Auditor’s Report 
on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (vi) (a) above. 

[Placed in Library. See No. L.T.267/16/14]

  (iv) (a) Annual Report and Accounts of the Rashtriya Madhyamik Shiksha 
Abhiyan implementation Society, UT of Dadra and Nagar Haveli, 
for the year 2012-13, together with the Auditor’s Report on the 
Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (vii) (a) above. 

[Placed in Library. See No. L.T.266/16/14]

  (v) (a) Annual Report and Accounts of the State Society implementing 
the Rashtriya Madhyamik Shiksha Abhiyan, UT of Daman and 
Diu, for the year 2012-13, together with the Auditor’s Report on 
the Accounts.
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   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (viii) (a) above. 

[Placed in Library. See No. L.T.275/16/14]

  (vi) (a) Annual Report and Accounts of the National Institute of Foundry 
and Forge Technology (NIFFT), Ranchi, for the year 2012-13, 
together with the Auditor’s Report on the Accounts.

   (b) Review by Government on the working of the above Institute.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (ix) (a) above. 

[Placed in Library. See No. L.T.274/16/14]

  (vii) (a) Annual Report and Accounts of the Board of Apprenticeship 
Training (BOAT), Southern Region, Chennai, for the year 2012-
13, together with the Auditor’s Report on the Accounts.

   (b) Review by Government on the working of the above Board.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (x) (a) above. 

[Placed in Library. See No. L.T.253/16/14]

  (viii) (a) Annual Report and Accounts of the State Society of Assam 
implementing the Rashtriya Madhyamik Shiksha Abhiyan 
(RMSA), Guwahati, for the year 2012-13, together with the 
Audtior’s Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xi) (a) above. 

[Placed in Library. See No. L.T.225/16/14]

  (ix) (a) Annual Report and Accounts of the UEE Mission Society 
implementing the Rashtriya Madhyamik Shiksha Abhiyan 
(RMSA), NCT of Delhi, for the year 2012-13, together with the 
Auditor’s Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xii) (a) above. 
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[Placed in Library. See No. L.T.254/16/14]

  (x) (a) Annual Report and Accounts of the Maharashtra Prathamik 
Shikshan Parishad, implementing the Rashtriya Madhyamik 
Shikha Abhiyan (RMSA), Mumbai, for the year 2012-13, together 
with the Auditor’s Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xiii) (a) above. 

[Placed in Library. See No. L.T.348/16/14]

  V. (i) (a) Second Annual Report and Accounts of the Indian Institute of 
Management (IIM), Udaipur, for the year 2012-13, together with 
the Auditor’s Report on the Accounts.

   (b) Review by Government on the working of the above institute.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xiv) (a) above. 

[Placed in Library. See No. L.T.258/16/14]

  VI. (i)(a) Annual Report and Accounts of the Jharkhand Mahila Samakhya 
Society, Ranchi, for the year 2012-13, together with the Auditor’s 
Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xv) (a) above. 

[Placed in Library. See No. L.T.256/16/14]

   (ii) (a) Annual Report and Accounts of the Bihar Mahila Samakhya 
Society, Patna, for the year 2012-13, together with the Auditor’s 
Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xvi) (a) above. 

[Placed in Library. See No. L.T.275/16/14]

  VII. (i)(a) Annual Report of the Central Tibetan Schools Administration 
(CTSA), Delhi, for the year 2012-13.
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   (b) Annual Accounts of the Central Tibetan Schools Administration 
(CTSA), Delhi, for the year 2012-13, and the Audit Report 
thereon.

   (c) Review by Government on the working of the above 
Organisation.

   (d) Statement giving reasons for the delay in laying the papers 
mentioned at (xvii) (a) and (b) above. 

[Placed in Library. See No. L.T.261/16/14]

  (ii) (a) Annual Report and Accounts of the Centre for Studies in 
Civilizations for implementation of the Project of History of 
Indian Science, Philosophy and Culture (PHISPC), New Delhi, 
for the year 2012-13, together with the Auditor’s Report on the 
Accounts.

   (b) Review by Government on the working of the above Centre.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xviii) (a) above. 

[Placed in Library. See No. L.T.252/16/14]

  (iii) (a) Annual Report and Accounts of the Bihar Education Project 
Council (Bihar Shiksha Pariyojna Parishad), Bihar State Sarva 
Shiksha Abhiyan Programme Implementation Society, Patna, 
for the year 2012-13, together with the Auditor’s Report on the 
Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xix) (a) above. 

[Placed in Library. See No. L.T.251/16/14]

  VIII.(i)(a) Annual Report of the Indian Institute of Technology (IIT), Mandi, 
Himachal Pradesh, for the year 2012-13.

   (b) Review by Government on the working of the above Institute.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xx) (a) above. 

[Placed in Library. See No. L.T.106/16/14]
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  (ii) (a) Annual Report and Accounts of the Indian School of Mines (ISM), 
Dhanbad, for the year 2012-13, together with the Auditor’s Report 
on the Accounts.

   (b) Review by Government on the working of the above School.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xxi) (a) above. 

[Placed in Library. See No. L.T.250/16/14]

  (iii) (a) Annual Accounts of the Central Institute of Classical Tamil (CICT), 
Chennai, for the year 2012-13, and the Audit Report thereon.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xxii) (a) above. 

[Placed in Library. See No. L.T.110/16/14]

  (iv) (a) Annual Accounts of the Kendriya Hindi Shikshan Mandal, Agra, 
for the year 2012-13, and the Audit Report thereon.

   (b) Review by Government of the Annual Accounts of the above 
Organisation.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xxiii) (a) above. 

[Placed in Library. See No. L.T.112/16/14]

  (v) (a) Annual Report and Accounts of the Central Institute of Technology 
(CIT), Kokrajhar, Assam, for the year 2012-13, together with the 
Auditor’s Report on the Accounts.

   (b) Review by Government on the working of the above Institute.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xxiv) (a) above. 

[Placed in Library. See No. L.T.105/16/14]

  (vi) (a) Annual Report and Accounts of the Sant Longowal Institute 
of Engineering and Technology (SLIET), Longowal, Sangrur, 
Punjab, for the year 2012-13, together with the Auditor’s Report 
on the Accounts.

   (b) Review by Government on the working of the above Institute.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (xxv) (a) above. 

[Placed in Library. See No. L.T.104/16/14]
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 IX. Memorandum of Understanding between the Government of India (Ministry 
of Human Resource Development) and the Educational Consultants India 
Limited [EdCIL (India) Ltd.], for the year 2014-15. 

[Placed in Library. See No. L.T.276/16/14]

Outcome Budget (2014-15) of the Ministry of Environment and Forests

 THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION 
AND BROADCASTING; THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT, FORESTS AND CLIMATE CHANGE; AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH 
JAVADEKAR): Sir, I beg to lay on the Table, a copy (in English and Hindi) of the 
Outcome Budget, for the year 2014-15, in respect of the Ministry of Environment and 
Forests. 

[Placed in Library. See No. L.T.151/16/14]

I.  Notifications of the Ministry of Coal

II. Annual Budget (2014-15) of the Damodar Valley Corporation Kolkata

III. Report and Accounts (2012-13) of National Power Training Institute (NPTI), 
Faridabad and related papers

IV. Memoranda of understanding between Government of India and Power Grid 
Corporation of India Ltd. and NHPC Ltd

 THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER 
OF STATE IN THE MINISTER OF COAL; AND THE MINISTER OF STATE OF THE 
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL) : Sir, I 
beg to lay on the Table :- 

I.	 A	copy	each	(in	English	and	Hindi)	of	the	following	Notifications	of	the	Ministry	of	
Coal, under sub-section (1) of Section 28 of the Mines and Minerals (Development 
and Regulation) Act, 1957:-

 (1) S.O. 207 (E), dated the 2nd February, 2012, publishing the Auction by 
Competitive Bidding of Coal Mines Rules, 2012, along with the delay 
statement. 

[Placed in Library. See No. L.T.403/16/14]

 (2)  S.O. 1074 (E), dated the 11th April 2014, publishing the Auction by competitive 
Bidding of Coal Mines (Amendment) Rules, 2014. 

[Placed in Library. See No. L.T.403/16/14]

II. A copy each (in English and Hindi) of the Annual Budget of the Damodar Valley 
Corporation, Kolkata, for the year 2014-15, under sub-section (3) of Section 44 of 
the Damodar Valley Corporation Act, 1948. 

[Placed in Library. See No. L.T.124/16/14]
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III. (a) Annual Report and Accounts of the National Power Training Institute (NPTI), 
Faridabad, for the year 2012-13, together with the Auditor’s Report on the 
Accounts.

 (b) Review by Government on the working of the above Institute.

 (c) Statement giving reasons for the delay in laying the papers mentioned at (ii) 
(a) above. 

[Placed in Library. See No. L.T.308/16/14]

IV. (i) Memorandum of Understanding between the Government of India (Ministry 
of Power) and the Power Grid Corporation of India Limited (PGCIL), for the 
year 2014-15. 

[Placed in Library. See No. L.T.128/16/14]

 (ii) Memorandum of Understanding between the Government of India (Ministry 
of Power) and the NHPC Limited, for the year 2014-15. 

[Placed in Library. See No. L.T.129/16/14]

Notifications of the Ministry of Road Transport and Highways

सड़क परिवहन औि िाजमार्ग मंत्रालय में िाज्य मंत्री; तथा पोत परिवहन मंत्रालय में िाज्य 

मंत्री (श्री कृष्ण पाल) : महोदय, मैं राष्ट्रीय राजमार्ग अधिधियम, 1956 की िारा 10 के अिीि सड़क 

पधरवहि और राजमार्ग मंत्रालय की धिम्िधलधित अधिसूचिाओ ंकी एक-एक प्रधत (अंगे्रजी तथा 
धहन्दी में) सभा पटल पर रिता हंू:

 (1) S.O. 2538 (E), dated the 11th November, 2011, regarding acquisition of land, 
with or without structure, from K.M. 203.400 to K.M. 218.000 (Trichy – Karur 
Section) on National Highway No. 67 in Karur District in the State of Tamil 
Nadu.

 (2) S.O. 2556 (E), dated the 11th November, 2011, regarding acquisition of land, 
with or without structure, from K.M. 85.600 to K.M. 155.200 (Tindivanam – 
Krishnagiri Section) on National Highway No. 66 in Tiruvannamalai District 
in the State of Tamil Nadu.

 (3) S.O. 1461 (E), dated the 4th July, 2012, regarding acquisition of land, with 
or without structure, from K.M. 349.650 to K.M. 413.000 (Kuttipuram – 
Edapally Section) on National Highway No. 17 in Thrissur District in the 
State of Kerala.

 (4) S.O. 1814 (E), dated the 14th August, 2012, regarding acquisition of land, 
with or without structure, from K.M. 30.000 to K.M. 54.000 (Hyderabad – 
Yadgiri Section) on National Highway No. 202 in Nalgonda District in the 
State of Andhra Pradesh.
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 (5) S.O. 2489 (E), dated the 13th October, 2012, regarding acquisition of land, 
with or without structure, from K.M. 20.200 to K.M. 80.400 (Vikravandi 
– Kumbakonam – Thanjavur Section) on National Highway No. 45C in 
Cuddalore District in the State of Tamil Nadu.

 (6) S.O. 2767 (E), dated the 22nd November, 2012, regarding acquisition of land, 
with or without structure, from K.M. 1053.230 to K.M. 1055.680 and K.M. 
1058.040 to K.M. 1084.600 (Gundugolanu – Vijayawada Section) and K.M  
0.000 to K.M .  3.750 and K.M. 6.550 to K.M. 6.720 (Hanuman Junction 
Bypass Section) and K.M. 33.050 to K.M. 47.880 (Vijayawada Bypass 
Section) on National Highway No. 5 in Krishna District in the State of Andhra 
Pradesh.

 (7) S.O. 2855 (E), dated the 7th December, 2012, regarding acquisition of land, 
with or without structure, from K.M. 185.980 to K.M. 260.200 (Kozhikode 
Section) on National Highway No. 17 in Kozhikode District in the State of 
Kerala.

 (8) S.O. 133 (E), dated the 14th January, 2013, regarding acquisition of land, with 
or without structure, from K.M. 18.600 to K.M. 30.000 (Hyderabad – Yadgiri 
Section) on National Highway No. 202 in Rangareddy District in the State of 
Andhra Pradesh.

 (9) S.O. 564 (E), dated the 7th March, 2013, regarding acquisition of land, with or 
without structure, form K.M. 323.850 to K.M. 383.200 (Kangeyampalayam – 
Mettupalayam Section) on National Highway No. 67 in Coimbatore District 
in the State of Tamil Nadu.

 (10) S.O. 1289 (E), dated the 21st May, 2013, regarding acquisition of land, with or 
without structure, from K.M. 1053.230 to K.M. 1055.680, and K.M. 1058.040 
to K.M. 1084.600 (Gundugolanu – Vijayawada Section) and K.M. 0.000 
to K.M. 3.750 and K.M. 6.550 to K.M. 6.720 (Hanuman Junction Bypass 
Section) and K.M. 33.050 to K.M. 47.880 (Vijayawada Bypass Section) on 
National Highway No. 5 in Krishna District in the State of Andhra Pradesh.

 (11) S.O. 1335 (E), dated the 23rd May, 2013, regarding acquisition of land, with 
or without structure, from K.M.37.800 to K.M. 73.400 on National Highway 
No. 45 Ext. and K.M. 215.500 to K.M. 273.600 (Project Change) (Dindigul – 
Theni and Kumuli Section) on National Highway No. 220 in Theni District in 
the State of Tamil Nadu.

Papers Laid on  the Table



[21 July, 2014] 389

 (12) S.O. 1362 (E), dated the 24th May, 2013, regarding acquisition of land, 

with or without structure, from K.M. 0.000 to K.M. 20.200 (Vikravandi – 

Kumbakonam – Thanjavur Section ) on National Highway No. 45C In 

Viluppuram District in the State of Tamil Nadu.

 (13) S.O. 1431 (E), dated the 4th June, 2013, regarding acquisition of land, with or 

without structure, from K.M. 10.000 to K.M. 13.060 and K.M. 14.915 to K.M. 

75.200 (Tiruchirappalli – Karaikudi Section) on National Highway No. 210 in 

Pudukkottai District in the State of Tamil Nadu.

 (14) S.O. 1971 (E), dated the 2nd July, 2013, regarding acquisition of land, with 

or without structure, from K.M. 167.750 to K.M. 224.360 (Kadapa – Kurnool 

Section) on National Highway No. 18 in Kadapa District in the State of Andhra 

Pradesh.

 (15) S.O. 2091 (E), dated the 9th July, 2013, regarding acquisition of land, with or 

without structure, from K.M. 73.900 to K.M. 136.670 (Salem – Ulundurpet 

Section) on National Highway No. 68 in Viluppuram District in the State of 

Tamil Nadu.

 (16) S.O. 2139 (E), dated the 11th July, 2013, regarding acquisition of land, with 

or without structure, from K.M.356.400 to K.M. 357.300 (Chilakaluripet – 

Vijayawada Section) on National Highway No. 5 in Prakasam District in the 

State of Andhra Pradesh.

 (17) S.O. 2429 (E), dated the 12th August, 2013, regarding appointment of 

competent authority for acquisition of land, from K.M. 19.800 to K.M.29.100 

on National Highway No. 219 in Chittoor District in the State of Andhra 

Pradesh.

 (18) S.O. 2955 (E), dated the 30th September, 2013, regarding acquisition of land, 

with or without structure, from K.M. 100.000 to K.M. 165.000 (Vikravandi 

– Kumbakonam – Thanjavur Section) on National Highway No. 45C in 

Thanjavur District in the State of Tamil Nadu.

 (19) S.O. 3505 (E), dated the 27th November, 2013, regarding acquisition of land, 

with or without structure, from K.M. 270.000 to K.M. 332.600 (Mannuthy – 

Aluva Section) on National Highway No. 47 in Thrissur District in the State 

of Kerala.
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 (20) S.O. 3507 (E), dated the 27th November, 2013, regarding acquisition of land, 
with or without structure, from K.M. 16.000 to K.M. 33.050 (Vijayawada 
Bypass Section) on National Highway No. 5 in Krishna District in the State of 
Andhra Pradesh.

	 (21)	 S.O.	3638	 (E),	 dated	 the	11th	December,	 2013,	 amending	Notification	No.	
S.O. 1836 (E), dated the 26th October, 2007 to substitute certain entries in the 
original	Notification.

 (22) S.O. 3717 (E), dated the 18th December, 2013, regarding acquisition of land, 
with or without structure, from K.M. 355.000 to K.M. 356.400 and K.M. 
357.300 to K.M. 380.600 (Chilakaluripet – Vijayawada Section) on National 
Highway No.5 in Guntur District in the State of Andhra Pradesh.

 (23) S.O. 3748 (E), dated the 20th December, 2013, regarding acquisition of land, 
with or without structure, from K.M. 224.360 to K.M. 350.450 on National 
Highway No. 18 (Kadapa – Kurnool Section) in Kurnool District in the State 
of Andhra Pradesh.

 (24) S.O. 3799 (E), dated the 24th December, 2013, regarding acquisition of land, 
with or without structure, from K.M. 185.980 to K.M. 260.200 (Kozhikode 
Section) on National Highway No. 17 in Kozhikode District in the State of 
Kerala.

 (25) S.O. 229 (E), dated the 23rd January, 2014, regarding acquisition of land, with 
or without structure, from K.M. 682.980 to K.M. 741.202 (Kolkata – Chennai 
Corridor) on National Highway No. 16 (Old NH-5) in Vishakhapatnam 
District in the State of Andhra Pradesh. 

[Placed in Library.  For (1) to (25) See No. L.T. 317/16/12]

MESSAGE FROM LOK SABHA

The Appropriation (No. 2) Bill, 2014

SECRETARY-GENERAL: Sir, I have to report to House the following message 
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

“In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct  
 of Business in Lok Sabha, I am directed to enclose the Appropriation (No. 2) Bill,  
 2014, as passed by Lok Sabha at its sitting held on the 18th July, 2014.

2.	 The	Speaker	has	certified	that	this	Bill	is	a	Money	Bill	within	the	meaning	of	 
  article 110 of the Constitution of India.”

 Sir, I lay a copy of the Bill on the Table.
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SHORT DURATION DISCUSSION

The unprecedented spurt in violence in Gaza and West Bank area of  
Palestine causing death of scores of civilians

MR. DEPUTY CHAIRMAN: Now, we will take up Short Duration Discussion. 
Shri Ghulam Nabi Azad.

DR. V. MAITREYAN (Tamil Nadu): Sir, in the morning I raised a very important 
issue. Will the Government give some assurance whether they will look into the matter 
regarding the appointment of …(Interruptions)…

श्री निेश अग्रवाल (उत्तर प्रदेश) : सर, यह सरकार की ...(व्यवधान)...

DR. V. MAITREYAN: I just want an assurance from the Minister whether he will 
look into the matter abut the judges. The Government assured us that they will bring 
a Bill. I would like to know whether they are going to bring any Bill. I just want an 
assurance. That is all. Nothing more. …(Interruptions)…

MR. DEPUT Y CHAIRMAN: That is not the issue now. No …(Interruptions)… We 
are now going to take up Short Duration Discussion.

श्री के.सी. त्यारी (धिहार) : सर, सरकार िहीं चाहती है ...(व्यवधान)...

SHRI ANAND SHARMA: Sir, it cannot be allowed. …(Interruptions)…

MR. DEPUTY CHAIRMAN: I have called Mr. Ghulam Nabi Azad. He is on his 
legs. Dr. Maitreyan, I am not talking to you. …(Interruptions)…

DR. V. MAITREYAN: I am requesting, through you, Sir, …(Interruptions)… I 
would like to know whether the Government will look into the matter.

THE MINISTER OF EXTERNAL AFFAIRS AND THE MINISTER OF 
OVERSEAS AFFAIRS (SHRIMATI SUSHMA SWARAJ): Yes, we will look into the 
matter. …(Interruptions)…

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, how can you allow this? …
(Interruptions)…

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION 
AND BROADCASTING; THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT, FOREST AND CLIMATE CHANGE; AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH 
JAVADEKAR): The Member has all the options. He can write and all hon. Members’ 
letters or suggestions have always been looked into.
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MR. DEPUTY CHAIRMAN: You can write to the Government. Now Shri Ghulam 
Nabi Azad.

रवपक्ष के नेता (श्री रुलाम नबी आज़ाद) : माििीय धिप्टी चेयरमिै साहि, मैं चेयर का िहुत-

िहुत िन्यवाद करता हंू धक आज दूसरी दफा, दूसरे अटेम्प्ट में पूरी अपोधजशि की, कागें्रस और 

अपोधजशि की जो दरख्वास्त थी, पैलस्टाइि और इज़राइल के िीच में जो कंफ्ललक्ट चल रहा 

है...(व्यवधान)...

श्री के.सी. त्यारी (धिहार) : सर, यह रलत है ...(व्यवधान)... यह सीिा हमला है। 

...(व्यवधान)...

श्री रुलाम नबी आज़ाद : मैं उस पर आिे वाला हंू। उस पर चच्चा करिे का मौका धदया और 

मुझे इस िात का भी िेद है धक अरर आज से छ: धदि पहले हमिे इस धवषय पर चच्चा की होती, 

तो शायद पूरे धवश्व के देशों के साथ और िेताओ ंके साथ हमारे भारत का भी िाम जुड़ जाता, 

हमारे सदि का भी िाम जुड़ जाता क्योंधक उस वक्त, जि छ:धदि पहले यह धलस्ट हुआ था, उस 

वक्त इज़राइल की तरफ से पैलस्टाइि में धसफ्ग  हवाई हमले हो रहे थे और मरिे वालों की जो 

सखं्या थी, वह दो सौ से कम थी, लेधकि इस िीच में यह लड़ाई िड़े पैमािे पर लड़ी जा रही है 

और मैं अपिे धमत्र से इत्तफाक करता हंू धक आज धजस तरीके से इज़राइल की तरफ से 

पैलस्टाइि पर हमला चारों तरफ से धकया जा रहा है और अरर इसे रोका िहीं रया, तो 

पैलस्टाइि की और िास तौर से राज़ा फस्ट्रप रहेरी या िहीं रहेरी, पैलस्टाइि को इसकी िड़ी 

चचता है। माििीय उपसभापधत, मैं पहली सेंच्युरी से सातवीं सेंच्युरी तक जािा िहीं चाहता हंू धक 

धकसके पास इज़राइल की जमीि थी और सातवीं सेंच्युरी के िाद िीसवीं सदी तक यह जमीि 

धकस के पास थी। लेधकि मेरे ख्याल में इस झरड़े को समझिे के धलए हमारे जो कई साथी हैं, 

उिके धलए दो-चार धमिट में िकै ग्राउंउ ितािा चाहता हंू। मैं 1917 के Balfour declaration के 

िारे में भी िहीं जािा चाहता, जिधक उस वक्त के ध्रिधटश फॉरेि धमधिस्टर िे िुद ही अपिे Lord 
Rothschild   को धलिा। Balfour declared his support for the establishment of a Jewish 
homeland in the area known as Palestine.

तो कि से यह शुरू हुआ, मैं इस पूरी धहस्ट्री में इि तमाम चीजों का उल्लेि िहीं करिा 

चाहता हंू, लेधकि 1947 के साथ हम जुड़े हैं, हमारा भारत भी उसी दौराि स्वतन्त्र हुआ। 1947 में 

यिूाइटेि िेशंस का जो पीस प्लाि था इज़राइल और धफधलस्तीि के िीच में धक धकस तरह से 

जमीि का िटंवारा हो जाए, उसको अरर आज 65-66 साल के िाद देिेंरे, मेरे पास िक्शा है 

कोई भी रूरल से धिकाल सकता है, मैंिे भी उसी से धिकाला है। 1947 में इस िक्शे में ब्लैक वाला 

धफधलस्तीि है और कहीं-कहीं व्हाइट वाला इज़राइल है। इतिे वष्षों में क्या हुआ? 1947 में 

धफधलस्तीि का एधरया जो धफधलस्तीिी अरि के पास था, वह 95 से 98 प्रधतशत था। मैंिे परसेंटेज 

धसफ्ग  इसके धहसाि से धिकाली है, दो-चार परसेंट आरे-पीछे हो सकता है, क्योंधक इसमें अलर-

अलर चार एधरयाज़ धदिाए हैं, जो पुरािी पोधजशि और आज की पोधजशि है। तकरीिि 

धफधलस्तीिी अरि के पास 95 से 98 प्रधतशत एधरया था, इज़राइल के पास 2 से 5 प्रधतशत। मैं 
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1947 से पहले की िात कर रहा हंू और धजस वक्त यिूाइटेि िेशंस िे पारटशि प्लाि दे धदया, 

उस वक्त धफधलस्तीि या अरि के पास तकरीिि 55 प्रधतशत और इज़राइल के धलए 45 प्रधतशत 

जमीि दे दी, जो धक दोिों फरीकों को मंजूर िहीं है, इज़राइल को भी और धफधलस्तीि को भी। 

लेधकि 1947 से 1967 तक क्या हुआ? आधहस्ता-आधहस्ता इज़राइल िे धफधलस्तीि की जमीि पर 

कब्जा कर धलया और 1967 में यह पोधजशि पहंुच रई धक धफधलस्तीि 35 परसेंट और इज़राइल 

65 परसेंट। सि से िड़ा चचता का धवषय यह है धक अरर आप इसी िक्शे से देिेंरे धक आज 

इज़राइल 92 परसेंट से 98 परसेंट हो रया और धफधलस्तीि 5 से 8 परसेंट रह रया, तो यह 

िुधियादी है झरड़े की। अरर इस झरड़े के पीछे देिेंरे तो आज धफर हमारे इंटरिेशिल धरलेशंस 

आएंरे, धफर हमारी कूटिीधत आएरी, हमारे धिप्लोमेधटक धरलेशंस आएंरे। अरर 1917 से लेकर 

आज तक का इधतहास देिेंरे, तो पाएंरे धक जमीि धकसी एक की है, लेधकि तीसरे आदमी िे 

दूसरे आदमी को कहा धक कब्जा करो। आप देिें, धजसकी जमीि है, उससे िहीं पूछा रया। यही 

इस झरड़े की वजह है।

महोदय, मैं देि रहा था धक इतिे िड़े पैमािे पर लड़ाई हो रही है, लेधकि कोई िड़े देश 

िोलिे को तैयार िहीं हैं। जि इि धवकधसत देशों, पॉवरफुल मुल्कों का कोई सेल्फ-इंटरेस्ट होता 

है, तो व ेएक छोटे मुल्क को दिािे में 24 घंटे भी िहीं लराते हैं, लेधकि यहा ं15 धदिों से युद्ध 

चल रहा है, वह धलप-चसपैथी तो जरूर शो करते हैं, परंतु व े िृतराष्ट्र की तरह िठैकर तमाशा 

देि रहे हैं। मैं िड़े देशों की िात कर रहा हंू क्योंधक कूटिीधत व फॉरेि पॉधलसी िीच में आती है। 

मैं उि देशों का िाम िहीं लेिा चाहता हंू, लेधकि आप समझते हैं। धपछले 10-12 सालों में हमिे 

देिा है धक इि िड़े देशों का जहा ं सेल्फ-इंटरेस्ट था, चाहे तेल का इंटरेस्ट था, दूसरा 

पॉधलधटकल इंटरेस्ट या र्रुपिदंी या ब्लॉक का इंटरेस्ट था, उन्होंिे धदलचस्पी ली, लेधकि यहा ं

धलप-चसपैथी के धसवाय कुछ िहीं हो रहा है।

माििीय उपसभापधत महोदय, यहा ंधकसी एक व्यफक्त के सहयोर या साथ का प्रश्ि िहीं है। 

आज सवाल है धक भारत कहा ंिड़ा है? हमारा सेल्फ इंटरेस्ट कभी भी धकसी एक िम्ग, एक 

व्यफक्त या एक देश के साथ िहीं रहा है। आजादी से पहले, महात्मा रािंी, पधंित जवाहर लाल 

िेहरू और हमारे दूसरे लीिस्ग उस वक्त भी जिधक कम्युधिकेशि के इतिे सािि मौजूद िहीं थे - 

टेधलफोि या टेधलधवजि िहीं थे, व े पूरे धवश्व पर िज़र रिते थे। व ेजािते थे धक कौि से देश 

कमजोर हैं, कौि से देश ताकतवर हैं, आरथक तौर पर कौि कमजोर है, आरथक तौर पर कौि 

मजितू है, हधथयारों की दौड़ में कौि आरे है, लेधकि उन्होंिे अपिी आवाज उस समय भी 

उठायी। मुझे अफसोस है धक आज भारत का िाम, िड़े सम्माि के साथ धलया जाता है, एक िड़ी 

ताकत मािा जाता है, आिादी के धहसाि से ही िहीं िफल्क दुधिया की सिसे िड़ी आिादी वाले 

िेमोके्रधटक देश के रूप में धलया जाता है और जि भारत एक इकॉिोधमक पॉवर के रूप में दुधिया 

में उभर रहा है, लेधकि इस वक्त वह एक तमाशाई ििकर िठैा है। हमें सात धदि यह सोचिे में 

लर रए धक हम इस धवषय पर चच्चा करें या ि करें।
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उपसभापधत महोदय, आज भारत दुधिया का सि से पहला देश होिा चाधहए था और इस 

िारे में आवाज़ उठािी चाधहए थी, लेधकि हम से चूक हो रयी। धवपक्ष िे यह मसला उठाया जिधक 

यह काम धवपक्ष का िहीं िफल्क सरकार का था। अरर दुधिया में कोई छोटा या कमजोर देश एक 

ताकतवर देश के द्वारा दिाया जा रहा है, तो यह भारत का काम है क्योंधक हम यह भरुत चुके हैं। 

महोदय, सैकड़ों साल धहन्दुस्ताि को ताकत से दिाया रया, लेधकि आज हम अरर चुप िठै जाते 

हैं, तो यह भारत के धलए अच्छी िात िहीं है।

उपसभापधत जी, यह झरड़ा 12 जूि से शुरू हुआ जि 3 इज़राइली िौजवाि रुम हो रए। 

कहा जाता है धक एब्िक्ट हुए और इज़राइल िे कहा धक ‘हमास’ िे इन्हें मार धदया है। ‘हमास’ िे 

कहा धक हमिे िहीं मारा है। और तीि ह्लते िाद, 7 जुलाई को इज़राइल िे धफधलस्तीि पर हमला 

कर धदया, एअर स्ट्राइक्स से हमला कर धदया। हालाधंक पेपस्ग िे धलिा है धक इजराइल को 

दूसरे-तीसरे धदि ही मालमू हो रया था धक व ेिौजवाि मारे रए हैं, लेधकि उन्होंिे िरािर टेम्पो 

ििािे के धलए, दुधिया की हमदद्दी हाधसल करिे के धलए, एक िेशिल ओधपधियि ििािे के धलए 

तीि ह्लते तक इस पर पद्चा िाला और कहा धक व ेहमें धमल िहीं रहे हैं, धमल िहीं रहे हैं और 

धफर 7 जुलाई को इतिा िड़ा हमला कर धदया। मेरे ख्याल से जो एक छोटी सी राज़ा पट्टी है, 

उस पर 1500 से ज्यादा एअर-स्ट्राइक्स धकए और सैकड़ों टि, जहा ंतक मुझे याद है धक तीि 

धदि पहले तक 1050 टि के करीि एम्युधिशि राज़ा पट्टी पर, वहा ंके लोरों पर फें का रया। धजस 

वक्त हम इस सदि में चच्चा कर रहे थे और चाहते थे पूरी चच्चा करिा, उस वक्त  धसफ्ग  हवाई 

हमले हो रहे थे, लेधकि आज पाचंवा ं धदि है और इज़राइल िे सयंम रििे के िजाय, लड़ाई 

रोकिे के िजाय हवाई हमले जारी रिे, ग्राउंि हमले शुरू धकए और समुद्र के हमले भी शुरू 

धकए। दुधिया का एक आिुधिक हधथयार रििे वाला देश एक छोटी सी जरह के धलए, एक छोटी 

सी पट्टी , राज़ा पट्टी, जो 41 धकलोमीटर लिंी है और कुल 6 से 12 धकलोमीटर चौड़ी है, उसके 

धलए धकतिा एम्युधिशि िालेरा, उसमें उसकी धकतिी फौज जाएरी, धकतिे टैंक जाएंरे और आप 

धकतिा िारूद उस पर फें कें रे? उस िारूद से क्या धिकलता है? यिूाइटेि िेशि एजेन्सीज़ िे, 

इंटरिेशिल न्यजू एजेंसीज़ िे इन्क्यधूलचिर अल-जज़ीरा के अिुसार अभी 20 जुलाई तक इि 

स्ट्राइक्स में, जमीिी और हवाई हमलों में मरिे वालों की तादाद 450 पहंुच रई है। एक ही धदि 

में, 12 जुलाई को तो 56 लोरों की मौत हुई, कल इतवार को अलसधरया में 60 लोर मारे रए। 

हजारों की तादाद में लोर अफरा-तफरी में भार रहे हैं और आज की सुिह तक, जि मैंिे लास्ट 

टेलीधवजि अल-जज़ीरा देिा, तो आज तक 60 लाि लोर िेघर हो रए हैं और हजारों की 

तादाद में, करीि 3500 धफधलस्तीिी अभी तक जख्मी हुए हैं। इि 3500 की तादाद में से सैकड़ों 

की तादाद में िच्चे और औरतें जख्मी हुए हैं। धसधवधलयि कैजुअल्टीज़ भी अि 80 प्रधतशत से 

ज्यादा िढ़ रई है। सिसे िड़ी चचता का धवषय है, कल जो मैंिे उिके स्वास्थ्य मंत्री का ियाि 

अल-जज़ीरा से सुिा, क्योंधक वहा ंिहुत सारी धिस्पेंसरीज़, हॉस्पीटल्स, िरसर होम्स तिाह हो 

रए हैं, िरिाद हो रए हैं, वहा ंकोई दवा िहीं है, कोई िॉक्टर िहीं है, तो ये जो 3500 लोर 

[श्री रुलाम ििी आज़ाद]
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जख्मी हुए हैं, ये कोई काि दद्ग के पेशेंट िहीं हैं या पेट दद्ग के िहीं हैं धक इंतजार कर सकें , ये 

तो व ेजख्मी हैं, धजिमें से धकसी की टारं िहीं है, धकसी के िाजू िहीं है और वहा ं के हेल्थ 

धमधिस्टर कह रहे थे धक इिमें से धकतिे िचेंरे, इसका धकसी को अंदाज़ा िहीं हो सकता, क्योंधक 

िॉक्टर िहीं हैं। कल तक 1800 मकाि िरिाद हो चुके थे और वहा ं9 लाि लोरों के धलए पािी 
िहीं है। 22 लाि लोर युिाइटेि िेशन्स के शैल्टर कैम्पों में हैं और हज़ारों की तादाद में भार रहे 

हैं, जिधक इसके मुकािले इज़राइल में अभी तक मरिे वालों की तादाद 18 है, धजसमें 13 
इज़राइली फौजी, कल जि Palestine में घुस रए, ति उस लड़ाई में मारे रए। तो आप देधिए, 
अरर आप एक तरफ से Palestine में मरिे वालों की सखं्या देिेंरे, ज़ख्मी होिे वालों की, 
अस्पतालों की, धिलल्िरों की, मकािों की, कैम्पों में दूसरी साइि से इज़राइल की फस्थधत देिेंरे, 
तो उिका कहीं भी कोई भी, मुकािला िहीं है- ि मरिे वालों की तादाद में... हम यह िहीं कहते 

हैं धक इजराइल के लोर मरें, लेधकि जि दो देशों के िीच में लड़ाई होती है, तो मुकािले की 
लड़ाई होती है। यहा ंतो कोई मुकािला िहीं है।  According to the Times of Israel – I am 
quoting the Times Israel, I am not quoting Times of Palestine – ‘the UN  Ambassador, 
Riyadh Mansoor wept during his speech at the Un Security Council Meeting held on 
Friday, 18th July afternoon to deliberate on the situation in  Gaza.’ The Times of Israel 
is quoting, and I quote the Ambassador, according to the newspaper, ‘With every 
moment that passes, the life of another Palestine child or mother or father is cruelly 
taken by the Israeli occupying forces in their murderous rampage of airstrikes and 
artillery bombardment of civilian areas and now a massive ground invasion in the Gaza 
Strip, threatening the safety and survival of the entire Palestinian civilization and 
civilian population.’ The Palestinian Ambassador said that Israel is not acting in self-
defence, which is being made out by some big countries, but with planned ‘vengeful 
military aggression’. 

माििीय उपसभापधत जी, मैं पाचं धमिट और लूरंा। हमारे देश की एक एस्टेफब्लश्ि पॉधलसी 
रही, इस तरह के देशों को समथ्गि करिे की, सपोट्ग देिे की। आज़ादी से पहले महात्मा रािंी िे 

Palestine के सिंिं में कहा। 1938 में, भारत की आज़ादी से 10 साल पहले, आपको मालमू होरा 
धक उस वक्त ‘द हधरजि’ िाम का एक अििार धिकलता था, धजसको रािंी जी एधिट भी करते 

थे और उसके धलए धलिते भी थे। उसमें 1938 का, रािंी जी का जो लेि है, उसका टाइटल है 

The Jews in Palestine. यह टाइटल है ‘हधरजि’ में, 1938 का अििार है, And what Gandhiji 
writes …(Interruptions)…

श्री अवताि ससह किीमपुिी (उत्तर प्रदेश) : ऑिरेिल धिप्टी चेयरमिै सर, हधरजि शब्द पर 
ििै है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Mr. Karimpuri, please. …(Interruptions)…

श्री रुलाम नबी आज़ाद : मैं आपको िताऊंरा ...(व्यवधान)... मेरे भाई, मैं आपको िताऊंरा, 
उस वक्त, 1930 में एक अििार था, उसका वह िाम था, जैसे आज एक अििार है, धजसका 

िाम ‘धहन्दू’ है। हम उसे सुिह पढ़ते हैं, आप भी पढ़ते हैं। ...(व्यवधान)...
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MR. DEPUTY CHAIRMAN: It is a name. …(Interruptions)… आप िोधलए।

श्री रुलाम नबी आज़ाद : तो मैं धहस्ट्री तो चेंज िहीं कर सकता हंू। जो अििार 1938 में था, 

मैं उसको दूसरे िाम से कैसे िुलाऊं?

श्री उपसभापरत : ठीक है। आप िोधलए। Please continue.

श्री रुलाम नबी आज़ाद : ‘द हधरजि’,  तो  उसमें  महात्मा  रािंी  क्या  कहते हैं, वह सुिो।   

I Quote, “Palestine belongs to the Arabs in the same sense that England belongs to 

English or France to French. It is wrong and inhuman to impose the Jews on the Arabs. 

The nobler course would be to insist on the treatment of the Jews wherever they are 

born and bred. …” The Jews born in France are French, in precisely the same sense the 

Christians born in France are French.”  यह रािंी जी ति से कहते हैं। उसके िाद से पधंित 

जवाहरलाल िेहरू, शास्त्री जी, इंधदरा जी, राजीव जी से लेकर आज तक, अरर मैं केवल 

कागें्रसी लीिस्ग को कोट करंूरा तो शायद सदि के उस तरफ के लोर कहेंरे धक यह धसफ्ग  

कागें्रस की पॉधलसी थी, िी.जे.पी. की पॉधलसी िहीं थी, इसधलए माििीय अटल धिहारी वाजपेयी, 

धजिको मैं समझता हंू धक भारतीय जिता पाट्दी के सिसे टॉलेस्ट लीिर थे और सभी पॉधलधटकल 

पाट्दीज ...(व्यवधान)...

श्रीमती सुषमा स्विाज : हैं।

SHRI GHULAM NABI AZAD: I am sorry, I take my words back. उस वक्त जो 

लीिरधशप थी, भरवाि करे धक उिकी आयु लम्िी हो, हम सि उिका आदर करते हैं, धरस्पेक्ट 

करते हैं, across the party lines. मैं अपिा िड़ा सौभाग्य मािता हंू धक पाचं साल तक व ेउस 

सदि में लीिर ऑफ अपोधज़शि रहे और मैं उि पाचं सालों में पारलयामेंटरी अफेयस्ग धमधिस्टर 

रहा। इसधलए सिसे ज्यादा अरर कागें्रस में धकसी को उिके साथ काम करिे का मौका धमला तो 

मुझे धमला, इसीधलए मैं उिको अच्छी तरह से जािता हंू। On an official visit to Syria, in 

November 2003, the then Primes Minister, Shri Atal Bihari Vajpayee, said, “We fully 

support the Palestinian cause and there is no change in India’s position on establishing 

peace in West Asia.” Shri Yashwant Sinha, the then External Affairs Minister, 

reportedly briefed the Media after Prime Minister Atal Bihari Vajpayee’s meeting with 

Syrian Prime Minister, Bashar al-Assad. He quoted Vajpayeeji, as telling Syrian 

President, that India was fully with Palestinian cause. हम यह कोई ियी रेिा, ियी लाइि 

आज िहीं िींच रहे हैं। 1938 से लेकर, आज़ादी से पहले, आज़ादी के िाद, पधंित जवाहरलाल 

िेहरू से िा. मिमोहि चसह जी तक, कागें्रस के प्रिाि मंधत्रयों के समय में और उि प्रिाि मंधत्रयों 

के समय में, धजिका हमिे समथ्गि धकया, उि प्रिाि मंधत्रयों के समय में, धजन्हें आपिे भी समथ्गि 
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धदया, मोरारजी देसाई से लेकर माििीय अटल धिहारी वाजपेयी जी तक के समय में यह पॉधलसी 

रही। ...(समय की घंटी)... मैं समय की घंटी आज इस सरकार से जाििा चाहता हंू धक क्या हमारी 

फॉरेि पॉधलसी में कोई िदलाव आया है? ...(समय की घंटी)... रािंी जी की पॉधलसी, िेहरू जी 

की पॉधलसी, इंधदरा रािंी जी की पॉधलसी, राजीव रािंी जी की पॉधलसी, लाल िहादुर शास्त्री जी 

की पॉधलसी, अटल धिहारी वाजपेयी जी की पॉधलसी, िा. मिमोहि चसह जी की पॉधलसी जो कल 

तक थी, पैलस्टाइि से सिंधंित वही पॉधलसी आज भी इस सरकार की है। क्या उसमें कोई 

िदलाव आया है? माििीय उपसभापधत महोदय, एक तो पैलस्टाइि का मसला है। इसके साथ 

साथ-साथ वसे्ट एधशया में धहन्दुस्ताि का सेल्फ इंटरेस्ट भी है। 70 लाि के करीि हमारे 

धहन्दुस्तािी, कश्मीर से कन्याकुमारी तक आज वसे्ट एधशया में रहते हैं, जहा ं से धहन्दुस्ताि के 

धलए 70 परसेंट तेल, पेट्रोल, िीज़ल और िाकी चीज़ें आती हैं और तकरीिि चार लाि करोड़ 

यहा ं मेरे कुलीर आिन्द शम्चा जी िठेै हैं, ये मुझे करेक्ट करेंरे, धमधिस्टर यहा ं िहीं हैं, 65 

धिधलयि जो हमारी ग्लोिल अरिर है, रेधमटेंस है, वह तकरीिि चार लाि करोड़ ििती है और 

इसमें से आिा तो वसे्ट एधशया से ही आता है। मज़दूर से लेकर िॉक्टर और िस्ग तक, वसे्ट 

एधशया में कौि सी ऐसी कम्पिी है जहा ंधहन्दुस्तािी काम िहीं करता? उिकी वजह से वहा ंकी 

ग्रोथ और िेवलपमेंट में फायदा होता है और जो वहा ंसे पैसा आता है, उससे हमारी economy 

को, धहन्दुस्ताि की economy को तथा हमारी रुरब़त को हटािे में फायदा धमलता है। मैं ितािा 

चाहंूरा धक जि श्री िाि की मूि वसे्ट एधशया के दौरे पर थे, मैंिे पौिे िारह िजे तक उिका 

इंटरव्य ूसुिा, मुझे िुशी है धक श्री िाि की मूि, यिूाइटेि िेशन्स के जिरल सेके्रटरी िे कहा, I 

quote: “While I was en route to Doha, dozens of civilians were  being killed in the 

Israeli strikes. I condemn the atrocious action. Israel must exercise maximum restraint. I 

repeat my demand to all sides that they must respect international humanitarian law. 

The violence must stop now.” (Time-bell rings)

 Lastly, Sir, I request the Indian Government and this Parliament to rise to the 

occasion and pass  Resolution that Israel’s heavy and disproportionate use of force must 

stop forthwith. Defiant rocket attacks by Hamas on Israeli territory should also come to 

an end. Prevent further loss of life and property in Palestine. United appeal has to be 

made to both the sides to de-escalate tensions. The Government needs to realize India’s 

true status and walk its talk. India adopt a pro-active approach in the matters of West 

Asia.  सर, मेरी आधिरी अपील होरी धक पूरा सदि, जो पैलस्टाइि पर हमले हो रहे हैं, उिको 

कंिेम करे और एक रेजोल्यशूि पास करे धक यह भारत, हमारा सदि और हमारी सरकार, इस 

देश की अपोधजशि, 124 करोड़ जिता, इस वक्त  की humanitarian values  की कद्र करती है 

और जो भी ...(समय की घंटी)... massacre  पैलस्टाइि में हो रहा है, वह ित्म होिा चाधहए। 

उपसभापधत जी, आपका िहुत-िहुत िन्यवाद। 
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According to the Times of Israel – I am quoting the Times Israel, I am not quoting 
Times of Palestine --  ‘the UN Ambassador, Riyadh Mansoor wept during his speech at 
the UN Security Council Meeting held on Friday, 18th July afternoon to deliberate on the 
situation in Gaza.’ The Times of Israel is quoting, and I quote the Ambassador, according 
to the newspaper, ‘With every moment that passes, the life of another Palestine child 
or mother or father is cruelly taken by the Israeli occupying forces in their murderous 
rampage of airstrikes and artillery bombardment of civilian area and now a massive ground 
invasion in the Gaza Strip, threatening the safety and survival of the entire Palestinian 
civilization and civilian population.’ The Palestinian Ambassador said that Israel is not 
acting in self-defence, which is being made out by some big countries, but with planned 
‘vengeful military aggression’.

                  The Jews in Palestine what 
Gandhiji writes …(Interruptions)… 

MR. DEPUTY CHAIRMAN: Mr. Karimpuri, please. …(Interruptions)… 
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MR. DEPUTY CHAIRMAN: It is a name.…(Interruptions)…आप  िोधलए।

I quote, “Palestine belongs to the Arabs in the same sense that England belongs to 
English or France to French. It is wrong and inhuman to impose the Jews on the Arabs. 
The nobler course would be to insist on the treatment of the Jews wherever they are 
born and bred. …” The Jews born in France are French, in precisely the same sense the 
Christians born in France are French.”

On an official visit to Syria, in November 2003, the then Prime Minister, Shri Atal 
Bihari Vajpayee, said, “We fully support the Palestinian cause and there is no change 
in India’s position on establishing peace in West Asia.” Shri Yashwant Sinha, the then 
External Affairs Minister, reportedly briefed the Media after Prime Minister Atal Bihari 
Vajpayee’s meeting with Syrian Prime Minister, Bashar al-Assad. He quoted Vajpayeeji, 
as telling Syrian President, that India was fully with Palestinian cause.
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I quote: “While I was en route to Doha, dozens of civilians were being killed in the 
Israeli strikes. I condemn the atrocious action. Israel must exercise maximum restraint.  
I repeat my demand to all sides that they must respect international humanitarian law. The 
violence must stop now.” (Time bell rings)

Lastly, Sir, I request the Indian Government and this Parliament to rise to the 
occasion and pass a Resolution that Israel’s heavy and disproportionate use of force must 
stop	forthwith.	Defiant	rocket	attacks	by	Hamas	on	Israeli	territory	should	also	come	to	an	
end. Prevent further loss of life and property in Palestine. United appeal has to be made to 
both the sides to de-escalate tensions. The Government needs to realize India’s true status 
and walk its talk. India adopt a pro-active approach in the matters of West Asia.

MR. DEPUTY CHAIRMAN: Hon. Members, before I call the next speaker, I have 
to inform that the time, actually, allotted for the discussion is one hour and thirty minutes. 
That was the understanding in the morning meeting and the Party Leaders also agreed to 
that. …(Interruptions)…

SHRI SITARAM YECHURY (West Bengal): Sir, this is an important issue. …
(Interruptions)…

MR. DEPUTY CHAIRMAN: Let me inform you. Accordingly, the time available 
for the Indian National Congress: 26 minutes; BJP: 16 minutes; BSP; 5 minutes; AITC: 
5 minutes; JD (U): 5 minutes; AIADMK: 4 minutes; SP: 4 minutes; CPI (M): 3 minutes; 
BJD: 3 minutes; TDP: 2 minutes; NCP: 2 minutes; Nominated: 4 minutes and Others: 11 
minutes. So, how to adjust ? …(Interruptions)…

SHRI D.P. TRIPATHI (Maharashtra): Sir, maiden speech …(Interruptions)… 10 
minutes. …(Interruptions)…

MR. DEPUTY CHAIRMAN: No, no , please, I have only informed the decision. …
(Interruptions)…

SHRI GHULAM NABI AZAD: Sir, we have two speakers from the Congress Party. 
…(Interruptions)… We had given six names, but we would like, at least, two to speak. …
(Interruptions)…

†Transliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN: What do I do? …(Interruptions)… That is what I 
am saying. …(Interruptions)… That is what I am informing. I will not accept any more 
names. Whatever names have been accepted, they will speak. …(Interruptions)… I will 
not accept any more names. Already, that is the direction from the chairman. Therefore, 
please try to be brief and adhere to the time. That is all, Shri Anil Dave. …(Interruptions)… 
Now, the BJP has given three names. I would request them to withdraw one name. Have 
two names and take eight, eight minutes. I would request the BJP to withdraw one name. 
Like that, we will manage. Now, Shri Anil Dave. 

श्री अरनल माधव दवे (मध्य प्रदेश) : उपसभापधत जी, आज हम धजस धवषय पर चच्चा करिे 

जा रहे हैं या कहंू धक चच्चा कर रहे हैं, इस समस्या की जड़ में जािा आवश्यक है धक आधिर यह 

समस्या क्या है। अरर हमिे इसको ठीक से िाइग्िोज िहीं धकया, तो धिफश्चत ही इसका इलाज 

वह िहीं होरा, जो चाधहए। हमिे आज के धवषय पर यह कहा धक यह राजा और इजराइल के 

धववाद के िीच का धवषय है और हम उस पर चच्चा करिा चाहते हैं। मैं यहा ंप्रश्ि िड़ा करिा 

चाहता हंू धक क्या धवश्व के रंरमंच पर यह एक ही धववाद है? धपछले एक वष्ग के अंदर Sinai 
Insurgency, Syrian Civil War, Sudan conflicts. Northern Kosovo, Northern Mali 
conflicts, Central Africa Republic conflicts, Russia और Ukraine  आपिे एक ही िार में 

तीि सौ से ज्यादा आम िारधरकों को मार धदया, आप उसकी इंटेंधसटी का अंदाजा लराइए और 

इस समय सीधरया और इराक के िीच जो चल रहा है, मुझे लरता है धक हमें चच्चा धवश्व शाधंत के 

ऊपर करिी  चाधहए। हमें धवश्व के अंदर होिे वाले वाले अधतक्रमणों पर चच्चा करिी चाधहए, जो एक-

दूसरे पर लोर कर रहे हैं। हमारा देश रािंी और िुद्ध का देश है। जि भी हमें धवचार करिा हो, 

तो हमारा चचति ग्लोिल होिा चाधहए, समग्र होिा चाधहए और टोटेधलटी में होिा चाधहए, चूधंक 

आज धवषय इसी िात पर ले धलया रया है और उसे धिजिेस में िाला रया है। 

मैं यहा ं कुछ दूसरी समस्याओं और धववादों पर भी चच्चा करिा चाहता हंू। ...(व्यवधान)... 
आप चचता मत कधरए। आपको सुििे के िाद लरेरा ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: No, no, please. …(Interruptions)… No, Mr. Soz, 
please. We have shortage of time. Don’t interrupt. …(Interruptions)… No interruptions. 
…(Interruptions)… Mr. Dave, you continue. You address the Chair, please …
(Interruptions)…

श्री अरनव माधव दवे : उपसभापधत जी, जो लड़ाई इजराइल और राजा के िीच में चल रही 
है, उतिी ही इंटेंधसटी से धवश्व के धवधभन्ि देशों में  धववाद चल रहा है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: No, please. …(Interruptions)… Please. 

श्री मरण शंकि अय्यि (िाम धिद्देधशत) : आक्रमण हो रहा है। ...(व्यवधान)... 

MR. DEPUTY CHAIRMAN: No, please. Mr. Mani Shankar Aiyar, there is no time. 
…(Interruptions)…
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श्री अरनल माधव दवे : मधण शंकर जी, आपके साथ यह प्रॉब्लम है धक आप िहुत जल्दी 
अिइज़ी हो जाते हैं। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Mr. Anil Dave, you address the Chair. …
(Interruptions)…

श्री अरनल माधव दवे : मैं ISIS के सिंिं में एक िात कहिा चाहता हंू ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: You can ignore them. You address the Chair. …
(Interruptions)…

श्री अरनल माधव दवे : इराक पर धजस प्रकार से सीधरया का हमला हो रहा है, अरर हम पूरे 
इराक की िेमोग्राफी देिते हैं, तो वहा ंपर 15 प्रधतशत कुद्ग, 15 प्रधतशत ...(व्यवधान)... सुन्िी और 
75 प्रधतशत के आसपास धशया रहते हैं। आज समाचार पत्र के अंदर ...(व्यवधान)... छपे क्रिराह 

के फोटोग्राफ को देिते हैं तो मालमू पड़ता है धक ....

MR. DEPUTY CHAIRMAN: It is not going on record. …(Interruptions)… Please 
sit down. …(Interruptions)… He is saying his views, not your views. …(Interruptions)… 
He is saying his opinion, not yours. Please sit down. …(Interruptions)… He is saying his 
opinion only, not yours. Sit down. Mr. Dave, please proceed. …(Interruptions)… There is 
no time. …(Interruptions)…

श्री अरनल माधव दवे : धवश्व के अंदर उस क्रिराह को एक िरोहर के रूप में देिा जाता है। 

वहा ंपर पाचं लाि से ज्यादा क्रि हैं और आसमाि से देििे पर ऐसा लरता है मािो कोई िड़ा 
शहर है।

धमत्रों, मैं आपसे धिवदेि करिा चाहता हंू धक अरर हमिे समस्या के धिदाि पर ठीक से 

धवचार िहीं धकया तो समस्या का धिदाि होिे वाला िहीं है। यह वही सदि है, जहा ंलोधहया को 
सुििे से लोर मिा करते थे, यह वही सदि है जहा ंपर अन्य धवचारकों को भी सुििे के िजाय 

लोरों को चीिकर-धचल्लाकर उन्हें चुप करा धदया है। आप ऐसा मत कधरए, क्योंधक इधतहास के 

पन्िों में जि भी ऐसी िात आएरी ...(व्यवधान)... अरे भाई, आपको क्या प्रॉब्लम है? ...(व्यवधान)... 
जि भी ऐसा धवषय आएरा, जि भी यह िात आएरी, तो मुझे लरता है धक हमें इस सदि में इस 

समस्या पर धवचार करिा चाधहए, क्योंधक यह धवश्व के सिसे िड़े लोकतंत्र का सदि है1 इसधलए 

जि भी इसके ऊपर िात होरी, तो उसी स्तर की होरी। हम धिम्ि स्तर पर िात िहीं कर सकते। 
आप मुझे माफ करें, मैं और धकसी देश का िाम िहीं लेिा चाहता, क्योंधक हम िहुत िड़े सदि के 

सदस्य हैं।

समस्या की जड़ क्या है? समस्या की जड़ यह है धक हम Interpretation को रलत ढंर से 

ले रहे हैं। भारत में समस्या हो सकती है। कहीं सड़कों पर समस्या है, कहीं कोई धिलल्िर धररा दी 
रई, कहीं कोई झरड़ा हो रया। ध्रिटेि में क्या समस्या है? वहा ंएक हजार िौजवाि शस्त्र लेकर 
ध्रिटेि छोड़कर सीधरया चले रए। आस्ट्रेधलया से 1200 लड़के शस्त्र लेकर चले रए हैं। यरूोप में 
हॉलैंि और अन्य देशों की तो मैं िात ही िहीं कर रहा हंू। भारत से धकतिे िौजवाि चले रए हैं, 
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इसकी मुझे जािकारी िहीं है। क्योंधक भारत के अंदर धकतिे आते हैं और धकतिे चले जाते हैं, 

इसकी कोई रणिा िहीं होती है। यहा ंसे धकतिे लोर धवश्व के अंदर शस्त्र से आतंवाद करिे के 

धलए चले रए, इसकी कोई रणिा िहीं है। धमत्रो, हममें से ही धकसी िाि अब्दुल र्लफार िाि को 

िड़े होकर कहिा पड़ेरा। उन्होंिे अपिे जीते जी इस देश के धवभाजि को िहीं स्वीकारा। 

...(समय की घंटी)... वोट िालिे धदल्ली आते थे और धदल्ली में अपिा एक आवास रिे रहे। 

MR. DEPUTY CHAIRMAN: Now please conclude.

SHRI ANIL MADHAV DAVE: Sir, there is time. आप प्लीज मुझे िोले दीधजए 

...(व्यवधान)...

श्री उपसभापरत : आपके तीि स्पीकस्ग हैं ...(व्यवधान)...

श्री अरनल माधव दवे : मैं यह कहिा चाहता हंू ...(व्यवधान)... समस्या की जड़ यह है धक 

कोई यह समझािे वाला िहीं है धक आपको जन्ित िदूंक और िारूद से िहीं धमलेरी। जन्ित पाचं 

िार िमाज पढ़िे, जकात भरिे, रोजा रििे और हज जािे से धमलती है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Your time is over.

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Mr. Deputy Chairman, Sir, he 
is not speaking on the issue. …(Interruptions)… He is not …(Interruptions)…

श्री अरनल माधव दवे :  मेरा यह कहिा है धक हमें युवकों को यह ितािे की जरूरत है धक 

धमत्रों, अरर हमें जन्ित और जन्ित में हूर की इच्छा हो रही है ...(व्यवधान)... तो उसका रास्ता 

िदूंक की िली से होकर िहीं जाता है। हम रािंी के देश के लोर हैं और हमें रािंी के रूप में ही 

यह िात कहिी पड़ेरी। जहा ंतक इस िात का सवाल है ...(व्यवधान)... भारत के लोरों की समस्या 

यह है ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Please conclude. …(Interruptions)…  Please sit 
down.	It	is	over.	Shri	Brajesh	Pathak.	You	told	me,	five	minutes	and	three	speakers.	How	
can I do that? …(Interruptions)…

श्री अरनल माधव दवे : उपसभापधत जी, आप मुझे कम से कम आठ धमिट तो िोलिे दीधजए 

...(व्यवधान)...

MR. DEPUTY CHAIRMAN: You said something and now …(Interruptions)…

श्री अरनल माधव दवे : आपिे 1924 में ऐसा ही धकया था ...(व्यवधान)... हम धिलाफत 

आंदोलि के ...(व्यवधान)... समय में रए थे ...(व्यवधान)... हमिे वहा ंपर कहा क्या था और हमें 

जवाि क्या धमला था? ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Why do you want three speakers? Reduce it by one 
speaker. …(Interruptions)…

[श्री अधिल मािव दव]े
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श्री अरनल माधव दवे : मेरे कहिे का तात्पय्ग यह है धक अरर हमें इस समस्या का कोई 

धिदाि चाधहए और हम धवश्व के अंदर शाधंत का कोई धिदाि ढंूढ़ रहे हैं, तो भारत को धकसी एक 

तरफ झुकिे वाला देश िहीं िििा है।

MR. DEPUTY CHAIRMAN: This is unfair. How can you do that?

श्री अरनल माधव दवे : भारत के तटस्थ देश िििा चाधहए ...(व्यवधान)... भारत को न्याय 

प्रिाि देश िििा चाधहए। ...(व्यवधान)... भारत को धवश्व में शाधंत िड़ी करिे की ताकत रििे 

वाला देश िििा चाधहए ...(व्यवधान)... यधद ऐसा रेजोल्यशूि पास होता है तो ठीक है, वरिा यह 

जो रािंी का धचत्र लरा है ...(व्यवधान)... िात रािंी की हो और दुकाि दूसरी चलाएं 
...(व्यवधान)... इसी का पधरणाम है धक इस देश और इस शहर में लोर हार का दद्ग धलए घूम रहे 

हैं। यह ऐसी ही िीधत का दद्ग है। हमारी जो पॉधलसीज हैं ...(व्यवधान)... उससे मुझे लरता है धक 

हम सही धदशा में धवचार करें। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Okay. Now, please conclude.

श्री अरनल माधव दवे : मैं अंधतम िात कहकर अपिी स्पीच ित्म करता हंू। एक िहुत िड़े 

सवैंिाधिक पद पर िठेै हुए मेरे प्रदेश के एक व्यफक्त आरकयालॉधजकल सव्दे ऑफ इंधिया की एक 

धिलल्िर में िमाज पढ़िे जा रहे थे। मेरा उिसे िहुत अच्छा पधरचय था, मैंिे उिसे कहा धक, भाई 

साहि, यहा ंधववाद है, आप इसके अंदर मत जाइए। यह उिका िड़प्पि है धक उन्होंिे मेरी िात 

माि ली। उन्होंिे कहा धक ठीक है, मैं आपकी िात मािता हंू और व ेउसके अंदर िहीं रए। मेरे 
कहिे का तात्पय्ग है धक न्याय और धिण्गय करिे वालों को स्पष्ट और तटस्थ होिा पड़ेरा। 
...(व्यवधान)... तभी समािाि धिकलेरा ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: That is all. Please sit down. Nothing more will go 
on record. Shri Brajesh Pathak.

श्री अरनल माधव दवे : *

MR. DEPUTY CHAIRMAN: Nothing more will go on record.

श्री अरनल माधव दवे : *

MR. DEPUTY CHAIRMAN: Mr. Dave, it is not going on record. Shri Brajesh 
Pathak, आप धसफ्ग  पाचं धमिट िोधलए।

श्री ब्रजेश पाठक (उत्तर प्रदेश) : उपसभापधत महोदय िन्यवाद। आपिे मुझे एक िहुत ही 
महत्वपूण्ग धवषय पर िोलिे का मौका धदया है, इसके धलए मैं आपका हृदय से िहुत आभार व्यक्त 

करता हंू। मैं िधहि कुमारी मायावती जी का भी आभार व्यक्त करता हंू धक उन्होंिे मुझे एक 

अंतर्चाष्ट्रीय मुदे्द पर अपिे धवचार रििे का मौका धदया है। मैं िहुजि समाज पाट्दी की ओर से इस 

महत्वपूण्ग मुदे्द पर अपिे धवचार रििे के धलए िड़ा हुआ हंू। पूरी दुधिया के पैमािे पर, जहा ंकहीं 
भी इस तरह के कृत्य होते हैं, वहा ंमािवता शम्गसार होती है। चाहे उत्तर प्रदेश का कोई मामला 

*Not recorded.
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हो, चाहे देश के धकसी दूसरे धहस्से या दुधिया के धकसी भी धहस्से का मामला हो, जहा-ंजहा ं
मािवता शम्गसार होती है, हमारी पाट्दी हमेशा उस कृत्य के धिलाफ होती है। आज राजा पट्टी 
इलाके में जो कुछ भी हो रहा है, उसकी जािकारी सभी को है। वहा ं पर धिद्दोष व्यफक्तयों, 
मधहलाओं और छोटे-छोटे िच्चों का िरसहंार हो रहा है। इससे पूरी दुधिया हतप्रभ है। सभी लोर 

इस कृत्य को उधचत िहीं माि सकते हैं। हमारी पाट्दी भी इस कृत्य को उधचत िहीं मािती है। हम 

लोर शुरू से ही इस िात पर पक्षिर रहे हैं धक ऐसी घटिाओ ंको रोका जािा चाधहए। चाहे उस 

पक्ष के लोर मारे जाएं या दूसरे पक्ष के लोर मारे जाएं, मारा इंसाि ही जाता है। ऐसी दशा में पूरी 
दुधिया में भारत की ओर से यह सदेंश जािा चाधहए धक इस तरीके का सघंष्ग उधचत िहीं हैं। 
मािवता को शम्गसार करिे वाले जो भी कृत्य हैं, मैं उिकी धिन्दा करते हुए, उि पर रोक लरािे 

की मारं करते हुए अपिी िात ित्म करंूरा। ऐसे कृत्यों पर हमें िातचीत से फैसले लेिे होंरे और 
समस्याओं को सुलझािे के धलए कोई कदम उठािा होरा।

सभापधत जी, इन्हीं ल्लजों के साथ मैं आपका आभार व्यक्त करते हुए अपिी िात समाप्त 

करता हंू। जय धहन्द, जय भारत।

श्री उपसभापरत : िन्यवाद पाठक जी। 

MR. DEPUTY CHAIRMAN: Now, Shri Ahamed	Hassan,	you	have	five	minutes.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, it is his maiden speech.

MR. DEPUTY CHAIRMAN: There are two or three requests to make their maiden 
speeches. So, I am making an announcement. Now, you stick to your party’s time. In the 
next	speech,	we	will	allow	it.	So,	stick	to	your	five	minutes.

SHRI AHAMED HASSAN (West Bengal): Sir, I will speak in Bengali, in my 
mother tongue. I will also speak partly in English. * Sir, I rise to speak in this Upper 
House of the Parliament about the tragic human disaster that is going on in the Gaza 
strip. At this moment when I speak here, the trained military force of Israel is creating 
havoc in the land of Gaza, killing hundreds of people and destroying the basic civil 
infrastructure in the area, which is necessary to contain human lives. Sir, we have to see 
that a trained State military power यह काम कर रहा है। They are killing women and 
children and demolishing numerous houses, hospitals and power stations. Sir, some 
people told that it is a war. It is an unequal war. एक तरफ दुधिया की सिसे िड़ी धमधिस्ट्री 
माइट इज़राइल है,जो राजा पट्टी में एक धमधलट्री अधभयाि चला रहा है।  Sir, we Indians want 
peace – peace for everyone. We Indians want peace for everyone. But we cannot see 
any possibility of establishing peace in Gaza strip. Israel did not even accede to just 2 
hours of ceasefire to move the injured people. In the meanwhile, the number of dead 
people in Gaza has crossed 450, and the injured are more than 3,500. The number is 
increasing in every hour. Sir, 90 percent of the killed and wounded are civilians. More 
than 100 of the dead are innocent children. Sir, every heart will bleed if they see the 

* English translation of the original speech made in Bengali.

[श्री ्रिजेश पाठक]
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horrific scene of scattered limbs of the dead children. Sir, it is a new holocaust. On the 
other side, so far 16 Israeli soldiers are also killed. The decided stand of our party – 
Trinamool Congress – under the leadership of Kumari Mamta Banerjee, is that we are 
totally against any kind of war and killing. I can say with conviction that peace cannot 
be established through the use of bombs and missiles shot from tanks and war planes. 
Destruction and death of innocent person cannot bring peace. Renowned British 
newspaper ‘The Guardian’ and the Arab League have already raised the question of war 
crime. I must repeat that more than 85 percent of Gaza casualties are civilian people, 
women and children. Sir, Gaza is a small piece of land which is densely populated with 
about 20 lakh people living with much difficulty. They are now homeless people, being 
chased out of their homeland. Israel is now occupying the very home they had been 
staying at, and the land they had been living upon.  There has been a blockade in the 
area since 2006. There is a blockade imposed on Gaza from 2006. They are not even 
allowing any humanitarian aid to be shipped to Gaza. The people of Gaza, even under 
these circumstances, do not have a place to flee to save their lives. The inhabitants of 
Gaza have no place to flee. Sir, everyone, every people and every nation has the right to 
defend itself. Everyone has the right to live in peace – peace with justice, peace with 
human rights and dignity, political and social freedom. Sir, it is good that hon. Prime 
Minister of India in BRICS Summit signed a Resolution condemning the death and 
destruction unleashed in Gaza. Sir, lakhs and lakhs of Indians are working at West 
Asian countries. If the present situation continues, it may turn this region into more 
instability. It cannot be good for India and also for the whole world. Sir, we need a 
permanent solution to the Palestine crisis. The international community has recognized 
the ‘two-State’ theory to solve the issue. Presently, this is the only solution that we can 
perceive. There should be a permanent solution to this problem. The international 
community should come forward to solve this problem between two sovereign States.

MR. DEPUTY CHAIRMAN: Okay, that’s all.

SHRI AHAMED HASSAN: Sir, Israel is not ageing to the ‘two-State’ theory on 
the pretext of some or other reason. Our government should raised these issues in various 
international forums.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI AHAMED HASSAN: Just one minute, Sir. Our government should raise 
these issues in various international forums and should also try to establish peace in the 
region.

He should say this. (Time-bell rings) We should not shy away from the problem.
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MR. DEPUTY CHAIRMAN: Now, Shri K.C. Tyagi.

SHRI AHAMED HASAN: Sir, just the last word. Please allow me.

SHRI RAM JETHMALANI (Rajasthan): Sir, I just want to respectfully enquire 
from you as to how much time you are prepared to give to an expelled Member from 
BJP.

MR. DEPUTY CHAIRMAN: For me, every Member is equal, expelled or otherwise. 
There is no difference for me.

SHRI RAM JETHMALANI: It is not worthwhile, Sir. I would rather go and write 
my paper.

MR. DEPUTY CHAIRMAN: But your name is not there in the list. Now, Shri K.C. 
Tyagi.

श्री शिद यादव (धिहार) : उपसभापधत जी ...(व्यवधान)...

श्री उपसभापरत : क्या आप िोल रहे हैं? आपका िाम कहा ंहै?

श्री सीतािाम येचुिी : ये के.सी. त्यारी जी की जरह िोल रहे हैं।

श्री उपसभापरत : क्या त्यारी जी के िाद आपका िाम है?

श्री शिद यादव : िहीं सर, मैं त्यारी जी की जरह ही िोल रहा हंू।

श्री उपसभापरत : ठीक है।

श्री शिद यादव : उपसभापधत जी, मैं आपसे एक ही धविती करिा चाहता हंू, श्री मािव दव े

जी की िात सुिकर मुझे िहुत हैरािी िहीं हुई, लेधकि आपका यह जो भाषण था, यह इस मौके 

का िहीं था। मेरी धविती है धक जो हालात हैं, चाहे इस देश की आजादी का आन्दोलि रहा हो, 
उसके िाद चाहे इस िाजू के लोर रहे हों, चाहे उस िाजू के लोर रहे हों, लेधकि देश की जो 
धवदेश-िीधत है, वह देश की सम्पूण्ग सहमधत से ििती है। धकन्तु यह मामला टलता रहा, यह इस 

देश के धलए ठीक िहीं हुआ और ि ही इस सरकार के धलए ठीक हुआ। इससे हमारे देश की 
धवदेश-िीधत पर अकारण का शक-शुिहा िढ़ा है। जो जािकार लोर हैं, व ेइसको समझते हैं।

जि लीिर ऑफ अपोधजशि िोल रहे थे, तो उन्होंिे धजक्र धकया धक कुवैत पर जि सद्दाम 

हुसैि िे कब्जा कर धलया था, ति उस देश को धफर से ज्यों का त्यों ििािे में धकतिे धदि लर 

रये थे। यहा ंभी इसी तरह का जुल्म हुआ। यह जरह की िात िहीं है, धकन्तु यह एकतरफा हमला 
है। एक छोटे से धहस्से में, एक कोिे में जो लोर िसे हुए हैं, एक तरह से उन्हें हम ऐसी हालत में 
िड़ा कर रहे हैं धक व े पूरी तरह उस इलाके को िाली कर दें। वह उन्हीं का देश था, लेधकि 

उन्हें एक तरह से कहा जा रहा है धक जहा ंजािा चाहो, जाओ। इस पर यह सदि मौि रह जाए, 
यह कैसे हो सकता है? मैं भारत सरकार से और सुषमा जी से धविती करिा चाहता हंू, जो 
इधतहास है, उसकी ओर देिा जाए। जो िात मािव दव ेजी कह रहे थे, िाकी मामलों पर भी व े
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अपिी िात उठाएं, उिको कौि रोक रहा है, लेधकि वक्त के अिुसार िोधटस दे करके उठाएं, तो 
उस पर हम भी िोलेंरे। हम इस देश का हर तरह से धहत चाहते हैं। 

इजराइल और पैलस्टाइि का झरड़ा कोई मामूली चीज िहीं है। इजराइल के साथ पूरी 
दुधिया है, यह िात मुझे समझािे की जरूरत िहीं है। जो प्रभतुा वाले राष्ट्र हैं, व ेउससे कुछ िहीं 
िोल सकते, क्योंधक उससे उिके धहत जुड़े हुए हैं, लेधकि हमारे धहत वसे्टि्ग एधशया से जुड़े हुए 

हैं। इसके िारे में मैं दोहराऊंरा िहीं, क्योंधक वक्त की कमी है। इसके िारे में श्री रुलाम ििी 
आजाद जी िे धवस्तार से कह धदया है। लेधकि, यह जो मामला टला है, यह आपके धलए ठीक 

िहीं है और इस देश के धलए भी ठीक िहीं है। हमारी धकतिी कमाई और हमारा धकतिा धहत 

इससे जुड़ा हुआ है। ये धसफ्ग  कह रहे थे धक हमारे यहा ंसे लोर वहा ंकई तरह की इंिस्ट्रीज और 
कारिािों में लरे हुए हैं। मैं कहिा चाहता हंू धक इस देश के जो पैसे वाले लोर हैं, व ेधकतिा पैसा 

वहा ंलरा रहे हैं, उसके धलए मेरे पास वक्त िहीं है, िहीं तो मैं धवस्तार से उसे आपके सामिे 

रिता। यह क्या िात है? सुषमा जी िहीं होतीं, तो कोई दूसरा मंत्री वक्त देता। हम कहा ंयह कह 

रहे हैं धक जो ध्रिक्स सम्मेलि है, इस सरकार का अरुआ इस मामले में वहा ं सहमधत करके 

दस्तित करके आया है, धफर आप क्यों एतराज कर रहे हैं? व ेधकसी देश में जाते हैं तो उिका 
...(व्यवधान)...

श्री अरनल माधव दवे : सर, ...(व्यवधान)... दूसरे धदि रेलव े िजट प्रस्ताधवत था। 
...(व्यवधान)...

श्री शिद यादव : मैं कहता हंू धक रेलव ेिजट आरे-पीछे हो सकता है। ...(व्यवधान)... वह भी 
पीछे हो रया। उसे भी हम िहीं कर पाए। मैं इसधलए कह रहा हंू धक मैं धिफश्चत तौर पर इस देश 

के िाते िोल रहा हंू, मैं कोई पाट्दी के िाते िहीं िोल रहा हंू। यािी यह इस देश की आजादी की 
लड़ाई का एक महत्वपूण्ग मुद्दा है। इसे मत भलूिा। आजादी की लड़ाई में जो मुदे्द उछले थे, जो मुदे्द 

ििे थे और जो सपिे ििे थे, यधद आप उन्हें तोिेंरे, तो मुल्क चलािा मुफश्कल होरा। मैं आपसे 

यह कहिा चाहता हंू धक हमारे मािस में इिर-उिर की िहुत िातें होती हैं, लेधकि इसका 
...(समय की घंटी)... यह आपिे टाइम का क्या मामला धकया है? ...(व्यवधान)... यह कोई 

सािारण िात िहीं है। मैं पूरे सदि का सम्माधित िेता हंू। मेरी िात िहीं सुिी जाएरी? मैं उस 

सदि में रया हंू, वहा ंमुझे कोई िहीं रोकता था। ...(व्यवधान)... उपसभापधत जी, मुझे वहा ंकोई 

रोकता िहीं था। ...(व्यवधान)...

श्री उपसभापरत : मैं क्या करंू? ...(व्यवधान)...

श्री शिद यादव : मुझे अफसोस है। अभी दूसरे लोर भी िोलेंरे। उिकी भी यह वदेिा है। 
...(व्यवधान)...

श्री उपसभापरत : मैं क्या करंू? ...(व्यवधान)...

श्री शिद यादव : आप क्या करें? आप टाइम िढ़ा दीधजए। क्या फक्ग  पड़ रहा है? 

...(व्यवधान)...

श्री उपसभापरत : टाइम ओिली वि ऑवर है। ...(व्यवधान)...
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श्री शिद यादव : अरर यह देश इिर से उिर जाएरा, तो आिे वाले भधवष्य पर इसका िड़ा 
असर पड़ेरा। इसका असर िहीं पड़ता, तो मैं यह िात िहीं िोलता। मैं आपका आदर करता हंू। मैं 
तो आपकी सिसे ज्यादा इज्जत करता हंू। आप मेरे साथी हैं, मेरे धमत्र हैं, लेधकि एक िात िताइए 

धक पाचं धमिट में मेरे जैसा आदमी क्या िोले?

श्री उपसभापरत : सिकी प्रॉब्लम यही है। ...(व्यवधान)... सिकी यही प्रॉब्ल्म है। मैं क्या करंू? 

...(व्यवधान)...

श्री शिद यादव : मैं क्या िोलू?ं

श्री उपसभापरत : ठीक है, आप िोधलए।

श्री शिद यादव : यधद यही आपका आदेश है, तो मैं िठै जाता हंू। लेधकि, सुषमा जी, मेरी 
धविती है धक इस मामले में एक तरह का जो भ्रम देश में िि रया है, इसे आज आप पूरी तरह से 

समाप्त कधरए।

श्रीमती सुषमा स्विाज : कर देंरे।

श्री शिद यादव : आप इसको पूरी तरह से समाप्त कीधजए। मािव दव ेजी, आपकी धकसी भी 

िात से मैं असहमत िहीं हंू। इराक में जो चल रहा है, उस पर आप िोधटस लाइए, हम जरूर उस 

पर चच्चा करेंरे। लेधकि, आज के धदि तो उि लाचार, िेिस, तिहा तथा अपिी िरती, अपिी 

जमीि और अपिे घर से हटा धदए रए लोरों के साथ यह जो व्यवहार हो रहा है धक वहा ंकी मा,ं 

िहि, िेटी और िच्चे, अस्पताल और छ: धकलोमीटर की breadth वाला इलाका, इसको आप 

कुचल कर कहा ंजाएंरे? यधद ऐसा हो रया, तो प्रभ ुराष्ट्रों िे तो पूरे दुधिया में तिाही मचा दी। 

उन्होंिे ऐसी तिाही मचाई धक अफराधिस्ताि तिाही में है, इराक तिाही में है और लीधिया भी 

तिाही में है। आज आप जाि लीधजए धक सवाल आपिे िम्ग का कहा। अि क्या करें, इंसाि जो है, 

वह औरत और िम्ग के िरैर िहीं रह सकता। इसे आप कैसे टाल देंरे? मैं तो कह रहा हंू धक दो 

चीजों के िरैर इंसाि िहीं रहता है। सीिी िात यह है धक दुधिया भर की एक िड़ी आिादी के मि 

में उिके धलए हर तरह की दया, ममता और पे्रम छलकता है। ऐसी एक िड़ी आिादी हमारे यहा ं

भी रहती है। मैं तो इस िात के धलए उन्हें धजन्दा आदमी मािता हंू। मैं आपसे धिवदेि करिा 

चाहता हंू धक ...(व्यवधान)...

श्री उपसभापरत : अि आप िधैठए। ...(व्यवधान)...

श्री शिद यादव : उपसभापधत जी, ठीक है मैं आपके आदेश का कैसे पालि ि करंू, लेधकि 

सुषमा जी, हम और आप िहुत वष्षों तक साथ रहे। मेरी धचन्ता यही है धक भारत सरकार हमारी 

सरकार है। कहीं ऐसा ि हो धक ...(व्यवधान)...

श्री िामदास अठावले (महाराष्ट्र) : सर, ...(व्यवधान)...

श्री शिद यादव : मुझे ज्यादा छेड़ोरे, तो मेरे जैसी दाढ़ी करिी पड़ेरी। ...(व्यवधान)... आपकी 

दाढ़ी छोटी हो जाएरी। ...(व्यवधान)...
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सर, मैं आपका आदेश मािकर िठै जाता हंू। लेधकि, मुझे अफसोस है, मुझे वक्त मत 

दीधजए, लेधकि सि लोरों का इतिे कम समय में िोलिा मुफश्कल है। यह मामला देश के साथ, 
देश के धहतों के साथ, दुधिया के धहतों के साथ और इंसाधियत के साथ जुड़ा हुआ है। 
...(व्यवधान)...

श्री उपसभापरत : आपिे मुझे सुझाव िहीं धदया। मैं क्या करंू? ...(व्यवधान)...

श्री शिद यादव : मेरी धविती है धक इसमें समय restrict करिा मुझे उधचत िहीं लरा।

श्री उपसभापरत : आप सुझाव दीधजए।...(व्यविाि)... 

श्री रुलाम नबी आजाद : वाइस चेयरमिै साहि, तीि धदि तो हमिे हाउस चलिे िहीं धदया, 
हमें िहुत अफसोस है धक हाउस िहीं चला, अरर हमारी मारं पूरी होती, तो इसको पहले धदि 

करते। ...(व्यवधान)... इतिी पाट्दीज के लीिस्ग इस पर िोलिा चाहते हैं, इंटरिेशिल, िेशिल, 
पूरी दुधिया जैसे मैंिे कहा, यिूाइटेि िेशंस से लेकर, ध्रिक्स से लेकर, य.ूएि. के सेके्रटरी 
जेिरल तक इस पर िोल रहे हैं और हम एक घंटे में क्या िोल पाएंरे? हम समय की पािदंी में 
क्यों ििं रहे हैं? एक घंटा, दो घंटा, तीि घंटा धजतिा समय लरे, इस पर िोलिे दीधजए। 

MR. DEPUTY CHAIRMAN: Hon. Members, I have no objection in this suggestion. 
In the morning, we started this, the Leaders decided one hour and thirty minutes for this 
discussion. …(Interruptions)…

श्री निेश अग्रवाल : इसको िदल दीधजए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: One minute. …(Interruptions)… The House can extend 
the time. If the House wants to extend the time, I have no problem. If the Government also 
agrees, I have no problem. …(Interruptions)…

SOME HON. MEMBERS: Yes, Sir; extend the time. …(Interruptions)…

MR. DEPUTY CHAIRMAN: I want the view from this side also. …(Interruptions)… 
We can take one hour more. We can take two-and-a-half hours. …(Interruptions)… I want 
the view from this side also. Sushmaji, instead of one-and-a-half hours, we can discuss it 
for one more hour, that is, for two-and-a-half hours, if you agree.

]†

†Transliteration in Urdu Script.
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सामारजक न्याय औि अरधकारिता मंत्री (श्री थावि चन्द रहलोत) : माििीय उपसभापधत 

महोदय, जो तय हुआ है, उसी का अिुपालि होिा चाधहए। ...(व्यवधान)...

श्री निेश अग्रवाल : सर, इसके धलए वोचटर करा लीधजए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Okay, try to be brief. Shri Maitreyan, you have got 
five	minutes.	…(Interruptions)…

श्री निेश अग्रवाल : सर, टाइम एक्सटेंि कीधजए। ...(व्यवधान)...

SHRI D. RAJA (Tamil Nadu): Sir, please extend the time. …(Interruptions)…

MR. DEPUTY CHAIRMAN: There should be a consensus for that. There is no 
consensus. …(Interruptions)…

श्रीमती सुषमा स्विाज : सर, मुझे कोई धदक्कत और परेशािी िहीं है, लोर िोलिा चाहते हैं, 

तो िोलें। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: That means, we are extending the time for, maybe, 
one more hour. …(Interruptions)… No; for two-and-a-half hours only. That  is the rule. 
Rule is for two-and-a-half hours. I cannot go beyond that. That means, at 1.30 p.m. …
(Interruptions)… Please sit down. …(Interruptions)… We will sit up to 1.30 p.m., then 
we take lunch-break for thirty minutes and then at 2.00 p.m., we will again continue this 
discussion for one hour. So, accordingly, time will be revised. Now, Dr.  Maitreyan.

DR. V. MAITREYAN (Tamil Nadu): Thank you, Sir. On behalf of All India Anna 
DMK, I strongly condemn the killing of innocent civilians in the Gaza  - West Bank 
region. In fact, my Partly strongly condemns the killing of innocent civilians whether they 
are in Gaza, Palestine or in Ukraine or in the Syria-Iraq region or in Lanka. We do not 
discriminate at all. All innocent civilians, wherever they are killed, we strongly object to 
that and we strongly condemn it. In fact, …(Interruptions)…

MR. DEPUTY CHAIRMAN: Silence please.

DR. V. MAITREYAN: In fact, it is very unfortunate that more than 400 innocent 
civilians have been killed and more than 3,000 people have been very seriously wounded. 
Sir, I was very attentive to the speech made by our hon. Leader of the Opposition. Nobody 
can disagree with him when he said that the more than 3,000 people who were wounded, 
there were not enough hospitals, not enough medicines for them. It is a humanitarian 
problem. I entirely agree with him. It is a humanitarian issue. In fact, this House should 
condemn it. In fact, this House should pass a Resolution as demanded by our Leader of 
the Opposition. Nobody can disagree. I would like to bring to the knowledge of our hon. 
Leader of the Opposition that yes, there were aerial bombings; yes there were cluster 
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bombings; yes, there were chemical weapons used; yes, children were not spared; ten-
year old, twelve-year old were also killed; yes, people were driven away from their own 
original land which belonged to them for centuries. Everything is more or less the same, 
but the only difference is, instead of 400 people being killed and 3000 people being 
injured, one-and-a-half lakh people were killed, and of them, in the last three or four years 
on the war, more than 40,000 people were killed. I would have been very happy if our 
Leader of the Opposition here had demanded the same condemnation in this House, had 
demanded the same Resolution being passed by this House. Unfortunately, for them their 
country was a friendly country. …(Interruptions)…

श्री शिद यादव : मेरा प्वॉइंट ऑफ आि्गर है।

MR. DEPUTY CHAIRMAN: Yes, please.

श्री शिद यादव : मतेै्रयि जी, आप मेरे धमत्र हैं। 

DR. V. MAITREYAN: Sir, I am a mitra of everybody. …(Interruptions)…

श्री शिद यादव : मैं यह कह रहा हंू धक मैं मािव जी के धलए िोला था। आप भी िोधटस 

लाइए। ...(व्यवधान)... हमिे सपोट्ग धकया है। ...(व्यवधान)...

DR. V. MAITREYAN: Sir, forget about the resolution condemning if, they did not 
even pass a condolence resolution. …(Interruptions)…

श्री शिद यादव : आप िधैठए । ...(व्यवधान)...

DR. V. MAITREYAN: The mistake they did was …(Interruptions)… Those one-
and-a-half lakh people who were killed were poor Tamils. …(Interruptions)…

MR. DEPUTY CHAIRMAN: Dr. Maitreyan. …(Interruptions)…

DR. V. MAITREYAN: They did not even have a condolence …(Interruptions)…

MR. DEPUTY CHAIRMAN: Dr. Maitreyan. …(Interruptions)…

DR. V. MAITREYAN: The reason why they did not bring a condolence resolution 
was that * …(Interruptions)…

MR. DEPUTY CHAIRMAN: Dr. Maitreyan. …(Interruptions)…

DR. V. MAITREYAN: That is what we accused then. …(Interruptions)…

MR. DEPUTY CHAIRMAN: Dr. Maitreyan. …(Interruptions)…

DR. V. MAITREYAN: We accuse now also. …(Interruptions)…

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Dr. Maitreyan. …(Interruptions)…

DR. V. MAITREYAN: I sincerely sympathise with the people who were killed …
(Interruptions)…

MR. DEPUTY CHAIRMAN: Dr. Maitreyan. …(Interruptions)… आप िधैठए। The 
point is this. We are discussing a particular subject. That is a focused subject. If you 
want to bring in any other atrocity in any other place, of course, I am also concerned. I 
am equally concerned about the subject you are mentioning. I had gone to Sri Lanka. I 
am equally concerned. We can discuss that on another occasion. …(Interruptions)…

DR. V. MAITREYAN: Sir, I am only supporting the …(Interruptions)…

SHRI D. RAJA: Let the House take note of it. …(Interruptions)…

MR. DEPUTY CHAIRMAN: Don’t bring it in between. …(Interruptions)…

DR. V. MAITREYAN: Sir, I am only supporting the move of the Leader of the 
Opposition to bring a resolution here and to bring a condolence …(Interruptions)… But I 
want you to apply the same yardstick to my Tamil brethren also. …(Interruptions)…

MR. DEPUTY CHAIRMAN: Why do you doubt? …(Interruptions)…

DR. V. MAITREYAN: Sir, let him bring a resolution condemning the killings 
of innocent civilians, the Tamil brethren in Lanka, and pass a condolence resolution…
(Interruptions)… If he moves that also now, I am willing to support him. …
(Interruptions)…

MR. DEPUTY CHAIRMAN: That is another subject. …(Interruptions)…

DR. V. MAITREYAN: The concept of the resolution was moved by the Leader 
of the Opposition, Sir. …(Interruptions)… That is why I am appealing to him. …
(Interruptions)… That is why I am appealing to him. …(Interruptions)… The problem is 
that when you think that my enemy is your friend, I am forced to think that you are also 
my enemy. …(Interruptions)…

MR. DEPUTY CHAIRMAN: What is this? …(Interruptions)…

DR. V. MAITREYAN: Sir, I am saying this with anguish.

MR. DEPUTY CHAIRMAN: We are not enemies. …(Interruptions)…

DR. V. MAITREYAN: Sir, I am saying this with anguish. …(Interruptions)…

SHRI SITARAM YECHURY: Sir, this should be expunged. …(Interruptions)…
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MR. DEPUTY CHAIRMAN: I will have to look into that and remove that. …
(Interruptions)…

DR. V. MAITREYAN: Sir, I have not spoken anything unparliamentary. …
(Interruptions)… It might have hurt some of our friends …(Interruptions)…

MR. DEPUTY CHAIRMAN: I will look into it. …(Interruptions)…

DR. V. MAITREYAN: Sir, what about the years of wait? …(Interruptions)… Not a 
single condolence resolution was passed in the House on this issue. …(Interruptions)… 
Sir, I support the Leader of the Opposition. …(Interruptions)… Bring a resolution. …
(Interruptions)… We will support you. …(Interruptions)… My party’s eleven Members 
of Parliament, on the instruction of my party leader Puratchi Thalaivi Amma, will support 
the resolution condemning this provided you condemn that also.

MR. DEPUTY CHAIRMAN: Maitreyanji , we are all concerned about the killings. 
…(Interruptions)…

प्रो. िाम रोपाल यादव (उत्तर प्रदेश) : उपसभापधत महोदय, यह जो समस्या है, लीिर ऑफ 

अपोधजशि िे इसकी जड़ की तरफ इशारा धकया था। हम सि जािते हैं और जो पॉधलधटकल 

साइंस और धहस्ट्री के स्टूिेंट रहे हैं, व े भी जािते हैं धक फस्ट्ग वल्ि्ग वॉर के िाद तत्कालीि 

ध्रिधटश प्राइम धमधिस्टर लॉि्ग जॉज्ग की िीधत के चलते सारी दुधिया से यहूदी िीरे-िीरे धफधलस्तीि 

पहंुचिे लरे और एक साधजश के तहत यहूधदयों को इतिा धमधलटेंट ििाया रया, इतिी ताकत दी 
रई धक व ेअपिे होम लैंि की मारं करिे लरे और इसके पीछे इशारा ध्रिटेि का ही था। फस्ट्ग 
वल्ि्ग वॉर में जो लोर पराधजत हुए उिके कब्जे में जो धहस्से थे, व ेलीर ऑफ िेशंस के धलए 

जधरए कुछ देशों को दे धदए रए धक इिका एिधमधिस्ट्रेशि आप करें। धफधलस्तीि पर ध्रिटेि की 
व्यवस्था कर दी रई धक इसका प्रशासि ध्रिटेि देिेरा। यह सि जािते हैं, लेधकि सेकंि वल्ि्ग 
वार के तुरंत िाद ध्रिटेि िे एक धदि अकस्मात् जिधक चच्चा चल रही थी, अपिे को धवद्ड्रा कर 
धलया। महोदय, उस वक्त तक यहूदी इतिे मजितू हो चुके थे, इतिे हधथयार उन्हें दे धदए रए थे 

और ओधरजिली इजराइल का िाम देश िहीं था, केवल धफधलस्तीि था, उस पर से जि ध्रिटेि िे 

अपिे को धवद्ड्रा कर धलया, उसका कोई प्रशासक िहीं रहा, अरले धदि यहूधदयों िे धफधलस्तीि 

की जरह इजराइल राज्य की घोषणा कर दी और उसके अरले ही धदि अमेधरका िे उसे मान्यता 
दे दी। उस धदि से यहूधदयों िे धफधलस्तीि के रहिे वाले लोरों को, जो उिका मूल रूप से घर 
था, उन्हें िेघर कर धदया। उिमें से कोई लेििाि चला रया, कोई सीधरया चला रया, कोई धमस्त्र 

चला रया, कई लोर कैं पों में रहे और उि कैं पों में लोर मारे भी रए। धफर पी.एल.ओ. एक सरंठि 

ििा और याधसर अराफत के िेतृत्व में उिका लरातार सघंष्ग चला। उसमें भी जािे धकतिे लोर 

मारे रए?

महोदय, मैं कहिा यह चाहता हंू धक ध्रिटेि िे इस मामले को िढ़ाया और जैसे ही इजराइल 

राज्य ििा, अमेधरका िे इसे ताकत दी। महोदय, पहले धदि से ही धहन्दुस्ताि की यह पॉधलसी रही 
है और पधंित िेहरू िे शुरू में कहा था धक जि भी अरर कहीं अत्याचार होरा, अन्याय होरा तो 
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हम तटस्थ िहीं रह सकते। मैं मािव जी की एक िात से सहमत िहीं हंू। हमारी धवदेश िीधत में 
तटस्थ शब्द िहीं था, हम िॉि अलाइंि थे, हम असलंग्ि थे। पधंित जी िे कहा था धक 

असलंग्िता का मतलि तटस्थता िहीं है। अरर कहीं अन्याय होरा, तो हम उसमें हस्तके्षप करेंरे, 
धजसके साथ अन्याय होरा, हम उसकी मदद करेंरे। शुरू से लेकर आज तक धहन्दुस्ताि िे 

धमधिल ईस्ट में, इजराइल और धफधलस्तीि के िीच में जो सघंष्ग हुआ, उसमें चूधंक न्यायवाला पक्ष 

धफधलस्तीि का था, इसधलए न्याय का साथ धदया। उसका साथ धदया, लेधकि मेरी समझ में यह 

िहीं आता है धक इस फस्थधत में इतिे रभंीर धवषय पर धजससे हमारा िेशिल इंटरेस्ट जुड़ा हो, 
हमिे चच्चा तक देर से शुरू की। श्रीमन्, मैं यहा ंएक िात का उल्लेि करिा चाहंूरा धक दुधिया 
का कोई भी देश जि अपिी धवदेश िीधत को धिि्चाधरत करता है, तो देश का धहत सव्दोपधर होता 
है। उसमें सारे धसद्धातं आरे-पीछे छूट जाते हैं और राष्ट्रधहत सव्दोपधर होता है। अभी शरद यादव 

जी भी िता रहे थे और आप सि जािते हैं व सारा देश जािता है धक धमधिल ईस्ट से धकतिे िड़े 

पैमािे पर हमारे यहा ंपैसा आता है। धमधिल ईस्ट धजसे कुछ लोर पफश्चमी एधशया कहते हैं, वहा ं
धकतिे लोरों को जॉि धमला हुआ है। इसधलए हमारा धहत इसी में है धक धमधिल ईस्ट में काम 

करिे वाले हमारे देश के लोर सुरधक्षत रहें। वहा ंइजराइल जो काय्गवाही कर रहा है, वह अमेधरका 

से प्राप्त हधथयारों के िल पर कर रहा है। आप सि जािते हैं धक अमेधरका जो हधथयारों का िड़ा 
सौदारर है, उसके पूरे धिजिेस पर यहूधदयों का कब्जा है। व ेअमेधरका में धजसे चाहते हैं, राष्ट्रपधत 

ििवा देते हैं। उिके पास इतिी ताकत है। इसधलए अमेधरका में चाहे िेमोके्रधटक पाट्दी का 
राष्ट्रपधत हो, चाहे धरपफब्लकि पाट्दी का राष्ट्रपधत हो, व ेहमेशा इजराइल का समथ्गि करते हैं। 
महोदय, इजराइल वह देश है धजसिे यिूाइटेि िेशंस के सव्गसम्मत प्रस्ताव की भी परवाह िहीं 
की क्योंधक वह जािता है धक उसकी पीठ पर अमेधरका का हाथ है। तो जि इजराइल अन्याय कर 
रहा है, उसकी भत्स्गिा करिे में, उसे कंिेम करिे में, उसकी चिदा करिे में हमें क्या धदक्कत है?

महोदय, सुषमा जी िहुत सीधियर पॉधलधटधशयि हैं। व ेजािती हैं धक हमारे देश का इंटरेस्ट 

इसी में है धक धमधिल ईस्ट में जो हमारे लोर काम कर रहे हैं, उिके धहत सुरधक्षत रहें। जो हमें 
फॉरेि करेन्सी आ रही है, वह सुरधक्षत ििी रहे। यह तो इसी में रह सकती है धक इजरायल वाले 

मामले में जो धफधलस्तीि लोर हैं, जो अरि लोर हैं धहन्दुस्ताि उिकी मदद करे, उिका समथ्गि 

करे और जैसी शुरू से हमारी िीधत ििी रही है, उसको धकसी तरह से धिसकफन्टन्य ूि करे। 
सरकारों के िदलिे से, या इिर से उिर होिे से धवदेश िीधत कभी िहीं िदलती है। तमाम दूसरी 
ऐसी िातें हो सकती हैं जो िदल जाती हैं, लेधकि धवदेश िीधत िहीं िदलती है, क्योंधक धवदेश 

िीधत में राष्ट्र धहत जुड़ा होता है और हमारा राष्ट्र धहत इसी में है धक हम अपिे लोरों को वहा ं
िचाए रिकर वहा ंसे जो हमारे देश में पैसा आता है, जो लोरों के काम आता है, वह िचा रहे। 
इसधलए मेरी मारं है धक इजरायल के इस हमले की यह सदि चिदा करे, जैसे इराक पर 
अमरीका का हमला हुआ था ति भी चिदा हुई थी, लेधकि ति भी आप लोर िरे थे, ‘कंिेम’ और 
‘िेप्लोर’ शब्द पर कई धदिों तक झरड़ा रहा था, धहन्दी में ‘चिदा’ कहा रया और अंगे्रजी में 
‘िेप्लोर’ कहा रया। उस समय इिर आप लोर थे। ऐसा हुआ, लेधकि मैं मारं करता हंू धक सदि 

इजरायल की चिदा करे, धजस तरह की कार्गवाई इजरायल कर रहा है, धजस तरह से िच्चों, 
लड़धकयों, माताओं, िहिों और धिद्दोष लोरों पर हमला धकया जा रहा है, उसकी कठोर शब्दों में 
यह सदि चिदा करे और धफधलस्तीि को मोरल सपोट्ग प्रदाि करे। िन्यवाद।

[प्रो. राम रोपाल यादव]
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MR. DEPUTY CHAIRMAN: Shri Sitaram Yechury.

PROF. SAID-UD-DIN SOZ: Mr. Deputy Chairman, Sir, I am on a point of order.

MR. DEPUTY CHAIRMAN: What do you want?

PROF. SAIF-UD-DIN SOZ: I am on a point of order. I respect Madam Sushma 
Swaraj because she is a balanced, better politician and good behavior. But she has made a 
very brief statement here. She wrote a letter to the hon. Chairman. …(Interruptions)…

MR. DEPUTY CHAIRMAN: No, no. That is no point of order.

PROF. SAIF-UD-DIN SOZ: Rule 258 says …(Interruptions)… Just listen to me.

MR. DEPUTY CHAIRMAN: What is the rule?

PROF. SAIF-UD-DIN SOZ: Rule 258.

MR. DEPUTY CHAIRMAN: I know that.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI PRAKASH JAVADEKAR): What is the point of order during Short 
Duration Discussion?

PROF. SAIF-UD-DIN SOZ: Kindly hear me. She wrote a letter to the hon. Chairman 
…(Interruptions)…  She made a brief remark on that day. …(Interruptions)… She has 
said that neither it is admissible nor …(Interruptions)…

MR. DEPUTY CHAIRMAN: No, no. it already admitted. …(Interruptions)… Not 
allowed. Mr. Yechury, please. Mr. Soz, please sit down. …(Interruptions)… I  have given 
the	floor	 to	Mr.	Yechury.	Mr.	Soz,	please	sit	down.	The	floor	 is	given	 to	Mr.	Yechury.	 
Mr. Soz, why are you doing this? Mr. Yechury, please.

SHRI SITARAM YECHURY: Mr. Deputy Chairman, Sir, please start counting my 
time from now. Don’t stop in between.

MR. DEPUTY CHAIRMAN: Agreed.

SHRI SITARAM YECHURY: Mr. Deputy Chairman, Sir, I rise here with a great 
degree of anguish and concern. I share the opinion of everybody who said that there are 
also atrocities elsewhere in the world, so, we should condemn them. I fully agree. Please 
come forward and condemn the U.S. aggression that has happened in Iraq, please come 
forward and condemn what has happened in Libya, please come forward and condemn 
what has happened in Syria. I appeal to my friend, Dr. Maitreyan, to condemn all that, 
including the question of Tamils in Sri Lanka; and condemn every atrocity against 
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humanity. We are for that. But what we are discussing today is simply the unacceptable 
and inhuman atrocity in the Gaza Strip. There is only an Urdu word that can explain it 
and that is called insaniyat. This is something against insaniyat, completely anything 
concerning basic elementary human values.

Sir, as we have discussed this morning, 476 people were killed, more than 3,000 
injured, one-third of them were women and children. According to the United Nations, 
seventy seven percent of them were civilians. This sort of ‘genocide’ is taking place 
today. I use this word deliberately. It has been condemned by the United Nations Security 
Council saying that it is violative of the international humanitarian laws. 

It is being termed by the U.N. Secretary - General as atrocious, and this is something 
where we cannot remain silent to continuous violations of international law, the accepted 
U.N. Security Council Resolutions. Therefor, Sir, I demand two things, in addition to the 
demand that has been raised here, namely, a resolution condemning this is the Resolution 
where we have condemned the U.S. aggression, the military aggression against Iraq in 
the past. Yes, it was the NDA Government at that point of time headed by Shri Vajpayee, 
and I know for  fact, -- it is on record and a history now – that Mr. Vajpayee used this 
on a number of occasions to India’s advantage by telling them, “We have a democracy 
and my Parliament in India has condemned it. Therefore, I will have to take this and use 
this for our advantage in international fora.” And this is what has been done by various 
democracies. The U.S. President repeatedly uses the Congress’s Resolutions whenever he 
doesn’t want to agree to anything. And here, when you have this august House demanding 
a	resolution,	please	accept	that.	This	is	my	first	point.

The second point which I want to make is, immediately suspend all military purchases 
from Israel. India is the largest military purchaser from Israel in the world. We are paying 
Israel	the	profits	which	they	are	using	to	do	this	genocide	in	the	Gaza	Strip.	India	cannot	
be a party for this genocide to continue. And what is the basic issue here? People here said, 
“You go to the basic issue.” The basic issue is, my good friend Shri Ram Gopal Yadav, 
referred to the Balfour Declaration. But, I am saying, the basic issue is, even after that, if 
you take from 1947, for 66 years-plus, the Palestinians are being denied their legitimate 
right to a homeland. And it is this that we must oppose. Everybody has their legitimate 
right to a homeland. Denial of a homeland to Palestinians is the cause that is dear to all 
of us and until that demand is fully met, -- even the Prime Minister of India today has 
endorsed in the BRICS Declaration of a two-nation concept, through peaceful talks, with 
East Jerusalem as the capital of the State of Palestine and he has signed that Declaration – 
until that is accepted, India must suspend all military purchases from Israel and that is the 
only way by which pressure can be put on them. Now the argument that is being given is 

[Shri Sitaram Yechury]
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that	Israel	officially	has	said,	and	I	quote:	“They	are	targeting	those	affiliated	with	Hamas	
terrorists.” Whatever be my personal opinion or my party’s opinion about Hamas, and I 
may consider many of their activities objectionable, but they have been democratically 
elected in their country to rule there as a democratically elected Government. I may have 
my hundreds of disagreements with the BJP today. They have been elected by the people 
of	this	country,	and	I	will	be	the	first	one	to	honour	this	and	protect	this	Government	as	
Indian Government, wherever I am, in case, I think, my country is under attack or under 
danger. My political disagreements remain. But a Government of India is a Government 
of India. Here is a Government of Palestine which, in spite of whatever one may say, 
has been elected by Palestinians. The world recognized it. An International Team of 
Observers went there during elections and said that it was a democratically conducted 
election.	Then,	how	are	you	 saying	 that	 anybody	affiliated	with	Hamas	are	 terrorists?	
How is this being allowed? And the Defence Minister there goes on to say, “What is this 
affiliation?”	He	says,	“We	are	destroying	arms,	terror	infrastructures,	command	system,	
Hamas institutions, regime buildings, terrorist houses and killing terrorists of various 
ranks of command.” Countries can go to wars. There have been three wars with Pakistan. 
But has there ever been a demand here saying that we are against an elected Government 
there? Can anybody say that we are going to unsettle an elected Government in another 
country and go to war? And that is exactly what is happening here. Can we accept that? 
Is that India’s tradition, Sir? Now, if at all you want to go into the genesis, there is only 
one thing that I want to state very clearly in this House, which is my party’s position, 
and I am very sure that a very large number of people would agree to this. Let Israel 
today vacate all the illegally occupied territories of Palestine and after that if there is one 
terrorist	attack	against	Israel,	I	will	be	the	first	one	to	stand	up	here	and	condemn	it	and	
will ask the Indian Parliament to condemn it. As long as they occupy illegally Palestinian 
lands,	there	is	no	justification	of	terrorism	involved.	They	are	the	biggest	official	terrorist	
occupying genuine lands of Palestine; that cannot be allowed and that is our tradition. You 
have heard Mahatma Gandhi’s quotation here. We have grown up with that quotation. 
France is for France. England is for English speaking and Palestine is for the Palestinians. 
We have gone through that. We have got innumerable resolutions. Sir, remember, before 
this august House became the august House of an independent India, Pt. Jawaharlal 
Nehru convened the Asian Relations Conference in New Delhi, India, in 1947 and in that 
Conference, one of the earliest resolutions to be passed was on the question of Palestine. 
Sir, remember, India is the only non-Arab country in the world that opposed the partition 
of Palestine in 1947. Please remember our history. Every one of us is part of that history. 
All that we are saying today is that India must exercise its force. India must exercise its 
basic moral force and the little economic force it has. Stop your arms’ purchases from 
Israel	and	you	will	cripple	Israel	profits	of	attacking	the	Palestinians.	At	least	suspend	
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them now till the violence in Gaza Strip is over. And remember, Sir, we recognize Israel. 
The P.V. Narasimha Rao’s Government recognized Israel. We were critical even then, but 
there	was	a	point	then.	That	is	when	Mr.	Yasser	Arafat	said,	‘For	the	first	time	Israel	has	
accepted in the Oslo talks that were going on that Israel has agreed to  two-State solution, 
a State of Palestine with East Jerusalem as the Capital.’ That is when India recognized 
that. Otherwise, I have travelled, you must have travelled, all of us have travelled on 
passports that were printed. It was not valid for Israel and South Africa. That is exactly 
what Mr. Narendra Modi, as the Prime Minister of India today, in the BRICS Declaration 
has endorsed and signed saying, (Time-bell rings) – please, Sir, -- a two national solution 
with East Jerusalem as the Capital. He signs it, Sir, in the BRICS Summit. Why are 
we	afraid	of	today	moving	this	Resolution?	Therefore,	finally	what	I	would	like	to	say	
is that do not reduce this. Please do not reduce this. I heard the ruling party Members 
speaking here. But I am pained to hear this. Don’t reduce this as though it is some sort of 
a communal relationship between various issues. You don’t need an Abdul Gaffer Khan 
type of person. Of course, we need an Abdul Gaffer Khan type of personalities always. 
We want such personalities. But don’t have those imputations. Like once it happened,  
we were very unfortunate, Sir, that a former External Affairs Minister of India, when he 
actually talked of saying that we are today supporting Palestine cause because we are 
appeasing the Muslims in India.

MR. DEPUTY CHAIRMAN: Yes, please conclude.

SHRI SITARAM YECHURY: Please don’t reduce my time. I am thankful to my 
friend, Mr. Mani Shankar Aiyar, for pointing this out. Finally, therefore, I am saying that 
there are also a lot of evidences. If  you don’t permit me, I can’t help it, but I think the 
august	House	will	also	benefit	that	how	–	just	one	reference	I	will	make	before	I	end,	
Sir – here I have references of Israeli Members of Parliament who actually say that the 
civilians have to die, they are producing the terrorists of the future; therefore, all the 
mothers have to be killed. Sir, this sort of a thing comes and, then, Israeli historians who 
have gone on record, Mr. Sternell, historian at the Hebrew University of Jerusalem, says 
and I quote, Sir, “Israel thought it was a smart ploy to push the Islamists against the PLO”. 
And they, therefore, supported Hamas in the initial stages.” Whatever be those facts, 
here is an elected Government. You negotiate; you have a two-State solution, with East 
Jerusalem as the Capital and stop this genocide.

Therefore,	I	reiterate,	finally,	two	demands.	The	first	one	is	that	we	pass	a	resolution	
like we passed when the US invaded Iraq. And the second one is, the Government should 
be urged immediately by the House to suspend all military purchases from Israel and that 
is the only way in which we can express our solidarity. Thank you.

[Shri Sitaram Yechury]
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MR. DEPUTY CHAIRMAN: The House adjourned for thirty minutes.

The House then adjourned at thirty minutes past one of the clock.

The House re-assembled, after lunch, at two minutes past two of the clock, 

MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Shri Majeed Memon.

श्री निेश अग्रवाल : माििीय उपसभापधत जी, ऐसा लरता है धक कागें्रस के लोर इस धवषय 

पर रभंीर िहीं हैं।

श्री उपसभापरत : ये लोर लचं के धलए रए हैं। 

SHRI MAJEED MEMON (Maharashtra): Mr. Deputy Chairman, Sir, my time 
begins now, the stop watch is there and for such a sensitive matter where we are talking of 
humanity as a whole, we are talking about India’s image and reputation in the world, we 
should have such constraint that we have to curtail our talking seconds ! I am extremely 
sorry	 about	 it.	Nonetheless,	 thank	 you	 very	much	 for	 extending	 to	me	 this	 benefit	 of	
speaking on this occasion. Several friends before me have already highlighted what has 
been happening in Gaza during the past few couple of weeks. But, I will only talk about 
what precisely happened even yesterday. Every moment, while this House is discussing 
this issue, in a sense, people are being killed every hour. Yesterday, the Shifa Hospital 
Director Nasir said that 17 children, 14 women and 4 elderly persons were among the 
87 killed on Sunday itself, yesterday. We must understand the gravity when we talk of 
humanity, we should forget who are the victims or who are against us. But, when we 
are condemning this massacre, I am sorry to refer to what has come from the Treasury 
Benches. They said, ‘Well, this kind of bloodshed is going on all over the world, why do 
we not discuss other things?’ Well, as my friends have already said, we have to discuss 
every case of innocent people being killed, But, today, the subject is that of Gaza and 
we	must	confine	ourselves	to	this.	Now,	I	must	only	say	this,	Mr.	Deputy	Chairman,	Sir,	
that we are silent spectators to what has been happening during the past two weeks. I am 
quoting here the famous words of Martin Luther King Jr., when he said, “The ultimate 
tragedy is not the oppression and cruelty by bad people, but silence over that by good 
people.” How can we be silent? Why didn’t India for all this while raise an objection to 
this civilian killing at the hands of Israelis? Now, we may dispute it. Well, we may have 
some interests with the Israel Government; we may have some kind of trade, commerce 
or any other interest with them. But, then, if you want to do justice, if you want to be a 
subscriber to truth and justice, then, please remember that if I enter your house and start 
creating trouble, you can’t ask the other person to be the aggressor. Who is the aggressor, 
who is the victim, need not be elaborated any further.
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Sir, as Shri Sitaram rightly, said, and, I, on behalf of my party, say that a very hard-
worded resolution be passed, condemning every single human killing. In keeping with 
what Shri Yechury suggested, I fully endorse that we must express our anguish at Israel’s 
conduct.

Mr. Deputy Chairman, Sir, before ending my speech, I would say that when Civil 
War	was	on	in	America,	centuries	ago,	Abraham	Lincoln	was	asked	by	one	of	the	field	
persons, “Sir, you know that war is evil, and you can stop the war in a minute”. Abraham 
Lincoln said, “It is the weakness and jealously and folly of man that makes a thing so 
wrong possible that we are all weak, jealous and foolish, that is how the world is, and we 
cannot outstrip the world”. This was centuries ago. Now, the whole world has progressed 
so much over the centuries. We are not that weak; we are not that jealous; we are not that 
foolish; and we must stop war at all costs.

Before I wind up, Sir, since I have a very little time, I must only quote a few beautiful 
couplets by Sahir Ludhianvi:

जंर मशधरक में हो या मग़धरि में, अमिे आलम का िूि है आधिर, 

िूि अपिा हो या पराया हो, िस्ले आदम का िूि है आधिर। 

जंर तो िुद ही एक मसला है, जंर क्या मसलों का हल देरी। 

आर और िूि आज िख्शेरी, भिू और ऐहतयाज कल देरी।

इसधलए ऐ शरीफ़ इंसािों, जंर टलती रहे, तो िेहतर है, आप और हम, सभी के आंरि में 

शमा ंजलती रहे तो िेहतर है।

Rise for Palestinians; rise for the victims; rise for the oppressed; as your silence 
is becoming culpable. So, I am sure that the House, with absolute majority, will adopt a 
very	strong-worded	resolution,	condemning	every	killing	and	also	finding	fault	with	the	
aggressor without reservation, without any other external interest. Thank you very much, 
Sir.

SHRI D. RAJA: Mr. Deputy Chairman, Sir, I stand to condemn the killings of 
Palestinian people, largely the children, by Israeli forces. We, the Communists, always 
stand up against genocide, human rights violations wherever they take place. Sir, Israel 
has a declared agenda behind the current war. Firstly, to sabotage the Fatah-Hamas unity 
in West Bank on Gaza, and to demonize the Hamas which has the popular support of the 
people	of	Palestine;	secondly,	to	deny	full	fledged	sovereignty	to	the	people	of	Palestine;	
and, thirdly, to oppose any peace deal with Iran and the West. This has been made very 
clear by the Israeli Prime Minister, Mr. Benjamin Netanyahu in a Press conference 
recently.

[Shri  Majeed Memon]
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Sir,	in	the	name	of	fighting	Hamas,	a	full-scale	war	is	continued	against	Palestinian	
people. It is the character of all those war-mongers, all those who commit genocide 
and human rights violations in the world. We had the experience of what happened in  
Sri	 Lanka.	 In	 the	 name	 of	 fighting	 LTTE,	 a	 full-scale	 war	 was	 waged	 against	 Tamil	
people. Even today, there is no political solution to the Tamil problem. There is no 
credible investigation into the war crimes, human rights violations and genocide which 
took place in Sri Lanka. That is why I urge upon this august House to give serious 
thought	to	what	is	happening	in	Gaza.	It	is	not	just	a	conflict	between	two	countries;	it	is	
a	conflict	between	an	occupier	and	occupied;	it	is	a	conflict	between	the	aggressor	and	
the victim. India should be on the side of occupied and victims. India should be on the 
side of the Palestinians. It is not that today I am asking the NDA Government or the BJP-
led Government to be on the side of Palestinians. Since the days of Mahatma Gandhi we 
have been supporting the cause of Palestinian people. India should have a moral political 
position on this issue. India has a stature; it has a status in the comity of nations. India 
should not behave like any other country. India has its own position on the international 
arena. That is where I think now India must take a categorical stand condemning Israel, 
and, at the same time, extending solidarity and support to the people of Palestine. Sir, 
India and Palestine relationship went to the height when Madam Indira Gandhi was Prime 
Minister,	Mr.	Yasir	Arafat	was	lending	the	PLO	and	India	was	one	of	the	first	countries	
which recognized the Palestinian cause. Why should India now keep equidistance at this 
crisis time? Why should India keep equidistance between Palestine and Israel? What is 
the	 justification?	The	Government	of	 India	 should	understand.	 I	 think	we	 should	 take	
note of what Ban Ki-moon, the Secretary – General of the United Nations has said. He 
has condemned Israel. He has said that what Israel is doing is atrocious and is a gross 
violation of human rights. It is not only Ban Ki-moon, take the statement made by Madhu 
Pillai who is the Chairperson of the United Nations Human Rights Commission. She has 
condemned Israel and she has called upon the world to express its view on this issue. In 
such a situation. India should not keep quiet or India should not maintain equidistance. 
I think there is a need for  resolution to express India’s position in clear terms. There 
is nothing wrong in India expressing its stand through a Parliament resolution. In the 
past on several issues, we have such resolutions  and India expressed its position in a 
Parliament resolution. I think there is a point in what LOP is saying or my colleague, Shri 
Sitaram Yechury and others have been saying that we need to pass a resolution. I also 
agree that it is time India reviewed its position towards Israel concretely saying India’s 
present position to buy arms from Israel. India is the second largest purchaser of arms or 
Israel is the second largest country from where we purchase arms. India should suspend 
the purchase of arms. India should send a message to Israel that if what is happening in 
Gaza continues, India cannot have such a relationship with Israel and India will suspend 



[RAJYA SABHA]430 Short Duration  Discussion

its purchase of arms from Israel. Such a strong message should go. Therefore, I think it 
is time that India strongly condemned the Israeli aggression, the war that has been waged 
against the people of Palestine and India should extend its support and solidarity with 
the people of Palestine. Indian Parliament should pass a resolution on this issue. India as 
a nation should give a strong message to Israel that India is considering the suspension 
of arms purchase from Israel. Let us forget for a minute which party we belong to, you 
belong to BJP or I belong to CPI. It is an issue concerning a section of the humanity. For 
how many decades can the Palestinian people undergo such suffering? I am asking you. 
Let us touch our conscience. Let us speak out. If India cannot speak, I don’t think we are 
doing service to our country. India, as a nation, should take a moral political position. 
(Time-bell rings) Ours is a great civilization. In the name of that great civilization, I 
appeal to the House that we should take a moral political position to condemn Israel and 
support the Palestinian people and their cause at this moment of time in history of the 
world.

SHRI ANAND SHARMA (Rajasthan): Thank you, Mr. Deputy Chairman, Sir. This 
House has been discussing the situation in Gaza and the West Asia, in particular, with 
regard to ongoing cycle of violence and killings, which is a matter of grave concern for 
the	entire	world,	and	has	been	affirmed	as	such	by	the	UN	Security	Council,	by	the	UN	
Secretary-General, by the major countries of the world. They have not only expressed their 
concern, but have also criticized and condemned the violence. We have to understand, 
as the LOP, Shri Sitaram Yechury, Prof. Yadav, Sharadji, and other speakers have said, 
India has historically always had a position, a position with regard to the rights of the 
people, the rights of the people of Palestine to have a secure homeland of their own, a 
sovereign	country	within	defined	borders,	with	their	own	capital,	so	that	they	can	–	after	
the tragedies of decades that was forced upon them – live a life of dignity and freedom, 
which every citizen of the world is entitled to, which has wrongly and unjustly been 
denied to them. It is not today that India is speaking. Right from 1917 that position has 
been there. But, particularly after 1967, when there was annexation and the occupation of 
the land belonging to the Palestinian people, that land should be vacated and they should 
be allowed to have a country of their own.

It is only the violence, the attacks, but it is also the use of brute force, disproportionate 
force, indiscriminate usage of the force, which is in particular targeting the civilian 
population.	When	a	conflict	takes	place,	Yes,	there	is	damage	caused.	But,	here,	we	have	
to be very clear in our understanding about the history as to why this has happened. It is 
not a development of today. It is because of the denial, because of the injustice that this 
situation has continued to fester. In Gaza, in particular, since 2006 there has been  siege. 
People  in Gaza are living in an open prison. They cannot go out of Gaza. They cannot 
come back to Gaza. And,	when	there	is	any	conflict	or	tension,	even	if	there	is	a	minor	

[Shri D. Raja]
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conflict,	humanitarian	assistance	does	not	reach	them,	food	and	medicines	do	not	reach	
them. And, for this, the international community is compelled to intervene.

Sir, as we are discussing this matter today, we know that there are efforts afoot 
internationally	to	bring	about	a	cessation	of	the	hostilities,	to	negotiate	a	cease	fire,	the	
UN Secretary-General, whose statement was quoted here, yesterday left for Doha in 
Qatar. And, what my understanding is, all concerned parties are meeting there. There 
have been earlier attempts by Egypt, by the Arab League, which were not successful.  
I was, over the days, listening very carefully what position India has taken. Other countries 
have spoken – including the UN Secretary-General, UN Security Council – and have 
not only disapproved, but condemned. Even the United States of America is  critical of 
misuse of Force and killing of women and children. India’s lack of response, India not 
speaking out and India not making an effort should concern us. India has always had a 
bipartisan	approach	when	it	came	to	humanitarian	issues	and	when	it	came	to	fight	for	
justice, for liberation. When people fought for their freedom, whether it was in Asia or 
in	Africa	or	in	Latin	America,	India	always	stood	up.	When	there	was	a	big	fight	against	
apartheid, again colonialism in Africa. It was Pandit Jawaharlal Nehru – soon after India’s 
independence the 1947 Asian Relation Conference which was referred to – who said that 
India’s independence shall not be complete as long as Africa is in bondage. So, today 
if it is being said, why we are discussing, we will be committing the grave mistake and 
disrespecting the tradition of this country, this Parliament, if we do not stand up and 
speak, speak what is morally correct, so that a message goes that the land of Gandhi, the 
land of Nehru, the land of Buddha is not going to remain silent when such atrocities are 
taking place.

Sir, I would like to say one thing. After the 1992 Oslo Accord, which was hailed 
by everyone, including the PLO, the Palestinian Authority was established. The 
Government of Palestine has first time got the recognition from many nations or most 
nations. India recognizes the Government and the United Nations also recognizes it. 
Sushmaji will go there for the UN General Assembly. You have been there in the past. 
They sit there as a country which has been recognized. The only thing is that their 
secure borders and their sovereignty remain a fundamental issue. Therefore, when we 
see that we have not reacted promptly, we ask for discussion. Sharad Yadavji was right 
when he said, इसमें देरी िहीं होिी चाधहए थी। सरकार को माि लेिा चाधहए था। कोई वजह 

िहीं थी धक आप इस िात को ि मािते। यह कोई धववाधदत धवषय िहीं है। इसमें भारत की 
पोजीशि स्पष्ट है। अरर धकसी िीधत में िदलाव िहीं है, कभी सत्ता पधर वत्गि से िीधत में िदलाव 

िहीं होता, कम से कम धवदेश िीधत में तो िहीं होता है। धवदेश िीधत में आम सहमधत होती है, 
देश की सहमधत होती है, उसके धििा भारत की कोई धवदेश िीधत िहीं होती है। सत्ता िदलिे के 

साथ देश की धवदेश िीधत िहीं िदला करती। And, particularly, as has been said here, Sir, 
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the Prime Minister was away. It was being given as a reason. We fail to understand. He 
went for a Summit. The House did not discuss. That Summit adopted a declaration. We 
pointed out that. Para 38 of the Fortaleza Declaration refers to this issue, refers to 
Palestine, refers even to the United  Nations’ observing 2014 as a Year of Solidarity 
with Palestine. But, yet, we were silent.

Sir,	I	refer	to	the	ceasefire	since	2006.	There	were	developments	in	2008.	Through	
you, I would like to inform this House that there was violence, there was attack by Israel 
and there was killing. At that time, again, Hamas was cited. But the fundamental issue is: 
do we make a distinction between the Palestinian people and the militants? That distinction 
was never made. Those who get killed, are actually helpless, innocent and poor people. 
India stood up then in 2008. There were two Statements issued by the Government of 
India. India talked to other countries. India was having the Presidency of the UN Security 
Council. We sent humanitarian assistance. We insisted that this should be allowed so that 
people in Gaza get medicines, get food and get what they require, which was allowed. 
In	2012,	again,	there	were	hostilities,	there	was	attack;	and	at	the	time	of	the	ceasefire	
what	is	very	important	for	us	to	remember	is,	2012	ceasefire	made	it	clear	that	the	siege	
will be lifted, the airport in Gaza will be made operational again, the seaport will be 
opened so that the people of Palestine, people living in Gaza and the authority and the 
elected Government there can operationalize and operate it. But that has not happened. 
The siege continues. The seaport is not with the people of Gaza.  They cannot use the 
airport. They cannot freely move out. What the world is talking about is the tunnels, the 
tunnel system. It is only because of that through Egypt some tunnels were made which is 
in the knowledge of everyone and from where movement could take place – people who 
were sick could be taken out for medical treatment, some humanitarian assistance and 
supplies could reach. The situation has aggravated because of the developments also in 
Egypt and that region, and that is why the countries of Middle East are concerned. It is not 
a question of what happens in one part, it need not concern us. We know history and that 
has been said in great details by LOP and by my other colleagues. But what is important 
for us to understand is that India cannot disengage, India cannot be silent, India has to 
be proactive. Therefore, my question to the Government and to the hon. External Affairs 
Minister is: Did the Prime Minister discuss this matter in his bilateral meetings with the 
President of Russia , with the President of China, with the President of Brazil, with the 
President of South Africa? It is because we are still waiting to hear from the Government 
when the Prime Minister will come before the House to make the statement which he 
is obliged to make in both the Houses so that we get to know whether India raised this 
matter or not, whether India communicated its concern or not. I would also like to know 
whether India has taken this up at the United Nations formally. Have you written to the 

[Shri Anand Sharma]
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UN Security Council which has already met and deliberated upon this more than once? 
When other countries have done it, if we have not – I will take two minutes more – why 
this has not happened, the House would like to know.

As I have said, it has to be a bipartisan consensus. It is not a partisan issue. We 
should speak as we have spoken in the past and, therefore, I would like to say two things 
before	I	conclude.	The	first	is,	like	in	the	past	in	similar	situations,	is	the	Government	of	
India going to announce immediately the humanitarian assistance which is badly needed 
by the civilians and the people there, and ensure that it reaches them as has been ensured 
by us in the past? Second that this House passes a Resolution in line with the UN Security 
Council deliberations, in line with the UN Secretary-General Ban Ki-moon has said  
yesterday and also in line with the Fortaleza Declaration of the BRICS summit. (Time-
bell rings) Unless and until we do that, we won’t convey a message that India stands in 
solidarity, India stands for its principles, India is consistent when it comes to the rights 
of the people of Palestine to have a State of their own and to live with freedom and in 
dignity.

DR. CHANDAN MITRA (Madhya Pradesh): Mr. Deputy Chairman, Sir, thank you 
very much for giving me this opportunity to participate in what has been a very detailed 
and, I would say, a knowledgeable debate. But, as expected, it has been more full of 
emotion than logic in many cases. But that was expected, of course.

Sir, since many points have already been made, I just want to make a few fundamental 
observations and I hope the House and the Government will be in agreement with them. 
Let us just lay down some of the core aspects of the issue at hand. Sir, it is obvious, 
and I think it is something that every Member of this House shares, that India can and 
shall never support any human rights’ violations anywhere in the world. There has never 
been a question. We have ourselves been victims of human right’ violations by other 
countries. So, as victims of human rights’ violation ourselves, there is no question of India 
supporting human rights violations by any country anywhere in the world. So, I think this 
is an established corner stone of our foreign policy and must continue as that.

Sir, the fact is that hundreds of innocent lives have been lost, and nobody in his or her 
senses can possibly support the loss of innocent lives. This, again, is another cornerstone 
of our foreign policy, and we all stand united in condemning the loss of innocent human 
lives anywhere in the world. But, Sir, there is also another cornerstone of our policy, and 
that	is	that	both	the	countries	engaged	in	the	conflict	in	Gaza	are	friendly	towards	India;	
both are our friends and we must keep that in mind that in matters of foreign policy, a 
particular tilt this way or that way could impact our overall foreign policy, economic 
stability, and so on and so forth. We all know that in Iraq Indian citizens are still either 



[RAJYA SABHA]434 Short Duration  Discussion

being held hostage or are unable to come out of Iraq because of various terrorist and other 
groups that are holding them hostage. We have to keep that in mind because this entire 
region is a disturbed area. It is an arc of instability and anything we do in the context of 
one country will have implications on another country and another situation. This is an 
area which supplies India with the maximum amount of oil and petroleum requirements 
and we need to keep that in mind as well. …(Interruptions)…

MR. DEPUTY CHAIRMAN: Please. …(Interruptions)…

DR. CHANDRA MITRA: But similarly, we have to keep it in mind that India and 
Israel have long been friends. We have been repeatedly told about a bipartisan policy. 
Mr. Anand Sharma just reminded us of that bipartisan nature and even the hon. LoP 
had mentioned that earlier. Sir, after all, Israel was accorded diplomatic relations by 
a Government led by the late Shri P.V. Narasimha Rao of the Congress Party. So, the 
first	major	step	in	cementing	India-Israel	ties	were	taken	by	the	Congress	Government.	
That bipartisanship has continued and over time, India’s relations with Israel have 
been strengthened, just as India has traditionally supported the Palestinian cause. We 
have to recognize that there is a balancing act that has been done by successive Indian 
Governments over many, many years. If you quote statements in support of Palestine, 
many statements could be support of Israel too, about Israel’s right to exist. So, keeping 
that in mind, I think we need to be extremely careful as to what. …(Interruptions)…

SHRI P. RAJEEVE (Kerala): Can you yield for a minute? …(Interruptions)…

DR. CHANDAN MITRA: Sir, I am not yielding. …(Interruptions)…

MR. DEPUTY CHAIRMAN: No, Mr. Rajeeve, please sit down. …(Interruptions)… 
He is not yielding. …(Interruptions)…

SHRI P. RAJEEVE: Sir, the statement of the Government or Parliament supporting 
this or that. …(Interruptions)…

DR. CHANDAN MITRA: I am not yielding. …(Interruptions)…

MR. DEPUTY CHAIRMAN: He is not yielding.

DR. CHANDAN MITRA: The fact is that there has been a bipartisanship in India’s 
relations with the Arab world, with Palestine and with Israel. Successive Governments 
have signed agreements with Israel for supply of military equipment, for agriculture and 
various other commercial activities. Similarly, the issue of Palestine has always been 
close to our hearts since the time of Mahatma Gandhi, as rightly pointed out by Members 
of the Opposition. So, Sir, we need not get too emotional about one issue without keeping 
in mind what is happening today, what may happen tomorrow and keeping a balance, 
because	this	is	not	the	first	time	that	this	kind	of	a	conflict	has	taken	place.

[Dr. Chandan Mitra]
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Sir, there is a long history behind this and if you look at it, India has always supported 
the cause of Palestine. …(Interruptions)…

MR. DEPUTY CHAIRMAN: Please. …(Interruptions)…

DR. CHANDAN MITRA: Sir, I would defer to Sharad Yadavji.

श्री शिद यादव : उपसभापधत जी, चदंि धमत्रा जी का भाषण दोिों को िरािर करिे वाला है 

जिधक वहा ंएक तरफा से हमले और िुचचरर लरातार हो रही है। धमत्रा जी, आप तो िहुत ज्ञािी 
व्यफक्त हैं, मैं आप से धविती करंूरा धक इि दोिों को इक्वटे कर के क्या आप भारत के इधतहास 

को ही पोंछ देंरे? दूसरी िात, यह धक वहा ंधजस तरह एक छोटी सी पट्टी के इंच-इंच पर िम धरर 

रहे हैं, वहा ंिच्चे मारे जा रहे हैं और इज़राइल धकसी की िात मािता ही िहीं है, इसधलए मैं 
आपसे कह रहा हंू धक आप इसे इक्वटे मत कधरए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Please, sit down. …(Interruptions)… Sit down. …
(Interruptions)… Sit down. …(Interruptions)…

डा. चंदन रमत्रा : महोदय, मैं अपिे वधरष्ठ िेता शरद यादव जी को याद धदलािा चाहंूरा धक 

मैंिे शुरू में ही कहा है धक दुधिया के धजस धकसी भी कोिे में मािवाधिकारों का उल्लघंि होता है, 
भारत की यह परंपरा रही है हम उसका धवरोि करते हैं, उसकी चिदा करते हैं। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: He is not yielding. …(Interruptions)… Sit down. 
…(Interruptions)… He is not yielding. …(Interruptions)… आप लोर िधैठए। ...(व्यवधान)...

डा. चंदन रमत्रा : आप मेरी िात सुििा िहीं चाहते ...(व्यवधान)... समझिा िहीं चाहते या 
समझिे की शफक्त िहीं है ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Sit down.…(Interruptions)…Sit down. ..(Interruptions)…

प्रो. िाम रोपाल यादव : आप इस काय्गवाही की चिदा कर रहे हैं या िहीं? ...(व्यवधान)...

श्री उपसभापरत : राम रोपाल जी, िधैठए। Sit down... धमत्रा जी, आप िोधलए। ...(व्यवधान)... 
अंसारी जी, आप िधैठए ...(व्यवधान)... Please take your seat. …(Interruptions)…

श्री अली अनवि अंसािी : *

MR. DEPUTY CHAIRMAN: Ansariji, please take your seat. …(Interruptions)… 
That is not going on record. …(Interruptions)… That is not going on record.  
…(Interruptions)… Sit down. …(Interruptions)… Sit down. …(Interruptions)… Ansariji, 
sit down, please. …(Interruptions)… That is not going on record, Why are you shouting? 
…(Interruptions)…

डा. चंदन रमत्रा : सर, मैं इस धववाद में िहीं पड़िा चाहता, अरर लोरों िे ठीक से सुिा 
िहीं, समझा िहीं, तो उसके धलए मैं धजम्मेदार िहीं हंू।

* Not recorded.
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MR. DEPUTY CHAIRMAN: He is saying only his opinion, not your opinion. …

(Interruptions)…

DR. CHANDAN MITRA: I am not responsible if they have not understood. …

(Interruptions)… They don’t want to understand. What can I do? …(Interruptions)… Sir, 

I said that it is a fact that we have had very good relations with the Palestinians. We have 

supported the creation of Palestine Authority. Late Yasar Arafat was a regular visitor to 

India and we have accorded him the highest respect and welcome. At the same time, 

say, from the time of Shri Narsimha Rao, when India - Israel relations were formally 

established, India and Israel have had a very good relationship. …(Interruptions)…

श्री उपसभापरत : आप िधैठए। ...(व्यवधान)... यह उिकी राय है, आपकी राय िहीं है। 

...(व्यवधान)... िरेश जी, आप िधैठए। 

डा. चंदन रमत्रा : देश की िीधत क्या होिी चाधहए।

MR. DEPUTY CHAIRMAN: Chandan Mitraji, please ignore comments. You 

address the Chair. …(Interruptions)…

DR. CHANDAN MITRA: I am trying to. But they are deliberately obstructing me. 

…(Interruptions)… They do not even like what I am saying. …(Interruptions)…

MR. DEPUTY CHAIRMAN: But they like you. …(Interruptions)… Don’t worry; 

they like you. You speak. …(Interruptions)… Please sit down. …(Interruptions)… Don’t 

disturb, please. …(Interruptions)…

DR. CHANDAN MITRA: I can only appeal that they should appreciate when 

somebody is I talking for the country and talking for India, instead of talking for some 

foreign country. …(Interruptions)… Sir, I would like Members to remember that India has 

always	supported	a	sustainable	ceasefire	in	the	Middle	East.	Even	now,	in	this	conflict,	

it must be kept in mind that all the major countries or those who are involved with the 

conflict,	are	appealing	for	 the	ceasefire.	Egypt,	 the	Palestinian	Authority,	 the	U.N.	and	

even	the	Arab	League	have	all	appealed	for	a	ceasefire	so	that	the	loss	of	human	lives	

stops.	India	is	totally	in	support	of	a	sustainable	ceasefire	coming	to	effect	immediately.	

That	must	be	the	first	priority	and	if	we	can	do	anything	for	the	ceasefire,	India	must	do	

that. Let us not go into the merits, demerits, who is right, who is wrong at this point of 

time. The urgency is to stop this bloodshed, to stop the war. I am not going into the issue 

of who is responsible, who started it, who dug tunnel, who is doing this or who is doing 

that.	The	first	thing	is	that	people are dying. We have to stop those deaths. And, that is 
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where India, as a country which has always been a votary of peace, must intervene and 
act in solidarity with all those Arab countries which are working towards sustainable 
ceasefire.	(Time-bell rings) I	don’t	want	to	go	into	who	has	been	violating	the	ceasefire,	
but the …(Interruptions)…	fact	is	that	the	ceasefire	has	to	be	made	permanent.	We	urge	
restraint	from	all	sides	involved	in	this	conflict.	…(Interruptions)… We must remember 
that India has a role of a votary of peace and this is what we must do. This is the traditional 
role we have played and we have to ensure that West Asia become an area of peace as it 
used to be.

SHRIMATI	KANIMOZHI	(Tamil	Nadu):	Sir,	this	discussion	was	first	listed	for	the	
last week. Since that time, it is estimated that more than 470 civilians have been killed 
and thousands wounded. Some reports have indicated that there have been rocket attacks 
against innocent civilians. We are quite used to situations like that. It has even happened 
in our neighbouring countries. We were silent then, but, at least, it is very nice and it is 
very good that this House is coming together to pass a Resolution about this.

Though Israel has a right to defend itself, this House must condemn the 
disproportionate attacks, specially the use of indiscriminate force, which has resulted in 
the deaths of children, women and the elderly.

Sir, this also happened in Sri Lanka. We were silent spectators and nobody in 
the House, except for parties and Members from Tamil Nadu, had raised this issue. …
(Interruptions)… But then, they said that Sri Lanka was a friendly nation and a friendly 
neighbour. So, we could not say anything against Sri Lanka. So, I hope, after this 
discussion, this will be a precedent and later, we will have an opportunity to discuss Sri 
Lanka here.

MR. DEPUTY CHAIRMAN: See, Kanimozhiji, we are discussing something else.

SHRIMATI KANIMOZHI: Yes, Sir, I am only talking about a concern about both 
the places.

Sir, Archbishop Desmond Tutu once said, “if you are neutral in times of injustice, 
then you have chosen the side of the oppressor.” India cannot be seen as siding with 
the oppressor. India cannot keep silent. India cannot say that we are neutral; both the 
countries are our friends and, therefore, we cannot interfere and take a stand in this matter. 
India cannot do this. We have to understand that it is not just a case of one country against 
the other. It is invasion. You are coming into other country’s territory. You are taking away 
other people’s land and this is aggression. This is taking away the rights of people and in 
this case, India cannot remain silent and say that we cannot take a stand in this. India has 
to set an example. Now, we are actually aspiring to become a world leader and you can’t 
become a world leader just by improving economy or by trading with the world. We have 
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to take stands when it comes to very important issues like humanitarian issues. India has 
to take a strong stand. Otherwise, we will be never become a world leader. Even the UN 
Secretary General, Ban Ki- moon, has condemned the ongoing violence. This morning, 
the	UN	Security	Council	has	 called	 for	 ceasefire	but	nothing	has	happened.	So,	 India	
should take the lead. While making sure that other nations are also included , we should 
spearhead this.

Sir, there is one more thing, which I would like to bring to your notice, India was 
one	of	the	first	countries	to	recognize	the	State	of	Palestine	in	1988	and	India	opened	its	
representative	office	in	Gaza	in	1996.	Sir,	India	co-sponsored	the	draft	Resolution,	‘The	
Right of Palestinians to self-determination” during the 53rd Session of the UN General 
Assembly, and, voted for it. After doing so much for the recognition of a nation, India, 
today, cannot move away from it, and, say, we will be just observers  to this. Sir, we have 
to think of their rights. Sir, the killing of people is condemnable and it cannot be accepted 
but more than that, India has a duty to protect a nation, which is being invaded, and, 
against which aggression is being shown. India should take a stand and we have to pass 
this Resolution.

I really request this House to make sure that it will show more involvement and 
care, and another resolution will be passed in this House regarding what is happening in 
Sri Lanka because those people have not got justice till today. Thank you, Sir.

श्री तरुण रवजय (उत्तरािंि) : आदरणीय उपसभापधत महोदय, दुधिया के धकसी भी कोिे में 

कोई भी दािवी हरकत हो, पाशवी हरकत हो, अरर पहली आवाज उठेरी, तो वह धहन्दुस्ताि की 
उठेरी, चाहे आप हों या हम हों। आिन्द शम्चा जी अपिा होम वक्ग  करके िहीं आए। व ेभलू रए धक 

जि व ेपधंित िेहरू का िाम ले रहे थे, तो िरचसह राव जी का िाम भी ले लेते, अटल धिहारी 
वाजपेयी जी का िाम भी ले लेते। अरर धफधलस्तीि में धकन्ही मजलमूों पर जुल्म होता है, तो राम 

रोपाल जी, शरद यादव जी और येचुरी जी, आपके साथ तरुण धवजय और िरेन्द्र मोदी भी िड़े 

होंरे और यह हमिे ध्रिक्स में कहा है। हमिे कहा है। क्यों? क्योंधक जि कभी भी दुधिया में धकसी 
िे ऐसी दािवी हरकत की है, तो धहन्दुस्ताि िे जो धकया, उस पर हमारे इकिाल साहि, जो िाद 

में अल्लामा इकिाल कहे रए, उिके पुरिे कश्मीर से लाहौर में िसे थे, उन्होंिे कहा था- "उतरा 
तेरे धकिारे जि कारवा ंहमारा।’’ जि सजंाि में पारसी उतरे, धजिको 80 देशों िे शरण देिे से 

मिा कर धदया था, जि धहन्दुस्ताि में यहूदी आए धजिको तमाम दुधिया िे शरण देिे से मिा कर 
धदया, सेंट थॉमस जि केरल में आए, तो धहन्दुस्ताधियों िे यह िहीं पूछा था धक िताओ, तुम्हारा 
मजहि क्या है? उन्होंिे कहा था, शरण लेिे आए हो, मुहब्ित का पैराम लेकर आए हो, तो हम 

तुम्हारे साथ हैं। यह धहन्दुस्ताि की धवरासत और यह आपके और हमारे आदरणीय पधंित 

जवाहरलाल िेहरू की धवरासत है धक जि चीि िे धतफब्ब्तयों पर अत्याचार धकए, तो पधंित िेहरू 

िे दलाई लामा और धतब्िधतयों शरण दी थी, धहम्मत की, चचता िहीं की थी धक भधवष्य में क्या 

होरा। येचुरी साहि िे कहा, इज़राइल से हधथयार मत लो, म ै समझता हंू धक जि चीि िे 

[Shrimati Kanimozhi]
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धतब्िधतयों के मािवाधिकारों का हिि धकया, तो कोई यह भी कहता धक चीि के साथ सिंिं ि 

रिो, वह मािवाधिकारों का हिि कर रहा है। कोई यह िात भी करता धक जि सोधवयत सघं िे 

अफराधिस्ताि में ...(व्यवधान)... अत्याचार धकए, तो ति यह िात कहते धक सोधवयत सघं के साथ 

सिंिं िहीं रिें, चकतु ...(व्यवधान)...

श्री सीतािाम येचुिी : मैंिे कहा, हधथयार मत िरीदो।

श्री तरुण रवजय : सुििे की िात है ...(व्यवधान)... देधिए, यह िात रुलार और साइिेधरया 
...(व्यवधान)... 

SHRI SITARM YECHURY: Sir, he is distorting what I said. …(Interruptions)…

श्री तरुण रवजय : जि तक मि की िात िहीं कहोरे, मैं सुिंूरा िहीं ...(व्यवधान)... और जि 

मेरे मि की िात कहोरे, तभी मैं सुिंूरा, तो यह रुलार और साइिेधरया है, यह धहन्दुस्ताि की 
जम्हूधरयत िहीं है। ...(व्यवधान)...

श्री सीतािाम येचुिी : मुझे रलत धरपे्रजेंट मत करो।  Sir, he is representing me wrongly. 
…(Interruptions)…

MR. DEPUTY CHAIRMAN: I will allow you. …(Interruptions)…

श्री तरुण रवजय : अभी मैं ध्रिक्स की िात कर रहा हंू, धजसमें हमारे प्रिाि मंत्री िरेन्द्र मोदी 
जी िे हस्ताक्षर धकए हैं। ध्रिक्स में उन्होंिे तमाम िातें कही हैं और टू स्टेट्स की िात कही है। 
उन्होंिे कहा है धक “We oppose the continuous construction and expansion of settlements 
in the occupied Palestinian territories by the Israeli Government.” िरेन्द्र मोदी उस पर 
हस्ताक्षर करके आए हैं, आप क्या िात करते हैं? धहन्दुस्ताि की िात करो। ...(व्यवधान)...

श्री सीतािाम येचुिी : वह हमिे कहा है, वह हमिे कहा है। ...(व्यवधान)...

श्री तरुण रवजय : धहन्दुस्ताि की िात करो। ...(व्यवधान)... आप जि िात करते हैं तो 
धहन्दुस्ताि की िात करो। आप िात करते हो, ‘तुम’ की। ‘तुम’ की िात िहीं है, यह ‘हम’ की िात 

है। उसके िाद उन्होंिे कहा है धक ‘we welcome recent efforts to achieve intra-Palestinian 
unity, including the formation of a national unity Government’. ऐसा क्यों कहा? उन्होंिे 

ऐसा इसधलए कहा, आप लोर आिी िात िताते हैं क्योंधक आज धफधलस्तीि में फतह और हमास 

में आपस में झरड़े हैं। हम धकसके धलए लड़ेंरे? हमास के धलए? हम हमास का साथ देंरे? दूसरी 
िात है। We cannot be more Arab than Arabs. We can only be more Indian than Indians. 
अरि यधूिटी िहीं है। धफधलस्तीि के िारे में कहा ंअरि एकता है? इधजप्ट सधंि के धलए मदद कर 
रहा है, तुक्दी सधंि के धलए मदद कर रहा है? वहा ंके लोर चाहते हैं धक इज़राइल और हमास में 
सधंि हो जाए। सधंि हुई। आप वहा ंका िता रहे थे, मेरे पास हमास का वक्तव्य है जो कहता है धक 

इज़राइल के साथ हम सधंि तोड़ेंरे, रॉकेट फें केरे। मेरे हाथ में यिूाइटेि िेशंस की एजेंसी 
य.ूएि.आर.िब्ल्य.ूए. का ियाि है, धजसमें उसिे कहा है धक हमास िे य.ूएि.आर.िब्ल्य.ूए. के 

स्कूल पर िीस रॉकेट फें के हैं और यिूाइटेि िेशंस िे इसकी भत्स्गिा की है। मैं यिूाइटेि िेशंस 

की िात कर रहा हंू, अपिी िात िहीं कर रहा हंू। धमत्रो, जि धहन्दुस्ताि की िात हो तो धहन्दुस्ताि 
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का धहत सव्दोपधर है - ि इज़राइल का, ि धफलीस्तीि का और ि दुधिया के धकसी मुल्क का - 
हमारा धहत सव्दोपधर है। मैं पधंित जवाहरलाल िेहरू को सेल्यटू करता हंू। 1962 में जि कम्यधूिस्ट 

चाइिा िे धहन्दुस्ताि पर हमला धकया तो पधंित िेहरू िे इज़राइल की मदद स्वीकार की, 1971 में 

स्वीकर की, 1970 में, Moshe Dayan धहन्दुस्ताि आया। 29 जिवरी ...(व्यवधान)... मेरे पास 

कारजात हैं। I have the documents to prove.

SHRI ANAND SHARMA: This is incorrect. …(Interruptions)… You cannot 
…(Interruptions)… Will you yield? …(Interruptions)… I request you to yield. …
(Interruptions)… One minute. …(Interruptions)… One minute. …(Interruptions)…

श्री तरुण रवजय : 29 जिवरी 1992 को िरचसह राव िे इज़राइल के साथ सिंिं सुिारे और 
उसके िाद उन्होंिे कहा ...(व्यवधान)... I am not yielding. …(Interruptions)… I am not  
yielding. …(Interruptions)… This is not democracy. …(Interruptions)… आप यह िहीं 
कह सकते धक आपकी ही िात मैं कहंूरा। I will say what I have to say and you can 
…(Interruptions)… Don’t shout. …(Interruptions)… You cannot do this. 
…(Interruptions)…

MR. DEPUTY CHAIRMAN: No, no …(Interruptions)… Mr. Vijay …
(Interruptions)…

श्री तरुण रवजय : आप रुस्से में आकर मेरी आवाज दिाएंरे? ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Mr. Tarun Vijay, what happened to you? …
(Interruptions)… Mr. Tarun Vijay, what happened to you. …(Interruptions)… Mr. Tarun 
Vijay, don’t get agitated. …(Interruptions)…

श्री तरुण रवजय : आप रुस्सा क्यों कर रहे हैं? ...(व्यवधान)... दूसरी िात मैं यह कहिा 
चाहता हंू धक धफधलस्तीि में हर व्यफक्त के अधिकार की रक्षा होिी चाधहए। यह हम कहते हैं। आप 

भलू रए, श्री अटल धिहारी वाजपेयी िे 2001 में कहा था, 2001 में उिका वक्तव्य आया था धक जि 

...(व्यवधान)...

श्री तपन कुमाि सेन (पफश्चमी िरंाल) : हमिे िताया था। वाजपेयी जी को कोट धकया था 
...(व्यवधान)...

श्री तरुण रवजय : जि कभी धफधलस्तीि में इस प्रकार का होरा...(व्यवधान)... 

PROF. SAIF-UD-DIN SOZ: Mr. Deputy Chairman, can he explain this? 
…(Interruptions)…

श्री तरुण रवजय : उन्होंिे कहा धक India has consistently voted for a just and durable 
peace in the Middle-East. We are happy to enjoy traditional ties of friendship with the 
Arab countries and our cooperation with Israel has developed very satisfactorily, This is 
India’s line. फॉरेि पॉधलसी में, सरकार धकसी भी रंर की हो, सरकार धकसी भी पाट्दी की हो 
लेधकि देश के धहत में हमारी धवदेश िीधत की धिरंतरता ििी रहती है। िा. मिमोहि चसह अभी 

[श्री तरुण धवजय] 
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एक घंटा पहले िठेै थे। उिको उन्होंिे एधप्रधशएट धकया। मैं जापाि रया था। वहा ंजाकर मैंिे भारत 

की पूव्दी एधशया िीधत की प्रशंसा की थी क्योंधक व ेभारत के प्रिाि मंत्री के िाते पूव्दी एधशया से 

सिंिं ििा रहे थे, कागें्रस के िाते िहीं। यह हमारी मंशा है। मैंिे कहा था। इसधलए आप लोर 

...(व्यवधान)... आिन्द शम्चा जी, ध्याि रधिए, आप ऐसे करके िात िहीं कधरए, हम इकट्ठा हैं। 
धहन्दुस्ताि सव्दोपधर है और इसके धलए अटल धिहारी वाजपेयी जी की जो िीधत है, वह हमेशा वही 
रही है जो भारत की धवदेश िीधत धफधलस्तीि के िारे में रही है। हमिे हमेशा यह कहा धक वहा ं
अरर रलत काम होता है ...(व्यवधान)... देधिए, इज़राइल को भी एफग्ज़स्ट करिे का हक है। यह 

यिूाइटेि िेशंस का रेज़ोल्यशूि है।

PROF. SAIF-UD-DIN SOZ: We say the same thing. …(Interruptions)…

श्री तरुण रवजय : आप यह िहीं कह सकते। आंिों में िफरत और धदल में तेजाि लेकर 
आप अमि की शायरी िहीं कर सकते। आपको अरर अमि की िात करिी है तो उस धहसाि से 

करिी होरी धक इज़राइल के साथ भी सिंिं अच्छे रहें। दुश्मिी ि करो। हम दोिों की दुश्मिी 
ित्म करिा चाहते हैं। हम चाहते हैं धक धफधलस्तीि और इज़राइल में दोिों को अच्छा लरिे वाला 
एक समझौता हो जाए। वह यिूाइटेि िेशंस के रेज़ोल्यशूि के अंतर्गत होिा चाधहए। वहा ंअमि 

होिा चाधहए, हम अमि के धलए काम करें। उसके धलए जरूरी है धक हम दोिों देशों के साथ 

सिंिं ििाकर रिें और धहन्दुस्ताि के धहत को सव्दोपधर रिें। धमत्रों, सिसे िड़ी िात है धक धपछले 

दस साल में यह रवि्गमेंट धरकाि्ग है, एम.ई.ए. का धरकाि्ग है, धपछले दस साल में धहन्दुस्ताि और 
इजराइल के िीच में धिफें स कोआपरेशि दोरुिा हुआ है, हम इसे appreciate करते हैं, कागें्रस 

भाइयों को appreciate करते हैं धक आपिे धहन्दुस्ताि के धहत में एक काम धकया। 

MR. DEPUTY CHAIRMAN: Now, please conclude.

श्री तरुण रवजय : उसके िाद आपके धहसाि से सौ धिधलयि िालर का व्यापार िढ़ा, जो धक 

दोरुिा हुआ।

MR. DEPUTY CHAIRMAN: Now, please conclude.

श्री तरुण रवजय : ऐसे समय में हुआ, हम appreciate करते हैं। हम चाहते हैं धक दोिों देशों 
में अमि हो।

श्री उपसभापरत : आप समाप्त कीधजए।

श्री तरुण रवजय : हम दोिों देशों से चाहेंरे धक अमि हो, दोिों देशों से चाहेंरे धक युद्ध 

धवराम हो, दोिों देशों से चाहेंरे धक मािवधिकारों का हिि ि हो। 

MR. DEPUTY CHAIRMAN: Now, please conclude.

श्री तरुण रवजय : इसके साथ ही हम यह चाहेंरे धक आप शत्रुता की िात ि करें। ...(समय 

की घंटी)... ‘‘दुश्मिी जमकर करो, लेधकि यह रुजंाइश रहे, जि कभी हम दोस्त िि जाएं, तो 
शरमदा ि हों।’’ इसधलए धहन्दुस्ताि के धहतों को सव्दोपधर रिते हुए धफधलस्तीि के साथ पूरी 
हमदद्दी है। ...(समय की घंटी)... लेधकि हम चाहते हैं धक इजराइल और हमारी धफधलस्तीि में 
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युद्ध-धवराम होिा चाधहए। दोिों देशों के साथ धहन्दुस्ताि के सिंिं अच्छे होिे चाधहए। धहन्दुस्ताि 

को अमि की िात करिी चाधहए और शाधंत को समाप्त करिे की िात िहीं करिी चाधहए। जो 
धहन्दुस्ताि के धहत में हो, केवल वही कदम उठािा हमारी धवदेश िीधत का आिार होिा चाधहए। 
िन्यवाद।

श्री उपसभापरत : श्री के.सी. त्यारी। लास्ट स्पीकर ...(व्यवधान)... 

SHRI SITARAM YECHURY: Sir, you promised me to clarify what I said.

MR. DEPUTY CHAIRMAN: What is the matter? …(Interruptions)… What is the 
problem? …(Interruptions)…

SHRI SITARAM YECHURY: Sir, I have been misrepresented. I want that to be 
corrected. …(Interruptions)… मैं उन्हीं की शब्दावली में िोल दंू धमत्रों, आपिे मुझे िहुत रलत 

तरीके से धरप्रजेंट धकया तरुण भाई। क्या रलत है, यह आप सुि लीधजए। आपिे कहा धक मैंिे यह 

कहा धक इज़राइल के साथ अपिे सिंिं िदं करो क्योंधक अत्याचार ...(व्यवधान)... आप मेरी िात 

सुि लीधजए। ...(व्यवधान)...

श्री उपसभापरत : तरुण जी, आप िठै जाइए। ...(व्यवधान)...

श्री सीतािाम येचुिी : आपको मैंिे सुिा। धमत्रों, मैंिे आपको सुिा, इसधलए मैं कह रहा हंू धक 

आपिे हमें रलत धरप्रजेंट धकया है। आपिे चीि के िारे में कहा धक धतब्ित के धलए जो हो रहे है, 
उस वजह से चीि के साथ सिंिं िहीं रिें। सिंिं िदं करिे के धलए येचुरी साहि िे िहीं िोला है। 
...(व्यवधान)... आप एक धमिट सुि लीधजए। ...(व्यवधान)... आप हमारी सुि लीधजए। आप हमसे 

ज्यादा चीि जाते हो। पता िहीं वहा ंपर क्या करके आते हो, अरर सिंिं ही धिराड़िे हैं, तो 
...(व्यवधान)...

MR. DEPUTY CHAIRMAN: You  have made your point. …(Interruptions)… 
Now, Shri K.C. Tyagi.

श्री सीतािाम येचुिी : लेधकि इंधिया चीि से कोई हधथयार िहीं िरीदता है। आज हमारा 
कहिा है धक जो पैसा इज़राइल को हमारे द्वारा हधथयार िरीदिे की वजह से धमलता है, वह पैसा 

धफधलस्तीिीयों के धिलाफ इस्तेमाल होता है। ...(व्यवधान)...

श्री उपसभापरत : श्री के.सी. त्यारी ...(व्यवधान)...

श्री सीतािाम येचुिी : आप उसको िदं धकए, यह हमारा कहिा है। दूसरी िात यह है धक 

मोदी साहि के BRICS धिक्लेयरेशि की िात सिसे पहले हमिे उठाई। ...(व्यवधान)...

श्री उपसभापरत : श्री के.सी. त्यारी, प्लीज। ...(व्यवधान)... येचुरी जी, प्लीज ...(व्यवधान)... 
आप िठै जाइए। ...(व्यवधान)...

श्री सीतािाम येचुिी : आप कहते हैं धक उसको िजरअंदाज कर धदया। ...(व्यवधान)...

श्री उपसभापरत : येचुरी जीी, प्लीज ...(व्यवधान)...

[श्री तरुण धवजय] 



[21 July, 2014] 443Short Duration  Discussion

श्री सीतािाम येचुिी : सर, हमें रलत धरप्रजेंट धकया रया है, इसधलए उसका स्पष्टीकरण 

करिा है। ...(व्यवधान)...

श्री उपसभापरत : स्पष्टीकरण हो रया। You have corrected it. ...(व्यवधान)...

श्री सीतािाम येचुिी : आप  धरकाि्ग को साफ रधिए। धमत्रों,  इसधलए मैं कहता हंू धक आप धमत्रों 
की सुधिए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Yechuryji, please take your seat. You have 
explained it.

श्री सीतािाम येचुिी : आप धमत्रों को सुिकर भाषण दीधजए।

श्री उपसभापरत : श्री के.सी. त्यारी। ...(व्यवधान)...

श्री रुलाम नबी आजाद : सर, मैं दो चीजें यहा ंपर फक्लयर करिा चाहता हंू। सिसे पहले जो 
धहस्टोधरकली रलत है - जोश में हमारे तरुण जी, अरर तरुण का उदू्ग में ट्रासंलेशि करें तो जोश 

होता है, व ेजोश में कह रए धक 1962 में जि लड़ाई हुई थी, धहन्दुस्ताि पर जि चीि की तरफ 

से हमला हुआ था, तो जवाहरलाल िेहरू िे इज़राइल की मदद ली, यह रलत है। ...(व्यवधान)... 
इसको धरकाि्ग से धिकालिा चाधहए। दूसरी िात यह है धक तरुण जी िे कहा धक आपिे BRICS 
का धजक्र िहीं धकया। यह जो आप पढ़ रहे हैं, धजस धदि के धलए यह मोशि लरा था, तो यह मैंिे 

की कोट धकया था। आपिे कहा धक आपिे अटल जी जी का िाम िहीं धलया। शायद आप हाउस 

में िहीं थे, मैंिे उिको कोट धकया, हम वि साइि िहीं हैं। हमिे समय-समय पर चाहे पे्रजेंट 

रवि्गमेंट िे जो धकया है या पास्ट रवि्गमेंट्स िे जो धकया है, सभी को हाउस में रिा है।  

श्री उपससभापरत : श्री के.सी. त्यारी।

श्री मोहम्मद अदीब (उत्तर प्रदेश) : सर, मेरा िाम कि आयेरा?
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3.00 p .m .

श्री उपसभापरत : आपका िाम इसमें िहीं है।

श्री मोहम्मद अदीब : सर, मेरा िाम क्यों िहीं है?

 

श्री उपसभापरत : िहीं है। आप छोधड़ए। ...(व्यवधान)...

श्री मोहम्मद अदीब : मैंिे अपिा िाम पहले धदया था ...(व्यवधान)...

श्री उपसभापरत : मैं देिंूरा। ...(व्यवधान)... आपिे िाम धदया है, तो मैं देिंूरा। सुधिए, आिे 

घंटे के िाद धदया है, तो िाम िहीं धलिा जाएरा। ...(व्यवधान)... वह तो चेयरमिै साहि का रूल 

है। ...(व्यवधान)... यधद आपिे पहले िाम धदया होरा, तो मैं देिंूरा। आपका िाम जरूर होरा। 
...(व्यवधान)... I will check that. Now, Shri K.C. Tyagi. …(Interruptions)…

श्री िामदास अठावले : सर, ...(व्यवधान)...

श्री उपसभापरत : आपका िाम िहीं है। ...(व्यवधान)... No, no, I cannot violate the rules. 
Sit down. …(Interruptions)… Everybody wants to speak. …(Interruptions)… Sit down. 
…(Interruptions)…

श्री के.सी. त्यारी : उपसभापधत महोदय, मैं आपको िन्यवाद देिा चाहता हंू। मैं श्री अटल 

धिहारी वाजपेयी जी की कही हुई िात से अपिी िात शुरू करिा चाहता हंू। श्री अटल धिहारी 

वाजपेयी जी िे कहा, ‘‘हमारी सही ससं्कृधत सधहष्णुता पर कायम है। भारत सारे धवश्व की चचता 

करिे वाले, सारे ्रिह्मािं की चचता करिे वाले देशों में से एक है।’’

अभी तरुण धवजय जी िता रहे थे धक प्रसरं 1978 का है। इज़राइल के रक्षा मंत्री, Moshe 

Dayan जो एक आंि वाले थे, व ेिहुत िदिाम थे। व े1978 में हमारे देश में आए थे, जि मोरारजी 

भाई देश के प्रिाि मंत्री थे और M.J. Akbar िे इन्टरव्य ूमें जो कहा है, मैं उसको पढ़कर सुिािा 

चाहता हंू। मोरारजी भाई िे कहा, ‘‘हमारे यहा ं धफधलस्तीि के धलए इतिी हमदद्दी है धक अरर 

उन्हें पता लरे धक मैं आप से धमल रहा हंू, तो धहन्दुस्तािी मेरा रला दिा देंरे।’’ It was in 1974, 

Shri Atal Bihari Vajpayee to M.J. Akbar in Sunday Magazine. एक जमािा वह था, जि 

इज़राइल की तारीफ करिा रुिाह मािा जाता था। सुषमा जी की जो एक सप्ताह की अिुपफस्थधत 

है, शरद यादव जी जो िात कह रहे थे, धिल्कुल सही कह रहे थे, उसिे िहुत सारी 

रलतफहधमयों को, िहुत सारे धववादों को जन्म दे धदया। जो फॉरेि स्पोक्स-मिै सैयद अकिरुद्दीि 

साहि हैं, उिका ियाि पढ़कर सुिाता हंू। “India is alarmed at the cross-border provocation 

resulting from rocket attack against targets in the parts of Israel.” यह हमारी धवदेश िीधत 

िहीं थी। तरुण भाई, आप िुरा मत माधिएरा। हम और आप पचास साल इन्हीं के धिलाफ लड़े हैं, 
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लेधकि धवदेश िीधत के िारे में यह 1950-60 की िीधत जिसघं की िीधत हो सकती है या हमारी 
सिसोपा की हो सकती है। यह आज के एि िी ए  की और आज  की  सरकार की िीधत िहीं हो 
सकती। मैं उपराष्ट्रपधत के िेतृत्व में चीि होकर आ रहा हंू। उन्होंिे हमसे पूछा धक िरेन्द्र मोदी के 

िारे में आपकी क्या राय है? आपको पता है धक मेरी राय िोमेफस्टक लीि पर, उिके धवरोि में है, 
लेधकि मैंिे कहा धक व ेचीि के साथ दोस्ती करिा चाहते हैं। जि धहन्दुस्ताि इस तरह से धिहेव 

करेरा और प्रिाि मंत्री जी यहीं पर कह कर रए थे धक हम िहुमत में हैं, लेधकि आप से पूछे 

धििा कोई काम िहीं करेंरे। आज आप इज़राइल को और धफधलस्तीि को कैसे equate कर सकते 

हैं?

दूसरी िात यह है धक सुषमा जी, मैं आपको एड्रेस करिा चाहता हंू धक आपकी रैर हाधजरी 
में क्या-क्या िराि काम हुए? आपके एक मंत्री जी हैं, यहा ं उिका िाम लेिा ठीक िहीं है। 
उन्होंिे कहा, “Domestic policies should not affect our foreign policy.” जिधक धवदेश िीधत 

की जो ABCD है, वह यह है धक धवदेश िीधत देश के िंूटे से ििंी होती है। हमारे राष्ट्रधहत क्या 
हैं, आज 80 लाि आदमी ईराक के अंदर रोजी-रोटी की तलाश में हैं व ेसभी िम्षों और सभी 
इलाकों से हैं। सुषमा िहि को वहा ंसे लोरों को धिकालिे में धकतिी मुफश्कल हुई होरी। हालाधंक 

उिमें जो मलयाली Industrialists हैं, जो व्यापार में लरे लोर हैं, उिका भी diplomatic काय्षों में 
योरदाि रहा है। अरर कोई ऐसी सरकारी होती, जो pro-India होती  या pro-Israel होती या 
pro-Palestine होती, तो शायद आपको वहा ंसे लोरों को धिकालिे में धदक्कत ि आती।

दूसरी िात यह है धक आपके मंत्री महोदय का ियाि है धक “India has diplomatic 
relations with both the countries.” He again says, “Opposition for treating the issue as 
an issue of minority in India…(Interruption)… अरर कोई ऐसी िात कहता है। धहन्दुस्ताि के 

मुसलमािों का ध्याि रिकर, आपसे कोई िहीं कह रहा है, यह आपके मंत्री का ियाि है। मैं 
जाििझूकर उिका िाम िहीं ले रहा हंू। श्री िायिु साधहि, It is on record. I am saying that. मैं 
िाम लेिा िहीं चाहता था। अरर हम आपसे धफधलस्तीधियों  के पक्ष में और इज़रायल के धिलाफ 

िात करते हैं, तो वह धहन्दुस्ताि के मुसलमािों को िुश करिे के धलए िहीं है। यह हमारे देश की 
स्थाधपत िीधत है। मुझे याद ...(व्यवधान)... 

DR. CHANDAN MITRA: Will the hon. Member authenticate that statement?

SHRI K.C. TYAGI: My dear good friend, I am not yielding. 1991 में िरचसह राव 

जी प्रिाि मंत्री थे। उस समय कश्मीर को लेकर धजिीवा में काफं्रें स हो रही थी। भारतीय जिसघं 

के िेताओ ंके कश्मीर के िारे में जो धवचार हैं, व ेसव्गधवधदत हैं, मैं उिको आलोचिा के तौर पर 
िहीं कहिा चाहता हंू। िरचसह राव जी िे अटल धिहारी वाजपेयी जी को कश्मीर पर धहन्दुस्ताि 

के धवचार व्यक्त करिे के धलए भेजा था। यह हमारी धवदेश िीधत थी। 1962 में चीि और हमारा 
झरड़ा हुआ था। ...(व्यवधान)... मैं धकसी को धि स्टि्ग िहीं करता हंू। ...(व्यवधान)... आईएमसॉरी 
...(व्यवधान)... 1962 में जि धहन्दुस्ताि और चीि का सीमा सघंष्ग हुआ था, तो यह हमारी धवदेश 

िीधत का ही कमाल था ...(व्यवधान)...

श्री आनन्द शम्मा : एक धमिट त्यारी जी। What Tyagiji has referred to, I will add one 
information. In 1988 when the U.N. General  Assembly had met, visas were not given 
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to the Palestinian delegation, including late Yaser Arafat. The session was shifted to 
Geneva. At that time, Shri Rajiv Gandhi was the Prime Minister of India. Atal Bihari 
Vajpayeeji and I were sent to Geneva to attend the special session on Palestine.

श्री के.सी. त्यारी : 1962 में चीि और आपका जो धववाद था, उस पर जो धिफश्चत हुआ था, 
वह धवदेश िीधत थी। अरली पफंक्त में िठेै हुए हमारे साथी ठीक कह रहे थे धक हमिे वह आजादी 
के आंदोलि के दौराि ग्रहण की थी। उसमें सोधवयत यधूियि िे चाइिा का पक्ष िहीं धलया था। 
1965 और 1971 की इंिो-पाक वार के दौराि आिे से ज्यादा मुफस्लम कंट्रीज ऐसी थीं, जो 
धहन्दुस्ताि के साथ िड़ी थीं, पाधकस्ताि के साथ िहीं िड़ी थीं। वह जवाहरलाल िेहरू जी की 
धवदेश िीधत थी। वह महात्मा रािंी की आजादी के आंदोलि में इकट्ठा की हुई हमारी धवरासत थी। 
मुझे अफसोस है ...(व्यवधान)... मैं सुषमा िधहि से कहिा चाहता हंू - िधहि जी िहीं, आजकल ये 

हमारी सुषमा िधहि हो रई हैं, इसधलए मैं इिसे कहिा चाहता हंू धक कम से कम एक ऐसा 
प्रस्ताव यहा ंसे पास हो जाए ...(व्यवधान)...

श्री उपसभापरत : ित्म कीधजए।

श्री के.सी. त्यारी : मैं आपसे यह इसधलए कहिा चाहता हंू, क्योंधक आप इस कैधििेट की 
सिसे वधरष्ठतम और काधिल मंधत्रयों में से एक हैं और परंपरा भी रही है। मंत्री महोदया का यह 

कहिा भी रलत है धक िहीं, यहा ंसे कभी वह प्रस्ताव पास िहीं हुआ। मैं आपसे कहिा चाहता हंू 

धक इस तरह का प्रस्ताव इराक को लेकर ...(व्यवधान)... पास हो चुका है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Please conclude. िस ित्म कीधजए। यह ठीक िहीं है।

श्री के.सी. त्यारी : मेरा इतिा धिवदेि जरूर है धक आप इज़राइल और धफधलस्तीि को एक 

तराजू पर िहीं माप सकते हैं। इजराइल का जन्म धफधलस्तीधियों के धहतों के धिलाफ 

...(व्यवधान)... आज 80 लाि आदमी िाहर धिकले हुए हैं।

MR. DEPUTY CHAIRMAN: Please conclude. मैंिे श्री मोहम्मद अदीि को िुलाया है।

श्री के.सी. त्यारी : वहा ं की जेलों में िदं हैं। ...(व्यवधान)... आप इि दोिों को एक साथ 

कंपेयर िहीं कर सकते हैं, इक्वटे िहीं कर सकते हैं।

श्री तरुण रवजय : उपसभापधत जी, मैं कहिा चाहता हंू धक हम इक्वटे िहीं कर रहे हैं। हम 

धफधलस्तीि के दुि में उिके साथ हैं। हमिे धवदेश िीधत िदली िहीं है, कंटीन्य ूकी है। हम यही 
िात कह रहे हैं। 

श्री मोहम्मद अदीब : धिप्टी चेयरमिै साहि, जि सैकड़ों िच्चे मर रए, जि िेपिाह औरतें 
घरों से उजड़ रईं, जि पूरी आिादी एक जरह से दूसरी जरह धश्लट हो रई और दुधिया चीि 

पड़ी, लदंि, पेधरस, जम्गिी और दुधिया के हर कोिे से लोर धिकलिे लरे, ति इस सदि को 
ख्याल आया धक हम इस पर िात करें या हो सकता है धक इस सरकार को इसके धलए मजिरू 
होिा पड़ा हो। मुझे अफ़सोस हैं। अफ़सोस इसधलए है धक यह जो मुल्क है, इसिे िुधियाद पड़िे से 

लेकर हमेशा धफधलस्तीि की मदद की थी। जैसा धक हमारे एल.ओ.पी. िे कहा है, सन् 47 में, 
रािंी जी से लेकर, ‘‘धफधलस्तीि िटेंरा’’ के धिलाफ पहली िार धहन्दुस्ताि िे रेजोल्यशूि पास 

[श्री आिन्द शम्चा] 
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धकया था। उसके िाद सिसे पहले 1974 में चहदुस्ताि िे सिसे पहले पी.एल.ओ. को धरकॉग्िाइज 

धकया था। उस स्टेट को 1988 में धहन्दुस्ताि िे धरकॉग्िाज धकया था। लेधकि उसके िाद भी, इि 

सि िातों के िावजूद भी सरकार को यह ख्वाधहश क्यूं है, मैं यह समझ िहीं पाया हंू। मेरी समझ 

से मैं क़ाधसर हंू धक धजस मुल्क का प्राइम धमधिस्टर अटल धिहारी वाजपेयी हो और धजसिे 2003 
की यिूाइटेि िेशन्स की काफं्रें स को धफधलस्तीि की धहमायत के धलए को-स्पॉन्सर धकया है...। मैं 
िहीं कहिा चाहता धक औरों िे क्या धकया, लेधकि मैंिे जि िी.जे.पी. के अपिे साधथयों को सुिा, 
तो मुझे कुछ तकलीफ भी हुई। यह तकलीफ कहीं और दूर तक रई। इसधलए मुझे ख्याल आया 
धक एक कि्गल पुरोधहत साहि  आतंकवाद  के िाम पर जेल  में िदं है। करकरे साहि िे जि उिकी 
धिस्क को पकड़ा और वह रेकाि्ग धिकाला रया, जो पफब्लक िोमेि में है, ...(व्यवधान)... तो उसमें 
कहा रया धक इज़राइल के साथ उिके ताल्लुकात हैं। वह धिस्क पारलयामेंट में लािी चाधहए, 
...(व्यवधान)... क्योंधक कि्गल पुरोधहत िे यह िात कही धक मैं इजराइल के साथ ताल्लुकात पैदा 
कर रहा हंू ...(व्यवधान)... इफम्तहाि ले रहा हंू ...(व्यवधान)...

श्री उपसभापरत : आप िधैठए। 

श्री मोहम्मद अदीब : क्योंधक एक धहन्दू राष्ट्र ििािा है। ...(व्यवधान)...

श्री उपसभापरत : चदंि धमत्रा जी, आप िधैठए। 

श्री मोहम्मद अदीब : धजस धदि इस हाउस में िहस हो रही थी, उस धदि इज़राइल का 
एम्िसैिर िी.जे.पी. के ऑधफस में िठैा हुआ था। यािी कहीं कुछ और मामला है, पद्दे के पीछे कुछ 

और चल रहा है। ...(व्यवधान)... मैं समझता हंू धक िी.जे.पी. को िुल कर कहिा चाधहए। 
...(व्यवधान)...

श्री अरवनाश िाय खन्ना (पजंाि) : यह आप कैसे कह सकते हैं?

श्री मोहम्मद अदीब : िहीं तो क्या मसला है धक धजस मुल्क की पॉधलसी यह रही हो धक जि 

उसके पास कुछ िहीं था, तो वह दुधिया का हाधकम था, जि आज सि कुछ है, तो यह मुल्क 

अमेधरका और इजराइल का रुलाम िि कर रह रया है। ये चदं लोर हैं, जैसा मैंिे कहा, धजिका 
िाका िहुत दूर तक जाकर धमलता है। वह धिस्क मौजूद है, धजसमें कि्गल पुरोधहत िे यह कहा 
है, करकरे साहि िे वह धिस्क पकड़ी थी, धक हम इज़राइल के साथ मामलात कर रहे हैं, हमको 
वहा ंसे असलहा भी धमलेरा और हम एक धहन्दू राष्ट्र ििािे में मदद भी करेंरे। मुझे यह लरता है 

धक अरर सुषमा स्वराज साधहिा इतिी िेहतरीि धमधिस्टर हैं, इतिी िेहतरीि शफख्सयत हैं, मैं 
उिकी िड़ी कद्र करता हंू, तो मैं समझता हंू धक आप अल्लाह के वास्ते इस मुल्क की धसयासत 

को इस तरफ मत ले जाइएरा, जो हमारे पूव्गजों िे, हमारे िुजुर्षों िे सीिा था, धजस मुल्क का 
ख्वाि देिा था। हमेशा यह मुल्क धमसकीिों के साथ िड़ा रहा है। यह जंर िहीं है, यह जमीि पर 

कब्जे का मसला है। अरर कब्जे के मसले पर भी आप िहीं उठेंरे, आप तसव्वुर कीधजए, हमारे 
धदल को तकलीफ पहंुचती है, जि हमें यह एहसास होता है धक हमारे कश्मीर के कुछ धहस्से पर 
पाधकस्ताि िे कब्जा कर धलया है। हम उसके धिलाफ आवाज उठाते हैं, तो उस धफधलस्तीि पर, 
जहा ंकब्जा हो रया, वहा ंआवाज उठािे में आपको क्या परेशािी है? आपिे इसको आठ धदि 

धिले करके एक रलत पैराम धदया है। मैं समझता हंू धक शरद यादव जी िे जो िात कही थी, वह 
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राइिलाइि है, वह एक पूरी सीिी रोशिी है धक अरर आपको इस मुल्क का धहत चाधहए, तो 
िुल कर कधहए, यह पद्चादारी मत कधरए। कुछ-ि-कुछ तो है, धजसकी पद्चादारी है, धजसके धलए 

आपको िेचैिी है, धजसके धलए इजराइल का सफीर िी.जे.पी. के द्लतर में िठैता है। वह 

िी.जे.पी. के द्लतर में उस धदि िठैता है, धजस धदि इस पारलयामेंट में कहा जाता है धक इस पर 
िहस हो। मैं आपका िहुत आभारी हंू और मैं समझता हंू धक वह धरजोलशूि पास होिा चाधहए, जो 
एल.ओ.पी. साहि िे धदया है। वह सजेशि, जो सीताराम येचुरी जी िे धदया है, उस पर भी इस 

हाउस को अमल करिा चाधहए। दोिों हाउसेज में, इस हाउस में और उस हाउस में, इस पर 
िहस होकर इजराइल के धिलाफ एक धरजोलशूि पास होिा चाधहए और उिसे हमारे धतजारती 
मामलात को ित्म धकया जािा चाधहए। इि अल्फाज के साथ आपका िहुत-िहुत शुधक्रया।  

†Transliteration in Urdu Script.

[श्री मोहम्मद अदीि] 

†
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MR. DEPUTY CHAIRMAN: Now, the allotted time is over. We are running out 
of time. Three hon. Members are pressing me for two minutes each. If the House 
allows, I will give them two minutes.

SHRIMATI SUSHMA SWARAJ: Sir, let them speak.

श्री हुसैन दलवई (महाराष्ट्र) : सर, राजा पट्टी के मुदे्द पर आज िहस हो रही है। राज़ा पट्टी 

में जो सिसे ज्यादा िेिसली पॉपुलेटेि एधरया है, वहा ं15 लाि लोर 144 स्क्वायर मीटर में रहते 

हैं। वहा ंकहीं भी िम्िाि्गमेंट होती है, तो िेचारे लोर मरते हैं। आज इस ढंर से िम्िाि्गमेंट हो रही 

है धक इजराइल के पे्रधसिेंट यह कहते हैं धक अरर ओिामा भी हमें िोलेंरे, तो भी हम यह 

िम्िाि्गमेंट िदं िहीं करेंरे।  वहा ं इतिी * चल रही है। वहा ं से जो तीि धवद्याथ्दी भराए रए, 

धकििैप हुए, कैसे व े धकििैप हुए, उस पर भी िहस होिी िहुत जरूरी है। इजराइल में िास 

करके िौजवाि लोर सैटलमेंट जमीि लेते हैं और वहा ंसे पैलस्टीधियि लोरों को भरा देते हैं। 

इसकी वजह से वहा ंपर हमेशा झरड़ा होता है। पहले 1917 में पी.एल.ओ. के पास इतिी जमीि 

थी, लेधकि आज की हालत क्या है? आज उिकी 95% जमीि इजराइल के हाथ में है, िाली 

5% में िेचारे पैलस्टीधियि लोर रह रहेक हैं, जैसे उिको जेल में रिा रया हो।

मैं वहा ंपीस धमशि पर रया था, लेधकि वहा ंकी हकीकत देि कर मुझे िहुत िुरा लरा। 

वहा ंफस्थधत यह है जैसे वहा ंकी सारी िस्ती एक जेल में रह रही हो। उिको जहा ंभी जािा हो, 

हर जरह वॉल्स ििा रिी हैं। वहा ंभाई-भाई में भी दुश्मिी ििी हुई है। भाई को भाई िहीं धमल 

सकता, िच्चों को िच्चे िहीं धमल सकते, ऐसी फस्थधत वहा ंहै। मेरे ख्याल से इि सारी चीजों को 

ठीक तरह से देििा िहुत जरूरी है। 

रािंी जी िे क्या कहा अथवा िेहरू जी िे क्या कहा, इसकी िहस यहा ंहो चुकी है। हमारे 

देश की एक परम्परा है। अरर हम अपिी उस परम्परा को छोड़ेंरे तो िहुत रलत होरा। मैं अपिे 

दोस्तों से कहंूरा, रािंी जी या िेहरू जी परम्परा की िात आप छोधड़ए, आप वाजपेयी जी से तो 

सीधिये और उिकी तरह उदार मतवादी हो जाइए। 

* Expunged as ordered by the Chair.

[श्री मोहम्मद अदीि] 
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यह सवाल धहन्दू-मुसलमाि का सवाल िहीं है। आप इसे धहन्दू-मुफस्लम का सवाल समझकर 

धिल्कुल मत देधिए। यह इन्साधियत का सवाल है। ...(समय की घंटी)...

श्री उपसभापरत : आप िधैठए।

श्री हुसैन दलवई : एक धमिट। मेरा कहिा यह है, मैं धजस भार से आया हंू, वहा ं से िड़े 

पैमािे पर लोर िौकरी-िंिे के धलए, इंिस्ट्रीज के धलए रए हुए हैं। ...(समय की घंटी)... जैसे वहा ं

केरल के िहुत लोर रए हैं, हमारे यहा ंके लोर भी रए हैं, उसका कारण यह है ...(समय की 

घंटी)...हमें सि ित्म करिे की िात धिल्कुल िही करिी चाधहए। इजराइल से आपको कोई 

फायदा िहीं है। ...(समय की घंटी)...

MR. DEPUTY CHAIRMAN: Now please sit down.

श्री हुसैन दलवई : इजराइल एक ऐसा देश है ...(समय की घंटी)... आप क्या धरश्तों की िात 

करते हैं ...(समय की घंटी)...

श्री उपसभापरत : आपके दो धमिट हो रए। 

SHRI BAISHNAB PARIDA (Odisha): Sir, thank you for allowing me to speak 
a few words on this important issue. First of all, I would remind my friends that India, 
since its independence, has been supporting this struggle of the Palestinian people. We 
supported them not only within the country but also in the U.N. and other international 
fora Everybody knows that the State of Palestine came into existence not only because 
of the heroic struggle of the Palestinian people but also because of international support. 
Asia, Africa, Latin America, all these countries and National Liberation Movements have 
stood behind the Palestinian people. And it is also known that before the formation of 
Palestine, Israel had been opposing it. They were not only opposing it but there had 
also been many aggressions from the Israeli soil taking place from time to time during 
these years. It is also well-known in the international arena that Israel does not want 
the Palestine State on its border. So, this is not a new aggression, a new attack, on the 
Palestinian people. India, since the times of Pandit Jawaharlal Nehru to Shri Atal Bihari 
Vajpayee and, lately, to our present Prime Minister, has supported the very existence of 
Palestine. Now I am astonished as to why it took us six of seven days to decide whether 
we should discuss this matter or not. Two friends are there, Sir. If one friend attacks 
another friend to kill him and if we stand as a mute spectator and let the two decide who 
will kill whom, then the stronger one will kill the weaker one. So I oppose openly and ask 
Israel to stop aggression immediately. Thank you.

MR. DEPUTY CHAIRMAN: Thank you. अठवाले जी, आपके पास धसफ्ग  दो धमिट 

का समय है। जल्दी िोधलए।
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श्री िामदास अठावले : सर, मुझे लरता है धक यह धवषय अपिे हाउस को धिवाइि करिे 

वाला धवषय िहीं है। यह धवषय िहुत इम्पोट्टेंट है। आपिे देश की परम्परा शाफन्त की परम्परा है, 

िुद्ध की परम्परा है। आज तक दुधिया में जहा-ंजहा ंभी ह्यमूि राइट्स का उल्लघंि हुआ है, ह्यमूि 

राइट्स के धिलाफ धजन्होंिे काम धकया है, उिके धिलाफ भारत रहा है। िरेन्द्र मोदी जी देश के 

प्रिाि मंत्री हैं। धफलीस्तीि और इजराइल के इश्य ू पर, जहा ं मािवतावाद का उल्लघंि हुआ, 

उन्होंिे भी इसका धवरोि धकया है। मुझे लरता है धक वहा ंदो कंट्रीज ििािे के सम्िन्ि में भी धकसी 

प्रस्ताव के िारे में धवचार हो सकता है। अमेधरका अरर िोलता था धक इराक में से हमें आतंकवाद 

ित्म करिा है, तो अमेधरका आज क्या कर रहा है? रधशया यकेू्रि का क्या कर रहा है?  

मलेधशया के धवमाि में जो लरभर 299 लोर जा रहे थे, उिको वहा ंपर मार धरराया रया है। मुझे 

लरता है धक धफधलस्तीि की जरह पर इजराइल िे कब्जा धकया है। धजस तरह से पाधकस्ताि िे 

हमारे कश्मीर पर कब्जा धकया है, उसी तरह उन्होंिे वहा ंकब्जा धकया है। मुझे लरता है धक 

इज़राइल के साथ सिंिं धिराड़िे की जरूरत िहीं है। मुझे तो लरता है धक इजराइल के पास 

धजतिे हधथयार हैं, उतिे ले लो, ताधक वह युद्ध िन्द करे। ...(व्यवधान)... हधथयार की िात िहीं 

है, अपिे देश की इकािॉमी की िात है। यह सही िात है धक 1991 से ही इजराइल के साथ अपिे 

सम्िन्ि अच्छे रहे हैं। इजराइल एक कंट्री है, वहा ंका धववाद उिका है। लेधकि इजराइल की तरह 

धफधलस्तीि भी एक कंट्री है। इसधलए इि दोिों कंट्रीज के साथ हमारे सिंिं अच्छे थे और अच्छे 

रहिे भी चाधहए। मरर इजराइल वहा ंअन्याय कर रहा है, तो भारत को इजराइल के धिलाफ 

आवाज उठािी चाधहए। इजराइल को िोलिा चाधहए धक वहा ं हधथयार प्रयोर करिे की 

आवश्यकता िहीं है।

सर, मुझे लरता है धक इस धवषय पर चच्चा आज से पहले ही होिी चाधहए थी। पहले भी जि 

रेल िजट होता था, तो दूसरी चच्चा िहीं होती थी। लेधकि धवरोिी पक्ष वालों को हंरामा करिे की 

आदत लर रई है। वह आदत पहले हमें थीं और अि यह आदत इि लोरों को लर रई है। 

इसधलए हाउस का टाइम िचािे का काम भी आप लोरों को करिा चाधहए। हम जो कर रहे थे, 

अरर वही आप करेंरे तो उससे हाउस िहीं चलेरा। इसधलए मुझे लरता है धक हम सि लोरों को 

यहा ंइजराइल कंट्री का धवरोि िहीं करिा है, िफल्क इजराइल िे जो स्टैंि धलया है, उस स्टैंि 

का हमें धवरोि करिा है। यहा ंकोई मुसलमाि या धकसी अन्य िात का धवषय िहीं है। 1917 में 

धफधलस्तीि की जरह पर इजराइल का धिम्चाण करिे का काम हुआ। अमेधरका, ध्रिटेि और फ्रासं 

िे 1948 में इस कंट्री को मान्यता दी। लेधकि, यह जरह धफधलस्तीि की है और वहा ंइज़राइल के 

लोर ज्यादा हैं। मैं इज़राइल को कहिा चाहता हंू धक आप शान्त रहो। दुधिया में जि कहीं 

मािवता का उल्लघंि होता है, ति पूरी दुधिया को उसके धिलाफ रहिा चाधहए। ...(समय की 

घंटी)... लेधकि, अरर ऐसे युद्ध ही करिा है, तो अरर, इजराइल धफधलस्तीि के साथ युद्ध कर 

रहा है, ...(व्यवधान)...
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श्री उपसभापरत : िस करो, िस। ...(व्यवधान)... िस, िस। ...(व्यवधान)... हो रया। 

...(व्यवधान)... िस कीधजए। ...(व्यवधान)...

श्री िामदास अठावले : तो एक धदि पाधकस्ताि के साथ हमें युद्ध करिा पड़ेरा। 

...(व्यवधान)...

श्री उपसभापरत : हो रया। ...(व्यवधान)... िस कीधजए। ...(व्यवधान)...

श्री िामदास अठावले : इसधलए पाधकस्ताि अरर हमारे कश्मीर का एधरया िहीं देता हैं, तो 

एक िार ऐसा भी करिा पड़ेरा। ...(व्यवधान)...

श्री उपसभापरत : श्री मोहम्मद शफ़ी ...(व्यवधान)... लास्ट स्पीकर। ...(व्यवधान)...

श्री िामदास अठावले : लेधकि, यह युद्ध की िात िहीं है। ...(व्यवधान)... हमें युद्ध िहीं 

चाधहए। ...(व्यवधान)...

श्री उपसभापरत : श्री मोहम्मद शफ़ी ...(व्यवधान)... लास्ट स्पीकर। ...(व्यवधान)...

श्री मोहम्मद शफी (जम्मू और कश्मीर) : सर, इजराइल की िुली जारधहयत के हवाले से 

ऐवाल में दो घंटे से ज्यादा वक्त में िहस हो रही है। लीिर ऑफ अपोधजशि की जाधिि से जो 

करारदात यहा ं पेश हुई है, मैं अपिी जमात जम्मू-कश्मीर िेशिल काफं्रें स की तरफ से उसकी 

भरपूर धहमायत करता हंू। इजराइल का वजूद तारीिी धलहाज से अरि दुधिया पर ही िहीं िफल्क 

सारी दुधिया मे जुल्म की एक दास्ताि, जो साम्राज्यवादी ताकतों िे रकम की है, उसकी एक 

धमशाल है। उसकी धमसाल है। िड़ी तफसील के साथ यहा ंपर इज़राइल के वजूद में आिे और 

धफधलस्तीिी अवाम के हुकूक के िारे में िात हुई है। मैं उि िातों को यहा ंदोहरािा िहीं चाहता, 

लेधकि एक िात जरूर इस ऐवाि में रिंूरा धक हमारे मुल्क की एक तारीि रही, इस मुल्क की 

कयादत िे आजादी से पहले भी, जैसे रािंी जी का यहा ंहवाला धदया रया है इजराइल जो है, 

वह तो ििैलरामी सत्ता पर जुल्म के एक पैकर के तौर पर वजूद में रहा। जि कभी भी धफधलस्तीि 

के हुकूक के हवाले से िात हुई ििुैअकवामी सतह पर धहन्दुस्तािी क़यादत िे हमें मज़लमू 

धफधलस्तीिी आवाम के हुकूक की धहमायत की । मुझे देि हो रहा था, यहा ंतो धफधलस्तीि के 

आवाम के हुकूम की िात हो रही थी और उस पर होिे वाला इस वक्त जो हमला हो रहा है, 

उसके हवाले से िात हो रही थी ।  हूकुमरा ंजमात  के एक हमारे  साथी यहा ंपर िमाज और जन्ित 

की िात कर रहे थे। मैं अपिे आप पर तरस िा रहा था। हम इतिे िड़ ऐवाि में इस वक्त एक िड़े 

धसयासी मसले की िात कर रहे हैं और व ेयहा ंिमाज और जन्ित के हवाले से  हम पर वार कर 

रहे हैं। व ेयहा ंिमाज और जन्ित के हवाले से हमें िता रहे हैं, हम जािते हैं  धक उिके जेहि में 

क्या िात थी। ...(समय की घंटी)... यह मुसलमाि का मसला िहीं है।  ...(व्यवधान)...
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MR. DEPUTY CHAIRMAN: Now, please conclude.

श्री मोहम्मद शफ़ी : यह मुसलमाि का मसला िहीं है, यह तो ज़ाधलम और मज़लमू का 
सवाल है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Now, please conclude.

श्री मोहम्मद शफ़ी : यहा ंपर ये यह िात कह रहे थे धक मामलात के हवाले में यहा ंपर 
हमेशा एक इत्तफाक राय रहा है consensus रहा है। ...(व्यवधान)... सर, दो धमिट और दे दीधजए।

श्री उपसभापरत : िहीं, िहीं, दो धमिट िहीं धमलेंरे, कृपया अि आप समाप्त कीधजए।

श्री मोहम्मद शफ़ी : आज आपका इफम्तहाि है। अरर consensus रहा है, तो आज जो 
कंरारदादे मुजम्मत यहा ंपर पेश होिे वाली है ...(व्यवधान)...  

MR. DEPUTY CHAIRMAN: Please conclude. Now, Shafiji, please conclude. 
िधैठए, िधैठए।  Now, please take your seat. Don’t take advantage. That is okay. Sit down.

श्री मोहम्मद शफ़ी : आपके धलए इफम्तहाि है आप इस करादाद की भरपूर धहमायत कीधजए 

...(व्यवधान)... और मुजम्मत की करादाद इजराइल के धिलाफ पास कीधजए।

श्रीमती सुषमा स्विाज : िन्यवाद, उपसभापधत जी। उपसभापधत जी, सिसे पहले तो मैं अपिे 

उि सभी साधथयों के प्रधत आभार व्यक्त करिा चाहंूरी, धजन्होंिे इस चच्चा में भार धलया। रुलाम 

ििी आजाद साहि से शुरू होकर मोहम्मद शफी साहि तक, 20 साधथयों िे इस चच्चा में 
धहस्सेदारी की है। िेता प्रधतपक्ष, रुलाम ििी आजाद जी िे चच्चा की शुरुआत की और प्रारंभ में ही 
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कहा धक मुझे इस िात का िेद है धक अरर यह चच्चा 16 तारीि को हो जाती, तो भारत उि देशों 

में शाधमल हो जाता, जो इस पर कठोर प्रधतधक्रया दे रहे थे। मुझे समझ िहीं आया धक रुलाम ििी 
आजाद साहि इस िात को भलू कैसे रए? 16 तारीि को आपिे चच्चा लराई थी, लेधकि 

भाईजाि, एक धदि पहले ही 15 तारीि को भारत अपिी प्रधतधक्रया दे चुका था और साव्गजधिक 

तौर पर एक अंतर्चाष्ट्रीय मंच से दे चुका था। ‘‘ध्रिक्स’’ कोई छोटा-मोटा मंच िहीं है, चीि, रूस, 
्रिाजील, साउथ अफ्रीका, उिके साथ धमल कर भारत िे अपिी प्रधतधक्रया दी थी और जो सयुंक्त 

स्टेटमेंट वहा ंजारी हुआ था, सीताराम येचुरी जी िे उसकी िहुत सराहिा की। उसके एक-एक 

शब्द की भधूर-भधूर प्रशंसा की रई। क्या कहीं कोई कमी आपको उसमें धदिाई दी? धकसी तरह 

की कोई कमी उस वक्तव्य में, उसमें ज्वाइंट स्टेटमेंट में िहीं है तो, 15 ताधरि को जि भारत 

अपिी प्रधतधक्रया दे चुका, तो आपका यह कहिा धक भारत चूक रया, यह अपिे आप में रलत है 

और मुझे उससे भी ज्यादा आश्चय्ग  हुआ जि भाई आिन्द शम्चा िोले, क्योंधक कागें्रस से इसमें दो 
ही लोर िोले है, िेता प्रधतपक्ष िे शुरूआत की थी और िाद में भाई आिन्द शम्चा जी िे जोड़ा। 
उन्होंिे कहा धक मैं धवदेश मंत्री से पूछिा चाहता हंू धक क्या रधशया के साथ िाइलेटरल में यह 

चच्चा हुई थी? चाइिा के साथ िाइलेटरल में यह चच्चा हुई थी? आिन्द भाई, आप यह जािते हैं 
धक अरर उि पाचंों देशों के प्रधतधिधियों के साथ चच्चा िहीं हुई होती तो सयुंक्त वक्तव्य ििता 
कैसे? उि सि के साथ चच्चा हुई थी तभी तो पाचंों देशों के अधिकारी िठेै और यह सयुंक्त वक्तव्य 

इसमें से धिकला। जि मल्टी लेटरल फोरम पर एक वक्तव्य रया है, आप उसकी अहधमयत कम 

करके आंक रहे हैं और मुझसे पूछ रहे हैं धक िाइलेटरल चच्चा हुई धक िहीं। अरर फद्वपक्षीय चच्चाएं 
हुई ंरधशया के साथ िरेन्द्र मोदी जी की िात हुई, धम. पुधति के साथ, चाइिा के साथ Mr. Xi 
Jinping के साथ िात हुई, ्रिाजील के साथ िात हुई, साउथ अफ्रीका के साथ िात हुई और उिमें 
एक सहमधत ििी, तभी तो यह ज्वाइंट स्टेटमेंट धिकला। इसधलए मुझे आश्चय्ग हुआ धक आिन्द 

शम्चा जी जैसा व्यफक्त जो इंटरिेशिल अफेयस्ग का माधलक समझा जाता है, व ेये प्रश्ि मुझसे पूछ 

रहे हैं।

श्री आनन्द शम्मा : इसका स्पष्टीकरण अरर आप दें। ...(व्यवधान)...

श्रीमती सुषमा स्विाज : अि आप मुझे पूरा सुधिए। ...(व्यवधान)...

श्री आनन्द शम्मा : दो िातें होती हैं सुषमा जी, एक तो धशिर सम्मेलि का घोषण पत्र 

धजसकी हम सराहिा करते हैं, हमिे उसकी चच्चा की, वह अलर होती है। जि वि टू वि होती 
है, हैि ऑफ स्टेट और हैि ऑफ रवि्गमेंट की, उसमें कई धवषय चच्चा में आते हैं जो धशिर के 

एजेंिा से अलर होते हैं। मैंिे यह मालमूात करिे की कोधशश की धक कभी धजक्र हुआ धक क्या 
प्रिाि मंत्री जी आकर अपिा ियाि देंरे। ...(व्यवधान)...

श्रीमती सुषमा स्विाज : आप स्वयं की इस िात का जवाि दे रहे हैं धक एजेंिा में वह क्यों 
आया? आपिे कहा धक वह एजेंिा में आते हैं, व ेएजेंिा में चच्चा में आए तो स्टेटमेंट में आए तो 
िाइलेटरल चच्चा हुई। दूसरी िात आप कह रहे हैं प्रिाि मंत्री जी के ियाि की और आपिे इसमें 
एक शब्द इस्तेमाल धकया, “He is obliged to make the statement.” मैं पूछिा चाहती हंू धक 

इससे पहले 5 िार धशिर सम्मेलि ध्रिक्स का हुआ। धकतिी िार यह ऑफब्लरेशि िॉ. मिमोहि 

चसह जी िे धिभाई है? ...(व्यवधान)... िहीं-िहीं, आप मुझे िताइए ि, हर िार िाइलेटरल स्टेटमेंट 

[श्रीमती सुषमा स्वराज]
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होता है। आप एक िार भी मुझे िता दीधजए। प्रिाि मंत्री श्री मोदी जी ियाि देंरे या िहीं देंरे, यह 

मुझे िहीं मालमू, लेधकि मैं आपकी िात पर केवल यह कह रही हंू धक आपिे कहा “He is 
obliged to make the statement.” आप जाकर देि लीधजए धक एक िार भी हुआ या िहीं। एक 

िार भी िहीं हुआ। एक िार भी ध्रिक्स की सफम्मट के िाद ियाि िहीं हुआ। एक िार ियाि केवल 

EAM का आया था और वह भी इस पर BRICS, IBSA और एक न्यफूक्लअर ट्रीटी, तीिों  का 
धमलाजुला एक ियाि उस समय पर सलमाि िुश्दीद साहि िे धदया था EAM िे लेधकि कभी भी 
आज तक ध्रिक्स सफम्मट के िाद प्रिाि मंत्री का कोई ियाि दोिों सदिों में से एक में भी िहीं 
हुआ। लेधकि मैं इस धवषय पर आती हंू, चूधंक आपिे प्रश्ि उठाया था इसधलए मैंिे कहा। धफर 
आपिे कहा धक क्या आप वहा ंपर मदद देंरे, यधद आपिे प्रश्ि पूछा मुझसे धक कोई माली मदद 

देंरे? तो मैं सदि को ितािा चाहती हंू धक 20 धिधलयि य.ूएस. िॉलर तो िजटरी सपोट्ग देते हैं 
धफधलस्तीि को, लेधकि वि धमधियि य.ूएस. िॉलर केवल UNRWA को, जो यिूाइटेि िेशंस 

की धरलीफ एंि वक्स्ग एजेंसी है, उसको देते हैं। केवल धफधलस्तीि धर्लयजूी का कुछ सहायता 
करिे के धलए और उिको चीजें मुहैया करािे के धलए। तो जो दो िातें, िेता प्रधतपक्ष िे पूछी हैं 
और एक आिन्द शम्चा जी िे पूछी है, उि दोिों का जवाि मैंिे देिे का प्रयास धकया है धक ध्रिक्स 

में भारत अपिी प्रधतधक्रया दे चुका था और िाइलेटरल टॉक्स में यह िात आई तभी तो धशिर 
एजेंिा के उसमें आई। उसके िाद भारतीय जिता पाट्दी की तरफ से तीि लोर िोले। सिसे पहले 

अधिल मािव दव ेजी िोले, धफर चदंि धमत्रा और धफर तरुण धवजय जी िोले। मुझे िहीं मालमू धक 

आपिे उिकी भाविाओ ंको क्या समझा। दव ेजी महज इतिा ितलािा चाह रहे थे धक आज पूरे 
धवश्व में धजतिी अशाधंत है, िजाय टुकड़ों-टुकड़ों में एक-एक जरह चच्चा करिे के, अरर सदि 

पूरी चच्चा समग्रता में करता तो शायद कोई धिदाि और समािाि तक हम पहंुच पाते। अि इस 

िात को मुझे िहीं पता धक कैसे भाई शरद यादव िे यह समझ धलया धक व ेिम्ग के आिार पर िात 

कर रहे हैं, मजहि के आिार पर िाटंिा चाह रहे हैं। 

शरद भाई, यह सरकार मजहि के आिार पर कतई कोई तफरका िहीं करती, यह मैं 
आपको िहुत साफ कह देिा चाहती हंू। मैं आपको उसका एक उदाहरण देिा चाहती हंू। आपके 

पीछे अंसारी साहि िठेै हैं। इसी महीिे की 2 जुलाई को सऊदी अरि का एक मसला लेकर वह 

मेरे पास पाए थे। उसमें 40 लोर, धजसमें से ज्यादातर धिहार के थे और 11 राजस्थाि के थे और 
ये सारे-के-सारे मुफस्लम समुदाय के थे। इन्होंिे मुझे आकर कहा धक सऊदी अरि में ये िच्चे सजा 
काट चुके हैं। उन्हें कहीं िारे लरािे की सज़ा धमली थी। उन्हें दो महीिे की कैद और 50-50 कोड़े 

की सजा दी रई थी। इन्होंिे कहा धक उन्हें कोड़े भी लर चुके हैं, व ेसज़ा भी काट चुके हैं, लेधकि 

वहा ंएक साल से िदं पड़े हैं। मैंिे कहा िहुत िेइंसाफी हो रही है। हमिे उसी धदि 2 तारीि की 
रात को अम्िसैिर से िात कर के, पूरी जधटल प्रधक्रया समाप्त कर के, 17 तारीि की रात को 
उन्हें सऊदी अरि से भारत के जहाज में चढ़ा धदया रया और 18 तारीि को व ेिच्चे भारत पहंुच 

रए। मैंिे यह िहीं देिा धक व ेधकस मजहि के हैं। व ेचहदुस्तािी  है। अरर िाहर धवदेश में एक भी 
व्यफक्त के साथ िेइंसाफी हो रही है, तो वह चाहे धकसी भी मजहि का क्यों ि हो, हम उसके धलए 

पूरा न्याय करेंरे। उपसभापधत महोदय, आप तो साक्षी हैं, केरल की व ेिस्टें, धजिमें से अधिकतर 
धक्रफश्चयंस थीं, मैंिे तो उिका मजहि िहीं देिा। हम दो धदि की कैफप्टधवटी के िाद उन्हें वहा ंसे 

धिकालकर ले आए। अभी भी मेरे 39 िच्चे इराक  में ििंक हैं, धजिमें से ज्यादातर धसि समुदाय 
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के हैं, पजंाि के हैं। हम उन्हें वहा ंसे धिकालिे के धलए धदि-रात एक धकए हुए हैं। इसधलए शरद 

भाई धिल्कुल मत सोधचए धक यह सरकार धकसी को मजहि के आिार पर देिती है या मजहि के 

आिार पर धकसी चच्चा को स्वीकार या समाप्त करती है। 

श्री शिद यादव : मेरी िात को आपिे ठीक से िहीं समझा। मैं तो इतिी िात कह रहा था 

धक आज का धवषय धफधलस्तीिी राजा पट्टी में हो रही चहसा का है। इससे िाहर जाएंरे तो िात 

लिंी चिचेरी और न्यायसरंत भी िहीं होरी।

श्री सुषमा स्विाज : उसे कहते-कहते आप यह कह रए धक दव ेसाहि मजहि के आिार पर 

िाटंिे की िात कर रहे थे। उसका उत्तर मैंिे धदया।

महोदय, जदय ू से दो साथी िोले। शरद यादव जी के िाद भाई के.सी. त्यारी िोले थे। 

त्यारी जी, मैंिे कभी सोचा िहीं था धक आप यहा ंआिी-अिूरी िात रिेंरे। आपिे 10 जुलाई का 

धमधिस्ट्री का ियाि पढ़कर सुिाया, लेधकि आपिे जो वाक्य पढ़ा, उससे पहले भी उसमें एक 

वाक्य धलिा था। वह वाक्य मैं पढ़कर सुिाती हंू। हमिे पहले वाले 10 जुलाई के ियाि में कहा था, 

“The Ministry of External Affairs issued a Statement on 10th July, 2014, expressing 
deep concern at the escalation in violence, particularly through air strikes in Gaza 
resulting in loss of civilian lives and damage to property.” यह आपिे िहीं पढ़ा, आपिे 

क्रॉस िॉि्गर प्रोवोकेशि पढ़ धलया।

श्री के.सी. त्यारी : मैंिे धजस अििार में यह स्टेटमेंट पढ़ा है...

श्रीमती सुषमा स्विाज : उसमें आिा धलिा था। ...(व्यवधान)... धवदेश मंत्रालय के ियाि के 

पहले धजक्र राज़ा का हुआ है, िाद में इजराइल के हमले का हुआ है। िाद में क्रॉस िॉि्गर 
प्रोवोकेशि की िात हुई है। सिसे पहले हमिे ग़ाजा के वॉयलेंस की िात की है और उसमें 
धसधवधलयि लाइव्ज व प्रॉपट्दी के िैमेज की िात की है। मैंिे आपको वह ियाि पढ़कर सुिा धदया। 
इसधलए मैं कहंूरी धक आप मुझसे आिी-अिूरी िात ि करें।

महोदय, िेता प्रधतपक्ष िे मुझसे सीिा प्रश्ि धकया धक क्या धवदेश िीधत में कोई िदलाव हुआ 

है? महोदय, मैं पूरी धजम्मेदारी से आपके माध्यम से पूरे सदि को ितािा चाहती हंू धक धवदेश 

िीधत में रत्ती-भर, धतल-भर िदलाव िहीं हुआ है। मरर वह िीधत यह है धक पैलस्टीधियि कॉज 

का भरपूर समथ्गि करते हुए हम इज़राइल से सिंिं ििाए हुए हैं। उपसभापधत जी, 1988 में हमिे 

धफधलस्तीि को एक स्टेट के रूप में मान्यता दी और 1992 में हमिे इजराइल को मान्यता दी। िी. 
राजा साहि कह रहे थे, 1974 में हमिे पी.एल.ओ. यािी पैलफस्टयि धलिरेशि ऑर्गिाइजेशि को 
मान्यता दी थी, लेधकि पैलस्टेधियि को स्टेट के तौर पर 1988 में मान्यता दी थी।

SHRI ANAND SHARMA: Sir, I have one correction. After Oslo Accord in 1992, 
we established diplomatic relations. India had recognized it.

श्रीमती सुषमा स्विाज : मैं वही ितािे जा रही हंू। 

SHRI ANAND SHARMA: But after PLO accepted the two-nation theory, then, 
India started establishing diplomatic relations.

[श्रीमती सुषमा स्वराज]
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श्रीमती सुषमा स्विाज : मैं वही ितािे जा रही हंू। वष्ग 1992 में हमिे अपिे धिप्लोमधैटक 

धरलेशंस इजरायल से ििाए। आिंद भाई, 1992 में हमिे अपिे धिप्लोमधैटक धरलेशंस स्थाधपत धकए 

और सयंोर की िात है धक दोिों समय कागें्रस की सरकार थी, 1988 में श्री राजीव रािंी के िेतृत्व 

में सरकार चल रही थी और 1992 में श्री िरचसह राव के िेतृत्व में सरकार चल रही थी और 1992 
से लेकर 2014 तक यह पाचंवीं सरकार है, जो आई है। देवरेौड़ा जी की सरकार आई, इन्द्र 

कुमार रुजराल जी की सरकार आई, अटल धिहारी वाजपेयी जी की सरकार आई, िा. मिमोहि 

चसह जी की सरकार आई और अि 2014 में श्री िरेन्द्र मोदी की सरकार आई। लरातार यही 
िीधत, क्या िीधत, धक पैलस्टीधियि कॉज का भरपूर समथ्गि करते हुए हम इजराइल से अपिे 

सिंिं ििाए हुए हैं। यह िीधत लरातार 2014 तक चल रही है। दो महीिे पहले तक आपकी 
सरकार थी और हर िार का राष्ट्रपधत अधभभाषण उठाकर आप पढ़ लीधजए, पहला पैरा 
पैलस्टाइि के िारे में होता था और उससे लरा हुआ दूसरा पैरा इज़राइल के िारे में होता था। मैं 
तो कहंूरी धक केवल सिंिंी ििाए िहीं, सिंिं िढ़ाए हैं। तो पैलस्टीधियि कॉज का भरपूर समथ्गि 

करते हुए इजरायल से हमिे सिंिं ििाए रिे और सिंिं िढ़ाए। उसका हम िरािर उल्लेि करते 

थे। वह जो िीधत है, उसमें कभी भी इतिा भी धतल भर पररवति ि िरेन्द्र मोदी जी की सरकार के 

आिे पर हुआ और ि अटल धिहारी वाजपेयी जी की सरकार में हुआ। ज्यादातर यह पीधरयि जो 
रया, उसमें 6 साल हम थे, अटल धिहारी वाजपेयी जी के िेतृत्व में एि.िी.ए. की सरकार थी 
और िा. मिमोहि चसह जी के िेतृत्व में य.ूपी.ए. की सरकार थी। ये 16 साल हम लोरों की 
सरकारें रहीं, लेधकि जो िाकी सरकारें भी रहीं, व ेभी रठििंि की सरकारें थीं, तो अरर मैं यह 

कहंू धक उि रठििंि की सरकारों में लरभर-लरभर धहन्दुस्ताि के हर िड़े राजिैधतक दल की 
धहस्सेदारी रही है, तो इसका मतलि यह िीधत मुल्क की रही है, धहन्दुस्ताि की रही है। यह िीधत 

कागें्रस या िी.जे.पी. की िहीं रही, एि.िी.ए. या य.ूपी.ए. की िहीं रही, िफल्क धहन्दुस्ताि की 
यह िीधत रही है धक पैलस्टीधियि कॉज का भरपूर समथ्गि करते हुए इजराइल से सिंिं ििाए 

रिो। 

महोदय, उसके िाद सी. पी. एम. से भाई सीताराम येचुरी िोले। इन्होंिे दो िातें कहीं, एक 

तो कहा धक रेजोलशूि होिा चाधहए और दूसरी िात इन्होंिे कही, मैं तरुण धवजय की तरह तोड़-
मरोड़ िहीं रही हंू, धक उससे हधथयार िरीदिा िदं करिा चाधहए। आपिे यह तो कहा था।

श्री सीतािाम येचुिी : तत्काल।

श्रीमती सुषमा स्विाज : तत्काल, यही कहा था आपिे। अि मैं आपको अपिा समय याद 

धदलाती हंू। यह जो 2014 में घटिा घटी है, इससे पहले धिल्कुल इसी तरह की दो घटिाएं, एक 

2008 में और एक 2012 में घटीं। जि 2008 में इज़राइल िे कास्ट लीि आपरेशि धकया, उस 
समय 1400 पैलस्टीधियन्स मारे रए थे और आप उस समय सरकार को समथ्गि दे रहे थे, यािी आप 
सरकारी पक्ष थे। ...(व्यवधान)... जी, िाहर से समथ्गि दे रहे थे। आप कोरििेशि कमेटी के मेम्िर 
थे। मैं पूछिा चाहती हंू धक जो आपके सहयोर से सरकार चल रही थी, उस समय 2008 में ऐसी 
चहसा हुई थी, 1400 पैलस्टीधियन्स मारे रए थे, क्या उस समय आपिे उस सरकार को, धजसको 
आप समथ्गि दे रहे थे, यह सलाह दी थी धक आप हधथयार िरीदिे िदं कर दीधजए? यह हमारी 
सरकार आते ही आपका रुि क्यों िदल जाता है?

श्री सीतािाम येचुिी : सर, एक धमिट। मिैम, हमिे उस समय भी यही सलाह दी थी। 
अफसोस है धक वह सलाह िहीं मािी रई, इस समय तो आप माि दीधजए। हमारा यही कहिा है।
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श्रीमती सुषमा स्विाज : आप तो स्वयं कह रहे हैं धक उन्होंिे िात आपकी सुिी िहीं। आप 

आपस में सुलझा लीधजए। धकसिे कहा था और धकसिे िहीं कहा था? यह तो आप आपस में 

उलझ रहे हैं। आप अपिे आप सुलझा लीधजए। ...(व्यवधान)...

श्री तपन कुमाि सेन : उस समय िहीं धकया, तो हमिे सपोट्ग धवदड्रा कर धलया।

श्रीमती सुषमा स्विाज : उस समय सपोट्ग धवदड्रा िहीं धकया था। आप रलत फैक्ट मत 

रधिए। वह आपिे न्यकू्लीयर िील पर धवदड्रा धकया था, इस पर िहीं धकया था तो मेरा कहिा 

यह है धक जि हम धकसी िात को यहा ंपर रिें, तो पूरी चीज का िुलासा करके रिें। 

उपसभापधत जी, फस्थधत क्या है? अंतर्चाष्ट्रीय मंच पर एक जो सिसे महत्वपूण्ग अिसुलझा 

धववाद है, वह इज़राइल और धफधलस्तीि का है। अिेकािेक शाधंत प्रयास हुए, 1993 में ओसलो 

एग्रीमेंट हुआ, 2002 में अरि पीस इिीधशएधटव हुआ, इंटरिेशिल क्वाट्गलैट एफट्ग हुआ, इसमें 

चार अलर-अलर, युिाइटेि िेशंस था, युिाइटेि स्टेट्स था, रधशया था, इय ूथा। इंटरिेशिल 

क्वाट्देट एफट्ग के थ्रू सयुंक्त प्रयास हुआ। उसके िाद 2000 में अमरीका समरथत केम्प िेधवि सधमट 

हुआ। और अभी लेटेस्ट 2013 की जुलाई में, सेके्रटरी ऑफ स्टेट जॉि केरी की मध्यस्थता के 

साथ, उिकी पहल पर यह शाधंत वात्चा शुरू हुई। इसमें समायवधि भी तय कर दी रई धक िौ 

महीिे के अंदर-अंदर यह शाधंत वात्चा समाप्त होरी, धकसी समािाि के साथ, लेधकि िवा ंमहीिे 

आते-आते सि कुछ समाप्त हो रया, क्योंधक 23 जुलाई को पे्रज़ीिेंट महमूद अब्िास िे युधिटी 

रवि्गमेंट की घोषणा कर दी, धजसमें वैस्ट िैंक से फतह और राजा से हमास, दोिों िे एक 

सरकार ििािे की घोषणा की, लेधकि हमास िे कहा धक हम सरकार के अंदर िहीं जाएंरे, 

सरकार को िाहर से समथ्गि देंरे। इस पर इज़राइल िे शाधंत वात्चा तोड़ दी और उन्होंिे कहा धक 

धजस सरकार को हमास का समथ्गि है, हम उससे िात िहीं करेंरे और उसके िाद इजराइल के 

तीि धकशोर उम्र के िच्चे अपहरण कर धलए रए और िाद में उिकी हत्या हो रई। इजराइल का 

कहिा है धक यह हमास िे धकया है और हमास इससे इंकार करता है। अि ये साक्ष्य हैं, पक्ष हैं, 

लेधकि उसके िाद चहसा भड़क रई और उस चहसा का व्याप िढ़ता चला रया। जैसे हमिे भी 10 

जुलाई को एक स्टेटमेंट धदया, युिाइटेि िेशन्स से भी एक स्टेटमेंट आया, ध्रिक्स से भी स्टेटमेंट 

आया, लेधकि मुझे एक िात का दुि है धक धजतिे भी स्टेटमेंट्स आए, उि तमाम स्टेटमेंट्स में 

लोरों िे उिसे शाधंत वात्चा पहल करिे की िात की। 15 जुलाई को इधजप्ट िे सीज़फायर का 

प्रस्ताव रिा। उस प्रस्ताव को इज़राइल िे स्वीकार कर धलया। उस प्रस्ताव को पैलेस्टीधियि 

स्टेट, पी.एल.ओ. का भी समथ्गि धमल रया, एन्िोस्गमेंट धमल रया, लेधकि हमास िे उसको 

धरजेक्ट कर धदया। चाधहए तो यह था धक आज सारे लोर िोलते-िोलते जो ऑपरेधटव पाट्ग लाते, 

वह यह लाते धक हमें कहिा चाधहए धक इधजप्ट अभी भी यह कह रहा है  that ceasefire is on 

the table. अभी वह सीज़फायर का प्रस्ताव ित्म िहीं हुआ है। सीजफायर का प्रस्ताव अभी चजदा 

है। चाधहए यह था धक यह सुर इस सदि से धिकलता धक हम कहें, उि दोिों देशों को धक आप 

लोर वापस शाधंत वात्चा की मेज पर जाइए और जो प्रस्ताव है, उस प्रस्ताव पर काम कीधजए और 

देश तथा धवश्व में शाधंत स्थाधपत करिे की िात कीधजए, जो िहीं हुआ। ...(व्यवधान)...
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श्री सीतािाम येचुिी : सीज़फायर तो हम कह ही रहे हैं।

श्रीमती सुषमा स्विाज : हमास िहीं कह रहा है। हमास का धमधलट्री चवर िहीं कह रहा है। 

अरर हमास का धमधलट्री चवर माि जाता ...(व्यवधान)...

श्री सीतािाम येचुिी : हम तो कह रहे हैं।

श्रीमती सुषमा स्विाज : आप कह रहे हैं, लेधकि अरर हमास का धमधलट्री चवर माि जाता, 

तो इसमें आरे िढ़कर अभी तक शाधंत हो जाती, लेधकि सवाल इस समय वहा ंिड़ा है और मुझे 

एक िात की िुशी है धक सारे अरि देशों के धवदेश मंधत्रयों िे इस प्रस्ताव का समथ्गि धकया और 

यह कहा है धक यह शाधंत वात्चा होिी चाधहए। य.ूएि., य.ूके., य.ूएस., चीि, रधशया तो कह ही 

रहे हैं, व ेतो कह ही रहे हैं, लेधकि सिसे िड़ी िात है धक िाड़ी के देशों के, अरि देशों के सभी 

धवदेश मंत्री कह रहे हैं और इसीधलए मैं यह कह रही हंू धक आज के सदि का सुर यह होिा 

चाधहए था। हम िार-िार कह रहे हैं धक हम एक धरजॉल्यशूि करें, आप तो िुद ही धियमों का 

हवाला देते हैं, धजस धियम के तहत आप यह चच्चा करिे आए हैं, क्या उस धियम के तहत कोई 

प्राविाि है धरजॉल्यशूि का? क्या उसके िीचे कोई मोशि आ सकता है? क्या उसके िीचे कोई 

वोचटर हो सकती है? धजस समय मैंिे चेयरमिै साहि को पत्र धलिा था, उस समय चेयरमिै 

साहि िे मुझे जवाि धदया था और वह जवाि मैं पढ़कर सुिाती हंू। उन्होंिे धलिा £ÖÖ-”As per 

Rule 178, in case of a Short Duration Discussion, there shall be no formal Motion 

before the Council, nor voting.”

यह चेयरमिै साहि का मुझे धदया हुआ जवाि है धक धजसके तहत आपिे शॉट्ग ड्यूरेशि 

धिस्कशि मािा है, उसके िीचे कोई मोशि होता ही िहीं, उसके िीचे कोई वोचटर होती ही िहीं, 

तो भी आप िार-िार धरजॉल्यशूि की िात कर रहे हैं। इसधलए कोई धरजॉल्यशूि... होिा क्या 

चाधहए? होिा वह चाधहए, जो हमारे एि.सी.पी. के माजीद मेमि साहि िे कहा। माजीद मेमि 

साहि िे साधहर लुधियािवी की एक कधवता पढ़ी, एक िज्म, जो जंर के धिलाफ थी। आज का 

जो हमारा ्रिीफ है इस सदि का वह यह होिा चाधहए धक जहा-ंजहा ंचहसा हो रही है, उस चहसा 

की हम चिदा करे और चहसा की चिदा करते हुए दोिों देशों को यह कहें धक समािाि केवल शाधंत 

से धिकल सकता है, और धकसी चीज से िहीं धिकल सकता, इसधलए वापस टेिल पर िधैठए और 

इधजप्ट िे जो प्रस्ताव सीज़फायर का धदया है, उसको दोिों स्वीकार कीधजए और पूरे धवश्व में 

शाधंत स्थाधपत करिे की एक पहल कीधजए - यह सुर धिकालिा चाधहए और मैं समझती हंू धक 

यही सुर हमारी ससंद का हो, यही सुर ससंद से होिा चाधहए, यही सुर सरकार का होिा 

चाधहए... और यही सूर हमारे पूरे मुल्क का होिा चाधहए। मेमि साहि, आपिे जो साधहर 

लुधियािवी की िज्म सुिाई, मुझे जाधहर साहि की उसी िज्म से और चार लाइिें याद आ रही हैं 

जो मैं आपके सामिे रिता हंू। िजाय रेजोल्यशूि के यह सदेंश दीधजए इस सदि से, और इस 

सदेंश को िहुत उम्दा तरीके से साधहर साहि िे पेश धकया है। 
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चलो धक चल के उि धसयासी मुक़ाधमरों से कहें 
धक हमें जंरो-जदल के चलि से िफ़रत है। 
धजसे लहू के धसवा कोई रंर रास ि आए, 
हमें हयात के उस पैरहि से िफरत है।

इस सदेंश के साथ इस चच्चा को समाप्त करेंरे तो चच्चा साथ्गक होरी। िहुत-िहुत िन्यवाद।

श्री सीतािाम येचुिी : सर, हमिे रूल 167 के अंतर्गत चच्चा की मारं की थी धजसके अंदर 
रेजोल्यशूि का प्राविाि था। ...(व्यवधान)... 

MR. DEPUTY CHAIRMAN: Mr. Yechury, let the Leader of the Opposition 
speak.

श्री सीतािाम येचुिी : ति चेयरमिै साहि िे कहा धक इस रूल के तहत सरकार िहीं माि 

रही है, तभी यह शॉट्ग ड्यूरेशि धिस्कशि के अंदर आया ...(व्यवधान)...

श्रीमती सुषमा स्विाज : जो आया, उसी को करो।

श्री सीतािाम येचुिी : हमिे मारं तो उसी की की थी। ...(व्यवधान)... सरकार अरर इस िात 

को माि लेती तो वह रेजोल्यशूि जरूर होता। हमारा आपसे धसफ्ग  यही धिवदेि है धक यह िहुत 

रभंीर मसला है, इसके ऊपर एक प्रस्ताव के रूप में सदि से जरूर कुछ जािा चाधहए।

MR. DEPUTY CHAIRMAN: Okay. Now, the Leader of the Opposition.

श्री रुलाम नबी आज़ाद : माििीय धमधिस्टर साधहिा, आपका िहुत-िहुत िन्यवाद। धसफ्ग  दो 
चीजें, आपिे कहा धक यहा ंउभरकर आिी चाधहए। मैंिे आधिर में, अपिा भाषण समाप्त करिे से 

पहले पाचं-छह मुदे्द पढ़े थे, उसमें मैंिे यही कहा था, ऐसा िहीं है धक हमिे िहीं कहा। हमिे कहा 
था,

Israel’s heavy use of force must stop immediately. Defiant rocket attacks by 

Hamas on Israeli Territory should also come to an end. I also said, prevent further loss 

of life and property and a united appeal should be made to both the sides to de-escalate 

tensions. ऐसा िहीं है धक                                                 धक हमिे ...(व्यवधान)...

श्री सीतािाम येचुिी : सीज़फायर भी कहा।

†Transliteration in Urdu Script.
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श्री रुलाब नबी आज़ाद : और भी िहुत सारी चीज़ें जुिािी ितायी थीं। हम लोरों िे यहा ंपर 
यह सि कहा था। ...(व्यवधान)... िहुत सारी चीज़ें थीं, मैं सि िहीं पढ़ रहा हंू, िहुल लम्िा-चौड़ा 
था, मैं कारज़ अंदर ऑधफस में छोड़कर आया हंू। माििीय महोदय, हम लोरों िे, अपोधजशि िे – 
पूरी धजतिी अपोधजशि है–यह मारं की थी धक यहा ं चेयर की तरफ से, हमारी तरफ से िहीं, 
रवि्गमेंट की तरफ से िहीं िफल्क पूरे सदि की तरफ से, भारत के सदि की तरफ से, चेयर की 
तरफ से एक रेजोल्यशूि आिा चाधहए। हम लोरों िे, अपोधज़शि िे जो ििाया था, वह आपको भी 
धदया था, माििीय फॉरेि धमधिस्टर को भी धदया था। सभी पॉधलधटकल पाट्दीज जाििा चाहती हैं 
धक उसके िारे में आपकी क्या रूचलर है? 

DR. V. MAITREYAN: Sir, the resolution should be comprehensive and it should 
include all. We demand that.

SHRI GHULAM NABI AZAD: That is your demand. …(Interruptions)… Sir, we 
would like to know …(Interruptions)…

DR. V. MAITREYAN: Before the Chair gives a ruling, I want to emphasize that the 
resolution has to be comprehensive and should touch upon the issues that I have raised. 
…(Interruptions)…

SHRI GHULAM NABI AZAD: We would like to know from the hon. Leader of the 
House what the position is. …(Interruptions)… I want a response from the Government.

MR. DEPUTY CHAIRMAN: I will react to what you have said. See, the position is, 
this discussion is under Rule 176. Under Rule 176, there is no formal motion and there is 
no voting. That is a Rule. …(Interruptions)… I will come to that. Let me complete. That 
is the position regarding Rule 176. This fact has been narrated here by the hon. External 

†Transliteration in Urdu Script.

†
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Affairs Minister and what you said about Rule 176 is correct; it stands. On what hon. 
Leader of the Opposition said, hon. Leader of the Opposition has said about a resolution, 
whether after a discussion under Rule 176, can we take a resolution. That is the point. 
The Leader of the Opposition has said, a resolution should be taken with a full consensus 
and it should come from the Chair. Now, resolution is possible only if there is consensus 
from both the sides. We, even after this discussion, can have a resolution, but for that the 
condition is that it cannot be  motion, it cannot have voting but it should be a resolution 
with a full consensus of the House.  So, the Chair can move a Resolution or Government 
can move a Resolution or this side can move a Resolution only if there is consensus, full 
consensus. Now, the hon. LoP has made it clear that there is consensus on this side about 
this Resolution. The Chair can accept or agree for such a Resolution only if that side also 
agrees for that Resolution. I have to listen to that from this side also. What is your view? 
…(Interruptions)…

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, we 
are not asking for voting. …(Interruptions)…

MR. DEPUTY CHAIRMAN: Yes, yes, not asking.

SHRI GHULAM NABI AZAD: Let the Resolution come from the Chair. …
(Interruptions)… We don’t mind if the Resolution comes from the Leader of the House. …
(Interruptions)… we are not saying that the Resolution should come from the Opposition. 
…(Interruptions)…

MR. DEPUTY CHAIRMAN: That is not the point.

SHRI GHULAM NABI AZAD: We will accept that also if the Resolution comes 
from the Leader of the House. …(Interruptions)…

MR. DEPUTY CHAIRMAN: No, that is not the point. If the Chair has to permit 
a Resolution, even for permission, I want consensus of this House because Rule 176 is 
there.

श्री सीतािाम येचुिी : सर, साधहर लुधियािवी का आपिे धजक्र धकया। उिका एक िरमा 
आपको जरूर याद होरा - वह सुिह कभी तो आएरी, याद है िा? जि दुधिया से जुल्म को ित्म 

करेंरे, वह सुिह तो कभी आएरी। आप उसको लाइए। आप एक प्रस्ताव रधिए। हम लोर सभी 
समथ्गि करेंरे। आप इसे लाइए।

MR. DEPUTY CHAIRMAN: Is there an agreed version? I don’t know. …
(Interruptions)… See, as far as I am concerned, I don’t know about it. I have got a copy. 
But this is not an agreed version. Is there an agreed version? …(Interruptions)… Is there 
an agreed version? I would like the Government to react.

[Mr. Deputy Chairman]
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SHRI PRAKASH JAVADEKAR: No, Sir. The discussion on the Short Duration 
Notice has already taken place, comprehensively taken place.

श्रीमती सुषमा स्विाज : सर, हम यह कह कर सदि को िाटं रहे हैं, हम िाटंें िा। मैंिे 

धजससे अंत धकया है, वह सदेंश देकर हम इस सदि में उठें, एक सुर में िात करें, यही सदेंश 

दीधजए। 

MR. DEPUTY CHAIRMAN: That means there is no draft agreed by both sides. 
There is no agreed Resolution. …(Interruptions)…

SHRI P. RAJEEVE: Sir, earlier, we had given notice under Rule 167 for a motion. 
At that time, the Government was not agreed for that. Only because of that, we have taken 
this discussion as a Short Duration Discussion.

MR. DEPUTY CHAIRMAN: I am bound by the rules. I am telling you, I am bound 
by the rules. The rule is very clear. Under Rule 176, there cannot a motion and there 
cannot be voting. So you cannot move a Resolution. …(Interruptions)…

SHRI SITARAM YECHURY: Sir, may I request one thing?

MR. DPEUTY CHAIRMAN: Please.

SHRI SITARAM YECHURY: If the Leader of the House agrees and if the hon. 

Minister and along with them, if this side agrees, you please take a recess for ten minutes. 

Let the leaders meet and then we come to an agreement whether it is possible or not.  

…(Interruptions)… Yes, let us have a recess for ten minutes and let the leaders meet. 

That is my concrete suggestion. …(Interruptions)… Therefore, I am making a request.  

…(Interruptions)… If the Leader of the House agrees, you can consult him. We can just 

meet for ten minutes and see it if is possible. …(Interruptions)…

श्री प्रकाश जावडेकि : सर, ऐसा कभी हुआ है क्या? ...(व्यवधान)... रेल िजट पर चच्चा होिी 

है। कई धदि धिकल रए हैं। ...(व्यवधान)...

श्रीमती सुषमा स्विाज : येचुरी जी, िहीं होरा। ...(व्यवधान)...

श्री सीतािाम येचुिी : उसके िाद कई रातें रुजर रईं, कई सुिहें चली रईं, आपको पुरािी 

िातें अि याद आ रही हैं। हम आज की िात कह रहे हैं। ...(व्यवधान)...

श्री उपसभापरत : रुजराल जी, आप िठै जाइए। ...(व्यवधान)... Yechuryji, as far as the 

Chair is concerned, I have no problem.  But the point is, I should have consent from 

both sides, and even for your suggestion.

DR. V. MAITREYAN: Sir, not both sides; all sides.
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MR. DEPUTY CHAIRMAN: Yes, all sides. ‘Both’ means all sides. Yes. So, even 
for accepting your suggestion, there is no consensus.  …(Interruptions)…  That is what 
I am saying.  …(Interruptions)… There is no consensus.  …(Interruptions)… Okay. So, 
I am sorry, there is no consensus.  …(Interruptions)… So, I am going to take up the 
Railway Budget.  …(Interruptions)…

SHRI GHULAM NABI AZAD: Sir, we, the entire Opposition, walks out.  
…(Interruptions)…

(At this stage some hon. Members left the Chamber.)

MR. DEPUTY CHAIRMAN: What can I do? . …(Interruptions)…

SHRI SITARAM YECHURY: The Leader of the House, at least,  
…(Interruptions)…

MR. DEPUTY CHAIRMAN: I cannot talk now. . …(Interruptions)… That 
is for them. …(Interruptions)… That is for the Government. That is for them to say.  
…(Interruptions)…	I	cannot	influence	the	Government.

SHRI SITARAM YECHURY: Sir, this is not fair. …(Interruptions)… So, we will 
have to walk out in protest. . …(Interruptions)…

(At this stage some hon. Members left the Chamber.)

MR.	DEPUTY	CHAIRMAN:	Neither	can	I	influence	you	nor	can	I	influence	the	
Government. …(Interruptions)…

श्री शिद यादव : अध्यक्ष जी, यह सरकार इतिी सी िात माििे के धलए तैयार िहीं, 
इसधलए वाक आउट करिे के अलावा हमारे पास और कोई रास्ता िहीं है। 

 (At this stage some hon. Members left the Chamber.)

MR.	DEPUTY	CHAIRMAN:	I	cannot	influence.	…(Interruptions)…

SHRI PRAKASH JAVADEKAR: Sir, Railway Budget. . …(Interruptions)…

MR. DEPUTY CHAIRMAN: The Railway Budget. …(Interruptions)… We shall 
now take up the Railway Budget. …(Interruptions)…

SHRI SUKHENDU SEKHAR ROY: Sir, I have a suggestion to make.  
…(Interruptions)… Without having any Resolution, the Chair could make a reference, 
because the Government has also expressed concern . …(Interruptions)… The  Government 
has also expressed concern, and in the same manner. The Opposition too has expressed 
concern. The Chair could make a reference. …(Interruptions)… Instead of a Resolution 
. …(Interruptions)… 
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MR. DEPUTY CHAIRMAN: A reference by the Chair would also have to be with 
consensus. You know that. …(Interruptions)…

SHRI SUKHENDU SEKHAR ROY: Well, Sir, we are staging a walk out in protest 
against that.

(At this stage, some hon. Members left the Chamber.)

*THE BUDGET (RAILWAYS) 2014-15,  
AND  

GOVERNMENT BILLS

(i.) The Appropriation (Railways) No. 2 Bill, 2014

(ii.) The Appropriation (Railways) No. 3 Bill, 2014

MR. DEPUTY CHAIRMAN: Now, The Budget (Railways) 2014-15, The 
Appropriation (Railways) No. 2 Bill,  2014 and The Appropriation (Railways) No. 3 Bill, 
2014 to be discussed together.

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA): Sir, I 
move:

That the Bill to provide for the authorization of appropriation of moneys out of  
 the Consolidated Fund of India to meet the amounts spend on certain services for  
	 the	purposes	of	Railways	during	the	financial	year	ended	on	the	31st	day	of	March,	 
 2012 in excess of the amounts granted for those services and for that year, as passed  
 by Lok Sabha, be taken into consideration.

Sir, I also move:

That the Bill to authorize payment and appropriation of certain sums from and out  
	 of	the	Consolidated	Fund	of	India	for	the	services	of	the	financial	year	2014-15	for	 
 the purposes of Railways, as passed by Lok Sabha, be taken into consideration.

The questions were proposed.

MR. DEPUTY CHAIRMAN: Now, Shri Ghulam Nabi Azad; not here. Shri Prabhat 
Jha.

श्री प्रभात झा (मध्य प्रदेश) : उपसभापधत महोदय, 6 धदि िाद रेल िजट 2014-15 पर िहस 

की शुरूआत हो रही है, मुझे इस िात की िुशी है और धवपक्ष िीरे-िीरे सदि में आ रहा है, इस 

िात की भी िुशी है। आजादी के 67 साल िाद अि तक धजतिे रेल िजट पेश हुए, उिमें से 60 
रेल िजट कागें्रस या कागें्रस की य.ूपी.ए. सरकार िे प्रस्तुत धकए हैं। उसमें यधद सामान्य से 

सामान्य िारधरक से पूछा जाए धक आज भारत की रेलव े की जो दुद्गशा है, इसके धलए कौि 

* Discussed together.
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धजम्मेदार है, तो सोते से उठता आदमी कहेरा धक कागें्रस व कागें्रस की य.ूपी.ए. सरकार इसकी 
एकमात्र धजम्मेदार है। यह जो 2014-05 का रेल िजट है, यह 45 धदि के अंदर ििा है। यह 45 
धदिों में ििा हुआ जो रेल िजट प्रस्तुत धकया रया है, इससे ऐसा लरा है धक तराजू पर यधद एक 

तरफ 60 साल का का रेल िजट रिा जाए और दूसरी तरफ 45 धदि का रेल िजट रिा जाए, 
तो 45 धदि वाला रेल िजट िहुत भारी होरा। ...(व्यवधान)...

आदरणीय उपसभापधत महोदय, धसवाय रेल मंत्रालय के धकसी और मंत्रालय का िजट िहीं 
आता है, केवल आम िजट और रेल िजट ही आता है। इसधलए हमें रेल िजट के महत्व को 
समझिा पड़ेरा, लेधकि दुभ्चाग्य से आजादी के िाद लरातार धपछले दस वष्षों से धजस तरह से रेल 

िजट की उपेक्षा की रई, उसे राजिीधत के तराजू पर तोला रया। रठििंि के कारण यह फस्थधत 

िि रई, उसे राजिीधत के तराजू पर तोला रया। रठििंि के कारण यह फस्थधत िि रई। पहले 

रेल मंत्री लाल ूजी ििे, ममता जी ििी, धदिेश जी ििे, मुकुल राय ििे, पवि िसंल जी ििे और 
जाते-जाते िररे जी ििे। इि सभी मंधत्रयों के रेल िजट देिे रए। लाल ूजी और ममता जी के 

रेल िजट का यधद आद्योपािं अध्ययि धकया जाए–अरर उसका 20 फीसदी काम हो रया होता, 
तो भारतीय रेल का हर स्टेशि चमि हो रया होता। कहीं से कोई िात िहीं हुई। मुझे दुि के 

साथ कहिा पड़ रहा है धक उिकी रठििंि की जो कुछ भी मजिरूी रही है, तत्कालीि प्रिाि 

मंत्री और कागें्रस िे अपिी कुस्दी िचािे के धलए रेल मंत्रालय को सदैव ही िधल का िकरा ििाया। 

श्री वी. हनुमंत िाव (तेलरंािा) : आपिे इतिे रेट क्यों िढ़ा धदए? 

श्री प्रभात झा : मैं वह िता रहा हंू। लोक सभा में अरुण जेटली जी िे िजट पर िोलते हुए 

एक-एक िात को साक्ष्यों के साथ प्रस्तुत धकया है धक फरवरी में रेल मंत्री जी िे क्या कहा था?

(उपसभाध्यक्ष (डा. ई.एम. सुदश्गन नाच्चीयप्पन) पीठासीन हुए।)

मंत्री जी िे अपिे िोट में धकराये िढ़ािे के धलए क्या कहा था? उन्होंिे कहा धक जि मई में 
धरजल्ट आएरा, तो उसके िाद घोधषत कीधजएरा। उसके िाद जि धरजल्ट आ रया, पाला िदल 

रया, पासा पलट रया, तो आपिे कहा धक िहीं इसको िाद के धलए पेंचिर रि दीधजए। आपके 

िररे साहि लोक सभा में अरुण जेटली जी के उस उत्तर पर जवाि िहीं दे पाए। इसधलए आपके 

कहिे का कोई अथ्ग िहीं। आपिे लोरों को छला है, आपिे लोरों को दरा धदया है। यधद आपिे 

एक-एक रुपया करके भी धकराया िढ़ाया होता, तो आज उसकी अलर फस्थधत होरी। 
...(व्यवधान)... हम आपसे पूछिा चाहते हैं धक आपिे रेलव ेको क्या धदया है? आज देधिए, जि 

हम िड़े हुए हैं, तो धकस पर चच्चा कर रहे हैं? हम 66 सालों िाद शौचालय पर चच्चा करेंरे, यह 

हैराि करता है। हमारे िजट में शौचालय की िात, पीिे के पािी की, िल की टोंटी की िात कही 
रई, िुलेट ट्रेि की िात कही रई, केटचरर की िात कही रई। ये सामान्य सी छोटी-छोटी िातें 
थीं, धजि िातों पर 66 सालों में कुछ भी िहीं हुआ। इसधलए यह कहिा और अपिा राल िजािा, 
तो इसमें कोई धदक्कत िहीं है, आप अपिा राल िजाते रधहए, जिता िे आपके राल पर क्या 
धदया है, इसका धरजल्ट आपके सामिे आया है।

उपसभापधत महोदय, मैं यहा ंपर पूछिा चाहता हंू धक 1962 में, जि िेहरू जी देश के प्रिाि 

मंत्री थे, एक कंुजरू कमेटी ििी थी, 1968 में वाचूं कमेटी ििी थी, उसके िाद सीकरी कमेटी 

[श्री प्रभात झा]
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ििी, िन्िा कमेटी ििी और जि धदिेश धत्रवदेी जी आए तो उन्होंिे काकोदकर कमेटी की एक 

धरपोट्ग प्रस्तुत की। काकोदकर भारत के एक िहुत िड़े वैज्ञाधिक रहे हैं। मैं रेल िजट पर जाििा 
चाहता हंू। मैं पैंतालीस धदि की सरकार से कुछ िहीं पूछ सकता हंू, लेधकि जो साठ सालों तक 

सरकार में रहे और धजन्होंिे रेल िजट प्रस्तुत धकया, उिसे पूछिा चाहता हंू। मैं सदि को ितािा 
चाहता हंू धक िेहरू के जमािे में जो धरपोट्ग दी रई थी, उस सन् 62 की धरपोट्ग में जो िातें कही 
रई थीं, व ेिातें आज तक, 2014 तक पूरी िहीं की रई हैं। इससे ज्यादा * घटिा और क्या हो 
सकती है?

श्री प्रवीण िाष्ट्रपाल (रुजरात) : धपछले साठ साल आपिे क्या धकया? 

श्री प्रभात झा : आप घिराइए िहीं, हम वह िताएंरे। व ेसाठ साल आपके धलए भारी हैं। 
उसके िाद देधिए, जि ममता िधहि आईं, तो उन्होंिे श्वते-पत्र जारी धकया। ममता िधहि िे कहा 
धक लाल ू जी िे घोटालों के धसवा कुछ भी िहीं धकया है। आप मजेदार मामला देधिए, क्या 
कंट्रास्ट है। जहा ंलाल ूजी को आई.आई.एम. अहमदािाद में प्रवचि के धलए िुलाया रया था धक 

इिमें अच्छा मिेैजमेंट कोई करता िहीं है, वही ममता ििज्दी उि पर एक श्वते-पत्र चाज्गशीट 

करती हैं। उस श्वते-पत्र में धजतिी सारी िातें आई हैं, उिसे लरता है धक लाल ूजी िे भारतीय 

रेल को के्षत्रीय राजिीधत का धशकार ििाया था, रेल िजट प्रस्तुत िहीं धकया था। अि तक यही 
होता आया है। आज हमारी सरकर िे रेल िजट प्रस्तुत धकया है। रेल क्या है? इसका मजाक ििा 
धदया रया है। भारतीय रेल भारत और भारतीयों को जोड़ती है, भारतीय रेल अपित्व का भाव पैदा 

करती है, भारतीय रेल अिेकता में एकता का दश्गि देती है, भारतीय रेल ससं्कृधत है, राजिीधत 

िहीं है। भारतीय रेल एक राज्य िहीं िफल्क केरल से कश्मीर तक को जोड़ती है। यह सारे िारमक 

स्थािों पर ले जाती है। यधद आपको भारत माता के दश्गि करिे हों, तो आपको रेल का ही सहारा 
लेिा पड़ेरा। हमारे धलए रेल ही सरल और सुरम मार्ग है। हमारे धलए चारों मार्ग हैं, लेधकि ररीि 

से ररीि और अमीर से अमीर आदमी भारतीय रेल में सफर करता है। भारतीय रेल की उपेक्षा की 
रई थी। वह पधरवार भाव देधिए धक हम ट्रेि में एक रात रुजारते हैं, लेधकि इतिे असीम और 
मिुर सम्िन्ि िि जाते हैं धक लरता है धक हम उिके साथ तीज-त्योहार भी मिािे लरते हैं। 
भारतीय रेल को धपछले 60 वष्षों में राजिीधत का धशकार ििाया रया। यह फस्थधत हो रई थी, 
धजसको अभी हमारी सरकार िे ित्म धकया धक लरातार धजस िेता के मि में आया, धजसिे रेल 

मंत्री जी को पटा धलया, उसी स्टेशि पर उसका हॉल्ट ििा धदया धक राड़ी यहा ंरुकेरी। शताब्दी 
जैसी ट्रेि, लेधकि इतिी जरह उसके रोकिे की िात कर दी धक शताब्दी का अथ्ग ही िदल रया। 
160 धकमी प्रधत घंटे की र्लतार से चलिे वाली शब्ताब्दी 10 जरहों पर रुकिे लरी। इसधलए अरर 
इसका कोई सिसे िड़ा धजम्मेदार है, तो वह मैंिे आपको िताया।

हमारी सरकार िे भी रेल िजट प्रस्तुत धकया है। अि मैं अपिी सरकार के रेल िजट पर 
आऊंरा। सिसे पहले मैं हमारे रेल मंत्री, सदािन्द रौड़ा जी और रेल राज्य मंत्री, मिोज धसन्हा 
जी को ििाई देिा चाहता हंू। उन्होंिे 45 धदिों में भारतीय रेल के मम्ग और याधत्रयों की पीड़ा को 
समझा। उन्होंिे कहा धक सुधविा, सुरक्षा और समय के धहसाि से हमारा यह रेल िजट होरा। 
हमारे िजट में तीि चीजों को प्राथधमकता दी रई। अि आप देधिए धक आज रेल की फस्थधत क्या 
है। पैसेंजर राड़ी के पधरचालि में िढ़ती हाधि 2001 में प्रधत पैसेंजर धकलोमीटर 10 पैसे थी, जो 

* Expunged as ordered by the Chair.



[RAJYA SABHA]470 The Budget (Railways),  2014-15 & Govt. Bills

आज 2013-14 में िढ़ कर 23 पैसे हो रई है। लाभाशं और लीज प्रभारों के भरुताि के िाद 

अधिशेष 2007-08 में 11,754 करोड़ रुपए था, वह घट कर 2014-15 में 602 करोड़ रुपए होिे का 
अिुमाि है। वष्ग 2013-14 के सशंोधित अिुमािों की तुलिा में यातायात वृफद्ध में धररावट आई है 

और यह 93.5 प्रधतशत तक पहंुच रया है। पी.पी.पी. लक्ष्यों के फलीभतू ि होिे के कारण 2013-
14 में योजिा व्यय 59,359 करोड़ रुपए सशंोधित हुए हैं। अि 2014-15 का रेल िजट जो हमारा 
अिुमाि है, उसमें कुल आय 1,64,374 करोड़ रुपए और कुल व्यय 1,49,176 करोड़ रुपए का 
अिुमाि है। लाभाशं और लीज प्रभारों के भरुताि के िाद अधिशेष 602 करोड़ रुपए होिे का 
अिुमाि है। माल यातायात में 4.9 प्रधतशत की वृफद्ध का अिुमाि है। योजिा पधरव्यय िढ़ा कर 
47,650 करोड़ रुपए धकया रया है, जो धपछले वष्ग की तुलिा में 9,383 करोड़ रुपए अधिक है। 

मैंिे सुरक्षा के िारे में कहा। य.ूए. के रेल िजट और जो हमारा रेल िजट आया है, उसको 
देिते की कोधशश कधरए। एि.िी.ए. के रेल िजट में सुरक्षा को प्राथधमकता में शीष्ग पर रिा रया 
है, जिधक य.ूपी.ए. सरकार के िजटों में यह कहीं  भी प्राथधमकता के आिार पर िहीं था। सुरक्षा 
हेतु रेल पथ िवीिीकरण के धलए धिचले एव ंऊपरी सड़क पुल के धिम्चाण हेतु 1,785 करोड़ रुपए 

का प्राविाि धकया रया है। आज तक के रेल के इधतहास में कभी भी य.ूपी.ए. सरकार िे इसमें 
इतिे पैसे िहीं रिे थे। धििा चौकीदार वाले समपारों को समाप्त करिे की घोषणा की रई है। 
पटधरयों और धिलल्िर के टूट-फूट का पता लरािे के धलए आिुधिक व्हीकल िॉि्ग अल्ट्रासोधिक 

्ललो धिटेक्शि धसस्टम का इस्तेमाल करिे की िात कही रई है। राधड़यों में स्टेशिों पर सुरक्षा 
सुदृढ़ करिे के धलए 17,000 रेल सुरक्षा िल कासं्टेिलों की भत्दी की िात कही रई है। 4,000 
मधहला सुरक्षाकरमया ंकी भत्दी की िात कही रई है। धपछले 12-15 सालों में एक भी कासं्टेिल की 
भत्दी िहीं हुई है। हमारे पहले िजट में सदािन्द जी िे कहा है धक हम 17,000 सुरक्षा िल की भत्दी 

करेंरे और 4,000 मधहला पुधलस भत्दी करेंरे। इससे हम सुरक्षा का भाव पैदा करेंरे। 

आपका एक और िजट था, धजसके िारे में मैं ितािा चाहता हंू। भारत में रेलव ेके 1,05,000 
पुल हैं, धजिमें से 35,000 पुल अपिी अवधि समाप्त कर चुके हैं। य.ूपी.ए. सरकार धजन्दरी से 

िेल रही थी। 35,000 पुल अपिा समय ित्म कर चुके हैं, इसके िाद भी उिके ऊपर राड़ी चल 

रही है। इसके धलए कौि धजम्मेदार है? 45,000 कोच सड़ रए हैं, धजिमें सीटें िहीं हैं। 45,000 
कोचेज में िल्ि और पिें पूरी तरह से िराि हो चुके हैं। इसके धलए कौि धजम्मेवार है? भारतीय 

रेल अढ़ाई लाि याधत्रयों को ढोती है, 60-70 करोड़ लोरों को ढोती है, 30 लाि टि माल हर 
रोज ढोती है। हमारे देश में 7,135 रेलव ेस्टेशंस हैं, धजसमें से 3,500 रेलव ेस्टेशंस की दुद्गशा ऐसी 

है, जहा ंपर ि टीि है, ि टप्पर। आप जाकर देधिए तो सही। क्या अभी हमारे िेताओ ं िे, रेल 

मंधत्रयों िे इसका मुआयिा धकया है? कभी िहीं धकया। हमारी सरकार िे सुरक्षा को सिसे ज्यादा 
महत्व धदया है। राधड़यों और स्टेशिों में सुरक्षा सुदृढ़ करिे के धलए हमिे कासं्टेिल रिे हैं। िहुत 

मजेदार मामला रहा है, कागें्रस का। 10 साल में 99 पधरयोजिाओं की घोषणा कर दी रई, वोट 

लेिे के धलए, सदि में ताली िजवािे के धलए ...(व्यवधान)...

श्री वी. हनुमंत िाव : और आप क्या कर रहे हैं? आप भी तो वही कर रहे हैं।

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): 
Hanumantha Rao Ji, please listen to him. You can reply when your turn comes.

[श्री प्रभात झा]
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श्री प्रभात झा : सदि को यह जािकार आश्चय्ग होरा धक 99 पधरयोजिाओं में से 10 साल में 
अभी तक केवल 1 पधरयोजिा पूरी हुई है। धििा िजट के िस िात उड़ा दो, हल्ला करवा लो, 
ताली िजवा लो। भारतीय रेल के साथ इतिा क्रूर मज़ाक पूव्ग के धकसी मंत्री िे िहीं धकया था। 
य.ूपी.ए. सरकार के द्वारा धपछले 10 वष्षों के दौराि 60,000 करोड़ रुपये मूल्य की 99 िई 

पधरयोजिाएं स्वीकृत कर दी रईं, धजिमें से अि तक केवल एक पूरी हुई है। अि धपछले 30 वष्षों 
की कहािी आप सुि लीधजए। धपछले 30 वष्षों में 676 पधरयोजिाओं की घोषणा की रई, लेधकि 

उिमें से पूरी धकतिी हुईं? आिी भी िहीं हुईं। उिमें से केवल 310 के करीि पधरयोजिाएं पूरी हुईं। 
आधिर यह क्या है? यह धकसका मज़ाक है?

अभी मेरे एक भाई कह रहे थे धकराया िढ़ा धदया रया। जि धकराया िढ़ाया रया तो मैं 
चैिल्स पर देि रहा था, अििार में पढ़ रहा था, तो धसवाय हमारे धवरोिी राजिैधतक दलों के 

धकसी िे भी इसका धवरोि िहीं धकया। जिता िे कहीं इसका धवरोि िहीं धकया। जि चैिल वाले 

जिता के पास जा करके माइक लरा रहे थे, तो जिता िे जवाि धदया धक आप हमें सुधविाएं 
दीधजए, धकराया चाहे धजतिा भी िढ़ा लीधजए। आज सभी को सुधविा चाधहए, सुरक्षा चाधहए, समय 

पर राड़ी चाधहए, धजसका आपिे हरण कर धलया था और धजसको आपिे िरिाद कर धदया था। 
पधरयोजिाओं के मामले में व्यावहाधरकता का पूण्ग अभाव था, व ेअव्यावहाधरक थीं। 

आपिे लोक-लुभावि िारे धदए, घोषणाएं कीं, लेधकि उिको पूरा िहीं धकया। आपके द्वारा 
जो धकराया िढ़ाया रया था, हमिे उसको धसफ्ग  धरलीज धकया  है और जिता को िता धदया है धक 

यह धकराया पहले से ही िढ़ा हुआ था, जो केवल हमारे द्वारा लार ूधकया रया।

अरर भारतीय रेल को धवश्वस्तरीय ििािा है, तो ऐसे में िुलेट ट्रेि की चच्चा आई। उस धदि 

मैं लाल ूजी का वक्तव्य सुि रहा था, व ेज़ी चैिल पर कह रहे थे ये पी.पी.पी. क्या है? उिको 
प्रोपेरंिा चाधहए, चैिल पर उिको धदििा चाधहए, इसधलए उन्होंिे कहा, ये पी.पी.पी. क्या है? 

अि अरर भारत का पूव्ग रेल मंत्री ही उसको इतिे िड़े मज़ाक में लेता है, वह ही अरर पी.पी.पी. 
का मतलि िहीं समझता, तो और कौि समझेरा? अरर आप ही भारतीय रेल का उत्थाि िहीं 

चाहते हो, तो आधिर आप चाहते क्या हो? उन्होंिे इसका मज़ाक उड़ाया।

श्री िरेन्द्र मोदी जी, जो भारत के प्रिाि मंत्री हैं, उन्होंिे आते ही कहा धक सिसे पहले 

िुलेट ट्रेि मैं चलवाऊंरा और उस ट्रेि की शुरुआत अहमदािाद और मुम्िई के िीच होरी। इससे 

पहले आज तक यह काम क्यों िहीं धकया रया था? अि उस पर ियाि आिे लरे धक इससे इतिी 

राधड़या ं चल सकती हैं, इस पर 60,000 करोड़ रुपये िच्ग होंरे। आज अरर चीि, जापाि, 

अमरीका, जम्गिी इत्याधद देश प्ररधत के पथ पर हैं, धवकास की िारा से जुड़े हुए हैं, तो उसमें 

िहुत िड़ा योरदाि उिकी रेलव ेका है, उिकी रेल की रधत का है। 350 धकलो मीटर प्रधत घंटे 

की र्लतार से चलिे वाली उिकी ट्रेिें उन्हें उिके रतंव्य तक िहुत जल्दी पहंुचा देती हैं। 

आज पहले के िजट को ज़रा देधिए। आप रेल में जाते हैं, तो आपको लरता है  धक मैं 

अपिे पधरवार के पास जा रहा हंू, लेधकि वहा ंआपको रदंरी धदिे तो यात्रा करिे से पहले ही 

आपका मि िराि हो जाएरा। धजस भाव से आप आरे चलिे के धलए आए थे, आपका वह सारा 

मजा ही धकरधकरा हो जाएरा। लेधकि हमारी सरकार िे, एि.िी.ए. रवि्गमेंट िे, िरेन्द्र मोदी जी 
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की सरकार िे सिसे पहले क्या धकया? उन्होंिे सिसे पहले साफ-सफाई के धलए िजट के 

आंिटंि में 40 फीसदी की वृफद्ध की। 

मैं सदि को ितािा चाहंूरा, इसके पहले साफ-सफाई पर, आजादी के 67 सालों में इतिी 
वृफद्ध कभी िहीं हुई। पहली िार साफ-सफाई के धलए हमिे 40 फीसदी की वृफद्ध की है। स्टेशंस 

पर साफ-सफाई ििाये रििे के धलए कॉरपस फंि की व्यवस्था की रई है। प्रमुि स्टेशंस पर फूि 

कोट्ग स्थाधपत करिे की िात कही रई है। िाि-पाि सेवाओ ंकी रुणवत्ता व स्वच्छता में सुिार 
लािे के उदे्दश्य से प्रधतफष्ठत ्रिािंों द्वारा तैयार धकया हुआ भोजि उपलब्ि करािे की िात कही रई 

है।

रेलराधड़यों में जैधवक शौचालयों की िात भी की रई है। अभी एक चैिल िे धदिाया धक 

शौचालय के पािी के कैटचरर में आटा रूंिा जा रहा था। अि िताइए, याधत्रयों के साथ क्या-क्या 
धकया रया? कौि चैक कर रहा था? क्या व्यवस्था है, क्या मॉधिटचरर है? कोई व्यवस्था िहीं, 
लटू लो। अि तक लटूा ही रया है। इसधलए, रेलराधड़यों में जैधवक शौचालयों की पय्चाप्त सखं्या में 
वृफद्ध का प्रस्ताव हमारे रेल िजट में है। स्टेशंस और राधड़यों में प्रायोधरक तौर पर पीिे के पािी के 

धलए आर.ओ. की यधूिट लरािे का प्रस्ताव भी रिा रया है।

महोदय, इतिा ही िहीं धकया रया है। वल्ि्ग लेवल के स्टेशंस ििािे की िात धपछले समय 

दो िार हुई थी। एक ‘धवजि 2020’ ममता जी द्वारा लाया रया था और लाल ूजी द्वारा ‘वल्ि्ग फेम 

स्टेशंस’ की िात की रई थी। अि ‘वल्ि्ग फेम स्टेशि’ तो मुझे कहीं िहीं धदिा। हम लोर धदल्ली 
का स्टेशि देिते हैं या मुम्िई का स्टेशि देिते हैं, लेधकि कहीं िहीं धदिा। लेधकि हा,ं हमारे 
रेल िजट में कहा रया है, व्यवस्था की रई है धक हम स्टेशंस को रोद देंरे। स्टेशि को रोद लेिे 

और वहा ंपर िेहतर स्वच्छता और सफाई ििाए रििे के धलए प्रधतफष्ठत और इच्छुक सरकारी 
सरंठि, चैधरटेधिल ससं्थाओं और कॉरपोरेट घरािों को प्रोत्साधहत करिे का व्यापक एव ंदूरदश्दी 
कदम हमारे रेल िजट में उठािे की िात कही रई है। 

धमत्रो, हमारा घर, हमारा पधरवार और हमारी ससं्था एक धवत्तीय अिुशासि से चलती है। 
अरर हमारे पास इकोिॉमी की धिधसफप्लि िहीं होरी, यधद हमारे िजट की धिधसफप्लि िहीं होरी, 
तो हम घर िहीं चला सकते। धपछले पन्द्रह-िीस वष्षों में रेल िजट में धवत्तीय अिुशासि िाम की 
कोई चीज़ िहीं थी। इसधलए, हमारे रेल िजट में, एि.िी.ए.  के रेल िजट में धवत्तीय अिुशासि 

लािे के धलए भारतीय रेल धिरम के माध्यम से िाजार से उिार को घटाकर 11790 करोड़ रुपये 

तक लािे का प्रस्ताव रि रया है। आपिे तो 699 धलि धदया था, लेधकि हमारी सरकार िे तय 

धकया धक उिमें से कौि सी पधरयोजिाएं प्राथधमकता की हैं। तो 30 योजिाएं जो पहली 
प्राथधमकता की थीं, उिको मंजूर करते हुए हमिे कहा धक हम इस पर अपिा िजट देंरे। समय 

पर इिकी प्ररधत के धलए पय्चाप्त आवटंि सुधिफश्चत धकया रया है। पधरयोजिा के धिष्पादि में होिे 

वाली देरी और उससे िढ़ते लारत पर धियंत्रण के धलए रेलव ेिोि्ग स्तर पर ‘पधरयोजिा प्रिन्िि 

समूह’ की स्थापिा का भी प्रस्ताव रिा रया है। रेल इमारतों की छतों और भधूम का उपयोर कर 
पी.पी.पी. के माध्यम से मेरावाट सौर ऊज्चा के सजृि का भी प्रस्ताव रिा रया है।

इतिी िातें हमारे िजट में भी हैं। हमें िहुत सारे काम करिे हैं। तो रलत ससंािि की िात 

[श्री प्रभात झा]
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िहीं की रई है, हवाई फायर िहीं धकया रया है, हवािाजी िहीं की रई है। य.ूपी.ए. सरकार द्वारा 
प्रस्तुत पूव्गवत्दी रेल िजट में ससंािि जुटािे की िात कही पर भी िहीं कही जाती थी, लेधकि 

हमिे कहा है धक कोल किेफक्टधवटी से रेलों का यायातात िढ़ेरा और इससे लरभर 100  
धमधलयि टि की वृफद्ध होरी तथा धिजलीघरों तक तेजी से कोयला भी पहंुचाया जा सकेरा। हमिे 

स्टेशंस के सम्पूण्ग धवकास के िारे में कहा है। पी.पी.पी. के माध्यम से िव धवकधसत एयरपोट्स्ग की 
तज्ग पर धचफ्नित कुछ स्टेशंस का आिुधिकीकरण धकया जाएरा और सुि साििों की व्यवस्था 
कर उन्हें धवकधसत धकया जाएरा। रेलव ेलॉधजफस्टक एव ंधिजी धिवशे लॉधजफस्टक्स को आिुधिक 

करिे का प्रस्ताव है। यातायात के सचंालि के मौजूदा पैटि्ग में रेल प्रणाली में िहुत सी रेल 

राधड़या ंिाली भी चलती हैं, क्योंधक मौजूदा भाड़ा दरों में वापसी धदशा में यातायात प्राप्त िहीं 
होता है, इसधलए अधतधरक्त राजस्व जुटािे के धलए उधचत कीमत धिि्चारण पर इसे धवकधसत धकया 
जाएरा।

इतिा ही िहीं, हमिे कहा धक हम रेल में चलते हैं, हमारी दो धदि की यात्रा है, तो सूचिा 
प्रौद्योधरकी सिंिंी पहल भी की रई है। पाचं वष्षों के अन्दर भारतीय रेल काय्चालय कारज रधहत हो 
जाएंरे। हमारे रेल का सारा धसस्टम  without paper चलेरा। इसके धलए हमिे पाचं वष्ग का समय 

मारंा है। भारतीय रेल की भधूम सम्पफत्तयों की जी.आई.एस. मचैपर का धिजाइिेशि धकया जाएरा। 
25 लाि रुपये और उससे अधिक की लारत की िरीद के धलए ई-िरीद अधिवाय्ग कर दी रयी 
है। मतलि, कहीं घोटाला िहीं, कहीं कोई िात िहीं। आप आमिे-सामिे िात कधरए, पारदरशता 
की िात कधरए। अरर कोई टेंिचरर है, तो ई-माध्यम से ई-िरीद होरी। उसको अधिवाय्ग कर 
धदया रया है। चाल ूपधरयोजिा की फस्थधत ऑिलाइि उपलब्ि का दी रई है। चीि के धवकास का 
इधतहास पधढ़ए, 11 हजार धकलोमीटर में िुलेट ट्रेि चलती है और िुलेट ट्रेि के िाम पर हमारे 
यहा ंहल्ला शुरू हो रया। अभी पहली रेलराड़ी आररा और धदल्ली के िीच हाई स्पीि में चली। 
यह ट्रेि 160 धकलोमीटर प्रधत घंटे की स्पीि से चली। यह एक प्रयोर धकया रया और उसमें हम 

सफल हुए। हम रेल मंत्री जी को सदि के माध्यम से ििाई देिा चाहते हैं धक आपका पहला प्रयोर 

सफल हुआ है।

इसमें स्टॉपेज की व्यवस्था समाप्त करिे की िात कही रई। जहा ं चाहे रेल रुक रई, 
राजिािी हो, जि शताब्दी हो, सपूंण्ग क्राधंत हो, रुकिी िहीं चाधहए थी, लेधकि चुिाव आ रहे थे, 
वोट के चक्कर में यह हुआ। अि वोट के चक्कर में भारतीय रेल का समापि करिे का अधिकार  
आपको धकसिे धदया? ऐसा िहीं होिा चाधहए था और ऐसे रेलव ेस्टेशिों को जो धििा धकसी िीधत, 
धििा धकसी धसद्धातं से रेलव ेकी स्पीि पर रोक लराते हैं, स्पीि ्ेरिकर का काम करते हैं, उिको 
समाप्त करिे का जो धिण्गय धलया है, मैं उसके धलए रेल मंत्री जी को िहुत-िहुत ििाई देता हंू।

आप और आश्चय्ग करेंरे चीि, जापाि, जम्गिी, फ्रासं में जो रेलें चलती हैं, उिके प्रििंि, 
सचंालि आधद के धलए उन्होंिे िहुत सारी व्यवस्थाएं ििा कर रिी हैं। व ेएक्सपेधरमेंट करते रहते 

हैं। भारत में रेलव ेका कोई शोि ससं्थाि आज तक ििा ही िहीं है। धदमार ही िहीं है। साहि, 
हमारे यहा ंट्रेि चलेरी, हा,ं आओ, जल्दी आओ, तुम्हारे यहा ंसे चलेरी। धजसकी सत्ता है, उसकी 
ट्रेि ज्यादा चलेरी। हमारे रेल मंत्री जी िे िजट में इस िात का ध्याि रिा है धक कहा ंआज 

प्राथधमकता है और कहा ंरेलें देिी हैं। उन्होंिे भी 58  रेलें ियी दी हैं, लेधकि जहा ंआवश्यकता है, 
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वहा ं  देिे की िात हुई है। हमारी सरकार, एि.िी.ए. सरकार की रेलव े िजट में रेलव े

धवश्वधवद्यालय ििािे की एक स्वारत योग्य घोषणा हुई है। मैं ििाई देिा चाहता हंू धक इस 

धवश्वधवद्यालय के माध्यम से रेल की तकिीकी, शोि ससं्थाि आधद में प्ररधत होरी। चीि में अि 

तक धजतिा धवकास हुआ है, उसमें उि शोि ससं्थािों का िहुत िड़ा महत्व है। हमारे यहा ंइस 

तरह का कोई धवचार ही िहीं धकया रया। हम िई तकिीकी का इस्तेमाल करेंरे। तकिीकी की 
दौड़ में हम िहुत धपछड़े हुए हैं। आज भी िैरो रेज़  पर राधिया ंचलती हैं, वहॉं ्रिॉि रेज़ िहीं िि पाई  
है। इसके धलए अिेक जरह आंदोलि होते हैं, इसधलए आज हमें ्रिािं रेज पर तेजी  से चलिे 

वाली राधड़यों को दौड़ािा पड़ेरा। इसके धलए प्रधतिद्धता जताई रई है। उदाहरण के धलए हर वष्ग 
उत्तर भारत के िड़े इलाके में ट्रेिों पर कोहरे के असर से काम करिे की िात आती है, यह 

समस्या रेलव ेको घाटे की तरफ ले जाती है। धपछले तीि साल में रेलव ेको लरभर एक लाि 

करोड़ रुपए का घाटा हुआ है। यह कोहरे के कारण राड़ी लेट होिे के कारण हुआ है। उसको 
ठीक करिे की आवश्यकता है। अभी तक हमारे यहा ंयािी पूव्दोत्तर राज्यों की तरफ कोई ध्याि 

िहीं धदया रया है। पहली िार इस रेल िजट में पूव्दोत्तर राज्यों पर ध्याि धदया रया है। धवशेषकर 
इस तरफ का जो पूव्दोत्तर धहस्सा है, वहा ंदशकों से रेल सपंक्ग  टूट रया। यह धहस्सा दशकों से 

रेल सपंक्ग  से कटा हुआ है, क्योंधक इसके धलए प्रयास ही िहीं हुआ। जो भी वहा ंचुि कर आता है, 

या तो वह िोलता िहीं है और अरर वह िोलता है, तो उिकी कोई सुिता िहीं है। यहा ंरेल िजट 

में क्या होता है? कौि प्रभावी है? देश के प्रिाि मंत्री िे इि सारी िातों को ित्म धकया धक कोई 

प्रभावी िहीं, यात्री प्रभावी है। यात्री सिसे ज्यादा प्रभावी है। जहा ंआवश्यकता पहले है, वहा ंट्रेि 

चलेरी, धकसी के अिुमोदि से, धकसी की पैरवी से कोई रेलराड़ी िहीं चलेरी। यह जो आपिे काम 

का आिार ििाया, इसके धलए आप िहुत ििाई के पात्र हैं। देश को ति िहुत िुशी होरी, जि 

धदल्ली से एक हजार धकलोमीटर की दूरी पर फस्थत अहमदािाद और पटिा के िीच की दूरी पाचं 

घंटे से भी कम समय में पूरी हो सकेरी। समय की कीमत होती है और इस िजट में समय को 
सिसे िड़ा महत्व धदया है। जहा ंहम सात घंटे में पहंुचते है, यधद वहा ंहम ढाई घंटे में पहंुचते है, 
तो हमारा समय िचेरा और इस समय को देििा चाधहए। 

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIPPAN): Mr. Jha, 
your party has seven speakers.

श्री प्रभात झा : सर, कोई रेल िजट कैसा होता है, अच्छा होता है या िुरा होता है, उसका 

एक पैमािा अििार हुआ करता है। धजस धदि रेल िजट आया था, उसके दूसरे धदि हमिे 

अििार की हेिलाइन्स पढ़ी और उि अििार की हेिलाइन्स में ‘जिसत्ता’ िे धलिा था, 

‘आिुधिकता और र्लतार पर चलिे वाला रेल िजट’, ‘िवभारत टाइम्स’ िे धलिा था, ‘मोदी की 

मॉिि्ग एक्सपे्रस’, ‘राष्ट्रीय सहारा’ िे धलिा था, ‘एफ.िी.आई. से धमलेरी रधत और सुधविा’, 

‘दैधिक जाररण’ िे धलिा था, ‘मोदी की सुपर एक्सपे्रस’, ‘पजंाि केसरी’ िे धलिा था, ‘िुलेट 

होरी रौड़ा की रेलराड़ी’, ‘अमर उजाला’ िे धलिा था, ‘िुलेट ट्रैक पर मोदी रेल’, ‘िेशिल 

दुधिया’ िे धलिा था, ‘रेल िजट में सुरक्षा, सुधविा, स्पीि पर जोर’, ‘िया इंधिया’ िे धलिा था, 

‘रौड़ा िे चलायी तोहफों की रेल।’ इसी तरह िहुत सारे अििारों की हेिलाइन्स को मैं पढ़ सकता 

[श्री प्रभात झा]
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हंू। इससे भी धवपक्ष के लोरों को समझािा चाधहए, िुराई के धलए िुराई करिा, यह आवश्यक िहीं 

है। आप ठीक िुराई कधरए, आप रेल िजट की िूि िुराई कधरए, रेल िजट रेल प्रणाली को 
सुिारिा चाहता है। लेधकि िजट पर चच्चा में पॉधजधटविैस होिी चाधहए, सकारात्मक धवरोि होिा 
चाधहए। धदक्कत यह है धक रािीधतक धवरोि में हम जलते रहते हैं और सकारात्मक धवरोि करिे 

की हमारी आदत िहीं ििी है। कोई भी हो, सदि में सकारात्मक धवरोि होिा चाधहए। ये हैि 

लाइंस इस िात की रवाह हैं धक भारतीय रेल का वष्षों िाद जो िजट प्रस्तुत धकया रया है वह 

आम िारधरक का है और आम िारधरक का यह िजट हम सि के काम आया है। आधिरी िात 

कह कर मैं अपिी िात समाप्त करंूरा। देश के प्रिाि मंत्री िरेन्द्र मोदी जी िे जो इस िजट में 
कहा था, उसमें सारी िात आ जाती है। उन्होंिे कहा था धक ससंद में रेल िजट पेश होिे के िाद 

यह िजट इक्कीसवीं सदी का िजट है, यह िजट देश की जिता के धवकास को धवश्वास देरा। 
प्रिाि मंत्री िरेन्द्र मोदी जी िे कहा धक यह िजट पारदरशता और एकता को िढ़ावा देिे वाला 
िजट है। आजादी के िाद रेलव ेका धवकास िहीं हुआ और इस तरफ रभंीरता से ध्याि िहीं धदया 
रया। यह देश की जिता कहती है और उन्होंिे कहा धक अरर हमिे इस पर रभंीरता और 
ईमािदारी से ध्याि धदया होता तो आज देश की िात ही कुछ और होती, प्ररधत और धवकास का 
इधतहास कुछ और होता। देर-आयद-दुरुस्त आयद। यह िजट पहले हुई रलधतयों को दूर कर हमें 

धवकास के पथ पर आरे ले जाएरा। मोदी जी िे कहा धक पहले िजट टुकड़ों में पेश होता था और 
पहली िार सदािन्द जी िे और मिोज जी िे यह िजट एक समग्रता में पेश धकया है यह िजट 

पूरे देश के धलए है। इसमें सभी के्षत्रों पर िरािर ध्याि धदया रया है। पहले िजट धकसी एक के्षत्र 

के धलए होता था, लेधकि इस िार ऐसा िहीं है, हर के्षत्र पर ध्याि देकर रेल िजट प्रस्तुत धकया 
रया है। धमत्रों, काम िहुत करिा है। 60 महीिे मारें हैं देश से िरेन्द्र मोदी जी िे। अभी दो महीिे 

पूरे होिे को आए और यह रेल िजट इस िात का रवाह है धक प्ररधत के पथ पर भारत को ले 

जािे के धलए, धवश्व की पहली कतार में िड़ा करिे के धलए आिे वाले चार रेल िजट महत्वपूण्ग 
होंरे। अि यह कहा रया धक जि ये चले जाएंरे ति िुलेट चलेरी। िरेन्द्र मोदी जी प्रिाि मंत्री हैं, 
5 साल के धलए हैं, उिका एक-एक िजट हमको दस साल तक रिेरा और एक िहीं अिेक 

िुलेट ट्रेि भारत की पटधरयों पर दौड़ािे की सामथ्य्ग हम रिते हैं। दौड़ाएंरे। यह एक िजट प्रस्तुत 

करिे का मामला िहीं है। लेधकि हमारी िीयत पर कोई शक िहीं कर सकता। हम िीयत से साफ 

हैं। हमिे पैरवी के आिार पर िजट प्रस्तुत िहीं धकया। हमारे िजट में भारत की सवा सौ करोड़ 

जिता है। हमिे िजट में याधत्रयों की ओर ध्याि धदया है। इसधलए धजस ईमािदारी से यह िजट 

प्रस्तुत धकया रया है, मैं इसका समथ्गि करते हुए माििीय सदािन्द रौड़ा जी और मिोज जी को 
िहुत-िहुत ििाई देता हंू।

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Thank 
you. The Leader of the Opposition would speak tomorrow. Therefore, I am calling  
Shri Rajeev Shukla.

श्री िाजीव शुक्ल (महाराष्ट्र) : उपसभाध्यक्ष महोदय, रेल िजट पर चच्चा शुरू हुई है एक 

ह्लते के अंतराल के िाद। माििीय रेल मंत्री जी लरातार एक ह्लते तक सदि में आते रहे, िेचारे 
िठेै मुस्कराते रहे और उिको अवसर िहीं धमला, उिके अपिे साधथयों की वजह से। लेधकि आज 

चच्चा शुरू हुई, तो इस पर हम सि लोरों को रोशिी िालिी होरी। सदािन्द रौड़ा जी, सज्जि 
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व्यफक्त हैं लेधकि इिके साथ ऐसा हो जाता है धक इिकी शुरुआत ही रड़िड़ हो जाती है। जि 

िेचारे आते हैं तो आते ही इिको रेल का धकराया िढ़ािा पड़ता है। वह भी कोई छोटा-मोटा 
धकराया िहीं िढ़ािा पड़ता, साढ़े चौदह प्रधतशत धकराया िढ़ािा पड़ रहा है और माल भाड़ा भी 
िढ़ािा पड़ रहा है। कारण िताते हैं धक पुरािी सरकारी का प्रस्ताव था। पुरािी सरकार िे तो उसे 

लार ूिहीं धकया, कुछ सोच-समझकर लार ूिहीं धकया होरा। पुरािी सरकार िे साल भर पहले भी 
धजतिी जरूरत थी, उतिा ही पवि िसंल जी िे िढ़ाया था। उसके दो साल पहले भी क्या चुिाव 

थे? धपछले दस साल से सत्ता में हम थे, पहले साल, दूसरे साल, तीसरे साल, चौथे साल में क्या 
चुिाव थे? लेधकि एक िार भी धकराया िहीं िढ़ाया रया। ...(व्यवधान)... धवजय जी, आप वैसे ही 
त्रस्त हैं। आप तो उसमें िेवजह धिफें ि कर रहे हैं, आप तो हमारे साथ िोधलए ि। आप क्यों इसमें 
िार-िार परेशाि हो रहे हैं। उन्हें साढ़े 14 परसेंट धकराया िढ़ािा पड़ा और माल-भाड़ा भी िढ़ािा 
पड़ा। मान्यवर, आज फस्थधत यह है धक 94-95 परसेंट ऑपरेशिल एक्सपैंधिचर हो चुका है। मैं उि 

सि की वजहों पर िहीं जािा चाहता हंू, लेधकि जि मािव राव चसधिया जी रेल मंत्री थे, ति यह 

तकरीिि 74 परसेंट था। ति आपको रेलव े के मॉिि्चाइजेशि के धलए 26 परसेंट का मारजि 

धमलता था। आप िई स्कीम्स लार ू करिे के धलए 26 परसेंट तक एक्सपैंधिचर कर सकते थे। 
आपको याद होरा, उसी समय शताब्दी ट्रेि और तरह-तरह की तमाम योजिाएं लार ूकी रई थीं, 
लेधकि आज मुझे िहीं लरता धक शताब्दी के िाद कोई मशहूर ट्रेि चली हो धजसके िारे में लोर 

िात कर सकें । वह कंसेप्ट आया ही िहीं। अि उसमें मुफश्कल से 5 परसेंट जो िचता है, मुझे 

समझ िहीं आ रहा है धक उस 5 परसेंट में िुलेट ट्रेि कैसी चलेरी? यह धदवा स्वप्ि है और अरर 
आपिे िलेट ट्रेि चलाई भी तो उसके धलए िाहर से िि की व्यवस्था करिी पड़ेरी।

श्री प्रभात झा : यह सरकार कैसे आ रयी, यह भी आपको धदवा स्वप्ि लर रहा था।

श्री िाजीव शुक्ल : झा साहि, सरकार का आिा तो आपको भी मुफश्कल लर रहा था। 
सरकार तो धशवराज चसह भी मध्य प्रदेश में ले आए। आपके धवरोि के िावजूद ले आए। सरकारें 
तो आती-जाती रहती हैं। सरकार के आिे-जािे से क्या फक्ग  पड़ता है? यह तो लोकतंत्र है और 
लोकतंत्र में तो कभी आप इिर तो हम उिर िठैते हैं। यह तो अलर िात है।

मैं माििीय मंत्री जी से जाििा चाहंूरा धक व े िुलेट ट्रेि के धलए िि कहा ं से जुटाएंरे? 
अरर व ेकहते हैं धक हम पफब्लक प्राइवटे पाट्गिरधशप से लाएंरे, तो मैं देश का योजिा मंत्री रहा हंू 
और मैंिे योजिा आयोर में िठैकर देिा है धक पफब्लक प्राइवटे पाट्गिरधशप के ज्यादातर 
प्रोजेक्ट्स िहुत मुफश्कल में फंसे हुए हैं। तो मैं जाििा चाहंूरा धक वह पी.पी.पी. मॉिल में कहा,ं 
धकसके साथ धमलकर ििा रहे हैं? दूसरे इस िुलेट ट्रेि पर धकतिा एक्सपैंधिचर आएरा? धफर 
िुलेट ट्रेि धसफ्ग  एक रूट पर पॉयलेट के रूप में चलेरी या व ेकि तक देश में 10 जरहों से िुलेट 
ट्रेि चला पाएंरे? पहली चीज तो यह धक िुलेट ट्रेि का िच्ग कहा ंसे आएरा, िंिर दो वह धसफ्ग  
पॉयलेट प्रोजेक्ट के रूप में अहमदािाद तक चलकर रह जाएरी या वह देश के िाकी धहस्सों को 
भी धमलेरी? मैं एक और िात जाििा चाहंूरा धक इस ट्रेि की यात्रा पर धकतिा िच्ग आएरा? कुछ 
अििारों िे इस िारे में धलिा है धक िुलेट ट्रेि का धकराया हवाई जहाज के िरािर होरा। अि 
धिचले वर्ग को तो छोड़ ही दीधजए, मध्यम व उच्च मध्यम वर्ग तक के धलए उसका िच्ग दे पािा 
मुफश्कल होरा। ठीक है, पैसे वाले लोर उसमें चल पाएंरे, यह अच्छी िात है, मुझे उस में कोई 
एतराज िहीं है। अरर देश में कोई सुधविा आती है, तो जो उसका उपयोर करिा चाहे करे, 
लेधकि यह सुधविा क्या आम आदमी को मुहैया हो पाएरी या िहीं, इस िात को जाििा िहुत 
जरूरी है। तो आप 94-95 परसेंट ऑपरेशि एक्सपैंसेज को िीचे कैसे ले जा पाएंरे? इसका मंत्री 
जी िे क्या तरीका धिकाला है? 

[श्री राजीव शुक्ल]
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महोदय, यह िात िहुत समय से चल रही है धक रेलव ेके पास िहुत प्रॉपट्दी है। इस तरह 

का सकेंत भी आ रहा है धक उसके जधरए भी िि जुटािे की सरकार योजिा है। मैं जाििा चाहंूरा 
धक वह धकस तरह से हो पाएरा क्योंधक सरकारी सपंफत्त और सरकारी िि को िाहर िेचिा इतिा 
आसाि िहीं है। इस पर सि की धिराहें लरी हुई हैं और आपिे जो देश को ‘‘धििा घोटाले के हर 
चीज को घोटाला ििा देिा’’ वाला मॉिल धदिाया है, उसे हमिे भी सीि धलया है। हम भी कड़ी 
धिराह रिेंरे धक आप क्या कर रहे हैं, धकस तरफ आपका रुि है। हम वह भी देिेंरे धक आप 

धकस तरह से उसकी प्रधक्रया अपिाते हैं। इसमें कोई शक िहीं है धक रेलव ेके पास िहुत प्रॉपट्दी है 

धजसका िेस्ट यधूटलाइजेशि धकया जाता है। मुझे एक िात याद है धक जि लीिर ऑफ द हाउस, 
जि लीिर ऑफ अपोजीशि थे तो उस समय उन्होंिे ममता ििज्दी के िजट की िहुत आलोचिा 
की थी। उसकी आलोचिा के दौराि उन्होंिे कहा था धक रेलव ेपर िच्ग कर रही हैं। She has 
brought a budget in which she is spending money on everything other than Railways. 
वह स्कूल भी िोल रही हैं, अस्पताल भी ििा रही हैं, ऐसा कह के उन्होंिे उसे काफी ridicule 
धकया था। इस िजट में भी हम तमाम ऐसी चीजें देि रहे हैं, जो रेलव ेसे धिल्कुल अलर हैं। आप 

उिको धकतिी प्राथधमकता दे रहे हैं? क्या उस िि को िायवट्ग िहीं धकया जा सकता? क्या 
उसके जधरए ऑपरेशिल एक्सपेंसेज िीचे िहीं लाए जा सकते हैं? अरर व ेिीचे  आएं, तो रेलव े

का काम काफी िढ़ाया जा सकता है। कल मैं िाहर रया था, मैंिे रेलव ेस्टेशि पर जो देिा, 
माििीय मंत्री जी आपके ध्याि देिे की चीज है। आप िहुत अच्छे आदमी हैं, मुस्कराते रहते हैं, 
इसधलए रेलव ेअधिकारी भी आपको लाइटली ले रहे हैं, कम से कम 70 परसेंट ट्रेिें लेट थीं, चॉक 

से िोि्ग पर धलिा हुआ था। यह जो पकं्चुएल्टी की िात है, इस पर आप ध्याि दीधजए। रेलव ेकी 
पकं्चुएल्टी रड़िड़ हो रई है, जो मेंटेि की जािी चाधहए। मैं िहीं कहता धक यरूोप की तरह 11 
िज कर 30 सेकें ि पर ट्रेि आएरी, तो 11 िजकर 30 सेकें ि पर आए, ि आए, लेधकि 11 िजे की 
जरह साढ़े 11 िजे तो आ जाए, सवा 11 िजे तो आ जाए। इतिा आप कम से कम कर दीधजए। 
इस पकं्चुएल्टी पर भी आपको िंिा चलािे की जरूरत है और िहुत सख्ती से चलािे की जरूरत 

है। 

उपसभापधत जी, माल भाड़ा  जो है, वह हमारे धलए िहुत  इम्पोट्टेंट चीज है। माल भाड़े के रास्ते   
में जो सिसे मुफश्कल चीजें आती हैं, व ेहैं ट्रैक्स और लोचिर फैधसधलटीज़। लोचिर फैधसधलटीज के 

धलए देश में कुछ प्लेटफॉम्स्ग ऐसे हैं, धजिका धवस्तारीकरण धकया रया था, क्योंधक एक िार में 
ट्रेि पूरी की पूरी लोि होिी चाधहए। कई प्लेटफॉम्स्ग पर तो सुधविा दी रई धक एक धदि में आप 

करीि छह से आठ घंटे में एक ट्रेि को लोि कर सकते हैं, अरर ट्रेि पूरी प्लेटफॉम्ग में रहे, यािी 
प्लेटफॉम्ग इतिा िड़ा हो। इससे आपका टाइम िचता है, वरिा आपको दो धकश्तों में ट्रेि को लोि 

करिा पड़ता है।  उसकी वजह से काफी टाइम जाया होता है। तो यह फैधसधलटी, प्लेटफाम्ग 
िढ़ाकर, आप  कहा-ंकहा ं दे रहे हैं, ताधक लोचिर  फैधसधलटी को आप िढ़ा सकें ? दूसरा, जो 
कोचेज का साइज है, हमारे यहा ं तमाम कोचेज का साइज अभी भी आिा है। अरर हम इि 

कोचेज की रहराई िढ़ा दें, उिको ऊपर कर दें, तो लोचिर क्षमता िढ़ेरी। रेलव ेमें यह मॉिल 

धपछले पाचं-सात साल से लार ू हुआ था. जो अभी चल रहा है धक तमाम जरहों पर जो िए 

कोचेज हैं, उिकी रहराई िढ़ाकर उिमें ज्यादा माल भेजा जा सके। जि कोचेज ज्यादा माल ले 

जा सकें रे, तो धफर आपका िच्चा भी िचेरा और ज्यादा से ज्यादा रुड्ज को आप िाहर भेज 

सकें रे। तो जो िए कोचेज आप ििाएंरे, उिकी रहराई धकतिी होरी? उससे उिमें माल कैरीइंर 

कैपेधसटी धकतिी िढ़ा सकें रे? कि तक इसे करेंरे? इस तरफ भी रोशिी िालें, क्योंधक यह िहुत 

जरूरी है।
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उपसभाध्यक्ष जी, पैसेंजस्ग के प्वाइंट ऑफ व्य ूसे मैं यह कहिा चाहंूरा धक रेलव ेका िािा 
िहुत ही िराि है। इस एक ही मामले में पूरी राष्ट्रीय एकता िजर आती है, क्योंधक कश्मीर से 

लेकर कन्याकुमारी तक सभी रेलव ेस्टेशन्स पर आपको घधटया िािा और घधटया चाय धमलेरी, 
उसके स्वाद में कोई अंतर िहीं होता। इसे आप हर जरह उठाकर देि लीधजए, आपको एक की 
स्वाद धमलेरा। तो इस मामले को भी आप थोड़ा सा देधिए। आपिे फूि कोट्स्ग की िात जरूर 
कही है, लेधकि फूि कोट्स्ग का वही पैसेंजस्ग फायदा उठा सकते हैं, धजिकी ट्रेन्स लेट हो या जो 
पहले स्टेशंस पहंुच जाएं। व ेलोर तो वहा ंजाकर िठै कर िा सकते हैं, या धफर जो  उिके  साथ 
छोड़िे आते हैं, क्योंधक हमारे यहा ं प्रचलि है धक दो जािे वाले होते हैं तो पाचं छोड़िे आते हैं, तो व े
सात लोर फूि कोट्स्ग में जाकर िठैकर िा सकते हैं, लेधकि जो प्लेटफाम्ग पर राड़ी के धिब्िे में 
िठेै हैं, उिके धलए क्या है? अरर राड़ी स्टेशि पर पाचं धमिट के धलए रुकती है, तो राड़ी का 
पैसेंजर उठकर िाहर जो ठेले वाला होता है या िोमचे वाला होता है, उससे वह सामाि लेता है, 
जो सिसे रड़िड़ होता है। क्या आप ऐसी प्रथा िदं करेंरे? आज़ाद साहि उिको क्या िोलते हैं, 
जो ये ठेले पर िािा वरैरह रिकर िेचते हैं, रेलव ेमें उिके धलए कोई टेक्िीकल वि्ग होता है। 
मंत्री जी, आप उि लोरों के िािे को इम्प्रूव कराइए, भले ही उिकी कीमत थोड़ी िढ़ा दें। जो  
लोर धिब्िे में िठेै रहते हैं, व ेजल्दी से उतरकर उिसे समाि  ले सकते हैं। रेलव ेका पािी, धजसकी 
िात उस धदि िात कही रई, धिल्कुल सही िात है धक रेलव ेके िािे की क्वाधलटी पर भी आपको 
ध्याि देिा पड़ेरा धक रेलव ेमील की क्वाधलटी कैसी है? ट्रेि के अंदर जो धमलिे वाला िािा है, 
मैंिे सुिा है धक वहा ं िािा धजस पािी से ििाया जाता है, वह पािी वहीं  के िल से लेकर 
इस्तेमाल धकया जाता है और कंटेधमिेटेि वाटर होता है। जो रम्ग िािा है, उससे तो िकै्टेधरया से 

िच जाएंरे, लेधकि जो ठंिा िािा होता है वह तमाम याधत्रयों को हण्ड्रेि परसेंट फूि पॉयजचिर 

कर देरा। इसधलए रेलव ेके अंदर जो पैंट्री सरवस है, उिमें िािा धकस पािी से ििता है, इस 

ओर भी आपको ध्याि देिे की जरूरत है। 

अि मैं आपकी मदद भी करंूरा, क्योंधक ऐसा तो िहीं है धक इस रेलव ेिजट की आलोचिा 
करिे से हम सत्ता में आ जाएंरे। आप तो पाचं साल के धलए आए हैं, इसधलए हमें कुछ पॉधजधटव 

सजेशंस भी देिे चाधहए। अभी जो वैरि के िारे में या दूसरे सजेशंस धदए हैं, इसके अलावा आपके 

पास रेवने्य ूका िहुत िड़ा जधरया है, धजसका आप इस्तेमाल कर सकते हैं, उसका फायदा ले 

सकते हैं। आजकल एिवट्चाइचजर का युर है और आपके पास रेलव ेमें इतिी ट्रेन्स हैं और सभी के 

धिब्िे िाहर से िाली होते हैं। आप एक पूरा धिपाट्गमेंट िोल कर उि धिब्िों का इस्तेमाल कर 
सकते हैं। इस देश में जि लोर होरिग्ज पर अरिों रुपए िच्ग करते हैं, तो रेलव ेसे िधढ़या कोई 

होरिर िहीं होती है। अरर रेलव े का आप इस ढंर से इस्तेमाल करेंरे, जैसे कई जरहों पर, 
लोकल ट्रेिों में आप इस चीज का इस्तेमाल कर रहे हैं, जैसे धदल्ली में, मुम्िई में, लेधकि अरर 
उसी चीज को आप ऑल इंधिया लेिल पर करें, तो काफी पैसा एड्वट्चाइचजर के जधरए आप रेलवे 

में कलेक्ट कर सकते हैं। यह आपका एक अच्छा रेवने्य ूमॉिल हो सकता है। 

महोदय, कई जरह आपको शटल सरवस चलािे की जरूरत है। वह शटल सरवस चलाकर 
भी आप काफी पैसा कमा सकते हैं, जैसे यहा ं से धकसी को वृदंावि जािा हो, तो उसके धलए 

िहुत मुफश्कल है धक वह ट्रेि से वृदंावि िहीं जा सकता। उसको हमेशा रोि से मथुरा-वृदंावि 

[श्री राजीव शुक्ल]
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जािा पड़ेरा। आप इस प्रकार के छोटे-छोटे रूट आइिेंधटफाई कीधजए, जैसे चेन्िई-धतरुपधत है। 
अरर आप एक-एक घंटे पर चेन्िई-धतरुपधत के धलए सुपरफास्ट ट्रेि चलाएं, जो सवा घंटे में 
पहंुचा दे, तो चेन्िई से कोई िाय रोि िहीं जाएरा, सि उसी ट्रेि में िठैेंरे और वहा ंहोकर आ 

जाएंरे। तो चेन्िई-धतरुपधत हुआ, जयपुर-अजमेर हुआ, यहा ंसे मथुरा या वृदंावि हुआ। वृदंावि के 

प्लेटफॉम्ग को आप थोड़ा सा ठीक करा सकते हैं। अरर धदल्ली-वृदंावि एक-एक घंटे की शटल 

ट्रेि चले, तो िहुत लोर उससे जािा पसदं करेंरे। इसी तरह से तमाम ऐसे महत्वपूण्ग स्थाि हैं, 
जहा ंऐसी छोटी शटल ट्रेिों का आप धकतिा भी धकराया रिें, लोर देिे के धलए तैयार होंरे। इस 

सिसे आपका रेवने्य ूजिरेट हो सकता है। मेरे और भी सुझाव हैं, लेधकि व े सुझाव मैं आपको 
धलिकर भेज दंूरा। अभी, क्योंधक अचािक आदेश हुआ धक तुरंत िोलो, तो मुझे एक धमिट के 

िोधटस पर िोलिा पड़ रहा है। इसधलए धजतिा मुझे याद था, मैंिे िोल धदया, िाकी सारे सुझाव 

आपको िाद में धभजवा दंूरा, िहुत-िहुत िन्यवाद।

श्री अवताि ससह किीमपुिी (उत्तर प्रदेश) : उपसभाध्यक्ष महोदय, आपिे मुझे रेल िजट पर 
िोलिे का मौका धदया, इसके धलए मैं आपके प्रधत आभार व्यक्त करता हंू। िास तौर से मैं अपिी 
पाट्दी की िेता, आदरणीय िहि कुमारी मायावती जी का तहेधदल से शुधक्रया अदा करता हंू, 
धजन्होंिे मुझे इस महत्वपूण्ग सब्जेक्ट पर अपिी पाट्दी की तरफ से िोलिे का मौका धदया।

महोदय, रेल, देश का सिसे िड़ा यातायात का सािि है। हम सि जािते हैं धक करीि 2.3 
करोड़ यात्री प्रधतधदि इसके माध्यम से सफर करते हैं, यात्रा करते हैं, और करीि पौिे 3 धमधलयि 

टि माल की ढुलाई इससे होती है। इसकी इम्पॉट्टेंस को समझते हुए 1924 में रेल के धलए अलर 

से िजट ििािे का प्राविाि शुरू हुआ, ताधक इसकी जो अहधमयत है, सजंीदरी हैं, रभंीरता है 

और जो इसका ऑब्जेफक्टव है, उसको पूरा धकया जाए और देश की तरक्की में, देश की उन्िधत 

में इसका महत्वपूण्ग योरदाि हो सके। महोदय, िई सरकार आई है और िई सरकार के, िए 

रेलव ेधमधिस्टर का यह पहला रेल िजट है, इसके धलए हम उिको ििाई देते हैं। महोदय, इस 

रेल िजट को हमिे और देश की जिता िे भी देिा है। रभंीरता से इसका अध्ययि भी धकया है 

धक धपछली सरकार के िजट में और इस सरकार के िजट में अंतर क्या है। देििे से पता चलता 
है धक दोिों सरकारों का िजट एक जैसा ही है। एक परंपरा सी धिभाई है और इसमें कुछ िहुत 

ज्यादा िजर िहीं आ रहा है। महोदय, जि एि.िी.ए. की सरकार ििी, हमारे िए प्रिाि मंत्री, 
आदरणीय श्री िरेन्द्र मोदी की लीिरधशप में, तो देश की जिता को िहुत उम्मीदें थी। जिता यह 

सोच रही थी धक आजादी के िाद जो आज तक हमारी तकदीर  िहीं िदली  शायद एक मौका 
धमलेरा, उस  तकदीर को देश की तस्वीर को िदलिे का। जि आपिे यह िजट पेश धकया तो 
लोरों को जो सपिे धदिाए रए थे, व ेसि सपिे आपके इस िजट के पेश करिे के िाद चकिाचूर 
हो रए, उसमें कुछ भी िया िज़र िहीं आया। जो िज़र आया, वह यह था धक देश का रेलव ेका 
जो ढ़ाचंा अंगे्रज तैयार करके देकर रए थे, आजादी के िाद हम कोई िहुत ज्यादा आरे प्ररधत 

उसमें िहीं कर पाए। अभी भी यहा ंिार-िार चाइिा की चच्चा होती है धक चाइिा िे इतिे हजार 
धकलोमीटर तक िुलेट ट्रेि चला दी और वह हमारे िॉि्गर तक ट्रेि लािे में लरा हुआ है, लेधकि 

हम अंगे्रजों द्वारा ििाए रए उस ढाचें की भी मरम्मत िहीं कर पाए हैं, जो व ेहमारे धलए ििाकर 
छोड़ रए। आप िार-िार िता रहे हैं धक रेलव ेकी लाइिों की हालत िड़ी जज्गर हो चुकी है। वष्ग 
2014-15 के िजट में जो आंकड़े आपिे िताए हैं, उसमें िताया है धक 1,64,374 करोड़ का आपिे 
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प्रपोजल रिा है। आपिे यह भी िताया धक 1,49,176 करोड़ का एक्सपेंधिचर है, जो होिा है। 
आपके पास करीि 15,198 करोड़ रुपए का सरप्लस है। आरे की जो योजिाएं आपिे ििािी हैं, 
उिके धलए तकरीिि 15 हजार करोड़ रुपए आपके पास मौजूद हैं। अि सोचिे की िात यह है धक 

िजट में आपिे जो िहुत िड़े-िड़े सपिे धदिाए हैं, उिको आप 15 हजार करोड़ से कैसे पूरा 
करेंरे? सिसे पहले हमारे सामिे जो सवाल है, वह यह है धक जो हमारी िेधसक िीड्स हैं, जो 
जरूरतें हैं, जि हम उि जरूरतों को पूरा कर लें, ति हमें और आरे िढ़िे के िारे में सोचिा 
चाधहए। पहला सवाल से्लटी का है। हमारे देश में रेलव ेमें सिसे पहले यह प्राविाि करिे की 
जरूरत है धक हमारी जो ट्रेिें चलें, व ेसुरधक्षत चलें। जो यात्री जि्दी करें, व ेअपिे िेस्टीिेशि पर 
सेफ पहंुचें। हमारे पास जो आंकड़े हैं, अरर हम ज्यादा पीछे की तरफ ि भी जाएं, धपछले पाचं 

साल का अरर हम टोटल करें तो इि पाचं सालों में 735 एक्सीिेंट्स रेलव ेके हुए हैं। अरर हम 

इसका एवरेज धिकालें, तो यह सामिे आता है धक रेलव े धिपाट्गमेंट में हर पाचंवें धदि एक 

एक्सीिेंट हो रहा है और करीि 1500 लोर मरे हैं तथा 2500 के करीि घायल हुए हैं। यह से्लटी 
का जो सेरमेंट है, यह रेल धिपाट्गमेंट के धलए और देश के धलए िहुत चचता का धवषय है। इससे 

हम कैसे उिर पाएंरे क्योधक धपछले पाचं साल में 32,000 लाि का आरथक िुकसाि हमें इससे 

हुआ है और 5,663 लाि का रेलव ेपथ िुकसाि हुआ है। इससे हम कैसे उिर पाएंरे? यह सिसे 

िड़ा सवाल हमारे सामिे है और िए रेल मंत्री साहि के सामिे यह एक िड़ा चैलेंज भी है धक 

इसको चैलेंज के तौर पर स्वीकार करके हम इससे रेलव ेको कैसे उिार सकें , कैसे धिकाल सकें  
क्योंधक अरर हम सारी िाकाधमयों को य.ूपी.ए. के ऊपर िाल देंरे और धपछले तीस साल की चच्चा 

करके, धक तीस साल में रेलव ेका सत्यािाश हुआ है....। उसमें छह साल भारतीय जिता पाट्दी 
भी रही, उसको भलू जाते हैं। इस िरिादी में आपका भी योरदाि रहा है। इसधलए हमें एक-दूसरे 
पर िुक्ताचीिी करिे के िजाय सजंीदरी से सोचिा है धक ऐसी िुरी पधरफस्थधतयों से इस धिपाट्गमेंट 

को कैसे िाहर धिकालें। रेलव े में जो 40 प्रधतशत दुघ्गटिाएं हो रही हैं, व े रेलव े फाटक पर 
चौकीदार िहीं होिे के कारण हो रही हैं। इसके धलए धकतिा िजट चाधहए, इसे आप कैलकुलेट 

कर सकते हैं। अरर आप रेलव े फाटकों पर चौकीदार प्रोवाइि कर दें, तो 40 प्रधतशत तक 

दुघ्गटिाओं को कंट्रोल कर सकते हैं और यह िड़ी उपलफब्ि हो सकती है। जो 735 दुघ्गटिाएं हुई 

हैं, उिमें 291 दुघ्गटिाएं रेलव े कम्गचाधरयों की भलू के कारण हुई हैं। हमें रेलव े के स्टाफ को 
िदलती हुई पधरफस्थधतयों के मुताधिक एजुकेट करिे की जरूरत है, उिको लेटेस्ट इफक्वपमेंट्स 

यजू करिे के धलए मोधटवटे करिे की जरूरत है, उिके अंदर फस्कल धक्रएट करिे की जरूरत है। 
अभी हमिे देिा, आपिे इसे िड़ा सेधल्ेरिट धकया, जम्मू से कटरा के धलए प्रिाि मंत्री एक ट्रेि 

शुरू करके आए हैं, लेधकि कुछ धदिों के िाद वह ट्रेि सुरंर में फंस रई। अि आप कहेंरे धक 

सुरंर में तो य.ूपी.ए. के कारण फंसी है और उद्घाटि हमारे कारण हुआ  है। इसके धलए 

धरस्पाधंसधिधलटी तो दोिों को लेिी पड़ेरी। फरीद साहि िे कहा, 

"फरीदा जे तू अकधल लतीफु काले धलिु ि लेि।।
आपिड़े धररीवाि मधह धसरु िींवा कधर देिु।।"

जिता िे आपको कुछ करिे का मौका धदया है। इन्होंिे काले लेि धलिे हैं और आप भी 
काले लेि धलिेंरे, तो अंतर क्या होरा? आप धजम्मेदाधरयों को एक दूसरे के ऊपर ि िाले। 
सेधल्ेरिट  आप  करें और सफोकेशि इिको हो, तो इसके िारे में सोचिा पड़ेरा। अभी आपकी एक 
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ट्रेि आ रही थी, उसे आिंद धवहार स्टेशि पर जािा था, वह िई धदल्ली स्टेशि पर पहंुच रई। 
यह तो अच्छा हुआ धक उस वक्त और कोई ट्रेि उस ट्रैक पर िहीं थी अन्यथा कोई िड़ा हादसा हो 

सकता था से्लटी के इश्य ूपर हमारा आपको सजेशि है धक इस पर िहुत ज्यादा ध्याि देिे की 
जरूरत है।

आपिे यह िताया धक हम दुधिया के िरािर अपिी ट्रेि को ले जायेंरे। आपकी इस सोच का 
हम सि स्वारत करते हैं, लेधकि पजंािी में एक कहावत है, इसको आप शायद धहन्दी में भी 
समझ जाएं धक ‘पल्ले िहीं िेला, करदी मेला-मेला।’ अि मैं इसका धहन्दी में तजु्गमा करके िताता 
हंू धक जेि में पैसा िहीं है, पॉकेट में एक भी पैसा िहीं है और कह रही है धक मैंिे मेले को जािा 
है, मेले को जािा है। आपकी पाकेट में क्या है? आपकी पाकेट में तो 15 हजार करोड़ रुपये हैं। 

िेल मंत्री (श्री डी.वी. सदानन्द रौड़ा) : उन्होंिे पूरा िाली धकया।

श्री अवताि ससह किीमपुिी : इन्होंिे िाली धकया। यही तो मैं कह रहा हंू धक िजािा िाली 
करिे में छह साल का योरदाि आपका भी है। लेधकि ‘पल्ले िहीं िेला’, जेि में एक िया पैसा 
िहीं है और मेले में जािे की तैयारी है। िुलेट ट्रेि चलािी है, 60 हजार करोड़ रुपये का प्रपोजल 

है और दुधिया को धदिािा है धक मुल्क िहुत मजितू हो रया है, लेधकि पॉकेट में 15 हजार 
करोड़ रुपया है, आप इतिा पैसा कहा ंसे लाओरे, कैसे आयेरा? 

आप यात्री धकराया िढ़ाकर जिता से तो ले ही रहे हैं, लेधकि आपके जो ऑि रोइंर 

प्रोजेक्ट्स हैं, आपिे कहा है धक तीस सालों में 674 प्रोजेक्ट्स सैंक्शि हुआ हैं। उिमें 317 
प्रोजेक्ट्स कम्पलीट हुए हैं और 357 पेंचिर पड़े हुए हैं। इिके धलए आप कह रहे हैं धक 1,82,000 
करोड़ रुपए चाधहए। यह पैसा कहा ंसे आएरा? चाधहए तो, 60,000 करोड़ और 1,82,000 करोड़, 
धफर जो ऑि रोइंर प्रोजेक्ट्स हैं, जो िए प्रोजेक्ट्स हैं, उिके धलए पाचं लाि करोड़ और दस 

सालों में आपका हर साल पचास हजार करोड़ का प्रपोजल  भी है। आपके शब्द िड़े अच्छे हैं, 
लेधकि कई िार शब्दों के अिुकूल कम्ग िहीं होते हैं। हमें कम्षों पर सदेंह है धक आपकी थ्योरी 
पै्रफक्टस में कैसे िदलेरी? इस िारे में आप से देश की जिता जाििा चाहती है। जो धसक्योधरटी 
है, हमारा उसके िारे में क्या आप से यह कहिा है धक रेलव ेमें िहुत घटिाएं होती हैं, स्िैचचर 

की, जेि काटिे की और थ्र्ैलट की तथा और भी कई तरह की घटिाएं होती हैं। इसधलए 

धसक्योधरटी के पक्ष को भी िहुत ज्यादा मजितू करिे की जरूरत है। इसके धलए हमारी आपसे यह 

राय है धक जो आपिे चार हजार मधहला पुधलसकरमयों का प्रपोजल रिा है, हमें उसमें और 
िढ़ोतरी करिी चाधहए।

आपिे कहा है धक हम कुछ स्टेशिों को वल्ि्ग क्लास ििाएंरे। यह िात हर िजट में कही 
जाती है धक हम स्टेशिों को वल्ि्ग क्लास ििाएंरे। वल्ि्ग क्लास की िेधफिेशि क्या है, आप अपिे 

िेिर मुल्कों की वल्ि्ग क्लास के िारे में सोचेंरे या धवकधसत मुल्कों के स्टेशिों की िेधफिेशि 

करेंरे, तो हमें इसके िारे में मालमू िहीं है। आज जो वल्ि्ग क्लास स्टेशि ििािे के िारे में सोच 

रहे हैं, आप उसको पी.पी.पी. मॉिल के जधरए करिे की सोच रहे हैं। हम आप से यह जाििा 
चाहते हैं धक जि स्टेशिों का पी.पी.पी. मॉिल के तहत धवकास करेंरे, तो वहा ंजो एस.सी., 
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एस.टी. या ओ.िी.सी. के कम्गचारी हैं, धजस आरक्षण को िािा साहि भीमराव अम्िेिकर जी िे 

िहुत सघंष्ग के िाद हाधसल धकया था, तो उि लोरों का स्टेटस क्या होरा? क्या व ेलोर पहले की 

तरह अपिी ड्यूटी धिभाते रहेंरे, क्या उिकी कोई अिदेिी तो िहीं होरी?...(व्यवधान)...प्लेटफाम्ग 
धटकट पचास रुपए का होरा, जैसे एयरपोट्ग पर चाय का कप 250 रुपए का है, शायद ऐसे ही 
रेलव ेस्टेशि पर भी होरा। प्राइम धमधिस्टर साहि कह रहे थे धक मैं ओ.िी.सी. का हंू। उन्होंिे 

अपिे चुिाव प्रचार के दौराि यह प्रचार धकया था। ...(व्यवधान)... और अधत धपछड़ा या धपछड़ा 
तथा यह भी कहा धक मैं चाय िेचिे वाला भी हंू। आपिे इस िजट में चाय िेचिे वालों का कोई 

ध्याि िहीं रिा है। मैंिे पूरा िजट पढ़ा है, मुझे उसमें चाय िेचिे वालों के धलए एक भी शब्द िहीं 
धमला है। मैं कहता हंू धक िजट में कम से कम चाय िेचिे वालों की अिदेिी िहीं होिी चाधहए 

थी। जि आप स्टेशिों का धिजीकरण करेंरे, तो ति चाय िेचिे वाले का क्या स्टेटस रहेरा, हम 

इसके िारे में जाििा चाहते हैं। मैं आप से यह उम्मीद करंूरा धक जो एस.सी.,एस.टी. के 

इम्पलॉयीज़ हैं, उिके धहतों का आप जरूर ध्याि रिेंरे। आपिे जो िड़े-िड़े सपिे धदिाए हैं, 
उिके धलए पैसा कहा ंसे आएरा? आपिे इसके धलए FDI की िात कही है और पी.पी.पी. की िात 

कही है। आपिे पी.पी.पी. मॉिल भी िताया है। मैंिे आपसे पहले भी कहा है धक िॉ. अम्िेिकर 
साहेि के अिथक जतिों से इस देश के सधंविाि में आरक्षण का प्राविाि शाधमल हुआ था, 
इसधलए हमारी आपसे अपील है धक इसको ध्याि में रिा जाए। आप एफ.िी.आई. या पी.पी.पी. 
में से कोई भी मॉिल लाएं, लेधकि यह ध्याि में रिें धक उसमें जो ठेकेदारी धसस्टम हो जाता है, 
जो तिख्वाह है, पे है, वह वक्ग स्ग को िहुत कम दी जाती है। मेरा अिुरोि है धक पी.पी.पी. में 
एम्प्लॉयज का एक्सप्लॉएटेशि करिे की इजाजत ि दी जाए। दूसरा, यह सुधिफश्चत धकया जाए 

धक जि पी.पी.पी. मॉिल लार ूहोरा, तो सधंविाि में आरक्षण का जो प्राविाि है, उसको सेफराि्ग 
और प्रोटेक्शि िरािर धमलेरा। आप धजसके साथ भी पी.पी.पी. मॉिल लार ूकरिे का एग्रीमेंट 

साइि करें, उसके साथ धलधित में कधमटमेंट धलया जाए धक वह आरक्षण की पॉधलसी को हमारे 
सधंविाि की भाविाओ ंके अकॉरिरली फॉलो करेरा, इफम्प्लमेंट करेरा और उसका वॉयलेशि िहीं 
होरा। आप यह सुधिफश्चत करिे की कृपा जरूर करें।

सत्ता में आते ही आपके हाथों से जो अन्याय हुआ है, वह अिुधचत है। उसका कारण कुछ भी 

हो, लेधकि जिता को यह िताया रया था धक जि आप सरकार िदलेंरे और िई िी.जे.पी. 
सरकार को मौका धमलेरा, तो अच्छे धदि आ जाएंरे। जिता िे आपके ऊपर भरोसा धकया, 
इसधलए आपको वोट धदया। जिता िे अच्छे धदिों के ऊपर भरोसा धकया, लेधकि जि अच्छे धदिों 
की िात चली तो अच्छे धदि आपके द्वारा इस तरह से िताए रए धक अि कड़वी दवाई पीिी 
पड़ेरी, तभी अच्छे धदि आएंरे। अि कड़वी दवाई शुरू हो रई है, लेधकि आपिे यह पहले िहीं 
िताया था धक कड़वी दवाई पीिे से अच्छे धदि आएंरे। आपिे कड़वी दवाई से अच्छे धदि शुरू 

धकए हैं। आपिे 14.2 परसेंट यात्री धकराया और 6.5 परसेंट माल भाड़े का धकराया िढ़ा धदया। हम 

आपसे देश की जिता की ओर से और अपिी पाट्दी की ओर से यह अपील करते हैं धक कम से 

कम इसमें से कड़वी दवाई धिकालो और अच्छे धदिों के वादे पूरा करते हुए इस िढ़ाए हुए रेल 

यात्री धकराये और माल भाड़े के धकराये को अपिे भाषण के अंत में वापस ले लो। हम आपका िहुत 

आभार प्रकट करेंरे। इससे आपको ज्यादा पैसा िहीं धमल रहा है। आपको िये प्रोजेक्ट्स के धलए 

10 लाि करोड़ रुपये और िुलेट ट्रेि के धलए 60 हजार करोड़ रुपये चाधहए, जिधक धकराया 
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िढ़ािे से धसफ्ग  8 हजार करोड़ रुपये आ रहे हैं। इस 8 हजार करोड़ से आपका काम चलिे वाला 
िहीं है। आप इसके ऊपर पुिरवचार करिे की कृपा करें। जो और भी अिेकों आवश्यक कदम 

उठािे की जरूरत है, मैं उिकी तरफ आपका ध्याि िींचिा चाहंूरा। हम कई िार ट्रेि में जाते हैं, 
तो देिते है धक धजस ट्रेि में अिाउंसमेंट का प्रोधवजि होता है, वहा ंपर अिाउंसमेंट की जाती है 

धक कोच िंिर सो एंि सो में एक यात्री रभंीर रूप से िीमार है, यधद कोई िॉक्टर हमारी आवाज 

को सुिता हो तो उस कोच में पहंुच जाए। धजस ट्रेि में अिाउंसमेंट की व्यवस्था िहीं होती है, 
वहा ंपर यात्री की कोई सुििे वाला िहीं होता है। इसधलए हमारा आपको यह सजेशि है धक आप 

कम से कम ऐसा प्राविाि करें धक हर ट्रेि में मेल और फीमेल िॉक्टर का इंतजाम करें। वहा ं

केवल िॉक्टर ही ि हो, िफल्क उसके साथ फस्ट्ग-एि का इंतजाम भी हो। यधद उसके पास दवाई 

का धिब्िा ि हो, दवाई ही ि हो तो इसका कोई फायदा िहीं है। उिके पास मेल और फीमेल 

िॉक्टस्ग हों, ताधक यधद धकसी ट्रेि में इमरजेंसी में आवश्यकता पड़े तो उसकी व्यवस्था हो सके। 

कई िार ट्रेि में चार-पाचं धदि का सफर होता है, इसधलए यधद उसमें फस्ट्ग-एि का इंतजाम 

होरा, तो अच्छा होरा। इसके अलावा आप जो रेल को घाटे से उिारिे के धलए सोच रहे हैं, उस 

पर हमारी राय है धक आप िये धकराये िढ़ािे की िजाय यह सोचें धक हम कहा ं से इम्प्रूव कर 

सकते हैं। जैसे इलेफक्ट्रधफकेशि का इश्य ूहै। आपकी वि-थि्ग लाइि का इलेफक्ट्रधफकेशि हुआ है 

और अभी 66 परसेंट पेंचिर है। आपको हमारी यह राय है धक आप कृपया इसके ऊपर ध्याि दें, 

क्योंधक आपिे कहा है धक जि-जि िीजल का रेट िढ़ेरा, ति-ति हम 6 महीिे में यात्री धकराए 

और माल ढुलाई के धकराए को धरव्य ूकरते रहेंरे। अि आपको हर महीिे िीलर का रेट तो िढ़ािा 

ही है, यह तो आपिे तय कर धलया है। इसका मतलि यह है धक आप साल में दो िार धकराया भी 

िढ़ाएंरे। इसधलए आप कृपया इलेफक्ट्रधफकेशि के िारे में सोचिे की कृपा करें।

सफाई के िारे में धकसी िे धलिा है धक India is an open toilet. शायद उसिे हमारे धकसी 

स्टेशि को देिा होरा, इसधलए ऐसा कोई कंमेंट धकया होरा। इसधलए अरर इसका सुिार हो 

सके, तो अच्छा होरा। जो सफाई कम्गचारी हैं, उिको लेटेस्ट इफक्वपमेंट्स धदए जाएं। हम उिकी 

सुरक्षा का भी ख्याल रिें धक उिको इंफेक्शि से कैसे िचािा है।

इसके अलावा, जो ट्रेन्स लेट हो जाती हैं, उिमें याधत्रयों का क्या कसूर होता है? याधत्रयों 

के रहिे के धलए कोई सुधविा िहीं होती है। जैसे कोई ्ललाइट लेट हो जाती है, तो एयरलाइंस 

वाले याधत्रयों को होटल में रिते हैं, उिके िािे-पीिे का प्रििं करते हैं, जि तक धक वह ्ललाइट 

दोिारा ि जाए। क्या आप कोई ऐसी व्यवस्था करिे के िारे में सोचेंरे? आपको ऐसी व्यवस्था 

करिी चाधहए, क्योंधक इसमें रलती रेलव ेकी होती है। अरर इसके कारण यात्री परेशाि हो, तो 

उिको ठहरािे की, उिके िािे-पीिे की व्यवस्था का इंतजाम आपको करिा चाधहए।

(उपसभाध्यक्ष (डा. सत्यनािायण जरटया) पीठासीि हुए)

ट्रेन्स लेट होिे के िारे में मैंिे आपकी जो धरपोट्ग पढ़ी है, उसमें आपिे िताया है, धक 80 

प्रधतशत ट्रेन्स ऑि टाइम आती हैं। इसका मतलि यह हुआ धक अरर कोई ट्रेि 10 िजे पहंुचिी है, 

तो उस टाइम में सारी ट्रेन्स 20 प्रधतशत लेट चलती हैं या 80 प्रधतशत ट्रेन्स टाइम से चलती हैं। 

अि तो जो शताब्दी ट्रेि है, वह भी लेट हो जाती है। मैं अमृतसर-धदल्ली शताब्दी से धपछली रात 
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आया, वह भी पौिा घंटा लेट थी। जिता िड़ी परेशाि थी। ऐसा ही लििऊ में भी हुआ। मुझे 

िताया रया धक वैशाली एक्सपे्रस भी लेट थी।

मैं आपसे यह कहिा चाहता हंू धक आमदिी िढ़ािे के धलए रेल का माल भाड़ा, रेल की 
माल ढुलाई इम्पॉट्टेंट है। आपकी ट्रेन्स 25 धकलोमीटर प्रधत घंटे की स्पीि से चलती हैं। एक ट्रक 

कोलकाता से िई धदल्ली दो धदि में आ जाता है, जिधक आपकी मालराड़ी पाचं धदि में आती है, 
तो कौि आपकी ट्रेि से माल भेजेरा? व्यापारी कभी िहीं चाहेरा धक उसका माल पाचं धदि रास्ते 

में भटकता रहे। धफर उसमें चोरी भी होती है। इसधलए हमें इसके िारे में भी सोचिे की जरूरत है। 
आप 30 परसेंट माल की ढुलाई करते हैं, जिधक चीि और अमेधरका हमसे ििल माल की ढुलाई 

करते हैं। इसके ऊपर उिकी रेलव े का इंफ्रास्ट्रक्चर मजितू है। अरर आप चीि का मुकािला 
करिा चाहते हैं, तो आपको रेल के माल भाड़े के सेग्मेंट को मजितू करिा होरा, रेलव ेलाइि का 
दोहरीकरण करिा होरा और माल ढुलाई की िढ़ोतरी करिी होरी। इिमें जो कधमया ंहैं, उिको 
हमें दूर करिा होरा। धटकटों में जो ब्लैक होता है, उसको रोकिा होरा। रेलव ेके जो धिब्िे हैं, जो 
कोचेज हैं, उिको हम एड्वट्चाइजमेंट के धलए यजू कर सकते हैं। इसके धलए कोई अच्छा प्लाि 

सोचा जा सकता है। रेलव ेकी जमीि के ऊपर जो कब्जा है, लैंि माधफया धजसे कब्जाए िठैा है, 
उसको छुड़वाएं, उसको िेवलप करें और उससे रेलव ेकी आमदिी को िढ़ाएं, ताधक आपको आरे 

और धकराया िढ़ािे के िारे में ि सोचिा पड़े। 

महोदय, अि मैं आपको कुछ सजेशंस देिा चाहता हंू। इस िार आपको यहा ंतक लािे में 
उत्तर प्रदेश का िहुत िड़ा रोल रहा है, धजसके कारण आप यहा ंिठेै हैं। आपके टोटल एम.पीज. 
का एक-चौथाई धहस्सा अकेले उत्तर प्रदेश से है, लेधकि आपिे उसके साथ ज्यादती की है, 
भेदभाव धकया है। धपछली सरकार के िजट में उत्तर प्रदेश के धलए 2,728 करोड़ रुपए का 
प्रपोजल था, जिधक इस िार 2,037 करोड़ रुपए का प्रपोजल है। हमारी आपसे अपील है धक आप 

इसको िढ़ािे की कृपा करें। आप उत्तर प्रदेश में धजला मुख्यालय हापुड़ से ग्राम सराविी, धकठौर 
होते हुए हफस्तिापुर तक रेल चलािे की व्यवस्था करिे की कृपा करें। साथ ही, मेरठ से टपरी 
(सहारिपुर) तक दोहरी रेलव ेलाइि की व्यवस्था एव ंिौचदंी एक्सपे्रस में सहारिपुर तक एसी 
फस्ट्ग कोच लरवािे की कृपा करें। िजट में धहमाचल प्रदेश और पजंाि में रेलव ेलाइि िढ़ािे की 
कोई व्यवस्था िहीं की रई है। वहा ंिई रेलव ेलाइि की िहुत जरूरत है, इसके धलए आप कोई 

सव्दे करवािे की कृपा करें।

भचटिा-िई धदल्ली शताब्दी एक्सपे्रस का जो प्रपोजल रिा रया है, उसके धलए हम आपके 

शुक्ररुज़ार हैं, लेधकि धफरोज़पुर  धिल्कुल पाधकस्ताि के िाि्गर पर है। जि भी देश पर कोई सकंट 
आता है, तो धफरोजपुर की जिता देश के धलए सिसे पहले िड़ी हो जाती है। अरर भचटिा-िई 

धदल्ली शताब्दी एक्सपे्रस को आप धफरोज़पुर तक के जाएं, तो वहा ं की जिता आपकी िड़ी 
शुक्ररुजार होरी। 

इसके अलावा आप धफरोज़पुर और अमृतसर को रेलव े लाइि से जोड़िे की कृपा करें। 
धहमाचल प्रदेश की तरफ जािे वाली धकसी ट्रेि में एसी-I कोच िहीं है। आपिे धहमाचल प्रदेश को 
जो चलक धदया है, उसमें से धकसी भी ट्रेि में भी एसी-I कोच िहीं है। हमारी आपसे मारं है धक 

आप धहमाचल प्रदेश के धलए एसी-I कोच जरूर लरवािे की कृपा करें। 

धहमाचल प्रदेश में सेि का फल िहुत होता है। वहा ं टूधरस्ट प्वाइंट्स भी हैं। धशमला है, 
कुल्ल-ूमिाली है, िलहौजी है, अरर आप इि प्वाइंट्स को रेलव ेलाइि से जोड़िे की कृपा करें, 

[श्री अवतार चसह करीमपुरी]
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तो वहा ंसे आपको यात्री भी धमलेंरे और माल भाड़ा भी धमलेरा, क्योंधक वहा ंसे आपको िड़े पैमािे 

पर सेि का फल धमल सकता है। 

वाराणसी में श्री रुरु रधवदास की जा जन्म हुआ था। व ेअपिे जीवि में पजंाि के चरण रंरा 
श्री िुरालरढ़ साहेि, तहसील रढ़शंकर, धजला होधशयारपुर में भाईचारे का पैराम देिे के धलए 

रए थे। अरर आप कृपा करें, तो चरण रंरा श्री िुरालरढ़ साहेि से श्री रुरु रधवदास जी के जन्म 

स्थाि, वाराणसी को ट्रेि के साथ जोड़ धदया जाए। यह वहा ंकी जिता की धिमािं है। अरर आप 

इस पर आरे िढ़ते हैं, तो हम आपके िड़े शुक्ररुजार रहेंरे।

फरवाड़ा, होधशयारपुर, रढ़शंकर, श्री आिंदपुर साहेि स्टेशिों को अपगे्रि करिे के धलए 

हमारी रुज़ाधरश है। फरवाड़ा में तो अरर रात में धिजली चली जाए, तो वहा ंस्टेशि पर धिल्कुल 

अंिेरा हो जाता है। लाइट की वहा ंकोई भी वैकफल्पक व्यवस्था िहीं है। वहा ंकई एयरकंिीशंि 

वचेटर रूम भी िहीं है। इसके िारे में भी आप धवचार करिे की कृपा करें। 

मुरादािाद से हधरद्वार, सहारिपुर तथा मुरादािाद से धदल्ली रेलव े लाइि पर ओवरध्रिज 

ििवािे के धलए य.ूपी. सरकार द्वारा पहले से ही प्रपोज़ल आ चुका है, धजस पर 82 करोड़ का 
एक्सपेंधिचर होिा है। हम आपसे अिुरोि करते हैं धक जिधहत में रेल धवभार द्वारा मुरादािाद 

(उत्तर प्रदेश)-सोधिक पुर ओवर ध्रिज योजिा पूरी करिे के धलए प्रस्ताधवत ििराधश उपलब्ि 

करािे की व्यवस्था की जाए। 

मऊ एक इंिफस्ट्रयल धिफस्ट्रक्ट है, जहा ं हजारों िुिकर कपड़े का कारोिार करते हैं। मैं 
आपसे अिुरोि करता हंू धक आजमरढ़ एक्सपे्रस, धजसे आपिे आजमरढ़ से एल.टी.टी. तक 

चलािे की घोषणा की है, उस ट्रेि को आजमरढ़ के स्थाि पर मऊ से एल.टी.टी. तक चलाए 

जािे की व्यवस्था करिे की कृपा करें। इससे वहा ंके िुिकरों और वहा ंकी इंिस्ट्री को िहुत लाभ 

धमल सकता है, साथ ही साथ रेलव ेको भी इससे िहुत लाभ हो सकता है।

मऊ टरमिल पर िच्ग होिे वाली जो राधश है, उसे आप और िढ़ािे की कृपा करें।

उपसभाध्यक्ष (डा. सत्यनािाण जरटया) : अवतार चसह जी, आपका समय पूरा हो रया है।

श्री अवताि ससह किीमपुिी : सर, अभी दो धमिट िाकी हैं, हम धिल्कुल अिुशासि में रहेंरे, 
इसके धलए आपको कहिा िहीं पड़ेरा। 

महोदय, अभी हमिे जो िातें आपके सामिे रिी हैं, कृपया उि पर आप ध्याि दें। आपिे जो 
िजट धदया, हमिे कोधशश की है धक िेवजह इसकी आलोचिा ि करके, इस पर कुछ कंस्ट्रफक्टव 

थॉट आपके सामिे रिा जाए। हम आपसे यही उम्मीद करते हैं धक हमिे जो सुझाव धदए हैं, उि 

पर आप जरूर धवचार करेंरे। रेलव ेको हम धकस तरह से सम्पूण्ग तौर पर वल्ि्ग क्लास ििा सकते 

हैं, उसके धलए जो प्रायोधरटी सेरमेंट्स हैं, अभी हमिे व ेआपको िताए हैं। इिके ऊपर आप जरूर 
ध्याि देंरे और इि पर आरे िढ़िे की कृपा करेंरे, ऐसी उम्मीद रिते हुए मैं आपको िन्यवाद 

करता हंू। जय-भीम, जय-भारत।

श्री िाम नाथ ठाकुि (धिहार) : महोदय, आपिे मुझे रेल िजट पर िोलिे का जो मौका धदया 
है, इसके धलए मैं आसि के प्रधत कृतज्ञता ज्ञाधपत करता हंू। महोदय, जिता दल (य.ू) के मेरे 
जैसे एक सािारण काय्गकत्चा को धिहार के तत्कालीि मुख्य मंत्री भाई िीधतश कुमार जी और 
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राष्ट्रीय अध्यक्ष श्री शरद यादव जी िे ससंद के सदि से उच्च सदि में भेजिे का काम धकया है, 
इसधलए मैं उिके प्रधत भी कृतज्ञता ज्ञाधपत करता हंू। 

महोदय, रेल िजट में िहुत से सपिों और िहुत अच्छे कामों के िारे में मीधिया के माध्यम 

से और रेल िजट पढ़िे से मुझे ज्ञात हुआ। मुझे मोहिदास करमचदं रािंी जी की एक िात याद 

आ रही है। जि व ेदधक्षण अफ्रीका से अपिे आन्दोलि की सफलता पाकर धहन्दुस्ताि की िरती 
पर आए, तो मोहिदास करमचदं रािंी जी िे अपिे रुरु रोिले जी से पूछा–रुरुदेव, दधक्षण 

अफ्रीका में हमिे जो सफलता पाई है, तो धहन्दुस्ताि रुलाम है, इसकी रुलामी को दूर करिे के 

धलए आप मुझे कुछ उपाय िताएं धक मैं क्या करंू? उिके रुरु रोिले जी िे पूछा - मोहिदास, 
क्या तुम धहन्दुस्ताि के भरूोल को जािते हो, धहन्दुस्ताि की समस्या को जािते हो? मोहिदास 

करमचदं रािंी जी िे कहा – िहीं, रुरुदेव। मैं धहन्दुस्ताि के भरूोल को िहीं जािता। मैं धहन्दुस्ताि 

की समस्या को िहीं जािता। रोिले जी िे कहा–पहले तुम धहन्दुस्ताि के भरूोल को जािों, घूमो 
और यहा ंकी समस्याओं को जािो। मोहिदास करमचदं रािंी जी धहन्दुस्ताि के भरूोल को जाििे 

के धलए, धहन्दुस्ताि की समस्या को जाििे के धलए चले। उन्होंिे ट्रेि से अपिी यात्रा शुरू की। 
कहीं िदी धकिारे वह ट्रेि रुकी। मोहिदास करमचदं रािंी जी को प्यास लरी, तो व ेट्रेि से उतरे 
और िदी धकिारे रये। व ेचुल्ल ूमें पािी भर कर उसे अपिे मुि के िजदीक लाए। िदी के सामिे 

वाले धकिारे पर  एक अििंरी औरत थी, जो आिे वस्त्र िारण धकए हुए थी, उससे अपिे ति को 
ढके हुए थी और आिे वस्त्र को साफ कर रही थी। मोहिदास करमचदं रािंी जी की िजर उस 

अििंरी मधहला पर पड़ी। उस समय मोहिदास करमचदं रािंी जी िोती और कुरता पहिते थे 

तथा एक िड़ा रमछा अपिे कंिे पर रिते थे। उन्होंिे कंिे पर रिे उस रमछे को िदी की िार में 
छोड़ धदया। वह रमछा िहते-िहते उस अििंरी मधहला के िजदीक पहंुचा। उस अििंरी मधहला 
िे उस रमछे को उठाया और उससे अपिे ति को ढका। वहीं से रािंी जी लौटे और धिण्गय धकया 
धक इस देश की जो जिसखं्या है, इस देश की जो समस्या है, इस देश में कपड़े के धजतिे 

कारिािे हैं और धजतिे कपड़े ििते हैं, तो देश की जिसखं्या के आिार पर एक आदमी के 

धहस्से में धजतिे कपड़े आते हैं, उतिे ही कपड़े मैं आज से िारण करंूरा और उन्होंिे वह िारण 

धकया।

मैंिे अपिी िात की शुरुआत इस कहािी से इसीधलए की, क्योंधक रेल मंत्री जी, आपिे जो 
रेल िजट पेश धकया है, उसमे ररीि के धलए, मजदूर के धलए, शोधषत के धलए, पीधड़त के धलए 

या लाधंछत के धलए कोई प्राविाि िहीं धमला है। मैं कहिा चाहता हंू धक भारतीय जिता पाट्दी के 

िेताओ ंिे यह कह कर श्री िरेन्द्र मोदी जी के िारे में प्रचार धकया धक व ेएक चाय िेचिे वाले हैं। 
ठीक है, व ेचाय िेचिे वाले हैं। अभी िसपा के साथी िे कहा धक चाय वेंिर के िारे में आपके 

िजट में क्या है, कुली के िारे में आपके िजट में क्या है, 13 लाि कम्गचाधरयों के िारे में आपके 

िजट में क्या है? पूव्ग रेल मंत्री िे जो 17 हजार करोड़ रुपए से्लटी के धलए रिा, उसके िारे में 
आपके िजट में क्या है? मैं िहीं देि पा रहा हंू धक इस िजट में जो उपाय होिे चाधहए थे, उि 

उपायों पर आपका ध्याि रया है। रेल मंत्री जी, आपिे कहा धक हम िुलेट ट्रेि चलाएंरे, लेधकि 

इसको चलािे के धलए आपिे क्या उपाय धकया है? आप धकस आिार पर िुलेट ट्रेि चलाएंरे? 

क्या आपके रेलव ेट्रैक उस तरह के हैं, धजस पर इतिी र्लतार से ट्रेिें चल सकती हैं? मैं िहीं 
जािता धक आपके रेल का जो रि-रिाव है, उससे आपका काम चलेरा। रेलव ेमें रेल कम्गचाधरयों 

[श्री राम िाथ ठाकुर]
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की अभी हड़ताल चल रही है। रेल की सफाई िहीं हो रही है। रेल देर से चल रही है। रेल पर 
कोई धिररािी िहीं है। आपके ऑधफसर और आपके कम्गचारी रेल पर कोई ध्याि िहीं दे रहे हैं, 
इसधलए हम आपसे धिवदेि करिा चाहते हैं, हम आपसे धिवदेि करिा चाहते हैं धक आप इि 

छोटी-छोटी िातों पर ध्याि दें।

छठे दशक के उत्तराि्ग में एक कधव थे िूधमल, उन्होंिे चुिौतीपूण्ग लहजे में कहा था धक एक 

आदमी रोटी िेलता है, दूसरा आदमी रोटी िाता है, तीसरा आदमी ि रोटी िेलता है और ि रोटी 
िाता है, वह रोटी देिता है, उससे िेलता है। िूधमल की कही हुई इि िातों पर आपिे कोई 

ध्याि िहीं धदया है। रेल के िारे में धजि समस्याओं की तरफ आपका ध्याि िहीं रया है, आपकी 
िजर िहीं रई है, आपिे रौर िहीं धकया है, इि चीजों पर आपको ध्याि देिा होरा।

हमिे आपको पत्र धलिा था, आपसे धिवदेि धकया था धक धजि महापुरुषों, स्वतंत्रता 
सेिाधियों िे देश की आजादी के धलए काम धकया, उिमें से एक िुदीराम िोस हैं, धजन्होंिे 

मुज्लफरपुर के कोट्ग में जिरल िायर पर िम फें किे का काम धकया था। उस िुदीराम िोस के 

िाम पर ििे िुदीराम िोस पूसा स्टेशि को आदश्ग स्टेशि घोधषत धकया जाए। आपिे उस पर 
कोई ध्याि िहीं धदया। आपिे जवाि धदया धक वह ‘‘सी’’ क्लास का स्टेशि है, इसधलए उसको 
आदश्ग स्टेशि िहीं ििाया जा सकता है। आपके जो मूलभतू धसद्धातं हैं, धजिसे आपिे िाम कमािे 

का काम धकया है, जिता िे आपको वोट देिे का काम धकया है, उि मतदाताओ ंके साथ आपिे 

धिलवाड़ करिे का काम धकया है। इस िजट में धिरीह, ररीि, वाधंछत लोरों के िारे में जो 
सोचिा चाधहए था, धवचार करिा चाधहए था, उस पर आपिे धवचार करिे का काम िहीं धकया है। 

हम आपसे धिवदेि करिा चाहते हैं धक सात पूव्ग रेल मंधत्रयों िे धजि पधरयोजिाओं का 
धशलान्यास धकया, उन्होंिे जो 368 योजिाएं लार ूकी थीं, उि योजिाओं पर आपिे ध्याि िहीं 
धदया। आधिर व ेभी तो रेल मंत्री थे। आप भी एक ि एक धदि पूव्ग मंत्री हो जाएंरे, आप जो 
घोषणा करेंरे, उसकी पूरत होिी चाधहए। रेल िजट, जो धहन्दुस्ताि का आिे से अधिक िजट है, 
उसमें उि वजहों पर आपका ध्याि जािा चाधहए, इसधलए हम आपसे धिवदेि करिा चाहते हैं धक 

पूव्ग रेल मंधत्रयों िे धजि 368 योजिाओं का धशलान्यास करिे का काम धकया था, धजि योजिाओं 
की घोषणा की थी, उि योजिाओं के िारे में आपके िजट में कोई धदशा धिद्देश िहीं है। इसधलए 

हम चाहते हैं धक आप पूव्ग रेल मंधत्रयों की योजिाओं को ध्याि में रििे का काम करें। रेल की 
से्लटी के िारे में आपके िजट में कुछ िहीं है। से्लटी के िारे में आपको सोचिा चाधहए। धजतिे 

एक्सीिेंट हो रहे हैं, धकस कारण से हो रहे हैं ...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनािायण जरटया) : राम िाथ जी, आपका समय पूरा हो रहा है।

डा. अरनल कुमाि साहनी (धिहार) : यह इिकी मेिि स्पीच है।

उपसभाध्यक्ष (डा. सत्यनािायण जरटया) : दो स्पीकर और हैं आपकी पाट्दी की तरफ से।

श्री िाम नाथ ठाकुि : मैं अिुशासि धप्रय आदमी हंू, मैं आपकी िातों पर ध्याि दे रहा हंू। मैं 
िस दो धमिट में अपिी िात समाप्त करिा चाहता हंू।

रेल मंत्री जी, मैं आपसे धिवदेि करिा चाहता हंू धक समस्तीपुर धिधवजि के दरभरंा में 



[RAJYA SABHA]488 The Budget (Railways),  2014-15 & Govt. Bills

दोहरीकरण का सव्दे िीस सालों से चल रहा है। स्वर्दीय लधलत िारायण धमश्र जी िे इसका 
एिाउंसमेंट धकया था। आज तक उसके दोहरकरण का सव्दे पूरा िहीं हुआ है। मैं आपसे धिवदेि 

करिा चाहता हंू धक समस्तीपुर से दरभरंा का दोहरीकरण धकया जाए। इसके अलावा जहा ंतक 

याधत्रयों के वचेटर धटकटों की समस्या है, जो धटकट कटाता है और उिका वचेटर रहता है, उसके 

धलए आपकी तरफ से िजट में कोई िीधतरत स्पष्टता िहीं है। वचेटर धटकटारथयों के धलए कम से 

कम आप िठैिे की जरह का तो प्रििं कधरए। जि उिका कन्फम्देशि होरा तो व ेअपिे धिब्िे में 
चले जाएंरे, िहीं तो उिके धलए धसचटर अरेंजमेंट रहिा चाधहए। इस सि सवालों पर धवचार करते 

हुए आसि की तरफ से िठैिे का आदेश हुआ है, इसधलए आपसे धिवदेि करिा चाहता हंू: 

‘जर पधरन्दा है, वार मत करिा,
पिाह मारं रहा है, धशकार मत करिा।

इन्हीं चदं शब्दों के साथ मैं अपिी िात ित्म करता हंू।   

SHRI T. RATHINAVEL (Tamil Nadu):* Hon’ble Vice Chairman Sir, Hon’ble Chief 
Minister of Tamil Nadu, the everlasting General Secretary of our party, the goddess of 
our heart Dr. Puratchithalaivi Amma has welcomed the special features of the Budget 
(Railways) 2014-2015. She has categorically explained her views with regard to the steps 
to	be	taken	by	the	incumbent	Government.	Hon’ble	Amma’s	views	reflect	the	views	of	
the people of this country. In the recently held Sixteenth General Election for Lok Sabha, 
our party. Under the Leadership of Hon’ble Amma contested at 39 constituencies without 
any alliance and had won in 37 constituencies. This is a milestone in the history of the 
politics of Tamil Nadu.

The result of the Parliamentary elections how that our Party, All India Anna Dravida 
Munnetra Kazhagam (AIADMK), had experienced an evolutionary growth, after our 
Puratchithalaivi Amma had accepted the charge of leading the party. Our Party has started 
functioning as the third largest party in Parliament. No political movement in the history 
of Tamil Nadu had achieved this success by contesting alone without any alliance party. 
This is a possible mainly because of the leadership of our Hon’ble Purtachithalaivi Amma. 
The  people of Tamil Nadu have given us this victory. I am an ardent disciple of our 
Hon’ble Puratchithalaivi Amma. In this August House, I would like to record my views 
with regard to the Budget (Railways) 2014-2015, as an ardent disciple of our Hon’ble 
Puratchithalaivi Amma.

The Indian Railways play an important role in the economic development of the 
country.	The	previous	Congress	led	coalition	Government	had	mismanaged	the	finances	
of this Ministry. Therefore this vital ministry was pushed to a deteriorating situation. 

* English translation of the original speech made in Tamil.

[श्री राम िाथ ठाकुर]
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During the tenure of the United Progressive Aliance, that is during the last decade, 99 
New Line projects worth Rs. 60,000 crore was sanctioned out of which only a few projects 
are complete till date. The present Railway Budget has not been presented in that way. 
The new Government at the Centre has announced many schemes with farsightedness. 
The allocation of Rs.65,445 crore for plan expenditure is unprecedented in the Indian 
Railways. The Diamond Quadrilateral High Speed Rail Network and introduction of high 
speech bullet trains will be a game changer in terms of providing a backbone for the 
country’s transport infrastructure. The high speed bullet train should be next brought to 
Chennai,	which	closely	followed	Mumbai	in	the	first	introduction	of	railways	services	in	
the country in the 1850s. I request that a new bullet train has to be introduced in Tamil 
Nadu that will run from Chennai to Kanyakumari via Tiruchirapalli and Madurai.

It is announced that a separate freight terminal will be established throughout the 
country	for	enhancing	freight	traffic.	This	initiative	will	make	the	Indian	Railways	the	
largest freight carrier in the world. There is no doubt about it. 31% of the total freight 
traffic	in	India	takes	place	through	the	Indian	Railways.	The	Railways	receives	maximum	
revenue	 through	 freight	 traffic	 only.	A	 number	 of	 measures	 have	 been	 announced	 to	
improve the freight performance. I hope these measures will enhance the coal movement 
which would ease the coal availability position in thermal power generation stations in 
Tamil Nadu.

More than 2 crore and 30 lakh passengers travel through the Railways everyday. 
This budget has given preference to the passenger amenities. Passengers can have a happy 
and peaceful journey only when the journey is safe. It is announced that 4,000 women 
constables will be recruited for ensuring women’s safety. It is a welcome measure. In 
crowded trains passengers have to stand at the doorsteps and they have to lose their life if 
they fall from the train due to stampede. The initiative to introduce Automatic door closing 
will avoid such accidents. Many measures are announced for environmental protection. 
Importance is given to increase the number of bio-toilets. The initiative to ensure Safety 
Standards to match international practices and setting up of  Simulation Center to study 
causes of accidents is a welcome initiative.

Steps	 to	 introduce	Wi-fi	services	at	 railway	stations	 in	Chennai,	Trichy,	Madurai	
and Coimbatore, Provision of E-ticket reservation to more than one lakh simultaneous 
users,	 provision	 of	 railway	 reservation	 tickets	 at	 post	 offices,	 Provision	 to	 order	 food	
through SMS, setting up of a Railway University for technical and non-technical studies, 
are some of the initiatives that deserve appreciation.

Crores of physically challenged people are living in our country. Train journey is 
the best journey they can undertake. No Measures are announced for creating on obstacle 
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less	situation	to	them.	I	request	the	Government	to	provide	many	amenities	and	benefits	
for the journey of physically challenged people.

Five new trains are announced for Tamil Nadu including two premium and two 
express trains. Many measures are announced to encourage Rail Tourism, like introduction 
of Eco-Tourism, Education Tourism and Pilgrimage Tourism, like introduction of Eco-
Tourism, Education Tourism and Pilgrimage Tourism. A special tourist train from 
Rameshwaram covering pilgrim and tourist places like Bengaluru, Chennai, Ayodhya, 
Varanasi and Haridwar, is announced. These are welcome initiatives.

Trichy is an industrial city. It is a historical city of heritage and spirituality. Our 
temple town Sri Rangam is called, ‘Vaikundam of Earth’. I request you to run a pilgrimage 
tourist train from Sri Rangam to Triupathi via Tiruvannamalai. There was a direct train 
from Trichy to Bengaluru earlier. That service has to be resumed. Many schemes that are 
announced in the past are still pending. Proper fund has to be allocated to implement all 
those schemes.

Rs. 1,785 crore is allocated for construction of Road-over Bridges and Road-under 
bridges. Pichaandarkovil Railway Station is nearby Sri Rangam. It is situated in the route 
that runs between Trichy and Villupuram. This is a fast growing region. There are around 
10,000 houses on both sides of the railways tracks. More than 20,000 people are residing 
there. If they have to commute between one place to another place, they have to take a 
roundabout	way	by	covering	a	distance	of	four	kilometers.	This	causes	difficulty	to	school	
going students, working mothers, and to the labourers who work at factories. Therefore, 
I	request	you	to	construct	a	subway	beneath	this	railway	track,	for	benefiting	this	people.	
At Kallagam in Lalgudi taluk, there are many cement factories. Whenever, gate is closed 
at	Railway	Level	Crossing,	there	is	traffic	jam,	in	order	to	decongest	the	traffic	here,	a	
Road-over bridge has to be constructed at Kallagam.

Similarly one more Road-over bridge at Railway Level Crossing No. 225 at Kaatur 
in Lalgudi and a Road-under-bridge at Railway Level Crossing No.223 on the way to 
Pudhukudi, have to be constructed. A town called Manapparai is situated between Trichy 
and Dindigul. Construction work for a Road-over bridge is completed at Manapparai. But, 
some other construction work is being done by the Railways. Delay in completion of this 
construction	work	has	caused	traffic	congestion.	Therefore,	the	authorities	concerned	had	
to take necessary steps to complete this construction work as expeditiously as possible.

Next, I would like to speak about stoppages. Chennai Madurai Vaigai Express that 
passes through Srirangam has to be stopped at Srirangam. Chennai Guruvayur Express has 

[Shri T.  Rathinavel]
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to be stopped at Lalgudi. Nellai Trichy Inter city express has to be stopped at Manapparai. 
Similary all the trains that travel from southern Tamil Nadu to Chennai has to be stopped 
at	Thirisulam	in	Chennai.	This	will	facilitate	all	passengers	who	had	to	board	the	flights	
at Chennai airport. They can save much time and labour.

The Railway workshop at Golden rock in Trichy was established by the British in 
the year 1926. Initially 14,000 people were working there. But now, only 5,000 people 
are working there. In order to give more employment opportunities, an Integral Coach 
Factory	 has	 to	 be	 established	 at	Golden	 rock	workshop	 in	Trichy.	 Sufficient	 space	 is	
available there for the above mentioned demand. The hospitals present there are very old. 
There is shortage of doctors and other staff members. More doctors and staff members 
have to be recruited as early as possible. The hospital has to be modernized. New lines 
have	to	be	laid	so	as	to	ease	the	traffic,	in	this	fast	growing	scientific	industrial	world.	
In that way, new routes from Ariyalur to Perambalur, and from Thuraiyur to Musiri 
connecting Namakkal have to be laid. These projects are pending for a long time. They 
have to be implemented.

The previous Government pursued the policy of fuel price linked fare increases. 
I request you not to follow that policy. The common people should be spared from the 
burden of further fare increases in future.

The announcements do not end with the budget. If the Hon’ble Minister thinks, 
he can announce new trains to Tamil Nadu in his reply to the Budget (Railways) 
speech. Particularly, a new pilgrimage tourism train from Srirangam to Tirupathi via 
Thiruvannamalai, and a direct train from Trichy to Bengaluru. Besides, new Road-over 
bridges, Road-under-bridges, subways, Railway Level crossings, new routes and new 
stoppages, as requested by me have to be implemented. I kindly request you for the same. 
With these words, I conclude my speech. Thank you.

श्रीमती कनक लता ससह (उत्तर प्रदेश) : आदरणीय उपसभाध्यक्ष महोदय, आपिे मुझे आज 

रेल िजट पर िोलिे का समय धदया, इसके धलए मैं आपको और अपिी पाट्दी के िेता आदरणीय 

प्रोफेसर साहि को िन्यवाद देती हंू। माििीय रेल मंत्री जी, जो आपिे इस वष्ग का रेल िजट 

प्रस्तुत धकया है, उससे मुझे और देशवाधसयों को धिराशा हुई है। आपके िजट भाषण से यह सकेंत 

धमला धक आप रेल धिजीकरण करिा चाहते हैं, आप रेल को एफ.िी.आई., धवदेशी पूजंी धिवशे 

और पी.पी.पी. यािी पफब्लक प्राइवटे पाट्गिरधशप के जधरए चलािा चाहते हैं। मुझे तो ऐसा लरता 
है धक धजन्होंिे चुिाव में भाजपा के लोरों की मदद की है, आप उिका ऋण चुकता करिा चाहते 

हैं। माििीय मंत्री जी, मैं आपसे कहिा चाहती हंू धक आपकी और हमारी प्राथधमकता आम यात्री 
होिा चाधहए, लेधकि इसको िास आदमी की सवारी ििािा चाहते हैं। आपका धवजि इस देश के 

दस से पदं्रह प्रधतशत लोरों को रेल में सुधविा प्रदाि करिे का है। मैं आपको ितािा चाहती हंू धक 

धजि ररीि और मध्यम श्रेणी के लोरों के धवशाल समथ्गि से मोदी जी की सरकार ििी है, व ेलोर 

िक्के िाकर रेल का धटकट लेते हैं, िक्के िाते हुए ही सामान्य व शयियाि धिब्िे में चढ़ते हैं 
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और िक्के िाते हुए अपिे रतंव्य की यात्रा पूरी करते हैं। उिका सफर धदक्कतों से शुरू होता है 

और उसी के साथ समाप्त होता है। माििीय मंत्री जी, मैं आपसे कहिा चाहती हंू धक धजस धदि 

आपिे रेल िजट प्रस्तुत धकया था, उस धदि एि.िी.टी.वी., जो एक धजम्मेदार चैिल है, वह 

लििऊ के चारिार रेलव ेस्टेशि को लाइव धदिा रहा था। वहा ंप्लेटफॉम्ग पर पजंाि मेल िड़ी 
थी और पूरी ट्रेि भरी हुई थी। उसमें कही जरह िहीं थी। यात्री िाथरूम में िठैिे को मजिरू थे 

और िहुत ही अफसोस और दुि के साथ मैं कहिा चाहती हंू धक एक औरत अपिे िच्चे को 
िाथरूम में दूि धपलािे को मजिरू थी। माििीय मंत्री जी, आज भारतीय रेल की यह फस्थधत है 

और आप िुलेट ट्रेि की िात करते हैं? मैं आपसे पूछिा चाहती हंू धक क्या आप अमेधरका, जापाि 

और चीि की िुलेट ट्रेिों की फस्थधत िहीं जािते हैं? हमारे देश ही जिता िहुत की मुफश्कल से 

अपिी रोटी की व्यवस्था करती है और आज उिकी फस्थधत िुलेट ट्रेि का धकराया वहि करिे की 
िहीं है। मैं आपको ितािा चाहती हंू धक रोरिपुर से धदल्ली तक का ट्रेि का धकराया, 7,200 
रुपए हो, यह िच्ग करिे की फस्थधत हमारी जिता की िहीं है। मैं चाहती हंू धक आप इसकी 
परचेचजर क्षमता को िढ़ाइए। आपिे अपिे चुिाव भाषण में कहा था धक हमें साठ महीिे चाधहए, तो 

आपके पास समय कम है। यधद धकसी भी व्यफक्त को िुलेट ट्रेि से रोरिपुर से िई धदल्ली जािा 
हो, तो हमारी जिता उस िच्ग को वहि िहीं कर सकती है।

महोदय, मैं आपका ध्याि पूव्वांचल के जिपद कुशीिरर की तरफ धदलािा चाहती हंू। यह 

महात्मा िुद्ध का िहुत पुरािा पय्गटक स्थल है। महात्मा िुद्ध का जन्म-स्थल कधपलवस्तु और 
धिव्चाण-स्थल कुशीिरर है, पर िहुत ही दुि के साथ मैं आपको कहिा चाहती हंू यहा ंपर रेल 

लाइि िहीं है। आजादी के 67 साल िाद भी यहा पर रेल पथ धवकधसत िहीं हुआ। मैं आपसे मारं 

करती हंू धक पय्गटि को िढ़ावा देिे के धलए यहा ंपर रेल लाइि की सुधविा प्रदाि करिे की कृपा 
करें। 

महोदय, धजस धदि केन्द्रीय मंधत्रमंिल शपथ ले रहा था, उस धदि चुरैि रेलव ेस्टेशि पर 
रोरिपुर से चलिे वाली रोरििाम एक्सपे्रस दुघ्गटिाग्रस्त हो रई थी और उसमें 29 याधत्रयों की 
असमय मौत हो रई थी। उत्तर प्रदेश की सरकार और हमारे मुख्य मंत्री जी िे मृतक के पधरवारों 
को पाचं-पाचं लाि रुपए मुआवजे के रूप में प्रदाि धकए। माििीय मंत्री जी, आपिे प्रत्येक मृतक 

पधरवार को दो-दो लाि रुपए मुआवजे के रूप में देिे की घोषणा की, तो मैं आपसे पूछिा चाहती 
हंू क्या केन्द्र सरकार के पास राज्य सरकार से ज्यादा ससंािि िहीं हैं? माििीय मंत्री जी, मैं 
आपसे अिुरोि करिा चाहती हंू धक मृतक पधरवार को दस-दस लाि रुपए देिे की कृपा करें।

माििीय मंत्री जी, आपिे िजट भाषण में लोक-लुभाविी िातें कही हैं। हम आपसे कहिा 
चाहते हैं धक राष्ट्रधपता महात्मा रािंी िे कहा था धक जि तक आपकी योजिाओं का लाभ समाज 

के अंधतम व्यफक्त को िहीं धमलता है, ति तक इि योजिाओं को कोई मतलि िहीं है। आपकी 
प्राथधमकता सामान्य दज्दे और शयियाि में यात्रा करिे वालों के धलए आरामदेह यात्रा, साफ-
सुथरा पीिे का पािी, टॉयलेट की सफाई और समयिद्ध यात्रा होिी चाधहए, ि धक िुलेट ट्रेि ये 

सि चीजे़ तभी हो सकती है, जि इिके धलए पय्चाप्त सखं्या में काम करिे वाले कम्गचारी हों। 
कम्गचाधरयों की सखं्या कैसे िढ़ाएंरे, इसके िारे में आपिे कुछ िहीं कहा क्योंधक कारपोरेट घरािों 
की ओर से आप पर कम्गचारी ि िढ़ािे का दिाव है। मधहलाओं की सुरक्षा के धलए माििीय मंत्री 

[श्रीमती किक लता चसह]
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जी िे कोई कदम िहीं उठाए। मैं आपसे अिुरोि करती हंू धक हर कोच में सी.सी.टी.वी. द्वारा 
मॉधिटचरर की व्यवस्था करिे की कृपा करें। माििीय मंत्री जी, तमाम िड़े-िड़े अथ्गशास्त्री और 
धवशेषज्ञ लरातार हल्ला करते रहते हैं धक पधरचालि का अिुपात अधिक है, लेधकि इस िात का 
िुलासा िहीं करते धक रेलव ेके अिापशिाप प्रशासधिक िच्दे धकतिे हैं। इस पर भी लराम लरािी 

चाधहए।

उपसभाध्यक्ष (डा. सत्यनािायण जरटया) : किक लता जी, आपका समय पूरा हो रहा है।

एक माननीय सदस्य : मेिल स्पीच है।

श्रीमती कनक लता ससह : महोदय, भारतीय रेल इस देश की जिता की सुि-सुधविा के 

धलए है, यह व्यावसाधयक सरंठि िहीं है। यह हमारे पुरिों द्वारा जिता को दी रयी सिसे िड़ी 
िरोहर है। ...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनािायण जरटया) : मुझे याद धदलािा है।

श्रीमती कनक लता ससह : इसका माधलकिा हक जिता के पास होिा चाधहए। रेल देश के 

सुदूर और धपछड़े को देश की मुख्य िारा से जोड़ती है, यह आम आदमी की सवारी है। इसे िास 

आदमी की सवारी मत ििाइए। आप ररीिों को आरामदेह यात्रा करािे का पूरा प्रयास कधरए। उन्हें 

इस िात का आभास हो धक रेल में अच्छे धदि आ रए हैं, वरिा इधतहास धकसी को माफ िहीं 
करता, िहुत लोर आए और िहुत लोर चले रए, चसकदर िे तो पूरी दुधिया ित्म की थी। 
माििीय मंत्री जी, हम समाजवादी लोर हैं, हम देश की िब्ज  को पहचािते हैं। रेलव ेको िाजार के 

हवाले करिे की इजाजत आपको िहीं दी जा सकती है। मैं इस रेल िजट और रेलव े के 

धिजीकरण के प्रयासों की पुरजोर चिदा करती हंू और इसे जि-धवरोिी करार देती हंू। महोदय, 
आपिे रेल िजट भाषण में कहा धक "सिका साथ, सिका धवकास’’ लेधकि  मुझे यह िोिला 
लरता है, मुझे तो ऐसा लरता है धक ‘‘िास का साथ िास का धवकास।’’ अंत में यह कहते हुए मैं 
अपिी िात समाप्त करती हंू धक: 

हमें िफरत ि थी अंगे्रज की कौम और सूरत से, 
िफरत थी तज्दे हुकूमत से। 

िेल मंत्रालय में िाज्य मंत्री (श्री मनोज रसन्हा) : सर, माििीय सदस्या िे जो िात कही, मैं 
उन्हें जािकारी देिा चाहता हंू धक भारत सरकार के द्वारा ...(व्यवधान)... जिरल िजट से जो 
ििराधश धमलेरी, वह इसके अलावा है।    

SHRI	T.K.	RANGARAJAN	(Tamil	Nadu):	Thank	you,	Sir.	The	first	Railway	Budget	
presented by our hon. Railway Minister is nothing but a cosmetic exercise – high in the 
art	of	effect	but	very	low	in	substance.	I		wish	him	good	luck.	He	must	be	there	for	five	
years. Having said that this Budget is low in substance, he should not face the fate of his 
predecessors. During UPA-II, we had four Ministers. Many announcements were made 
but nothing has been implemented. Sir, I would like to say about this Budget that it is 
old wine in old bottle. Just the label has been changed – instead of UPA, now it is NDA. 
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Sir, in his Budget speech, you have announced lot of trains, especially for Tamil Nadu. 
Premium trains and express trains have been announced. I would like to ask the Minister 
whether you have so much of coaches, whether you have got power to pull all these 
coaches, whether you have got adequate staff for this. Having said that, please permit me 
to quote from The Hindu, March 23rd. “Shortage of TTEs in South Western Railway – 
nearly 300 coaches, effectively amounting to about 15 trains, mostly short-distance trains, 
leave Bangalore City Railway Station without Travelling Ticket Examiners”. I am saying 
this because hon. Minister comes from Karnataka. “While the sanctioned strength of the 
TTEs in South Western Railway, is 1145, as many as 193 posts are vacant. The number 
of posts of TTE has not increased in proportion to the increase in number of trains since 
2005.” Mr. Railway Minister, this is the state of affairs throughout India. I would like you 
to look into that.

Sir, one-third of the world’s extreme poor population live in India. That is as per the 
latest study of the United Nations. I would like to tell the Minister that his Budget is not 
keeping this in mind.

You	are	raising	freight	charge.	But	traffic	is	declining.	The	share	of	Railways	total	
freight	traffic	has	declined	from	89	percent	to	30	percent	over	the	past	sixty	years.	A	study	
says	that	traffic	has	shifted	to	other	modes	of	transport	such	as	airways,	waterways	and	
roadways.	Even	when	you	increase	the	charge,	you	are	not	picking	up	the	traffic.	That	is	
your own assessment.

Sir, there is a tendency to look at advanced countries. You are talking about PPP. You 
are talking about FDI. Your predecessor had talked much, but nothing was implemented. 
When Mamataji was the Railway Minister, she called all the captains of industry. There 
was a big conference. But none of them was implemented. She offered every concession. 
No Indian captain was prepared to come.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, this is not fair. He is 
referring to a Chief Minister who is not a Member of this House. . …(Interruptions)… 
Sir, it should not be allowed. . …(Interruptions)… Sir, it should be expunged from the 
proceedings. . …(Interruptions)…

उपसभाध्यक्ष (डा. सत्यनािायण जरटया) : इसको देि धलया जाएरा। इसमें जो आपफत्तजिक 

होरा, उसको देि लेंरे।

SHRI SUKHENDU SEKHAR ROY: You can say, “a former Railway Minister.” . 
…(Interruptions)… You cannot name a person who is not a Member of this House. . …
(Interruptions)… She is not a Member of this House. . …(Interruptions)…

SHRI T.K. RANGARAJAN: Let him not get annoyed. . …(Interruptions)…

SHRI SUKHENDU SEKHAR ROY: I am asking about propriety. . …
(Interruptions)… I am asking about propriety. . …(Interruptions)…

[Shri T.K. Rangarajan]
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6.00 p.m.

उपसभाध्यक्ष (डा. सत्यनािायण जरटया) : जो ठीक िहीं होरा,उसके िारे में काय्गवाही  की 
जाएरी।

SHRI SUKHENDU SEKHAR ROY: Sir, he must speak in accordance with the 
rules. . …(Interruptions)… This is unfair.

SHRI T.K. RANGARAJAN: Sir, as far as Railways are concerned, every developed 
country incurs loss. You take any developed country. The Railways are incurring loss. 
Take the case of British Railways. Or take the case of Japanese Railways. In the past 
twenty years, Japan never increased the freight rate or passenger fares. The Government 
of Japan and the Government of United Kingdom subsidise the increased cost. They 
don’t create problem for the ordinary people. I would like the hon. Minister to take note 
of that.

The Ministry of Petroleum has already introduced dual type of rates. I don’t know 
what is going to be the policy of this NDA Government. If the same thing continues, it 
will affect the common man. It will affect the Railways.

Sir, I would now come to Tamil Nadu. How much have you given to Tamil Nadu 
under the Plan Head for expenditure on Railways? It is only 2.69 percent. How are you 
going to give new trains?

In the 2012-13 Budget, the Southern Railways was allocated `.2,160 crore for all 
projects, including gauge conversion, new lines, track renewal, etc. In the 2013-14 Budget, 
the same was reduced to `1,895 crore. You are reducing it every year. In the Interim 
Budget for 2014-15, this was reduced to ` 1,780 crore. You have further reduced this to 
RS. 1,694 crore. For new lines, you have allotted ` 69 crore. Out of that, Tamil Nadu gets 
only ̀  49 crore while the requirement is of ̀  4,424 crore. For gauge conversion, you have 
allotted ` 243 crore while the requirement is of Rs.2,771 crore. For doubling of lines, 
you have allotted only Rs.447 crore while the requirement is of `1,838 crore. Because 
of this meager allotment, the work on Villupuram-Dindigul doubling of lines is delayed. 
You may be aware that this is a very congested area. The gauge conversion of Pollachi-
Coimbatore and Madurai-Bodi will be delayed further by ten years.

For the past ten years, it is not working. Announcement is made. It is shown on TV 
shows, etc. People are very happy, but nothing is implemented. For Chennai – Cuddalore 
line, the allocation is meager. Like that, for gauge conversion of Quilon – Tirunelveli line, 
allotment is Rs. 35 crore whereas the annual requirement is about Rs. 800 crore. For staff 
quarters in the Southern Railway, the allocation is only ` 13.75 crore. Sir, in the Indian 
Railways, 44 percent employees live in railway quarters and ` 950 crore is recovered 
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from them through HRA. You are taking Rs. 950 crore and you are giving very little 
to your own employees. I would like the Minister to visit some of the railway quarters. 
Please visit some of the railway quarters. Please visit some of our yards. How people are 
working in the yards?

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Rangarajanji, please 
conclude.

SHRI T.K. RANGARAJAN: Sir, I am concluding. The former Minister, who is 
under the CBI inquiry now, tried to shell out the hard earned technology designs of ICF 
to Bengal private companies. It was stopped after struggles of ICF workers and my 
intervention. We want to know what this Government intends to do. You have allotted 
`100 crore for creating infrastructure for production of LHB coaches. To implement the 
recommendations of the Anil Kakodkar Committee on Safety, you require `10,000 crore. 
But, you allotted only ` 100 crore. With this meager amount of ` 100 crore, how can 
you implement the safety plan? Sir, with this, I would like to ask a question from the 
Railway Minister. Don’t follow the previous Ministry. Don’t follow the UPA. If you are 
really interested in the welfare of the Indian people and if you are really interested in the 
common man, you must change your approach. Don’t have UPA approach. NDA must 
have its own approach. Don’t depend on FDI. Don’t depend on PPP. Please look at it. You 
have swadeshi people. Please follow your own swadeshi people. Thank you very much.

SHRI KALPATARU DAS (Odisha): Mr. Vice-Chairman, Sir, the hon. Minister has 
presented the Railway, Sir, the hon. Minister has presented the Railway Budget which 
is the highest, involving a sum of ` 65,445 crore. He has announced many amenities for 
passenger safety, new trains, bullet train, speed trains and many things. But, Odisha is 
neglected as usual.

Sir,	if	you	see,	you	will	find	that	Odisha	is	contributing	10	percent	to	the	railway	
revenue. But, how much Odisha has got? It is hardly ` 1426 crore. The hon. Railway 
Minister, in his Budget Speech, has mentioned on page 4 that in the year 2013-14, gross 
traffic	receipts	were	` 1,39,588 crore and total working expenses were `1,30,321 crore, 
which works out to be an operating ratio of almost 94 percent. Sir, out of ̀  1,39,558 crore, 
the contribution of Odisha is ` 14,000 crore which is roughly about 10 percent of the total 
revenue. The operating ratio of the Indian Railways is 94 percent, but the operating ratio 
of Odisha region is only 43 percent.

If East-Coast Railway in Odisha is taken into account, the operational cost is only 
43 percent. But we have got only ` 1,426 crores. The hon. Chief Minister of Odisha,  
Mr. Naveen Patnaik, met the hon. Prime Minister, as well as, the hon. Railway Minister, 
and requested them to provide more funds for Odisha. But same frustration is there as it 

[Shri T.K. Rangarajan]
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was in the past. The railway network in Odisha is 15.03 KM per 1,000 Sq. KM as against 
the national average of 19 KM.

Sir, if you calculate the railway network in West Bengal it is 43.4 KM, in Bihar it is 
35.9 KM and in Assam it is 31.9 KM. The BJP in its manifesto has clearly mentioned to 
end the regional disparities. The hon. President in his Address to the Parliament has stated 
that the model of national development will be that was driven by the State. He has also 
stated that the Government would give high priority to bring the Eastern Region of the 
country on a par with the Western Region in terms of physical and social infrastructure. 
Railway network is the most key economic infrastructure not only in India but in any 
country in the world.

Odisha is in the eastern part of the country, and the poorest State of the country. 
Although Odisha has 26 percent of the coal, 35 percent of iron ore, 484 KM of coastline, 
yet, it is poor. Since the day of independence. Odisha has been neglected by the successive 
Governments at the Centre. We are not getting our due share in regard to infrastructure. 
The hon. Railway Minister is here. I may mention that from the outlay provided to 
Karnataka and Gujarat and the outlay provided to Odisha which is contributing 20 percent 
of	revenue	to	the	Railways.	One	can	find	how	Odisha	is	being	discriminated,	how	Odisha	
was frustrated in the past Budgets and in the present Budget.

As I said earlier, I request the Railway Minister to calculate the operating expenses 
of Indian Railways in Odisha. If it is 43 percent, there are many railway lines in other 
States, where the return is as low as 03 percent or 04 percent. I would not like to name 
the States. What is the criterion for allotment of funds? Whoever is the Railway Minister, 
he will take away major share of the Plan outlay to his or her State. Why is the railway 
network of West Bengal, Bihar and Assam more than Odisha? It is because successive 
Railway Ministers were from those States. I would not like to take the names of those 
Ministers who have taken how much from the Plan outlay, and what is the rate of return to 
the Railways. If Odisha is contributing more than 10 percent to the Indian Railways, why 
are Indian Railways not investing in Odisha and incurring losses? You go in for FDI and 
PPP mode in Railways. The investors will invest more money to get more revenue. Sir, 
the hon. Chief Minister of Odisha has demanded and requested the hon. Prime Minister 
to extend the freight corridor from Dhankuni to Brahmapur. Sir, we have demanded two 
dedicated rail corridors in Angul-Talcher Belt connecting Basundhra area in Sundargarh-
Jharsuguda, linking the coal blocks and in Nayagarh-Bansapani linking the iron ore 
mines. Then Bhadrachalam road-Talcher rail link via Malkangiri, Jeypore will go through 
the Left-Wing Extremist area where naxal activities are on the rise. This rail link can be 
a national project because the Left-Wing Extremist activities are increasing throughout 
the country. The country has a duty to invest there for infrastructure development in such 
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area.	So,	he	has	given	a	list	of	projects	through	which	the	Railway	will	earn	more	profit	
and the return will be much higher than other areas. Recently, there has been an attempt 
to bifurcate the East Coast Railway Zone by taking away Visakhapatnam to Seemandhra 
area. We don’t have any objection if Visakhapatnam is taken to Seemandhra. Sir, some 
part of the Vishakhapatnam Division are under Odisha. As I have already stated, Odisha 
is	making	huge	profits,	the	rate	of	return	is	high,	and	the	cost	of	operation	is	much	lower.	
The Chief Minister of Odisha has demanded three new divisions, one, at Rourkela or 
Jharsuguda, second at Jaipur/Keonjhar and the third at Rayagada. I will request the hon. 
Railway Minister to consider this issue. By this, the Indian Railways will gain...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude. 
There is one more speaker from your Party.

SHRI KALPATARU DAS: I will	leave	five	minutes	for	him.	Sir,	in	the	new	Railway	
Budget,	five	Janasadharan	Trains	have	been	announced,	but	there	is	not	train	for	Odisha.	
Then	five	premium	trains	have	been	announced,	but	there	is	no	train	for	Odisha,	although,	
Shalimar-Chennai Premium Express and Kamakhya-Bengaluru Premium Express will go 
via	Odisha.	Then	five	AC	Express	trains	have	been	announced,	but	there	is	no	train	for	
Odisha. Sir, 27 Express trains have been announced, but there are only two trains, and 
that too weekly for Odisha. So anybody can go by a car from Paradeep to Howrah and 
Vishakhapatnam to Paradeep. Only two trains have been announced, that too once a week. 
So, we demand that more trains should be there for Odisha. Our Lok Sabha Members have 
also met the hon. Railway Minister. They have demanded another Rajdhani train. I also 
demand one more Rajdhani train. Important projects like Khurda-Bolangir, Haridaspur-
Paradeep, Anugul-Sukinda, Talcher-Bimalagarh, Digha-Jaleswar, were started in 1994-
95 and thereafter. When will these projects be completed? What was original estimate? 
The present left out work will cost much higher than the original estimate. There is no 
railway track in six districts of the State. I would request the hon. Railway Minister to 
see that Khurda-Bolangir railway track is expedited. The rate of return of Haridaspur-
Paradeep project 13.9; the rate of return of Anugul-Sukinda project is 19 percent; the 
rate of return of Talcher-Bimalagarh is 10.16 percent. The construction of railway tracks 
should be expedited and Odisha should get due justice. When Odisha is contributing 10 
percent	to	the	Indian	Railways,	at	least,	it	should	get	five	percent	of	the	total	outlay.	With	
these words, I conclude. Thank you.

श्री बलसवदि ससह भुंडि (पजंाि) : ऑिरेिल वाइस-चेयरमिै साहि, रेलव ेिजट पर यह जो 
धिस्कशि चल रहा है, इसके सिंिं में थोड़े समय में कुछ प्वाइंट्स मैं ऑिरेिल धमधिस्टर साहि 

के ध्याि में लािा चाहता हंू।

[Shri Kalpataru Das]
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वाइस-चेयरमिै साहि, यह जो रेलव ेिजट लाया रया है, धजसे हम सैंट्रल आइधिया िोलते 

हैं, िहुत ही अच्छा िजट है। पहले जो प्रोजेक्ट्स एिाउंस धकए रए थे, व े30-30 साल से लटक 

रहे हैं, अभी तक कंप्लीट िहीं हुए हैं, लेधकि इस िजट में ि कोई िई रेलव ेलाइिें एिाउंस की 
रई हैं, ि कोई िई ििल-लाइिें एिाउंस की रई है और ि ही कोई रेलव ेके फास्ट-ट्रैक रूट 

एिाउंस धकए रए हैं, क्योंधक अभी तक पहले वाले ही कंप्लीट िहीं हुए हैं। मैं आपको एक-दो 
धमसालें देिा चाहता हंू। इसका अंदाजा आप इस िात से लरा सकते हैं, धपछले 30 सालों में 676 
प्रोजेक्ट्स सैंक्शि हुए। उस समय उिकी जो टोटल कासं्ट थी, वह 1,57,883 करोड़ रुपये थी। 
30 सालों में उिमें से जो प्रोजेक्ट्स कंप्लीट हुए, उिकी सखं्या 317 है, िाकी के 359 प्रोजेक्ट्स 

अभी भी अिकंप्लीट हैं। इसी से धदिाई देता है धक देश की हालत क्या है। उस टाइम 676 
प्रोजेक्ट्स की टोटल कॉस्ट 1,57,883 करोड़ रुपये थी और जो िचे हुए 317 प्रोजेक्ट्स हैं, अि 

उिके धलए जो टोटल कॉस्ट चाधहए, वह 1,82,000 करोड़ रुपये है। आज की तारीि में यह 

कॉस्ट पहले के टोटल 676 प्रोजेक्ट्स के धलए दी रई कॉस्ट से ज्यादा हो चुकी है। इि 30 सालों 
में देश का जो िुकसाि हुआ है, वह अलर है।

इसी तरह जो न्य ूलाइि प्रोजेक्ट्स हैं, धपछले 10 सालों में 99 प्रोजेक्ट्स एिाउंस धकए रए, 
धजिकी लारत 60,000 करोड़ रुपये थी। इिमें से 4 प्रोजेक्ट्स तो 30-30 साल पुरािे हैं। 

हमारे धमधिस्टर साहि की सोच यह है अि और ज्यादा िये प्रोजेक्ट्स के ऐलाि ि धकए 

जाएं, ि कोई िई लाइिें एिाउंस की जाए और ि ही धकसी धकस्म का कोई दूसरा प्रोजेक्ट 

एिाउंस धकया जाए, धसफ्ग  पहले एिाउंस धकए रए प्रोजेक्ट्स को पहले कंप्लीट धकया जाए। इसके 
धलए मैं रवि्गमेंट का िन्यवाद करता हंू, क्योंरक रविमेंट की सोच धिल्कुल सही है। आरे और 
प्रोजेक्ट्स के एिाउंसमेंट्स कर धदए जाएं और कहिे के धलए घोषणाएं कर दी जाएं, लोर िुश हो 
जाएं, इसके िजाय पहले एिाउंस धकए रए प्रोजेक्ट्स पर काम धकया जाए। वह िहुत अच्छी िात 

है। 

इसके धलए रवि्गमेंट के सामिे सिसे िड़ी प्रॉब्लम फंड्स की है। फंड्स के धलए क्या धकया 
जाएरा, इसके धलए रवि्गमेंट िे अपिी तरफ से कई िातें इसमें दी हैं। मुझे पता चला है धक एक 

कम्पिी हैं, RITES & IRCON धजन्होंिे फंड्स के धलए ऑफर धकया है और कहा है धक जो 
वायिल प्रोजेक्ट्स हैं, व ेप्रोजेक्ट्स हमें दे दीधजए, हम इिको कंप्लीट करेंरे। मुझे मालमू िहीं धक 

इस पर रवि्गमेंट का क्या धरएक्शि है, हालाधंक रवि्गमेंट फंड्स के धलए कभी भी कम्पिी को और 
कभी धकसी कम्पिी को एप्रोच कर रही है, लेधकि अभी तक कहीं से भी फंड्स का प्रििंि िहीं हो 
पाया है। मेरे िोधटस में यह आया है धक इि कम्पधियों िे रवि्गमेंट को इस तरह का ऑफर धदया 
है। मुझे लरता है धक रवि्गमेंट को इि कम्पधियों को एप्रोच करिा चाधहए। मैं िास तौर पर इस 

िात पर जोर देिा चाहता हंू धक पहले के जो प्रोजेक्ट्स हैं, जो धपछले 30 सालों में एिाउंस हुए 

हैं, चाहे व ेिई रेलव ेलाइिों के प्रोजेक्ट्स हैं या धफर धकसी दूसरी तरह के प्रोजेक्ट्स हैं, पहले 

उन्हीं को कंप्लीट धकया जािा चाधहए।

दूसरा, मैं रवि्गमेंट का इस चीज के धलए भी िन्यवाद करता हंू धक रवि्गमेंट िे रेलों की 
पकं्चुएधलटी पर स्ट्रेम धदया है, चूधंक रवि्गमेंट के पास हर समय एिवाइजस्ग हैं, जो समय-समय 

पर रवि्गमेंट को एिवाइज करते रहते हैं। यह सिसे जरूरी काम है। अंगे्रजों के टाइम में धकसी 
समय हम यह सुिते थे धक आप तो ऐसे आ रए, जैसे राड़ी का टाइम हो, लेधकि आज की 
तारीि में राड़ी का कोई टाइम ही िहीं है। धजसे एक्सपे्रस िोलते हैं, जैसे शताब्दी एक्सपे्रस, अि 
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तो उसका टाइम भी धमस होिे लर रया है। जरह-जरह इसके स्टॉप होिे लर रए। सिसे पहली 
िात है धक जो एिाउंस धकया रया है धक राड़ी टाइम पर जाएरी, तो अरर एक िात भी सही हो 
जाए, तो 50 परसेंट शािाशी रवि्गमेंट को धमल जाएरी।

दूसरी िात, राड़ी का ऐसा हाल है धक धकसी राड़ी में आप धिब्िे िहीं िढ़ा सकते। अरर 
आप टॉयलेट में जाएंरे, तो मेरा ख्याल है धक आते-आते आपको कहीं वॉधमचटर ही ि शुरू हो 
जाए। ऐसा हाल है धक उिकी सीट्स टूटी पिी हैं। इसधलए दूसरा प्वायंट क्लीिधलिैस और उिमें 
सीटें वरैरह ठीक करिा है। 

तीसरी िात धसक्योधरटी की है, जो उससे भी जरूरी है। पहले राड़ी में आदमी सो जाता था, 

अकेली लड़की भी चली जाती थी और कहती थी मैं सेफ हंू, लेधकि अि लड़की क्या, अि तो 
लड़का भी अकेले चला जाए तो वह भी सेफ िहीं है। मेरा तो ख्याल है धक अरर आप पाचं-सात 

इकटे्ठ हो कर भी चलें, ति भी सेफ िहीं हैं। धपछली दफा हम धकसी कमेटी में रए थे। पचौरी जी 
कागें्रस के मेम्िर थे, उन्होंिे िताया धक कल दो रुिें आकर मुझसे मेरी सीट िींचिे लर रए और 
मुझ पर घुसिं लेकर पड़ रए। वह मेरा रिमिै आ रया और उसिे िचाया। फस्ट्ग क्लास में िरैर 
धटकट वाले आकर मुझे धिकालिे लर रए थे। धसक्योधरटी का तो ऐसा हाल है, इसधलए 

धसक्योधरटी वाला प्वायंट भी िहुत जरूरी है।

ये जो तीि-चार प्वाइंट्स है, इिको जरूर करिा चाधहए, ताधक रेलव ेपर भरोसा पैदा हो। 
रेलव ेसारे देश की है। इसको हम धजन्दजाि िोलते हैं। इसे आप रीढ़ की हड्डी कह लीधजए या 
धजन्दजाि कह लीधजए, क्योंधक अरर रेलव ेपर धपछले 60 सालों से जोर धदया जाता है, तो इतिी 
सड़कें  ििािे की, इतिी जमीि रोकिे की या इतिा िीजल िरिाद करिे की जरूरत ही िहीं थी।

उपसभाध्यक्ष (डा. सत्यनािायण जरटया) : अि आप समाप्त कीधजए। हमारे पास समय की 
सीमा है।

श्री बलसवदि ससह भुंडि : सर, िस दो-तीि धमिट। मैंिे तो पहले ही िहुत भधूमका िहीं िािंी। 

मैं तो िायरेक्ट िोलिे लरा हंू।

उपसभाध्यक्ष (डा. सत्यनािायण जरटया) : आप िहुत अच्छा िोल रहे हैं, लेधकि समय का 
ध्याि रधिए।

श्री बलसवदि ससह भुंडि : सर, मैं सरकार से यह धरक्वसे्ट करता हंू धक इि चीजों पर आपिे 

स्ट्रेस धदया है, लेधकि स्ट्रेस का मतलि धसफ्ग  पेपर में िहीं, िफल्क उसे इम्प्लीमेंट करिा है। 
इसधलए इसे इम्प्लीमेंट तो कधरए। कुछ चीजों का इम्प्लीमेंटेशि तो िरैर पैसों के हो जाएरा। अरर 
ये चीजें इम्प्लीमेंट हो जाएंरी, तो सरकार को 60-70 परसेंट शािाशी वैसे ही धमलिे लर जाएरी।

मैं धमधिस्टर साहि को कहिा चाहता हंू धक आपिे काफी अच्छा काम धकया है। पजंाि एक 

ऐसा स्टेट हैं, जहा ं से सारे देश को अिाज जाता है। कोयला वरैरह कुछ ऐसी वस्तुए ंहैं, जो 
पजंाि को जाती हैं। मैं धरक्वसे्ट करंूरा धक पजंाि की तीि मेि लाइिें हैं, एक धदल्ली-अमृतसर है, 

दूसरी धदल्ली-भधंटिा और तीसरी धदल्ली-पठािकोट है। ये जो तीिों लाइिें हैं, िॉि्गर तक चली 

[श्री िलचवदर चसह भुिंर] 
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जाती हैं। पहली िात तो हमारा िॉि्गर सेंधसधटव है। हमारा सिसे सेंधसधटव िॉि्गर पाधकस्ताि साइि 

वाला है और दूसरा चाइिा वाला िॉि्गर है। इसधलए, हमारे िॉि्गर की सेंधसधटधवटी को देिते हुए, 
अिाज की आवाजाही को देिते हुए और कोयले की आवाजाही को देिते हुए काम करिा 
चाधहए। भचटिा में धरफाइिरी भी चली रई है। तो धमधिस्टर साहि से धरक्वसे्ट करंूरा धक धदल्ली 
से भधंटिा जो रेलव ेलाइि है, वह अप टू जािल पहले ही ििल हो चुकी है, अि अप टू मौर 
चली रई है। यहा ंसे 30 धकलोमीटर आरे भचटिा है। अरर उसे ििल कर देंरे, तो िुद रवि्गमेंट 

को भी फायदा होरा। पजंाि के लोरों को तो होरा, देश को भी फायदा होरा और रवि्गमेंट को भी 
फायदा होरा। रवि्गमेंट को उससे ज्यादा राजस्व का प्राफप्त होरी। इसधलए उसको जल्दी करिा 
चाधहए। धपछले प्रोजेक्ट में वह लाइि थी, लेधकि अभी तक उसमें काम स्लो चल रहा है। उस पर 
हमारे तीि कोल प्लॉट्स हैं। तलविंी साहि का कोल प्लाटं वहा ंहै, लहरा वहा ंहै, भचटिा वहा ंहै, 

एधशया की धिरेस्ट छाविी वहा ंहै और वहा ंऑयल धरफायिरी भी है। ये चार-पाचं िहुत िड़े-िड़े 

प्रोजेक्ट्स वहा ंहैं, धजिकी देश को भी जरूरत है और हमें भी जरूरत है। इसधलए इिको जल्दी 
कम्प्लीट कीधजए।

सर, मैं यह कहंूरा धक जो फास्ट ट्रेन्स चलािा चाहते हैं, िुलेट ट्रेि तो िड़ी अच्छी िात है, 
मैं पे्रज करता हंू धक यह चलिी चाधहए। लेधकि, जो पहले का प्रोजेक्ट था, उसको ही कम्प्लीट 

करें, मैं और मारं िहीं करता, क्योंधक मुझे पता है धक वह हो िहीं सकती। जो फास्ट ट्रैक ट्रेि है, 
वह धदल्ली-भचटिा टू धफरोजपुर जािी चाधहए। धफरोजपुर िॉि्गर पर है। हमें धिफें स के धलए इसकी 

जरूरत है। दूसरी, धदल्ली-अमृतसर जािी चाधहए। अमृतसर साहि हमारा हि है। यह देश के धलए 

सिसे जरूरी है। अमृतसर भी िॉि्गर पर है। यह लाहौर िॉि्गर पर है। तीसरा, पठािकोट-जम्मू है। 
वह भी िॉि्गर पर है। इसधलए, िॉि्गर के धलए, धिफें स के धलए, देश के धलए और अिाज की 
आवाजाही के धलए भी इसकी जरूरत है। ये जो तीिों प्रोजेक्ट्स हैं, इि पर सुपर फास्ट ट्रेन्स 

चलािी चाधहए।

उपसभाध्यक्ष (डा. सत्यनािायण जरटया) : आपका िहुत-िहुत शुधक्रया। िहुत िन्यवाद।

श्री बलसवदि ससह भुंडि : सर, मेरा धसफ्ग  एक धमिट का प्वाइंट है। तीि जो ट्रेन्स हैं, 
आिन्दपुर साहि-इन्होंिे पाचं तख्तों के धलए ट्रेि एिाउंस की है। मैं उसके धलए िन्यवाई करता हंू। 

लेधकि, मैं इिसे यह भी कहता हंू धक पाचं तख्तों में से जो आिन्दपुर साहि से अमृतसर है, उसमें 

वाया रढ़शंकर 25 धकलोमीटर का रैप है, उसका सव्दे हो रया है। उसे थोड़ा सा जल्दी स्टाट्ग 
करें। एक तो धपछले धमधिस्टर साहि िे एिाउंस धकया था। दूसरा, तलविंी साहि हमारा सेकंि 

तख्त है। रामा, तलविंी, मौर भी अिाउंस हुआ था। इसका सव्दे हो रहा है, इसको भी थोड़ा जल्दी 
कम्पलीट करवाएं। आपिे भचटिा के धलए जो शताब्दी ट्रेि चलाई है, उसके धलए मैं िन्यवाद 

करता हंू। धमधिस्टर साहि, मैं आपको एक िात कहिा चाहता हंू धक भचटिा के धलए तीि-चार 
दफा ट्राई हो चुकी है। उसको पहले वाया पधटयाला धकया रया, धफर वाया एक और धकया रया, 
लेधकि व ेसि रलत वाया हैं। धदल्ली-भचटिा जो ट्रेि है, वह चलिी चाधहए - धदल्ली से रोहतक, 
रोहतक से टहािा-चजद-जािल और जािल-मािसा-भचटिा और इसको धफरोजपुर तक करिा 
चाधहए। यह ह्लते में दो धदि है, इसको ह्लते में तीि-चार धदि करें। मैं आपको इसके धलए 

िन्यवाद देता हंू। मैं इतिी ही धविती करते हुए जो रेल िजट पेश धकया रया है, उसके िारे में 
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कहिा चाहता हंू धक वह ठीक है। पैसे की कमी के कारण आरे ऐसी घोषणा िहीं की रई, धजसको 
इम्प्लीमेंट ही ि धकया जा सके, इसके धलए मैं इिको शािाशी देता हंू। अरर discipline लािा है, 
तो धकसी उसूल पर िड़ा होिा होरा। ऐसी घोषणा का कोई फायदा िहीं, जो इम्प्लीमेंट ही ि 

धकया जा सके। मैं रेल मंत्री महोदय को िन्यवाद देते हुए यह आशा करता हंू धक व ेइिको जल्दी 
पूरा करेंरे। िन्वयवाद। 

SHRI  A.V. SWAMY (Odisha): Thank you Mr. Vice-Chairman, Sir. On this occasion, 
I remember Dr. Ram Manohar Lohia’s warning that any new Government that fail to bring 
about visible changes to meet the aspirations of the people, more importantly the poor, in 
the	first	100	days	of	its	taking	over,	would	lose	its	credibility	and	trust	of	the	people.

We have assembled here after 50 days of the new Government under our forward 
looking Prime Minister, Shri Narendra Modi, to give shape to his inspiring dream of “Ek 
Bharat – Shresta Bharat.” We, in Odisha, are waiting for this to happen.

Shri Vallabhbhai Patel, the Iron Man of India, had admirably united the fractured 
Bharat left behind by the Britishers by wiping out umpteen Princely States, the 
Nizamuddins and archaic and segregated administrative units into a great nation.

The politically united Bharat is again fractured into India and Bharat, where India is 
making strides in the economic development and other spheres at the cost of Bharat that 
is struggling for survival. 

The PPP mode and the FDI for resource mobilization are frighteningly meant for the 
rich and it will not be including Bharat in its agenda.

Shri Narendra Modi has often and rightly reiterated that Railways play an important 
role in the economic development and social transformation. I give an example of Odisha, 
better known as the land of Lord Jagannath dham elsewhere in the country and abroad, 
how the neglect of Railways has done havoc to keep the State poor and isolated despite 
vast richness of minerals and natural resources. Sir, Odisha has mineral resources such 
as manganese, bauxite and other major minerals and account for nearly 35 percent of 
national iron ore resources and 24 percent of coal reserves for which the rail happens to 
be	the	most	economic	and	efficient	mode	of	transportation.

Sir, Odisha’s Railway density is 14.6 which  is so low when compared to its adjacent 
States like Bihar which has 39.90, Jharkhand 35.30 and West Bengal has three times of 
Odisha’s density at 43.40.

East Coast Railways earns ` 14,000 crores from Odisha and leaves a surplus net 
balance of ` 7,700 crores for reinvestment in Railways. But, the allocation for Railways 
made during 2013-14 to Odisha, on our request, is only `. 846 crores which is not even 
10 percent of the earnings from this region. Our hon. Railway Minister may please not 

[श्री िलचवदर चसह भुिंर] 
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that this year, as against Government of Odisha’s request for ` 3,160 crores, we got only 
` 1,420 crores. This means, money earned from poor States like Odisha which has been 
struggling to get Special Category treatment is being siphoned out to other comparatively 
developed States.

For seven out of thirty districts – I come from that area – there is no railway line. 
There are people who are indifferent to the poor. Please give me time to tell about the 
area from where I am coming, to tell what has led to the neglect of Railways in this 
region. Seven out of thirty districts do not have any railway line. Of these, two, namely, 
Nabarangpur and Malkangiri fall in the infamously named KBK districts. I was born in 
Nabarangpur – one part of the KBK districts, now a headquarters – and wrote essays as a 
student in school on Railways without ever having seen a railway. Today, without having 
had a sight of Railways, my grand children will also writing essays. But, this time, Mr. 
Railway Minister, they will be writing essays on bullet trains, metros and this the type 
of neglect is been done to Odisha. What has been the result of this? I have suffered. I am 
travelling too from this side of every corner to see that that part of Odisha is not neglected. 
What has been the ultimate result?

The absence of railway communication in this region has hindered not only 
growth but also promoted extreme poverty. This has made these bordering districts with 
Chhattisgarh in the west and Andhra Pradesh in the south, the capital of Naxalism in the 
country, that is, the KBK districts –Koraput, Bolangir and Kalahandi.

Further, Sir, this has emerged as a capital.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Swamyji, please 
conclude.

SHRI A.V. SWAMY: Sir, this is not something which I am quoting from newspaper 
clippings. This is coming out of experience. This particular area is not only backward, it 
has also emerged as a centre of slave trade of migrant labourers, that you might have seen 
in the newspapers.

Sir, lastly, I would like to add one more thing. The Railway projects that have 
great	significance	in	establishing	connectivity	between	comparatively	developed	coastal	
areas with under developed West Odisha are also being ignored. One such example is  
Khurda-Bolangir rail project for which the State Government has committed to allocate land 
and share 50 percent of the construction cost for this Segment has not received any priority 
till today. Similar is the fate of Titlagarh-Bimiagarh, Bargarh-Nuapada via Padampur,  
that would have created new and alternative corridor for the movement of coal and 
minerals.
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Last, but not least, it is shocking that despite so many railway projects sanctioned 
elsewhere in the new Budget, this particular region I completely ignored. Let me warn the 
House that this neglect we may not be able to tolerate any longer. Shri Naveen Patnaik, 
Chief Minister of Odisha, with an unprecedented mandate of 117 MLAs in a House of 
147,20 out of 21 Lok Sabha seats and 8 of 10 Rajya Sabha Members, is an admirably 
strong political leader in the country.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

SHRI A.V. SWAMY: Sir, please allow me to speak for one more minute. I would 
like to warn about one thing. I am not a politician, I do not belong to any political party, 
I am a social worker, born and brought up in this area. He has an admirable political 
strength in the country. He is also a great dreamer committed to turn Odisha into Ruhr 
of Germany by tapping the vast natural resources. In the given scenario, perpetuation of 
neglect of Odisha might anger the Odiyas, who may rise in revolt. Thank you very much, 
Sir.

SHRI BHUBANESWAR KALITA (Assam): Thank you very much, Sir, for giving 
me the opportunity to speak on the Railway Budget. Sir, the Rail Budget of 2014-15 
is praised by a section as a unique Budget because it has the highest ever allocation of  
` 65,455 crores. Sir, I may mention here that it is just 1.8 percent higher than the allocation 
of ̀  64,305 crores made in the Interim Budget presented by the Railway Minister of UPA-
II Government. So, there is nothing much to be unique because it is only 1.8 percent rise 
in the outlay.

Sir, this Budget is more cosmetic and it is more of a repackaged one. Many 
aspects of the Rail Budget are repackaged versions of the UPA Government, which 
were already initiated. Issues like improving computerization of passenger reservation 
system were already carried out by the UPA Government. The Government has taken 
credit for Jammu-Udhampur-Katra railway line. Was that railway line built in one month 
of the NDA Government? No, Sir. Work on this railway line started long back. So,  
Jammu-Udhampur-Katra railway line is again nothing but repackage or cosmetic claim 
which has been made by the Railway Minister for taking credit.

Sir, the Railway Minister again proposes future e-ticketing to support 7,200 tickets 
per minute, and to allow 1.2 lakh simultaneous users. This was already proposed and 
partly implemented during the UPA Government.  WiFi on trains was already proposed 
and implemented during the UPA Government. The Calcutta Rajdhani has already got 
WiFi facility.

[Shri A.V. Swamy]
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Sir, the name of rail adhaar, which was already there, has been renamed as food 
courts. Again, about the proposed train after the name of Swami Vivekananda, I would 
like to state here that the UPA Government was already running Swami Vivekanand 
Express, which was announced in 2012. Out of four trains named Vivek Express, one is 
the longest. One train from Dibrugarh in Assam to Kanyakumari is the longest route in 
India, and the ninth longest route in the world. Sir, these announcements were already 
there. It is only repackaged in this Rail Budget. Sir, we all know that railway is the lifeline 
of the nation and the lifeline of the people of India. But the railway still remains the 
primary mode of transport for the poor and this country is likely to remain so for decades 
to	come.	It	would	be	unfair	and	difficult	for	the	poor	to	bear	the	entire	cost	of	transport.	
The Government has to provide subsidy. They are going to introduce bullet train. The 
Minister has mentioned in his speech that it is the wish and dream of every Indian that 
India runs the bullet train as early as possible. Mr. Minister, bullet train is not the dream 
of the common people of India ; it is not the wish of the common people of India because 
the fare that will be charged for the bullet train will not be affordable for the common 
man. So, when you say that it is the wish and dream of every India that India runs the 
bullet train as early as possible, I think, I respectfully differ with you. Sir, the Indian rail 
is a continuing process over the years. We have seen the oldest Indian railway line in my 
region, the North East Region. So, the railway has developed over the years. So, to say 
that a Government, which is only over a month old Government, is revolutionizing the 
entire railway, is a bit indigestible.

(MR. DEPUTY CHAIRMAN in the Chair.)

Sir, the proposed development that has been made in this Budget, we must 
remember that how did the Railway Minister start. The Railway Minister made a hike of 
over 14 percent in the railway fare. Although in this Budget there is no hike in railway 
fare or railway freight, it has already been done just before the Budget which is not 
proper. But in that what you are getting is that this fare hike is expected to raise only  
` 8,000 crores. This does not help the railway as much as it burdens the common man. 
The Railway monetary requirement at present is ` 60,000 crores for one bullet train per 
year, ̀  50,000 crores per year for next ten years for the on-going project and again another 
` 40,000 crores for track renewal, elimination of unmanned crossings and construction 
of REBs and ROBs. Over and above this, Rs. 9 lakh crores are required for the Diamond 
Quadrilateral project. Where will this money come from? Sir, you have proposed that it 
will be garnered by four means including FDI and PPP. Sir, the very announcement of 
bullet train which the hon. Minister thinks that this is the dream of the common man, 
I respectfully deny and I respectfully  differ with him because one of the speakers just 
mentioned of China and Japan introducing bullet train. Let me tell you the experience of 
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China and Japan. Bullet train experiment in Japan and China keeps running	into	financial	
problems. Besides the enormous initial cost, the operating cost spiral the fares of the train 
comparable to airfare. So, which one will the passengers prefer? So, while comparing 
Japan	and	China,	we	must	take	into	account	their	experiences	also.	It	is	fine	to	dream.	But	
dreams have to have some relation with the reality. And, this is the reality.

The hon. Railway Minister has talked about increasing the speed of the trains, which 
will go up to 160-200 kilometres per hour, in nine sectors. Mr. Minister, I may remind you 
that the heavy density train routes are badly clogged. What are you going to do to declog 
those nine sectors. The Public Private Partnership to fund the connectivity of new areas,  
new sectors, is not a new proposal. This proposal was very enthusiastically taken up by 
one of the former Railway Ministers. But what happened? The PPP has been around for 
a while. But interest has been petty. There were very less takers. How are you going to 
make it a reality?

The Railway Budget mentions about some world-class stations would be built and 
there will be focus on cleanliness and new-age facilities, including wake-up calls and 
destination alerts. It is good. Corporate hospitality sounds great. But hopes were put out 
in the past. Our experience has not been as enthusiastic as that of the Railway Minister’s. 
Then, it is said that ready-to-eat food of reputed brands would be served in the trains. We, 
as Members of Parliament, travel by plane. Our experience is that the ready-to-eat food 
which they serve in budget airlines, is very expensive. The trains are mode of transport for 
the poor people, for the common man. How can you expect the poor people, the common 
man, to spend so much of money on ready-to-eat food of renowned brands?

SO, Sir, these are certain things on which, I think, the Railway Minister should re-
think. And, if possible, I expect him to take some realistic action on all these things.

I appreciate that the Railway Budget 2014-15 proposes 58 new trains, besides 
extending 11 existing trains. Seven new trains have been proposed in the North-Eastern 
Region. I appreciate and congratulate the hon. Minister for that. Fifty-four percent hike 
for 23 rail projects in the North-Eastern Region is also talked about. This is, again, 
nothing but a cosmetic change because the Kamakhya-Bengaluru Premium Express train, 
which you have mentioned, is already in existence. This train is already in existence and 
is catering to the needs of the North-Eastern passengers going to Bengaluru. Change 
of name does not mean a new train. While talking about the speed of trains, 160 to 200 
kilometres	per	hour	in	nine	sectors,	there	is	no	mention	of	doubling	or	electrification	of	
railways in the North-Eastern Region. The only doubling project, New Bongaigaon to 
Kamakhya via Rangiya, was announced in the Railway Budget of 2013-14. 

This project was announced in the Railway Budget of 2013-14. But the present 
Railway	Budget	does	not	have	any	mention	about	 it,	 leave	 apart	 the	 electrification	of	

[Shri Bhubaneswar Kalita] 
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tracks. Sir, with regard to the tracks and the gauge conversion in Rangia Murkongselek 
sector, Lumding Badarpur-Silchar sector, it is over the ages that the work is going on. 
With the 54 percent hike in the outlay, I do not think that will cover this. (Time-bell rings)
Although you have mentioned that the Lumding-Badarpur-Silchar sector will be operated on 
1st October, until and unless it is monitored properly, I think it might take more time again.

Another project that is about to be..

MR. DEPUTY CHAIRMAN: Kalitaji, please conclude.

SHRI BHUBANESWAR KALITA: You mentioned about starting certain trains 
where there is not even a railway line! The railway lines have not been completed. But 
you want to start a train on that railway line which has not been completed yet.

MR. DEPUTY CHAIRMAN: Kalitaji, please conclude.

SHRI BHUBANESWAR KALITA: Sir, I am the only speaker speaking now.

MR. DEPUTY CHAIRMAN: That is correct. You are the only speaker speaking 
now. …(Interruptions)…

SHRI BHUBANESWAR KALITA: Sir, you must give me two more minutes. …
(Interruptions)…

MR. DEPUTY CHAIRMAN: But there are another 10 speakers from your Party.

SHRI BHUBANESWAR KALITA: Sir, I will now concentrate only on my region. 
The Budget is also silent on the connectivity to the State Capitals of Kohima, Agartala 
and Aizawl. Sir, I want to mention about two projects. One is, new railway line from 
Amingaon to Barpeta via Hajo was surveyed in as early as 1998. But there is no mention 
or there is no allocation for this new line in this Budget. So, I request and I demand that 
work	on	this	railway	line	should	be	taken	up	and	financial	allocation	be	made,	maybe,	in	
the supplementary Railway Budget. Or, I request the Railway Minister to announce this 
in his reply to the Railway Budget. (Time-bell rings)

Sir, just only one more point. For the railway line connecting Bhutan and India, 
from Rangia to the township of Samdrup Jhonkar in Bhutan, a survey was conducted for 
construction of this new railway line. The connectivity between the neighbouring country 
and India could have been improved if after the survey, this has been made a reality. 
But, unfortunately, over the years, Railway Ministers after Railway Ministers, this has 
been	raised	again	and	again	on	the	floor	of	this	House,	but	it	has	not	become	the	reality.	
I request the Railway Minister to mention about this so that in future some allocations 
could be made and it becomes a reality. Thank you, Sir.



[RAJYA SABHA]508 The Budget (Railways),  2014-15 & Govt. Bills

MR. DEPUTY CHAIRMAN: Thank you, Kalitaji, Now, Shri Mansukh L. 
Mandaviya. You have ten minutes.

श्री मनसुख एल. माडंरवया (रुजरात) : उपसभापधत महोदय, िरेन्द्र भाई मोदी जी के िेतृत्व 

वाली एि.िी.ए. की सरकार का रेलव ेका िजट जो श्री िी. वी. सदािन्द रौड़ा जी िे पेश धकया 
है, मैं उसके समथ्गि के धलए िड़ा हुआ हंू। सर, यह सच है धक हमें धवरासत में जो धमला है, 
उसको आिार ििाकर हमें आरे चलिा है। हमारे साथी सदस्यों िे कहा धक हमारी जेि में कुछ है 

िहीं, लेधकि मेले में जािा है। ये िरेन्द्र मोदी जी हैं जो धदि में सपिे देिते हैं और व ेजो सपिे 

देिते हैं, उिको पूरा करिे की कोधशश करते हैं और उिकी धजम्मेदारी भी लेते हैं। 

श्री वी. हनुमंत िाव : धदि में देिते हैं या रात को देिते हैं?

श्री मनसुख एल. माडंरवया : आप रात में देिते थे इसधलए कुछ कर िहीं पाए थे। हमारे 
सदािन्द रौड़ा जी िे अपिे िजट भाषण में कहा था। हमारे सदािन्द रौड़ा जी िे िजट भाषण में 
कहा था धक शायद मेरी िजट स्पीच में ताधलया ंकम पड़ेंरी, लेधकि साल भर ताधलया ंपड़ती रहे, 
ऐसा काम और ऐसा िजट मैं आपके सामिे रि रहा हंू जो वास्तधवक के आिार पर है। इसधलए 

यह िजट सामान्य जिता की सुि सुधविा को िढ़ािे वाला, धकसाि को िई उम्मीद देिे वाला है। 
हम सारी दुधिया में जाते हैं, अमेधरका में जाते हैं, चीि में जाते हैं, मैं जि स्कूल और कॉलेज में 

पढ़ता था, उस वक्त रेल से जाता था, उस वक्त भी रेल का धिब्िा ऐसा ही था और इस वक्त भी 

रेल का धिब्िा ऐसा ही है। उस वक्त जैसा प्लेटफाम्ग था, वैसा ही प्लेटफाम्ग अि है। उसमें 

modication, उसमें िदलाव की जरूतर है। जि सारा धवश्व आरे िढ़ रहा है, तो उिके मुकािले 

में हमारी रेलव ेमें कोई पररवति िहीं हुआ है। मुझे लरता है धक हमें धवरासत में वही पुरािा ढाचंा 

धमला है, उसमें िहुत कुछ करिा है और िहुत कुछ करिे की उम्मीद के साथ हमारे मंत्री िे यह 

िजट प्रस्तुत धकया है। यह भी वास्तधवकता है धक धपछले 30 साल में वैसे ही िजट भाषण हुआ 

करते थे और उसमें िई-िई पधरयोिाएं धिक्लेयर हुआ करती थीं। जि पधरयोजिाएं धिक्लेयर 

होती थीं ति ताधलया ंिजती थीं। यह सच्चाई है धक धपछले 30 साल में 676 पधरयोजिाएं धिक्लेयर 

की रई ंऔर इि 676 पधरयोजिाओं में से 359 पधरयोजिाएं अभी पूरी हुई हैं, तो िई पधरयोजिाएं 

धिक्लेयर करिे का मतलि क्या है? जो हमसे हो िहीं सके, वह कहिे का मतलि क्या है? हमारे 

िरेन्द्र मोदी जी िे और हमारी जो सरकार है, उसिे इतिा ही कहा है जो पाएरा और धजतिा 

करिे के धलए हम कधमटेि हैं और हमारा कधमटमेंट उिके धलए कायम रहेरा। िड़ी-िड़ी िातें 

करिे से ताधलया ं तो िजेंरी, आपिे िहुत ताधलया ं धपछले 10 साल में िजवाई, ताधलयों में 

धिक्लेरेशि हुआ था, आपिे 99 पधरयोजिाएं धिक्लेयर की थीं और उि 99 पधरयोजिाओं में से 

केवल एक पधरयोजिा पूण्ग हुई है और धफर आप धवकास की िात करते हैं, धफर आप प्ररधत की 

िात करते हैं। आप यह भी कहते हैं धक जो आपिे िजट प्रस्तुत धकया है, वह manipulated है, 

इस िजट में िया कुछ िहीं है। िया कुछ वह है, जो वास्तधवकता के आिार पर हमिे यहा ंपर 

रिा है। यह भी सच है धक धहन्दुस्ताि की 125 करोड़ की आिादी जि रेलव ेमें ट्रैवल करती है, 

तो एक लघु भारत का दश्गि होता है। ऐसी कौि सी व्यवस्था होरी धजसमें पैसे का पहले भरुताि 

कर दो, धटकट िरीदिे के धलए पैसे पहले देते हैं, िाद में धटकट परचेज करते हैं, िाद में 
ट्रैवचलर करते हैं। पहले पैसा धमलिे के िाद भी, ऐसी  व्यवस्था  हमें  धवरासत  में धमली है धजसके 
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आिार पर हम िया कुछ िहीं कर पा रहे हैं, हम केवल suffer करते हैं, जिता को सुधविा िहीं 
धमल रही है। इसधलए मेरी मारं है धक जिता को सुधविा प्राप्त होिी चाधहए। हमारी जेि में 94 पैसे 

आते हैं, िड़ी-िड़ी िातें तो हुईं, आप मिेैजमेंट पर, भाषण देिे के धलए रुजरात तो पहंुच रए, 
लेधकि कुछ िहीं धकया। मिेैजमेंट पर भाषण धदया, क्या धदि, आपिे कैसी रेलव ेचलाई? आपिे 

94 पैसे रेलव ेके पधरचालि पर िच्ग कर धदए और केवल 6 पैसे रेलव ेके िेवलपमेंट के धलए रिे। 
रेलव े धमधिस्टर जि िात करते हैं, व ेजि सचंालि करते हैं, तो उिको मालमू ही होता है धक 

केवल 6 पैसे रेलव ेके िेवलपमेंट के धलए िचते हैं। इसधलए ऐसी योजिाएं धिक्लेयर करिे का 
मतलि क्या है? क्या आप व ेयोजिाएं पूण्ग कर पायेंरे? हमारे सदािन्द रौड़ा जी िे, हमारे रेल 

मंत्री जी िे िात आपके सामिे रिी है, वह िरातल और वास्तधवकता के आिार पर िात रिी है, 
धजिको अरले 60 महीिे में पूरा करिे का वायदा धकया है। हमारे प्रिाि मंत्री िरेन्द्र मोदी जी िे 

अच्छा कहा है। मोदी जी िे कहा है धक आप हमें 60 महीिे का समय दीधजए, हमिे जो वायदा 
धकया है, वह वायदा हमें 60 महीिे में पूण्ग करिा है। इसीधलए हमें ऐसा कोई वायदा िहीं करिा 
है, जो वास्तधवकता के आिार पर ि हो और वही वायदा करिा है, धजसे हम पूरा कर सकें । 

हम वायदा करते हैं धक मधहलाओं को सुरक्षा प्रदाि होिी चाधहए। क्या िात करिे से 

मधहलाओं को सुरक्षा प्रदाि होरी? हमिे initiative लेिा शुरू धकया है। इंधिया में मधहलाएं 
मुसाधफरी करती रहती हैं, शायद कभी मधहला अकेली भी हो सकती है, इसकी सुरक्षा के धलए 17 
हजार भरतयों की प्रधक्रया शुरू होरी और इसमें से 25 परसेंट यािी 4000 मधहला कासं्टेिल के 

रूप में काम करेंरी। इससे रेलव ेमें मुसाधफरी करिे वाली मधहलाओं को सुरक्षा धमलेरी। िात करिे 

से और भाषण देिे से मधहलाओं को सुरक्षा प्रदाि िहीं हो सकती। वह initiative हमारे सदािन्द 

रौड़ा जी िे, हमारे िरेन्द्र भाई मोदी के िेतृत्व वाली सरकार िे धलया है। व ेउस रास्ते पर चलेंरे, 
जो रास्ता हमें धवकास की ओर ले जायेरा और धजसके आिार पर धहन्दुस्ताि की रेलव ेएक िये 

मोड़ पर पहंुचेरी और धवश्व की रेलव ेके साथ िरािरी कर सकेरी, ऐसा रेलव ेिजट हमारे रेलव े

मंत्री जी िे प्रस्तुत धकया है। हमारे रेल मंत्री जी िे अपिे भाषण में कहा है धक हमें युवाओ ंके धलए 

कुछ करिा चाधहए। मैंिे पहले धकसी िजट पर चच्चा करते हुआ कहा था धक आप चाहे धजतिी 
दौलत ले लो, लेधकि जो हमारे देश में युवा हैं, उिके हाथ में कैसे रोजरार धदया जाए, उिके 

हाथ में कैसे काम धदया जाए, इस पर धवचार धकया जाए। युवाओ ंके िारे में केवल िात करिे से 

कुछ िहीं होरा, उिके हाथ में काम होिा चाधहए। जि िरेन्द्र मोदी जी रुजरात के मुख्य मंत्री थे, 
युवाओ ंके फस्कल धिवलेपमेंट के धलए अकेली रुजरात रवि्गमेंट का िजट 800 करोड़ रुपए था 
और भारत सरकार का िजट केवल एक हजार करोड़ रुपए का था। युवाओ ंके हाथ में काम होिा 
चाधहए, युवाओ ं के साथ में फस्क्ल होिी चाधहए। इस िात को आरे िढ़ाते हुए, हमारे रेल मंत्री 
सदािन्द रौड़ा जी िे युवाओं को प्रोत्साधहत करिे के धलए कहा धक रेलव ेमें िई-िई टेक्िॉलोजी 
की आवश्यकता है और इसका मॉिि्चाइजेशि करिा है। हमें इसके धलए टेक्िॉलोजी चाधहए, 
इसके धलए धर सच्ग चाधहए। हमारे धहन्दुस्ताि के युवाओ ंको टेक्िॉलोजी का ज्ञाि धमले और उिके 

कौशल का वि्गि हो। इसधलए धहन्दुस्ताि के युवाओ ंके धलए एक िहीं, दो युधिवरसटीज ििािे की 
िात कही है। ताधक धहन्दुस्ताि के युवाओ ंको एजुकेशि के धलए, रेलव ेके मॉिि्चाइजेशि के धलए, 
धवश्व में टेक्िॉलोजी के धलए वहा ं जािे की आवश्यकता ि हो, िफल्क धहन्दुस्ताि में ही इि 
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धवश्वधवद्यालयों में व ेज्ञाि प्राप्त कर सकें  ओर रेलव ेमें जॉि पा सकें । इसके धलए हमारे  रेल मंत्री 
जी िे दो धवश्वधवद्यालयों की स्थापिा की िात कही है। मैं इसके धलए मंत्री जी का िन्यवाद करता 
हंू।

इसके साथ ही साथ जो युवा मिेैजमेंट स्टिी करते हैं, टेक्िीकल स्टिी करते हैं, 
इंजीधियचरर में स्टिी करते हैं, उिके धलए समर में कुछ काम िहीं होता है, तो व ेटूर करिे जाते 

हैं। ऐसे युवाओ की Internship रेलव ेमें होिी चाधहए, इसके धलए भी व्यवस्था की रई है। मुझे 

लरता है धक यह िहुत दूरदरशता वाला कदम है। इस कदम से हमारे देश के युवाओं को िया 
तकिीकी ज्ञाि धमलेरा। 

सर, जो हमारे देश के वधरष्ठ लोर हैं, हैंधिकेप्ि हैं, सीधियर धसधटजन्स हैं, उिको आप 

केवल सस्ती धटकट दे दो, उिको धटकट में थोड़ा सा लाभ दे दो, इससे काम िहीं चलेरा। उिका 

यातायात सरल हो, उिको यातायात में सुधविा हो। जि कोई हैंधिकेप्ि आदमी हो या अस्सी से 

धपचासी वष्ग की उम्र के व्यफक्त हो, तो जि व े रेलव े प्लेटफाम्ग पर आएं तो रेलव े प्लेटफाम्ग पर 
उिको रेलव ेके धिब्िे तक पहंुचािे के धलए इलैफक्ट्रक राड़ी की व्यवस्था होिी चाधहए, ताधक व े

उस राड़ी में िठैकर अपिे धिब्िे तक पहंुच सकें । धकसी भी हैंधिकेप्ि को धकसी तरह की मुफश्कल 

ही ि होिे पाए। सीधियर धसधटजन्स को भी दी जािे वाली सुधविाओ ंमें िढ़ोतरी हो। ...(समय की 
घंटी)... सर, अभी तो समय है। ...(व्यवधान)...

श्री उपसभापरत : अभी दो धमिट का समय है।

श्री मनसुख एल. माडंरवया : इतिे िड़े धहन्दुस्ताि में भाधंत-भाधंत के वर्ग व समुदाय के लोर 

रहते हैं। सभी की अपिी-अपिी आस्था और श्रद्धा होती है। लोरों की आस्था और श्रद्धा पूण्ग हो 
सके, इसधलए एक religious tourism circuit िेवलप हो, इसके धलए सदािन्द रौड़ा जी िे जो 
योजिा रिी है, मैं इसके धलए उिका अधभिन्दि करता हंू और िन्यवाद करिा चाहता हंू धक 

हमारे िारमक लोर हमारे देश  के चारों कोिों में जो ज्योधतरलर हैं, उिके धलए एक circuit िौद्ध  

religious tourism के धलए circuit ‘धसक्ि religious tourism के धलए circuit’ ‘मुफस्लम 

religious tourism के धलए circuit’ ऐसी circuits ििाकर धहन्दुस्ताि के सभी श्रद्धालु लोरों को 
अपिे श्रद्धा के स्थाि पर पहंुचािे के धलए, उिको अपिी वदंिा करिे के धलए जो व्यवस्था की है, 
मुझे लरता है धक एक िहुत िड़ा और अच्छा कदम है।

सर, एक धवशेष िात और है धक पहले रेलव ेिजट में धकसाि के धलए कोई िात िहीं हुआ 

करती थी ...(समय की घंटी)...

श्री उपसभापरत : हो रया। 

SHRI MANSUKH L. MANDAVIYA: Sir, I am on the last point. इस रेलव ेिजट में 
सदािन्द रौड़ा जी िे एक धवषय यह रिा है धक धकसाि द्वारा अपिा माल और जो perishable 
items फ्रूट्स और वधेजटेिल्स होती हैं, उिको महािरर तक पहंुचािे के धलए कोई व्यवस्था िहीं 
होती है और व ेउिको लेकर जाते हैं। उिको ported vehicle में ले जािे पर ज्यादा िच्चा आता 
है। रेलव े मंत्री जी िे रेलव ेस्टेशि पर वातािुकूधलत warehouses ििाकर देिे की िात की है, 

[श्री मिसुि एल. मािंधवया] 
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ताधक धकसाि फ्रूट्स और वधेजटेिल्स अपिे स्थाि से महािरर तक पहंुचा सके और लारत भी 
लरे व पैसा भी ज्यादा धमले। मंत्री जी िे यह जो व्यवस्था की है, इसके धलए मुझे उिको िन्यवाद 

देिा है। माििीय सदािन्द रौड़ा जी िे रेल िजट प्रस्तुत धकया है, उिको िन्यवाद देते हुए और 
इसका समथ्गि करते हुए, मैं अपिी िात समाप्त करता हंू। 

MR. DEPUTY CHAIRMAN: Now, Shrimati Kahkashan Perween; absent. Shrimati 
Vijila Sathyananth.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Hon. Deputy Chairman, Sir, 
after waiting for a week,  I rise to speak. …(Interruptions)… My counterparts are all here 
to welcome it. Hon. Deputy Chairman, Sir, this is my maiden speech, so I would like 
you to give me more time so that my views can be heard. I thank you for giving me this 
wonderful opportunity to express my views on the Railway Budget 2014-15, which was 
commended by our hon. Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi Amma as 
‘fiscally	responsible	and	very	bold’.

Before beginning my speech, let me pay my beautiful obeisance to this temple of 
democracy. I am humbled by the fact that I am also one of the legislators who can have a 
say in policy making out of 120 crore people of India, the great nation. What I am today 
is	because	of	the	unchallenged	leader	of	meritocracy	and	lady	of	confidence,	Dr.	Puratchi	
Thalaivi Amma. Being the party supremo of All India Anna Dravida Munnetra Kazhagam 
to	which	I	have	the	honour	to	belong,	she	is	very	personification	of	courage,	dedication	
and motherhood. Her tremendous valour and authority over the party and administering 
the Government has proclaimed her the Iron Lady of India. Here I would like to mention 
the	first	speech	of	our	Leader	of	the	House,	the	hon.	Finance	Minister,	Shri	Arun	Jaitley	
who rightly pointed out that the parliamentary elections has put an end to family politics. 
Yes,	they	have	been	blown	out	because	of	their	greediness	and	selfishness	all	over	India.	
Exercising our hon. Chief Minister, Dr. Puratchi Thalaivi Amma’s spectacular decision 
making, she picked me up from a huge cluster of ordinary middle educated women, and 
placed	me	as	a	Mayor	of	Tirunelveli,	a	city	in	the	down	south	of	Tamil	Nadu.	Unsatisfied	
still, she has decorated me now with the mantle – Member of this august House. I have 
no words to vocalize my feeling of gratitude but to bow down my head before her 
graciousness. I feel proud and privileged to be here in this august House and specially 
to stand where my leader, the hon. Chief Minister of Tamil Nadu, worshipful Amma, 
Dr. Puratchi Thalaivi, stood once glowing with the spirit of service for the people of the 
nation. Moreover, her mentor and the architect of all Dravidian parties in Tamil Nadu, 
Arignar Annadurai, a well known orator, spelt words of action several times in this hon. 
House.	They	both	electrified	the	nation	by	 their	vibrant	speeches	on	several	occasions	
in this House. First and foremost, I wish to congratulate the present Government for its 
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first	Railways	Budget	which	tries	to	address	many	of	the past ills of this mammoth public 
sector organization. To name a few, recruitment of 4,000 woman constables to ensure 
safety of woman passengers, introduction of CCTV cameras to monitor cleanliness 
activities, retiring room facilities at all stations, food courts at all major stations, online 
platform and unreserved tickets, combo parking-cum-platform tickets, facilities for 1.2 
lakh users to log on simultaneously to book their tickets have been welcomed by the 
people at large.

Sir,	 this	 is	 the	 time	 to	pay	 tributes	 to	 late	Prof.	Madhu	Dandavate,	 the	first	non-
Congress Railway Minister and a noble man, who was the pioneer in introducing two-
inch foam for second-class sleeper coaches in his 1977 Budget. Before that, it had only 
wooden sleepers. Our hon. Chief Minister has commended the Prime Minister of India and 
the Railway Minister for having practised transparency in placing before the country the 
true status of the Indian Railway and she remarked, and I quote, “What is commendable 
about this Budget is that having recognized this deep crisis, the Railway Budget provides 
a vision for the future.” In that line, with only about Rs.6,000 crore surplus, you are trying 
to create an infrastructure which requires Rs.50,000 crores annually. Everyone knows 
that we have no other option but to resort to FDI and PPP model, which is the only way 
to take the Railways forward, for which the previous Government was dilly-dallying. 
But,	Sir,	the	fact	that	you	decided	to	bite	the	bullet	is	a	brainy	act.	Sir,	finding	money	has	
never been a problem for a Government as long as it goes on serving the people. We have 
a lot of such examples from Tamil Nadu. When the Nutritious Meal Scheme for students 
was	thought	to	be	launched,	there	was	a	stiff	resistance	from	officials	citing	poor	finance	
level of the State, but because of persistence of great founding leader of All India Anna 
Dravida Munnetra Kazhagam, Dr. MGR, the Scheme saw the light of the day. The same 
was the story when our dynamic Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi 
Amma, launched the revolutionary schemes like ‘Amma Unavagam’ which is today being 
considered as a basic social welfare act to be emulated by various State Governments and 
even foreign countries like Egypt. I would like to state that ‘Amma Unavagam’ give idli 
for ` 1, curd-rice for ` 3, dal with rice, or, sambar-rice for ` 5, and in the evening ‘Amma 
Unavagam’ supplies chapattis to the people with dal curry. So, this is a very well-known 
scheme. It is a people-friendly scheme.

MR. DEPUTY CHAIRMAN: I think the Minister should introduce that in the 
Railways.

SHRIMATI VIJILA SATHYANANTH: People from all walks of life admire this 
scheme. I urge upon the Railway Minister that at all the stations all over Tamil Nadu, the 
low-cost	canteens	should	be	opened	for	the	benefit	of	people	at	large.	I	also	want	to	state	
that Amma is providing Amma Water Bottle, the mineral water, at all the bus stations for 

[Shrimati Vijila Sathyananth] 
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Rs. 10 to all the travelers in the buses. Rail Neer is now supplied at Rs.15. I urge upon the 
Railway	Minister	to	reduce	the	price	of	Rail	Neer	to	Rs.10	because	if	Amma	can	find	the	
ways and means of doing it, why can’t the Central Government do so?

MR. DEPUTY CHAIRMAN: Why should Amma water not be supplied in the 
Railways?

SHRIMATI VIJILA SATHYANANTH: Sir, where there is a will, there is a way.

DR. V. MAITREYAN (Tamil Nadu): Sir, let them demand it.

SHRIMATI VIJILA SATHYANANTH: Sir, now, I want to draw the attention of the 
Railway Minister to the transportation. (Time-bell rings) Sir, I come from deep South.

MR. DEPUTY CHAIRMAN: Your time is over.

SHRIMATI VIJILA SATHYANANTH: Sir, I come from the southern part.

MR. DEPUTY CHAIRMAN: You only had ten minutes.

SHRIMATI VIJILA SATHYANANTH: Sir, I come from the southern tip of Tamil 
Nadu. I have not yet started my speech.

MR. DEPUTY CHAIRMAN: No, no. Your party has given you ten minutes.

SHRIMATI VIJILA SATHYANANTH: Sir, keeping this in mind, our great leader, 
Amma,	 in	her	Vision	2023	document,	 identified	 some	 ten	 crucial	 railway	projects.	…
(Interruptions)…

MR. DEPUTY CHAIRMAN: Shrimati Vijila, one second. …(Interruptions)… 
Shrimati Vijila, your party has given you ten minutes. …(Interruptions)… Already, time 
is over.

DR. V. MAITREYAN: Sir, it is her maiden speech. …(Interruptions)…

MR. DEPUTY CHAIRMAN: Maiden speech?

SHRIMATI VIJILA SATHYANANTH: Yes, Sir. It is my maiden speech. …
(Interruptions)…

MR. DEPUTY CHAIRMAN: Okay. You have already taken ten minutes. Please 
take	five	minutes	more	and	complete	your	speech	in	fifteen	minutes.	Only	five	minutes	
more.

SHRIMATI VIJILA SATHYANANTH: Thank you, Sir. I will honour the dignity 
and	decorum	of	this	august	House	definitely.
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MR. DEPUTY CHAIRMAN: Thank you very much.

SHRIMATI VIJILA SATHYANANTH: Sir, under the Vision 2023 Document, 
some ten crucial railway projects at an approximate cost of Rs. 1,88,400 crore have been 
identified	 by	 her	 to	 spur	 further	 economic	 development,	 particularly,	 highlighting	 the	
proposed Diamond Quadrilateral High Speed Rail network which could be a game changer. 
Sir, on behalf of our Chief Minister, I urge that this technology, the new technology, with 
which you have enthused the whole nation, that is, introduction of high speed bullet 
trains,	should	be	next	brought	to	Chennai,	which	closely	followed	Mumbai	in	the	first	
introduction of railway services in the country.

Our Chief Minister further spoke about the holistic approach to achieve greater 
urban transport integration with Railways, which will respond to a longstanding request 
placed by the State Government. Now, she has set her eyes upon the Madurai-Thoothukudi 
Industrial Corridor. An early decision on the handover of the MRTS network in Chennai 
to the Chennai Metro Rail Limited should be taken up, as insisted by our hon. Chief 
Minister. I request the hon. Railway Minister to take necessary steps to bring divisional 
headquarters to Tirunelveli, the place where I belong to. The city has all the requisite 
infrastructure facilities, be it a perennial river or proximity to power plants like Kayathar, 
Tuticorin and Kudankulam.

There is always a popular belief that the ‘north progresses, south regresses’. This 
is what was expressed by Arignar Anna, one of the pillars of early Dravidian movement. 
Though	the	situation	is	not	the	same	today	as	it	was,	but	let	me	give	you	the	justification	
of	my	statement.	The	coaches	of	all	highly	profitable	south-bound	trains	are	very	poorly	
maintained. On June 28th, 2014, in Tirunelveli-bound Nellai superfast train from Chennai, 
Mr. Charles, a retired spinning mill worker from Vikramasingapuram, was sleeping on 
the side lower berth in coach no. S-8. Around 2.30 a.m., he jumped out of his berth 
screaming with pain and shouting for help. The reasons was that he was severally bitten 
by a rat which caused a bleeding wound in his right ear.

MR. DEPUTY CHAIRMAN: Oh! …(Interruptions)… Mr. Minister.

SHRIMATI VIJILA SATHYANANTH: He was treated at Madurai Railway 
junction. …(Interruptions)…

MR. DEPUTY CHAIRMAN: Mr. Minister, I support that because I myself have 
seen rats. …(Interruptions)…

SHRIMATI VIJILA SATHYANANTH: He should put an end to this kind of. …
(Interruptions)…
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SHRI SUKHENDU SEKHAR ROY: Sir, this was experienced …(Interruptions)…

MR. DEPUTY CHAIRMAN: Mr. Minister, please take note of it. …
(Interruptions)…

SHRIMATI VIJILA SATHYANANTH: Sir, I also urge to put new coaches in all 
south-bound	trains	also.	The	first-class,	the	second-class	and	the	third-class	AC	as	well	as	
non-AC	coaches	also	should	be	made	available	in	all	the	highly	profitable	trains.	Nowhere	
is	 there	 ticketless	 travelling	 in	 south-bound	 trains.	Nowhere	can	you	find	 this.	All	 the	
south-bound trains need more sophisticated and modern new coaches. Everyday, on the 
trains from Chennai to Nagercoil, Kanyakumari and Tirunelveli, the waitlisted passengers 
are	four	to	five	times	the	number	of	passengers	who	are	travelling.	This	is	not	the	case	
of occasional happening; this happens throughout the year. So, the number of trains 
from	Chennai	to	these	places	must	be	increased	in	an	urgent	manner	with	modification,	
upgradation and sophistication. I also urge for allocation of more funds for laying double 
line between Trichy-Dindigul and Madurai-Kanyakumari. It has already been said by my 
counterpart, Mr. Rathinavel.

I would like to draw the attention of this august House to represent the people of 
all the southern districts of Tamil Nadu. (Time-bell rings) Rupees forth crores have been 
allotted. (Time-bell rings) Mr. Rangarajan also pointed out that the gauge conversion of the 
Senkottai-Punalur	railway	line	is	now	under	very	slow	progress	because	only	thirty	five	
crore rupees were allotted yearly in a phased manner. If needs a hefty one-time allocation 
because when the project is going to be completed in 2019, the cost escalation will go up 
to rupees eight hundred crores which will be a very criminal waste of investment. So, I 
would urge the Railway Minister to provide one-time hefty allocation. (Time-bell rings)

MR. DEPUTY CHAIRMAN: Now, please conclude.

SHRIMATI VIJILA SATHYANANTH: More allocation is required for more 
machinery and more manpower to make it the shortest route. Now, to travel to the places 
of Quilon, to the places of Ernakulam, we have to take a long route. We have to go to 
Nagercoil, then we go to Trivandrum and then only we can reach our destination. But this 
will be the shortest route if we convert the Senkottai-Punalar line from metre gauge to 
broad gauge. (Time-bell rings) Metre gauge lines are still there in the under-developed 
nations. So, it is symbol of our being an under-developed nation. …(Interruptions)…

MR. DEPUTY CHAIRMAN: Now, please conclude. …(Interruptions)… Your time 
is over. …(Interruptions)…

SHRIMATI VIJILA SATHYANANTH: So, Sir, we urge the Government to give 
one-time hefty allocation. …(Interruptions)…
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MR. DEPUTY CHAIRMAN: Shrimati Vijila, please. …(Interruptions)…

SHRIMATI VIJILA SATHYANANTH: Kanyakumari, (Time-bell rings) a place of 
cultural and religious importance, is in the southern tip of India. We the people of Tamil 
Nadu,	are	steadfast	in	respecting	sages,	poets	and	freedom	fighters	of	India.	(Time-bell 
rings) you all may know that the Tamil Nadu Government, under the dynamic leadership 
of our hon. Chief Minister, has given Vivekananda House at Chennai on a lease of 99 
years to the Sri Ramakrishna Mission and rupees two crores to set up Vivekananda 
cultural centre. (Time-bell rings)

MR. DEPUTY CHAIRMAN: Shrimati Vijila, please conclude. …(Interruptions)…

SHRIMATI VIJILA SATHYANANTH: At this time, I have two requests to make. 
The premium train introduced from Jaipur to Madurai is extended up to Kanyakumari. 
You know that there is a monumental Vivekananda Rock at Kanyakumari enshrining the 
sojourn (Time-bell rings) of the Indian saint for gaining spiritual revelation.

MR. DEPUTY CHAIRMAN: Okay. Now, please conclude. …(Interruptions)…

SHRIMATI VIJILA SATHYANANTH: If you could give one more train from 
Chennai to Kanyakumari during Vivekananda’s celebrations, if not all the days, you 
would ever be regarded by the people of the South.

MR. DEPUTY CHAIRMAN: Okay now. Shrimati Vijila, please conclude. …
(Interruptions)…

SHRIMATI VIJILA SATHYANANTH: I also wanted to …(Interruptions)… 
Chennai	 to	Madurai	 route	was	 electrified.	Now,	Madurai	 to	Tirunelveli	 electrification	
was completed recently. (Time-bell rings).

MR. DEPUTY CHAIRMAN: Now, please conclude. …(Interruptions)…

SHRIMATI VIJILA SATHYANANTH: But due to the shortage of electric locos, 
still diesel locos are used in all the south-bound trains which results in consumption of 
more time, more fuel, etc.

MR. DEPUTY CHAIRMAN: Okay. That I all. …(Interruptions)…

SHRIMATI VIJILA SATHYANANTH: I now draw your attention towards the 20 
lakh Tamilians settled in Mumbai. I appeal to the Railway Minister to prepone the timings 
of trains nos. 16339 and 16351 so that it does not …(Interruptions)…

MR. DEPUTY CHAIRMAN: Okay. Now the next speaker is Shri Alok Tiwari. …
(Interruptions)…
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SHRIMATI VIJILA SATHYANANTH: Only a few minutes, please, Sir.

MR. DEPUTY CHAIRMAN: Few minutes; no, no. Your time is already over.

SHRIMATI VIJILA SATHYANANTH: Please, Sir. I will complete in two 
minutes.

I appeal to the Railway Minister to prepone the timings of train nos. 16339 and 16351 
so that it does not reach the stations like Dindigul, Madurai. Tirunelveli at midnight, from 
10.30	p.m.	to	2.00	a.m.	So,	it	is	very	difficult	for	them	to	reach	their	rural	destinations.

Mr. Deputy Chairman, Sir, Indian Railways is one of the biggest sectors having the 
largest number of employees. I would like to urge (Time-bell rings) We cannot afford to 
forget to take along less-advantaged and less-privileged. So, I make an appeal to the hon. 
Minister to enhance the preference for the disabled, the socially-deprived people and also 
to recruit more sportspersons to give boost to sports in India.

Lastly,	quoting	our	Leader,	the	hon.	Chief	Minister	of	Tamil	Nadu,	the	finances	of	
the Railways are in an extremely poor shape which the Railway Minister has laid bare 
with disarming candour and honesty. The same honesty we look forward to in putting the 
Railways in order, so that we can hear from the future generation that here’s the man who 
really meant business and turned around the Railways.

I remind you that Prime Minister Modiji in his election campaign promised it to the 
people.

I quote from a biblical saying “If warriors on foot could tire you, how could you run 
with the stallions?” I wish Godspeed in all the endeavours of the Government.

Sir, I thank you for having given me this opportunity to express my views. Against 
all odds, let us together make this nation a better place for you, for me and for the entire 
human race. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Your maiden speech was very good, interesting and 
encouraging.

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA): Sir, I 
think when trains will move in and around Tamil Nadu, I can get water.

MR. DEPUTY CHAIRMAN: Yes, Amma Water is available in Tamil Nadu for ten 
rupees.

DR. V. MAITREYAN: Sir, when the Central Government was disinvesting shares 
of Neyveli Lignite Corporation, it was the Tamil Nadu Government which purchased 
them from the Central Government. We will go to any extent if you make any demand.
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MR. DEPUTY CHAIRMAN: You can give it not only for Kerala but also for all 
southern States and even northern States. Why not?

Mr. Minister, she has told us about rats. Even I had experienced it. I am telling 

you.

SHRI D.V. SADANANDA GOWDA: Sir, certainly, I will take care of the things. I 

have received certain complaints from various …(Interruptions)…

श्री अरवनाश िाय खन्ना (पजंाि) : सर, उसके धलए rats insurance cover होिा चाधहए।

श्री उपसभापरत : हा,ं rats insurance cover  होिा चाधहए।

डा. वी. मैते्रयन : सर, यहा ंजैसे िदंर को पकड़िे के धलए लरंरू को लराते हैं, उसी तरह 

रैट्स के धलए कुछ लरािा चाधहए।

श्री उपसभापरत : श्री आलोक धतवारी, आप िोधलए।

श्री आलोक रतवािी (उत्तर प्रदेश) : माििीय उपसभापधत महोदय, 2014-15 के रेल िजट 

पर हो रही चच्चा में भार लेिे के धलए जो आपिे मुझे अिुमधत दी है, मैं इसके धलए आपका आभार 

व्यक्त करता हंू और साथ ही साथ यह कहिा चाहता हंू धक यह मेरी मेिि स्पीच है, इसधलए मैं 

आपका सरंक्षण चाहता हंू। माििीय रेल मंत्री जी िे 2014-15 का जो रेल िजट पेश धकया है, मैं 

समझता हंू धक उसमें माििीय रेल मंत्री जी कोई िात िहीं कह पाए हैं। माििीय मंत्री जी िे जो 

िजट पेश धकया है, उसमें माििीय मंत्री जी यह समझते हैं धक समस्याओं का धिदाि प्राइवटे 

पाट्गिरधशप यािी पी.पी.पी. है। माििीय मंत्री जी अपिे पूरे िजट भाषण में यह समझािे में 

असमथ्ग रहे हैं, जैसा धक रेल मंत्री जी िे और जो िवधिव्चाधचत सरकार है, धजसिे कहा है धक 

पूव्गवत्दी सरकार जो रेल धवभार छोड़ कर रई है, वह घाटे में है। अरर रेल पधरचालि घाटे का 

सौदा है, तो उसमें हमारे साथ व्यापार करिे के धलए कौि आएरा? यधद रेलव े के हर के्षत्र में 

धिजीकरण होता है, जैसा धक इस िजट में पधरलधक्षत है, तो इस देश में जो यात्री यात्रा कर रहे 

हैं, ये इिकी कमर तोड़ सकता है। इिके अपिे लोर ही इस धिजीकरण के धिलाफ हैं। जैसा धक 

भारतीय जिता पाट्दी का जो मजदूर सरंठि और भारतीय मजदूर सरंठि, उसिे भी रेलव ेमें जो 

धिजीकरण को िढ़ावा धदया जा रहा है, उसिे इस िजट की आलोचिा की है। मैं चाहंूरा धक रेल 

की फस्थधत सुदृढ़ करिे के धलए धिजीकरण पर माििीय मंत्री जी को पुिरवचार करिा चाधहए, 

क्योंधक रेलव ेमें यह िहस िहुत साल से चलती आई है धक इसे व्यावसाधयक उपक्रम िििा चाधहए 

अथवा सामाधजक दाधयत्वों को पूरा करिे वाला परंपरारत उपक्रम ही ििा रहिा चाधहए। माििीय 

उपसभापधत महोदय, भारतीय रेल केवल माल भाड़ा ढ़ोिे और याधत्रयों को इिर से उिर ले जािे 

का माध्यम मात्र िहीं है, िफल्क यह देश की ससं्कृधत, एकता, भाषाई पे्रम व साम्प्रदाधयक सौहाद्ग 

का भी प्रतीक है, जो देशवाधसयों को धिरन्तर आरे िढ़िे को दाश्गधिक सदेंश देती है। िहुत सारी 

िातें इस रेल िजट में कही रई हैं। इस सदंभ्ग में जो िातें कही रई हैं, मैं उिकी तरफ से आपका 

ध्याि आकृष्ट करािा चाहता हंू। सिसे पहले, जैसे धक आपिे अपिे रेल िजट में जो िाि-पाि 
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की व्यवस्था की है, इससे पहले आई.आर.सी.टी.सी. िे स्टेशिों पर व ट्रेिों में िाि-पाि की 
व्यवस्था की थी, वह भी ठेकेदारों को और तमाम ऐसे लोरों को दी रई, धजसका हाल यह हुआ 

धक रेलव ेस्टेशिों पर िाि-पाि की जो व्यवस्था है उसकी क्वाधलटी धिरन्तर घटती रई। आपिे 

अपिे रेल िजट में कहा है धक हम रेिी-टू-ईट फूि देंरे और जो भोजि है वह ्रिािेंि कम्पधियों 
द्वारा स्टेशिों पर और ट्रेिों में आप पहंुचाएंरे और एस.एम.एस. के जधरए आि्गर लेंरे। मेरा आपसे 

यह कहिा है धक जो छोटे लोर हैं, जो आम आदमी हैं, जो मजदूर हैं, जो दैधिक यात्री हैं उिके 

भोजि की आपिे क्या व्यवस्था की है? आपिे जो रेिी-टू-ईट फूि की व्यवस्था की है, आपिे जो 
्रिािेंि िािे की व्यवस्था की है, मैं समझता हंू धक ए.सी. फस्ट्ग क्लास और स्लीपर के 50 फीसदी 
लोरों के धलए यह व्यवस्था है, लेधकि जो जिरल िोधरयों में यात्रा करिे वाले इस देश के आम 

िारधरक हैं, जो धकसाि हैं, मजदूर हैं, जो अपिे धजले के रावंों से सुदूर इलाकों में कमािे के 

धलए, रोजी-रोटी की व्यवस्था के धलए जाते हैं, उिके धलए आपिे क्या व्यवस्था की है? तो जो 
आप यह ्रिािेंि िािा या रेिी-टू-ईट-फूि की व्यवस्था करिे जा रहे हैं, क्या इसे इि जिरल 

िोधरयों में भी पहंुचाएंरे? मैं माििीय रेल मंत्री जी से यह जाििा चाहता हंू।

उपसभापधत जी, इस िजट में आिुधिकीकरण और सुरक्षा उपायों की िात कही रई है और 
िुलेट ट्रेि को चलािे की िात कही रई है। सैम धपत्रोदा और अधिल काकोिकर की जो सधमधत 

पूव्ग की सरकार के समय में रधठत हुई थी, अरर इिकी मािें तो रेलव ेके आिुधिकीकरण और 
सुरक्षा उपायों के धलए लरातार 8 वष्षों तक 6 लाि करोड़ रुपए की आवश्यकता होरी, जो धदि 

में सपिे देििे के िरािर है। भारत जैसे आरथक रूप से धपछड़े देश की जो अभी की फस्थधत है,  
उसमें इस देश में िुलेट ट्रेि चलािे की िात सोचिा आज  भी  हास्यस्पद लरता है। इस ट्रेि को 
चलािे से पूव्ग वत्गमाि ट्रेिों की स्पीि को िढ़ािा चाधहए। आज ही मैं सुिह धजस ट्रेि से आया हंू, 
जो िरौिी से चलकर के िई धदल्ली तक आती है वैशाली एक्सपे्रस, वह ढाई घंटे लेट िई धदल्ली 
रेलव ेस्टेशि पर पहंुची है। लििऊ मेल भी आज लभरभ एक-िेढ़ घंटे की देरी से पहंुची है। 
इिकी स्पीि िढ़ाई जाए। इसके धलए जज्गर पटधरयों से काम िहीं चलेरा, इिमें सुिार की 
आवश्यकता है। आरथक रूप से जो सम्पन्ि देश हैं, जहा ं िुलेट ट्रेि चल रही है, जैसे चीि है, 
जम्गिी है अन्य देश हैं, उिमें भी िुलेट ट्रेि घाटे में चल रही है।

श्री अिरवन्द कुमाि ससह (उत्तर प्रदेश) : सर, यह इिकी मेिि स्पीच है, िोलिे दीधजए।

श्री उपसभापरत : ठीक है, लेधकि आपकी पाट्दी के प्रो. राम रोपाल यादव जी भी िोलेंरे। 

श्री आलोक रतवािी : मैं माििीय मंत्री जी से पूछिा चाहंूरा धक आपिे िुलेट ट्रेि के धलए 

यातायात सव्दे धकया है? मैं आपके माध्यम से माििीय रेल मंत्री जी से कहिा चाहता हंू धक हमको 
समझदारी से ऐसे तकिीकी उपायों व धवकास काय्षों पर िच्ग करिे की जरूरत है धजसका 
वास्तधवक लाभ यात्री-सुरक्षा में धदिाई दे। इसके धलए जरूरी है धक रेलव े को ऐसे आिुधिक 

सकेंतों से जोड़ा जाए धजससे सरदयों में कोहरे की समस्या से धिजात धमल सके। महोदय, यह 

धसफ्ग  उत्तर भारत की ही िहीं िफल्क सारे देश की समस्या है क्योंधक चाहे उत्तर से हो, दधक्षण से 

हो, पूव्ग से हो या पफश्चम से हो, जो भी ट्रेिें उत्तर की ओर आती हैं, उिके धलए कोहरे की 
समस्या सि से िड़ी समस्या है। इस कारण ट्रेिों को घंटों देरी से चलिे की लाचारी झेलिी पड़ती 
है। इस हालात से रूिरू होिे पर रेलव ेको जहा ंकरोड़ों रुपए की हाधि उठािी पड़ती है, यात्री 
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अपिे जरूरी काम करिे से वधंचत हो जाते हैं। यरूोपीय देशों में यह तकिीक लार ूहै। मैं माििीय 

रेल मंत्री जी से कहिा चाहता हंू धक हमें भी अपिे देश में इि आिुधिक सकेंतों को अमल में लािा 
चाधहए। मैं माििीय रेल मंत्री जी से कहिा चाहता हंू धक इस िजट में इसके धलए प्राविाि करिा 
चाधहए। 

रेलव ेको रधतशील, व्यावहाधरक तथा समावशेी ििाए रििे के धलए जरूरी है धक धवकास 

से जुड़े फलक व्यापक हों। रेलव ेकी उतिी ही काय्गयोजिाएं  हाथ में ली जाएं धजन्हें तय समय-
सीमा में उपलब्ि िि से पूरा धकया जा सके। यह धवकास के इि दोिों धसद्धातंों की अवहेलिा की 
वजह है धक धपछले 30 वष्षों में लरभर 1,57,883 करोड़ रुपए की 676 पधरयोजिाएं स्वीकृत की 
रई थीं, उिमें से मात्र 317 पधरयोजिाएं ही पूरी हो पाई हैं। इस िजट में लिंी पधरयोजिाओं को 
पूरा करिे के धलए कुछ िास प्राविाि िहीं धकया रया है। आज इि पधरयोजिाओं को पूरा करिे 

के धलए लरभर 1,82,000 करोड़ रुपए चाधहए। इि पधरयोजिाओं को पूरा करिे में धजतिी देरी 
होरी, हमें उसकी िढ़ी लारत भरुतिी होरी और िाधमयाज़ा जिता को भरुतिा पड़ेरा। धपछले 10 
वष्षों में 60,000 करोड़ की 99 िई रेल लाइिों को धिछािे की पधरयोजिाओं स्वीकृधत की रई थी 
धजसमें से मात्र एक पधरयोजिा ही पूरी की जा सकी है। इिमें से लधंित 4 पधरयोजिाएं तो 30 वष्षों 
से भी पुरािी हैं। 

माििीय उपसभापधत महोदय, प्रधत धदि रेल से यात्रा करिे वाले याधत्रयों की सखं्या 
अिुमाित: 23 करोड़ है, लेधकि जैसा धक मैंिे आपसे अभी धजक्र धकया, एक जिरल िोरी में 
लरभर 300 से ज्यादा यात्री िहुत िुरी हालत में यात्रा करते हैं। यहा ंसदि में हमारे धजतिे भी 
माििीय सदस्य िठेै हैं, व ेसभी उि फस्थधतयों से रूिरू होंरे। इिमें आम यात्री भेड़-िकधरयों की 
भाधंत उि जिरल िोधरयों में यात्रा करिे को मजिरू हैं। मैं माििीय रेल मंत्री से इस धदशा में कुछ 

कदम उठािे का आश्वासि चाहता हंू। मैं माििीय रेल मंत्री से प्रतीक्षा सूची को कम करिे तथा 
िास तौर पर पूव्दी उत्तर प्रदेश, धिहार तथा पफश्चमी िरंाल की ट्रेिों में भीड़ को राहत देिे के 

धलए इस रेल िजट में प्राविाि करिे की व्यवस्था सुधिफश्चत करिे की अपील करता हंू। मैं मारं 

करता हंू धक देशभर के सभी स्टेशिों पर धटकट धवतरण की धिड़धकया ंिढ़ाई जाएं क्योंधक िहुत 

से स्टेशिों पर धिड़धकया ंकम हैं। रेलव ेमें एक जे.टी.िी.एस. की व्यवस्था िड़े पैमािे पर लार ूहै। 
इसके माध्यम से िेरोजरार िौजवािों को िाहर काउंटर लराकर धटकट धवतरण करिे का काम 

धदया रया है। यह व्यवस्था इन्होंिे शुरू की है धजसके अच्छे पधरणाम भी आए हैं। जे.टी.िी.एस. 
काउंटर के िॉि-इश्य ू (NI) की सुधविा पुि: िहाल की जाए। मैं माििीय रेल मंत्री जी से यह 

धिवदेि करिा चाहता हंू। 

माििीय उपसभापधत महोदय, मंत्री जी िे अपिे िजट में तमाम तीथ्ग स्थलों के पय्गटि को 
िढ़ावा देिे के धलए रेल राधड़यों देिे और जहा ं रेल लाइि िहीं हैं वहा ं रेल लाइि धिछािे की 
योजिा ििाई है। मैं माििीय रेल मंत्री जी से कहिा चाहता हंू धक पय्गटि के दृफष्टकोण से रौतम 

िुद्ध के जन्म स्थाि कधपलवस्तु को, जो धजला धसद्धाथ्ग िरर में पड़ता है और जहा ंसे मैं आता हंू, 
उसको रेल लाइि से जोड़कर पय्गटि का धवकास धकया जािा चाधहए। जो धपछली य.ूपी.ए. की 
सरकार थी, उसिे कधपलवस्तु-िस्ती वाया िासंी को पधरयोजिा में शाधमल धकया था, धकन्तु 

उसके धलए इस िजट में कोई िि धिर्गत िहीं धकया रया है। तीथ्ग याधत्रयों के धलए चलाई जािे 

वाली ट्रेिों को िौरढ़ (धसद्धाथ्ग िरर) स्टेशि से जोड़ा जाए। िेहतर होता धक िौरढ़ स्टेशि का 

[श्री आलोक धतवारी] 
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िाम धसद्धाथ्ग िरर धकया जाता। यह मारं िहुत धदिों से चली आ रही है। मैं पुि: आपसे यह मारं 

करता हंू धक जो िौरढ़ स्टेशि है, उसका िाम धसद्धाथ्ग िरर धकया जाए। धसद्धाथ्ग िरर तथा 
िलीलािाद, महदावल, िासंी, िुमधरयारजं, उतरौला होते हुए िलरामपुर रेल लाइि का सव्दे 
लरभर 40 वष्ग पूव्ग हो चुका है। आज से 40 वष्ग पहले इस रेल लाइि का सव्दे हुआ था, धकन्तु कई 

पचंवष्दीय योजिा िीत जािे के िाद भी इसे शाधमल िहीं धकया रया। इस के्षत्र के धवकास के धलए 

रेल लाइि का धिम्चाण इसी िजट में रििे का प्राविाि धकया जाए। इलाहािाद से छपरा रेल 

लाइि व िरौिी से रोरिपुर रेल लाइि के दोहरीकरण का काम जो कुछ जरहों पर रुका पड़ा है, 

उसे पूरा कराया जाए व िये प्लेटफॉम्ग का धिम्चाण कराया जाए। 

माििीय उपसभापधत जी, मैं आपके माध्यम से रेल मंत्री जी से कहिा चाहता हंू धक कई वष्ग 

पूव्ग, सि 1984 में रेल िजट में ग्वाधलयर-इटावा ट्रेि की घोषणा हुई थी, धजसे आज तक पूरा िहीं 
धकया रया। साथ ही मिैपुरी के धलए ट्रेिों की घोषणा अि तक िहीं हुई। हमारे िेता आदरणीय 

मुलायम चसह यादव जी िे भी इस िारे में आपका ध्याि आकृष्ट कराया है। मैं आपसे कहिा 
चाहता हंू धक मिैपुरी रूट तथा िदायंु-रजरौला रेल लाइि पर 500 मीटर रेल लाइि धिछािे से 

यह िािा दूर हो सकती है। 

MR. DEPUTY CHAIRMAN: Now please conclude. …(Interruptions)… आलोक 

जी, समाप्त कीधजए।

श्री आलोक रतवािी : उत्तर प्रदेश की लधंित पधरयोजिाओं को पूरा करिे के धलए इस िजट 

में प्राविाि धकया जाए।

श्री उपसभापरत : आलोक जी, 15 धमिट हो रए। अि आप समाप्त कीधजए।

श्री आलोक रतवािी : सर, पाचं धमिट।

श्री उपसभापरत : िहीं, पाचं धमिट िहीं।

श्री आलोक रतवािी : सर, माििीय रेल मंत्री जी िे रेल िजट में सफाई के धलए 40 प्रधतशत 

की िढ़ोतरी की है। आपके इस कदम का मैं स्वारत करता हंू परन्तु यह पैसा सफाई के मद में 
िच्ग हो, इस पर धिररािी तंत्र धवकधसत धकए जािे की आवश्यकता है। कहीं ऐसा ि हो धक ये 

सारा पैसा अफसरों और धिजी कंपधियों के िीच िदंरिाटं में ही िच्ग हो जाए। रेलव ेस्टेशिों की 
जो फस्थधत हैं, ट्रेिों में जो शौचालयों की फस्थधत है, रेल धिब्िों के अंदर जो रदंरी है, उसकी 
सफाई िहीं होती। इस ओर भी ध्याि देिे की आवश्यकता है।

MR. DEPUTY CHAIRMAN: Now please conclude.ÜÖŸ´Ö करो।

श्री आलोक रतवािी : सर, दो धमिट। ...(व्यवधान)... पूरे देश में कोई 30348 रेलव ेक्रॉचसर 

हैं, धजिमें धििा चौकीदार वाले 11563 रेलव ेक्रॉचसर हैं। माििीय रेल मंत्री जी द्वारा पेश धकए रए 

इस िजट में धििा चौकीदार वाले इि रेलव ेक्रॉचसर को समाप्त करिे हेतु कोई साथ्गक कदम िहीं 
उठाए रए हैं। माििीय रेल मंत्री जी िे िजट में यह स्वीकार धकया है धक इसके धलए 40,000 
करोड़ रुपए की प्रधत वष्ग आवश्यकता है, लेधकि इस िजट में मात्र 2200 करोड़ रुपए का ही 
प्राविाि धकया रया है, धजसमें 1785 करोड़ रुपए रेलव ेट्रेक के ऊपर और िीचे सड़क धिम्चाण में 
िच्ग करिे का प्राविाि है। 



[RAJYA SABHA]522 The Budget (Railways),  2014-15 & Govt. Bills

श्री उपसभापरत : िस, हो रया। समाप्त कधरए।

श्री आलोक रतवािी : रेलव े में दुघ्गटिाओं को रोकिे के धलए इस िजट में िई सोच का 
अभाव है। मैं माििीय रेल मंत्री जी से रेल दुघ्गटिाओं को रोकिे के धलए आश्वासि चाहता हंू। 
जहा ंतक याधत्रयों की सुरक्षा का सवाल है, याधत्रयों की सुरक्षा के धलए कोई काररर कदम िहीं 
उठाया रया है। आर.पी.एफ. और जी.आर.पी. के िीच तालमेल का अभाव है, धजसके कारण 

याधत्रयों को काफी कधठिाई होती है। आये धदि होिे वाली लटूपाट की घटिाओ ंको रोकिे में 
रेलव ेअसमथ्ग है। 

श्री उपसभापरत : आलोक जी िधैठए।

श्री आलोक रतवािी : सर, मैं धजस धजले से आता हंू, वहा ंकी दो-तीि मारंें हैं।

श्री उपसभापरत : आपिे िहुत टाइम ले धलया है। ...(व्यवधान)...

श्री आलोक रतवािी : सर, प्लीज़... मैं माििीय रेल मंत्री जी से ... 

श्री उपसभापरत : आपिे िहुत टाइम ले धलया है। ऐसे कैसे चलेरा? िाकी लोर भी हैं। 
...(व्यवधान)... The rest of it you can write to the hon. Minister. Please sit down.

श्री आलोक रतवािी : मैं माििीय रेल मंत्री जी का ध्याि कुछ मारंों की तरफ धदलािा चाहता 
हंू। िस्ती जिपद में मिौरी चौराहे पर जो ...(समय की घंटी)... सड़क है ...(समय की घंटी)... उसमें 
िस्ती शहर में पाण्िेय िाजार में जहा ंघिी आिादी है, वहा ं रेलव ेओवर ध्रिज ििािे का प्रस्ताव रेल 

िजट में शाधमल होिा चाधहए। ...(समय की घंटी)... धसद्धाथ्ग िरर के तेतरी िाजार में रेलव ेका ओवर 

ध्रिज ििाया जािा जिधहत में अधत आवश्यक है। िस्ती रेलव ेस्टेशि पर धिहार सपंक्ग  क्राधंत, सप्त 

क्राधंत ...(समय की घंटी)... पोरिन्दर एक्सपे्रस के अधतधरक्त ठहराव की आवश्यकता है। ...(समय की 
घंटी)... सर, िस एक धमिट...

MR. DEPUTY CHAIRMAN : No, no What is this? This is too much? How can I 
allow you more? There are so many speakers. …(Interruptions)…

श्री आलोक रतवािी : िस्ती स्टेशि होकर इलाहािाद के धलए प्रधतधदि ट्रेि चलािे की 
आवश्यकता है, क्योंधक इलाहािाद शैधक्षक दृफष्टकोण से और न्याय के दृफष्टकोण से ...(व्यवधान)... 
िहुत महत्वपूण्ग है।

श्री उपसभापरत : आलोक जी िधैठए। Nothing more.

श्री आलोक रतवािी : सर, िन्यवाद। 

SHRI KHEKIHO ZHIMOMI (Nagaland): Mr. Deputy Chairman, Sir, I rise to 
participate in the discussion on the Railway Budget presented by the hon. Railway 
Minister on 8th July, 2014 and to address some of the problems being faced by my region, 
that is, the North-East.

Sir, broadly speaking, I do appreciate the Budget approach to the problems, and 
it is a bold step taken with an optimistic hope. I wish good luck to the Minister. As the 
saying goes, “Fortune favors the brave:, I can boldly comment that this Railway Budget 
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has come out from an era of dilemma. But I would also like to remind the hon. Railway 
Minister that good Generals have to be lucky, not just talented. So, he has to have the 
luck.

Sir, the Railways play a major role in all-round developmental activities as well 
as national integration, defence, safety and security of the country. A good standard of 
railway connectivity can ensure defence, security and safety of the North-Eastern States 
of India has protect us from any external aggression. So, more funds allocated to the 
North-Eastern Region is not only for the promotion of economic activities of the Region 
but it is also for the safety of the country. An enormous amount of budgetary amount has 
to be allocated to the North-East. I would also like to remind the hon. Minister that for 
the North-East, every Ministry has an allocation of ten percent. Sir, out of the Railway 
allocation of Rs. 64,500 crores, I suppose an amount of Rs. 6,450 crores is being reserved 
under the Non Lapsable Central Pool of Resources. In the reply, I want that the Minister 
should clearly indicate that. Apart from that, an increase of 54 percent I a good increase 
when we see the percentage. But if we see the amount, it is  mere amount of Rs. 5,114 lakhs. 
It is too meagre. It is nothing as compared to unexplored North-Eastern Railways. Sir, 
therefore, for all these reasons, the North-Eastern Railways should be given top priority. 
I also share the view of the hon. Minister that Railways is a business of monopoly. It has 
the customer base of 125 crores and daily passengers are 23 million, i.e. 2.30 crores. That 
is the status of Indian Railways. (Time-bell rings) Sir, I will have to take some more time. 
I represent my State. I am the only representative and I also represent....

MR. DEPUTY CHAIRMAN: What is this? You wanted to go and so you specially 
requested me. And now you are saying like this! Then you could have waited for 
tomorrow.

SHRI KHEKIHO ZHIMOMI: Then I will take time tomorrow.

MR. DEPUTY CHAIRMAN: This is how you deal with the Chair!

SHRI KHEKIHO ZHIMOMI: No, Sir.

MR. DEPUTY CHAIRMAN: You specially asked me that you wanted to speak and 
go. And the next speaker was Shri Sanjay Raut. I kept him waiting and called you, and 
now you are talking like this!

SHRI KHEKIHO ZHIMOMI: Sir, give me just three minutes and I will read it out. 
I will not give any explanation.

MR. DEPUTY CHAIRMAN: Then you should have waited for your turn. You gave 
the name in the end. You are the last speaker. All right, you take two more minutes.
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SHRI	KHEKIHO	ZHIMOMI:	Sir,	the	Railway	Department,	seeing	the	figures	for	
the last, almost 100 years, is not doing good business. This year, the revenue from the 
passenger train is indicated as only Rs. 1.50 crores plus. But according to my arithmetic, 
in my poor economics, I could work it out. The revenue cannot be less than Rs. 2.50 
crores. I don’t know in what way the hon. Minister, has taken that conclusion of Rs. 
1,66,000 crores. But my mathematics is ` 2,50,000 crore (Time-bell rings).

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI KHEKIHO ZHIMOMI: I will come to the last point. Mr. Chairman, Sir, 
with these few words, I thank you very much for having the patience to hear me.

श्री संजय िाउत (महाराष्ट्र) : उपसभापधत महोदय, िहुत समय के िाद एक ऐसा िजट 

आया है धजसमें कोई पापुलर घोषणाएं िहीं हैं। यह जो िजट है, यह िुश करिे का िजट िहीं है, 

आपिे िेताओ ंको िुश करिे के धलए यह िजट िहीं ििाया है। जो भी वादे धकए हैं, व ेवादे 

धिभािे की कोधशश इस िजट में होरी, इस प्रकार का धवश्वास रेल मंत्री जी िे धदया है। जैसा धक 

प्रिािमंत्री श्री िरेन्द्र जी िे इस िजट के िारे में कहा धक रेलव े को आिुधिक ििािे वाला, 
िारधरकों को अधिक सुरक्षा और सेवा देिे वाला यह िजट है और लम्िे अरसे के िाद देश अिुभव 

करेरा धक सच्चे अथ्ग में हमारी रेलव े भारतीय रेलव े है। धपछले कुछ दशकों से एक धििराव 

महसूस होता था, टुकड़ों में सोचा जाता था। आज पहली िार समग्र भारत के धवकास को ध्याि में 
रिकर रेल िजट का धिम्चाण हुआ है। इक्कीसवीं सदी का भारत और इसकी िींव इस आिुधिक 

रेल िजट में धदिाई देरी। सर, अि तक ऐसा होता था, िासकर धपछली सरकार में ज्यादातर 
रेल िजट अमेठी और रायिरेली का ही लरता था, कभी-कभी पटिा का लरता था, कभी 
कोलकाता का लरता था, धजस प्रातं से रेल मंत्री आते थे, उस प्रातं का रेलव ेिजटीय लरता था, 
लेधकि पहली िार पूरे भारत का और भारतीय रेलव ेका िजट पेश हुआ है। इसधलए मैं रेल मंत्री, 
सदािन्द रौड़ा जी को िन्यवाद देता हंू। रेल मंत्री िे कहा है धक भारतीय रेलव ेअथ्गव्यवस्था की 
आत्मा है, यह सच है, लेधकि मैं कहता हंू धक भारतीय रेलव े की जो आत्मा है, यह मुम्िई 

उपिररीय रेलव ेके लािों यात्री हैं। मुम्िई में हर धदि लरभर 60 या 70 लाि यात्री यात्रा करते 

हैं और उिकी फस्थधत ऐसी होती है धक व ेलटक कर यात्रा करते हैं, कभी रेलव ेकी छत से यात्रा 
करते हैं, कभी दो िोधरयों के िीच में िड़े होकर यात्रा करते हैं, इस प्रकार से हमारी मुम्िई के 

लोर यात्रा करते हैं। सिसे ज्यादा रेवने्य ूमुम्िई से रेलव ेकी धतजोरी में आती है और इसी रेवने्य ूमें 
से भारतीय रेलव ेकी िड़ी-िड़ी योजिाएं ििती हैं। आज जो हमारा रेलव ेिजट है, धजसे हम 

देिते हैं, तो मुम्िई के ऊपर, हमारे कोंकण के ऊपर, हमारे थाणे इलाके के ऊपर ज्यादा ध्याि 

िहीं धदया रया है, लेधकि हमें धवश्वास है धक आिे वाले धदिों में हमारी मारंें जरूर पूरी होंरी। 
हमारे िजट में 60 साल के िाद भी, जैसा धक हमारे प्रभात झा जी िे कहा धक आज भी हम 

टॉयलेट की िात करते हैं, पािी की िात करते हैं, साफ-सुथरी िोरी की िात करते हैं, इस 

प्रकार के धवषय आिे वाले िजट में अरर हम िहीं देिेंरे, तो लरेरा धक भारतीय रेल धवकास की 
धदशा में आरे जाएरी। रेलव ेका धकराया िढ़ा है, लेधकि यह हमारा पाप िहीं है, यह य.ूपी.ए. 
सरकार का पाप है, यह आपकी धजम्मेदारी थी, धजस आप आरे लेकर रए हैं। 

सर, िहुत सी िातें ऐसी हैं धक सरकार िे िुलेट ट्रेि का सपिा धदिािा, लेधकि हम जो 
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8.00 p .m .

मुम्िई वाले लोर हैं, हम हमेशा लेट ट्रेि की चचता करते हैं। एक ही िुलेट िाकी सि लेट, यह 

घोषणा अि मुम्िई में चल रही है। धवकास के धलए िुलेट ट्रेि की भी आवश्यकता है। देश के चार 
महािररों में जैसे - धदल्ली, मुम्िई, कोलकाता, चेन्िई को आपिे हाई स्पीि ट्रेि से जोड़िे की 
िात कही है और 11 लाि करोड़ का िच्चा उसके ऊपर होरा। आज के जो हमारे रेल कॉरीिोस्ग 
हैं, उि पर िुलेट ट्रेि िहीं चलेरी, इसीधलए िई रेल लाइि, िये कॉधरिोर का हमें धिम्चाण करिा 
पड़ेरा। इसमें सिसे िड़ा प्रश्ि जमीि अधिग्रहण का आएरा। आज मुम्िई की रेलव ेपटरी के दोिों 
तरफ जो इल्लीरल तरीके से रेलव ेकी जमीि का अधिग्रहण हुआ है, एिक्रोचमेंट हुआ है, आप 

उसको कैसे हटायेंरे? इस एिक्रोचमेंट की वजह से मुम्िई के िहुत से प्रोजेक्ट रुके हैं, िासकर 
के हम िई रेल लाइि िहीं ििा सकते हैं क्योंधक रेलव ेअपिी जमीि िहीं छुड़ा पा रही है। अरर 
आप जमीि को िहीं छुड़ाओरे, तो आपको िई जमीि रेल कॉधरिोर के धलए, िासकर िुलेट ट्रेि 

के धलए कहा ं से धमलेरी? इसके साथ ही हमें सुरक्षा और सुधविा भी चाधहए। मैं छोटी सी िात 

आपको ितािा चाहता हंू, इस सदि को याद धदलािा चाहता हंू धक मोधिका मोरे का एक दद्गिाक 

हादसा एक साल पहले मुम्िई में हुआ था। मुम्िई के रेलव े ट्रैक पर हर धदि लरभर 20-25 
एक्सीिेंट्स होते हैं और 10-15 लोरों की उसमें जाि चली जाती है। उसमें से ज्यादातर जो 
एक्सीिेंट्स होते हैं, व ेट्रेि फुट िोि्गस एंि प्लेटफाम्स्ग, उसमें जो रैप होता है, उस रेप की वजह 

से एक्सीिेंट्स होते हैं। 

Monica More was also a victim of this gap tap.•ÖÖê घाटकोपर रेलव ेस्टेशि है, उसके 

प्लेटफाम्ग पर उतरते समय वह ट्रेि के िीचे आ रई और उस होिहार के दोिों हाथ कट रए। 
उसके धलए रेलव े धजम्मेदार है, लेधकि हमारी धजम्मेदारी थी। मुम्िई महािररपाधलका के ऊपर 
धशव सेिा की सत्ता है। हमिे 6 महीिे तक कोधशक करके, उसके दोिों हाथ लरवा धदए हैं। इस 

पर लरभर 40 लाि रुपए िच्ग हुए हैं। हमिे यह धजम्मेदारी ली है, लेधकि इस प्रकार के हादसे 

मुम्िई में दोिारा ि हो, इसधलए जो मुम्िई के जो प्लेटफाम्स्ग है, उिकी हाईट िढ़ािे की जरूरत 

है। हमिे आइिेंधटफाइ धकए हैं, मुम्िई में ऐसे लरभर 15 प्लेटफाम्स्ग हैं। अरर हम उि प्लेटफाम्स्ग 
की ऊचाई िढ़ाएंरे, तो मुझे लरता है धक उससे आिे वाले धदिों में इस प्रकार की एक्सीिेंट्स 

िहीं होंरे। ...(समय की घंटी)... 

सर, दूसरी िात यह है धक आज भी महाराष्ट्र में लरभर 50 ऐसे प्रोजेक्ट्स हैं, जो अिूरे पड़े 

हुए हैं। हमारे कोंकण के सासंद रेल िजट से पहले रेल मंत्री से धमले थे। उन्होंिे माििीय रेल मंत्री 
से कोंकण रेलव ेलाइि को ििल लाइि और इलेफक्ट्रफाि करिे की मारं की थी। ...(समय की 
घंटी)... यह मारं धसफ्ग  कोंकण के धलए ही िहीं है, कण्चाटक के धलए भी यह जरूरी है, क्योंधक 

कोंकण रेलव ेलाइि कोंकण से कण्चाटक जाती है और उसका फायदा दोिों स्टेट्स को होता है। 

सर, कुछ ऐसे प्रोजेक्ट्स हैं, धजिका धजक्र हम इस िजट में देििा चाहते थे, लेधकि 

प्रोजेक्ट्स फाइल से िाहर हो रए हैं। उिमें से दो-तीि प्रोजेक्ट्स में आपको ितािा चाहता हंू, 
ताधक रेल मंत्री िोट कर लें। पहला प्रोजेक्ट चच्गरेट धवरार एधलवधेटि प्रोजेक्ट है, धजसकी लम्िाई 

62 धकलोमीटर है। उसकी ट्रैधफक स्टिी हो रई है। उसका यह फायदा होरा धक इस लाइि पर 
एसी लोकल राधड़या ंचलेंरी। दूसरा प्रोजेक्ट छत्रपधत धशवाजी टरमिस पिवले हाईस्पीि प्रोजेक्ट 
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है, धजसकी लम्िाई 49 धकलोमीटर है। रेलव ेिोि्ग िे अि तक उसको मंजूरी िहीं दी है। आप इस 

प्रोजेक्ट से 35 धमिट में छत्रपधत धशवाजी टरमिस से पिवले जाएंरे। सेन्ट्रल रेलव ेकी पाचंवीं और 
छठी लाइि की मारं हमेशा से होती है। उससे ज्यादा फायदा यह होरा धक मेि लाइि पर िई 

लोकल सेवा शुरू होरी ...(समय की घंटी)...

MR. DEPUTY CHAIRMAN: Please conclude now.

श्री संजय िाउत : जैसे Airoli-Kalwa rail link project है ...(व्यवधान)... उसकी लम्िाई 

िहुत छोटी है, जो दो धकलोमीटर है। ...(समय की घंटी)... उससे कल्याण ...(व्यवधान)... सीिी 
धमलेरी। अरर इस प्रोजेटक्ट पर धवचार होरा, तो आिे वाले धदिों में मुम्िई के यात्री 
...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Okay, thank you.

श्री संजय िाउत : िहीं सर, लोर एक-एक घंटा िोलते हैं। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: No, this is unfair.

श्री संजय िाउत : तो मुम्िई के धलए ...(व्यवधान)... लाइफ लाइि है। ...(व्यवधान)... रेलव े

लाइि ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Mr. Raut, I have to be  …(Interruptions)… This is 
unfair because I said that I have to close discussion at 8 p.m. I told that you would get 
only five minutes today. I advised you that you speak tomorrow. You wanted to speak 
today itself. This is unfair. Nothing doing.

श्री संजय िाउत : िहीं-िहीं सर, लोर आिा-आिा घंटे का टाइम लेते हैं ...(व्यवधान)... 
आपिे मेरा टाइम धकसी और को धदया है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: No, your speech is over now. This is unfair.

श्री संजय िाउत : आपिे मेरा टाइम धकसी और को धदया है। ...(व्यवधान)... आप मुझे दो 
धमिट िहीं दे सकते? ...(व्यवधान)... आप लोरों को दस-दस धमिट देते हैं। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: What are you talking?

SHRI SANJAY RAUT: *  …(Interruptions)…

MR. DEPUTY CHAIRMAN: No, this way you can’t question the Chair. Nothing 
will go on record.

SHRI SANJAY RAUT: *

MR. DEPUTY CHAIRMAN: You can’t say that; you sit down. See, hon. Mr. Raut, 
I am sorry to say. I had called you and told you that  …(Interruptions)… I am on my toes, 
you sit down there.

*Not recorded.

[श्री सजंय राउत]
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SHRI SANJAY RAUT: *

MR. DEPUTY CHAIRMAN: I called you and told you that we are sitting only up 
to 8 p.m. Since morning we are sitting; so I asked you to please speak tomorrow so that 
you	can	have	more	time.	If	today,	I	said,	you	would	not	get	even	five	minutes.	Then	you	
said,	“I	want	only	five	minutes,	but	call	me	today.”	Now,	you	are	violating.	You	are	an	
hon. MP. If you violate your own word in one minute, what can I say? Don’t do this. You 
are doing this to the Chair, after giving a commitment.

श्री संजय िाउत : लोर ज्यादा टाइम लेते हैं। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: No, no; this is unfair.

श्री संजय िाउत : मैं दो धमिट की िात कर रहा हंू, लोर तो दस-पन्द्रह धमिट ज्यादा लेते 

हैं। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: This is unfair to the Chair. I requested you to speak 
tomorrow so that you could have got more time.

श्री संजय िाउत : मैं मुम्िई के िारे में कहिा चाहता हंू। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: See, I have the mandate only up to 8 p.m. आठ िजे 

के िाद िठैिे के धलए हाउस का कंसेंट, I have to take. Understand. …(Interruptions)… Mr. 
Minister, do you agree to extend it for him? I have no problem. …(Interruptions)…

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA): No; no. 
He has concluded.

DR. V. MAITREYAN: Sir, you extend it by two-three minutes.

MR. DEPUTY CHAIRMAN: Okay. You tell me how many minutes you want.

श्री संजय िाउत : मैं दो धमिट िोलिा चाहता हंू। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Okay; have only two minutes.

श्री संजय िाउत : मेरा दो धमिट का धरकॉि्ग है। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: I am asking you how many minutes you want.

SHRI SANJAY RAUT: Sir, two minutes.

MR. DEPUTY CHAIRMAN: Okay; proceed.

श्री संजय िाउत : उपसभापधत जी, मैं मुम्िई के िारे में कह रहा था धक रेलव े मुम्िई की 
लाइफ लाइि है और देश में सिसे ज्यादा रेवने्वय ूमुम्िई से ही भारतीय रेलव ेदेती है। हमारी यह 

*Not recorded.
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मारं रहेरी धक मुम्िई के धलए जो पेंचिर प्रोजेक्ट्स हैं, आप उि पर धवचार करें। आप िास करके 

कोंकण रेलव,े धजसको ििल लाइि करिे की िात है और हमारे कोंकण के सासंदों िे जो मारंें 
रिी हैं, उिके िारे में सोचें। आपके रेलव ेिजट में जो प्रोजेक्ट्स इस िार िहीं धदिे हैं, हम चाहेंरे 

धक भधवष्य में महाराष्ट्र के धलए, मुम्िई के धलए जो प्रोजेक्ट्स पेंचिर हैं, व ेधदिेंरे। मैं आपको एक 

िार धफर से िन्यवाद देता हंू और चाहंूरा धक यह आपकी धसफ्ग  घोषणा िहीं हो, िफल्क जो 
प्रोजेक्ट्स अटके हैं, आप उिको आरे लेकर जाएं और जो आपकी फाइल में पड़े हैं, व ेहमें भधवष्य 

में धवकास के रास्ते पर लेकर जाएं। मैं इतिा ही कहकर एक िार आपको धफर से िन्यवाद देता 
हंू। धिप्टी चेयरमिै सर, मैं आपके प्रधत थोड़ा सा ररम हो रया, उसके धलए आई. एम. सॉरी।

MR. DEPUTY CHAIRMAN: I am sorry too. Its okay. Don’t worry about it.

Now, we take up the Special Mentions. Hon. Members, please lay you Special 
Mentions on the Table.

SPECIAL MENTIONS*

Demand to curb malpractices in selling of petroleum  
products by petroleum dealers in the country

SHRI MANSUKH L. MANDAVIYA (Gujarat): Sir, it is observed that several 
times the consumers are not getting adequate quantity of petroleum products, some of the 
petroleum dealers are manipulating electronic indicators for measurement of petroleum 
products. For example, if one consumer pays for one litre of petroleum products, instead of 
getting one litre, in reality the consumer is getting lesser quantity of petroleum products.

Sir, there is lack of proper policy to protect interest of consumers in this regard, 
so consumers are cheated by some petroleum dealers. I urge the Central Government 
to take all possible steps to ensure right of such consumers in consultation with State 
Governments. And, I also request the Government of India should take periodical reports 
from State Governments to curb these activities.

Demand for excavation by Archaeological Survey of India in Brahmanwada in 
Ahmadnagar district to conserve the Buddhist artifacts

श्री अरनल देसाई (महाराष्ट्र) : महोदय, पुणे के दैधिक सकाल में 30 जूि, 2014 को एक 

ििर छपी है। ििर का शीष्गक है, ‘2000 साल पुरािे िौद्धकालीि धमट्टी के ित्गिों की चौरी।’ ििर 
के मुताधिक महाराष्ट्र के अहमदिरर धजले के ्रिाह्मणवाड़ा रावं के पास प्राइमरी स्कूल है। रावं 

वालों के मुताधिक एक सािु महाराज के कहिे पर रुप्तिि के लालच में कुछ लोरों िे रात के 

* Laid on the Table.

[श्री सजंय राउत]
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अंिेरे में एक रुफा िोली। उस रुफा में जो भी िहुमूल्य ऐधतहाधसक वस्तुए ंधमलीं, व ेवस्तुए ंलेकर 
सवरेा होिे से पहले व ेभार रए। 

महोदय, मैं आपके माध्यम से भारत सरकार के पुरातत्व धवभार से अिुरोि करंूरा धक वह 

इस स्थाि की िुदाई करे तथा अन्य रुफाओ ं को िोलकर वहा ं जो िौद्धकालीि ऐधतहाधसक 

िरोहर है, उसका जति करे, सरंिण करे। साथ-साथ जो भी चीजें चोरी हुई हैं, उिको वापस 

लािे की कोधशश करे। िन्यवाद। 

Demand for early disbursal of scholarships for the wards of  beedi  
workers in Tirunelveli district of Tamil Nadu

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): In Tirunelveli district of 
Tamil	Nadu,	 there	are	about	five	 lakh	beedi workers, which is the highest in the State 
of	Tamil	Nadu.	About	one	lakh	students	are	being	benefited	by	the	scholarships	to	the	
wards of Beedi Workers. The Ministry of Labour, Government of India, is awarding 
scholarships to the wards of various beedi	workers	from	first	standard	to	college	level,	at	a	
pre-determined amount through their department. The amount varies between Rs. 400 to 
Rs. 2500 per child, depending upon the class in which the child is studying. The amount is 
a considerably huge amount, as far as the beedi workers are concerned. The scholarships 
for the academic years 2012-13 and 2013-14 have not been disbursed so far. The amount 
of nearly 14 crore rupees, which had been earmarked for this purpose, is lying idle in the 
Union Bank of India. For the past two years, the beedi workers in the Tirunelveli district 
are facing great problems to educate their children. This has increased the number of 
dropouts from the schools.

I beseech upon the Government of India to immediately take up this issue of pubic 
importance and release the scholarships at the beginning of every succeeding year. This 
will	benefit	the	socially	deprived	people	of	the	South,	at	large.

Demand to improve the functioning of Indian Meteorological  
Department to ensure accuracy in weather predictions

श्री शंकिभाई एन. वेरड़ (रुजरात) : महोदय, भारत िे स्पेस टेक्िोलॉजी और सूचिा 
प्रौद्योधरकी में दुधिया में महारत हाधसल की है, परन्तु हमारे मटैरोलॉधजकल धिपाट्गमेंट की काय्ग 
प्रणाली में काफी सुिार की आवश्यकता है। क्योंधक हाल के धदिों में यह देिा रया है धक इंधियि 

मटैरो लॉधजकल धिपाट्गमेंट द्वारा िाधरश का पूव्चािुमाि िार-िार रलत हो रहा है और कोई भी 
सिंधंित अधिकारी इसे रम्भीरतापूव्गक िहीं ले रहा है।

महोदय, दुधिया के कई धवकधसत देशों में मौसम के पूव्चािुमाि के धलए िहुत से अत्यािुधिक 

प्रणाली धवकाधसत की रई है और उिके मौसम धवभार द्वारा धकए जािे वाले पूव्चािुमाि काफी 
सटीक और सही होते हैं। टेक्िोलॉजी के के्षत्रों में हमारा देश काफी आरे होिे के िावजूद भी हम 
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इस धदशा में आरे िहीं िढ़ पा रहे हैं धजसकी वजह से हमारे देश के धकसािों की फसलों पर 
धवपरीत और िुरा असर पड़ रहा है। पीिे के पािी की भी भारी धकल्लत हो रही है। 

महोदय, भारत सरकार को इंधियि मटैरोलॉधजकल धिपाट्गमेंट की काय्गप्रणाली में सुिार के 

धलए हरसभंव प्रयास करते हुए आवश्यक कदम उठािे की आवश्यकता है।

Demand to establish a divisional headquarter of Southern Railway in Tirunelveli 
in Tamil Nadu and for running more trains between Tirunelveli and Chennai

SHRI S. MUTHUKARUPPAN (Tamil Nadu):Sir, I urge the Government to establish 
a divisional headquarter of Southern Railways in Tirunelveli, Tamil Nadu. As Tirunelveli 
is the regional headquarter for all Southern districts in terms of trade, education etc., 
there	is	an	urgent	need	for	a	railway	headquarter	in	Tirunelveli	zone,	which	will	benefit	
the people at large.

I	beseech	the	Government	to	let	more	trains	run	on	the	highly	profitable	Chennai	to	
Tirunelveli Railway route and also to various other places beyond Tirunelveli.

Demand to add additional coaches in Ooty Mountain Train and setting  
up a halt station at Rannimedu in Nilgiris in Tamil Nadu

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, Nilgiris is a beautiful place of tourist 
importance. To add to its beauty, the Ooty Mountain Train which is more than 100 years 
old has obtained UNESCO’s heritage status in 2005. This engineering marvel is world 
famous as it was highlighted in BBC Channel 4. We request the Government to add 
additional coaches to this Mountain Train and also to have a halt station at Rannimedu 
which	 also	 has	 a	 significance.	 The	mortal	 remains	 of	 our	 Father	 of	 the	 Nation	 were	
immersed in the river in Rannimedu. Therefore, we request the hon. Railway Minister to 
sanction a halt station at Rannimedu near Coonoor.

Secondly, the Cheran Express from Chennai to Coimbatore needs to be extended up 
to Mettupalayam. This is a very important request from all the people of Nilgiris district 
where I have the honour to belong.

Demand to take appropriate measures to check the inordinate  
delay in disposal of cases in courts of the country

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, delay in the disposal of 
cases causes arrears in courts. Justice delayed is justice denied. No litigant is able to get 
justice during his lifetime.

The Government is the major litigant. Nowadays, because of increased awareness 
in	the	people,	more	cases	are	being	filed	by	them.	In	the	Supreme	Court	and	the	High	
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Courts, majority of the cases relate to enforcement of Fundamental Rights of the citizens. 
Article 32(3) of the Constitution says that without prejudice to the powers upon the 
Supreme Court through Clauses (1) and (2), Parliament may, by law, empower any other 
court to exercise, within the limits of its jurisdiction, all or any of the powers exercised 
by the Supreme Court under Clause (2). Hence, apart from the Supreme Court and High 
Courts, to enforce Fundamental Rights, Parliament may, by law, empower any other court 
to exercise the powers of the Supreme Court to enforce these Fundamental Rights.

A special law may, therefore, be enacted by the Parliament to empower any other 
court to enforce the Fundamental Rights of citizens. Further, a separate law may be 
enacted to reduce the delay in disposal of cases in courts. Unless appropriate measures 
are taken immediately to deal with the delay in disposal of cases, the common man may 
not have faith in our judicial system in the long run.

MR. DEPUTY CHAIRMAN: Thank you very much, now, the House is adjourned 
to meet at 11.00 a.m. on 22nd July, 2014.

The House then adjourned at eight minutes past eight of the clock till  
eleven of the clock on Tuesday, the 22nd July, 2014.
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